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 LOK  SABHA  DEBATES

 LOK  SABHA
 —

 Tuesday,  April  1,  979/Chartrz  2%,
 90l  (Saka)

 The  Lok  Sabha  met  at  Elevcu  of
 the  Clock

 [Mr  Speaker  in  the  Chair}

 ORAL  ANSWERS  TO  QUFSTIONS

 '
 Import  of  Electrolytic  Conductor  Grane

 and  Commercial  Grade  Aluminium

 +
 *743  SHRI  VAYALAR  RAVI

 SHRI  ए  M  SUDHEERAN

 Will  the  Minster  of  STEDL  AND
 MINES  be  pleased  to  lay  a  statement
 showing

 (a)  28  there  any  scarcity  of  Electro-
 lytic  Conductor  Grade  and  (  ommer-
 ial  Grade  Aluminium  and  if  so  to
 what  extent,

 7  (b)  whether  the  Government  77907
 ‘ed  Blectrolytic  Conductor  Grade  an

 (०

 Grade  Aluminivr  in
 77-78  and  1978-79,  4

 (०)  the  total  quantity  iamporled  ind
 procedure  followed  for  the  pur-

 chase  of  the  same

 (ay  whether  the  purchase  nas  We:
 made  from  the  lowest  tenderer  or
 whether  negotiations  have  been  made
 pn  opening  of  the  tender,  and

 (e)  whether  any  complaints  have
 been  received  regarding  the  purchase’

 ,  TH®  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK)  :

 (a)

 too

 Sir  indigenous  production
 Electralytic  Conductor  Grade  and

 Grade  Aluminium  hes
 549  Lad

 =

 2

 been  less  than  the  demand  for  the
 metal  The  gap  is  estimated  to  be  of
 the  order  of  75000  tonnes  during
 1979-80,

 (b)  Yes,  Sir

 (eo)  and  (d)  Quantity  impottcd  in
 tonnes—

 1977-78

 1978-79,
 9,000

 33,000

 A  statement  is  laid  on  the  Table  ot
 the  House  outlining  the  purcnase  pio-
 cedure

 (९)  No  Sn

 Statement

 Purchase  is  made  by  Bharat  Alum
 mum  Company  Ltd  after  sending  out
 enquuies  to  the  various  parties  pro-
 ducing  and  dealing  in  8४  uminium
 metal  in  the  international  market
 Afinexure  I  contains  the  jist  of  the
 paities  to  whom  suci  enquiit  ar
 sent  from  time  to  time  [Pluccl  wy
 Library  See  No  LT-432-A/79  It  wilt
 be  yeen  that  the  list  has  a  large  num
 ber  of  parties

 Ofters  are  received  in  sealed  covers
 and  they  are  usually  valid  for  4
 period  not  exceeding  48  to  %2  hours
 They  are  opened  at  the  tyme  “tipu-
 lateg  in  the  enquiry  by  a  Committee
 consisting  of  the  Director  (Finance)
 and  the  Chief  Marketing  Othcer
 Offers  received  after  the  stipulated
 time  are  rejected  It  has  been  the
 experience  that  no  single  party  2
 able  to  offer  the  full  quantity  for
 wich  the  enquiry  was  issued  The
 lowest  offeis  making  up  the  total
 quantity  to  be  purchased  are  then
 taken  up  for  further  consideration
 The  concerned  parties  ate  individual-
 ly  called  for  negotiations,  after  ap-
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 proval  of  the  Chairman-cum-Manag-
 ing  Director,  with  regard  to  various
 terms  and  conditions  of  the  offer
 including  quantities,  delivery  sche-
 dule,  supplier’s  credit,  shipping  ar-
 rangements,  origin  and  specificuuons
 of  the  metal  etc.  After  these  neyo-
 tiationg  the  parties  are  once  agai
 required  to  submit  their  clarifications
 and  final  bids  by  a  stipulated  time  in
 sealed  covers  normally  within  the
 next  24  to  48  hours,  On  receipt  ot
 these  final  offers,  the  purchase  devi-
 sion  is  taken  by  the  CMD  in  vonsulta-
 tion  with  the  Chief  Marketing  Officer
 and  the  Director  (Finance).  It  in  this
 process  thy  party  who  has  quoted  the
 lowest  price  increases  the  quantity
 offered,  this  is  availed  of  and  to  that
 extent  adjusiment  is  made  in  the
 quantity  to  be  purchased  from  higher
 bidders,  In  the  event  of  any  party
 increasing  his  earlier  quoted  price
 while  submitting  the  revised  quota-
 tions,  his  offer  is  hable  for  rejection.

 SHRI  VAYALAR  RAVI:  =  ‘he
 Minister  has  completely  disarined  me
 by  giving  such  a  lengthy  reply,  3
 am  grateful  to  him  for  answering  in
 an  elaborate  and  forthright  way.

 The  Minister  has  admitted  thut  the
 gap  is  of  the  order  of  75,000  tonnes
 during  1979-80.  It  means,  the  gap  is
 likely  to  carry  over  ang  aturally,  it
 may  go  upto  a  lakh  tonnes,  Natural-
 ly,  it  results  in  the  big  margin  in  the
 black-market  in  selling  the  imported
 aluminium  in  tne  country.  In  this
 connection,  may  I  know  from  the  hon.
 Minister  what  are  the  steps  he  75
 going  to  take  to  fill  up  the  gap  as
 well  as  to  prevent  as  much  as  possible
 the  black-marketing  and  corruption?

 SHRI  BIJU  PATNAIK:  Sir,  two
 standard  words  current  not  today,  but
 for  a  long  time,  are  ‘black-marketing’
 and  ‘corruption’.  To  avoid  the  black-
 marketing  and  corruption  only  we
 have  to  fill  up  the  gap  by  imports.
 Also,  we  are  trying  our  best  to  get  the
 necessary  power  from  Uttar  Pradesh,
 The  electricity  boards  have  not  been
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 able  to  give  adequate  power  supply  to
 our  aluminium  plants  both  in  the  pub-
 ue  sector  and  the  private  sector  to
 get  into  optimum  production.  If  we
 could  get  full  power  to  these  two
 plants,  one  is  in  the  private  sector  in
 Uttar  Pradesh  and  the  other  is
 BALCO’s  plant  in  Madhya  Pradesh,
 we  could  virtually  make  up  this  gap.
 But  the  delay  in  power  supply  has
 indeed  caused  us  great  convern,  But
 l  am  hopmg  that  during  this  current
 year  there  woulg  be  increased  power
 supply  to  these  plants  from  their
 State  Electricity  Boards.  ‘The  supply
 position  to  the  consumers  of  Commer-
 cial  Grade  aluminium  and  Electroly-
 tic  Conductor  Grade  aluminium  and
 rod  wil]  also  ९४5९  very  considerably,

 SHRI  VAYALAR  RAVI:  ‘Sir,  the
 imported  EC,  as  well  as  Commercial
 Grade  Alumimium  have  been  distri-
 buted  by  the  Bharat  Aluminium
 Company  and  the  distribution  is  comp-
 letely  in  the  hands  of  the  Bharat  Alju-
 minimum  Company  without  any  criteria
 adopted  so  far.  So,  |  wish  to  know
 from  the  hon.  Minister  what  are  the
 criterig  adopted  for  the  distribution  to
 the  consumers  and  what  is  the  check
 that  is  introduced  to  see  that  there
 should  not  be  any  kind  of  misuse  of  the
 power  that  is  given  to  the  Bharat
 Aluminium  Company.  Secondly,  the
 hon,  Minister  is  just  mentioning
 about  the  BALCO  plant  and  the
 HINDALCO  plant,  The  Minister  sit-,
 ting  next  to  him  knowg  better  the
 problem  so  far  as  the  HINDALCO
 is  concerned,  I  think  he  lost  his  Chieg
 Ministership  because  of  hig  involve-
 ment  with  the  HINDALCO  once  upon
 a  time.  Now,  the  Minister  is  putting
 all  the  blame  on  the  short  supply  of
 electricity  because  he  said  that  ig  the
 electricity  supply  ig  all  right,  every-
 thing  will  be  all  right,  about  which,
 I  think,  IT  have  to  differ  with  hime
 Instead  of  throwing  the  blame  on  the
 Electricity  Board,  will  you  find  other
 ways  algo  to  increase  the  porilue
 tion  of  HINDALCO  and  BALCO,  your
 own  plant?
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 SHRI  BIJU  PATNAIK:  _  made
 _earlier  a  very  simple  point.  I  have
 unutilised  capacity  of  100,000  tonnes.
 If  there  is  power,  I  could  produce
 100,000  tonnes.  It  is  a  simple  fact
 about  these  two  plants

 SHRI  VAYALAR  RAVI:  ifINDAL-
 CO  will  pay  Rs,  8  crores  to  U-P.
 Government.

 SHRI  BIJU  PATNAIK:  ‘That  is  a
 matter  between  tne  U.P.  Government
 or  U.P.  State  Electricity  Board  and
 the  HINDALCO,  That  is  a  separate
 matter  which  is  under  dispute  and  I
 believe  the  HINDALCO  has  won  it  in:
 the  Supreme  Court.  But  apart  from
 that,  as  I  said,  if  we  have  enough
 power  which  was  commilted  to  be
 given  to  these,  especially,  for  one
 reason  or  the  other  the  Madhya
 Prades;  State  Electricity  Beard  has
 not  been  able  to  fulfil  its  commitment
 for  the  last  one  year  to  the  public
 sector  plant,  I  am  hoping,  ag  I  said
 earlier,  that  in  the  current  yeay  some

 ‘power  would  be  available,  although
 not  full  power.  To  the  extent  power
 is  available,  there  will  be  greater
 production  to  make  up  the  shortfall.
 As  far  as  the  distribution  of  EC
 Grade  is  concerned,  it  is  given  only
 to  those  consumers  who  make  the
 cables  ang  other  electrical  equipment
 for  the  State  Electricity  Boards  and
 it  is  given  only  on  the  recommenda-
 tion  of  the  State  Electricity  Buards
 and  the  Central  Electricity  Authority.
 It  is  not  given  to  anybody  else.

 Proposal  to  Frame  a  Nationa]  Film
 Policy

 *744,  SHRI  EDUARDO  fALEIRO:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government  are  aware
 of  the  need  to  frame  and  implement  a
 comprehensive  national  film  policy;
 and

 (0)  if  so,  what  steps  have  Govera-
 ment  taken  in  this  direction?
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 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING.  (SHRI
 L.  K,  ADVANI):  (a)  and..(b).  It  is.
 proposed  to  evolve  a  National  Film

 Policy  aimed  at.  assisting  the  growtn
 of  healthy  cinema  in  the.country,  This
 matter  was  broadly  discusseq  at  the
 last  Conference  of  State  Informa-
 tion  Ministers.  Pursuant.  to  the  re-
 commendations  of  the  Conference,  a
 Working  Group  is  being  appointed  to
 go  into  the  various  aspects  of  an  in-
 tegrated  film  policy  in-depth  aru  sub-
 mit  a  report.  The  new  poliey  will  be
 finalised:  after  the.  Working  Group
 submits  its  report.

 SHRI  EDUARDO  FALEIRO:  Before
 I  ask  my  question,  may  I  point  out
 to  you  tnat  at  0  O’Clock  when  I
 came  here,  I  got  one  reply  and  the
 one  that  [I  got  now  before  entering
 the  House  is  a  different  reply.  ‘The
 first  reply  was:

 “It  is  proposed  to  evolve  8  Na-
 tional.  Film  Policy  aimed  at  assist-
 ing  the  growth  of.healthy  cinema  in
 the  country.  This  matter  was
 broadly  discussed  at.  the  last  Con-
 ference  of  State  Information  Min-
 isters  held  on  4th  November,  1977.”

 Now  in  the  revised  reply,  the  date  is
 struck  off:  That  is  the  only  change.
 My  submission  is,  if  the  purpose  was
 to  withhold  the  information,  then.  it
 is  very  objectionable.

 On  the  question,  it  appears  that  a
 working  Group  is  being  appointed  and
 that  the  new  policy  will  be  finalised
 after  the  Working  Group  submits  its
 report.  It  seems  that  this  will  come  in
 the  Greek  calendar  and  nothing  will
 happen  in  the  near  future.  It  does  ap-
 pear  that  in  the  meanwhile  the  Govern-
 ment  is  intending  to  have  piece  meal
 reform  and  piece-meal  changes.  My
 question  is  whether  the  Government
 does  not  intend  to  frame  a  compre-
 hensive  policy  in  the  near  future  and
 in  the  meanwhile  wants  to  have
 piece-meal  reforms.  I  am  asking  this
 on  the  basis  of  a  statement  made  by
 the  spokesman  of  the  Ministry  of
 Information  and  Broadcasting  on  $th
 July  4978  regarding  the  amendment
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 of  the,  Cinematograph  Act  to  restore
 the  qutonomy~..of  film  Censor  Board,
 whien  is  the  final  authority  to  decide
 on  ali  film  matters  and  this  is  an  im-
 portant  aspect  of  the  comprehensive
 nim  policy.  My  question  is  whetner
 the:  Minister  will  elaborate  his  writ-
 ten  reply  on  this  matter,  wnen  tais
 Working  Group  is  going  to  be  ap-
 pointed,  what  will  be  its  terms  of  re-
 ference,  when  ig  the  Report  likeiy  to
 be.submitted,  -kurther,  is  it  the  case
 that:  pending  comprehensive  reforms,
 Piece-meal  reforms  in  censorship
 laws  are  to  be  introduced  as  disclosed
 by  the  Spokesman  of  the  Ministry  on
 Sth’  July,  1978,  If  so,  what  ig  the
 nature  of  these  reforms  in  the  Cen-
 sorsaip’  laws?

 SHRI  L.  K.  ADVANI:  So  far  as
 the  fims  are  concerned,  buix  of  tne
 activity  pertaiing  to  films  viz.,  pro-
 duction,  distribution  and  exhibilcn
 of  mims  lies  within  the  reaim  of  the
 State  Governments.  ‘he  Central
 Government  comes  in  essentially  in
 ihe  matter  of  certification  of  films  for
 public  exhibition,  which  means  cen-
 sorship  and  also  in  the  import  of  raw
 stock,  ete.  Now  this  phrase  “National
 Film..Policy”  70056  in  the  context  of
 different  policies  pursued  by  diferent
 States  in  the  field  of  exaibition,  dis-
 tribution  entertainment  tax,  entertain-
 ment  tax  exemption,  etc.  in  that
 context,  it  was  felt,  and  all  the  Infor-

 -mation  Ministers  who  had  assembled
 in.  Delhi  agreed,  that  if  we  can  have
 by  and  large  a  uniform  policy  appli-
 cable  for  the  whole  country,  which
 could  help  us  develop  cinema  in  a
 healthy  manner,  it  woulq  be  desir-

 able.  So,  there  is  no  question  of
 piece-meal  reforms  because  there  is

 a  film  policy  in  so  far  as  the  Censor
 -Board  is  concerned,  This  Govern-
 .ment  has  an  obligation  to  the  countr>
 We  have  been  making  changeg  in  the
 guidelines  to  meet  the  requirements

 ‘and  then,  ig  neeg  be,  there  will  be  an
 ‘amendment  of  the  Act  also.  But  this
 National  Film  Policy  will  be  in  a.
 broader  context,  in  which,  I  think,
 the  problems  of  exhibition,  distribu-
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 tion  and  entertainment  tax  exemption
 also  would  be  taken  into  considera-
 tion.

 MR,  SPEAKER:  His  question  was:
 when  was  the  Committee  appointed?

 SHRI  L.  K,  ADVANI.  What  hap-
 pened  really  was  I  would  have  done
 it  earlier  because  the  original  concept
 as  it  emerged  in  the  Conference  of
 Information  Ministers  wag  that  it
 should:  comprise  only  of  officials,  La-
 ter  on  when  I  had  discussion  with  the
 Members  of  Parliament  in  the  Infor-
 mation  and  Broadcasting  Consultative
 Committee  of  which  the  hon,  Member
 was  also  a  Member  at  that  time,  they
 insisted  that  it  would  be  proper.  If  we
 included  non-officials  also,  It  wag  felt
 that  it  need  not  have  only  officials.
 I  hag  pointed  out  to  the  member  that
 this  would  mean  delay  because  I  would
 have  to  go  to  the  State  Governments
 ang  ask  them  once  again  for  their  con-
 sent,  Without  that  I  cannot  do  it.  They
 have  said  that  even  ifit  meant  delay  I
 should  go  back  to  the  State  Goverp-
 ment  and  take  their  consent  and  then.
 appoint  a  fresh  Committe,  Therefore
 there  was  a  delay  and  [  could  not  do
 it  as  early  as  J  wanted.

 SHRI-  EDUARDO  FALEIRO.:  Sir,

 he  has  not  replied  to  my  question.

 When  was  the  last  Conference  of  the

 Infermat'on  Ministers  held?  Was  it

 on  4th  November  977  or  not?  The

 Minister  has  rightly  pointed  out  about

 the  censorship,  distribution  of  films

 ete.  the  Chairman  of  the  International

 Film  Festival  which  was  held  here  in

 India,  Mr,  Cusmane  Sembane,  is  of  the

 view  that  the  standard  in  the  competi-  ,

 tive  selection  was  not  very  high.  Re-

 garding  Indian  cinema  he  said  that  it

 did  not  refiect  Indian  reality,  What

 steps  the  Government

 to  improve  Indian  cinema  so  that  it

 reflects  Indian  reality  as  also  ~o  im-

 |
 prove  the  standard  of  the  Indian  films?

 contemplates

 !
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 SHRI  L.  हू,  ADVANI:  The  last  Con.
 ference  of  Information  Ministers  was
 held  in  November  1977.  You  are  aw-
 are  of  that.  So  far  as  this  question  ab-
 out  Mr.  Ousmane  Sembane’s  views
 expressed  in  the  International  Film
 Festival  ig  concerned,  I  do  not  think
 they  arise  from  this  question,

 SHR{  EDUARDO  FALEIRO:  I  want
 to  record  one  think,  that  is,  that  the
 reply  received  by  me  at  40  O'clock.

 MR.  SPEAKER,  You  have  already
 mentioned  that  point.  There  is  no
 point  in  mentioning  ३६  again.

 (Interruptions)

 श्री  निर्मल  प्वग्द  जन  :  फिल्‍म  सत्यं  शिवं

 सुन्दरम  में  जो  भश्लील  प्रदर्शन  हुआ  है
 वह  क्‍या  सरकारी  नीति  के  भ्रन्तर्गत  था  या
 फिल्‍म  सेंसर  बोर्ड  की  स्वेच्छाचारिता  के
 कारण  ?

 MR  SPEAKER:  It  does  not  arise.

 PROF,  P.  G.  MAVALANKAR:  Mr.
 Speaker,  Sir,  it  seems  from  the  answer
 to  part  (a)  of  the  question  that  Gov-
 ernment  have  accepted  the  need  for
 what  is  called  by  the  questioner,
 comprehensive  national  film  Policy”.
 I  would  like  to  ask  whether  it  is  the
 policy  of  the  Government  to  have  com-
 prehesive  nationa]  policies  in  all  such
 matters,  because  we  are  awaiting  a
 comprehenive  policy  on  education,  a
 comprehensive  policy  on  health,  a
 comprehensive  policy  on....

 ’
 MR,  SPEAKER:  He  is  not  the  Mini:-

 ter  in  charge  of  those  subjects,

 PROF,  ए,  G.  MAVALANKAR:  I
 have  seen  thet  a  number  of  Ministries
 ate  being  either  asked:  by  us  or  they
 are  telling  us  that  they  are  busy  pre-
 paring  the  comprehensive  policies.
 What  exactly  ie  meant  by  “comprehen-

 ibs
 national  film  policy,”  when  film

 8  a  matter  which  is  left  best  to  the
 creative  artistes  and  where  India  has
 pvaristies  ang  there  are  bound  to  be
 Civersities?
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 SHRI  L.  K.  ADVANI:  |
 have  x plaineg  already  in  reply  to  an’  ea¥iler

 question  that  very  many  of  tha  prob
 Jems  discussed  at  the  State  Minigtars’
 Conference  related  to  what  should’ be the  entertainment  tax  imposeg  on
 cinema.  They  related  to  whether  the
 present  exhibition  outlets  in  the  coun.
 try  are  adequate  and  if  they  .are  not
 adequate  how  can  we  have  more  ex-
 hibition  outlets  particularly  by  re-
 gional  films,  particularly  by  low
 budget  films.  These  are  the  issues
 that  were  discussed.  It  was  felt  that
 today  the  licensing  of  cinema  is  done
 in  one  State  according  to  certain
 rules,  in  another  State  according  to
 absolutely  different  rules  ang  these
 divergences  in  the  approach  in  vari-
 ous  States  also  contribute  to  prob-
 lems  so,  it  would  be  better  to  evolve  8
 uniform  policy  for  the  whole  ration  It
 wag  in  that  context  essentially  that
 this  was  decided.  So  far  as  creative-
 ness  is  concerned,  J  am  in  agreement
 with  the  hon.  Member  that  creative-
 ness  has  to  depend  upon  the  creator
 and  the  artiste.

 श्री  द...  शेखर  सिंह  :  झष्यक्ष  महोदय,

 मैं  मंत्री  महोदय  से  जानना  शाहूँगा  कि  क्‍या

 सूचना  मंत्रियों  के  सम्मेलन  में  किसी  तरफ  से

 यह  सुझाव  भी  झामा  था  कि  किफिल्मों  के  जरिए

 से  जो  साम्प्रदायिकता  का  जहर  देश  में  फैल

 रहा  है  भौर  भरलीलता  फैल  रही  है  जैसा  कि

 माननीय  जैन  साहब  ने  बताया  कि  फिल्म'  का

 नाम  था  सत्यं  शिव॑  सुन्दरम”  झौंर  फाम॑  था

 असत्यं  भशिव॑  भ्रसुन्दरम  /.

 MR.  SPEAKER.  That  has,  nothing
 to  do  with  the  question.  wg

 शो  ्य  शेजर सिह  :  मेरा  बड़ा  साधारण

 सवाल  है  कि  क्‍या  फिल्‍मों  के  जरिए  जो

 साम्प्दाधिकता  फैल  रहो  &  उसकी.  रोकने

 के  लिए  मंत्री  जी  कोई  उपाय  करेंग े?
 '  दूसरे
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 फिल्मों  (1  जो:अ्श्लीलता  काःप्र  शन  हो  रहा  है
 उसकेष्बारे में में  कुछ  करेंगे  और  तीसरे  जो

 “टैक्स  लगता  है  उसका  प्रतिशत  कितना  है
 “ओर  क्या  खसमें  कोई!  कमी  करने  का  प्रस्ताव

 है  ?

 श्री  लाल,  कृष्ण  आडवाणी  :  उस  सम्मेलन

 *में  इसका  जिंक्रमश्मया  था  कि  फिल्मों  में

 “अश्लीलता  और  दुष्प्रवुत्तियों  को  रोकने  के

 लिए८उपाय  करने  चाहिए  ।  इसका  भी  जिक्र

 -  हुआ  किअनेक-बार  ऐसे  पोस्टर  लगाए  जाते  हैं
 जो  फिल्मों  में  होते  नहीं  ।  कई  ऐसे  मामलों

 पर-  चर्बा-हुई  थी  ।  जिन  मामलों  में  सेन्ट्रल
 'गवर्नमेन्ट  का  दायित्व  था  उनकी  जवाबंदारी

 सेन्ट्रल  गवनंमेन्ट  ने  ली  और  जो  बातें  स्टेट

 गवर्नमेंट  के  क्षेत्र  में  थीं  कउन हो  'जवाबदारी
 “स्टेट  गवर्नमेन्ट्स  ने  अपने  ऊपर  ली  t

 शापने  टैक्स  के  बारे  में  सवाल  पूछा  है  1

 “जैसा  कि  मैंने:
 पहले  बताया,  सिनेमा  पर  जो

 टैक्स  लगते  हैं  उनमें  श्रधिकांश  टैक्‍स  का

 हिस्सा  ,न्‍्टरटेनमेन्ट  टैक्‍स  के  रूप  में  होता  है
 जो  कि  स्टेट  गवर्नमेंट  के  अ्रधीन  है,  हमारे

 अधीन!  नाड़ी  ।

 ‘Retease’of¢Prédnisolone,  “Ampicilline
 Anhydrous  etc.

 945,  SHRI.  MOTIBHAI  -R..  CHAU-
 DHARY  :  Will  the  Minister  of  PET
 ROLEUM,  CHEMICALS  #AND*  FER-
 TILIZERS  be  pleased  to  state:

 (a)  whether  it-isva-faet*that:  his  *Min-
 istry  has  maintained  that  only  clarifi-

 -eatory  letters  for  release  of  canaiised
 raw  materials  have  been  issued  with-
 in  the  framework  of.  policy;

 “(B)8if  «80,the:  details  -of  -instructions
 regardinr  release  of  Prednisolctie,  Am-

 ‘piciitin  *  Anhydrous,’  Trimethoprim.  and
 ~«Sulyhan.ethoxazole  issued  by.  his  Min-
 istry  6  State  Chemicals  and  Pharma-

 wetitical  Corporation  ~of.  India  Limited
 and  the  concerned  manufacturers;  and
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 (c)  how  manufacturers  have  been
 able  to  release  canalised  items  to  the
 units  of  their  own  choice  without  car-
 ing  for  the  clarifications  issued  by  nis
 Ministry?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N.  BAHUGUNA):  (a)  to
 (c).  A  statement  is  laid  on  the  Table

 of  the  House.

 Statement

 (a)  and  (b).  The  1978-79  Import
 Policy  laiq  down  that  the  import,  dis-
 tribution  and  pricing  of  canalised
 bulk  drugs  would  be  made  as  per  the
 connected  policy  of  tie  Government

 in  the  Ministry:  of  Petroleum,  Chemi-
 cals  and  Fertilizers.  Accordingly,  the
 Ministry  issued  guidelines  on  May  8,
 978  for  release  of  canalised  raw
 materials  46  small  scale  units.  during
 1978-79,  and  to  DGTD  units  for  the
 period  April  78  to  September  73.  Fur-
 ther  guidelines  for  issue  of  canalised
 raw  materials:  to  DGTD  units  for  the
 period  October  78  to  March  79  were
 issued  in  October,  1978.

 2.  The  State  Chemicals  and  Phar-
 maceuticals  Corporation  of  India  Lt.
 (C-P.C.)  sought  the  Ministry’s  in-
 structions  concerning  allotment  of

 ‘Ampicillin  Anhydrous  to  Cadila
 Laboratories  since  this  firm  held  a
 COB  ‘licence  specifying  provisional
 capacities.  CPC  were  advised  to  re-
 lease  8.48  MT  of  this  drug  to  Cadila
 to  enable  them  to  achieve  the  capa-
 cities  indicated  in  their  COB  licence.

 3.  Trimethoprim  (TMP)  and  Sul-
 phamethoxozole  (SMX)  are  used  in
 combination  to  make  formulations,

 The.  cavacities  licensed.  for  -manufaz-
 ture  of  Trimethoprim  by  Burroughs

 Sulphamethoxozole  by
 Roche  and  both  by  CIPLA  are  such
 that  the  first  two,  between  them  ard
 CIPLA  by  itself  woulg  Wave  ‘enougi

 formulations  —  Again.

 roughs  Wellcome,  Roche  and  CIPLA
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 in  their  respective  formulation  prices
 were  higher  than  the  prices  of  the
 imported  materia]  fixed  for  releases
 by  CPC.  In  view  of  these,  facts  the
 CPC  was  advised  in  July  978  not  to
 release  any  quantities  of  these  drugs
 to  any  one  of  the  said  companies  from
 importeg  stocks  without  prior  clear-
 ance  from  the  Ministry  To  avoid
 shortage  of  Cotro  Cotrimoxole  for-
 mulations  in  the  market,  instructions
 were  given  to  the  CPC  in  February,
 979  to  make  an  ad  hoc  allocation  of
 5  MT  of  Sulphamethoxazole  and  I
 MT  of  Trimethoprim  in  favour  of
 IDPL,

 4.  Towards  the  end  of  ‘1978,  it  came
 to  notice  that  there  hag  been  a  sudden
 spurt  in  the  registration  made  by
 small  scale  units  for  alloration  of
 Sulphamethoxazole.  In  the  context  of
 reports  of  black-marketing  of  these

 drugs  CPC  was  instructed  to  enforce
 strictly  the  condition  relating  to  the
 lead  period  of  90  days  for  allocation
 of  Sujphamethoxazole

 5  Prednisolone  was  not  a  canalis-
 ed  bulk  drug  during  1978-79

 6  The  Ministry  did  not  issue  any
 specific  instructions  to  the  indigenous
 manufacturers  of  Prednisolone,  Am-
 Picillin  Anhydrous,  Trimethoprim  and
 Sulphamethoxazole  during  ‘1978-79,

 (९)  In  view  of  the  position  explain-
 ed  at  (a)  and  (b)  above,  this  question

 wdoes  not  arise.

 जी:  सोली  भाई  पर  लौधरी  माननीय
 ह)... द  महोदय,  स्टेटमेन्ट  में  जैसा  बताया
 गया  हैं  उसके  मुताबिक  यह  मंत्रालय  चलता

 नहीं  है।  स्पष्टीकरण  के  बहाने  जो  कनेक्टेड
 पॉलिसी  बनाई  गई  है  उस  मुताबिक  चलते

 नहीं  है  जैसा  कि  सी  पी  सी  के  द्वारा  सीन
 /  बायशिकस  को  तो  कच्ला  माल  दिया  जाता  है
 जेकित  सिपला  और  धर्लैिक  बार  बार
 वाल  के  धार  पर  खड़े  रहते हैं,  उनको

 नहीं  मिलता  हैं--इसका  कारण  क्या  है  ?
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 भरी  हेमवली  मम्दस  बहुगुणा  :  झगर  कोई
 निश्चित  बात  सूछी  जाये  कि  किसको  कौन
 दवाई  क्यों  तहीं  मिली  तथ  तो  मैं  ता  सकता

 हूं  ।  दवाइयों  का  रेंज  इतना  बढ़ा  है  भौर
 कारण  इतने  हो  सकते  हैं  कि  मैं  साधारणत:  कुछ
 कह  नही  सकता,  पर  इतना  मैं  कह  सकता  हूं  कि
 मेरी  जानफारी  में  ड्रग  पालिसी  के  मातहत
 झलेबिक  भ्र।र  सिपला  को  जो  दज्षाइयां  सिलनी
 चाहिए  वहू  मिलती  है,  जो  नहीं  मिलनी
 चाहिए  ष्ह्  नहीं  मिलती  है  ।

 श्री  मोती  भाई  झार०  चौधरी;  सिपला
 शरीर  अलेब्कि  को  एरिथामाइसीन  स्टीरेट
 सी  पी  सी  के  ढ  रा जो  मिलनी  चाहिए  वह  नही
 मिलती  हैं  .  इसका  कारण  कया  है  ?

 शी  हेसवती  लस्दन  बहुगुणा  :  माम्यवर,
 माननीय  सदस्य  ने  जो  साल  किया  उसको
 झाप  देख  ले,  इसमे  एक  एक  दवाई  के  बारे  मे  मेरे
 पास  इस  समय  सूचना  नहीं  है  कि  सिपला  को
 दवाई  क्‍यों  नही  मिली  t  जो  हमने  बाइड-
 लाइन्स  दी  है  उसमे  कह  दिया  है  कि  कैपेसिटी,
 1976-77  का  प्रोडक्शन  भौर  तीसरे  जो

 ड्रग  कन्ट्रोल  की  नीति  बताई  है  उसके  मुताबिक
 वर्ष  मे  जितना  मिलना  चाहिए  उतना  मिलता

 है  t  कोई  कोई  कंपेसिटी  7  बहुत  ज्यादा  क्या

 रहे थे इसलिए  उनको  उतना  नहीं  मिल  सकता
 है  1

 श्री  मोती  भाई  झार०  चोधरी  :  भ्रध्यक्ष

 महोदय,  मैने  पहले  प्रश्न  में  स्पष्टीकरण
 माँगा  था

 MR,  SPEAKER.  You  cannot  put
 more  than  two  questions,  It  w  not
 possible  to  answer  them,  No  pleading.

 ओ  बगवर्त  ि  रामूवालिया  :  |  ्य

 हुं  सन  है  कि  सत्फाभेभाषज़ोस,  टृषइमेधोभीमा
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 की  रिल्रौज,में  जो  इण्डस्ट्रिमल  लाइसेंस  की
 शर्तें  हैं  उसमें  भ्राई-डी  पी०एल  कौतेलाइज्ड
 चल्गा  ड््ग्ज  श्र  इम्पोटेंड  ड्म्य  का  प्रयोग

 करने  की  झाजशा  नहीं  है  ?  प्रगर  नहीं  तो

 झाई०डी०पी०एल  के  हक  में  एडहाक  फैसला

 क्‍यों  किया  जाता  है  ?  एक  कम्पनी  के।

 कोटा  5  टन  से  घटा  कर  टन  और  दूसरी
 फम्पती  का  कोटा  2400  के  जी  से  बढ़ाकर
 8  टन  कर  दिया  गया  1

 श्रो  हेमवती  लम्दन  बहुगुणा  :  मान्यवर,
 जहां  तक  भाई  डी ०पी  ०एल०  का  सम्बन्ध  है,
 इन  दोनों  दवाइयों  की  बाजार  में  कमी  को

 पूरा  करने  के  लिए  हमने  पब्लिक  सेक्टर  को
 दिया,  सती  प्राइवेंट  सक्‍टर  को  नहीं
 व्या  और  यह  गवर्नमेंट  की  रेंजीडयेरी
 पावसं  भें  होता  है  कि  वह  यह  देखे  कि  जनहित
 में  क्या  करना  वाजिब  है।  इस  चीज  को
 देखते  हुए  मैं  कह  सकता  हूं  कि  जनहित  में  जो

 कुछ  हमने  किया,  वह  ठीक  किया  ।  झगर
 प्राइवेट  सेक्टर  में  दिया  ९६  होता,
 तो ग़लती  हो  सकती  थी  भौर  यह
 कहा  जा  सकता  था  कि  किसी  मतलब  से

 यह  किया  है  भौर  यह  नहित  में  नहीं  था।

 जहां  तक  कम  देने  का  सवाल  है,  किस  कम्पनी
 को  कितना  कम  मिला  है,  भ्रगर  उसका  नाम
 बता  दे,  तो  मैं  इस  »  बारे  में  बता  सकता  हूं  ।

 NCC  Training  in  Higher  Secondrry
 Schools

 +
 *746.  SHRI  A  SUNNA  SAHIB.

 SURI  HALIMIMDIN  AHMED

 Wil]  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  DEFENCE
 be  pleased  to  state:

 (a)  what  is  the  duration  »f  NCC
 Traiming  in  Higher  Secondary  Schools,

 (b)  whether  camping  ‘s  an  essential
 part  of  it;  and

 €९०)  if  so,  whether  all  the  cadets  com-
 pulsorily  attend  tt,  if  not,  why  it  i.  so?
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 THE  MINISTER  Of  STATE  IN
 THE  MINISTRY  OF  DEFENCE,  AND
 IN  THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS,  SCIENCE
 AND  TECHNOLOGY  AND  SPACE
 (PROF,  SHER  SINGH):  (a)  to  (a).
 Under  the  NCC  Rules,  a  Jumor  Divi-
 sion  cadet  in  a  School  is  liable  to
 undergo  a  minimum  service  training  of
 65  hours  in  a  year,  He  is  also  liable  to
 attend  the  Annual  Training  Camp  of
 0  days’  duration  during  the  training
 year.  However,  due  to  financial  con-
 straints,  the  requirement  about  camp
 attendance  has  not  been  rigidly  en-
 forced.

 SHR]  A  SUNNA  SAHIB:  It  has
 been  stated  that  under  the  N.  C  C.
 Rules,  a  Junior  Division  cadet  in  a¥
 School  is  liable  to  undergo  a  minimum
 service  training  of  65  hours  in  qa  year.
 He  38  also  liable  to  attend  the  Annual
 Training  Camp  of  0  days’  duration
 during  the  training  year.  Will  the
 Deputy  Prime  Minister  and  Minister
 of  Defence  come  forward  to  see  that
 the  annual  camp  is  made  compulsory
 so  that  the  students  who  are  under-
 going  training  may  get  proper  train-
 ing  Wil)  it  be  made  necessary  for
 all  the  cadets  to  atteng  the  camp?
 Will  both  the  things  camping  and  train-
 ing  be  made  necessary  and  compul-
 sory?

 PROF.  SHER  SINGH:  Due  to  the financial  constraints  it  has  not  been
 possible  for  us  to  do  ft.  Even  now
 the  Central  Government  is  spend-
 ing  about  Rs  65  lakhs  a  year  on  av!
 average  and  the  same  amount  is  spent
 hy  the  State  Governments.  They
 share  on  80:50  basis.  This  much
 money  is  at  -ur  disposal.  Within  thet
 Money  we  }.ctve  to  organise  these
 camps.

 SHRI  A.  SUNNA  SAHIB:  The  तपन
 nior  Officers  are  not  paid  salary. They  are  paid  honorarium  to  the  tune
 of  Rs  50.00  Will  this  ‘hororaritam
 be  increase?  Certain  cadets
 dutstanding  perfarmance.  जा,
 Minister  come  forwarg  fo  pen  ‘that

 ’
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 out  of  the  Boys  Fund  some  allotment
 is  given  to  encourage  the  boys  who  are
 doing  wonderfully  well,  and  also  to  the
 officers  who  are  instructing  excep-
 tionally  well  in  the  camp?

 PROF.  SHER  SINGH:  Last  year
 the  Deputy  Prime  Minister  and  luc
 Minister  of  Defence  gave  directicn
 that  the  Commuttee  should  be  appoini-
 eq  to  go  into  the  question  of  divert-
 ing  some  fund  from  other  items  for
 the  attendance  of  camps  That  Com-
 mittee  is  going  into  this  question  May
 be,  out  of  that  money  if  we  coul
 provide  for  some  more  people  to  at-
 tend  the  camp  that  will  be  done

 tt  फिरंगी  प्रवाद:  मैं  प्रापके  माध्यम  पे
 मंत्री  जी  से  यह  जानना  चाहता  हूं  कि  एन०सी  ०
 सी०  के  प्रशिक्षण  में  जो  जाते  ह ैउनके  शारीरिक

 ह्वास  को  रोकने  के  लिए  जो  जलपान  दिया
 जाता  है  और  उनकी  वदियों  के  लिए  जो  राशि
 निश्वि।  की  गई  है,  यह  शिकायत  मिली  है
 कि  सरकार  से  जो  उनके  लिए  निर्धारित  है,
 उतनी  मात्रा  में  उनको  नहीं  मिलता  है,  क्या
 इसकी  जानफारी  मंत्री  जी  को  है  और  क्या
 मंत्री  जी  इस  विषय  में  यह  भी  बताएंगे  कि
 इसके  लिए  कोई  जांच  होती  है  या  नहीं  या  सिर्फ
 सम्बन्धित  अधिकारियों  के  ऊपर  ही  सारी
 चीज़  निर्भर  करती  है  ?

 to  शेर  सिह  :  झभी  तक  इस  ढंग  की
 कोई  शिकायत  हमारे  पास  नहीं  भाई  है  7  मं
 झापको  बताऊं  कि  एक  कंडेट  के  पीछे  जो
 सीनियर  विंग  है,  उस  में  37  रुपये  भारत
 सरकार  खर्च  करती  है  भोर  जो  जूनियर  बिग
 है,  उसके  लिए  28  रुपये  हैं।  यह  रकम
 निश्चित  की  गई  है  भौर  इसके  भ्न्दर  गड़बड़ी
 की  कोई  बात  हमारे  सामने  नहीं  भाई  है  ।

 SHRI  P  M.  SAYEED  :  The  washing
 allowance  given  to  the  cadets  is  so
 meagre  that  the  cadets  appear  shabby
 and  it  affects  adversely  the  smart
 turnout,  I  was  myself  associated  with
 the  cadets  and  I  know  versonally
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 how  difficult  it  was  for  us  to  main-
 tain  cleanliness  because  of  the  mea  :re
 amount  that  is  given  to  the  cadets,  In
 view  of  this,  will  the  Government  look
 into  this  aspect  and  increase  ‘the
 washing  allowance  of  the  cadet;?

 PROF  SHER  SINGH:  It  will  be
 examined

 Drinking  Scenes  in  Films

 #749  SHRI  S  S  SOMANI  :  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to
 state:

 (a)  whether  it  is  a  fact  thal  some
 times  the  drinking  scenes  n  tne  films
 do  not  create  good  impression  ani  look
 ugly  also,  and

 (bh)  if  so,  the  details  regardiug  the
 guidelines,  if  any,  which  have  kren
 issued  in  this  regard?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L  K,  ADVANI):  (a)  and  fb).  De-
 Piction  of  drinking  scenes  occurs  in
 films  as  q  part  of  the  theme  of  the
 story  However,  the  guidelines  issued
 under  the  Cinematograph  Act,  952
 inter  ala  provide  that  the  Board  of
 Film  Censors  has  to  ~nsure  that
 scenes  which  have  the  effect  of  jus-
 tifying  or  glorifying  drinking  are  not
 shown

 श्री  एम०  एस०  सोमानी  :  श्रध्यक्ष,
 महोदय,  मद्य  निषेध  वर्तमान  सरकार  की
 रीति  है।  इसके  लिए  बडी  बई  बातें  की
 जा  रही  है।  लाखों  रुपए  इसके  लिए  खर्च
 किये  जा  रहे  है  परन्तु  इसके  लिए  प्रेरणा
 या  दुष्प्रे रणा  देने  वाले  साधनो  की  ओर  हमारी
 सरकार  का  ध्यान  बहुत  कम  है  शराब  बंदी
 की  बात  करते  है  झौर  देता  प्रणाली  के  माध्यम
 से  नई  नई  दुकाने  खोलते  है  ।  शुद्ध  भौर

 झ्रच्छी  शराब  के  विज्ञापन दिए  जात ेहै  ।  फिल्‍मों
 में  भी  वही  स्थिति  है  1  मैं  यह  पूछना  चाहता  हूं
 कि  क्या  मध्य  निषेध  की  नीति  के  विपरीत
 अलंचितों  फो  भविष्य  में  प्रतिगरन्धित  कर  दिवा
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 जाएया  शौर  श्भी  जिन  फिल्मो ंमें  यह  मश-
 पान  है  क्या  उनको  देखा  जाएगा  ?

 शो  लाल  कृष्ण  झाइवालो  :  मद्य  निषेध
 सरकार  की  नीति  है।  उसी  कारण  फिल्मों,
 के  सेंसरबोडों  को  जो  गाइडलाइन्स  दी  गई  हैं
 उनमें  यह  कहा  गया  है  कि  भ्रगर  कोई  ऐसा

 दृश्य  होगा  जिसके  द्वारा  मद्यपान  को  प्रोत्माहन
 मिलता  है,  या  उसको  वह  ग्लोरीफाई  या  जस्टिफाई
 करता  है  वो  वह  दृश्य  नहीं  दिखाया  जा  सकता

 है।  लेकिन  माननीय  सदस्य  यह  स्वीकार
 करेंगे  कि  मद्य  निषेध  का  प्रचार  करने  के  लिए
 उसके  जो  खराब  परिणाम  हो  रहे  है,  उनको
 दिखाना  उपयोगी  होता  है  ।

 श्री  एस०  एुव०  सोमानी  :  प्रध्यक्ष  महोदय,
 आपने  जो  मार्गदर्शक  सिद्धान्तों  का  हवाला
 दिया है  वे  तो  952  के  अधिनियम के  तहत  है  ।
 i952  से  लेकर  झब  तक  इन  चलचित्रों  के

 दुर्षा  णाम  हम  देख  सकतें  है।  उस  समय
 कितने  लोग  शराब  पीते  थे  और  श्राज  कितने  ?
 कॉलेज  के  विद्यार्थी,  मैं  समझता  है  कि  so
 पदसेंट  लोग  शराब  पीते  है।  इस  तरह  की
 फिल्में  एम०  पीज०  को  भी  दिखायी  जाती

 है।  कई  फिल्में  तो  बाइन  भौर  वूमेन  को  लेकर
 अलती  है  ।  इसलिए  मैं  पूछना  चाहता  हूं  कि
 क्या  श्राप  फिल्म  सेंसर  बोर्ड  हो  रीकांस्टीट्यूट
 करैंगे,  या  इसको  नये  मार्गदर्शक  सिद्धास्त
 देंगे  जिनके  भ्राधार  पर  भविष्य  में  ऐसा  न

 हो?

 ी  जाल  कृष्ण  झ्माश्व्णी  :  प्रध्यक्ष  जी,

 कामून  1952  का  है  लेकिन  गाइडलाइन्स
 wet  की  है।  सेंसरबोर्ड  भी  श्भी  भी

 रीकांस्टीट्यूट  किया  गया  है  भौर  गाइडलाइन्स
 ी  नग्री  दी  गई  हैं  प॥्रौर  उन  याइडलाइन्स  पर

 हीं काम  हो  रहा  है  *

 श्री  ०  to  गवई  :  भ्रध्यक्ष  महोदय,
 मैं  आपके  माध्यम  से  मंत्री  महोदय  से  यह
 सवाल  पूछता  चाहता  हूं  कि  हिम्दुश्तान  की  जो

 मैतिकता  है,  संस्कृति  है,  उस  पर  झाधाता  करने
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 are  था  उसको  खिस्स  ह. अ  करने  काले  जो
 पहले  चित्र  बने  हैं,  जैसे  कि  एक  ्ष्ति  देश
 परदेश'  है  उसमें  शराब  पीने  का  दुश्य  दिखाया '
 गया  है  1  लड़के  और  लड़कियां  शराब  पीली
 हैं,  यह  उसम  दिखाया  गया  है  ।  क्या  मंत्री
 महोदय  ऐसी  फिल्मों  को  तत्काल  बन्द  करने
 का  प्रादेश  देगे  ?  क्या  मंत्री  जी  ऐसी  फिल्मों
 को  भी  बन्द  करेंगे  जिनमें  शराब  पीना  भौर
 डकैती,  चाकू  मारी,  गोला  बाजी  के  भयानक

 दृश्य  दिखाये  जाते  है  ?  क्या  इस  प्रकार  की
 सारी  फिल्मों  को  झ्राप  तत्काल  बन्द  करेंगे,
 यह  मुझे  सवाल  पूछना  है  ।

 श्री  लाल  कृष्ण  आड़वानो  :  सेंसर  बोर्ड
 को  जो  निर्देश  दिये  गये  है  वे  बहुत  स्पष्ट  है
 शौर  मैं  समझता  हूं  कि  उसी  के  श्रध।न  काम  हो

 द्रहा  है

 SHRI  K.  RAMAMURTHY  :  Siace
 we  have  solved  all  the  problems  in
 our  country,  this  is  the  only  prob-
 lem  which  is  pending  before  us.  My
 good  friend,  Mr,  Somani,  has  asked
 this  question.  I  would  like  to  know
 from  the  hon.  Minister:  in  view  of
 the  fact  that  the  Janata  Party  is  very
 deeply  involved  in  the  policy  deci-
 sion  on  prohibition,  will  the  Govern-
 ment  issue  instructions  to  all  cinema
 houses  not  to  issue  tickets  to  those
 who  come  there  under  the  influence
 of  liquor?

 MR.  SPEAKER:  I  do  not  think  it
 arises  out  of  the  main  question.

 राजस्थाम में  पालाना  तापीय  विद्युत  परियोजना

 *750.  शी  बोलत  रास  सारण:  क्या
 ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  पालाना  तापीय  विद्युत्‌  परियोजना
 का  प्रतिवेदन  केन्द्रीय  विद्युत्‌  प्राधिकरण  को

 मंजूरी  &  लिए  राजस्थान  सरकार  के  कम
 आप्त  हुआ  था  ;
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 (ल)  क्या  पश्चिमी  राजरुपान में बिजली वान  में  बिजली
 की  कमी  को  दूर  करने  क ेलिए  यह  परि-
 योजना  आवश्यक  है  और  केबल  इस  परि-
 योजना  की  सहायता  से  ही  वहा  पर  विद्युती-
 करण  मे  प्रगति  हो  सकती  है;

 (ग)  क्‍या  लिग्नाइट,  कोयला  भारी  मात्रा
 में  भूमिगत  जल  झौर  पर्याप्त  मात्रा  मे  राजस्त  न

 लिफ्टू  नहर  जल  पालाना  मे  उपलब्ध  है श्रौर
 इसका  रेल  तथा  सडक  से  भी  सम्पर्क  जुड़
 है,  और

 (घ)  इस  परियोजना  को  कब  तक  मजूर
 किया  जाएगा  और  उसकी  वर्तमान  स्थिति
 क्या  है  तथा  इसे  मजूरी  देने  मे  विलम्ब  के
 क्या  कारण  है  ?

 THE  MINISTER  OF  ENERGY
 (SHRI  P  RAMACHANDRAN)  (a)
 to  (d)  A  statement  is  laid  on  the
 Table  of  the  House.

 Statement

 (a)  The  Project  Report  for  the
 Ligmte  based  thermal  power  station
 at  Palana  was  received  in  the  Central
 Electricity  Authority  in  Februarv,
 1979,

 (9)  Ag  per  the  present  a>.essment,
 the  State  of  Rajasthan  will  have
 satisfactory  power  supply  position
 during  the  years  1979-80  to  9283-d4

 (९)  The  Adequacy  of  the  mineable
 lignite  reserves  at  Palana  for  the
 proposed  plant  has  not  yet  been  estab-
 lished,  Confirmation  regarding  avail-
 ability  of  uninterrupted  supply  of  e-
 quired  quantity  of  water  from  Rajas-
 than  lift  Canal  is  also  awaited  from
 Rajasthan  Electricity  Board.  As  per
 Project  Report,  the  proposed  site  is
 connecteg  with  Bikaner  by  vail  as
 well  as  by  road.

 (d)  The  Project  Report  has  been
 examined  in  the  Central  Electricity
 Authority  and  certain  additional  in-
 formation/clarifications  are  to  be  fur-
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 nished  by  Rajasthan  State  Electricity
 Board.  The  techno-economic  merits
 of  the  scheme  will  be  examined  fur-
 ther  after  receipt  of  the  required
 information  and  confirmation  regard-
 ing  adequacy  of  lignite  reserves  along
 with  merits  of  other  schemes  which
 could  be  taken  up  in  the  same  time-
 frame.

 श्री  बौलत  राम  सारण  :  स्टेटमेंट  में
 जो  सूचना  पहले  से  ही  भेजी  जा  चुकी  है  उन
 सूचनाओं  के  न  होने  की  बात  कही  गई  है  ।  जैसे
 पानी  की  ही  बात  को  आप  ले  ।  राजस्थान
 सरक  र  ने  झाठ  क्यूसेक  पानी  की  आवश्यकता
 बतायी  थी  लेकिन  बारह  क्यूसेक  पानी
 राजस्थान  लिफ्ट  कैनाल  से  राजस्थान  सरकार
 ने  रिजर्थ  कर  दिया  है|  झडर  भ्राउंड  वाटर
 भी  वहां  पर  75  कूबिक  मीटर  प्रति  चंदा
 की  कैपेसिटी  से  अवलेबल  है।  लिगनाइट
 के  भडार  भी  वहां  पर  है।  वे  कहते  है  कि
 नही  है।  मैं  भ्राफो.  बतलाना  चाहता
 हू  कि  एक  रशियन  टीम  ने  बहुत  वर्ष  पहले
 वहां  खोजबीन  की  थी  भौर  बताया  था  कि
 वहा  लिगनाइट  के  पर्याप्त  भंडार  है।  साथ  ही
 इंडियन  ब्यूरो  श्राफ  माइज  के  हिसाव  से  भी
 2  इंटू  60  मैगावाट  के  प्लांट  के लिए  25  वर्ष

 तक  के  लिए  वहां  भंडार  उपलब्ध  हैं  इस
 सबके  बावजूद  भी  ये  कहते  हैं  कि  कोयले  के
 भंडारो  का  स्पष्ट  प्रमाण  नही  मिला  हैं  जबकि
 बहू  भी  मिल  चुका  है।  रशियन  टीम,
 सेट्रल  ब्यूरो  झाफ  माइज  झादि  सबसे  खोजबीन
 के  श्राधार  परइस  बात  को  पुष्ट  कर  दिया
 है  कि  वहां  पर्याप्त  भंडार  है  तो  उसके  बाद
 इनको  श्रौर  क्‍या  प्रमाण  चाहिये  ?  मंत्री  महोदय
 ने  जो  सूचना  इस  प्रश्न  के  उत्तर  में  दी  है  बह
 सही  नहीं  है।  इसलिए  बया  मंत्री  महोदय
 बतायेंगे  कि  इस  प्लाट  को  वह  शीघ्र  झनुमति
 प्रदान  करेगे  जो  सूचनायें  मैंने  बताई  हैं  उसके
 आ्राधारों  को  मालूम  करके  ?
 SHRI  P.  RAMACHANDRAN:  Sir,  in

 the  statement  it  is  mentioned  clearly:

 “the  scheme  will  be  examined
 further  after  receipt  of  the  required
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 information  and  confirmation  re-
 garding  adequacy  of  lignite  reserves
 along  with  merits  of  other  sche-
 mes.”
 What  we  meant  was  that  there  is  a

 reserve  of  lignite  in  that  area  and  vari-
 ous  teams  have  examined  and  some
 have  said  it  is  only  40  million  tonnes
 available,  another  team  has  said,
 it  is  only  2  million  tonnes  available,
 ang  the  third  team  said  only  20  mul-
 lion  tonnes  are  available.  And  the
 cost  of  mining  this  lignite  has  also  to
 be  examined.  After  examining  all
 these  things,  we  will  take  up  clearance
 of  the  scheme.  That  is  what  we  meant.
 We  never  denied  the  existence  of  lig-
 nite  at  all.  There  is  lignite,  but  it  is
 only  the  adequacy  of  the  availab:lity
 of  lignite  which  is  the  main  conside.a-
 tion.

 att  दोलत  राम  सारण  :  लिगनाइट  के
 भंडार  जैसा  मैंने  निबदन  किया  है  वहां  2
 इंटू  60  भैगावाट  के  प्लाट  के  लिए  पच्चीस
 साल  के  लिए  पर्या  त  है,  इस  बात  को  रशियन
 टीम  के  एक्सप  |  ने  और  इंडियन  ब्यूरो  श्राफ
 माइंज  ने  बहुत  पहले  मालूम  कर  लिया  था  ।
 क्या  यह  गाही  है  कि  L969  में  राज्य  सरकार
 की  तरफ  से  स्वीकृति  के  लिए  एक  प्रोजेक्ट
 रिपोर्ट  भेजी  गयी  थी  भौर  उसमे  यह  सारा
 विवरण  दया  गया  था  ?  क्‍या  यह  भी  सही
 है  के  इस  के  लिए  श्रौर  '4/  जो  सूचना  चाहिये
 बह  झापये  विभाग  को  भेजी  जा  चुकी  है  शौर
 सारी  सुचनाये  पहले  से  ही  झ्रापके  विभाग  के
 धास  पड़ी  हुई  है  भ्ौर  उसको  देखने  का  कष्ट

 बहीं  किया  जा  रहा  है  श्र  इसलिए  <4लम्ब
 हो  रहा  है  _  आप)  बताया  है  कि  राजस्थान
 में  बिजली  की  कोई  कमी  नहीं  है।  यह  भी
 श्सत्य  बधत  है  1  राजस्तात  में  बिजली  का
 बराबर  भाव  रहता  है  और  पीने  के  पानी  के
 लिए  भ  बिजली  उपलब्ध  नहीं  है  t  चूंकि
 इस  प्रोजेक्ट  की  आवश्यकता  राजस्थ  न  को
 है  इस  वास्ते  इसको  क्या  तुरन्त  स्वीकृति  प्रदान
 की  जाएगी  चूकि  वहां  ""र  कोल  और  पानी  झादि
 के  पर्याप्त  भंडार  हैं  ?

 SHRI  P,  RAMACHANDRAN;  Sk,
 we  have'to  take  into  c@nsideration

 APRIL,  77,  4979  Oral  Answers  24

 various  aspects  before  we  sanction  a
 scheme,  It  jg  true  that  the  project
 report  is  sent  asking  for  two  units  of
 60  MW  each  by  the  Rajas-
 than  Ehectricity  Board.  But  we
 have  to  see  whether  there  is
 a  necessity  for  a  new  project  in  that
 area  based  on  lignite  because  the  cost
 of  mining  lignite  will  be  Rs.  89  per
 tonne  and  the  coal  equivalent  would
 be  roughly  about  Rs.  324  per
 tonne.  We  have  to  consider  whether
 it  is  worthwhile  to  mine  thig  lignite
 and  generate  power  as  a  result  of  this
 lignite.  That  is  one  aspect  of  it.  The
 second  aspect  is,  we  have  already  got
 enough  power  in  Rajasthan  and  they
 have  also  got  a  share  of  various  other
 Central  schemes  that  are  coming  up
 in  the  Northern  region.  ‘Till  3983  or
 ‘1984,  Rajasthan  will  be  a  surplus
 State  in  power,  provided,  of  course,
 all  the  ongoing  schemes  are  complet-
 ed.  Already  we  have  sanctioned  an
 on-going  scheme,  which  ३38  a  200
 mw  project  in  Kota.  Again  recently
 we  have  sanctioned  two  units  of
 270  mw  in  Kota,  When  all  these
 schemes  are  completed,  there  will  be
 enough  power  in  Rajasthan.  There
 is  no  need  for  extra  power  at  the
 moment  But  as  and  when  we  find
 that  there  is  a  necessity  for  sanction-
 ing  new  schemes,  we  will  definitely
 take  into  consideration  these  schemes.

 Payment  for  Transfer  of  Technology  to
 LD.P.L.  by  Indian  Collaborators

 +
 "752,  SHRI  P.  M.  SAYEED:

 SHRI  M.  V.  CHANDRASHE-
 KHARA  MURTHY:

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  it  is  a  fact  tnat  the
 Indian  Drugs  and  Pharmaceuticals  L-
 mited  will  have  to  pay  higher  fees  to
 its  Italian  collaborators  for  the  trans-
 fer  of  technology  for  five  basic  drugs;

 (b)  if  80,  what  are  the  main  reasons
 for  the  same;

 (९)  whether  any  team  of  IDPL,  has
 visited  Italy  to  study  latest  immrove.
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 ment  that  could  be  incorporated  da  the
 modifications  at  the  Rishikesh  and
 other  plants;  and

 (१)  if  so,  whether  they  have  subaut-
 ted  any  report  to  Government?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  to
 (d),  A  Statement  is  laid  on  the  Table
 of  the  House.

 Statement
 (a)  and  (b).  The  agreements  of

 Indian  Drugs  and  Pharmaceuticals
 Limited  (IDPL)  with  Farmafin  of
 Italy  provide  for  payment  of  specified
 amounts  to  Farmafin  for  achieving
 minimum  yields/consumption  of  raw
 materials.  Provision  for  additional
 payments  have  been  included  in  the
 agreements  if  higher  yields/lower  con-
 sumption  of  raw  materials  are  achiev-
 ed  during  guarantee  trials,

 (c)  As  part  of  the  agreement,  a
 team  of  IDPL  technicians  visited  the
 piants  of  the  collaboratorg  in  Italy  in
 977  for  training  and  process  demons-
 tration.  IDPL  will  also  be  sending  a
 team  of  four  experts  to  taly  shortly  in
 connection  with  updating  the  Farmafin
 technology  as  introduced  a{  IDPL
 plants,

 (d)  Does  not  arise  at  present.
 SHRI  P  M.  SAYEED:  After  going

 through  the  statement  of  the  hon.
 Minister....

 MR.  SPEAKER.  You  have  no  sup-
 plementaries  after  going  through  it?

 SHRI  P.  M.  SAYEED:  I  was  only
 amused  to  see  such  a_  statement
 given  by  Shri  Bahuguna  to  this
 House,  God’s  language  is  known  only
 to  God,  and  the  Doctor’s  prescrip-
 tion  is  known  only  to  the  doctor..

 MR,  SPEAKER:  And  the  compounder
 also,

 SHRI  P.  M.  SAYEED,  Just  like
 that  the  statement  of  the  Minister  is
 known  only  to  the  Minister.  It  ap-
 peare  like  that.  The  first  part  of  my
 question  was:
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 “whether  it  is  8  fact  that  the
 Indian  Drugs  and  Pharmaceuticals
 Limited  will  have  to  pay  higher
 fees  to  its  Italian  collaborators  for
 the  transfer  of  technology....”

 In  his  reply  he  hag  not  said  whether
 a  higher  fee  is  to  be  given  for  the
 transier  of  technology...

 MR.  SPEAKER;  He  said,  if  a  new
 technology  is  given,  a  higher  fee  is
 paid,

 SHRI  P.  M,  SAYEED,  I  asked  the
 reasons  {or  the  higher  fee.  May  I  first
 of  all  ask  the  Minister  to  clarify  whe-
 ther  a  higher  fee  is  going  to  be  paid
 for  the  transfer  of  technology  to
 IDPL  by  Italian  Collaborators  and  if
 so,  the  reasons  therefor.

 SHR]  H.  N.  BAHUGUNA,;  I  respect
 the  hon.  Member  a  great  deal  and
 therefore,  I  will  not  retort  by  saying
 that  the  way  he  worded  his  question
 was  very  difficult  for  me  to  answer
 and  yet  I  tried  to  do  it.  When  he  says
 “higher  tees”,  higher  compared  to
 whom—I  do  not  know.  He  says  that
 IDPL  has  paid  higher  fees,  But  I
 must  tell  you  one  thing.  Mr.  Sayeed
 would  be  happy  to  know  that  this
 agreement  of  IDPL’s  collaboration
 with  Farmafin  was  completed  during
 the  previous  Government’s  regime.
 He  belongs  to  the  same  party,  whose
 leadership,  outside  or  inside  the
 House,  was  responsible  for  this  agree-
 ment.  So  far  as  his  question  is  con-
 cerned,  IDPL  have  entered  into  agree-
 ment  with  Farmafin.  I  am  keeping
 my  fingers  crossed  to  know  whether
 the  stipulations  contained  in  the
 agreement  will  come  true.  Not  only
 the  agreement  was  made  by  the  pre-
 vious  Government—]  will  give  you  a
 small  gist  of  the  happenings—the  terms
 of  collaboration  were  approved  by  the
 then  Government  60  3rd  February
 1977.  This  is  the  way  it  ran  through.
 The  clearance  of  PIB  was  given  in  ite
 meeting  held  on  770  December  1976.

 Sanction  of  the  President  for  in
 yestment  was  conveyed  on  =  the  goth



 7...  0४  Answers

 Feburuary  3977  while  the  elections
 were  on.  The  new  Government  was
 likely  to  come.  The  outgoing  Gov-
 ernment  was  in  rather  too  good  a
 hurry  to  complete  the  job  which  I  had
 inherited  from  them.

 MR,  SPEAKER,  I  think  you  have
 not  answered  his  question.

 SHRI  Hy  N.  BAHUGUNA:  I  must
 say  one  thing,  that  15,  he  has  said
 ‘higher  rate’,  ‘Higher’  compared  to
 whom?

 SHRI  P.  M  SAYEED:  It  is  a  simple
 English.  ‘Higher’  rate  means  is  com-
 parison  with  such  technology  avail-
 able  in  any  part  of  the  globe.  If  it  is
 80,  the  present  Government  ig  at
 liberty  to  stop  thig  contract  and  at  the
 same  time  if  the  Government  feels
 that  this  contract  compared  such
 technology  available  in  any  part  of
 the  world  involves  a  higher  rate  even
 then,  what  are  the  special  brighter
 features  in  this  contract  for  its  con-
 timuance?  In  this  contract  itself  they
 say  that  a  team  will  pe  visiting  Italy
 very  shortly  and  the  findings  of  this
 team  will  be  made  available:  the  Far-
 meafin,  The  team  has  already  been
 sent  to  Italy  and  they  have  come
 back.  But  the  answer  to  part  (d)  of
 my  question  mentions:  ‘the  question
 does  not  arise  at  present’,  Let  him
 clarify  this  point.  Whether  this  team
 hag  already  visited?  If  so,  what  are
 the  findings  of  this  team?

 SHRI  H.  N.  BAHUGUNA:  I  must,
 at  the  outset,  say  the  way  this  deal
 way  struck  on  this  particular  ques-
 tion.  There  was  no  comparative  data
 available  from  any  other  source  ex-
 cept  one  offer  of  the  Japanese  with
 wham  Hindustan  Antibietics  Limited
 had  entered  into  collaboration  for
 preducing  certain  types  of  antibiotics,
 arrangement  to  supply  antibiotics.
 The  Japanese  were  willing  to  trans-
 fer  the  technology  to  the  HAL:  on
 horfvontal  basis.  But  the  then  Gov-
 ernment  did  not  take  the  whole  ques-
 tion  in  depth  for  consideration  which
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 will  entitle  me  to  sit  in  judgement
 and  say  whether  this  is  higher  or  that
 is  lower.  Therefore,  J  am  not  in  a
 position  to  answer  this  particular
 point.  He  should  ask  this  question
 from  hig  colleagues  and  if  he  can  en-
 lighten  me,  J]  shall  be  extremely
 grateful  to  the  hon.  Member.  So  far
 as  the  other  part  of  concerned,  there
 have  been  according  to  the  agree-
 ment....

 SHR]  P.  M.  SAYEED  He  is  asking
 me  to  enhghten,  He  is  putting  a
 question  tg  me.

 SHRI  H.  N.  BAHUGUNA:
 merely  seeking  enlightenment.  I  am
 not  asking  questions.  So  far  as  the
 question  i»  concerned  regarding  the
 visit  of  the  team  it  is  true  some  offi-
 ceils  ang  some  technicians  went  there
 in  the  initial  stages  to  find  out  what
 type  of  work  is  needed,  what  work
 4s  to  be  done  in  the  Farmafin,  in  the
 whole  technology,  for  application  of
 technology.  Meanwhile  they  claim

 to  have  achieved  some  advancement
 in  technology,  some  breakthrough
 which  they  are  willing  to  pass  on  to
 us.  For  that  also,  the  team  is  going

 I  am

 ौधरी  बलओर  सिह :  मंत्री  महोदय
 बतायेगे  कि  स  निया  गाधी  का  रिश्ता

 MR,  SPEAKER:  No  personal  ques-
 tion  is  allowed.  Not  about  the  indivi-
 dual,

 चौधरी  वलबोर  सिंह:  मितिस्टर  साहब
 ते  अ्रश्मी  आपने  सामने  कहा  है  कि  यह  फरवरी
 में  किया  है,  इलैक्शन  शुरु  थे,

 व्यक्वान)  गबर्नमेंट  की  जो  हैड  थी,
 उस  वक्‍त  की  प्रधान  मंत्ती,  उसका  सवाल  है,
 इंडीविजुभल  का  नहीं  है  ।

 इस  देश  की  जो  पहले  प्रधान  मंत्री  थीं,
 उन्होंने  इटली  से  जो  सौदा  किया,  क्‍या  उसमें
 उनकी  रिश्तेदारी  की  वजह  से  या  उनके  द्वार,
 कोई  नाजायज  फायदा  सो  नहीं  पहुंचाम
 गया  ?
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 "YR  SPEAKER:  4  don’t  think  it

 arises.
 (Interruptions)

 "MR,  SPHAKER:  |  cannot  compel  the
 Minister.  He  says,  he  has  no  mate~
 rial.

 (Unterruptions)
 SHRI  H.  N.  BAHUGUNA:  No-

 body  can  escape...

 (Interruptions)

 एक  सामनीय  सकसस्‍थ  :  हिन्दी  में  ।

 श्री  हेमवती  मस्वन  बहुगुणा  :  कोई  भी
 मिनिस्टर  पब्लिक  सेक्टर  की  किसी  भी  चीज
 को  इस  ह,उस  से  बचा  नहीं  सकता  ,  छिपा

 नहीं  सकता  है  शर  हमारा  जो  छिपाने  का
 कोई  काम  ही  नहीं  है।  लेकिन  इस  सारे.
 मामले  में  इस  सरकार  के  बाने  से  पहले  झाधे
 &  ज्यादा  पेमेंट  तक  हो  चुका  था  ।  ला
 डिपार्टमेंट  ने  हमको  कहा  कि;  अगर  झाप  झब
 इसका  एग्रीमेंट  तोड़ते  हैं,  तो  श्राप  पर  जुर्माना
 लगेगा  ।  इसलिए  हम  इस  बारे  में  ट्राई  कर

 रहे  हैं।  फायदा  किस  किस  को  पहुंचा  है,
 इस  की  जानकारी  मेरे  पास  नहीं  है  ।

 (Interruptions)  **

 MR.  SPEAKER:  Q.  No.  753,  Dr.
 Vasant  Kumar  Pandit.

 DR.  VASANT  KUMAR  PANDIT:
 Question  No.  153.

 (Interruptions)  **

 MR,  SPEAKER:  Do  not  record,

 (Interruptions)  **

 MR,  SPEAKER;  He  says,  he  has  no
 ‘material.

 (UInterruptions)

 .  MR.  SPEAKER:  No,  no,  Order  order.
 ©  Dé:  not  record;  Dr.’  Pandit  has  put  a
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 MR.  SPEAKDR.  Iam  ‘sorry,  ‘he
 says  he  has  no  material.  It  is  एफ
 to  him  to  say.

 (Interruptions)  **

 MR.  SPEAKER.  Mr.  Bahuguna,  he
 wants  to  know  whether  you.  would
 hold  an  enquiry  into  the  matter,

 SHRI  H.  N.  BAHUGUNA:  I  will
 refer  this  matter  to  the  Deputy  Prime
 Minister  (Finance)  because  he  would.
 really  be  able  to  say

 (Interruptions)  **

 Complaints  regarding  Lesser  Quantity
 of  L.P.G.  in  Cylinders

 9753.  DR.  VASANT  KUMAR  PAN-  .
 DIT.  Will  the  Minister  of  PETRO.
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  increas-
 ing  number  of  complaints  are.  being
 received  regarding  lesser  quantity  of
 LPG  in  the  gas  cylinders  supplied  to
 the  consumers;

 (b)  if  so,  which  is  the  source  at
 which  the  shortfall  originates;  and

 (c)  whether  the  Design  and:  Engi-
 neering  Department  of  TI  Cycles  of
 India,  Madras  have  invented  a  simple
 device  to  measure  the  LPG  cylinder?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS.
 (SHRI  H.  N.  BAHUGUNA):  (a)  to.
 (०),  A  statement  giving  the  requisite
 information  is  laid  on  the  table  of  the  °
 Sabha.

 Statement

 (a)  Complaint  Cell  of  the  Ministry  .
 has  received  five  complaints  on  alleg-
 ed  delivery  of  under  weight  cylinders
 by  the  oil  companies  during  ‘the  first
 three  monthg  of  1979  These  and  other.
 complaints  received  by  the  ‘Oil  Com-'..
 panies  are  enquired  into  for  taking.”
 remedia)]  action.  -f

 (b)  The  gas  cylinders  are  fi
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 Well  as  non.automatic  machines,  The
 Directorate  of  Weights  ang  Measures
 of  the  Ministry  of  Civil  Supplies  and
 Co-operation  check  and  stamp  these
 machines  at  regular  intervals.  Ran-
 dom  checks  are  also  made  of  the
 cylinders  before  being  delivered  to
 the  transporters,  The  under-filled
 cylinders,  if  any,  are  segregated  and
 only  cyclinedsrs  of  the  correct  weight
 and  delivered  to  the  transporters  from
 the  bottling  plants.  Random  checks
 are  also  made  at  the  show  rooms  and
 godowns  of  the  dealers  at  the  time  of
 the  delivery  by  the  dealers,

 In  spite  of  all  these  precautions  @
 few  cases  oof  shortfall  in  cylinder
 weight  can  occur  during  handling/
 transporatation  of  the  cylinders.  Any
 complaints  of  this  nature  are  prompt-
 ly  looked  into  and  remedial  action
 taken  ag  necessary,

 (c)  M/s.  T.  I.  Cycles  of  India,  Mad-
 ras  have  not  so  far  approacheg  the
 Government  with  their  invented  de-
 vice  to  measure  the  contents  of  LPG
 cylinders,

 DR.  VASANT  KUMAR  PANDIT:
 The  reply  is  mot  complete.  I  asked
 whether  there  is  an  increase  in  the
 number  of  such  complaints.  In  the
 staterrent  it  is  only  stated  that  during
 the  last  three  months  five  cases  have
 come.  Wil)  he  hon.  Minister  let  this
 house  know  how  many  cases  were
 there  last  year  and  whether  there  is
 an  increase  in  the  number  of  such
 cases?

 From  the  statement  it  ig  very  clear
 that  there  are  two  points  from  where
 less  weight  cylinders  can  be  supplied
 to  the  consumer.  This  is  a  fraud  on
 the  consumer,  a  cheating.

 The  entire  system  has  been  given
 here  ang  there  are  two  check  points.
 One  is  mentioned  as—the  Directorate
 of  Weights  and  Measures  staff  comes
 and  weights.  There  are  two  types  of
 filling  machines-automatic  and  non-
 automatic,  What  is  the  experience  of
 fhe  Minister  upto  now  as  to  what  is
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 the  number  of  incidents  where  non-
 automatic  type  has  not  been  filling
 the  cylinders  correcly?  My  second
 point  is  about  the  random  check.  How
 many  incidents  are  there  where  it  has
 been  foung  that  the  cylinder  was  of
 less  weight?

 SHRI  H.  N.  BAHUGUNA,.  My  en-
 quiries  reveal  that  it  is  not  at  the
 filling  point  that  pilferage  takes
 place.  Sometimes  pilferage  takes
 piace  during  transportation  or  deli-
 very.  It  just  happens  sometimes  that
 transporter  bringing  say  500  cylinders
 leaves  two  or  three  on  the  way  side
 dhaba  or  hotel.  They  use  it  for  two  or
 three  days.  Another  man  following
 picks  them  up  ang  gives  the  one  after
 a  day.  This  type  of  complaint  is
 there  This  has  been  detected.

 I  am  saying  it  8  a  matter  of  shame
 that  we  should  have  this  type  of  thing
 happening  in  the  country  and  we  are
 not  able  to  check  it.  But  the  hard
 fact  is  the  length  and  breadth  of
 the  country  ang  the  roads  on  which
 it  passes  through  trucks.  The  filling
 is  not  defective

 The  second  point  is,  sometimes  the
 delivery  man  makes  mischief  and
 delivers  it  to  someone  instead  of  an-
 other  man.  Later  on  this  very  thing  is
 taken  to  another  man  after  two  or
 three  days,  and  some  money  is  charg-
 ed.  I  tried  to  examine  it  in  the  whole
 year  1978.  The  ६०8]  number  of  com-~
 plaints  January  to  March  were  10,
 April  to  June  5,  July  to  September  6,
 October  to  December  1,  this  is  the
 trend  of  complaints.  But  out  of  nearly
 8  million  subscribers,  the  com-
 plaint  either  is  due  to  a  type  of
 helplessness  oy  lethargy  or  refusal.

 I  have  issued  orders,  not  to-day
 much  before  this  question  came  to  the
 local  organisations  that  the  oil  com-
 panies  must  check  these  sometimes  on
 the  road,  sometimes  in  the  delivery
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 through  t.e  delivery  man  and  some-
 times  im  the  stocks  itself  so  that  this
 type  of  thing  does  not  happen
 I  will  take  every  possible  care  to
 prove  equal  to  the  expectation  of  the
 hon  Member  But  human  failures
 and  failings  are  bound  to  be  there

 DR  VASANT  KUMAR  PANDIT
 Messrg  TI  Cycles  Ltd  have  invented
 a  machine  which  the  consumers
 could  put  at  thier  own  place  Will
 the  Department  find  out  the  veracity
 of  the  claim  made  about  this  instru-
 ment?  If  any  consumer  wants  to  m-
 stal  it,  then  the  Government  cannot
 thereafter  say  “we  have  not  authori-
 sed  this  machine”  Have  they  come
 across  any  other  such  gadget?

 SHRI  H  N  BAHUGUNA  I  will
 certainly  go  into  it

 DR  SUSHILA  NAYAR  There  are
 sorre  suppliers  who  bring  a  weighing
 machanism  so  that  the  housewife  can
 weigh  the  cylinder  to  check  whether
 it  |  of  the  mght  weight  Other  do
 not  do  xt  Will  the  Minister  please
 see  to  4  that  every  agency  makes  its
 man  carry  this  weighing  apparatus
 and  also  inform  the  public  as  to  the
 weight  to  be  expected  so  that  they
 can  check  it  up  for  themselves?

 SHRI  H  N  BAHUGUNA  The
 wertt  cf  the  cylimder  is  engraved
 cn  tae  ¢  licaer  itself  The  weight  of
 the  gas  ‘s  745  to  5  kg_  80,
 by  addmg  two  readings  they  can  get
 the  total  weight  So  far  as  the  carry-
 ang  of  the  weighing  m&chine  is  con-
 cerned

 SHRI  JYOTIRMOY  BOSU  Spring
 palance

 SHRI  H  N  BAHUGUNA  I  will
 certainly  go  into  that

 SHRI  VIJAYAKUMAR  N  PATIL
 The  business  of  the  gag  agencies  is
 prospermg  Since  there  38  shortage,
 many  malpractices  have  crept  in
 Many  a  time  the  consumer  is  getting
 the  cylinder  directly  from  the’shop  for
 a  consideration  I  this  way,  the
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 agents  are  getting  Rs  200  to  300
 When  such  complaints  are  received,
 wil]  the  Minister  take  drastic  action
 against  them?

 SHRI  H  N  BAHUGUNA  Supply-
 ing  a  cylmdey  to  the  consumer  direct
 from  the  store,  and  not  dehvering  it
 at  his  residence,  is  an  illegal  practice
 If  such  a  complaint  comes,  the  agency
 wil]  have  un  pe  termmated

 च्रुटिपूर्ण  एल०  पो०  जो०  सिलिण्डरों  को
 सप्लाई

 *747,  श्री  राजेस  कुमार  शर्मा  :  बया

 पेट्रोलियम,  रसाथन  ब्लोर  उर्वरक  मत्री
 यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  सरकार  को  पता  है  कि
 कुछ  गस  एजेन्सिया  महानगरा  मे  लुटिपूर्ण
 एल०पी०जी०  सिलिण्डरों  की  सप्लाई  कर
 रही  है,  जिसके  परिण  भस्वरूप  दुषघंटनाे
 झ्राजकल  एक  सामान्य  बात  हो  गई  है  ,

 (ख)  यदि  हां,  तो  इसे  रोकने  के  लिए
 सरकार  ने  क्‍या  कार्यवाही  की  है  ,  झौर

 (ग)  क्‍या  इस हें  लिए  उत्तरदायी

 एजेसियो  के  लाइसेस  रद  करने  जैसी  कार्यवाही
 करने  का  सरकार  का  विचार  है  ?

 पेद्रोमिपम,  रसाथन  झौर  उर्थेशक  संत्री

 (श्री  हेमबतोी  नन्दन  बहुगुणा)  ः  (क)यह
 कहना  सही  नहीं  होगा  कि  महान्गरों  में

 सप्लाई  की  जा  रही  खराब  एलन्पी०्जी०

 सिले  डरा  के  क  रण  भाजकल  दुर्घटना  बहुत
 अधिक  हो  गई  है  ।

 (ख)  सिलेडरां  धौर  बाल्वा  का  उत्पादन

 अभारतीय  मानक  सस्थाल  है री 4६  सिर्धारित

 विनिर्देशन  के  भनुतार  हया  जाता  है  t

 औरतीय  विस्फोटक  भ्रधिनियम,  i88¢  के

 झन्तगंत  बनाये  गये  गंस  सिलेंडर  नियम  940
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 के  भनुसार  सिलेंडरों  को  झण्ठी  स्थिति  में
 रखना  आवश्यक  होता  है  |  सिलेंडर  भरने
 वाले  संगंत्रों  में  सिलेंडरों  को  स्वच।लित  मशीनों
 तथा  भ्रस्ववालित  मशीनों  दोनों  के  द्वारा
 भरा  जाता  है  q  सिलेंडरों  को  परिवाहकों
 को  सौंपे  जाने  के  पूर्व  उनकी  भ्रचानक  जांच
 भी  की  जाती  है  जिन  सिलेंडरों  मे  कोई

 नुक्स  पाया  जाता  है  या  जिसकी  भायु  समाप्त

 हो  गई  है  उन्हें  झलग  करके  निकाला  जाता

 है  ।  डीलरों  द्वारा  ये  सिलेंडर  ग्राहकों  को

 दिए  जाने  से  पूर्व  डीलर  क॑े  शोरूम  अथवा
 गोदामों  में  पश्रचानक  जांचे  जा।  है  ।

 (ग)  जहां  कहीं  यह  सिद्ध  हो  जाता  है
 कि  वितरक  ल्ुटिपूर्ण  सिलेडरों  की  सप्लाई  के
 कारण  किसी  दुर्घटना  के  लिए  उत्तरदायी  है
 तो  उनके  खिलाफ  उपयुक्त  कार्यवाही  का
 जाती  है  ॥

 जा  Bearing  Beds  in  Arunachal  Pradesh

 748,  SHRI  SHANKERSINHJI
 VAGHELA:  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleaseg  to  state;

 (a)  whether  it  is  a  fact  that  Oil
 bearing  beds  have  been  found  in  Aru-
 nachal]  Pradesh  recently;

 (by  whether  commercial  potential
 ut  these  areas  has  since  been  ascer-
 tained:  and

 0)  if  mot,  by  what  time  the  assess-
 ment  would  be  completed?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  प्र.  N.  BAHUGUNA),  (a)  Yes,

 Sir.  Oil  bearing  beds  have  been
 found  in  well  No,  Kharsong  III  at  a
 shallow  depth.

 (b)  Oi)  India  Limited  have  already
 drilled  five  exploratory  wells  in
 Arunachal  Pradesh  ang  drilling  of
 Well  No.  Kumchai  l  is  in  hand.  The
 company  propose  to  drill  4  semi-ex-
 ploratory  wells  in  979  to  assess  the
 commercial  potential  of  the  Kharsong
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 Ti  structure.  ONGC  will  aleo  inves-
 tigate  the  -evort  of  the  geological
 survey  of  India  regarding  occurrence
 of  certuin  marine  Tertiary  strata  -n
 Arunachal  Pradesh,  north  of  Brahm-
 putra.

 (९)  Oi]  exploration  is  a  continuing
 process  and  jt  is  not  possible  to  indi-
 cate  any  precise  time  limit  for  the  as-
 sessment  of  prospects  in  these  areas.

 Total  Number  of  Unauthorised  Coal
 Mines  in  Bihar

 51,  SHRI  ISHWAR  CHOW-
 DHARY:  Will  the  Minister  of
 ENERGY  be  pleased  to  state.

 (a)  whether  Government  have  made
 any  assessment  regarding  ‘he  total
 number  of  unauthorised  coal  mines  in
 different  parts  of  Bihar,

 (b)  whether  Government  are  cware
 that  these  mines  are  being  run  un,  col-
 lusion  wth  the  administrative  authori-
 ties;  and

 ce)  if  so,  the  extent  of  loss  due  to
 unauthorised  mining  operation?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  In
 terms  of  Coalmines  Nationalisation
 (Amendment)  Act  ‘1976,  no  lease  for
 winning  or  miniing  coal  shall  be  gran-
 ted  in  favour  of  any  person  other  than
 the  Centra]  Government  or  a  Govern-
 ment  Company  or  company  engaged
 in  the  production  of  iron  and  steel.
 Five  collieries  are  understood  to  be
 worked  by  private  persons  under  the
 orders  of  different  Courts  in  Bihar
 and  they  are  being  contested  by  the
 Government  of  Bihar.  Legal  action  is
 taken  by  the  State  Government
 against  unauthorised  mining.

 (b)  No,  Sir.

 (c)  Does  not  arise,
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 Rajadhyeksha  Committe,  Report..

 9754,  SHRI  K.  RAMAMURTHY:
 ‘Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 Pleased  to  lay  a  statement  showing:

 (a)  the  main  recommendations  of
 Rajadhyaksha  Committee  Report  ¢-
 garding  reorganisation  of  Defence  Re-
 search  Institutes;  and

 (b)  the  action  taken  thereon  hy  Gov-
 ernment?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS,  SCI-
 ENCE  AND  TECHNOLOGY  AND
 SPACE  (PROF.  SHER  SINGH).  (a)
 As  the  terms  of  reference  of  Raja-
 dhyaksha  Committee  did  not  include
 reorganisation  of  Defence  Research
 Institutes,  there  78  no  recommenda-

 tion  in  this  regard,

 (b)  Does  not  arise.

 Decline  in  Production  of  Iron  Ore  and
 Copper  Ores

 “755.  SHRI  MUKHTIAR  SINGH
 MALIK;  W3ll  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  stvte:

 (a)  whether  there  has  been  a  l0  per
 cent  fall  in  the  production  of  iron  ore
 and  a  34  per  cent  decline  in  the  pro-
 duction  of  copper  ore  during  the  year
 of  978  and  if  so,  the  reasons  thereof;
 and  its  effect  on  country’s  economic
 «condition;

 (b)  what  was  the  total  production  of
 all  minerals  in  the  country  during  477.
 ang

 (c)  whether  any  steps  have  been
 taken  by  Government  to  boost  ihe  pro»
 duction  of  all  the  minerals  in  the  coun-
 try  and  if  9,  the  details  thereot”
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 THE  MINISTER  OF  STEEL  AND

 MINES  (SHRI  BIJU  PATNAIK).  (a)
 Yes,  Sir.  The  main  reason  for  low  pro-
 duction  of  iron  ore  during  298  was
 demand  recession  in  the  international
 steel  industry,  particularly  Japan
 which  takes  the  bulk  of  our  exports.
 Among  the  reasons  for  lower  produc-
 tion  of  copper  ore  were  inadequate
 supply  of  power,  shortage  of  explosives
 and  labour  unrest  and  agitation.

 The  decline  in  copper  ore  produc-
 tion  resulted  in  reduced  availability
 of  concentrates  for  the  smelters  of
 Hindustan  Copper  Limited  equivalent
 to  loss  in  copper  metal  production  of
 about  3l00  tonnes  valued  at  approxi-
 mately  Rs  7.5  crores,  This  also
 meant  import  of  an  additiona]  300
 tonnes  of  copper  at  a  cit.  value  of
 approximately  Rs  37  crores.

 The  fal)  in  production  in  respect  of
 iron  ore  was  mainly  in  Goa,  Baialadila
 ang  Barajamda,  The  main  _  decline,
 however,  was  in  Goa  to  the  extent  of
 364  million  tonnes  as  compared  to  a
 total  decline  of  4.4  million  tonnes  for
 the  whole  country  The  exports  from
 Goa  had  fallen  appreciably  during
 978  to  742  million  tonnes  as  against
 0.38  million  tonnes  in  1977,  thus  re-
 sulting  in  appreciable  fall  in  export
 earnings.  The  fall  in  production  also
 led  to  a  lay  off  of  workmen  in  the
 iron  ore  mining  industry.  However,
 the  exports  have  picked  uv  during
 the  first  quarter  of  4979

 (b)  Total  value  of  all  mineral  pro-
 duction  during  977  was  approxi:nate-
 ly  Rs.  14,149  million.

 (c)  Demand  for  minerals  emanates
 from  processing  industries  both  inter-
 nally  and  abroad.  Production  can-
 not  be  increased  irrespective  of  the
 state  of  demand  as  it  will  lead  to
 stockpiling  and  resultant  Joss  of  fin-
 ancial  liquidity  in  the  mining  industry.
 However,  in  respect  of  minerals/
 metals  where  demand  projects  80
 warrant,  Government  are  taking  steps
 to  increase  production  as  for  example
 in  bauxite,  lead,  zinc,  copper,  irom
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 ore  etc,  For  augmenting  the  ore  re.
 serves  with  a  view  to  maintaining/
 increasing  mineral  production,  inten-
 sification  of  regional  mineral  investi-
 gation  by  Geological  Survey  of  India
 and  detailed  exploration  of  ;otential
 deposits  on  promotionl  basis  by  Mune-
 ral  Exploration  Corporation  have  also
 been  taken  up.

 News  Item  Captioned  “Severe  Power
 Shortage  in  Maharashtra  Feared”

 *756.  SHRI  VASANT  SATHE.  Wll
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  attention  of  Govern-
 ment  has  been  drawn  to  the  news-
 report  appearing  in  the  Statos:inan
 dated  24th  March,  979  under  the  cap-
 tion  “Severe  power  shortage  .n  M-ha-
 rashtra  feared”;  and

 (b)  the  facts  thereof  and  action
 taken/proposed  in  this  regard?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 Government  is  aware  of  the  News  re-
 port,

 (b)  The  main  point  made  in  the
 news  report  is  that  the  power  pro-
 gramme  envisaged  in  the  6th  Plan
 would  be  inadequate  to  meet  the  anti-
 cipated  cemands  in  the  State  of  Maha-
 rashtra  ung  additional  power  genera-
 tion  schemes  would  have  to  be  taken
 up  in  the  Central  Sector  to  tide  over
 the  anticipated  shortages.  The  power
 programme  in  the  6th  Plan  has  been
 formulated  keeping  broadly  in  view
 the  demand  ag  projected  by  the  Plan-
 ning  Commission  in  the  draft  5-year
 Plan  978—83  consistent  with  the
 development  of  the  various  sectors  of
 the  economy  therein,  the  availability
 of  resources  and  their  allocation  for
 the  balanceg  development  of  the  dif-
 ferent  sectors  of  the  economy,  avail-
 ability  of  investigated  projects  and
 physical  capabilities  of  implementing
 them  ete.  The  tentative  studies  car-
 ried  out  in  the  Centval  Wilectricity
 Authority  indicate  thet  the  power  sup-
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 ply  position  in  Mabarashira  in  982—~
 84,  on  the  basis  of  power  programme
 as  formulated  ang  presently  in  pro-
 gress,  wauld  be  by  and  large  satisfac
 tory.  Power  planning  is  a  continuing
 process  ang  the  nower  prograrames  ate
 continuously  reviwed  and  adjusted  io
 ensure  their  adequacy  to  meet  the  pro-
 jected  demand  from  time  to  time.
 The  Central  Government  hag  already
 taken  up  establishment  of  a  large
 Regional  Thermal  Power  Station  at
 Korba  in  the  Western  Region  and  a
 share  in  the  benefits  from  this  project
 would  be  available  to  Maharashtra
 state  also.

 Fire  Accidents  in  E.C.L.  and  B.C.C.L.
 “757.  SHRI  KRISHNA  CHANDRA

 HALDER:  Will  the  Minister  of
 ENERGY  be  pleased  to  state.

 (a)  the  total  number  of  fire  accidents
 that  took  place  during  the  veriuu  trom
 March,  978  to  March  3l,  979  in  East.
 ern  Coalfields  and  Bharat  Coking  Coal
 Limited;  and

 (b)  4  so,  what  steps  have  been
 taken  by  Government  to  avoid  such
 accidents  in  future?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  There
 were  7  Nos.  of  fire  accidents  that
 took  place  during  the  period  March,
 978  to  3lst  March,  ‘1979,  in  Eastern
 Coalfields  Ltd.,  and  Bharat  Coking
 Coal  Ltd.

 (b)  Main  cause  of  fire  in  the  mine
 is  the  spontaneous  heating  of  coal  and
 with  a  view  to  avoiding  such  acci-
 dents  the  following  measures  are  tak-
 en  by  the  companies:—

 Regular  checking  by  sensory  or  che-
 mical  analysis  with  regard  to  span-
 taneous  heating;

 Proper  ventilation  of  the  work-
 ing  and  goaf  areas;

 Panel  system  of  workings;
 Cleaning  of  falley,  coal  from  olf

 workings;
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 Proper  support  stowing  in  the

 workings  to  stop  crushing  of  coal;

 Construction  of  isolation  stoppings
 “to  seal  off  any  ४४४  in  the  event  of
 fire;

 Arrangement  of  hydrant  under-
 ground  containing  water  under  pres-

 sure;

 Cracks  on  surface  developeg  due
 to  depillaring  operations  being  filled

 up  and  bulldozed  so  as  to  stop
 breathing  underground;

 Regular  inspections  of  old  work-
 ings  not  normally  workeg  at  pre-
 sent,  etc.

 Presence  of  Gold  in  Telko  Aiea  of
 KEONJHAR  DISTRICT,  ORRISSA

 *758,  SHRI  SARAT  KAR:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  whether  Government  nave  msce
 any  survey  regarding  presence  of  guid
 in  Telko  area  of  Keonjhar  District
 (Orissa);  and

 (9)  if  so,  the  details  thereo‘?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 and  (b).  The  Directorate  of  Mining
 and  Geology,  Government  of  Orissa
 have  been  carrying  out  surveys  for
 gold  in  Telkoi  area  of  Keonjhar  dis-
 trict.  Preliminary  investigations  have
 indicated  the  presence  of  golq  in
 quartz  veins  in  the  area.  Detailed
 investigations  are  in  progress.  Geolo-
 gical  Survey  of  India  has  also  been
 advised  to  supplement  these  investi-
 gations.

 ध्यनि  झोर  ब्रराश  cole

 *759.  शौ  रोत  लाल  प्रसाद  वर्मा
 क्या  सुचना  झोर  श्तारण  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि

 (क)  ध्वनि  और  प्रकाश  कार्यक्रम
 कब  से  शुरू  किया  गया  है  श्र  यह  कार्यक्रम
 देश  में  तने  स्थानों  पर  दिखाया  जाता  है;

 (ख)  इत  कार्यक्रमों  से  कितना  लाभ
 हुआ  श्र  उन  पर  कितनी  धनराशि  खच  की
 गई  और  टिकटों  की  बिक्री  से  इस  प्रकार
 कितनो  राशि  प्राप्त  हुई  ;  शौर

 (ग)  क्‍या  उन  स्थानों  मे  कार्यक्रमों  को
 बन्द  करने  का  सरकार  का  विचार  है  जहा  ये
 घाट  में  चल  रहे  है  श्रोर  दि  नहीं  तो  इस+
 बप  कारण  है  ?

 सुचना  झोर  प्रतारण  मंत्री  (भें  लाल
 फल्ण  झाडवाणी )  :  (क)  ध्वनि  जौर  प्रकाश
 कार्यक्रम  गोत  शार  नाटक  प्रभाव  द्वारा
 अप्रैल,  969  मे  प्रारम्भ  किए  गए  थे  ।
 इस  समय  विजयनग रम'  नामक  एक  कार्यक्रम
 जो  सुप्रसिद्ध  राजा  कृष्णदेव  राया  के  जीवन
 श्लोर  काल  पर  आध।रित  है,  हैरदराबाद  मे
 दिखाया  जा  रहा  है  ।

 (ख)  कार्यक्रम  का  उद्देश्य  ऐतिहासिक
 तथ।  विकासात्मक  विषयों  को  प्रर्णि  म्बित
 करने  क  भ्रतिरिकत  राष्ट्रीय  एकता  को  प्र/त्साहित
 करना  है।  30  शो  क  ऐसे  एक  कार्यक्रम  प३
 जोतते  वों  सातान्यतवाएक  लाख  द्ग  के
 लेकर  3'  5  लाख  रुपया  झाता  है।  कभा  कभी
 राज्य  सरकारों  द्व्त्रा  नाममात्त  का  प्रवेश
 शुल्क  भी  लगा  जाता  है  परसु  गीत  झौर
 नाटक  प्रभाग  को  इत  प्राच्तियों  में  से  कोई
 हिस्‍सा  नहीं  मिला  है  1  तथापि,  1977  में
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 प्रभाग  ने  स्वयं  दिल्‍ली  में  रामचस्ति  सानस  पर
 एक  कार्यक्रम  भ्रायोजित  किया  था  जिसमें
 12,000  रुपये  की  राशि  इकद्ठी  हुई  थी  ।

 (ग)  जी  नहीं  ।  ये  कार्यक्रम  जन
 सम्पर्क  के  लिए  एक  नये  माध्यम  के  रूप  मे
 इस्तेमाल  किए  जाते  है  और  इनका  उद्देश्य
 लाभ  भ्रजित  करना  नह  है

 Extension  of  Kolaghat  Therma!  Power
 Project  in  W.B.

 *760  SHRI  MUKUNDA  MANDAL:
 Wul  the  Minister  of  ENERGY  be
 p’eased  to  state,

 (a)  whether  Government  have  re-
 fused  to  permit  the  extension  o.  ko'a-
 ghat  Thermal  Power  Project  of  West
 Benga:,

 (b)  if  so,  the  reasons  theic  x,

 (c)  what  are  the  contents  of  the  pro
 posal  of  the  West  Bengal  Gove  zmment
 for  the  extension  of  the  said  piojec.,
 and

 (d)  whether  Government  are  reson-
 sidering  for  the  eatension  ot  the  pre~
 ject  keeping  in  view  the  growl.  pow  ‘r
 crisis  in  West  Bengal?

 THE  MINISTER  OF  ENERGY
 (SHR  P  RAMACHANDRAN)  (a)
 to  (d)  The  West  Bengal  State  Elec-
 tricity  Board  have  submitted  a  propo-
 sal  for  installing  three  additional  ge-
 nerating  units  of  20  MW  each  at
 Kolaghat  Thermal  Power  Project
 where  the  first  stage  installation  of
 three  units  of  20  MW  each  is  unde
 implementation  The  project  report
 envisages  cOmmussioning  of  the  first
 unit  of  extension  project  in  1984-85.
 The  justification  for  the  project  is  to
 be  establisheq  keeping  in  view  the
 benefits  from  the  ongoing  power  pro-
 gramme  and  the  antjcipateqd  demand,
 The  Central  Electricity  Authority  have
 been  requested  to  examine  in  consulta-
 tion  with  the  State  Hlectrictty  Board,
 the  time  frame  in  which  the  extension
 Project  would  be  required,
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 Consumption
 of  Petro]  in  Public  Sector

 "761,  SHRI  DURGA  CHAND,  Witt
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state,

 (a)  whether  it  is  a  fact  that  a  high.
 percentage  of  petroleum  is  consumed
 m  public  sector,

 (b)  if  so,  what  is  the  percentage  of
 petrol  consumed  in  public  sector,  and

 (c)  what  steps  Government  are  tak-
 img  or  propose  to  take  to  reduce  the
 consumption  of  petrol  in  the  puble
 sector’

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  _  FERTILIZERS
 (SHRI  H  N  BAHUGUNA)  (a)  The
 overall  consumption  of  Motor  Spirit
 (Petrol)  in  the  country  including  that
 of  public  sector  for  the  year  ‘1978-79  ig
 expected  to  be  about  5  millon  ton-
 nes  ag  against  |  39  million  tonnes  in
 ‘1977-78  The  public  sector  draws  its
 requnement  of  petrol  from  consumer
 pumps,  if  available  at  its  premises,  or
 from  retail  outlets  (petrol  pumps).
 The  ०]  companies  do  not  maintain
 statistics  of  supphes  made  by  retail
 outlets  to  public  sector  undertakings.

 (b)  For  reasons  stated  above,  it  75
 not  possible  to  mdicate  the  percen-
 tage  of  petrol  consumed  in  the  public
 sector  vis-a-vis  the  total  consumptjon
 of  this  product

 (c)  Reduction  in  the  consumption
 of  petrol  is  sought  to  be  achieved
 mainly  thiough  public  cooperation,
 The  attention  of  the  Union  Ministries.
 Departments  and  State  Governments/
 Union  Territory  Admunistrations  has.
 also  been  drawn  fo  the  =  steep
 increase  in  the  consumption  of  petrol
 and  they  have  been  requested  to  take
 necessary  steps  for  achieving  a  sav-
 ing  of  5  per  cent  in  the  consumption
 of  petrol  during  1979-80  over  that  of
 ‘1978-79  in  respect  of  the  departments,
 public  sector  undertakings  etc.,  cam
 ing  within  their  control.
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 Regairement  of  Coal  for  Guru  Napak
 Thermal  Power  Project  at  Bhatinda

 *762  DR  LAXMINARAYAN
 PANDEYA

 CHOWDHRY  BALBIR  SINGH

 Will  the  Mimster  of  ENERGY  be
 pleased  to  state

 (a)  whether  Government  of  India
 have  ever  studied  the  requirement  of
 coal  for  Guru  Nanak  Thermal  Power
 Project  Bhatmda,

 (9)  मै  so,  the  details  thereof  as  well
 as  quantity  supplied  during  the  period
 of  January  l  to  March  31,  979  and

 (ce)  reasons  for  not  supplying  the  re-
 quired  quantity  of  coal  to  this  project?

 THE  MINISTER  OF  ENERGY  (SHRI
 P  RAMACHANDRAN)  (a)  Yes,  Sir

 (b)  A  Standing  Livkags  Committee
 for  Coal  has  been  established  to  consi-
 der  the  coal  :zequirements  of  the
 various  thermal  yower  stations  and  to
 link  various  mines  for  surply  of  the
 required  quantity  of  coal  to  these
 power  stations  The  .  location  of  coal
 and  actual  quantity  received  by  Guru
 Nanak  Thermal  Power  Station  during
 January  to  March  1979  38  indicated
 below

 Month  Allocation  Receipt
 (tonnes)  (tonnes)

 January,  7979  70000,  38505

 February,  979  70000  3gaor
 March,  979  न  70000  35080

 (ce)  The  supply  of  linked  quantity
 og  coal  to  this  thermal  power  station
 has  been  affected  mainly  by  shortage
 of  wagons,  disturbed  industral  rela-
 tons  and  delay  in  the  release  of
 ‘wagons  by  the  power  station.
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 Massive  Programme  af  Ship  Breaking

 4207  SHRI  R.  ्य  SWAMINATHAN:

 SHRI  A,  R  BADRI
 NARAYAN:

 SHRI  P  M  SAYEED:

 Will  the  Minister  of  STEEL  AND
 MINES  be  pleaseg  to  stote

 (a)  whether  Union  Government  have
 decided  to  launch  a  massive  program-
 me  of  ship  breaking  with  the  dual
 purpose  of  meeting  the  scrap  shortage
 and  generating  additional  employment;

 (b)  if  60,  what  are  the  details  of  the
 massive  programme,  and

 (c)  whether  a  large  number  of
 foreign  vesselg  is  being  envisaged
 under  tkis  programme  for  1979-80?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA),;  (a)
 Yes,  Sir

 (b)  MSTC  (Metal  Scrap  Trade
 Corporation  Ltd,  a  subsidiary  of  Steel
 Authority  of  India  Ltd.)  the  canalising
 agency  for  import  of  old  ships  for
 breaking,  has  been  auctioning  old
 Indian  ships  for  breaking  in  the  past.
 In  1978-79,  MSTC  was  allotted  free
 foreign  exchange  of  Rs  5  crores  for
 import  of  old  foreign  flag  vessels  also
 tor  this  purpose  So  far  ship  breaking
 activity  was  concentrated  at  Bombay,
 Efforts  are  on  to  spread  it  to  88  many
 ports  as  possible  One  imported  ship
 each  has  already  been  allotted  te
 Vishakhapatnam  and  Calcutta.  Paru-
 dip  may  also  start  ship  breaking  soon.
 Due  to  these  efforts,  upto  middle  of
 February  1979,  70,000  LDT  were  made
 available  for  breaking  against  30,590
 LDT  in  the  whole  of  ‘1977-78,

 (c)  Yes,  Sir,  depending  upon  the
 prices  in  the  international  market,
 facilities  provided  by  the  porta  and
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 the  position  obtaining  in  the  country
 vegarding  availability  of  scrap  against
 the  demand.
 Provision  of  ‘Equal  Justice’  and  Free

 Legal  Atd  Law

 7202.  SHRI  MANOHAR  LAL:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  what  necessary  end  effective
 steps  have  been  taken  by  the  Gov-
 ernment  to  implement  the  mandate
 to  provide  “Equal  Justice  and  Free
 Legal  Aid’  to  the  citizens  as  laid
 down  under  article  89A  of  the  Cons-
 titution  of  India;;

 (b)  the  reasong  why  court  fee  on
 applications  presented  to  the  presid-
 ing  Officers  in  Court  is  charged  from
 the  citizens  only  when  the  State  is
 exempted  to  pay  any  such  court  fee;
 and

 (c)  whether  Government  propoge  to
 take  appropriate  effective  steps  to
 minimise  litigation  between  the  State
 and  Citizeng  by  making  necessary
 provision  in  law  of  personal  appear-
 ance  of  the  Officer  concerned  before
 the  Court  to  put  his  defence  without
 being  assisted  by  the  Counsel?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 {SHRI  8.  D.  PATIL):  (a)  Yes,  Sir,
 The  Government  is  processing  the
 Bhagwati  Commijttee  Report  on  free
 Legal  Aid,

 (b)  No,  Sir.  The  subject  ‘frees
 taken  in  all  courts  except  in  the  Sup-
 treme  Court”  is  included  in  the  List
 Ti-State  List,  of  the  Seventh  Sche-
 dule  to  the  Constitution,  and  hence
 this  is  not  primarily  the  cencern  of  the
 Cenzral  Government.  However,  levy
 ot  feeg  from  the  litigants  in  various
 courts  in  the  Union  Territories  is  gov-
 erned  by  the  Court  Fees  Act,  3870
 which  हैं)  गण  provide  any  general
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 exemption  from  payment  of  court  fees
 on  applications  presented  to  the  Pre-
 siding  Officers  by  the  State.  Further,
 the  exemptions  contained  in  Sec.  29
 of  the  said  Act  are  applicable  both  to
 the  citizens  ang  the  State  alike.

 (c)  No,  Sir,  Order  IX  rule  4  C.P.C.
 provides  for  attendance  before  court
 an  person  or  by  Advocate.  The  pro-
 vision  of  personal  appearance  of  the
 officer  concerned  without  being  as-
 sited  by  the  Counsel  has  no  bearing
 to  minimise  the  litigation  between
 the  State  and  the  citizens.

 दिल्‍ली  तथा  फरीदाबाद  में  सिट्टी  के  तेल
 को  कौमत  एवं  उसको  सप्लाई

 7203.  श्री  हुकम  ग्न्ब  कछवाथ  :

 पेट्रोलियम,  रसाथन  झौर  उबरक  क्या  मंत्री
 यह  बताने  की  कृपा  करेगे  कि

 (क)  क्‍या  दिल्‍ली  और  फरोदाबाद  में

 मिट्टी  के  तेल  के  विक्रय  मूल्य  में  झ्र  है
 झौर  यदि  हां,  तो  उसके  क्‍या  कारण  है;

 (ख)  क्‍या  यह  सच  है  कि  मिट्टी  के  तेल
 के  थाक  विक्रेता  मिट्टी  के  तेल  की  सप्लाई
 मनमाने  ढग  से  करत  है  जोर,  नागरिक  पूर्ति
 विभाग  के  आदेशों  का  पालन  नही  करते  शीर
 यदि  हां,  तो  उनके  विरुद्ध  क्‍या  कारंबाई
 की  गई  है  शौर  यदि  कोई  कारंबाई  नहीं  की
 गई  है  ता  उसके  क्या  कारण  हैं  ;  और

 (ग)  क्‍या  फरीदाबाद  के  मिट्टी  के  तेल
 के  थोक  विक्रेताओं  ने  प्रेत  कालीनी  फरीदाबाद
 के  खुदरा  व्यापारियो  को  26  जनवरी,  979
 के  पश्चात्‌  मिट्टी  के  तेल  की  सप्लाई  नही  की

 है  श्रौर  यदि  हां,  तो  उसके  मुख्य  कारण  क्‍या
 हैं  भौर  नये  बजट  के  पश्चात्‌  दिल्‍ली  भौर
 फरीदाबाद  में  मिट्टी  के  तेल  के  नये  भाव  क्या
 होंगे  तथा  वे  भव  किस  तिथि  से  ब्रशावी
 होंगे  ?
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 पेहोलियम,  रसाथधन  शौर  उर्ंरक्ष  मंत्री

 गौ  क्त
 1  बहुगुणा)  :  (क)

 सिट्टी  के  तेल  का  बे  मान  फुटकर  विक्रय  मुल्य
 दिल्‍ली  में  1.43  रुपये  प्रति  लीटर  तथा
 फरीदाबाद  मे  .52%0  है।  सलग्न  विवरण
 में  इन  कीमतों  के  निर्धारण  में  विभिन्न  त्रों  वे
 भिन्न  भिन्न  होने  के  कारण  दिये  re  है  t

 (@)  यह  सत्य  नहीं  है  कि  मिट्टी  के
 तेल  के  थोक  विक्रेता  मनमानी  सप्लाई  करते  है
 शभौर  वे  सिविल  सप्लाई  विभाग  के  झादेशो  का
 पालन  नही  करते  y

 (ग)  प्रेस  काल  नी,  फरीदाबाद  के

 फुटकर  विक्रेताओं  को  (26-1-79  के  बाद
 भी  मिट्ठा  का  तेल  दिया  गया  i  बजट  के
 पश्चात्‌  दिल्‍ली  व  फरीदाबाद  मे  मिट्  के
 तेल  की  नई  दर  42  र०  तथा  52  Fo
 क्रमश  23.7992  3,979T  लागू  है।
 i-4-79  से  रेल  भाडे  में  वृद्धि  के  कारण

 दर  में  एक  पैसा  प्रति  लीटर  की  वृद्धि  की
 गई  है  ॥

 विवरण

 मिट्टी  के  तेल  की  14-79  से  फुट  कर
 विक्रम  दर  —

 दिल्ली  रु०/  कि०  ली०

 शक,  श्बस्ती  प्रतिस्थापना  से

 बाहर  ;  .  36,8i
 बिक्री कर  3% की  दर  पर  39.  50
 थोक  विक्रेता  द्वारा  फुट  कर

 विक्रेता  को  प्रदान  पर  मुफ्त
 डिलीवरी  के  लिये  परिवहन

 प्रभार  .  .  14,00

 शीलर  की  कमीशन  .  7.70
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 थोक  विक्रेता की की  दर  1378.01
 फुटकर  विक्रेता  का  लाभ  ‘51.  99

 फुटकर  विकार  दर,  1430,  00
 फुटकर  विक्रय  दर  प्रति  लीटर  4.43

 फरीद.ब.द

 हिसार  डिपो  से  बाहर  33.03

 बिक्री कर  7%  की दर ससे  9.9]

 बिक्रोकर  प्रसरचार्ज  l.84

 छुलाई  प्रभाइ/परिवहन  प्रभार  42.50

 चूगी  मे  7.00
 अ्रसाधारण  प्रभार/हरियाणा

 सरकार  द्वारा  अनुमोदित

 हैडलिग  6.00
 डोलर  की  कमीशन  हु  8.00

 थोक  विक्रेता की  दर  1480.  28

 फुटकर  विक्रेता  का  लाभ  39.72

 फूटकर  विक्रम  दर  520.00

 फुटकर  विक्रय  दर  प्रति  लीटर  .52

 Strike  by  the  Employees  of  Geological
 Survey  of  India

 7204  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state.

 (a)  whether  there  had  been  a  strike
 by  a  section  of  employees  of  GSI
 (Geological  Survey  of  India)  isi  Cal-
 cutta  and  the  cease-work  has  Begun
 from  the  28rd  February,  1979;

 (b)  if  so,  the  reasons  thereof;

 (c)  the  approximate  per  cent  of  etm~
 ployees  adopting  cease-work  or  gtrike;
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 (d)  whether  the  GS  authorities

 have  declared  the  strike  illegal;

 (e)  if  so,  the  reasons  therefor;  and

 (f)  whether  GSI  has  threatened
 that  unless  they  (striking-workers)
 join  and  do  the  work  the  casual  wor-
 kers  will  not  be  removed?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  Non-
 gazetted  employees  in  Calcutta  based
 offices  of  the  Geological  Survey  of
 India  resorted  to  an  agitation  from
 2342-1979  to  25-38-1978,

 (b)  The  Association  was  dissatis-
 fied  with  the  decision  to  transfer
 four  non-gazetted  employees  from
 Caleutta  to  Bhubaneshwar.

 (९)  About  80  per  cent  of  the  non-
 gazetted  ployees  of  the  Calcutta
 based  offices.

 (d)  &  (e).  The  Geological  Survey
 of  India  Management  informed  the
 employees  by  a  circular  that  their
 action  was  a  violation  of  the  Central
 Civil  Services  (Conduct)  Rules,  and
 that  as  the  employees  had  ceased
 working,  under  Fundamental  Rule
 7(l)  they  would  cease  to  draw
 salary.  The  Management  had  _  to
 resort  to  this  action  as  the  associa-
 tion  did  not  avail  of  the  procedure
 under  the  Joint  Consultative  Ma-
 chinery  Scheme  to  redress  their
 grievences,  nor  did  it  give  prior
 notice  of  its  action.

 (f)  No,  Sir.  However,  since  no
 work  was  being  transacted  in  the
 Caleutta  based  offices,  the  services
 of  contingent/contract  workers  were
 not  required,  and  these  were  termi-
 nated  with  effect  from  23,2,1979,  In
 terms  of  the  settlement  arrived  at
 with  the  Association,  these  workers
 have  now  been  reinstated,
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 Provision  of  Free  Legal  Ald

 7205.  SHRI  YUVRAJ:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  gteps  have  been  taken
 to  make  comprehensive  and  adequate
 laws  to  provide  legal  advice  and
 assistance;

 (b)  whether  some  scheme  has  been
 drawn  to  provide  free  legal  aid  to
 common  man  and  acquaint  them  with
 the  provisions  of  law;  and

 (c)  if  g0  the  time  by  which  this
 ¥atention  of  the  Government  igs  likely
 to  materialise  ang  the  expenditure
 involved  therein  and  if  there  is  no
 such  scheme  the  reasong  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  O}  HOME  AF-
 FAIRS  AND  IN  THE  MINIS-
 TRY  OF  LAW,  JUSTICE  AND  COM-
 PANY  AFFAIRS:  (SHRI  8  D.
 PATIL):  (a)  Yes,  Sir.  With  a  view
 to  frame  the  scheme  of  legal  aid
 with  care  and  comprehension,  the
 Bhagwati  Committee  Report  on  the
 National  Juridicare  is  being  proces-
 sed.  The  said  Committee  had  made
 several  recommendations  of  a  far
 reaching  nature  and  the  same  are
 the  concern  of  various  Ministries
 and  Departments.  An  Inter-Depart-
 mental  Committee  has  been  set  up
 for  the  preparation  of  a  policy  paper
 which  will  form  the  basis  for  Go-~
 vernment  to  frame  the  scheme  for
 legal  aid;  and  the  same  is  expected
 to  be  submitted  to  Government  very
 soon,

 (b)  Not  so  far,  in  view  of  the
 answer  to  the  above  question,

 (९)  Does  not  arise.
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 Supply  of  Liquefied  Petroleum  Gas  to
 Punjab  Electricity  Board

 7206  CHOWDHRY  BALBIR
 SINGH  Wil  the  Mumster  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  in  the
 absence  of  availability  of  liquefied
 petroleum  gas,  Punjab  Electricity
 Board  fing  it  difficult  to  complete
 fabrication,  testing  and  erection  etc
 of  stocks  of  Shanan  Extension  Pro-
 ject,  and

 (b)  the  steps  Government  of  India
 propose  to  take  for  its  smmediate
 supply  and  the  reasons  xt  could  not
 supply  to  Punjab  State  Electricity
 Board  go  far?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N  BAHUGUNA)  (a)  and
 (b)  The  requisite  information  s
 being  collected  and  will  be  laid  on
 the  Table  of  the  Sapha

 Board  for  Ordnance  Factories

 7207  SHRI  R  KOLAN-
 THAIVELU  Will  the  DEPUTY
 PRIME  MINISTER  AND  MINISTER
 OF  DEFENCE  be  pleased  to  state

 (a)  whether  it  is  a  fact  that  an
 autonomous  Board  is  being  formed
 for  Defence,  Ordnance  factories  merg-
 ing  finance  and  quality  control  and
 Imspection,  and

 (b)  ४  so,  whether  jt  i8  not  consi-
 dered  necessary  that  quahty  control
 should  be  kept  separate  from  manu-
 facturing  sector  in  the  interests
 of  proper  enforcement  of  quality
 Standards  as  is  being  done  m  many
 other  countries?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATO-
 MIC  ENERGY,  ELECTRONICS  &
 SCIENCE  &  TECHNOLOGY  &  SPACE
 (PROF,  SHER  SINGH)  (a)  and
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 (b)  The  Report  of  the  Committee
 dealt  with  the  integration  of  Finance
 and  Accounts  functions  There  was  no
 recommendation  on  quality  control
 and  inspection,

 The  setting  up  of  the  Ordnance
 Factory  Board,  however,  has  been
 stayed  bj  a  court  injunction  for  the
 present  As  the  matter  is  sub~judice,
 no  further  details  can  be  given  at
 this  stage

 Armed  Forces  Personnel  retired  in
 967  not  being  covered  by  the

 amended  Pension  Rules

 7208  SHRI  S  S  LAL  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state

 (a)  whether  it  8  g  fact  that  armed
 personnel  who  retired  after  rendering
 minimum  of  service  for  pension  in
 967  are  not  beng  covered  by  the
 amended  yules  of  the  pension  as  this
 amendment  to  the  rules  was  made  mn
 the  last  days  of  the  year  1967-68,

 (b)  whether  it  38  also  a  fact  that
 such  of  the  naval  officers  who  have
 been  retained  on  ;¢he  reserve  list  are
 paid  a  meagre  pension  of  Rs  20  only
 wittout  any  other  pbenetts  which
 others  get,

 (९)  xf  go,  the  reasons  for  the  same,
 and

 (d)  when  i¢  28  likely  to  bring  them
 at  par  with  the  officerg  who  retired
 later?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  (a)  Yes,
 Sir  Pensions  of  the  armed  forces  per-
 sonnel  are  governed  by  the  regula-
 tions  in  force  at  the  tame  of  their  re-
 tirement/discharge  The  revised  pen-
 sionary  benefits  im  this  casa  were
 made  effective  from  l-3-968

 (b)  to  (d)  The  position  regarding
 retaining  fee  and  penmon  in  respect
 of  Naval  Officers  and  Sailors  is  as
 under  —
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 The  rate  af  retaining  fee  in  respect
 of  non-pensioner  Sailor  reservists
 prior  to  1-1-73  was  Rs.  20/-  p.m.
 which  was  raised  to  Rs.  30/-  p.m.  in
 respect  of  those  sailors  who  were
 placed  on  the  reserve  list  on  or  after
 i--73.  Under  the  rules,  no  relief  is
 admissible  with  retaining  fee.  How-
 ever,  sailors  who  are  placed  on  the
 reserve  list  after  earning  the  pension
 of  the  rank,  are  entitled  to  their  ser-
 ‘vice  pension  in  addition  to  reliefs
 sanctioned  from  time  to  time,  and  alse
 to  the  retaining  fee.

 The  permanent  regular  commission-
 ed  officers  of  the  Navy,  who  retire
 before  attaining  the  age  of  55  years,
 are  required  to  be  held  on  the
 Reserve  List.  These  officers  are  not
 paid  any  retaining  fee.

 The  officers  commissioned  in  Indian
 Naval  Volunteer  Reserve  and  Indian
 Naval  Research  are  entitled  to  retain-
 ing  fee  at  the  rate  of  Rs.  400/-  per
 annum  while  Short  Service  Commis-
 sioned  officers  who  are  placed  on
 Emergency  List  get  retaining  fee  at
 the  rate  of  Rs.  200/-  per  annum.
 These  rates  have  not  undergone  any
 revision  as  a  result  of  the  recommen-
 dations  of  the  Third  Pay  Commission.
 These  categories  of  officers  are  non-
 pensioners.

 Employment  to  persons/their  depen-
 dents  whose  jands  have  been

 acquired

 ‘7209.  SHRI  R.  K.  MHALGI:  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state:

 (a)  whether  Government  have  re-
 ceived  any  representation  from  the
 President  of  Talegaon  Dabhade
 (Maharashtra)  Nagar  Parishad  in  the
 second  half  of  February  1978,  request-
 ing  Government  to  give  employment

 Nee
 the  persons/their  dependents,

 ‘whoge  lands  were  acquired  by  the
 Government  for  defence  purposes;
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 (9)  if  80,
 demands;  and

 what  are  their  exact

 (c)  what  action  has  been  taken  by
 the  Government  on  each  of  the  de-
 mands  go  far  or  proposed  to  take?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  O#  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  DLECTRONICS  &
 SCIENCE  &  TECHNOLOGY  &  SPACE
 (PROF.  SHER  SINGH):  (a)  No  such
 representation  appears  to  have  been
 received  in  the  Ministry  of  Defence.
 However,  unde:  the  current  orders
 persons  whose  land  has  been  acquired
 can  be  given  som:  measure  of  pre-
 ference  in  employment  in  the  projects
 only  during  construction  stage  but  no
 preference  for  employment  can  be
 given  after  the  covstiuction  stage  १8
 ever.  Full  compensations  are  always
 paic  for  the  land  acquired.

 (b)  and  (c).  Do  not  arise.

 Increase  in  Price  of  Coal

 4210.  SHRIMATI  MOHSINA  KID-
 WAI:  Will  the  Minister  of  ENERGY
 be  vleased  to  state’

 (a)  whether  even  in  spite  of  the  fact
 that  the  production  of  coal  has  in-
 creased  and  large  quantities  of  coal
 are  lying  at  the  pit  heads  the  price
 of  coal  has  been  ,teadily  increasing
 during  the  last  two  years;

 (b)  if  so,  the  reasons  for  the  same;
 and

 (c)  what  were  the  prices  of  coal  per
 quintal  then  and  now  in  1979,  March?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY
 (SHRI  JANESHWAR  MISHRA):  (a)
 to  (c).  The  pit-head  prices  of  oal
 have  not  been  increased  by  the  Go-
 vernment  during  the  last  two  years.
 They  were  last  increased  on  1.7,1978.
 The  average  pithead  price  of  coal  per
 tonne  has  been  about  Rs,  64.90  since
 then.  The  fixation  of  retail  prices  of
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 coal,  which  depend  upon  the  grade  67
 coal,  distance  of  the  consuming  cen-
 tre  from  the  coalfield,  mode  of  trans-
 port,  wholesalers  and  retailers  margin,
 local  taxes  and  other  levies,  is  done
 uy  the  State  Governments  under  the
 Essential  Commodities  Act.  It  is  how-
 ever  possible  that  some  unscrupulous
 elements  might  have  taken  advantage
 of  temporary  shortages  at  certain
 places  and  raised  the  retail  prices.
 These  are  dealt  with  according  to
 law  by  the  State  Governments.

 Implementation  of  S.I.u  Report  re-
 garding  Doordarshan  Staff  Artists

 7277  SHRI  SACHINDRA  LAL
 SINGHA:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCAST-
 ING  be  pleased  to  state:

 (a)  whether  the  Doordarshan
 authorities  have  implemented  the  SIU
 Report  on  staff  artist,  to  remOve  jrre-
 gularities;

 (b)  why  not  the  implementation  of
 SIU  Report  is  stopped  which  ig  not
 suitable  for  a  specialised  Department
 like  Doordarshan;

 (c)  whether  there  is  timely  pro-
 motion  cha'anel  in  Cameraman  cate-
 gory;  xf  not,  reasong  therefor,

 (d)  why  Verghese  Report  has  not
 implemented  yet;  and

 (९)  whether  §,I,U.  Report  and  Ver-
 ghese  Report  will  be  implemented?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  The  S.LU.  Re-
 port  which  deals  with  the  staffing  pat-
 tern  in  Doordarshan  Kendras  is  yet  to
 be  implemented  in  respect  of  staff
 artists,  In  the  report  of  SIU.  no
 irregularities  in  respect  of  staff  artists
 have  been  pointed  out

 (b)  The  SIU  examined  the  staff  re-
 quirements  of  D.D.Ks.  following  the
 recommendation  made  by  the  Estima~-
 tes  Committee  (64th  report,  1978-74)
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 that  the  entire  staffing  pattern  and
 staff  position  of  Doordarshan  should
 be  examined  by  the  S.L.U,  with  which
 the  experts  in  the  field  of  T.V.  may  be
 associated.  The  8.I.U.  conducted  the
 study  in  consultation  with  experts.  Its
 report  has  been  accepted  by  Govern-
 ment  The  question  of  not  :mplemen-
 ting  the  report  does  not  arise.

 (c)  There  are  two  grades  of  Came-
 raman  in  Doordarshah—Camera-
 man  Gr  II  in  the  fee  scale  of  Rs.
 550—900  and  Cemeraman  Gr.  I  in  the
 scale  ot  Rs  840—200.  Cameramen
 Gr  II  are  appointed  by  direct  recruit-
 ment  and  Cameramen  Grade  I  are
 appointed  by  00  per  cent  promotion
 of  Cameramen  Gr  II.  Promotions  are
 made  on  the  availability  of  vacancies
 in  the  category  of  Cameramen  Grade
 I

 (d)  and  (e)  Examination  of  the  re
 commendations  of  the  Verghese  Com-
 mittee  is  in  hand,  and  a  Bull  on  the
 future  set  up  of  Akashvani  and  Door-
 darshan  is  expected  to  be  introduced
 during  the  current  session  of  Parlia-
 ment  SIU  Report  in  respect  of  Staff
 Artists  will  be  implemented  shortly.

 Discovery  of  New  Oilfield  in  Assam

 7212,  SHRI  AHMED  HUSSAIN:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  new
 oil-fielq  has  been  discovered  in  Arfsam
 recently;  and

 (b)  if  go,  the  details  of  piaces  and
 quantum  of  oil  likely  to  be  recovered?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  प्र,  N.  BAHUGUNA):  (a)  No,
 Sir.

 (b)  Does.  not  arise.
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 Provision  of  Subsidy  to  Fertilizers

 72i8,  SHRI  KISHORE  LAL:  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  what  is  the  total  amount  of
 subsidy  being  provided  per  year  for
 fertilizers;

 (b)  is  it  a  fact
 comprise;  ,

 (i)  Nitrogen
 (ii)  P
 (४)  K

 (c)  is  it  also  a  fact  that  5  per  cent
 of  the  total  utilisation  of  fertilizers
 in  the  country  is  of  ‘P’;

 (d)  what  would  be  the  imported
 cost  of  fertilizer  ‘P’;  and

 (e)  at  what  price  it  is  now  being
 manufactured/sold?

 that  Fertilizers

 THE  MINISTER  OF  PETROLEUM,
 ‘CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  The
 provision  on  account  of  subsidy  on
 indigenous  fertilizers  during  the  years
 1978-79  and  1979-80,  is  as  follows: —

 ‘Year  Provision  (Rs,  crores)

 ‘1978-79  7
 1979-80  303.63

 (9)  Yes,  Sir.

 (ce)  The  percentage  of  P,O  in  the
 ‘total  consumption  of  fertilizer  nut-
 rients  has  ranged  between  6  per  cent

 ‘to  20.6  per  cent  during  the  last  four
 years.

 (d)  The  cost  of  imported  fertilizers
 depends  on  its  availability  in  the
 world  market,  demand,  etc.  It  is,
 therefore,  difficult  to  indicate  the  cost
 at  which  phosphatic  fertilizers  would
 ibe  purchased.
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 (७)  The  manufacturing  cost  of
 various  phosphatic  fertihzers  within
 the  country  differs  from  plant  to  plant
 depending  on  a  variety  of  factors  like
 the  capital  cost  of  the  project,  the
 vintage  of  the  plant,  process  adopted,
 cogt  of  inputs,  etc,

 The  maximum  retail  price  per  kg  of
 P,9,;  at  present  varies  from  Rs,  3.26

 to  Rs.  498,

 Construction  og  Quarters  for  the
 Workers  by  BCCL

 724.,  SHRI  A.  K.  ROY:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  number  of  quarters  constructed
 by  the  BCCL  for  the  workers  in  977
 and  978  and  the  amount  spent  by  it,
 area-wise  break  up  in  details;

 (b)  ‘aames  of  the  Contractors  en-
 gaged  in  the  construction  and  the
 amount  involved;

 (९)  complaints  received  by  the  man-
 agement  about  the  defective  construc-
 tion  and  poor  quality  materialg  and
 the  steps  taken  on  them,  facts  in  de-
 tails;

 (d)  whether  there  is  any  proposal
 to  give  the  job  of  construction  to  the
 organisation  of  actual  artisang  of
 Ekra  village  in  the  area  number  7  of
 the  BCCL;  and

 (e)  if  so,  steps  taken  on  that?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a),  (b),
 (d)  and  (e).  Information  is  being  col.
 lected  and  will  be  placed  on  the  Table
 of  the  House.

 (c)  There  were  some  complaints
 received  from  the  workmen  of  Bera
 Colliery  in  January,  979  regarding
 certain  deficiencies  notjceg  in  the  con-
 struction  of  workers’  quarters.  These
 defects  were  with  regard  to  the  wir-~
 ing,  backdoor,  W/C  shutters,  kitchen
 partition  walls  and  wall  plaster  of
 some  of  the  quarters.  The  concerned
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 gontractor  Has  been  asked  to  reotify
 the  defects.  Meanwhile,  an  adequate
 amount  has  been  witheld  from  the
 payment  to  be  made  to  the  contractor
 to  cover  the  cost  of  rectification.

 Reguiarisation  of  Casual  Workers

 ‘7215,  SHRI  NARENDRA  SINGH:
 SHRI  MADHAVRAO

 SCINDIA;

 Wl)  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  DEFENCE
 be  pleased  to  state:

 (a)  whether  it  ds.  a  fact  a  number
 Of  casuaj  workers  working  in  the
 office  of  Chief  Administrative  Office
 of  his  Minstry  for  more  than  four
 years  have  not  been  absorbed  on  the
 regular  basis;

 (b)  if  so,  number  of  such  workers;
 and  ‘

 (c)  steps  being  taken  to  observe
 them  on  regular  basis?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  and
 4b).  There  are  20  casual  labourers
 who  have  been  working  in  the  Armed
 Forces  Headquarters  for  more  than
 4  years;  but  only  6  of  them  are  eligi-
 ble  for  regular  Group  ‘D’  posts,

 (c)  A  proposal  for  the  creation
 of  regular  Group  ‘D’  posts  for  the
 casual  workers  is  already  under
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 consideration.  The  eligible  casual  wor-~
 kers  will  be  considered  for  absorp~
 tion  against  regular  vacancies  as  soon
 as  these  become  available.

 Staff  working  in  R.  &  D.
 Headquarters

 7216,  SHRI  DAYA  RAM  SHAKYA:
 Will  the  DEPUTY  PRiME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state:

 (a)  total  numoer  of  gazetted  and
 non-gazetted  scient.fi./technical  staff
 working  in  Research  and  Development
 Headquarters  category  and  Director-
 ate-wise,

 (9)  total  number  of  scientific/ga-
 zetted/non-gazetted  individuals  cate-
 gory-wjse  and  Durectorate-wise  who
 are  an  entrusted  with  technical/sci-
 entific  jobs  and  who  are  admunistrative
 jobs  and  since  when  they  are  servjng
 in  the  Headquarters;  and

 (c)  the  reasons  in  detail  for  absorb-
 ing  these  scienufic/tech.ucol  staff
 purely  on  administrative  jobs?

 THE  DEPUTY  FRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  A  detailed
 statement  is  attached.

 (b)  All  scientists  are  be'ng  used
 for  scientific  or  scientific-cum-ad-
 ministrative  work  according  to  the
 needs

 (c)  Does  not  arise
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 Keen  Collaboration  evinced  by  foreign
 countries  in  Mangalore  Steel  Plants

 १३7  SHRI  JANARDHANA  POOJA-
 RY:  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  g  few  foreign  countries
 have  evinced  keen  collaboration  in-
 terest  in  Mangaloe  Steel  Plant;  and

 (b)  if  so,  the  names  of  these  coun-
 tries  ang  Government's  reaction
 thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  and  (b).  Government  have  ex:
 ploring  the  possiblities  of  obtaining
 technical  and  financial  cooperation
 from  developed  countries  for  setting  up
 of  shore  based  stee)  platts.  Federal
 Republic  of  Germany,  U.  8  8  R.,
 u.  8.  A.  U.  K.,  Romania,  France  and
 Japan  have  shown  interest  in  the
 matter.  No  proposal  has  been  receiv»
 ed  so  far  for  a  ‘steal,  plant  at  Man
 galore.

 कोपला  खानों  के  कार्यकरण  सें  सुधार

 7218.  भ्री  बागुन  सुस्धरुई  :  क्या
 ऊर्जा  मन्त्ती  यह  बताने  की  कृपा  करेगे  कि  :

 (क)  क्‍या  यहू  सच  है  कि  कोयले  के
 उत्पादन  में  वृद्धि  करमे  भौर  उसमें  गुणात्मक
 सुधार  करने  के  लिए  कोयला  खानो  के  कारयें-
 करण  में  सुधार  किया  जा  रहा  है;  शरीर

 (ख)  कया  कोयला  खानों  के  श्रमिकों  को
 स्थिति  में  सुधार  करने  के  लिए  भी  कोई  प्रस्ताव
 विभाराधीन  है  भौर  यदि  हां,  तो  उसका  ब्यौरा
 क्‍या  हैं  ?

 कर्ना  संत्रालय  में  राज्य  मंत्री  (ली
 कामेश्वर  मिल)  :  (क)  कोयले  के  उत्पादन  में
 बुद्धि  करने  के  लिए  कोयला  खानों  के  काम  में
 निरम्तर  सुधार  किए  जा  रहे  हैं।  सुधार  कार्य
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 इस  प्रकार  किए  जा  रहे  हैं---नई  प्रौद्योगिकी

 लागू,  करना,  परिवहन  व्यवस्था  में  सुधार,
 खानों  का  पुनर्गठन  तथा  उत्पादन  में  वृद्धि
 करने  के  लिए  आवश्यक  उत्पादन  सामग्री  की
 व्यवस्था  ।  भ्््छे  वातायन,  ड्रेनेज  नालियां
 और  उच्चस्तरीय  सुरक्षा  व्यवस्था  करके
 को  ले  की  खानों  में  गुगात्मक  सुधार  के  लिए
 भी  प्रयास  किए  जा  रहे  है

 (ख)  कोयला  खान  श्रमिकों  के  काम
 की  ध्रौर  रहन-सहन  की  दशाधों  में  स्थायी  सुधार
 के  प्रयास  किए  जा  रहे  है  भौर  इसमें  भौर  भागे

 सुधार  करने  का  विचार  है  ।  सुधार  के  लिए
 सोचे  गए  मुख्य  कार्य  इस  प्रकार  है  —

 (i)  बेहतर  आवास  व्यवस्था  |

 (2)  पेय  जल  की  सप्लाई  में  वृद्धि  ।

 (3)  चिकित्सा  सुविधाओों  में  सुधार;
 झौर

 (4)  कोयला  क्षत्रों  में  काफी  मात्रा  में

 सहकारी  भण्डारों,  प्राथमिक  उप-
 भोक्‍ता  केन्द्रों,  ऋण  समितियों,

 स्‍्कूलो,  बेकों,  डाक  और  अन्य

 सुविधाशों  की  व्यवस्था  ।  कोल
 इण्डिया  कि०  में  उपर्युक्त  विभिन्न
 कल्याणकारी  स्‍्कीमों  पर  खर्च
 की  मात्रा  974-75  के  लगभग
 6  करोड़  रुपए  से  बढ़कर  978°
 79  में  20  करोड़  रुपए  से  अधिक

 हो  गई  है  1  झागामी  वर्षों  में  इस
 मदों  पर  भौर  भ्रधिक  खर्च  का
 प्रस्ताव  किया  गया  है  ।

 Rural  Electrification  in  Rajasthan

 ‘7219,  SHRI  CHATURBHUJ:  Will  the
 Minister  of  ENERGY  be  pleased  to
 state  the  details  of  the  rural  electricity
 programme  in  Rajasthasa  during  the
 current  financial  year  the  amount  al
 lotted  therefor  and  the  names  of  vil-
 lages  with  districts  to  be  covered
 therein?
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 THE  MINISTER  OF  ENERGY  (SHR)
 P.  RAMACHANDRAN):  The  Annual

 Plan  for  1979-89  providis  for  an  allo-
 ication  of  Rs.  i4.67  crores  for  rural
 electrification  in  Rajasthan  However,
 the  Rajasthan  State  Electricity  Board
 has  intimated  that  they  would  be
 mobilising  additional  resources  for
 financing  its  rural  electrification  pro-
 gramme  by  obtaining  loan  assistance
 from  commercial  banks  ang  other.
 financing  institutions  and  also  by
 floating  rural]  debentures.

 Subject  to  the  availability  of  the
 additional  resources  the  Boar@  ex-
 pects  to  electrify  2,000  villages  in  the
 State  during  1979-80  District-wise
 identification  of  villages  to  be  electri-
 fied  has  not  been  decided.

 Linkage  System  of  Sale  of  Coal  in
 Eastern  Coal-fields

 7220  SHRI  MANORANJAN  BHAK-
 TA:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  Government  ure  aware
 of  the  linkage  system  of  sale  o;  coal
 in  the  Eastern  Coal-fields  and  if  s0,
 the  details  thereof,

 (b)  the  total  quanhty  of  coal  sold
 under  linkage  system  during  the  last
 two  years  and  names  of  the  parties
 to  whom  sold  and  the  quantity  of  coal
 sold  separately,

 (c)  whether  Government  received
 any  complaints  about  the  fake  per
 mit  and  fradulent  transaction  made
 by  same  parties  and  if  80,  whether  the
 matter  was  investigated  by  the  CBI,
 if  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  Supply
 of  coal  to  industrial  consumers  in
 West  Bengal  and  some  parts  of  Bihar
 drawing  their  coal  from  astern
 Coalfiekis  Lid.  is  being  made  on  the
 basis  of  a  monthly  linkage  system,
 The  requirements  af  individual  censu-

 oe

 assessed  on  the  basis  of  in-
 of  the  consumers’  units  or

 y  of  the  documeats  where  such

 inspections  have  not  been  possible  or
 sponsored  quotas  for  rail  movement  if
 any.  Requirements  ५६  Power  Houses
 and  Cement  Plants  vre  determined  by
 the  Standing  Linkage  Committee  of
 the  Central  Government  ang  the  re
 quirement  of  Steel  Plants  are  allocate
 ed  by  the  Coal  Controller.  Such  link-
 ages  indicate  the  maximum  entitle-
 ments  and  the  cOnsumers  are  exnect-
 eq  to  draw  their  actua]  requirement
 which  may  vary  from  time  to  time
 depending  upon  their  production.

 (b)  The  total  maximum  entitlement
 under  the  linkage  system  is  about
 30  lakh  tonneg  of  steam  coal  and  8
 lakh  tonnes  of  slack  coal  per  yeor.
 During  the  past  two  years,  about
 9  lakh  tonnes  of  steam  coal
 has  moved  under  this  system
 to  various  road  linked  indus-
 trial  consumers  and  about  25  lakh
 tonnes  of  slack  coal  has  been  supplied
 to  road  linked  power  houses,  steel
 plants,  fertilizer  units  and  paper  mills
 The  information  about  the  names  of
 the  parties  and  the  quantity  of  coal
 sold  to  each  separately  is  too  volumin-
 cus  because  there  are  about  1,200  dif-
 ferent  consumers  involved  and  the
 quantity  actually  supplied  varies  ac-
 cording  to  each  drawal  by  each  party.
 However,  the  essential  particulars  of
 Supplies  covered  under  this  linkage
 system  are  as  follows'—

 Consumers  Supplies

 month

 (in  tonnes)

 Jute  .  5,000
 Gls.  *«-  9,000

 Reftactories/ceramics.  न  29,000

 Rubber  /  es  5500
 Chemicals  .  हे  .  9,000
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 The  rest  is  supplied  to  a  large  num-
 ber  of  miscellaneous  consumers.

 (e)  Complaints  have  been  received
 about  diverasion  of  coal  made  avail-
 able  under  thig  scheme.  There  are
 also  complaints  about  non-existant  or
 fictitious  consumers.  Prompt  action  is
 taken  on  such  complaints  by  the  coal
 companies  by  making  inspections  or
 scrutinising  documents  foNowed  by
 complete  suspension  of  supplies  or
 reduction  of  monthly  quotas.  Dur-
 ing  the  year  ‘1977-78,  supphes  to  more
 than  300  such  consumers  were  sus-
 pendeg  or  reduced,  the  quantity  in-
 volved  being  about  18,000,  tonnes.
 Cases  coming  to  the  notice  of  the  Eas-
 tern  Coal  fields  Limited  about  such
 irregularities  are  referred  by  them
 to  the  Police  and  CBI  for  necessary
 investigation  and  action.

 Allotment  of  Additional  Cooking  Gas
 Connections  in  Cities

 722i  SHRI  DURGA  CHAND:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleaseq  to  state:

 (a)  what  is  the  number  of  cooking
 gas  (L.P.G.)  connections  at  present
 given  in  each  city;

 (b)  what  ig  the  number  of  additional
 connections  proposed  to  be  given  in
 each  city  during  the  next  five  years,
 year-wise;

 (c)  what  are  the  names  of  the  cities
 in  each  State  which  are  proposed  to
 be  added  to  the  list  of  such  cities;

 (a)  whether  Government  have  any
 Policy  to  cover  the  cities  in  giving
 gas  connections;  and

 (e)  if  so,  the  details  thereof?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N.  BAHUGTINA):  (a)  There
 are  about  3  million  domestic  consu-
 mers  for  LPG  (cooking  gas)  in  the
 country.  Citywise  details  are  not
 readily  available.
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 (b)  and  (c).  The  details  in  this  re-
 gard  have  not  been  worked  out  city-
 wise  since  these  will  depend  on  many
 factors  such  as  actual  ava'lability  of
 LPG  during  each  year,  availability  of
 cylinders  and  cylinders  steel  ete,

 (d)  and  (e).  With  the  anticipated
 avaiability  of  additional  LPG  from
 around  980  it  च्  be  possible  ex-
 teng  marketing  of  LPG  to  more  loca-
 tions  in  a  phased  manner  based  on  the
 following  consideration:

 (i)  Anticipated  customer  potential;
 (ii)  Nearness  of  ma.ket  from  source

 of  supply;

 (iii)  Maximum  utilisavon  of  istri-
 bution  equipment;  and

 (iv)  Viability  of  operations

 mac  को  घटिया  किस्म  का  डीजल
 सप्लाई  किया  जाता

 7222.  भी  धर्म  सिहु  भाई  पटेल  :  क्या

 पेट्रोलियम,  रताथन  झोर  उर्वरक  मन्‍्त्री  7
 बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  घटिया  किस्म  के  डीजल  की
 सप्लाई  के  कारण  गुजरात  के  सौराष्ट्र  प्रदेश
 में  पोरबन्दर  से  लेकर  कुनियागा,  राणाबास,
 डेटा  थोराजी,  राजकोट,  भूज,  जामनगर
 तक  अनेक  ट्रक  (सार्वजनिक  वाहन),
 गुजरात  परिवहन  निगम  की  बसे  मार्च,  979
 मे  न  चल  सकी;

 (ल)  पेट्रोल  पम्षों  द्वारा  परिषहन-
 कर्ताओों  (द्रासपोर्ट्स)  को  ऐसे  डीजल  की
 सप्लाई  करने  के  बया  कारण  हैं;

 (ग)  क्‍या  सरकार  का  विधार  इस
 सम्बन्ध  मे  जांच  करने  का  है  यदि  हां,  तो
 कब  जौर  कंसे;

 (घ)  यह  सुनिश्चित  करने  के  लिए
 गया  कार्यवाही  की  जायेगी  कि  भविष्य  मे

 ऐसा  चढिया  डीजल  परिवहनकर्ताशों  को

 सप्लाई  ते  किया  जायें;  जौर
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 ()  सौराध्टर,  wos  aa  में  मार्च,
 979  में  कितने  ट्रक  (सार्वजनिक  वाहन)

 और  राज्य  परिवहन  की  बसे  ते  चल  सकी  ?

 वेद्रोलिवम,  रसायन  झोर  खर्भरक  मंत्री

 (भी  देभवती  eee  epee):  (क)  मार्च

 979  के  शुरू  में  तेल  कम्पनियों  को  सूचना
 मिली  थी  कि  गुजरात  राज्य  सड़क  परिवहन

 की  कुछ  बस  तथा  ट्रक  गुजरात  के  भुज  भौर

 सौराष्ट्र  क्षेत्र  में डीजल  की  सप्लाई  के  कारण

 सुबह  नहीं  चल  नके  थे  Y

 (ख)  सम्बन्धित  डोजल  तेल  उस  क्षेत्र
 में  वर्ष  के  उस  विशेष  समय  में  सामान्य  परि-
 बेशी  तापमान  के  भनुकूल  था  फिर  भी  सुबह
 के  प्रसग्भावी  तापमान  को  देखते  हुए  उस  क्षेत्र
 में  डीजल  को  साफ  करने  मे  कठिनाई  हुई  थी।

 (ग)  उपर्युक्त  कारणों  के  कारण  जांच
 करने  की  कोई  भ्रावश्यकता  नही  है

 (w)  ser  कि  ऊपर  कहा  गया  है
 ध्रचानक  उस  क्षेत्र  में  सुबह  के  परिवेशी  ताप-
 साल  में  कमी  जाने  के  कारण  समस्या  पैदा  हो
 गई  थी  साधारणतः  सामान्य  परिवेशी  तापमान
 पर  पूर्ति  किया  गया  डीजल  तेल  ठीक  होना
 चाहिये  था  ।

 ष्)  गुजरात  स्टेट  रोड  ट्रांसपोर्ट  की

 सूचना  के  भ्रनगुसार  इन  कारणो  से  सौराष्ड्र
 झौर  कच्छ  क्षेत्र  में  644  बसे  दक  गई  थीं  ।
 डीजल में  मोम  रहने  के  कारण  कितने  प्राइवेट

 ट्रक  रढ़े  इसकी  कोई  सूचना  उपलब्ध  नही  है।

 Report  of  the  Working  Group  om
 Industrial  Minerals

 7223,  हा,  GIRIDHAR
 GOMANGO:

 Wil  the  Minister  cof  STEEL  AND
 MINES  be  pleased  to  state:
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 (a)  whether  the  working  Group  on
 Industrial  minerals  set  up  by  his
 Ministry  have  submitted  their  report
 to  Government;

 (b)  if  so,  the  main  recommendations
 made  by  the  Group  therefor;  and

 (ey  the  measures  taken  by  his  Minis-
 try  on  the  basis  of  that  report?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  and  ‘c).  The  Worsing  Group  on
 Industriel  (Non-Metalic)  Minerals
 Constituted  by  the  Planning  Commis-
 sion  set  up  four  sub-groups  to  report
 on  different  groups  of  minerals,  The
 sub-groups  submitteq  their  reports
 which  were  adopted  by  the  main  work-
 ing  Group  in  December,  W78.  The
 Reports  are  under  the  consideration  of
 Government,

 (b)  The  main  recommendations  of
 these  sub-groups  are  g‘ven  in  the  state-
 ment.

 Statement

 Main  recommendations  of  the  Sub-
 Groups  under  the  Working  Group
 (l)  Sub-Group-I  of  the  Working

 Group  on  Industrial  (Non-metalic)
 Minerals.

 l.  More  flux-gcade  limestone  res
 erves  should  be  established  in  the
 Southern  region.

 2.  Export  of  muneral  gypsum  and
 marine  gypsum  should  be  encourag-
 ed.

 3.  Research  and  Development  ६०
 substitute  chrysotile  asbestos  in  as-
 bestos  cement  industry  should  be
 intensified.

 4,  Sufficient  reserves  of  refrac-
 tory  grade  dolomite  should  be  ex-
 tablished  in  central  ang  southern
 regions.

 ca  Export  of  silica  minerals,  fels-
 Par  and  wollastomte  may  be  es~
 couraged,
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 «2)  Sub-Group-II  on  Fertilizer
 Mineral  Raw  Materiel.  ,

 L  Exploration  should  be  intensj-
 fied  in  rock  phosphate  deposits
 which  are  not  curréntly  under  ex-
 ploitation.  Beneticiation  tests
 saoulg  also  be  comiucted  on  ore
 from  such  deposits.  Central  moni-
 toring  agency  for  drawing  out  plans
 for  the  above  with  a  view  to  efisure
 preparation  of  pre-feasibility  re-
 ports  for  the  various  deposits  merits
 consideration.

 2.  Necessary  steps  should  be  tak-
 en  for  increasing  the  utilisation  of
 indigenous  pyrites  for  production  of
 sulphuric  acid  and  also  as  soi]  am-
 endment  material  jn  alkaline  soils.

 3.  Exploratory  operations  for  pota-
 sh  deposits  should  be  intensified.

 4.  Characterisation  studies  of  low
 grade  rock  phosphates  may  be  con-
 ducted  for  evolving  suitable  chemi-
 cal  process  for  manufacture  of
 phosphoric  acid,  Di-calcium  phos-
 ‘phate,  elemental  phosphorous  and
 detergents.

 5.  Possibility  of  extraction  of
 Uranium  from  rock-phosphate  depo-
 sits  should  be  investigated,

 (8)  Sub-Group-III  Under  the
 Working  Group  on  Industrial  (Non-
 Metalic)  Mjnerals  constituted  by
 the  Planning  Commission.

 j.  Efforts  should  be  made  for  in-
 creasing  exports  of  Barytes  so  88  to
 reach  a  level  of  5  Jakhs  tonnes  by
 1983-84  from  the  present  level  of
 about  .8  lakh  tonnes  per  annum.

 2.  Adequate  exploration  should
 be  done  for  bringing  some  of  the
 inferred  category  of  Fluorspar  res-
 erves  into  indicated  anq  indicated
 category  into  measured,

 3.  Integrated  studies  for  devis-
 ing  scientific  methods  for  locating
 payable  mica  pegmatite  bodies  should
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 be  carried  out  by  a  team  of  qualjfi-
 eq  scientists,  For  this  purpose  it
 would  be  desirable  to  set  up  a  spe-
 celal  research  unit  in  Indian  Bureau
 of  Mites  or  Geological  Survey  of
 India.

 4.  Mica  Trading  Corporation  of
 India  Limited  should  make  q  con-
 certeq  drive  for  promoting  exports
 of  mica  based  products,  Effective
 steps  should  also  be  taken  by  them
 for  more  exports  of  fabricated  mica
 rather  than  of  unmanutfactured  mica.
 Mica  Trading  Corporation  og  India
 Limiteg  may  encourage  R&D  work
 to  diversify  the  uses  of  mica.

 (4)  Sub-Group-IV  of  Working
 Group  on  Non-metallic  (Industrial)
 Minerals.
 Research  and  Development  effort

 for  industrial  minerals  needs  to  be
 intensified  so  as  to  utilise  Low  grade
 ores  and  reduce  dependente  on  im-
 ports.

 Shifting  of  N.M.D.C.  Headquarters  to
 Hyderabad

 7224.  SHRI  MADHAVRAO  SCIN-
 DIA:  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  majority  of  N.MLD.C.  a
 Public  Sector  Undertaking,  projects
 are  situated  in  Madhya  Pradesh  com-
 pared  to  other  States  including
 Andhra  Pradesh;

 (b)  whether  it  is  also  not  a  fact  that
 despite  the  willingness  o¢  Madhya
 Pradesh  Government  to  locate  the
 Headquarters  in  Madhya  Pradesh  end
 to  provide  al]  necessary  facilities,  it
 hag  been  decided  to  shift  the  Head-
 quarters  to  Hyderabed;

 (०)  if  so,  factors  which  necessitated
 Government  to  shift  the  N.M.D.C.
 Headquarters  to  Hyderabad;  and

 (d)  whether  Government  propose  to
 reconsider  the  decision  and  shift
 N.MLD.C,  headquarters  to  Madhya  Pra-
 desh  and  if  not,  the  reasons  therefor?
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 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):
 (aj  Yes,  Sir.

 (b)  ‘The  decision  to  shift  the  head-
 quatters  of  N.  M.  D.  0.  to  Hyderabad
 was  taken  in  the  year  97l  there  33
 no  jndication  to  show  that  at  that
 time,  there  wag  a  proposal  from  Ma-
 dhya  Pradesh  Government  regarding
 the  provision  of  necessary  facilities
 for  locating  the  N.D.M.C,  office  in
 Madhya  Pradesh.

 (ec)  The  main  considerations,  among
 others,  in  favour  of  shift.ng  the  head-
 quarters  of  N.M-D.C.  from  Delhi  were
 that  Hyderabad  would  be  more  cen-
 trally  located  from  the  point  of  view
 of  accessibility,  communications  and
 operational  control;  at  that  time
 NLM.D.C.  were  managing  iron  ore  min-
 es  at  Kirlburu  in  Bihar,  Bailac:la  in
 Madhya  Pradesh,  Donimalai  ang  Kud-
 remukh  in  Karnataka.

 (d)  No,  Sir.  The  working  of
 N.M.D.C.  with  headquarters  at  Hyd-
 erabad  ‘has  stabiliseq  during  the  last
 seven  years  or  80  Frequent  change
 in  the  location  of  headquarters  is  not
 considered  conducive  to  the  proper
 functioning  of  an  undertaking,  be-
 ditles  leading  to  substantial  infructu-
 008  expenditure.

 Land  Under  Possession  of  Institute  of
 Fire  Restarch

 7225,  SHRI  BALAK  RAM:  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state:

 (a)  whether  the  8.39  acres  of  lands
 belonging  to  villagers  of  Nangal  Raya
 and  Tihar,  New  Delbi  is  on  hire  and
 under  the  possession  of  the  Institute
 of  Fire  and  Research,  Ministry  of  De-

 ce;

 (9)  whether  the  rental  compensa-
 tion  of  the  aforesaid  land  has  been
 paid  by  Ministry  Estates  Officer,  Delhi
 upto  sist  December,  977  only;
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 (९)  whether  the  rates  of  rental  com-
 pensation  are  being  revised  by  the
 Government  for  further  peried  as
 sought  by  the  landowners;  if  go,  at
 what  rates  and  by  what  time  the  rental
 will  be  paid  to  owners;  and  |

 (d)  whether  the  landownerg  have
 requested  that  their  said  land  should
 be  acquired  by  the  Government,  if
 80,  at  what  price  and  by  what  time
 this  land  would  be  acquired  by  the
 Government?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  Out  of  8.39
 acres  of  hired  land,  2.45  acres  were
 dehired  and  handed  over  to  the  own-
 ers  in  January  975  and  thereafter
 5.94  acres  are  held  by  Defence  In-
 stitute  of  Fire  Research,  Ministry  of
 Defence.

 (b)  Yes,  Sir  ‘the  rentals  have  teen
 Pald  upto  3lst  December,  977  except
 for  the  land  measuring  .07  acres  for
 which  the  rental  could  not  be  paid
 with  effect  from  l  January  75  onwards
 as  original  land  owners  had  expired
 and  their  heirs  could  not  establish
 their  claim  for  reserving  the  rentals.
 Action  is  also  ‘n  hand  to  pay  the  ren-
 tals  from  4  January,  78  onwards.

 (c)  A  representation  dateq  25th
 October  78  has  been  received  from
 some  owners  for  revising  the  rental
 with  effect  from  ]  January  78.  The
 matter  regarding  rev‘sion  of  rental  is
 under  examination.

 (d)  The  lang  owners  have  request-
 ed  MEO  thet  the  land  shoulg  be  ac-
 quired

 oy,  -
 Government.  ह...

 ever,  8  land  is  not  required
 either  by  Defence  Institute  of  Fire

 Panag  =
 Dezember  ६973  or  the

 Army,  game  36  not  pro
 acquired.

 proposed  to  8०
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 Agreement  between  Soviet  Union  and
 India  to  undertake  Research  on  Low

 yo  Ash  Coking  Coal

 7226.  SHRI  K.  PRADHANI:  Will
 the  Minister  of  ENERGY  ‘be  rleused
 to  state:

 fa)  whether  there  has  recently  been
 an  agreement  between  Soviet  Union
 and  India  to  undertake  research  and
 ash  content  coking  coals  for  blast  fur-
 nace  and  designing  and  construction

 of  projects  at  Sjngrauli  and  Ramgarh
 deposits  as  well  as  other  areas;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI

 JANESHWAR  MISHRA):  (a)  ang  (b).
 Yes,  Sir.  The  long-term,  programme
 ef  economic,  trade,  scientific  and  tech-
 nical  cooperation  ketween  India  and
 USSR  includes  cooperation  in  the  field
 of  coal  utilisation,  development  of
 processes  for  production  of  fuel  gas,
 liquiq  fuel  and  chemicals  frora  coal,
 use  of  material  recovered  from  coal
 Preparation  plants  etc.  It  was  de-
 cided  to  exchange  information,  data
 and  status  of  the  present  work  avail-
 able  with  both  parties  with  a  view  to
 identifying  the  specific  areas  of  co-
 operation.

 The  development  of  Singrauli  coal-
 field  was  include  as  one  of  the  im-
 portant  items  in  Indo-USSR  collabora-
 tion  in  the  protocol  signed  with  the
 Government  of  USSR  in  December,
 1973.  In  pursuanve  of  this  protocol,
 Central  Mine  Planning  and  Design
 Institute  Ltd.  in  collaboration  with  the
 Soviet  experts  prepareq  a  feasibility
 study  for  the  development  of  this
 coalfield,  which  tevealeqd  production

 ‘possibilities  to  an  extent  of  45  mil-
 lion  tonnes  by  1990-91.  With  this
 perspective  4  feasibility  study  for  one
 Opencast  mine  calleg  Jayant  with  an
 ultimate  capacity  of  0  million  tonnes
 was  also  drawn  up.  <A  detailed  pro-
 ject  report  for  Ramgarh  opencast  min
 has  been  prepared  ia  collaboration
 with  the  GIPROSHAKHT  of  USSR.
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 Navy  Training  School  in  Orissa

 7227.  SHRI  PADMACHARAN  SAM-
 ANTASINHERA:  Will  the  DEPUTY
 PRIME  MINISTER  AND  MINISTER

 दि:  DEFENCE  96  gleasei  tu  state:

 (a)  whether  the  Navy  Training
 School  in  Orissa  is  not  progressing  in
 accordance  with  the  date  fixed;  and

 (b)  if  so,  what  is  total  estimated
 cost,  what  amounts  remajn  unspent

 and  what  will  be  its  cost  on  comple-
 tion?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  The  phased
 construction  work  of  the  Chilka  Boys
 Naval  Training  Centre  is  progressing
 Satisfactorily  although  there  has  been
 a  Slight  delay  in  the  schedulegd  com-
 pletion  time  from  early  79  to  Mid  79,
 due  to  unavoidable  reasons.

 (b)  Phase  ]  and  Phase  I-A  of  the  Pro-
 ject  was  sanctioned  in  Feb.  975  and
 Aug.  977  at  8  ‘total  cost  of  Rs.  3.39
 crores,

 Phase  I  ०6  the  project,  que  for  com-
 pletion  by  Mid  1979,  is  expected  to  cost
 more  than  the  estimated  cost  at  973
 rates  due  to  escalation  in  the  cost  of
 material  and  labour.

 Loss  of  Production  in  Steel  Plants

 7228.  SHRI  ROBIN  SEN:  Will  the
 Minister  of  STEEL  AND  MINES  be
 pleased  to  state:

 (a)  loss  of  production  in  different
 Public  Sector  Steel  Plants  in  977  and
 1978,  due  to;

 (b)  labour  troubles;

 (c)  Power  shortage  by  D.V.C.  and
 other  power  supplying  agencies;

 (d)  shortage  of  raw  materials  and
 Causes  of  such  shortage;
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 (७)  shortage  of  spare  parts  and  rea-
 8078  for  the  shortage  of  spare  parts;
 and

 (f)  any  other  cause?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIJU  PATNAIK):  (a)
 to  (f)  The  production  of  steel  in  the
 pubhe  sector  steel  plants  in  977  and
 978  was  adversely  atfected  mainly  on
 account  of  problems  relating  to  sup-
 plies  of  coking  coal,  both  in  terms  of
 quantity  and  quality,  shortage  and  fre-
 quent  restrictions/fluctuations  in  power
 supply,  indifferent  industr.al  relations
 in  some  of  the  vlants,  unprecedented
 rains  and  floods  in  West  Bengal  in
 September,  ‘1978,  resulting  in  flooding
 of  coal-fields  as  well  as  Durgapur  Steel
 Plant  and  affecting  the  ra)!  mcvement
 and  critical  position  of  some  raw  mate-
 rials  at  some  of  the  plants  in  978
 caused  by  movement  bottlenecks  The
 loss  of  production  of  saleable  80९९]  on
 account  of  labur  troubles  in  ‘1977-78  and
 1978-79  is  estimated  as  under

 Plant  Estimated  loss  of
 production  of salesble
 stecl  on  account  of

 labour  troubles
 (in  tonnes)

 1977-78  1978-79
 hile:  Steel  Plant,  21400  78974
 Durgapur  Steel  Plat  2200  40671
 Rourkela  Steel  Plant  39400  5ria4
 Bokaro  Steel  Plant  42500  2698
 ISCO  ,  नि  81100  28797

 it  is,  however,  difficult  ६७  quantify
 precisely  the  extent  of  losa  in  produc-
 tion  attributable  co  eacn  one  of  the
 other  factors  in  an  integrated  opera-
 tem  sequence  as  .n  ३  steel  plant.
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 Transfer  of  same  Employees  of
 Eastern  Region  of  G.S.L

 7229  SHRI  SAMAR  MUKHERJEE:
 Will  the  Minister  OY  STEEL  AND
 MINES  be  pleased  to  state.

 (a)  whether  an  agreement  was  rea-
 ched  between  the  Secretary  to  the
 Government  of  India,  Ministry  of
 Stee?  and  Mines,  and  the  Geological
 Survey  of  India  Employees’  Aseocia-
 tion,  on  the  7th  September,  1978,  in  a
 meeting  convened  by  the  Secretary  of
 the  Ministry  at  New  Delhi,  to  the  effect
 that  pending  formulation  of  the  new
 transfer  policy  by  the  GSI  Board  of
 Management  the  transfer  policy  as  on
 that  date  would  continue,  and

 (b)  whether  notwithstanding  this
 agreement,  some  employees  of  the
 Eastern  Region  of  the  Geological  Sur-
 vey  of  India  were  transferred  in  vio-
 lation  of  the  standing  principles  and
 norms  laid  down  by  the  Degaxtment
 itself  leading  to  massive  agifation  by
 the  employees  of  the  GSI?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEJ,  AND
 (SHRI  KARIA  MUNDA)  (a)  No,  Sir.

 (b)  Question  of  violation  of  the
 standing  principles  does  not  arise.  In
 order  to  rectify  the  imbalonce  in  the
 staff  strength,  four  non-gazetted  em-~-
 ployees  were  transferred  fiom  the  East-
 tern  Regional  Office  et  Calcutta  to  the
 Circle  Office  at  Bhubaneshwar  The
 agitation  resorted  .o  by  the  employees
 was  unjustified

 Suspension  of  Drilling  Operation  ४
 Jawalamukhi

 7230  SHRI  MAHI  LAL:  Will  the
 Minster  of  PETROLEUM,  CHEMI-

 San
 AND  FERTILIZERS  be  pleased

 state:

 (a)  whether  drilling  operation  in
 Jawalamukhi,  Himachal  Pradesh  gre
 being  suspended  because  exparts  दैत
 Other  places  like  Gujarat,
 Madras  ete  do  not  want  to  comp  to
 this  place  and  authorities  propose  te
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 send  the  machinery  and  staff  there  far
 off  places;

 (b)  the  number  of  personnel  work-
 ing  there,  the  expenditure  involved  in
 transferring  the  men  and  material,  the
 officers  responsible  for  such  a  mis-

 ?
 (c)  whether  some  deep  rings  are

 lying  at  Pilibhit  and  Jodhpur  etc.  and
 Can  be  advantageously  utilised  in
 Jawalamukhi;

 (6)  whether  there  is  great  commo-
 tioh  in  lécal  people  of  Himachal  Pra-
 desh  and  resentment  in  the  staff  of
 ONGC;  and

 (e)  ig  answers  to  (a)  to  (d)  above
 are  affirmative  the  steps  being  taken
 in  regard  thereto?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (HRI  H,N.  BAHUGUNA):  (a)  No,
 Sir.

 (b)  Number  of  personnel  working
 in  Jawalamukhi  Froject  were  246  88
 on  $l-i2-978.  After  the  suspension  of
 drilling  the  staff  has  been  transferred
 to  varioug  other  operating  projects.
 The  Rig  BU-80  has  beea  transferred  to
 Mehsana  in  Western  Region.  The  ex-
 penditure  involved  in  transferring  the
 men  and  materials  to  various  projects
 is  expected  to  be  about  Rs,  3]  lakhs.

 There  has  been  no  misplanning  so  far
 as  the  deployment  of  rig  and  staff  is
 concerned.  International  practice  on
 deployment  of  rig  with  men  for  drilling
 exploratory  wells  ag  well  as  transfer  of
 rig  and  nien  to  other  locations  in  the
 event  of  suspension/abandonment  of
 drilling  has  been  followed

 (c).  The  question  does  not  arise,
 because  the  suspension  of  drilling  acti-
 vity  at  Jawalamukhi  is  not  because  of
 lack  of  rigs  but  because  the  two  wells
 (Le.  JMI-3  and  JMI-8)  drilling  for  pros-
 pecting  the  shallow  gas  reserves,  have
 proved  to  be  dry  and,  therefore,  i  was
 decided  to  suspeng  exploration  of  gas
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 in  shallow  horizons  at  Jawalamukhi
 area,

 (a).  ONGC  Employeos’  Union  have
 representeq  the  difficulties  being  faced
 by  the  employees  in  the  event  of  trans-
 fer.  But  in  view  of  secession  of  dril-
 ling  activities  in  this  area,  the  request
 for  retention  of  staff  at  Jawalamukhi
 coulg  not  bé  entertained.

 (०)  Answer  to  (a)  is  not  affirmative.
 Answer  to  (d)  is  affirmative.  ONGC
 have  been  looking  in‘o  the  difficulties
 expressed  by  the  Employees  Union  and
 in  order  to  minimise  the  hardship  the
 requests  of  staff  for  posting  to  their
 Place  of  choice  as  far  as  pussible  are
 being  considered

 फिल्म  विस  निगम  से  ऋण  प्राप्त  करने
 वाली  फिल्में

 7231.  श्री  सुरेन  झा  सुमन :  क्या

 सुचना  झौर  प्रसारण  मन्त्री  यह  बताने  की

 कृपा  करेंगे  कि  :

 (क)  देश  मे  सौदेश्य  शौर  बढ़िया  फिल्मों
 के  निर्माण  को  बढ़ावा  देने  क ेलिए  फिल्‍म  वित्त

 निगम  के  वर्ष  976-77,  977-78  भौर

 1978-79  के  दौरान  किन  फिल्‍मों  के  लिए
 ऋण  दिया  था  तथा  प्रत्येक  फिल्‍म  के  लिए
 कितना  ऋण  दिया  गया  था;  झौर  '

 (ख)  किन  भाषाधों  की  फिल्मों  के

 लिए  सहायता  दी  गई  तथा  उनका  प्रदर्शन
 किन  राज्यों  मे  किया  गया  ?

 सूचना  और  प्रतारण  मंत्री  (ली

 लॉल  कृष्ण  झाडबाणी)  :  (क)  और  (का).

 सूचना  संलग्त  विवरण  में  दी  गई  है  ।



 Written  Anewers  CHAITRA  27,  7907  (SAKA)  Written  Answers  86 85

 (७६४

 ्

 (०)

 है

 :

 i

 3

 २०४
 dy,

 gare

 १७४

 28 bE
 ae
 7

 8८-८263

 (।
 है

 जु

 ह

 क्

 उ

 wc)
 §

 ्

 te

 ey

 dine

 कक.

 ह्

 द्

 ि

 द्

 _—

 000‘00'e

 (३0४४७)

 ह

 टं

 bth}

 |
 5

 V2

 ge

 ७
 2

 le

 [६४७

 |

 ढ़

 inp
 है

 द
 है

 ट्

 ४२०)

 शत
 १2

 !०००५८

 (७७०॥७)

 ४२०६७

 २५०,

 1

 भ
 ८

 है

 32

 ह

 2७०३

 |
 है

 ट्र
 रे

 ह

 ४2९

 89४

 ८४क

 |

 0000S

 (७०9)

 द्

 ३७५७,

 ्

 अंक
 रे

 LL-9L64

 9

 9

 os

 ह...

 4

 प्र

 2

 प्

 ्

 °A

 ्

 ह

 0७

 |

 (ज

 Lee}

 ्

 ह

 ्

 ३.७४
 gE

 best}

 400
 i

 poke

 iets

 ails

 हुं

 हं

 ०8

 |-

 ho}

 Inte
 (७

 [४०%

 ्

 22

 ह

 13

 दू

 3
 &

 GL-GLET

 ह

 SL—-LLGI

 |

 Morphy



 Written  Anewerz  £8 APRIL  1,  i979 &7  Written  Answers

 ।
 है

 yb
 a
 ३

 e

 फ्

 ह

 2

 ७३४७)

 प्

 nb
 है

 ३७
 प्

 है

 bay

 289

 5

 ah
 ht
 &

 ०0) wh

 23,

 ३80७७

 फ्

 ०७०५७

 Ol

 t

 32

 spy
 &

 Ane

 :

 :

 (०)॥)

 ७७४,

 30५७

 ढ

 abit
 '6

 VB

 0७

 ह

 ॥

 द्

 एफ.

 i

 i

 (४०३)

 2०४४

 (00७,

 व

 paul

 क्
 2

 ्

 ह

 ४

 ७४%

 क्

 998

 g

 i

 (६-३)

 उ

 pete

 ।

 ४४

 ८

 ।
 है

 32

 ह

 (44)

 ड

 प्
 है

 ३४
 ह"

 ्

 ह

 =

 0T0'6z'y

 =

 0000S

 =

 ज

 ु

 Gin

 2७

 ees,

 eh

 &

 ०७७
 Lu

 dah

 3७0
 9

 (४2५७

 [-
 &

 ५२७)

 soot

 any

 o

 की

 क्

 फ

 उ

 no

 000‘0S'I

 ;

 88४

 ४०३ dy

 1-

 ४5%,

 ३७५७

 ्

 died

 1५
 “५

 ड्

 LS6‘le

 O00%E

 =e

 ७७४)

 ७४००५
 be
 a)

 fish

 EF

 22058)
 +

 ona
 3४ ७

 श

 ॥

 :

 ‘

 (७६६४६॥५
 ४

 In है

 1-3
 द्धि

 QS

 ४2०]

 ch

 000'0S

 ६७8७४)

 |

 ४५०४४

 i

 Perk

 13

 2B

 ध
 ६

 3

 Jm

 lak

 ड

 Se

 da

 r

 8b

 be

 4

 ड

 -

 ड

 ज

 अ

 0020

 ्

 Uk]

 ड्
 5

 9

 s

 ॥...

 ल्

 L



 90 &  Written  Answers  CHAITTRA  27,  907  (SAKA)  Written  Answers

 है

 ह

 3

 [६

 ७३%

 ब्

 (3

 1

 ्
 से

 ब

 ba)

 |]

 ड

 क्

 ज

 ्

 ba}

 कूँ

 द्

 Undid)

 ू

 “LT

 |

 है

 ७४

 td)

 फ्

 3

 ७४%

 —

 हु

 जि

 a2zduens,

 |

 HE

 “OT

 है

 Be
 ty

 ४७४3

 है

 >

 488

 ्

 ह

 द

 ज

 ७०४].

 (90७४

 1३

 ह

 ible

 ्

 AB}
 &

 कोण]
 &

 अप]

 bm

 |)

 ।।

 (एन)

 ७7४७]
 €

 ४०४७,

 ३७०४

 दं

 1

 ST

 (-(०००७५५४)

 (७-9)

 —<

 डु

 ह्

 ्

 क्

 13

 13

 ्

 | ज

 श्

 |
 )

 ना

 डु

 (पथ)

 बारह,

 ॥
 ्

 ‘tnkelle

 ३७७७३

 ड

 “CT

 ९

 lbh

 |

 eh}

 है अ

 ह

 ४७%

 फ्

 ना

 ।
 6

 (७०9)

 |

 3७०४

 13

 ्

 ZT

 13
 &

 9

 32

 क्

 ह]

 ह

 ह

 1

 (000%
 =

 ७४०७४)

 ह

 फ्

 39,

 ॥

 “४४४

 रद

 “TT



 APROI.  WM  979  Written  Answers  92 Written  Answers or

 ry Ci

 |) | |

 जि

 ह

 ढ्

 फ्

 ok}

 ०४

 ह

 हँ

 ह्
 8

 है

 ob

 inbDlp
 *६

 —_

 डु

 (७४०४)

 ि

 फ्

 है|

 [५७७२७

 ड
 és

 ड )

 4

 |

 है।

 ढ

 ॥

 द्

 —

 डु

 (28७४७)

 hots

 48७७

 ड्
 “5

 (६

 ४०४४

 ४४४६४)

 -(8५०
 6८

 ।

 ||

 ७०४७४५

 (९४,

 झध्गडगड
 >

 “

 |

 डु

 (

 422))

 ७७४६

 ु

 |

 ०४४
 हद

 (६

 ७०३४

 ४४६)

 “

 ||

 |

 ह
 2)

 ४३४,

 पड

 ०९०७
 'ट

 —

 है

 आयु

 |

 ी

 =

 हु

 (४०४)

 13

 1-4

 (ज
 *t

 (५४

 द

 हु

 i

 9

 9

 ५

 कै

 7

 ह. उ

 I



 Wake  Negotiations  in  Steel  Industry

 7283.  SHRIMATI  PARVATHE  KRt-
 SHNAN;  Wil,  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  any  conclusion  has  beea
 arrived  at  following  the  wage  negotia-
 tions  in  the  Steel  Industry;

 (b)  if  so,  the  details  therevt;  and

 ©  iy  the  answer  to  part  (a)  be  in
 negative,  the  present  stage  of  the  nego-
 tiations?

 THE  MINISTER  OP  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  No,  Sir.

 (b)  Does  not  arise.

 -(c)  The  wage  negotiations  are  con-
 tinuing.  The  matter  will  be  discussed
 further  in  the  next  meeting  of  the
 National  Joint  Consultative  Committee
 for  the  Steel  Industry,  scheduleg  to  be
 held  on  the  17th  and  8th  April,  1979.

 Broadcast  of  the  Programme  “Today
 in  Parliament”

 7234.  SHRI  BAPUSAHEB  PARULE-
 KAR:  Will  the  Minister  of  INFORMA-
 MATION  AND  BROADCASTING  be
 Pléased  to  state:

 4a)  whether  Government  propose  to
 breadeast  the  programme  ‘Today  in
 Parliament’  in  regional  language  and
 if  not,  the  reasons;

 fb)  whether  any  request  in  this  con-
 nection  hag  been  made  by  any  Mem

 of  Parliament  and  if  so,  when;
 ‘and

 (c)  any  action  has  been  taken  on
 this  request?

 THE  MINISTER  OF  INFORMATION.
 AMD.  BROACASTING  (SHRI  L,  E.
 ADVANI):  (a)  40  (०):  A  daily  ceview
 of:  Parliamentary  ings  in  Regi-
 onal  languages  on  the  lines  of  ‘Today
 Parlement’  is  not.being  broadcast at
 present  due  to  limitation  of  tranamis-
 sion  facilities  and  other  technical  diffi-

 |  falties,  “However,  the  matter  is  being
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 examined  afresh  in  the  light  of  a  letter
 on  the  subject  dated  the  ‘19th  Decem-
 ber,  1978  written  by  the  Honourable
 Member,

 Advertisement  of  ‘Thums  Up’  on
 Radio  and  TY

 7235.  SHRI  8,  S.  DAS:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleaseg  to  state:

 (a)  what  is  the  reason  for  stopping
 the  advertisement  of  ‘Thumg  UP’  as
 a  “Refreshing  Cola”;

 (b)  what  is  the  Ministry  of  Health's
 Interpretation  about  advertisements  of
 Cola  in  general  and  ‘Thums  Up’  in
 specific;

 (c)  what  is  the  procedure  under  the
 Code  for  Commercial  Advertising  for
 accepting  or  rejecting  a  T.V.  and  Radio
 advertisement;  and

 (a)  what  is  the  procedure  for  imple-
 menting  the  violation  of  the  commer-
 cial  code  for  advertising?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K.
 ADVANI);  (a).  On  the  advice  of  the
 Ministry  of  Health  and  Family  Wel-
 fare,  the  advertisement  of  ‘Thums  एट
 asa  “Refreshing  Cola”  was  reviewed
 with  reference  to  the  provistons  of  the
 Code.for  Commercial  Advertising  on
 AIR  and  Doordarshan,  and  it  was  felt
 that  the  advertisement  as  worded  चाड
 not  in  accordance  with  the  Code

 (b).  The  definition  of  the  word  ‘Cola’
 under  the  Prevention  of  Food  Adulu-
 tration  Act  Rules  has  not  been  notified
 by  the  Ministry  of  Heallth  and  Family
 Welfare  so  far.  That  Ministry  has
 indicateq  that,  till  Cole  is  -  defined
 under  the  PFA  Act/Rules,  itis  not  in
 a  position  te  object  to  or  approve  any
 advertisement  of  any  drink  as  a  Cola
 drink,

 (०)  ang  a)  ‘The  script  of  the.paver
 tisement  the:  visual  material  by
 the  advertising  agency  on  behaif  of  the
 advertisr  is  scrutinised  with  reference
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 to  the  provisions  of  the  Code  for  Com-
 mercial  Advertising,  before  it  we  accept-
 ed.  If,  in  any  particular  case,  it  38
 later  found  that  any  provision  of  the
 Code  has  been  violated,  the  advertsing
 agency  concerned  is  asked  io  revise  the
 materials  guitably.

 L.  ड्,  Gas  connection  for  Families  of
 Army  Officers

 7236.  SHRI  ्य  G  HANDE:  Will  the
 Ministery  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  there
 is  no  reserved  quota  of  LP  gas  cOn-
 nection  for  the  families  of  azmy  off
 cers;

 (b)  if  so,  whether  there  is  a  propo-
 6al  under  Government  consideration
 to  provide  certain  annual  reserved
 quota  of  LP  gag  connection  for  the
 familieg  of  the  army  officers;  if  not,
 the  reasong  therefor;  and

 (९)  what  is  the  number  of  applica-
 tions  received  from  the  army  officers
 pending  for  the  allotment  of  LP  gas
 connection,  company-wise  (Indian  00
 and  Burshane)  on  3i-3-979  ani  at
 what  stage  applications  are  lying  pend-
 ing  giving  reasons  therefor?

 THE  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Yes
 Sir.  There  is  no  reserved  quota  for
 allotment  of  LPG  (cooking  yas)  con-
 nectiong  for  families  of  Army  Officers.

 (by  It  has  not  been  possible  to  re-
 serve  any  quota  of  LPG  connection  in
 isolation  for  the  families  of  army  offi-
 cerg  to  the  exclusion  of  other  similary
 placed  government/semi-government
 employees,

 (c)  Persons  desirous  of  having  new
 gas  connection  are  to  register  them-
 selves  with  cooking  gas  dealers.  There
 is  now  no  system  of  keeping  separate
 waiting  lists  of  defence  personnel  or
 their  families.  It  is,  therefore,  not
 possible  to  indicate  the  number  of  ap
 plications  recelveq  by  the  dealers  from
 defeticé’  persormel  or  their  families.
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 Recommendations  made  at  the  -

 ference  of  Chief  Justices  of  High
 Courts

 7237.  SHRI  OM  PRAKASH  TYAGI:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Government  has  receiv.
 ed  the  copy  of  the  deliberations  arriy-
 ed  at  in  the  recent  conference  of  the
 Chief  Justices  of  High  Courts  presided
 by  the  Chief  Justice  of  India,

 (b)  whether  Government  has  receiv-
 ed  the  recommendation  to  increase  the
 strength  of  the  Judges  in  all  the  High
 Courts  in  order  to  clear  the  backlog  of
 cases,  and

 (c)  what  steps  are  being  taken  by
 the  Government  to  :mplement  the  re-
 commendation  arrived  at  in  the  con-
 ference  in  this  regard?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUS-
 TICE,  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  Sir.

 (b)  The  Conference  of  the  Chief
 Justices  has  recommended  that  the
 permanent  strength  of  the  High  Court
 should  be  suitably  increased  taking
 into  consideration  the  arrears  pending
 in  the  Court  ang  the  fustitutions  dur-
 ing  the  previous  three  years

 (c)  Generally  speaking,  p:oposals  for
 increasing  the  judge  strengths  in  the
 High  Courts—of  permanent  judges  and
 additional  judges—-are  examined  in
 the  light  of  the  criteria  of  institutions,
 disposal  and  pendency  of  cases.  है...
 posals  from  the  Chief  Justices  and
 State  authorities  are  given  prompt  at-
 tention  in  the  Government  of  Intifa.
 Since  ‘1-4-1977,  the  number  of
 tioned  posts  of  judges  has  been  in-
 creased,  with  effect  from  the  dates
 they  are  filled  up  in  the  following
 High  Courts:  |
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 Name  of  the  High  Court  “ns increased

 Allahabad  न  .  .  .  9

 Madhya  Pradesh  .  a.  6

 Karnataka.  ५.  -»  6

 Himachal  Pradesh  +  .  a

 Patna.  .  3

 Rajasthan  .  I

 Delhi  .  4

 Madras  ,  .  .  3
 Tota.  .  re

 Compensation  to  Newspapers  which
 Suffered  during  Emergency

 7238  SHRI  AHMED  M.  PATEL:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government  have  de
 cided  any  policy  or  taken  any  decision
 to  compensate  those  news  papers
 which  “ave  complained  that  they  were
 suffered  during  the  emergency,  and

 (b)  if  go,  what  is  the  contents  of
 compensation?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  and  (b).  Where-
 ver  corrective  action  hke  restoration  of
 DAVP  advertisements,  etc.,  was  possi-
 ble,  this  has  been  done.  But  in  80  far
 ag  financial  compensation  is  concerned
 it  would  not  be  possible  for  Uovern-
 ment  to  assume  such  liabilities  which
 would  extend  not  only  to  newspapers
 but  to  other  sectors.

 Bengal  Electrical  Lamps  Works
 Limited

 7289.  हिना  ्,  K.  CHANDRAPPAN:
 Will  the  Minister  of  LAW,  अएडप्फ्टाएं
 AND  COMPANY  AFFAIRS  be  pieas-
 to  state:

 (a)  whether  the  attention  of  Govern
 ment  has  been  drawn  to  an  important

 849  LS—4
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 annual  general  Body  meeting  of  the
 Hlectrie  Lamps  Works  Limited

 which  was  $0th  November,  978
 at  Park  Hotel,  Calcutta  in  which  criti.
 cigmg  of  the  management  were  made;
 and

 (७)  if  so,  the  details  thereof  and
 action  if  any  taken  in  this  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  APFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  S  D.  PATIL):  (a)  and  (b).
 Yes,  The  mmutes  of  the  annual  gene-
 ral  meeting  of  Bengal  Electric  Lamps
 Works  Limited  was  called  from  the
 company  and  was  examined  by  the
 Government,  The  minutes  indicate  that
 there  was  some  discussion  in  the  na-
 ture  of  criticigm  in  respect  of  certain
 resolution  and  in  particular  some
 Members  asked  why  the  names  of  Shri
 G  A.  Parashuram  and  Shri  8,  P.  Saha
 were  printed  on  the  balance  sheet
 when  they  actually  did  not  attend  the
 8०००4  Meeting  when  accounts  were
 passed.  The  Chairman  of  the  meeting
 explained  that  it  was  a  printing  error
 and  every  will  be  taken  in  future  to
 Companies,  Calcutta  has  been  asked
 avoid  such  mistakes.  Registrar  of
 to  eXamine  the  matter  further  with  a
 any  contravention  of  provisions  of
 view  to  determing  whether  there  is
 Companies  Act,  1956,  Some  members
 complained  that  the  addendum  and
 Corrigendum  to  the  notice  convening
 the  meeting  was  not  received  by  them.
 The  Chairman  of  the  meeting  explain.
 ed  that  this  was  due  to  postal  irre-
 gularities,

 Money  Spent  on  cases  filed  agalusi
 Citizeng  of  Dinapore  Cantoment

 7240.  SHRI  M.  N.  GOVINDAN
 NAIR;  Will  the  DEPUTY  PRIME  MIN-
 ISTER  AND  MINISTER  OF  DEF-
 ENCE  be  pleased  to  state:

 (a)  how  many  cases  were  filed
 against  the  citizeng  of  Dinapore  Can-
 torlinent  under  Cantonment  Art,
 LP,  and  Cr.  P.  Cc  during  1978  to
 January  20,  1979;



 Fees,  TA.  of  Officers  and  staff  and
 other  miscelleneoug  items;

 (c)  whether  it  is  a  fact  that  Mr.
 Moin  Ansari,  Member,  Cantonment
 Board  submitted  g  memorandum  ta  the
 Defence  Minister  in  April,  i978  regard-
 ing  misuse  of  money  spent  by  the
 Cantonment  on  court  cases;  and

 (d)  if  so,  Government  reachon  there-
 to?

 YHE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS,  SCIENCE
 AND  TECHNOLOGY  AND  SPACE
 (PROF.  SHER  SINGH):  (४)  to  (d).
 Six  suits  were  filed  by  the  canton-
 ment  Board,  Dinapore  under  the
 provisions  of  the  following  Acts:—

 १  Cantonments  Act,  3924  ०  5
 a.  Prevention  of  Food  Adulter:

 tion  Act  .  हे  मा  a

 g.  Indian  Penal  Code/Griminal
 Procedure  Code.  ०  न  NIL

 Number  of  cases  pending  in  the
 Courts  are  as  under:—

 ao  Supreme  Court.  .  नि  4
 a.  Patna  High  Court  ढ़  :  8

 s  Patna/Dinapore  Civil  Courts  57
 Ten  cases  were  won  and  one  lost

 by  the  Cantonment  Board.

 Details  of  expenditure  incurred  dur-
 ing  the  perlog  and  other  particulars
 as  under:—

 Ra.

 t.  Fee  of  Advocates  ee  08,59
 ह ज  T.A.  of  Staffand  Officers  ayaa
 gs  Mis.  Items,  .  .  .  geo
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 No  Memorandum  in  April,  ३978  from
 Shri  Moin  Ansari  re  roisuse
 of  money  by  Cantonment  has  been  re-
 ceived,  However,  another  memoran-
 dum  dated  ith  April,  1978,  was  re-
 ceiveq  from  Ansari  which  contains
 Dinapore  Cantonment.  The  Canton-
 matters  relating  to  development  of
 ment  has  to  plan  execution  of  these
 schemes  from  the  resources  which
 they  are  able  to  raise  and  from  Grant-
 in-Aid.

 ‘7241,  SHRI  PURNA  NARAYAN
 SINHA:  Will  the  Minister  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 be  pleased  to  state:

 (a)  whether  :t  is  a  fact  that  as
 many  as  two  Members  of  Meghalaya
 Legislative  Assembly  are  being  elect-
 ed  by  the  people  of  Assam  living  m
 the  villages  bordering  Goalpara  and
 Garo  Hill  Districts;

 (b)  whether  it  is  also  a  fact  that
 the  same  villager,  also  vote  for  elec-
 tion  of  Legislators  of  Assam
 Assembly;

 (९)  if  90,  how  such  an  anomalous
 position  may  have  been  created  in
 delimitation  of  pundaries  of  Assemb.

 constituencies  of  two  different
 States  in  the  North  East;  and

 (d)  what  steps  are  being  taken  to
 eliminate  euch  duplication  of  fran-
 chise  and  division  of  allegiance  to  two
 different  States?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SGRIS.D.  PATIL):  (a)  Neither  the
 Government  nar  the  Election  Commis-
 sion  has  any  authentic  information  as
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 ‘to  whether  two  members  of  Meghalaya
 Legislative  Assembly  have  been  elected
 ‘by  the  people  of  Assam  living  in  the
 villages  bordering  Goalpara  anq  Caro
 Hills  Districts  and  also  whether  the
 game  villagers  have  voted  for  election
 to  the  Assam  Legislative  Assembly

 (९)  and  (d)  The  delimitation  of  cons-
 tituencies  in  the  States  of  Assam  and
 Meghalaya  was  done  by  the  Delimita-
 tion  Cummission  on  the  basis  of  the
 Maps  and  statistical  data  made  avaul-
 able  to  that  Commission  by  the  respec-
 tive  State  Governments  and  there  does
 not  appear  to  be  any  obvious  error  था
 the  description  or  actual  delimitation
 of  constituencies  It  appears  that
 there  १8  g  border  dispute  over  certain
 villages  between  the  Government  of
 Assam  and  Meghalaya  If  so,  it  is  for
 the  State  Governments  concerned  to
 approach  the  Government  of  India  for
 settlement  of  the  dispute

 Voting  Rights  for  Refugees  Residing
 fn  Jammu

 7242  SHRI  KANWAR  LAL  GUPTA‘
 Wily  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state

 (a)  whether  it  As  a  fact  that  there
 १8  a  large  number  of  refugees  m
 Jammu  who  are  residing  there  for
 the  last  20  to  25  years;

 (b)  १४  it  a  fact  that  they  have  not
 been  given  the  voting  rights,  so  far,

 (ec)  if  so,  give  it,  reasons,  and
 (4)  whether  the  Union  Govern.

 ment  propose  to  direct  the  Jammu
 and  Kashmir  Government  to  allow
 them  the  voting  rights?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  गल  MINISTRY  OF  LAW,
 JUBTICE  AND  COMPANY  AFFAIRS
 (SHRI  BB  D.  PATIL):  (a)  to  (c),  There
 is  a  steeable  number  of  refugees  resid-
 ing  in  Jammy  province  of  the  State  of
 Jammu  and  Kashmir.  All  Indian  citi
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 zens  including  refugees  residing  in  the
 State  of  Jammu  and  Kashmir  and  who
 are  not  permanent  residents  are  enrol-
 led  in  the  electoral  rolls  for  elections
 to  the  Parhamentary  constituencies.
 However,  persons  who  are  not  perma-
 nent  residents  are  not  qualified  for
 registration  in  the  electoral  rolls  for
 the  Assembly  elections  under  the  pro-
 visions  contained  in  section  2(b)  of
 the  Jammu  and  Kashmir  Representa-
 tion  of  the  People  Act,  957  The  term
 “permanent  residents’  has  been  defin-
 ed  in  Part  III  of  the  Constitution  of
 Jammu  ang  Kashmir

 (d)  As  the  elections  to  the  Legisla-
 tive  Assembly  of  Jammu  and  Kashnur
 are  governed  by  the  povisions  of  the
 Constitution  of  Jammu  and  Kashmir
 and  the  Jammu  and  Kashmir  Represen-
 tation  of  People  Act,  ‘1957,  the  Govern-
 ment  of  India  have  no  jurisdiction  to
 give  any  directions  to  the  Government
 of  Jammu  and  Kashmir  regarding  the
 categories  of  persons  in  that  State  who
 are  to  be  given  voting  rights  for  elec-
 tions  to  the  Legislative  Assembly  of
 that  State

 Report  of  UPSC  Regarding  Appoint-
 ments  mide  in  the  Ministries

 7243  SHRI  KACHARULAL  HEM-
 RAJ  JAIN  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state

 (a)  the  details  of  the  report  of  the
 UPSC  on  the  irregular  appont-
 ments  made  by  his  Ministry,

 (b)  whether  action  has  been  taken
 thereon,  and

 (ce)  if  80,  the  details  thereof  and  if
 not,  the  reasons  therefor?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  Relevant  extract
 of  27th  report  of  the  UPSC  is  attach-
 ed  as  statement-I.

 (by  and  (ce),  Statement-Ir  giving
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 details  is  attached.
 Para  i3(ii)  of—27th  Report  of  the

 UPS.C
 Statement  I

 In  the  Ministry  of  Information  and
 Broadcasting,  ad-hoc  appointments
 have  been  contmuing  for  a  number  of
 years  in  all  grades  of  the  Central  in-
 formation  Service  as  many  as  74  posts
 in  the  lowest  grade  of  Service,  namely,
 grade-IV  were  being  filled  up  on  ad-hoc
 basis  Though  the  appointments  were
 not  made  in  accordance  with  the  re-
 cruitment  rules,  in  view  of  the  adminis-
 trative  problems  pointed  out  by  the
 Ministry,  the  Commission  agreed  in
 976  to  the  regularisation  of  officers
 holding  posts  in  grade-IV  Simularly,
 in  grade-II  of  the  Service  the  Commis-
 sion  age  not  aware  of  the  manne  :n
 which  the  vacancies  are  being  filled
 ever  since  the  Ministry,  in  1973,  discon-
 tinued  recruitment  to  this  grade
 through  the  Indian  Administrative  Ser-
 vice  etc  Examination  In  grade-I  of
 the  Service,  there  has  been  no  Depat-
 mental  Promotion  Committee  meeting
 after  972  According  to  the  informa-
 tion  available  in  the  Commission,  as
 Many  a8  6  posts  in  this  grade  have
 been  filled  on  an  ad-hoc  basis  without
 the  approval  of  the  Commussion  As
 Up  to  date  character  rolls  and  integrity
 certificates  were  not  being  made  avail-
 able,  no  Departmental  Promotion  Com-
 muttee  meeting  could  be  held  for  select-
 ing  officers  for  promotion  No  post
 was  filled  by  direct  recruitment  also
 In  the  Jumor  Admunistrative  Grade  of
 the  Central  Information  Service,  no
 Dep&rtmental  Promotion  Committee
 meeting  was  held  after  972  with  the
 result  that  ad-hoc  appointments  are
 being  continued  without  the  approval
 of  the  Commussion  in  as  many  as  20
 posts.

 Statement  7
 The  27th  report  of  the  UPSC  js  for

 the  period  ending  March,  977  and  the
 position  stated  therein  has  since  chang-
 ed  a8  a  result  of  convening  of  DPCs
 subséquently  ang  regularisation  of
 officers  in  different  grades  of  CIS  to  the
 extent  possible.  DPCs  for  Grade-Il,
 Grade-I  and  JAG  were  convened  in
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 January.March,  978  and  now  there
 are  only  sixty,  sixty  seven  ang  six  off-
 cers  holding  ad-hoc  appomtments  in
 these  grades  respectively.  No  ‘rregu-
 lar  appointments  have  been  made  in
 grade-IV  of  the  service.  However,
 some  posts  in  Grade-IV  have  been  filled
 up  by  taking  officers  on  deputation
 from  other  services  purely  on  tempo-
 rary  ad-hoc  basis,  A  requisition  for
 filing  up  of  vacancies  m  this  grade  by
 regular  incumbents’  on  the  basis  of
 open  competitive  examinations  as
 provided  in  CIS  Rules,  959  has  also
 since  been  sent  to  the  Commission.

 बरोनी  रिफाइनरी  के  उझ्धिकारियों  के
 विरद्ध  कार्यवाही

 7244.  श्री  राज  नाराषण  :  कपा

 पेट्रोलियम,  रसाथन  झोर  उर्वरक  मत्री
 यह  बताने  की  क्या  करेगे  कि

 (क)  क्या  उन्हें  करो  जे०  एस०  नेयर
 की  झोर  से  बरौनी  रिफाहनरी  के  वरिष्ठ.
 अधिकारियों  के  विरूद्ध  एक  पन्न  प्राप्त  हुभा
 =,

 (ख)  यदि  हा,  तो  उक्त  पत्र  का  साराश  |
 क्या  है  ;  और

 (ग)  उस  पर  सरकार  द्वारा  शब  तक  |
 क्या  कार्यवाही  की  गई  है  भर  यदि  फोई
 कार्यवाही  नहीं  की  गई  है  तो  इसके  क्‍या
 कारण  है  ?

 पेट्रो  लिषम,  रसाथम  झोर  उर्जरक  मंत्री

 (भी  हेसबती  मन्दन  बहुगुणा)  :  (क)
 जी,  ही।

 (ख)  बरौती  शोधनशालः  मे  काम  करने
 बाले  एक  इंजीमियरिंग  सहायक  श्री  जे  ०एस०
 बैयर  नजम्बर,  975  से  सरकार  को  प्रतिवेदन
 भेजते  रहे  है  जिसमें  यह  झादोप  लगागे  दे

 है ंकि  फैक्ट्री  स्थल  से शोधमशाला भ्रावास  क्त
 देवसराय  तक  संड़क  की  मरम्मत  के  लिए
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 1970-71 के ढेका संग्या  डी  श्री  झार०-

 632  में  फालतू  रकम  दी  ई  है  1  श्री  मंयर

 का  यह  झारोप  है  कि  जब  कि  ठेका  एक  इंच
 चोटी  सडक  की  सतह  के  लिए  था  परन्तु  किये

 गये  कार्य  में  वास्तविक  सतह  केबल  शाधा

 इंच  मोटी  है  इन्होंने  इस  भ्रनियमितता  से

 अपने  उपर  के  भ्रध्िकारियों  को  झवगत  कराया

 था  परन्तु  इस  पर  कोई  ध्यान  नहीं  दिया  गया

 था  शर  ठेकेदार  को  भ्रदायगी  3/4  इंच  मोटी

 सतह  के  भ्राधार  पर  की  गई  थी  ।  भरी  नैयर  ने

 यह  भी  भारोप  लगाया  था  कि  जिस  समिति

 ने  इस  काम  से  सम्बन्धित  शिकायतों  की  जाच
 फी  थो  उसने  यह  गलत  निष्कर्ष  निकाला  था
 कि  सतह  3/4  ्य  मोटी  थी  ।  श्री  सैयर  की

 शिकायत  यह  है  कि  फालतू  दी  गई  रकम  पर
 पर्दा  डालने  के  लिए  उसके  खिलाफ  टेके  की
 देखरेख  मे  तथाकथित  कार्यवाही  की  गई  है  t

 अपने  विभिन्न  प्रतिवेदन  मे  श्र।  नैयर  ने  भ्रध्यक्ष

 सहित  विभिन्न  अधिकारियों  के  खिलाफ  भ्रष्टा-

 चार,  धोखाधडी,  षडयत्न  और  चालबाजी  के
 झारोप  लगाये  है  ।  उसने  यह  भी  श्रनुरोध
 किया  है  कि  इनके  खिलाफ  चल  रही  विभागीय
 जाच  को  रोक  दिया  जाये  भौर  उनके  खिलाफ

 झाई ०  झो०  सी०  द्वारा  लगाये  गये  भारोपो  तथा
 झाई०  झो  ०  सी ०  के  भ्रधिकारियों  के  खिलाफ
 लगाये  गये  उनके  भारोपो  की  जांच  एक  स्क्तत्र
 निकाय  द्वारा  की  जाये  ।  दिनाक  i9-2-79
 और  2-3-79  के  भपने  पत्नो  मे  श्री  नैयर  ने
 उपरोक्त  झारोपो  को  दोहराया  है  ।

 (ग)  मामले  की  जाच  की  जा  रही

 Lockout  in  Bhara;  Electronicg,
 Ghasiabad

 7245,  SHRI  P,  K.  KODIYAN:
 SHRI  JYOTIRMOY

 BOSU:
 SHRI  DAYA  RAM

 SHAKYA:

 SHRI  BHAGAT  RAM:

 Written  Answers  706
 Will  the  DEPUTY  PRIME  MINIS-

 TER  AND  MINISTER  OF  DEFENCE
 be  pleased  to  stute:

 (a)  whether  the  Management  of
 Bharat  Electronics  Ltd.  Ghaziabad
 unit  hag  declared  a  lockout  with
 effect  from  March  8;  and

 (9)  if  so,  the  details  and  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  AND  IN
 THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS,  SCIENCE
 AND  TECHNOLOGY  AND  SPACE
 (PROF.  SHER  SINGH):  (a)  and
 (b)  The  Gaazisbad  Unit  of
 Bharat  _Electronics  is  under  lock-
 out,  with  effect  from  March  09,
 979  The  Management  was  forced  to
 declare  the  lock-out  due  to  continu-
 ous  intimidation,  go-slow  and  other
 coercive  methods  adopted  by  work-
 men  to  press  their  demand  for  City
 Compensatory  Allowance,  in  violation
 of  the  terms  of  the  settlement  re-
 garding  wages  and  allowances  al-
 ready  in  force  and  valid  upto  June
 982

 छोटे  बिजसी  धरों  को  स्थापमा

 7246.  श्री  मयाव  लिह  चोहान:  क्या
 ऊर्जा  मन्नी  यड़  बताने  की  कपा  करेंगे
 कि ः

 (क)  क्या  बडे  बिजली  घरों  की  स्थापना
 करने  के  बज।य  देश  के  विभिन्न  भागों,  विशेष
 कर  उत्तरी  और  उत्तर  पूर्वो  पर्वतीय  राज्यों  मे
 छोटे  बिजली  घर  स्थापित  करने  फको  सरकार
 क॑  कोई  योजना  है  ,  भौर

 (कक)  यदि  हां,  तो  तत्सम्थरध्ी  ग्यौरा
 क्या  है  और  हसे  किस  प्रकार  दियान्वित
 किया  जाएगा  ?

 ऊर्जा  मंत्री  (  भी  पी०  रामान):
 (क)  भौर  हु),  बड़े  बिजली  चरों  की
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 स्थापता  करने  के  बजाए  देश  के  विभिन्त
 भागों  में  छोटे  बिजली  घर  स्थापित  करने
 की  योजना  सरकार  ने  नहों  बनाई  है  1  तथापि

 जहां  मध्यम  भौर  लघु  जल  विद्युत्‌  विकास  के

 लिए  प्राथिक  दृष्टि  से  लाभप्रठ  उपयुक्त
 स्थल  उपलब्ध  है  भ्ौर  भलग-प्रलर  स्थानों  पर,

 जहां  कि  भार  मांगों  की  दस्टि  से  केवल  छोटे
 विजली  धरों  की  ही  स्थापना  करना  उचित

 हो  वहा  छोटे  बिजी  भरों  की  ह०४पना  के

 किए  ही  उनके  गुणावगु५  और  ्रौन्च्यि

 के झधार  पर  कार्रवाढ़ी  की  झा  रहें। है

 Amount  payable  to  Land  owners  for
 land  under  Army  occupation  in

 JZ  and  K
 7247.  SHRI  BALDEV  SINGH  JAS-

 ROTIA:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF  DE-
 FENCH  be  pleased  to  state:

 (a)  what  ig  the  total  amount  pey-
 able  to  land  owners  under  Army  605
 cupation  in  Districts  Kathua,  Jammu,
 Rajouri,  Poonch  and  Udhampur  in
 Jammu  and  Kashmir  State,  giving
 year  and  district-wise  details;  and

 (b)  is  it  a  fact  that  Army  authorities
 are  not  taking  care  for  the  payment
 of  the  dues  to  the  land-owners  giving
 a  rise  to  a  great  hue  and  cry;  if  so,
 what  are  the  early  measures  under
 the  active  congideration  of  Govern-
 ment  to  remove  al]  this?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  AND  IN
 THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS,  SCIENCE
 AND  TECHNOLOGY  AND  SPACE
 (PROF.  SHER  SINGH):  (a)  and  (b).
 The  information  is  being  collected  and
 would  be  laid  on  the  table  of  the  House
 in  due  course.

 विभिन्न  राज्यों  में  बिजली  को  बरें

 7248.  जी  रालानन्द  सिवारी  :  क्‍या
 ड्र्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  विभिन्न  राज्यों  में  बिजली  की
 दरों  का  ब्यौरा  क्‍या  है  ;

 i,  2979  Written  Answers  =  oe

 (@)  कदि  यह  करें  अलग-धलत  हैं:
 तो  इसकें  क्या  कारण  हैं  ,

 (ग)  क्या  सरकार  देश  भर  में  समान
 दरें  लागू  करने  की  झ्रावश्यक्रता  महसूस  करती
 है  ;  भौर

 (घ)  यदि  हां,  तो  इसे  लागू  करने  के  लिए.
 क्या  कार्यवाही  की  जा  रही  है  ?

 ऊर्जा  संत्री  (शी  cto  रामअम्प्रन  ):-
 (क)  घरेलू,  वाणिज्यिक,  कृषि,  लघु  उद्योगों
 और  बृहत  उद्योगों  के  लिए  विभिन्न  राज्यों
 में  लागू  बिजली  की  भ्रौसत  दरें  दिखाने  वाला:
 विवरण  संलग्न  है  ।

 ्)  से  (घ).  विद्युत्‌  (प्रदाय)  भ्रध्ि-
 नियम,  948  के  उपबन्धों  के  झन्तर्गंत  राज्य
 बिजली  बोड  भपने  उपभोक्ता  को  सप्लाई
 की  जाने  वाली  विद्युत  के  लिए  टैरिफ  निर्धारित
 करने  में  सक्षम  है  ।

 विद्युत्‌  के  उत्पादन  और  वितरण  की
 लागत  अलग-अलग  राज्य  में  भिन्न-भिन्न  है
 तथा  यह  अनेक  बातों  पर  निर्भर  करती  है
 जिनमें  से  मुख्य-मुख्य  बातें  निम्न-लिखित

 -_—

 (क)  जल  विद्युत्‌-ताप  विधयुत्‌  का
 मिश्रण,

 (ख)  (िद्युत्‌  केन्द्र  का  साइज  और
 उनकी  झ्रायु  ;

 »  (ग)  विद्युत  केन्द्र  पर  इंधन  की  लागत  ;

 (घ)  खरीदी  गई  विद्युत्‌ की  लागत  ;

 (३)  कार्सिकों  की  संख्या  झौर  उनके
 बतन  और  भत्तों  का  स्तर  ;

 (च)  कामिकों  झौर  संयंत्रों  के  का्चे-
 निष्पादन  की  दक्षता  के  स्तर  ;  घौर
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 (3)  स्थलाकृति  सम्बन्धी  स्वरूप  भौर
 भारों  का  स्वरूप  |

 rr6

 (इन  बातों  को  ध्यान  में  रखते  हुए  देश  में

 बिजली  की  ससात  बरें  लागू  करना  कठित  है
 .

 निवरख

 धरेलू,  वाथिज्यिक,  कृषि,  लघु  उद्योगों  तथा  बृहत्‌  उद्योगों  के  लिए  विभिन्न  राज्यों  में  बिजली
 की  समग्र  दरों  को  दिखाने  वाला  विवरण  |

 क्रम  राज्य  बिजली  घरेलू  प्रकाश  वाणिज्यिक  कृषि  5 प्रश्  लघ्‌  उद्योग,  बडे  उद्योग,
 स०  भोड  का  नाम  तथा पखें  प्रकाश  भौर  शक्ति  i0%  5अश्वशक्ति,  1000  कि०्वा०

 (30  यूनिट  पे  (200  भार  अनुपात  10%  भार  50%
 प्रति  माह)  यूनिटप्रति  (272यूनिट  अनुपात  भार  अनुपात

 माह)  प्रति माह)  (272यूनिट  (3,65,000

 प्रति  माह)  यूनिट  प्रति

 माह)

 इंधन  भ्रधिभार  इंघन  भ्रधिभार  ईंधन  भ्धिभार  ईंधन  भ्रधिभार  ईंधन  भ्धिभार

 बविद्यु  विद्युत  वेविद्युंत  वविद्ुत  व  विद्युत
 कर  को  मिला  कर  को  मिला  कर  को  मिला  कर  को  मिला  कर  को  मिला
 कर  औसत  दर  कर  भौसतदर  कर  श्रौसत दर दर  कर  भ्रौसत दर  कर  भौसत  दर

 L  झान्धघ्र  प्रदेश  42.90  77.90  9.68  34.90  28.67
 2  प्रसम  5.00  63.00  2i  00  27.00  34,  89*
 3  बिहार  50  00  60.00  20.00  42.4i*  34.9°
 4  गुजरात  ‘42,16  55.7  25.77  32.5  34.56%
 5  हरियाणा  40  00  63,75  23.68  27.60  27.54

 6  हिमाचल  प्रदेश  38.50  43.00  i0  00  25.00  2i  77
 7  जम्मू व  काश्मीर  3  08  43,47  1.  50  5

 se}
 6.  os}

 3.06)  4.  36)
 8.  कर्नाटक  49,  50  77.75  2.53  3i.03  22.34
 9  केरल  40.83  41,80  3  02  6.50  20.0

 10.  मध्य  प्रदेश  39.00  53.00  6  00  26.00  26.  72*
 LL.  महारष्ट्र  38  25  57.25  29.00%  35,25"  26.4I*
 12.  मेघालय  45  00  50.00  44.00  20.00  8  93
 3.  उड़ीसा  37  25  48.75  18.61%  26.5i*  28.68*
 14,  पंजाब  4l  87  65.30  i2.50  25  53  22.30
 15.  राजस्थान  44  00  6.00  2.00  26.00  27.49%
 16.  तमिलसाडु  38  00  71,80  5.84  34.00X  32.4
 17  उत्तर  प्रदेश  47  00  57,00  27.57  3.00  29.  92*
 18.  पश्चिम  बंगाल  5.00  68.00  4.00  37.  33  32.  34*

 >  मद्रास  जगर  के  लिए.  उसे  प्रति  यूनिट  धिक  ।
 उन  मामलों  में  जहा  ई  अधिभार  लागू  है  तथा  इसमे  शामिल  किया  गया  है  ।
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 लगाया  गया  ईंधन
 नप झ्रधिभार.  (पैसे/

 यूनिट)

 L,  भहारष्ट्र  7.0
 2.  उड़ीसा  i.4
 3.  बिहार  8.0
 4.  झसम  0.00
 5.  गुजरात  0.75
 6.  मध्य  प्रदेश  6.6
 7.  राजस्थान  0.4
 8.  उत्तर  प्रदेश  8.90
 9.  पशचिम  बंगाल  4.7

 Control  over  news  media  by  foreign
 Agencies

 7249.  SHRI  C.  K.  JAFFER  SHERIEF:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  complaints  that  big  busi
 ness  houses  and  some  foreign  agen-
 cies  are  controlling  the  news  media;
 and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRIL  K.
 ADVANI):  (a)  and  (b).  General  refe-
 rences  to  this  effect  have  come  to  the
 notice  of  Government  from  time  to
 time.  No  clear  or  specific  complaint  25
 within  the  knowledge  of  this  Ministry.

 Benamj  Travsfey  of  Land
 7250.  SHRI  D.  D.  DESAI:

 SHRI  P_  K.  KODIYAN:

 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state;

 (a)  whether  some  prominent  per.
 sons  are  involved  in  the  benami

 meta ab  ei  ~  as  oer ts

 trebefer  of  lands  so  au  to  circum-
 vent  the  celling  laws;

 (b)  whether  this  is  due  to  the
 active  connivance  of  the  revenue
 officials  in  the  field;  and

 (c)  what  active  measures  have
 been  taken  or  proposed  to  be  taken
 to  eliminafe  this  evil?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 In  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  S.  D.  PATIL):  (a)  and  (b).
 This  Ministry  has  no  information  in
 the  matter.

 (०)  The  Law  Commission  has,  nD  its
 Fifty-seventh  Report,  recommended  the
 enactment  of  a  separate  law  to  provide
 that  no  civil  suit  should  be  maintain-
 able  on  the  ground  of  benam:  and  the
 defence  of  benam:  should  be  banned
 subject  f>  certain  exceptions.  A  Dull
 to  give  effect  to  the  above  recommen-
 dation  is  likely  to  be  introduced  in
 Parliament  shortly.

 Difficulty  faced  by  Consumers  to  get
 Aluminium  at  Fixed  Price

 725l.  SHRr  SUBHASH  CHANDRA
 BOSE  ALLURI:  Will  the  Minister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  whether  Government  have  re-
 ceived  any  complaints  that  aluminium
 units  are  being  less  than  fair  in  its
 marketing  and  rightful  users  are
 finding  it  difficult  to  get  it  at  the
 price  fixed  by  Government;  and

 (b)  if  so,  the  reaction  of  Govern.
 ment  in  the  matter?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA):  (a)  and  (b).
 Owing  fo  inadequate  power  supply.
 the  aluminium  smelters  are  not  pro-
 ducing  upto  their  full  capacity.  Con-
 sequently  the  indigenous  production  38
 not  able  to  meef  the  growing  demand.

 Bene
 fhere  have  been  complaints  of

 inadequate  supplies  by  the  alumizium
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 producers.  In  order  to  efidure  that  the
 -consyming  units  gre  mot  hit  by  the
 shortage,  arrangements  have  been  and
 are  being  made  to  import  requisite
 quantities  of  aluminium.  The  produ-
 cers  are  selling  aluminium  at  the  con-
 trolled  price.  The  distribution  ar-
 rangements  are  reviewed  fram  time
 to  time.

 सध्य,  देश  से  खनिज  निक्षेपों  पर  प्राधारित
 संयंत्रों  और  कारखानों  को  स्थापना

 7252,  शबी  लक्सो  भारायण  भाधक:
 क्या  इस्पात  और  खान  मंत्री  यह  बताने  की

 कृपा  करेंगे  कि

 (क)  क्‍या  मध्य  प्रदेश  सरकार  ने

 (एक)  सरपुजा  में  बाबसाइट  पर  झाधारित

 एल्यूमिनियम  का  कारखाना  (दो)  पिलासपुर
 में  कोयले  पर  भ्राधारित  उवेरक  का  कारखाना

 (तीन)  सरगुजा  में  कोयले  पर  झाधारित
 लो  टप्परेचर  कोरबोनाइजेशन  का  कारखाता

 (चार)  कोरबा  में  रेड  मई  पर  भ्ाधारित
 वेत्रीडियन  का  कारखाना  (पांच)  राजघाट

 (बस्तर)  में  इस्पात  संयंत्र  भौर  (छ')
 बेलाडीला  में  पेलेटाईजेशन  भौर  स्पंज  झायरन
 संयंत्र  की  योजनाएं  भारत  सरकार  को

 अ्रस्तुत  की  हैं  ;  भौर

 (ख)  यदि  हां,  तो  इनकी  स्वीकृति
 कब  मिल  जायेगी  तथा  भारत  सरकार  के
 पास  यह  योजनाएं  कब  से  पड़ी  हैं  ?

 इस्पात  झौर  खान  संत्री  (शो  बोज
 चटमायक)  :  (क)  भौर  (ख).  मध्य  प्रदेश
 सरकार  ने  भारत  सरकार  को  सरगुजा  में

 एक  एल्यूमिनियम  कारखाना  जिलासपुर  में
 एक  उ्वंरक  कारखाना  तथा  कोरवा  में

 एक  वैनेडियम  कारखाना  स्थापित  करने

 के  लिए  कोई  वोजनाएं  प्रस्तुत  सही  की  हैं  ?

 मध्य  प्रदेश  सरकार  से  कटकोना  में

 ह: ५  रहित  घरेलू  कोक  भौर  गैस  के  उत्पादन
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 के  लिए  एक  निम्न  तापीय  का्बंनीकरण सयत्र
 स्थापित  कराने  का  प्रस्ताव  मिला  है।  नए
 एल०  टी०  सी०  संपंत्रों की  स्थापना  के  बारे
 में  कोई  निर्णय  उस  समय  लिया  जा  सकता  है
 जब  निर्माणाधीन  संयंत्रों  के  संचालन  द्वारा
 प्रौद्योगिकी  की  पुष्टि  हो  जाएगी  t

 मध्य  प्रदेश  में  राजघाट  में  इस्पात
 सयंत्र  की  स्थापना  की  कोई  योजना  नहीं  है  ।
 जसे  ही  किसी  नए  इस्पात  संयंत्र  की  स्थापना
 के  बारे  में  निर्णय  किया  जाएगा  तो  सभी
 सम्भावित  स्थलों  के  बारे  मे  विचार  किया
 जाएगा  तथा  झन्तिम  निर्णय  प्रौद्यो-झाविक
 विचारों  पर  भ्राधारित  होगा  ।

 मध्य  प्रदेश  सरकार  से  स्पज  प्राइरन  के
 निर्माण  के  लिए  भ्ौद्योगिक  लाइसेस  की  मंजूरी
 हेतु  श्रक्तूबर,  1978  मे  एक  झावेदन  मिला
 था  यह  भारत  सरकार  के  विचाराधीन  है  ।
 भारत  सरकार  वैलाडिला  में  72  करोड़
 रुपये  की  अनुमानित  लागत  से  20  लाख  टन
 वाधिक  क्षमता  वाला  एक  पैलेटाइजेशन  प्लांट
 स्थापित  करने  के  बारे  मे  विचार  कर  रही
 =

 Maszagon  Docks  Lid.

 7253,  SHR]  5.  R.  DAMANI:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state:

 (a)  the  details  with  regard  to  the
 utilisation  of  budgetted  outlay  of
 Rs,  4  crores  on  Mazagon  Docks  Ltd.
 during  the  next  financial  year;

 (b)  whether  Government  ere  con-
 sidering  any  proposals  to  make  use
 of  the  Mazagon  Shipyard  to  a  greater
 extent  for  shio-building  during  the
 next  financial  year;  and

 (e)  if  so,  the  details  thereof?
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  AND  IN
 THE  DEPARTMENTS  OF  ATOMIC
 ENERGY  ELECTRONICS,  SCIENCE
 AND  TECHNOLOGY  AND  SPACE
 (PROF.  SHER  SINGH):  (a)  The  Gov-
 ernment  hag  approved  a  capital  outlay
 of  Rs.  5.84  crores  of  Mazagon  Dock
 Ltd.  for  the  year  1979-80,  including
 Rs.  4  crores  as  Government  assistance
 and  Rs.  .64  crores  to  be  met  from
 internal  resources  of  the  Company.
 The  details  regarding  the  proposed
 utilisation  of  the  budgetted  provision
 are  given  below:—

 Crores

 (i)  Offshore  Fixed  Platform  Pro-
 ject  .  .  °  .  e  7९  84

 Augmentation  of  Shipbuild-
 ea  Spb  a0

 (i)  Additions  and  replacements  2°00

 Toran.  5°  84

 (b)  and  (c).  The  recession  in  the
 world  shipping  industry  has  adversely
 affecteg  the  shipbuilding  programme

 of  Mazagon  Dock  Ltd.  to  some  extent.

 The  Government  as  well  as  the  mana-

 gement  of  the  Company  are  making
 concerted  efforts  to  secure  orders  for
 Manufacture  of  various  types  0१  Naval
 Vessels,  Coast  (suard  Patrol  Boats,
 Passenger  Ships,  Cargo  Vessels,  Fish-
 ing  Travelers,  Tugs,  Barges  and  Drad-
 ह... ह  etc.  to  ensure  matimum  utilisa-
 tion  of  the  Company's  shipping  facili-
 ties.
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 हिल्दुस्ताथ  फि  लिसिदेड  को  जार
 इकाई  की  मिल  में  तकनीकी  सारायी

 7254.  श्री  शाम  सागर :  क्या  इस्पात
 झोर  खान  मंत्री  यह  बताने  की  #पा  करेंगे
 कि:

 (क)  क्या  सरकार  का  ध्यान  भारत
 सरकार  के  प्रतिष्ठान  हिन्दुस्तान  जिक
 लिमिटेड  की  जावर  इकाई  की  मिल  मे
 तकनीकी  खराबी  की  झौर  दिलाया  गया  है
 जिसके  कारण  सूखे  पाउडर  की  जगह  गीला
 घोल  निकल  रहा  है  ।

 (ल)  यदि  हा,  तो  यह  तकनीकी  खराबी
 कब  से  चल  रही  है  भर  इसके  लिए  मुख्य  रूप
 से  जिम्मेदार  प्रधिकारियों  के  नाम  क्‍या  है  ;

 (ग)  क्‍या  सरकार  को  यह  भी  जानकारी
 है  कि  इस  घोल  को  उक्त  मिल  के  देवारी  संयंत्र
 तक  ले  जाने  के  लिए  ट्रकों  का  उपयोग  किया
 जाता  है  जबकि  उसमे  बहुत  माल  रिस  जाता
 है  तथा  रेल  बैंगनों  का  उपयोग  नहीं  किया
 जाता  है  जबकि  उसमे  माल  नहीं  रिसेगा  ;
 शौर

 (4)  यदि  हां,  तो  इसके  क्या  कारण
 हैं?

 इस्पात  झोर  लाभ  राज्य  संत्री  (भो

 कड़िया  मुण्डा)
 :  (क)  हिन्दुस्तान  जिक  लि०

 की  जावर  इकाई  में  स्थापित  सान्द्रक  में
 ऐसी  कोई  तकनीकी  खराबी  नहीं  है  ।  जावर
 में  उत्पादित  जस्ता  सान्द्रों  की  प्रकृति  ऐसी
 है  कि  उसमे  नमी  की  कुछ  न  क ुछ  मात्रा,  जो
 इस  समय  लगभग  i0  अतिशत  है,  भ्रवश्य
 रहेगी  ।
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 (ख)  सवाल  बहीं  उठता  ।

 (ग)  शौर  (च).  जस्ता  सांद्रों  कौ

 दुलाई  ट्रंक  से  की  जाती  है  क्योंकि  रेल  की

 अपेक्षा  यह  दुलाई  सस्ती  पड़ती  है  ।  ट्रक
 ढुलाई  में  माल  के  उठाने  धरने  में  जो  छीजन

 होती  है  यह  भी  रेल-झुलाईं  की  तुलना  में  कम

 होबी  है

 Completion  of  SC/ST  Quote  in  JCB
 Quota

 7255.  SHRI  R.  L.  KUREEL:  Will  the
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  in
 JCB,  Ministry  of  Defeace,  New  Delhi
 no  steps  are  taken  to  complete  the
 reservation  in  Group  छ  Gazetted
 posts  to  the  employees  belonging  to
 Scheduled  Castes  and  Scheduled
 Tribes  in  the  meeting  of  DPC  held
 on  I6th  March,  1979;  and

 (b)  if  so,  how  far  it  is  justified
 to  forego  the  interest  of  employees
 belonging  to  SC  and  ST;  iy  it  a  fact
 that  only  one  person  who  had  left
 JCB  after  hi,  selection  ag  IPS  OM-
 cer  in  CBI  in  1974,  is  considered
 against  reserved  vacancies;  if  so,  why
 the  Forty  Point  Formula  is  not  im-
 plemented  and  first,  fourth  and  eighth
 pusts  are  not  given  to  SC  and  ST
 employees  by  combining  all  the  eleven
 posts  for  panel  for  which  DPC  was
 held?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAQJIVAN  RAM):  (a)  Details  of  re-
 servation  for  Scheduled  Castes  and
 Scheduled  Tribes  in  Group  ‘B’  Gazetted
 eosts  in  JCB,  for  which  the  DPC  was
 hela  on  16-3-1979  are  given  below:—
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 Grade  "No.  of  No  reserved
 for

 cies  sjc  s/t

 Tech.  Production
 Officer  (Gp.  ‘B’
 Gazetted  ;  pay
 scale  Rs.  650—
 7२०0०)

 Junior  Research
 Officer  (Gp.  ‘B’
 Gazetted  ;  pay
 scale  Rs.  650—
 7900)  नि  हे

 Since  there  was  only  one  vacancy
 each  in  the  grade  of  Junior  Custo-
 dian  Officer  and  Junior  Research
 Officer,  the  vacancy  in  each  of  these
 grades  was  treated  ag  unreserved in
 accordance  with  the  existing  instruc-
 tions  on  the  subject,  These  vacan-
 cies  will  however  be  carried  forward
 to  three  recruitment  years  as  per  the
 existing  instructions,

 (b)  The  Forty  Point  Formula  for
 reservation  for  SC]ST  was  duly  ob-
 served  while  making  selections  for
 filling  up  Gp.  ‘B’  Gazetted  posts  in
 JCB.  According  to  the  existing  or-
 ders,  in  the  case  of  posts  filled  by
 promotion  reservation  orders  are  to
 be  applied  to  each  grade  or  post  se-
 parately  and  the  various  categoies  of
 posts  are  not  to  be  grouped  together
 for  purposes  of  reservation  for  SC/
 ST.  Except  one  S/C  Officer  who  is
 on  deputation  to  CBI,  no  other  SC/
 ST  departmental  candidate  came  in
 the  zone  of  consideration  for  selec-.
 tion  to  these  posts.

 8

 »
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 आाकाशवाजी  और  टेलीविजन  से  प्ंंतराष्ट्रीप
 we  ्  के  1. अ  सें  कार्यक्रम

 7256,  थी  लालजी  भाई  :  क्‍या

 सुचना  ौर  प्रसारण  मंत्री  यह  बताने
 की  कपा  करेंगे  कि

 (क)  प्रन्तर्राष्ट्रीय  बाल  वर्ष  के  संदर्भ  में
 झाकाशवाणी  शौर  दूरदशेन  से  जिन  विभिन्न
 कार्यक्रमों  को  प्रस्तुत  करने  का  विचार

 है,  उनकी  मुख्य  बातें  क्या  हे  ;  भौर

 (ख)  तत्संबंधी  पूरा  ब्यौरा  क्या  है?

 सूचना  शौर  प्रसारण  संत्री  (थी
 लाल  कृष्ण  झाइबाणी)  :  (क)  शोर  (खा).
 झाकाशवाणी  और  दूरदर्शन  दोनो  ने  पअंत-

 ष्ट्रीय  बाल  वर्ष  के  संदर्भ  मे  भारी  संख्या
 में  कार्यक्रम  प्रसारित  टेलीकास्ट  किये  है  ।
 इस  प्रकार  के  कार्यक्रमों  में  वाताएं,  परिचर्चाए,
 इंटरव्यू.  लेख,  रूपक,  लघु-कथाएं,  गीत,
 कठपुतली-शो,  विवज्ञ-कार्यक्रमं,  राष्ट्रीय
 तथा  झंतर्राद्रीय  लोक  और  परीलोक  कथाएं,
 प्रद्यात  व्यक्तियों  के  साथ  भेट  और  प्रास्म-
 निर्भरता  तथा  साहसिक  भावना  पर  कार्य-
 क्रम  शामिल  है  ।

 जनवरी,  फरवरी,  979  के  दोरान
 “प्राकाशवाणी  ने  इस  संबंध  मे  संलग्न  विवरण

 प  से  दिए गए  विषयों  पर  लगभग  873
 कार्येकम  प्रसारित  किये  जो  सभा  पटल  पर

 रखा  गया  है।  |[प्रस्यालय  में  रखा  गया
 देखिए  संख्या  LT-43:2/79]  at  को
 बाकी  झवधि  के  दौरान  इसी  प्रकार
 के  और  समान  विषयों  पर  और  कार्यक्रम
 भो  प्रसारित  करने  का  प्रस्ताव  है

 विधिन्न  दू  रदर्शन  केन्द्रों  से  टेलाकास्ट
 किए  गए  श्लौर  टेंलीकास्ट  जाने

 वाले  प्रस्तावित  कार्यक्रम  का  ब्यौरा
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 संलग्न  विवरण  2  में  दया  गया  है।  जो
 सभा  पटल  पर  रखा  गया  है  1  चिस्यालय
 में  श्खा  गया  ।  देंखिये  संज्या  LT  4312/
 79)

 Import’  of  Foreign  Feature  Films

 7257  SHRI  S.  R  REDDY:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state.

 (a)  what  are  the  details  regarding
 the  foreign  feature  films  imported
 during  the  last  three  years,  yearly,
 country-wise  by  the  Film  Finance  Cor-
 poration  for  screening  in  the  country,

 (b)  the  names  of  the  cit  es  in  which

 foreign  films  are  mostly  liked;

 (c)  the  loss  suffered  as  a  result  of
 selecting  the  films  for  import  and  later
 on  finding  them  unsuitable  for  screen-

 ing  in  the  country,  and

 (d)  whether  any  action  has  also  Leen
 taken  in  this  regard  against  the  per-
 sons  responsible  who  selecteq  and  im-
 ported  such  films  during  the  last  two
 years?

 THE  MINISTER  FOR  INFORMA-

 TIion  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI):  (a)  The  information
 is  given  im  the  attached  statement.

 (b)  No  survey  has  been  made  in  this

 behalg  but  according  to  the  available
 data  foreign  films  generally  run  well  in

 metropolitan  cities  and  major  twons.

 (c)  Nil

 (a)  Does  not  arize,
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 Yoarawise/countryewise  detasls  regarding
 pS  the  years  1976-77,  ,  1977-78  and  1978-

 Statement

 Soragn  feature  films  tmported  by  Film|Finance  Corporation

 #  8.  No.  Name  of  the  Country
 Number

 Name  of  the  Films
 c

 Films

 1976-77

 1977-78
 6.

 1978-79,

 oe

 I0,

 UK

 Us  A,  6.

 Yugovlovia  ,

 Italy  ,
 France  ,  के  ०  .

 UK

 AL,  ७  e  *

 A..  *  ७  .

 Hungary  .

 नि  हे  हे  3  Murder  on  the  Onen
 Express.

 Spanish  Fly

 Mi.  Jessco
 .  oo  2  Massacre  in  Rome

 Benj:

 .  7  Deps
 .  Last  Battle

 नि  नि  t  Stavisky

 नि  न  8  Intrecine  Project
 Ransom

 Journey  into  Fear

 Seven  Nights  in  Japan
 हे

 Sweeny Aces  High
 The  Love
 Catamount  Kil

 cs | -  .  .  नि  t  Blazing  Magnum

 .  é  Fi  4  Doctor  In  Trouble
 Father  Dear  Father
 Caravan  To  Vaccares
 The  Legacy

 °  .  .  6  Bhnd  Rage
 Vengeance  is  Mine
 Stingra Texas  Detour

 Scorchy
 The  Delta  Factor

 é  नि  ‘  .  3  Ant’s  Nest
 Professor  Hannibal

 Caroussel
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 8.  No.  Name  of  the  Country  No.  of  Name  of  the  Fiim
 Films

 merge
 tr,  France,  "  ‘

 12,  Yugoslona  ,  .  .

 13.  Srilanka

 The  Canada

 15.  Span.  .
 16,  Italy  .

 7.  Japan

 .  न  6  Anima!

 The  Goose  Chase

 Flesh  of  the  or  chid
 Char  Chokron

 The  Threat

 Police  Pvthon.
 t  The  Assassination

 7  Sirpala  &Ranmenka
 t  Black  Christmas
 i  Redhght

 g  Fantozz
 Murder  to  the  Tune  o  f Seven  Black  Notes
 Sharke’s  Cave

 3  Bullet  Train

 Constitution  of  a  New  Advisory  Panel
 of  Board  of  Film  Censors  at  Calcutta

 7258  SHRI  SOMNATH  CHATTLR-
 JEE;  Will  the  Mimster  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state:

 (a)  whether  a  new  Advisory  Panel
 of  the  Board  of  Film  Censors  at  Cal-
 cutta  has  ‘been  constituted  in

 ‘October,  1978,  if  so,  the  names  of  the
 members  thereof;

 (b)  was  the  Government  of  West
 Bengal  or  any  leading  personalities
 of  the  film  industry  in  West  Bengal
 consulted  before  malang  the  appoint-
 ments;

 (c)  if  not,  whether  m  future  the
 “Government  wiJl  consult  the  State
 ‘Governments  concerned  ang  other
 persons  engaged  in  the  film  .ndustry
 for  their  views  before  the  constitu-
 tion.  of  the  Panel;  and

 (d)  whether  any  representation  has
 been  received  from  the  Government
 of  West  Bengal  in  that  regard  and  if
 80,  the  Government's  reaction  thereto?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L  K
 ADVANI):  (a)  The  Advisory  Panel  of
 the  Board  of  Film  Censors  at  Calcutta
 was  reconstituted  with  effect  from  1-8-
 978  The  names  of  present  members
 are  as  follows.—

 3  Shri  Sarat  Misra
 2  Dr  Gauri  Shankar  Bhattachar-

 jee
 3  Shr  Bageswar  Jha
 4  Smt  Arti  Tagore
 5  Smt  Knshna  Ghosh
 6.  800  Prafulla  Roy
 7  Shri  Manindra  Roy
 8.  Shri  Ranajoy  Kalekar
 9  Shri  Tarun  Roy

 10.  Smt.  8708  Srimal
 l,  Shri  Amitava  Chowdhury
 i2  Shri  Prasamta  Sannyal
 13.  Dr  Ajit  Kumar  Ghosh
 mM  Shri  G.  P.  Barua
 i.  Shri  Hiren  Phukan
 i6.  Shri  2,  K.  Mahapatra
 i7.  Shri  Krishnakant  Shastri
 18.  Shri  Benoy  Sarkar



 tas

 we  Prof.  K.  M.  Ledha
 20.  Dr.  Jyotirmoy  Ghosh

 (०)  to  (a).  The  State  Governmerts
 were  requested  in  terms  of  the  Confe-
 rence  of  the  State  Information  Minis-
 ters  in  November  977  to  forward  their
 suggestions  for  the  Advisory  Panels,  if
 any.  No  suggestions  were  however
 received  from  <ny  State  Government
 by  1-3-1978,

 After  the  panel  had  been  constituted,
 the  Government  of  West  Bengal  wrote
 to  say  that  Advisory  panels  should  be
 constituted  only  after  inviting  sugges-
 tions  from  the  State  Governments.
 The  State  Government’s  attention  was
 thereupon  drawn  to  the  decision  of  the
 conference  of  State  Information  Minis.
 ters  under  which  they  should  have
 made  necessary  recommendations.  It
 was  also  suggested  that  if  they  had
 any  recommendations  now  these  might
 be  sent  and  these  would  be  taken  into
 account  for  any  future  vacancies,

 Special  Audit  of  Accounts  of  Swadeshi
 Polytex  Limited

 7259,  SHRI  K,  LAKKAPPA:  Will
 the  Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  despite  huge  profits
 having  been  earned  by  Swadeshi
 Polytex  Limited,  Ghaziabad,  during
 the  jast  5  years,  the  books  of  accounts
 of  the  Company  have  been  showing
 leeses;

 (b)  whether  compleints  have  been
 made  about  Company’s  maintaining
 fictitious  accounts  a  number  of  times
 if  so,  details  thereof;

 {e)  action  taken  proposed  to  be
 taken  against  the  management;  and

 (a)  whether  jt  is  proposed  to  con-
 duct  a  special  audit  by  the  Central
 Government?
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 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8,  D.  PATIL):  (a)  No,  Sir.
 The  factual  position  as  regard  the
 Profit  and  Loss  Accounts  published  by
 the  company  for  the  last  5  years  is  as
 under:

 Year  ending  Ra.  lacs

 30-74,  Profit  155°53 58
 90-9-75,  Loss  95°  49
 90-9-76  Profit  405°  90
 30-9-77,  Proffit  422°94

 go0-9-78  Profit  102"  53

 o

 (b)  No  such  specific  complaints  on
 this  point  appears  to  have  been  made.
 But  several  complaints,  some  of  gene-
 ral  nature,  concerning  the  affairs  of
 the  company  (including  manipulation
 of  accounts)  were  received  in  the
 past.  Pursuant  to  these  complaints
 an  inspection  under  section  209A  of
 the  Companies  Act  was  carried  out  in
 March/April,  ‘78.  The  following  ir-
 regularities  were  revealed  during  ins-
 pection:

 (a)  Grant  of  interest  free  advance
 to  certain  trusts;

 (b)  Alleged  non-existence  of  two
 importeg  bailing  presses;

 (c)  Appointment  of  product  pro-
 moterg  and  payment  of  commission
 to  them  without  justification;

 (a)  Provision  of  residential  ac-
 commodation  and  perquisites  to  the
 Managing  Director  and  the  Deputy
 Chief  Executive  of  the  company  at
 a  high  eost  and  in  excess  of  the
 prescribed  limits;

 (e)  Purchase  of  silver  vessels  by
 the  company  for  the  allegeg  use  of
 the  Managing  Director  and  his
 family  members;
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 ad)  Alleged  sale  of  bye-products
 to  certain  parties  at  rates  Jower
 than  the  rates  charged  to  others;

 (g)  Advances  made  to  the  hand-
 ling  agents  without  any  provision
 to  that  effect  in  the  agreement,  The
 handling  agents  have  been  appoint-
 eq  by  the  company  for  handling  raw
 material  purchased  in  consideration
 of  a  commission;

 (h)  Alleged  payment  of  reward
 and  the  travelling  expenses  to  the

 employees  for  cellection  of  proxies  in
 favour  of  the  Managing  Mirector,

 Q)  Sale  of  undrawn  waste  of  les-
 ser  rates  and  subsequently  purchas-

 ing  similar  material  at  higher  rates.

 (c)  On  the  basis  of  the  material
 brought  out  in  the  Inspection  Repo:t
 the  Company  Law  Board  ‘'ssued  a
 show  cause  notice  under  Section  408  of
 the  Companies  Act.  The  company  has
 since  furnished  its  reply  and  the  same
 is  under  examination.

 (d)  No,  Sir

 Hiring  of  rooms  in  Hotels  by  Com-
 panies

 7260  SHRI  BEDABRATA  BARUA:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleased
 to  state:

 (a)  whether  Government  have  en.
 quired  into  the  allegation  made  in
 various  quarters  that  some  companies
 retain  rooms  and  suites  in  various
 big  hotels  on  a  permanent  basis
 throughout  the  year  which  is  a  heavy
 drain  on  the  resources  of  the  com-
 panies;

 (b)  whether  details  of  such  hiring
 On  a  permanent  basis  have  ‘been  called
 for  fron  the  posh  hotels  of  India;

 (c)  whether  it  ig  a  fact  that  while
 such  details  have  neither  béen  asked
 for  nor  received,  action  hag  been
 taken  a¢  random  against  certain  com-
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 panieg  for  tourg  undertaken  end  hotel
 expenses  made  on  the  basis  of  ins.
 pection  reports;  and

 (d)  if  so,  whether  it  is  the  Gov-
 ernment’s  position  that  going  to  city
 and  occupying  a  hotel  for  a  few  days
 without  company  business  is  con-
 sidered  not  approvable  while  hiring
 suites  and  rooms  on  a  permanent
 basis  is  considered  to  be  on  business
 purposes?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS,  AND
 IN  THE  MINISTRY  OF  LAW,  JUS-
 TICE  AND  COMPANY  AFFAIRS
 (SHRI  S  D  PATIL):  (a)  and  (by  The
 Government  proposes  to  initiate  ap-
 propriate  enquiries  in  this  regard.

 (c)  ‘It  the  Inspection  Report  bring
 out  any  prima  facie  irregularity,  the
 sSaMe  is  pursued  with  the  compaxy  and
 while  doing  so,  all  relevant  factors  in-
 cluding  prevailng  commercta!  practice
 are  taken  into  account  This  will  de-
 pend  on  the  facts  and  circumstances  of
 each  case

 Demand  for  Increase  in  Royalty  on
 Gas

 7261  SHRI  F  P  GAEKWAD,  Will
 the  Minister  of  PETROLEUM  AND
 CHEMICALS  AND  FERTILIZERS  be
 pleaseg  to  state:

 (a)  whether  Gujarat  State  Govern.
 ment  had  made  a  demand  to  the  Oul
 &  Natura]  Gas  Commission  for  in-
 crease  in  the  royalty  on  gas;

 (b)  if  so,  wnat  45  the  royalty  on
 gas  paid  to  Gujarat  at  present  and
 the  increase  demanded;

 (c)  whether  it  is  a  fact  that  ONGC
 has  increased  the  price  of  gas  sup.
 phed  to  the  industrial  consumers;  and

 (d)  if  so,  what  is  the  outcome  of
 the  Stute’s  detand?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
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 (SHRI  H  N  BAHUGUNA):  (a)  Yes,
 Sir

 (b)  The  royalty  on  gas  is  being  paid
 @  Rs  660  per  l000M3.  The  Guyarut
 Government  have  demanded  to  iLcrease

 it  to  Rs  20/  per  000M*

 (¢)  Yes,  Sir  The  price  of  gas  for
 industries  720  Gujarat  has  been  increas-
 ed  wef  1-4-1978

 (9)  The  demang  of  the  State  Gov.rn-
 ment  for  increase  in  the  rate  of  royalty
 on  gas  is  based  on  a  well  head  value
 at  Rs  202/-  Certain  errors  in  these
 calculations  have  been  noticed  and  it
 has  been  suggested  to  the  State  Gov-
 ernment  that  calculations  couli  be
 made  jointly  by  ONGC  and  UGovein-
 ment  of  Gujarat  The  reaction  of  the
 State  Government  is  awaited

 AIR  earnties  from  Commercial
 Services

 7262  SHRI  G  Y  KRISHNAN  WHI
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state

 (2)  wht  are  the  details  :cgord  rg
 the  income  earned  by  the  All  India
 Radio  through  ifs  commerci2l  services
 during  the  last  three  yeirs  and

 (b)  the  amount  of  such  income  ex
 pected  during  the  year  978  79?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L  K  ADVANI)  (a)  The  details
 regaiding  the  income  earned  by  the
 All  India  Radio  through  its  commer-
 cial  services  during  the  last  three
 years  are  as  under

 x
 Gross  Revenue)

 1978-76  6,25  88,974  (Final  Figures

 1976-77  6,80,07,892  (Prev  Figures)

 4977-78  7174410,800  (Prev  Figures)

 847  LS~—5
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 (b)  The  amount  of  such  income  ex-
 pected  during  the  year  1978-79  is  Rs.
 8,50  00,000

 बेलारीला  लोह  झपस्क  परियोजना  में
 शध्य  प्रदेश  के  कर्मचारियों  को  उपेक्षा  किया

 जाना

 7263.  श्री  राधवजी  :  ,क्या

 इस्पात  और  खान  मत्री  यह  बताने  की  कृपा
 करेगे  कि

 (क)  क्या  मध्य  प्रदेश  निवासी  सच,
 वेलाडीला  लौह  अयस्कर  परियोजना
 बचोत्री  (जिला  बस्तर)  ने  लौह  प्रयस्क  परि-
 योजा  में  मध्य  प्रदेग  के  कर्म  चारियो  की  उपेक्षा
 होने  को  कोई  शिक्रायत  भजी  है,  यदि  हा,  तो
 इसका  ब्यौरा  क्या  है  ,

 (@)  कया  उक्त  शिक्रायत  की  जाच
 कराई  गई  है  प्रौर  यदि  हा  तो  उसका  क्‍या
 परिणाम  निकला  है  ,  और

 (ग)  ई  शिक्षायत  को  दूर  करने  के
 लिए  गत  दो  वर्षों  मे  कया  ।पर्ंबाई  की  गई
 है?

 इस्पात  ध्रौर  खान  मंत्री  (श्री  बीज
 वटमापक) *  (क)  से  (ग)  मध्य  प्रदेश
 निबरसी  सत्र  से  विभिन्न  श्रवसरों  पर  दो
 शिआपपने  प्राप्त  हुई  थी  ।  इन  शिकायतों  में
 सामान्य  ये  श्ररोप  लगाए  गए  थे  कि  बैलाडीला
 की  लौह  प्रयस्क'  परियोजना  मे  भर्ती  के  मामले
 में  बाहर  के  लोगो  को  मध्य  प्रदेश  के  रहने  वाले
 लोगो  के  मुकाबले  मे  तरजीह  दी  जा  रही  है  |
 इन  दोना  शिकायतों  की  जाच  की  गई  थी
 जिससे  मालम  18  1  इन  झ्रारोपो  मे  कोई
 सच्चाई  नही  थी  |

 सरकारी  क्षेत्र  मे  केद्रीय  सरवार  के
 उपक्रमों  में  भर्ती  की  नीति  मोटे  तौर  पर
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 सरकार  द्वारा  बनाई  गई  है  तथा  बैंलाडीला

 की  लौह-भ्रगस्क  परियोजना  में  भी  इस  तीति
 का  पालन  किया  जा  रहा  है।  अन्य  बातों  के

 साथ  साथ  इस  नीति  में  यह  व्यवस्था  है  कि

 कर्मचारियों  की  रिक्तियों  के  बारे  में  परियोजना
 के  समीप  के  रोजगार  केन्द्रों  को  सूचना  दें।

 जाएगी  और  जह  भर्ती  के  लिए  विज्ञापन

 दिए  जाते  हैं,  ये  स्थानीय  समाचार-पत्रों
 में  श्रौर  स्थानीय  भाषाों  में  दिए  जयेंगे  1

 इन  विज्ञापनों  में  यह  भी  बताया  जायेगा  कि
 जिम  व्यक्तियों  के  नाम  रोजगार  कार्यालयों  में

 पंजीकृत  हैं  उन्हें  प्राथमिकता  दी  जाएगी  भर्ती
 नीति  में  इस  बात  की  भी  व्यवस्था  है  कि
 अयन  समितियों  में  राज्य  सरकारों  के

 प्रतिनिधि  भ्रथतवा  उनके  द्वारा  मनोनोत  कियें

 गए  व्यक्ति भी  शामिल  किए  जायेंगें।  परि-
 योजना  के  लिए  भ्रजित  किए  गए  क्षेत्रों  सें
 विस्थापित  व्यक्तियों,  विशेषकर  प्नुसूचित
 जाति  तथा  #नूतूचित  जन-जाति  के  व्यक्तियों
 को  प्राथमिक  दी  जाएगी।  सरकार  ने  यह
 भो  फैपला  किया  कि  सरकारी  कार्यात्रयों  में
 उन  एदों  पर,  जिनके  अधिकतम  बेंतनमाल
 800I-  रुपए  प्रतिमास  से  कम  हैं,  भर्ती
 रॉजरार  सेवाओं  के  माध्यम  से  की  ज,एगो
 और  प्रन्त  शता  से  भर्ती  तभी  को  जाएगी.
 जब  रोजगार  कन्द  अनुप्लब्धि  प्रम,ण-पत्र
 जारी  करौँग  ।

 Proposal  for  a  Cement  Plant  in  Bhilai
 by  SAIL

 7264.  SHRI  M.  KALYANASUNDA-
 RAM:  Will  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  the  Steel  Authority  of
 India  Ltd.  has  a  proposal  to  set  up  a
 cement  plant  at  Bhilai;  and

 (b)  if  80,  the  details  thereof?
 THE  MINISTER  OF  STATE  IN  THE

 MINISTRY  OF  STEEL  AND  MINzS
 (SHRI  KARIA  MUNDA):  (a)  and  (b).
 Steel  Authority  of  India  Lid)  have
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 mitted  a  proposal  to  the  Government,
 for  setting  up.ofPortlang  Blast  Fur-
 nace  Slag  (PBFS)  Cement  Piu.ts,  one
 at  Rourkela  and  the  other  at  Chilhati,
 with  a  total.  capacity  of  १.9  Million
 Tonnes  pei  year  of  PBFS  Cement.
 The  proposal  envisages  setting  up  of  a
 Central  Clinkerisation.  Plant  to  be
 located  at  Chilhati  in  Bilaspur  District,
 Madhya  Pradesh..  About  0.6  Million
 Tonnes  per  annum  of  granulated  slag
 from  Bhilai  will  move  to  Chilhati  for
 production  of  0,935  Million  Tonnes  of
 PBFS  Cement  at  Chilhati  and  about
 0.4  Million  Tonnes  per  annum  of  clin-
 ker  from  Chilhati  will  move  to  Rour-
 kela  to  produce  0.735  Million  Tonnes  of
 PBFS  Cement  at  Rourkela.  The  pro-
 posal  is  under  consideration  at  nresent.

 Transfer  of  judges  of  Hizh  Courts

 7265.  PROF.  P  G.  MAVALANKAR:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pieased
 to  state:

 fa)  whether  any  transfers  of  the
 judges,  including  Chief  Justices  of  the
 High  Courts  in  India  took  place  bet-
 ween  April  1  दक  and  March  3l,  l974

 (b)  if  so,  full  facts  thereof,

 (c)  reasons  for  effecting  the  said
 transfers;

 (d)  whether  the  said  transfers  were
 made  with  the  consent  of  the  Judge  or
 the  Chief  Justice  concerned;  aad

 (e)  if  not,  why  not?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  HOME  AFFAIRS  AND
 IN  THE  MINISRY  OF  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  (SHRI  8.
 D.  PATIL);  (a),  (b)  and  (०).  A  state-
 ment  giving  the  necessary  inforrmation
 is  attached,

 (d).  Yes,  Sir.
 (@).  Doeg  not  arise,
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 tat  on  '

 Statement

 Sl,  Name  D-tails  of  transfer  Reasons
 No,

 i,  Sari  Justice  S.  Obu!  Reddy  From
 oe  eh  Rig

 h  Court  to  his  He  had  been  transferred
 original  High  Court,  namely,  without  his  consent
 the  Andhra  Pradesh  High  ar

 Harp
 the

 Smeg
 ne

 Court.  and  ired  (०  go  bac
 to  his  original  High
 Court.

 @  Shri  Justice  B.J.Divan  From  Andhra  Pradesh  Hi
 gh

 Do
 Court  to  his  viginal  Hig Court  ,  namely,  Gujarat  High Court.

 3  Shri  Justice  Rajender  From  Rajasthan  High  Court  tu  his  Do,
 Sachar.  original  High  Court,  namely, Delhi  High  Corut.

 4  Shri  Justice  §,f.  Rangara-  From  Gauhati  High  Court  to  his  Do
 jan  original  High  Court,  namely, Delhi  High  Court.

 5  Shei  Justice  D.M.  Chandra-  From  Allahabad  High  Couitio  Do
 sh-khir  hisoriginal  High  Court  namely, Karnataka  High  Court,

 6  Shri  Justice  0.  Kandiah  From  Madhya  Pradesh  High  Cot  Do,
 to  his  orjginal  High  Court,
 namely,  Andhra  Pradesh  High Court.

 7  Shri  Justice  0.  Chinnappa  From  Punjab  &  Haryana  High  Do.
 Reddy.  Court  to  his  original  High

 Court,  namely,  Andhra  Pradesh
 High  Court.

 3  Shei  Justee  S/H  Sheth  From  Andhra  Pradesh  High  Court  De
 to  his  original  High  Court,  name-
 ly,  Gujarat  High  Court.

 9  Shri  Justice  A.D.  Koshal  From  Madias
 High

 Court  to  his  De.
 original  High  Court,  namely,
 Punjab  &  Haryana  High  Court.

 t0  Shi  Justice  D.S.  Tewatia  Fom  Karnataka
 Hig

 h  Court  to  De,
 his  original  High  Court,  namely,
 Punjab  &  Haryana  High  Court,

 nt  Siri  Jastice  C.M.  Lodha  =  From  Madhya  Pradesh  High  Court  He  had  been  trensferred
 as  Judge  to  GauhatiHigh  Court  without  his  consent  dur-
 asQhiefJusticeand  then  to  his  ingthe  Fmeigency  end
 original

 Hig
 h  Court,  namely,  deaired  to  guteck  tc  bis

 Rajasthan  High  Court  as  Chief  original  High  Court  He
 Justice.  was  fist  appointed  as

 Chief  Justice  of  the  Gauhati
 Hig  Court:and  then
 transferred  to

 pis  og
 in-

 al  High  Court  as  Chief
 Justice.

 t2)  Shri  Justice  4.P.  Sen  From  Rajasthan  High  Court  as  He  had  been  transfered
 Judge  tohisoriginalHigh  Court  =  without  hisconseni  dur-
 namely,  oe

 Pradesh  High  ing  the  Emergency  and Court  as  Chief  Justice.  desired  to  go  back  to
 original  High  Court,

 =  —  -
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 tg  Shri  Justice  DB  Lal  From  Karnataka  High  Court  to  Hehad  been  tramfanred
 Punjab  &  Haryana  High  Court
 and  then  to  his  ongmal  High

 without  his  consent  dur-
 ing  the  Emergency  ard

 Court,  namely,  Himachal  Pred-desired  to  go  back  to  his  ori-
 csh  High  Court  gmal  HighCout  Asa

 vacancy  was  not  avail-
 able  in  the  Himacha)
 Pradesh  High  Court
 he  was  first  transferred
 to  the  neighbouring
 High  Court  of  Punjab

 and  Haryana  with  his  con-
 sent  and  then  to  his  ori
 ginal  High  ourt  when
 a  vacancy  became  avail«
 able  theie

 i4  Shri  Justice  Mufts  Baha-eud-  From  Allahabad  High  Court  to  He  had  been  tiansferred
 Din  Farooq:

 75.  Shr:  Justice  MI  Jain

 ig
 h  Court  namely his  onginal  H
 mir  ‘High  C  ourt Jammu  &  Kai

 without  his  convent  dur-
 ing  the  Energency  erd
 desued  te  vo  tick  to
 his  o::ginal  High  Court

 From  his  original  HighCourtname-  Transferred  on  his  request
 ly  Rajasthan  High  Crurt  tc
 Delhi  High  Court

 Nore  In  addition  Shri  Juste  C  Henmiah  Judge  of  the  Karnataka  Hig!  Court  wae  app  nid
 as  Chief  Justice  of  the  Rayasth  an  Fogh

 Languages  used  for  AIR  kxternal
 Services

 7266  SHRI  ANNASAHEB  GOT-
 KHINDE.  Will  the  Minister  of  INFOR-
 MATION  AND  BROADCASIING  be
 pleaseg  to  state

 (a)  whether  the  list  of  Ind.an  Lan-
 guages,  i»  which  AIR  broadcasts  in
 the  external  services  does  not  include
 Marathi  but  includes  Konkam  and

 (b)  if  ‘10,  the  reasons  therefor?

 THE  MINISTER  OF  INFORW47I0N
 AND  BROADCASTING  (SHR:  .  K
 ADVANI)  (a)  and  (b)  ‘es,  Sir  For
 historical  reasons,  External  services
 have  included  a  0-minutes  bulletin  of
 news  in  Konkani  Howeyer,  the  mat

 ter  is  bing  reviewed.

 cut

 Re-organising  the  Geological  Survey  of
 India

 7267  SHR  K  T  KOSALRAM  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleaseg  to  state

 (a)  whether  Government  propose  to
 reorganise  and  restructure  the  Geologt
 eal  Survey  of  India  and

 (b)  ४  so  what  are  the  detail  of  the
 proposed  step  and  by  when  it  will  be
 implemented?

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  STEEL  AND  MINES
 (SHRI  KARIA  MUNDA)  (a)  and  (b)
 On  the  basis  of  the  recommendations
 of  the  Geological  Survey  of  India  Re-
 view  Committee,  the  .ollowing  major
 steps  have  been  taken  to  restructure
 the  administrative  set-up  of  the  orge-
 nisation
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 (i)  A  Board  of  Management  has  been
 This  Board  will  lay  down

 the  major  policies  ang  priorities  for  the
 functioning  of  the  orgamsation.  The
 Board  hav  also  been  authorized  to  exer-
 cise  most  of  the  powers  which  previous
 ly  were  exercised  by-tne  Ministry  of
 Steel  ang  Mines  exclugtvcly.  This  step
 will  ensure  greater  autonomy  to  the
 organisation,  and  wil)  also  provide  for
 greater  participation  by  scientists  in
 the  planning  and  implementation  of
 programmes.

 (ii)  A  total  of  04  Group  C  &  D
 cadres  have  been  rationalised/merg-
 ed.  This  will  minimise  administra-
 tive  difficulties  faced  in  controlling
 a  large  number  of  small  cadres,  At
 the  same  time,  promotional  avenues
 for  isolated  cadres  have  improved
 through  merger  with  other  cadres,

 (iii)  A  large  number  of  financial
 and  admunistrative  powers  of  the
 Ministry  have  been  delegated  directly
 to  the  Director  General,  for  exercising
 independently,

 (iv)  The  main  divisions  of  activity
 in  the  organisation  nave  been  :entified
 and  top  level  specialised  posts  have
 been  createq  to  coordinate  the  work  in
 these  Divisions

 Ge-organisation  of  Defence  Production
 in  Ordnance  Factories

 7268.  SHRI  ८  N.  VISVANATHAN:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  te
 pleased  to  state:

 (a)  what  are  the  major  drawvacks
 in  Defence  Ordnance  Factories  which
 have  necessitated  appointment  of  a
 high  power  committee  to  reorganise

 Peta
 production  in  Ordnance  fac-

 en;
 (b)  whether  it  is  true  that  the  pat-

 tern  of  reorganisation  is  likely  to  be
 on  the  model  of  the  Railway  Board,
 and

 (c)  if  so,  the  appropriateness  of  a
 Railway  Hoard  type  organisation  pro-
 ducing  war  material?  -
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 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  DEFENCE  AND  IN
 THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS,  SCIENCE
 AND  TECHNOLOGY  AND  SPACE
 (PROF.  SHER  SINGH):  (a)  The  terms

 of  reference  of  the  light  Level  Com-
 mittee  (not  high  power  committee)  are
 as  below:

 (i)  To  consider  the  slippages  in
 respect  of  major  items  of  pro-
 duction;

 (u)  To  suggest  .emedial  measures
 to  prevent  production  slippages
 in  future,

 (it)  To  avoid  delays  in  establish-
 ing  production  of  new  items
 and  augmentation  of  capacity
 where  necessary,

 (iv)  To  examine  the  existing  work-
 ing  of  the  DG  (OF)'s  organisa-
 tion  and  the  Factories  and
 suggest  reorganisation  and  res-
 tructuring,

 (v)  Any  other  item  which  the
 Committee  may  like  to  consi-
 der.

 (b)  No,  Sir,

 (०)  Does  not  arise

 Agreement  with  Indonesia  for  Supply
 Of  Pelietised  Iron

 7269.  SHRI  SAUGATA  ROY:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  Government  of  India
 has  entered  into  an  agreemert  with
 Indonesia  for  supply  of  million  tons  of
 pelletised  iron;

 (b)  whether  we  have  the  know-how
 in  the  country  to  convert  Bailadilla
 blue  powder  into  pelletised  iron;  and

 (९)  if  not,  why  the  agreement  was
 entered  into  and  from  what  source  our
 country  will  get  the  know-how?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEBL  AND
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 MINES  (SHRI  KARIA  MUNDA):
 (a)  A  memorandum  of  Understand-

 was  signed  between  India  and
 onesia  at  Jakarta  on  March  7

 1979  This,  inter  alia,  provides  for
 supply  of  iron  ore  pellets  from  India
 to  Indonesig  on  a  long-term  basis.
 However,  necessary  technical  and
 commercial  details  of  the  proposed
 pellet  supply  are  yet  to  be  settled.

 (b)  No,  Sir,

 (c)  There  are  only  2  or  3  well-
 establisheq  processes  for  pelletisation
 of  iron  ore.  Global  tenderg  for  im-
 Port  of  such  process  know-how  were
 invited  by  N.M.D.C,  and  offers  re-
 ceived  in  thig  connections  are  él-
 ready  under  consideration,  Based
 on  laboratory  tests  already  conduc-
 ted  on  the  iron  ore  fines/blue  dust,
 there  ig  no  doubt  about  their
 amenability  to  pelletisation  and  cer-
 tain  other  technica]  characteristics,
 The  understanding  reached  with
 Indonesia  is  fully  justified  on  the
 basig  of  these  test  results  and  other
 information  regarding  availability  of
 fines,  blue  dust  and  other  facilities

 Request  for  Conversion  of  Hindustan
 Aeronautics  Repairing  Unit  at  Barrack-

 pore  into  a  Manufacturing  Unit

 7270.  SHRI  CHITTA  BASU:  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state:

 (a)  whether  the  Government  of  West
 Bengal  have  submitted  a  proposal  to
 the  Government  of  India  to  convert  the
 Hindustan  Aeronautics  instruments  re-
 pairing  unit  at  Barrackpore,  West
 Bengal  into  a  manufacturing  unit  for
 new  avionics  equipment  for  the  pro-
 posed  acquisition  of  the  Jaguer  Air-
 craft;

 (b)  if  so,  whether  the  pronosal  has
 since  been  examined  and  found  fea-
 sible;  and

 (e)  i€  net,  the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
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 IN  tHE  DEPARTMENTS  OF

 ATOMIC  EXERGY,  ELECTRONICS
 SCIENCE  AND  TECHNOLOGY  AND
 SPACE’  (PROP  SHER  SINGH):
 (a)  Yes,  Sir.

 (b)  and  (e),  The  proposal  is  being
 examined.

 Memo  by  B.A.L.  Officers’  Association

 ‘7271,  SHRI  K.  LAKKAPPA:  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleaseq  to  state:

 (a)  whether  the  Hindustan  Aeronau-
 tics  Officers’  Association,  Bangalore
 submitted  two  memoranda  to  thre  Piime
 Minister  on  5th  March,  979  auring  his
 visit  to  Bangalore;

 (b)  if  so,  the  salient  features  thereof;

 (c)  the  reaction  of  the  Government
 thereto;  and

 (a)  the  steps  being  taken  to  sort  out
 the  issues  mentioned  therein  quickly?

 JHE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 AND  IN  THE  DEPARTMENTS  OF
 ATOMIC  ENERGY,  ELECTRONICS,
 SCIENCE  AND  TECHNOLOGY  AND
 SPACE  (PROF  SHER  INGH):
 (a)  Yes,  Sir.

 (b)  The  main  issueg  raised  in  the
 Memoranda  relate  to:—

 (i)  restoration  of  facilities  en-
 joyed  the  Hindustan  Aeronau-~
 ties  ers’?  Association  prior  to
 itg  registration  as  a  trade  union;

 (ii)  withdrawal  of  action  taken
 against  some  of  the  offiterg  who
 speat-headed  ‘the  mesg  casual
 leave  movement  on  27-10-1878;  and
 subsequent  events  connected  there-
 with.

 (iii)  institution  of  an  enquiry
 into  the  affairg  of  Hindustan
 Aeronautics  Limited,

 ot  C=  Mat
 A  recogtii#ed  “anion

 registered  under  the  Trade  Union
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 *  Act,  1986,  "is  already  functioning  in
 HAL,  Banagalore,  The  registration
 ot  Officers’  Association  of  HAL,
 Bangalore,  as  a  Trade  Union,  has
 wesultéd  in  more  than  one  ‘Trade
 Union  in  the  same  unit.  The  Off-
 cers’  Association  prior  to  its  regis-
 tration  as  a  Trade  Union,  was  enjoy~
 ing  certain  facilities  and  privileges
 like  recovery  of  dues  from  their
 members  through  pay  rolls  and
 office  accommodation  within  the  fac-
 tory  premises,  which  are  not  granted
 to  Trade  Unions.  Since  the  continu-
 ance  of  these  privileges  would  amount
 to  discrimination  among  Trade  Unions
 of  HAL,  Bangalore,  the  Manegement
 have  withdrawn  them  in  respect  of
 Officers  Association.  ;

 2.  For  various  acts  of  mus  -ccnduct
 a  few  officers  of  HAL  were  suspend-
 ed,  They  happen  to  be  office  bearers
 of  the  Officers’  Association.  A  deduc-
 tion  was  also  made  from  the  salary  of
 the  officers  who  remained  unauthonsed
 absent  on  27th  October,  1978,  This
 deduction  has  since  been  restored
 to  the  officers.  With  a  view  to  res-
 toring  normaley  in  tne  relationship
 between  HAL  Managemer;  and  Offi-
 cers’  Association,  the  former  has
 offered  to  revoke  the  suspension
 orders  on  the  officers  of  the  Asso-
 ciation  provideg  the  Association  gives
 an  assurance  that  it  would  not  take
 recourse  to  agitationa]  activities  in
 future.  The  Association  has  not  ac-
 cepted  the  offer  of  the  Management.

 On  the  other  hand,  the  Association  in-
 sists  that  it  would  not  give  the
 assirance  asked  for  unless  the
 Management  drops  all  the  charges
 levelied  against  its  office  bearers  and
 Managing  Committee  Members,  This
 is  not  acceptable  to  the  Management.

 3,  The  Management  of  HAL  has
 adopted  fair  arid  impartial  ottitude
 in  dealing  with  its  officers,  They
 have  been  giving  due  consideration
 to  meet  such  demands  of  officers  as
 are  legitimate.  Therefore,  the  ques-
 tién  of  instituting  an  inquiry  into  the
 affairs  of  HAL  does  not  arise.
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 Fornidiations  based  on  bulk  drug

 licence  to  mairafacturers
 ’  7272,  SHRI  CHHABIRAM  ARGAL:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS

 be  pleased  te  refer  to  reply  given  to
 U.S.Q.  No;  I80  dated  272-79  and
 to  state:

 (a)  whether  it  is  g  fact  that  noti-
 fication  No,  3(3)/65-Ch.I  dated  27th
 May,  969  has  been  withdrawn  but  at
 the  same  time  his  Ministry  is  permit-
 ting  endorsements  of  Formulations
 based  on  bulk  drugs  licenced  to  manu-
 facturers  under  this  notification;

 (b)  what  safeguards  have  been
 taken  to  ensure  that  errors  of  com-
 mission  and  omission  like  those  in  the
 issuance  of  permission  letters  are  not
 repeated  while  endorsing  capacities  on
 licences;  and

 (c)  when  Hathi  Committee  has  not
 recommended  withdrawal  of  notifica-
 tion  No,  3(3)/65  why  it  is  withdrawn;
 detailed  reasons?

 THE  MINISTER  OF  PETROLEUM,
 CREMICALS  AND  FERTILIZERS
 (SHRI  HH.  N.  BAHUGUNA):  (a)  As
 per  Notification  dateq  30-8-1978
 issued  by  the  Deptt,  of  Industrial
 Development,  the  Notification  No.  3
 (3)  /865-Ch,  ITI  dated  27-5-1969,  stands
 rescinded  and  Industrial  Undertak-
 ings  are  required  to  obtain  COB
 Licences  under  I(D&R)  Act  for  the
 items  claim&  to  have  been  manu-
 factured  by  them  under  the  autho-
 rity  of  the  said  Notification  of
 27-5-1969,

 (b)  The  COB  Licences  will  be
 granteq  strictly  in  accordance  with
 the  parameters  laid  down  by  Minis-
 try  of  Industry,

 (ec)  The  policy  covered  by  Noti~
 fication  dated  27-B-1969  wag  review~
 ed  by  the  Government  in  the  light
 of  itg  decisions  contained  in  the  New
 Drug  Policy  and  it  is  in  that  context
 that  the  Notification  issued  earlier  on
 27-5-1960  has  been  withdrawn.
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 Fabrication  facility  to  primary
 producers

 7273.  SHRIMATI  MRINAL  GORE:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the
 policy  of  Government  of  allowing  pri-
 mary  producers  to  set  up  fabrication
 capacity  to  the  extent  of  50  per  cent
 of  their  melting  capacity  has  affected
 the  secondary  producers  who  are
 mostly  of  medium  scale;  and

 (b)  if  so,  what  steps  Government
 want  to  take  to  avoid  the  same?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  and  (b),  Information  ४8  being
 collecteg  and  will  be  laiq  on  the
 Table  of  the  House.

 Impurities  in  diesel  due  to  processing
 defect

 ‘1274,  SHRI  VIJAY  KUMAR  N.
 PATIL:  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  hag  it  been  brought  to  the
 notice  of  Government  that  because  of
 the  processing  defect  the  diesel  from
 certain  gources  (such  as  Bombay
 High)  contains  some  impurities  as
 wax;

 (b)  is  it  also  the  facf  that  due  to
 the  high  percentage  of  such  impurities
 the  filters  of  the  diese]  vehicles  be-
 come  defective  especially  during  win-
 ter,  and

 (c)  what  measures  Government  will
 take  to  improve  the  quality  of  diesel?

 THE  MINISTER  OF  PETROLEUM
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)
 Yes,  Sir  There  have  been  com-
 plaints  occasionally  with  regard  to
 high  wax  content  in  the  diesel  ofl
 which  crystalises  during  the  winter.
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 Thig  38  due  to  the  fact  that  the  wax
 content  in  the  indigenous  crude  such
 as  Bombay  High,  Assam,  Ankleshwar
 and  North  Gujarat  crudes  etc.  is
 higher  than  the  wax  content  in  the
 Other  crudes.  Wax  is  an  intrinsic
 constituent  of  these  crudes  and  it
 is  not  considered  as  an  impurity  nor
 does  this  arise  due  to  processing

 defect.  An  element  of  wax  content
 in  the  diesel  oil  produced  from  these
 crudes  is  altogether  unavoidable.

 (b)  Due  to  certain  amount  of  wax
 content  in  the  diesel  oil,  there  are
 cases  of  wax  crystalisation  and  plug-
 ging  of  filters  during  abnormal  and
 unexpected  cold  spells  during  which
 the  diese]  which  is  available  has  a
 higher  pour  point,

 (c)  Different  pour  point  specifica~
 tions  have  been  prescribed  for  diesel
 oil  for  winter  conditions  In  the
 case  of  diese]  oil  which  is  supplied

 ,to  hilly  areas  of  extreme  cold  tempera-
 ture,  certain  specific  measures  are
 taken  to  ensure  that  the  quality  of
 diesel  oi]  is  adequate  for  these  ex-
 treme  temperatures  As  ang  when
 more  and  more  secondary  processing
 facilities  such  as  catalytic  cracker
 which  are  planned  to  be  installed  at
 various  Refineries  this  problem  will
 be  further  reduceq  since  the  wax
 wil]  be  crackeg  in  processing  such
 units.

 गुजरात के  खम्मात  क्षेत्र  में  तेल  की  खोज
 के  लिए  स्वेज्ञन

 7275.  ो  छीतू  भाई  गामित  :  क्या

 वेद्ीलियण,  रसायन  झोौर  उ्रक  मंत्री
 ,यह  बताने  की  का  करेंगे  कि  *

 (क)  क्या  गुजरात  के  खम्पात  क्षेत्र  में
 तिल  कफी  सम्भावना  का  उता  लगाने  के  लिए
 'कोई  सर्वेक्षण  किया  गया  थ'  ;

 (@)  यदि  हाँ,  तो  तत्सम्बन्धी  ब्यौरा
 क्या  है  ;  और
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 (ग)  कितदी  मात्रा  में  तेल  प्राप्त  होने  की
 सम्भाषता  है  ?

 पेट्रोलियम,  रसायन  झौर  उर्भरक्त  मंत्री

 (जी  हेमचतो
 गन्दन  बहुगुणा)  :  (क)  जी,  हां  ।

 (ख)  भारतोय  भू-वेज्ञानिक  सर्वेक्षण  द्वारा
 शुरुरब  चुस्मकीय  सर्वेक्षण  1952-53  में  किए
 गये  थे।  इसके  बाद  झो0  एन0  Fro  सी0  ने
 1957-58  शौर  i960-6%  दो  क्षेत्रीय

 मौसमों  पौर  976-77% एक  क्षेत्रीय  मौसम

 के  दौरान  भू-कम्पीय  सर्वेक्षण  किया  था  ।

 (ग)  वर्ष  957-58  भर।र  1960-61

 में  ण्णन  जी०सी०  द्वारा  किये  गये  सर्वेक्षण

 सें  खम्भात  क्षेत्र  में  कम्ने  संरचना  का  पता  चला

 था  जोकि  खम्भात  नगर  के  उत्तर  पश्चिम  में

 है।  यह  भ्रव  एक  स्थापित  गैस  क्षेत्र  है भौर

 दिनांक  i--978  को  इसका  प्रारम्भिक

 झनुमानित  प्र  पित  योग्य  भण्डार  लगभग

 2427  मि०  धन  टन  गैस  का  था  ।)

 बब्षे  1976-77  के  क्षेत्रीय  मौसम  के

 दौरान  भो०  एन०  जी०  सी०  ने  खम्भात

 नगर  के  झास  पास  म्ब  संरचना  के  पश्चिम

 झौर  दक्षिण  में  परम्परागत  तथा  सी ०  डी  ०पी ०

 भू-कम्पीय  सर्वेक्षण  किये  थे।  इसके  फलस्वरूप

 खम्भात  के  दक्षिण  पश्चिम  पे  ही  हाईंसंरचना
 “क्ापता  चला  था।  इससंरचता  पर  शीक्र

 छुदाई  करने  का  प्रस्ताव  है।  हस  कुएं  की  खुंदाई
 तथा  परीक्षण  किये  जाने  तक  इस  संरचना  में

 सम्भवतः  प्राप्त  होने  वाले  तेल  तथा  धन्य  हाई-

 जोकाबेस  की  माता  का  अमुसान  लगाना

 सम्भव  नहीं  है।
 asked  for  ufluss  the  Manegemensit
 drops  all  the  charges  levelled  against
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 Gas  agencies  in  Gujarat

 7278,  SHRI  AMARSINH  V.
 RATHAWA:  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  the  number  of  domestic  Gas
 agencies  functioning  in  Gujarat  State,
 District-wise;

 (b)  the  number  of  agencies  allotted
 to  S.C.  and  S.T.  Community  and  the
 details  of  these  agencies;

 (c)  whether  there  is  any  proposal
 under  Government  to  allot  sew
 agency  only  to  S.C.  &  S.T.  unemploy-
 ed  educated  persons;  and

 (a)  if  so,  the  applications  pending
 for  the  decision  of  Government?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N  BAHUGUNA):  (a)
 The  number  of  domestic  gas  agencies
 functioning,  district-wise,  in  the
 State  of  Gujarat  ig  indicated  in  the
 statement.

 (b)  Out  o¢  the  agncieg  indicated
 in  the  annexed  statement,  two  have
 been  awarded  to  persons  belonging
 to  Scheduled  Caste/Scheduled  Tribe
 communities,  040  each  in  Ahmedabad
 and  Rajkot

 (c)  According  to  the  present  Gov-
 ernment  policy  guidelines  issued  to
 public  sector  o/]  companies,  25  per
 cent  of  all  deciecships/sgencies  in-
 qauding  couking  gas  distrihuterships
 are  to  be  awarded  to  persons  belong-
 ing  to  Scheduleg  Caste/Scheduled
 Tribe  communities.

 (d)  The  aforesaid  guidelines  also
 provide  that  all  appointment  of
 dealerships/agencies  is  to  be  made  by
 the  oi]  companies  after  issuing  press
 advertisements  calling  for  applica-
 tions,  Applications  so  received  are
 considered  by

 remmaaie  soci constituted  ०  companies
 cerned  Hence  the  question  of

 appli¢ations  pending  with  Govern-
 ment  for  decision  does  not  arige,
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 Statement

 Number  of  Cooking  Gas  Distributorehyps  Dastriet-
 wise,  in  Gujarat.

 Name  of  District
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 ante!
 +  ships

 Ahmednagar/Gandbinagar  +  6

 Amreh  .  7  or

 Kutch.  .  og

 Bharuch  ड़  मु  02

 Bhavnagar  .  ४  03
 Kheda_..  a  3  03

 Surendranagar  हर  OL

 Panchmahals  .  02

 Rajkot.  =  07

 Jamnagar  .  0g

 Junagadh  +  02

 Surat.  a  32
 Baroda.  .  5

 roach  .  .  02

 Mehsane  or

 Kaira’.  .  0

 Bulsar  नि  ०9

 ‘ToraL  46 ल

 बिहार  के  हाजीपुर  जिले  लें  गांवों  का

 विशुतीकरण

 7277.  ी  रात  बिलास  पासवान:
 क्या  ऊर्जा  मंत्री  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  आमीण  गिशुद्धकरण  नियम  मे  दस
 पांच  बची  के  दौरान  विहार  के  हाजीपुर  जिसे
 के  कितने  गायों  का  विद्युतीकरण  किया  ;  भौर

 ee  ome  an

 Written  Answers  748

 (@)  979-s0 भौर  ‘o80-BT  न्इिस
 जिले  में  ग्रामीण  विद्युतीकरण  निगम  का

 क्‍या,  कार्य  क्रमन्है  2

 ऊर्जा  मंत्री  (औ  पौ०  रामच  दम)
 (क)न्  हाजोपुर  जिले  में  7392
 गाव  हैं  -  576  गाँवों  का  वद्युतीकरण

 ड गया  है।  खासे  प्राम  विद्युतीकरण  स्कीमों  के
 प्रन्तर्ग त  (चुतीकृत  हुए  46  गांव  शामिल  हैं  ।

 ईश्र)  1979-80  भौर  i980-8  के

 विद्युतीकरण  कार्यक्रम  को  चभी  भप्रन्तिम  रूप
 नहीं  दिया  गया  है  1

 Letter  of  intent  for  setting  up
 Aluming  Piant  in  Bihar

 7278  DR,  RAMJI  SINGH  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state.

 (a)  whether  Bihar  Government  have
 approached  the  Mimstry  of  Steel  and
 Mines  for  Letter  of  Intent  for  setting
 up  an  Alumina  Plant  in  Bihar  in  the
 year  1974,

 (b)  ४8  at  fact  that  while  Bihar  Gov-
 ernment’s  application  for  Letter  of  In-
 tent  has  not  yet  been  cleared,  the
 Gujarat  Government  have  been
 granted  a  Letter  of  Intent  for  setting
 up  of  an  alumina  plant;

 (०)  if  80,  does  st  not  amount  to  a
 violation  of  Government  of  India  over
 all  polusy  of  dispersal  of  Industries  in
 comparatively  less  industrially  ad-
 vanetd  ateas;  and

 (a)  whether  Government  intend  to
 issue  the  Letter  of  Intent  to  Bihar  for
 the  Alumina  Project  and  if  80,  when
 can.  this  ke  expected?

 पूछ  IN
 THE  MINISTRY  OF  Ene
 MINES  (2ाड़ा  KAREX  MUNSD):
 (a)  In  974  the  Bihar  State

 Inde’ trial  Development  Corporation
 submitted  an  application  for  grant
 of  en  Industrial  Licence  fpr  detting
 up  an  aluminium  plant  in  Biker
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 (b)  to  (a),  The  application  of  the

 Bihar  State  Industrial  Development
 Corporation  Ltd.  was  rejected  as  the
 proposal  had  not  been  properly  pre-
 pared  and  the  Corporation  had  not
 furnished  full  information  regarding
 the  availability  of  bauxite,  power
 ete,  No  Jetter  of  Intent  wag  granted
 to  the  Government  of  Gujarat  for
 setting  up  an  alumina  plant  in
 Gujarat

 Discovery  of  lime  stone  deposits  in
 Rajasthan  and  Madhya  Pradesh

 7279  SHRI  BHANU  KUMAR
 SHASTRI.  Will  the  Mumister  of
 STEEL  AND  MINES  be  pleased  to
 state:

 (a)  the  names  of  places  in  the  States
 of  Rajasthan  and  Madhya  Pradesh
 where  the  Geological  Survey  of  India
 had  located  lime  stone  deposits  in
 sufficient  quantity  for  the  settmg  up
 of  cement  factones,  and

 (b)  the  dates  when  the  reports  of
 these  deposits  were  received  by  Gov-
 ernment  in  each  case?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  Geological  Survey  of  India  has
 not  carfied  out  proving  of  the  hme
 stone  deposits  by  drilling  in  Rajas-
 than.  However,  during  the  surveys
 several  lime  stone  bearing  areas  have
 been  located,  at  number  of  localities
 in  Ajmer,  Alwar,  Banaswara,  Chittor.
 garh,  Jhunjhunu,  Jodhpur,  Nagaur,
 Sirohi,  Pali  and  Udaipur  districts.

 In  Madhya  Pradesh  several]  depo-
 sits  of  cement  grade  lime  stone  have
 been  locateg  and  assessed  by  drilling
 in  many  areas  in  the  districts
 of  Bastar,  Bilaspur,  Jabalpur,  Raipur,
 Rewa,  Satna  and  Sagar  etc,

 Geelogy
 Series  ‘A-1965,  Results  of  subsequent
 investigations  were  presented  in  the
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 yearly  progress  reports  of  GSI.  sub-
 mitted  from  time  to  time.

 '  Proposal  for  TV,  Coverage  of  Banga-~
 lore  by  linking  Delhi-U.P.  and  West

 Bengal

 7280.  SHRI  €  S,  VEERBHADR- *  APPA:  Wall  the  Minster  of  IN-
 ,  FORMATION  AND  BROADCAST-

 ING  be  pleased  to  state:

 (a)  whether  there  Bs  any  proposal
 under  the  consideration  of  Govern-
 ment  for  covering  Bangalore  through
 T.V.  by  linking  Delhi-U  P.  and  West
 Bengal;  and

 (b)  if  so,  the  details  thereof?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  K,  ADVANI).  (a)  and  (b).  No,
 Sir  However,  It  is  proposed  to  set
 up  a  full-fledged  T  V.  Centre  at
 Bangalore  during  the  Sixth  Five  Year
 Plan  periog  (978—83),  It  will  have
 al0K.W.  Transmitter  with  a  ser-
 vice  range  of  75  Kms.

 Agreement  regarding  Employment  in
 Kiribura  Project

 7281  SHRI  GOVINDA  MUNDA:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (8)  whether  the  agreement  for  the
 employment  of  persons  on  the  live
 register  in  Orissa  and  Bihar  for  the
 Kiriburu  Project  has  been  cancelled;

 (b)  if  go,  whether  Government  have
 received  any  communication  from  the
 Kiriburu  people;

 €e)  the  action  taken;  and
 (d)  steps  taken  to  meet  the  demands

 of  the  Kirfburu  people?

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHRI  BIW  PATNAIK):
 (a)  In  a  letter  addressed  to  General
 Manager,  SAIL,  Secretary,  Gope-
 bandhu  Pathagar  Kiriburu  has  claim-
 ed  that  in  1970,  representatives  of
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 Government  of  Orissa  ang  NMDC
 had  agreed  that  recruitment  for
 Kiribury  Project  would  be  made  on
 50:50  basis  from  the  States  of  Bihar
 ang  Orissa,  According  to  prelimi-
 nary  enquiries  made  it  appears  that
 neither  NMDC  nor  Kiriburu  Project
 Authorities  are  aware  of  any  such
 agreement,  if  arrived  at.  However,
 details  are  being  collecteq  and  will

 ‘be  laid  on  the  Table  of  the  House,
 (b)  Yes,  Sir,  Representations  have

 been  received  from  the  State  Gov-
 ernment  of  Orissa,  one  M.P,,  four
 MLAs,  and  Secretary,  Gopabandhu
 Pathagar,  Kiriburu,  complaining
 against  the  stoppage  of  notification
 of  vacancies  in  Kiriburu  Iron  Ore
 Project  to  the  Employment  Exchan-

 ges  at  Joda  and  <Keonjar  in  Orissa
 State.

 (९)  ang  (a).  The  matter  is  under
 consideration  of  Government,  in
 consultation  with  the  Ministry  of
 Labour,

 Import  of  Electrolytic  Conductor
 Grade  and  Commercial  Grade

 Aluminium

 7282,  SHRI  VAYALAR  RAVI.  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  the  quantity  of  Electrolytic
 ‘Conductor  Grade  Aluminium  and
 Commercial  Grade  Aluminium  import-
 ed  from  March,  978  till  3ist  January,
 79;

 (b)  the  quantity  of  Electrolytic
 Conductor  Grade  and  Commercial
 Grade  Aluminium  expected  to  arrive
 «month-wise)  from  February,  1970,

 ‘onwards;  and

 (c)  whether  any  policy  has  been
 laid  down  regarding  distribution  to
 consumers  of  such  imported  Alumi-
 nium  and  whether  it  was  followed  in
 all  cases?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA);  (a)
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 18,500  tonnes  of  Electrolytic  Conduc-
 toy  Grade  and  17,000  tonnes  of  Com-
 mercia]  Grade  Aluminium  wag  impor~
 teq  from  March,  978  till  8ist  January
 1979.

 (b)  Month-wise  actual  arrivals  dut-
 ing  the  months  of  February  and
 March,  3979  and  expected  arrivals  of
 importeq  EC  and  Commercial  Grade
 Aluminium  upto  October,  979  are
 given  below:

 (Tonnes)

 अर 4  -  EG  Grade  Commercial
 Grade

 this  sins
 February,  7979  ,..“*«  3,000

 March,i979  .  .  ‘1,000,  =—,000

 April,  7979  .  2,500  500

 Mhy,  7979  .  .  2,I00

 June  7979  न  41500  oe

 July,  7979  725००

 August,  7979  3,000

 September,  7979  ‘1,000

 October,  7979  t,000

 (९)  Yes,  Sir  Distribution  if  umpor-
 ted  metal  is  made  on  the  basis  of
 priorities/allocations  indicated  by  the
 gponsoring  authorities  (viz,  Directo-
 rate  General  of  Technical  Develop-
 ment  and  Development  Commission-
 er,  Small  Scale  Industries).

 Selfsufficiency  in  Air  Craft  Designing

 7288,  SHRI  TULSIDAS  DASAP-
 PA:  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 DEFENCE  be  pleased  to  state:

 (a)  what  steps  are  being  taken  by
 the  Government  to  attain  self-reliance
 im  aircraft  design  and  how  many  years
 it  would  take  to  come  out  of  foreign
 dependence  for  technical  know-how}
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 (b)  the  amount  allocated  for  indi-
 genous  design  development  of  aircraft
 for  the  next  ten  years,  and

 (c)  whether  the  development  of
 indigenous  design  of  aircraft  would
 receive  a  set-back  due  to  Jaguar  deal?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 AND  IN  THE  DEPARTMENTS  OF
 ATOMIC  ENERGY,  ELECTRONICS,
 SCIENCE  AND  TECHNOLOGY  AND
 SPACE  (PROF  SHER  SINGH)
 (a)  Government  have  accorded  the
 highest  priority  for  indigenous  de-
 sign  ang  development  of  aircraft  and
 its  systems  Hindustan  Aeronautics
 Ltd  (HAL)  have  successfully  deve-
 loped  ang  produced  various  combat,
 tramer  and  agricultural  aircraft  The
 Design  Wing  of  HAL  is  engaged  in
 developing  suitable  designs  for
 future  aircraft  The  Gas  Turbine
 Research  Establishment  38  developing
 aero  engines  for  our  future  require-
 ments  However  both  with  .  view
 to  meeting  the  immediate  require-
 ments  of  the  Services  as  also  to  keep
 abreast  of  the  latest  state  of  art  in
 the  sophisticateg  field  of  aircraft
 manufacture,  it  As  necessary  to  have
 a  judicious  mix  of  indigenous  design
 and  foreign  know-how

 (b)  Adequate  funds  are  being  al-
 located  for  indigenous  design  capa-
 bility  It  ३8  not  im  public  interest
 to  disclose  further  details

 (c)  No  Sir

 Pay  Scales  of  certain  Employees  in
 Photo  Divisions

 7284  SHRI  PIUS  TIRKEY  Will
 the  Mimster  of  INFORMATION  AND
 BROADCASTING  be  pleassq  to
 state

 (a)  whether  it  s  a  fact  that  the  pay
 seales  of  Printers,  Finishers  and  Dry
 Mounting  Assistants  are  equal  in  the
 Photo  Division  of  the  Ministry,

 (b)  whether  2t  ३8  also  a  fact  that
 P-omotion  in  that  Division  is  given
 by  Printerg  to  Fisher  or  Dry  Mount-
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 ing  Assistant  while  the  pay  gcales  are
 equal;

 (c)  whether  Government  are  consi-
 dering  this  position  of  the  Photo
 Division,  and

 (a)  uf  not,  the  reasong  therefor?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L  K  ADVANI)  (a)  Yes,  Sir,

 (b)  to  (d)  Recruitment  Rules  for
 the  post  of  Dry  Mounting  Assistant
 provide  that  vacancies  be  filled  up
 by  promotion  to  the  extent  of  66
 2/3  per  cent  from  amongst  Bromide
 Printers  and  Finishers  and  33  V/s  per
 cent  by  direct  recruitment  Action
 igs  being  taken  to  correct  thig  ano-
 malous  position  m  the  Rules

 सध्य  प्रदेश  से  ादिवासियों  के  ह... |
 झाकाशवाणी  के  कार्यक्रम

 7285.  श्री  दलपत  सिह  परस्ते  *  का

 सूचना  शोर  प्रसारण  मत्री  यह  बताने  की  कृपा
 करेगे  कि  :

 (क)  कया सा.  वार  वे  मध्य  कण  में
 वहा  के  भ्रादिवासियों  के  मनोरजन  हेतु,  यह
 देखते  हुए  कि  रेडियो  ही  एक  मात्र  प्रचार  तथा
 प्रसार  माध्यम  है,  उन्हीं  की  भाषाओं  में
 झ्राकाशवाणी  का  कार्यक्रम  प्रसारित  करने
 के  लिए  कोई  कदम  उठाये  हैं;  भौर

 (ख)  यदि  हा,  तो  तत्सम्बन्धी  ब्य  रा
 क्या  है  शौर  उनके  प्रचार  के  सम्बन्ध  में  क्‍या
 कदम  उठाये  गये  *  ?

 सूचता  और  प्रसारण  मंत्री  (श्री
 लाल  फष्ण  आडवाणी)  (+)  झ्  (ब)
 जी,  हा  ।

 मध्य  प्रदेश  में  प्रस्विकापुर  भौर  ज  एदलपुर
 द्वारा  प्रसारित  प्रामीण  श्रोताओो  के  लिए
 कार्यक्रम  क्रमश  सरगुजा  भौर  हालबी  में
 तैयार  किये  जाते  है  ।  इसके  भलावा,  ध्म्बिका-
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 पुर  भौर  जगदलपुर  केन्द्र  प्रतिदिन  नियमित
 झाधार  पर  क्रश  20  और  i0  सिनटो
 की  झवधि  के  लिए  प्रादिवासी  शोक  सगीत
 प्रसारित  करते  हैं।  अन्य  कार्यक्रमों  मे  वातयि,
 कृषि  सम्बन्धी  सुझाव,  नाटक,  पत्िका
 कार्यक्राम  शामिल  ;  |

 Fate  of  Ordnance  Factories  in  view  of
 Rajadhyaksha  Committee  Report

 7286  SHRI  NIRMAL  CHANDRA
 JAIN  Will  the  DEPUTY  PRIME
 MINISTER  AND  MINISTER  OF
 DEFENCE  be  pleased  to  state  what
 shall  be  the  fate  and  future  of
 ordnance  equipment  group  of  facto-
 ries  ae  ordnance  Equipment  Fac-
 tory  Kanpur,  Ordnance  Parachute
 Factory  Kanpur,  Ordnance  Clothing
 Factory  Shahjehanpur  and  Clothing
 Factory  Avadi)  in  view  of  che  Raj-
 adhyaksha  Committee  report  for
 separating  the  4  factories  from  the
 Ordnance  Production  Board?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE
 AND  IN  THE  DEPARTMENTS  OF
 ATOMIC  ENERGY  ELECTRONICS
 SCIENCE  AND  TECHNOLOGY  AND
 SPACE  (PROF  SHER  SINGH)
 As  clarified  m  reply  to  Unstarred
 Question  No  39il  answered  on  the
 20th  March  979  thig  group  of  facto-
 nies  will,  for  the  present  be  with
 the  DGOF's  organisation  Even  when
 the  recommendation  of  Rajadhyaksha
 Committee  report  is  implemented,
 there  will  be  no  retrenchment  or
 change  in  service  condition  to  the
 disadvantage  of  workers

 Preservation  of  Arms  and  Ammuni-
 tion  of  Azad  Hind  Fauj

 7288  PROF  SAMAR  GUHA  Will
 the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state:

 (a)  whether  arms,  ammunitions,
 standard  insignias  ete  of  the  Azad
 Hind  Fauj  which  were  geized  hy  the

 APRIL  12,  979  Written  Answers  १456
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 British  Government  have  been  pre-
 served,

 (9)  &  so,  details  of  the  facts  about
 such  geized  materials  of  the  Azad  Hind
 Fauy,

 (c)  whether  these  materials  have
 been  preserved,  and

 (d)  xf  so,  whether  Government
 prepare  to  set  up  a  museurn  for  their
 preservation  and  public  display’

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM)  a)  to
 (d)  The  information  desired  by  the
 Hon  Member  383  being  collected  and
 will  be  placed  on  the  Table  of  the
 House

 Manufacture  of  Drugs  for  Tropical
 Diseases

 7289  SHRI  JYOTIRMOY  BOSU
 Will  the  Ministe,  of  PETROLEUM
 CHEMICALS  AND  FERTILIZERS  he
 pleased  to  state

 (a)  whether  it  has  been  allegeg  that
 the  multi-national  drug  corporations
 are  increasingly  neglecting  the  manu
 facture  of  the  established  drugs  for
 tropical  diseases  because  these  are
 less  profitable  than  newer  drugs  like
 tranquilisers  etc  ,  and

 (b)  ४  so,  the  details  thereof  and
 action  taken  thereon?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N  BAHUGUNA)  (a)  No
 Sir  A  number  of  foreign  companies
 are  engaged  in  the  manufacture  of
 drugs  for  tropical  diseases  A  State-
 ment  showing  production  by  foreign
 companies  during  the  last  three  years
 of  important  bulk  drugs  for  tropical
 diseases  is  attached

 (b)  From  the  statement  referred
 to  mm  reply  to  part  (a)  it  would  be
 seen  that  there  are  no  reasons  to
 beheve  that  the  production  of  drugs
 for  tropical  diseases  78  being  neglec-
 ted  by  the  foreign  companies
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 ae  के  कर्मश्शन  देने  के  थारे  में  दिल्लो
 की  एलेंसिधों  हारा  भ्रतिधलिततायें  किया

 जाना

 7290.  भरी  गंगा  भक्त  सिह:  क्या

 पेट्रोलियम  तथा  रसाथम  झझौर  सर्वरक
 मंत्री  यह  बताने की  कृपा  करेंगे  कि  :,

 (क)  क्‍या  सरकार  को  पता  है  कि
 दल्ली  की  गैस  एजेंसियां  प्रतौक्षा  सूची  में
 दर्ज  लोगों  को  गैस  कर्क्शन  ने  देकर  गैर
 क्लैक्शनों  के  झावंटन  के  मामलों  में  गम्भ  र
 झनियमिततायें  भौर  मनमानी  कर  रही  है  ;
 शौर

 (ख)  यदि  ह्,  तो  कया  सरकार  इस
 सम्बन्ध  में  कोई  तुरन्त  कार्यवाही  करेगी  भ्रौर
 इन  एजेंसियों  के  कायंकरण  पर  नजर  रखने
 के  लिए  और  समय-समय  पर  स्थिति  का
 जायजा  लेने  के  लिए  कोई  सतकंता  दल  नियुक्त
 करेगी  ?

 पंट्रोलियम,  रसायन  झोर  उर्वरक  मंत्री

 (भी  हेमवती  लन्दन  बहुगणा):  (क)
 कभी  पंजीक्षत  व्यक्तियों  से  यह  शिकायत
 प्राप्त  होती  है  उन्हें  उनकी  बारी  पर  तरल

 पैट्रलियम  गैस  नहों  प्राप्त  होती  तो  उस
 शिकायत  की  जांच  की  जाती  है  शझौर  सुधारक
 कार्यवाही  की  जाती  है  ।  हाल  ही  मे  कुछ
 ऐसी  शिकायतें  प्राप्त  हुई  हैं,  कि  उनकी  बारी
 झाने  पर  व्यक्तियों  को  नए  कनेक्शन  दिए
 जाने  की  सूचना  नहू, प्रप्त  हार्वी।  जांच
 के  दौरान  उनकी  शिकायतें  वास्तविक  पाए
 जाने  पर  उन्हें  बिना  किसी  प्रधिक  प्रतीक्षा  के
 गैस  करक्शन  दिए  गए  थे  ।  वितरकों  के  कार्य
 संचालत  की  देखरेख  तेल  कम्पनियों  के  फील्ड
 कर्मचारियों  द्वारा  की  जाती  है  |  वे  नए  गैस
 कर्कशनों  के  दिए  जाने  की  भी  जांच  करते  हैं  ।
 इसके  भतिरिक्त  तेल  कम्पनियों  से  9  हा  गया

 है  कि  वे  गैस  डीलरों  पर  झचानक  प्रौर  नियमित
 जांच  को  शौर  तेज  करें  ।  तेल  कम्पनियों  से
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 यह  भी  कहा  गया  है  कि  जा  ड,लर  १दाचार
 के  दोषी  पाए  जाते  हैं  उनके  खिलाफ  कड़ी
 कार्यवाही  की  जाए  i  इस  सम्दर्भ  में  किसी
 सतकंता  दल  के  नियुक्त  किए  जाने  की
 झावश्यकता  नहीं  समझी  जाती  t

 Representation  for  setting  up  of  a
 Madras  High  Court  Bench  at

 Madurai

 ‘7291,  SHRI  ह:  GOPAL:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleased  to
 state:

 (a)  whether  any  representations
 have  been  received  for  setting  up  a
 Bench  at  Madurai  of  the  Madras  High
 Courts;

 (b)  af  so,  whether  those  represen-
 tations  have  been  considered;

 (c)  whether  a  decision  has  been
 taken  in  the  matter  of  setting  up  a
 Bench  at  Madurai;  and

 (da)  if  the  answer  to  part  (c)  is  ‘No’
 the  reasons  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AF-
 FAIRS  (SHRI  S,  D,  PATIL):  (a)
 Yes,  Sir.

 (b)  to  (d),  The  State  Government
 sent  a  proposal  for  the  establishment
 of  a  Bench  of  the  Madras  High  Court
 at  Madurai  in  September,  ‘1977,  They
 were  requested  to  forward  the  views
 of  the  Chief  Justice  of  the  Madras
 High  Court  on  the  proposal,  These
 views  have  not  yet  been  communi-
 cated  by  the  State  Government,

 Raising  the  Price  of  the  Indigenous
 Alummium  ingots

 7292,  SHRI  K.  A.  RAJAN:  Will
 the  Minister  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)  whether  Government  have  a
 proposal  under  consideration  to  raise
 the  prices  of  indigenous  Aluminium
 ingots;  and
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 (b)  #f  so,  the  détaila  and  reasons
 therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  No,  Sir.

 (b)  Doeg  not  arise.

 Korba  Fertiliser  Plant

 7283,  SHRI  GANANATH  PRA-

 TYLIZERS  be  pleased  to  state:

 (a)  the  total  amount  spent  so  far
 for  the  construction  of  the  Korba
 Fertilizer  Plant;

 (b)  whether  it  is  a  fact  that  the
 construction  work  of  that  project  has
 been  suspended;  and

 (०)  if  so,  the  reasong  thereof?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N.  BAHUGUNA):  (a)
 An’  amount  of  Rs,  2.60  crores  has
 been  spent  up  to  8i-8-79  on  the
 Korba  fertilizer  project

 (b)  Yes,  Sir,

 (cy  The  implementation  of  the
 project  was  slowed  down  in  middle
 on  3974  due  to  resources  constraint.
 Jt  was  also  decideq  that  further
 implementation  of  the  project  as
 well  as  setting  up  of  additional
 capacity,  based  on  coal  ag  feedstock,
 should  be  considered  only  after  ex-
 perience  becomes  available  on  the
 operation  of  the  two  coal  based

 7294,  SHRI  SUKHENDRA  SINGH:
 Will  the  Minister  of  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  is  a  fact  that  a  pro-
 posal  submitted  by  Madhya  Pradesh
 Government  for  setting  up  petro-
 chemical  complexes  based  on  the  by-
 products  of  Mathura  Refinery  is  under
 consideration  of  Government;

 (b)  if  so,  detailg  therein;  and
 (c)  his  reaction  thereof?
 THE  MINISTER  OF  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N,  BAHUGUNA):  (a)  Yes,
 Sir.  Similar  proposals  have  been  sent
 by  other  States  staking  their  claims
 for  such  a  complex,

 (b)  The  proposal  ig  for  setting  up  a
 fertilizer-cum-petrochemical  complex
 in  Madhya  Pradesh  pased  on  Mathura
 Refinery  products.

 (९)  No  final  decision  in  this  regard
 has  yet  been  taken,

 Demand  of  West  .mengal  Government
 for  change  in  working  of  Akashvani

 and  Deosdarshan
 7295.  SHRI  C.  R.  MAHATA:  Will

 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:
 (a)  whether  it  is  a  fact  that  West

 of  the  Akashvani  and  Doordarshan  so
 that  they  can  reflect  the  political,
 social  and  cultural  life  ef  the  state;
 and

 (b)  if  so,  what  action  so  far  has
 been  taken  in  the  matter  by  the
 Central  Government

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K
 ADVANI):  (a)  ata  (b).  No  specific
 request  has  been  received  from  the
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 Government  of  West  Bengal  demanding
 change  in  planning  and  working
 of  Akaghvani  and  Deordarshan,  How-
 ever,  Governthent  have  seen  a  Report

 in  the  Patriot  dated  i6th  March,  3979
 thet  the  State  Information  and  Cul-
 tura]  Affairs  Minister  had  made  such
 a  demand  while  moving  grants  fer  his
 department,  cording  io  this  Press
 Report,  the  State  Government  was  re
 the  view  that  if  should  have  its  proper
 say  in  the  planning  and  working  of
 {hig  media  to  ensure  that  the  special
 problems  and  political,  social  and  cul-
 tural  life  of  a  particular  region  or  its
 ethos  or  distinctiveness  are  reflected
 through  them.

 AIR  and  TV  stationg  always  strive
 to  project  the  special  social  and  cul-
 tural  features  of  the  areas  covered  by
 them  The  State  Government's  repre-
 sentatives  are  included  m  the  Pro-
 gramme  Advisory  Committees  of  the
 Stations  in  whose  meetings  they  have
 ample  opportunity  to  make  suggestions
 for  wnproving  thé  programmes.  Even
 otherwise  there  is  no  bar  to  making
 suggestions  for  the  improvement  of
 programmes  Such  suggestions  will  be
 Yiveh  due  consideration,

 लाखी रनपंत्री  की  थि  शे  'चिज्ञापन

 7296,  भी  ह क  त्िहे  लदोरिया
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 गया  सूचना और  प्रध्ारण  मंत्री  यह  बताने  की

 [छुपा  करेंगे  कि  :

 (क)  ह  i976-77,  197778
 और  978-79  में  संभाचार-पत्नों  की  -..
 कितने  विज्ञापन  दिये  गये  -

 ब)  उनमें  से  हिन्दी  समाचार-पत्नों
 को  कितने  विज्ञापन  दिए  गये  ;  भौर

 (ग)  ऐसे  विशापनों  की  संख्या  कितनी
 थी  जिनके  पाठ  इन  हिन्दी  समाचार  पत्नों  को
 अंग्रेजी  में  भेजे  गये  थे  और  ऐसा  करते  के
 कारण  क्‍या  हैं  ?

 सूचना  शर  प्रसारण  संत्री  (भो  लाल
 gem  झाडवाणी)  :  (क)  से हु (ग).  एक
 विवरण  संलग्न  है  ।

 हिन्दी  के  समाचार-पतों  को  यवासम्भय
 अधिक  से  श्रधिक  विज्ञापन  केवल  हिन्दी  में
 रिलीज  करने  के  प्रयास  किए  जाते  हैं,  किन्तु
 समयाभाव  भौर  उपलब्ध  स्टाफ  के  कारण
 सामान्यतः  केवल  @  सजावटी  विशार्षंगों

 (2)  संघ  लोक  सेंबा  भायोग  के
 विजापंनों  के  ही  हिन्दी  रूपान्तर  तैयार  करना
 सम्भव  होता  है  1

 विवरण

 समाचार-पत्नों  की  रिलीज  हिन्दी  समाचार-पत्रों  उन  विशापनों  की  कुल
 बप  किए  गये  विशञापनों  की  को  रिलीज  किये  गये  संख्या  जिनके  मूलयाठ  हिच्दी

 कुल  संख्या  विशापनों  की  कुल  संख्या  से  समाचार-पत्नों  को  झ्ंग्रेजो
 में  भेजे  भए  थे  ।

 1976477  3488  0668  9385

 97778  2083  9454  8234

 978  79  2084  9223  9047

 (3)  दिसम्बर,  1978  तक )
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 Reauest  for  use  of  Gas  for  Expansion
 wf  Narmada  Valley  Fertiliser  Company
 and  Gujarat  State  Fertilizer  Corpora-

 tien.

 7287.  SHRI  R.  K.  AMIN:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 ‘CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  Gov-
 ernment  of  Gujarat  has  asked  for  the
 use  of  Gas  for  the  expansion  of  Nar-
 mada  Valley  Fertilizer  Company  and
 Gujarat  State  Fertilizer  Corporation
 by  their  proposal,  dated  l0th  Novem-
 ber,  1978;  and

 (b)  if  so,  the  reaction  of  Govern-
 ment?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Yes,
 Sh.

 tb,  M/s,  Gujarat  State  Fertilizer
 Company  Limited  and  M/s.  Gujarat
 Narmada  Valley  Fertilizer  Company
 were  requested  to  submit  detailed
 techno-economic  feasibility  reports  in
 respect  of  the.r  proposals  to  enable
 consideration  of  their  proposals  by
 Government.  While  the  Feasibility
 Report  has  just  been  received  from
 ‘GSFC,  a  detailed  feasibility  report  from
 GNFC  is  awaited.  A  decision  on  the
 proposals  would  be  possible  only  after
 a  careful  evaluation  of  both  the  pro-
 posals,

 Reeommendation  of  Law  Conmunission
 for  creation  of  an,  All  India  Judicial

 Service

 7298.  SHR]  HARI  VISHNU  KA-
 MATH:  Will  the  Miniter  of  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 ‘be  pleased  to  state;

 (a)  whether  it  is  a  fact  that  the
 Law  Commission  has  recommended
 the  creation  of  an  All-India  Judicial
 Service;

 (8)  if  a0,  the  details  thereof  and
 Government's  reaction  thereto:

 Written  Answers  766

 (c)  whether  the  Law  Commission’s
 report  containing  the  aforesaid  recom-
 mendation  will  be  laid  on  the  Table;

 ६8)  whether  the  Delhi  High  Court
 has  made  recommendations  regard-
 ing  the  pay  scales  of  judicial  officers;
 and

 (e)  if  so,  the  details  thereof  and
 Gcvernment’s  reaction  thereto?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8.  D.  PATIL):  (a)  and  (b).
 In  their  Fourteenth  Report  furnished
 in  September  1958,  the  Law  Commis-
 sion  recommended  that  40  per  cent
 posts  of  State  Judicial  Service  Clasg  I
 (Higer  Judicial  Service)  should  be
 filled  by  persons  who  would  be  rec-
 ruited  by  a  competitive  examination
 helg  at  the  All  India  level.  Extracts
 from  paragraph  39  in  Chapter  9  of
 this  Report  summarising  the  relevant
 recommendations  are  at  Statement  I.
 The  Law  Commission  in  their
 Seventy-seventh  Report!  (November,
 3978)  has  referred  to  the  recommen-
 dation  made  in  the  l4th  Report  and
 recommended  that  the  suggestion  to
 have  an  All-India  Judicial  Service
 shoulq  receive  serious  consideration,
 Relevant  extracts  from  this  Report  are
 at  Statement  II.

 The  recommendation  for  the  forma-
 tion  of  an  All  Indig  Judicial  Service
 made  in  the  4th  Report  of  the  Law
 Commission  was  considereg  in  the
 Conference  of  Law  Ministers  in  June
 1980,  The  Conference  was  of  the  view
 that  the  creation  of  an  All-India  Ju-
 dicial  Service  wag  not  practicable  and
 may  not  be  accepted.  In  March  966
 the  then  Home  Minister  wrote  a  letter
 to  the  Chief  Ministers  of  all  the  States
 for  obtaining  theiy  views  in  the  mat-
 ter.  A  majority  of  the  States  was
 opposed  to  the  proposal.  It  was,
 therefore,  decided  to  drop  the  proposal.
 “In  the  context  of  their  policy  of  de-
 centralization,  the  present  Govern-
 ment  is  not  in  favour  of  the  creation
 of  new  All-India  Services.
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 (c)  Both  the  Reports  of  the  Law
 Commission  referred  to  abéve  have
 been  laid  on  the  Table  of  the  House.

 (d)  and  (e),  The  Delhi  Judicial
 Service  Association  submitted  a  me-
 morandum  dateg  2th  October  1977
 regarding  improvement  in  their  con-
 ditions  of  service  including  revision
 of  the  scales  of  pay.

 The  following  scales  of  pay  were
 demanded  in  their  memorandum:

 Dathi  Judicial  “Service
 3.  Rs.  7001300  Time  Scalc.
 2.  Rs.  :200—:800  Senior  scale  (after  five

 years).
 3  Rs.  1500-2000,  Sclection  Grade  20°, 10
 Delhi  Higher  Judicial  Service

 ro  Rs.  2000—2250  Time  Scale  for  Addi-
 tional  District  &  Scs-

 sions  Judges.
 5  Rs.  2250-2750  Selection  Grade.
 6.  Rs.  3000  For  District  &  Ses.

 ions  Judges.

 The  Delhi  High  Court  recommended
 the  acceptance  of  the  demands  regard-
 ing  pay  scales  containeg  in  the  said
 memorandum  to  the  Delhi  Adminis-
 tration.

 The  existing  wage  structure  was
 fixed  by  the  Third  Pay  Commission
 after  keeping  all  relevant  fatcors  in
 view.  including  the  scales  fixed  for
 other  Services.  Disturbance  of  the
 existing  balance  between  the  judicial
 and  othe,  Services  could  have  complex
 repercussions  on  the  pay  structure  of
 other  cadrés  in  the  Union  Territory  of
 Delhi  and  also  on  different  cadres  in
 the  rest  of  the  country,  For  this  rea-
 son,  it  would  not  be  possible  to  unila
 terally  examing  any  increase  in  the
 scales  of  pay  of  the  Delhi  Judicial
 Service  or  the  Delhi  Higher  Judicial
 Service  in  isolation  from  others.

 It  may  however  be  mentionei.  that
 the  scales  of  pay  of  the  Delhi  Higher
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 Judicial  Service  correspond  to  the  Se--
 nior’  scale,  Selection  grade  and”  ‘thé
 supertime  scale  of  the  LAS.

 Statéentent

 Extracts  from  para  30  of  Chapter  o.
 of  the  l4th  Report  of  the  Law  Com-
 mission  of  India  958

 (16)  An  all-India  Judicial  Service:
 should  be  created  which  should  man
 forty  per  cent  of  the  posts  of  the
 strength  of  the  higher  Judiciary  in
 every  State.

 "ayy  These  officers  should  be  selected
 by  means  of  an  all-India  competitive
 examination  on  the  lines  of  Indian
 Administrative  Service  examination,

 (i8)  The  candidates  should  be  law
 graduates  between  the  ages  of  24  and
 25  and  should  be  required  to  offer  at
 least  two  optional  papers  in  law.

 (19)  No  minimum  period  of  practice
 at  the  Bar  need  be  insisted  upon  in
 their  case.

 (20)  Such  officers  should  normally
 be  allotted  to  States  other  than  their
 home  States.

 (2i5  After  selection  the  officers  should
 be  trained  for  a  period  of  two  years.

 (22)  In  the  beginning  they  should  be-
 trained  along  with,  officers  of  the  Indian
 Administrative  Service.

 (23)  In  addition  to  the  subjects
 taught  to  the  Indian  Administrative
 Service  officers  like  language  etc.  the
 Officers  of  the  Indian  Judicial  Service
 should’  study  additionhl’  subjects  like
 civil  ‘procedute,  company  law  atid  the
 like,

 (24)  After  the  training  in  the  Indian
 Administrative  Service  school  there
 should  be  a  further  period  of  inten-

 ‘  sive  training  in  the  State  for  a  period
 of  one  year,  ]

 (26)  After  training  the  officers  will
 be  posted  as  magistrates,

 (27)  After  working  as  magistrates,
 munsifs  and.  subordinate  judges,  they

 Besley  ones
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 “should  be  about  the  tenth  year  of  their
 service  be  posted  as  district  and  ses-
 Biong  judges,

 (28;  The  emoluments  of  Indian
 Judicial  Service  officers  should  be  the
 same  as  those  of  the  Indian  Adminis-
 trative  Service.

 (23)  On  appointment  as  district  and
 ‘sessions  Judges,  however,  their  re-
 muneration  wiH  be  on  the  same  scale
 ag  that  of  State  Judicial  service  officers.

 (30)  These  officers  should  man  forty
 her  cent  of  the  posts  in  the  Higher
 Judicial  Service.

 (31)  The  remaining  sixty  per  cent
 Should  he  filled  in  by  promotion  from
 ‘the  State  Judicial  Service  and  by  direct
 recruitment  from  the  Bar,

 (32)  Thirty  per  cent  of  the  posts
 sheuld  be  filed  by  promotion  of  officers

 w{  the  State  Judicial  Service  and  thirty
 per  cent  hy  direct  recruitment  from  the
 Bar.

 (33)  Tf  the  creation  of  the  Indian
 Judicia  Service  leads  to  satisfactory
 results  re  might  be  desirable  to  raise  the
 percentage  of  recruffg  on  an  all-India
 basis

 (34)  Il  ig  necessary  to  continue  direct
 recruitment  from  the  Bar  at  the  level

 sol  district  Judges,
 xX  xx  XX

 (43)  The  pay  scale  of  a  district  judge
 ‘should  not  be  less  than  that  of  the
 senior  scale  of  the  Indian  Administra-
 ‘live  Service.

 Statement  I

 Extracis  from  the  77th  Report  of  the
 ‘Law  Commission  submitted  in  Novem-
 ber,  197%.

 All  India  Judicial  Service.
 9.8  At  the  same  time,  we  are  of  the

 view  that  the  suggestion  to  have  an
 All  India  Judicial  Service  of  the  same

 tank  and  same  pay-scales  asthe  Indian
 Administrtive  Service  sheuld  receive
 gerious  consideration,  According  to
 ‘article  312  ag  now  amended,  Parlia-
 ‘ment  may  by  law  provide  for  the  crea-
 Mion  of  one  or  more  all-India  Service
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 (including  an  all-Indig  Judicial  Service)
 common  to  the  Union  and  the  States.
 We  are  conscious  of  the  fact  that  a
 school  of  thought  and  many  States  are
 strongly  opposed  to  the  creation  of  all-
 India  Judicial  Service,  The  objection  is
 mostly  based  upon  the  consideration
 thai  since  the  proceedings  before  the
 suvordinate  courts  would  be  conducted
 in  regional  languages,  members  of  the
 higher  judicial  service  hailing  from
 other  States  would  not  be  in  a  pesition
 to  efficiently  discharge  their  functions.
 This  difficulty  can  be  obviated  if,  like
 recruits  to  the  Indian  Administrative
 Service,  the  recruits  to  the  All
 Indian  Judicial  Service
 also  undergo  a  training  period  of  two
 years,  During  that  period,  they  can
 acquire  also  familiarity  with  and
 mastery  of  the  regional  language  of  the
 State  to  which  they  are  to  be  allocated
 after  the  completion  of  their  training
 period,  The  requirement  about  practice
 at  the  bar  may  perhaps  have  to  be
 waived  for  recruitment  to  All  India
 Judicial  Service,  as  they  will  ‘Se  re-
 eruited  at  a  comparatively  younger  age.
 lt  should,  however,  be  essential  that
 the  competitors  are  graduates  in  law.
 Attraction  of  All  India  Service,

 9.6A,  Another  reason  which  should
 welgh  in  “avour  of  the  creation  of  the
 All  India  Judicial  Service  is  the
 attraction  that  an  All  India
 Service  holds  for  bright
 young  graduates,  including  law  gradu.-
 es.  The  result  is  that  many  of  them
 compete  for  and  are  selected  for  the
 Indian  Administrative  Service.  If  the
 All  India  Judicial  Service  is  created
 with  the  same  rank  and  pay  scale  as
 Indian  Adiministrative  Service,  the
 Judicial  Service  would  hold  perhaps
 greater  attraction  for  right  law  graduat-
 es,  The  Judicial  Service  in  such  an
 event  would  not  be  denuded  of  talented
 young  persons  The  Law  Commission
 presided  over  by  Shri  Setalvad  also
 felt  this  difficulty  and  observed  that  an
 important  factor  which  detracts  from
 the  attractiveness  of  judicial  service

 is  the  inferiority  of  the  status  of  a
 judicial  officer  compared  with  that  of
 the  executive  officer.  The  Law  Commi-
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 sion  in  this  connection  referred  to  the  much  stronger  and  naturally  people
 following  observations  of  an  experienc-  would  prefer  that;
 ed  Chiet  Justice  :—  (b)  when  was  the  last  Radio  Sta-

 tion  in  Rajasthan  commissioned;
 (९)  when  will  the  next  Radio  Sta- “One  reason  ‘why  meritorious  tion  come  up  in  Rajasthan:  and

 young  men  or  young  practitioners
 of  some  standing  keep  away  from  (d)  the  State-wise  figures  of  new
 the  judicial  service  is  the  compara-  Radio  Stations  commissioned  during
 tive  inferionty  ०  the  status  of  this  period?
 district  judicial  officers  vis-avis  THE  MINISTER  OF  INFORMA-
 Officers  of  the  district  executive.  TION  AND  BROADCASTING  (SHRI
 Formerly,  the  districe  judge  like  the  L.  K.  ADVANI):  (a)  The  border
 district  magistrate,  used  to  be  a  areas  of  Barmer,  Jaisalmer,  Bikaner
 member  of  the  Indian  Civil  Service  and  Ganganagar  districts  in  Rajasthan
 ang  his  position  in  the  district  war  ate  not  adequately  covered  by  the
 superior  to  that  of  the  district  day  time  primary  grade  medium  wave
 magistnate.  Under  the  present  service  of  All  India  Radio  at  present.
 system,  the  district  magistrate  is  a  Nor  do  they  have  TV  facilities.  The
 memner  of  the  Indian  Adminis-  reception  of  the  AIR  and  Radio  Pakis-
 trative  Service  which  is  a_  ser-  tan  Transmitters  are  comparable  in
 vice  of  an  all  India  character,  these  border  areas,  though  the  Multan

 while  the  district  judge  is  a  member  transmitter  of  Radio  Pakistan  is  re-
 of  the  higher

 ae  aie  which  ported  to  give  a  better  reception,
 is  a  State  service.  '  ifference  (b)  The  last  Radio  station  in  Ratas-
 in  the  category  of  the  cadres  te  than  was  commissioned  in  March,  967

 which  they  belong  is  reflected  in
 the  status  they  occupy  in  relation  at  Udaipur.

 to  each  other  and  in  the  estima-  (c)  The  next  Radio  station  in  Rajas-
 tion  of  the  public.  Vis-a-vis  the  than  is  expected  to  he  commiss  ened  at

 district  magistrate,  the  district  Suratgarh  in  l979

 judge  fecls  small  and
 =

 3s  (d)  The  State-wise  list  of  new  Radio
 treated  as  a  person  of  little  con-  Stations  commissioned  during  the  pe-
 sequence.  Nor  can  the  district  riod  967—979  is  given  below:
 judge  attain  the  sense  of  inde-

 pendence  which  he  might  have  No.  of
 acquired,  if  he  had  not  been  under  Name  of  State  Station
 the  administrative  control  of  the
 State  Government  in  ragard  to  his  Awam  |
 service.  Bihar  2

 Gujarat  s  है  rt

 Radio/T.V.  coverage  of  Border  Areas  Haryana  t
 of  Rajasthan  Jammu  &  Kashmir  मे  tr

 7299,  SHRI  NATHU  SINGH:  Will  Kerala.  ee  I

 the  Minister  of  INFORMATION  AND  Madhya  Pradesh  .  4
 BROADCASTING  be  pleaseg  to  state:  Karnataka.  है  है

 (a)  whether  it  is  a  fact  that  Rajas-  Maharashtra.  4
 than  has  a  long  international  border  Uttar  Pradesh  .  छः
 but  large  border  areas  are  not  pro-  Territories
 perly  served  by  our  own  Radio/TV  Union  Territories

 while  the  Radio/TV  reception  of  Arunachsl  ee  a

 broadcast  from  acrosa  the  borer  i  Pondicherry  .  3
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 fane  में  बीजल  की  सप्लाई

 7300.  शी  राज  बास  सिंह  :  क्‍या

 वेद्रोजियत,  इत्ताधन  और  उर्ंरक्त  मंत्री
 यह  बताने  की  कृपा  करेगे  कि  :

 के)  व्या बिहाए  रायम  व्शिषकर
 कोयला  तथा  इस्पात  झ्रौद्योग्क  हत्  मे

 डीजल  स'ल  ई  कम  की  गय  है;

 ख)  यदि  नहीं,  तो  झरिया,  बर्मी
 नायला  क्षेत्र  में  डीजल  ट्रकों  के  लिये  डीजल

 यों  सप्लाई  नहीं  क्या  जा  रहा  है  और  कया
 कभी  कभी  बहुत  से  वाहनों  को  डीजल  पम्णों
 पर  दो  दिन  तक  प्रतीक्षा  करनी  पडती  है  ;

 (ग)  क्‍या  सरकार  डीजल  की  नियमित
 सप्लाई  के  लिये  शीघ्र  क  ई  व्यवस्था  करेगी  ;

 अ)  क्या  सरकार  को  श्रौद्योगिक
 क्षेत्रों  मेर्ड  जन  की  कमी  के  बारे  मे  कई  रिपिर्ट
 मिल  है;  और

 (ड  )  यदि  हा,  तो  सरकार  ने  झब  तक
 क्या  सुधारात्मक  कार्यवाही  की  है  ?

 वेद्रोलियम,  रसायन  झौर  उबरक  संत्रो

 (जी  हेमबती  नम्दन  बहुगुणा):  (क)  हाई
 स्व्रीड  डीजल  तेल  की  मांग  बहुत  ही  तेजी  से
 बढ़  रही  है।  यद्यपि  जनवरी  से  मार्च,  79  के
 दौरान  बिहार  को  डीजल  की  सप्लाई  भ्रनु-
 मानित  मांग  से  ग्रधिक  की  गयी  थी  परन्तु
 झरिया  भौर  बर्मा  क्षेत्र  मे ंफरवरी  और  मार्च
 79  के  दौरान  इस  उत्पाद  की  सप्लाई  में

 कुक  स्थानीय  धमस्यामें  अ्रतुभव  की  गयी  थी  ।

 |. क  इस,का एग  था  कि  हृह्क्या  झोध्रनगाला  मे

 गलने  तेल  के  शोघन  में  कमी  और  झायात
 कीजाप्ति में  विलम्ब हुआ था हुआ  भा

 ny  इसका  ae  ज्खे  मुक्त  (क)  में
 दिया  गयः  है  ।
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 (ग)  भागा  ते  हाई  हीढ  डीजल  वैल
 की  पभ्रतिरिबत  प्राप्ति  भर  हल्टिया  शेघन-
 शाला  में कच्चे  तेल  के  शोधन  के  सामान्य

 होते  के  साथ  डीजल  तेल  की  सप्लाई  को

 सुधारने  के  लिये  सभी  प्रयत्न  किये  जा  रहे
 है

 (घ)जं,हा।

 ($  )  उपर्यक्त  (ग)  मे  जो  कुछ  कहा
 गया  है  उसके  अतिरिवत  रेलवे  भ्धिका:  ये
 के  साथ  'निष्ट  सःपर्क  बनाये  पख  जा

 रहा  है  ताकि  इस  उत्पाद  का  बेहतर  परिवहन

 सुनिश्चित  किया  जाए  ।  राज्य  सरकार  से
 भी  भनुरोध  किया  गया  है  कि  वह  उपलब्ध
 उत्पाद  वे.  समा+  वितरण  को  सुनिश्चित  करें
 जौर  काला  बाजार  करने  वाले  तथा  झन्य
 बदाचार  करने  वाले  »  मा  ब्र्घि  तत्वों
 को  साथ  कड़ी  कार्यवाह  करे  1

 Foreign  interest  in  construction  of
 Fertilizer  Plants  and  in  Drug  and  Oil

 Industries

 730l.  SHRI  DHARM  VIR  VAS-
 HISHT:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  the  nature  and  extent  of  foreign
 interests  in  the  construction  of  Ferti-
 lizer  Plants  in  India  with  the  names,
 shares  and  aid—technical  or  finan-
 cial—of  the  international  reputed
 firms;  and

 (b)  whether  Government  proposed
 to  extend  similar  collaboration  in  the
 fields  of  oil  and  drugs;  xf  so,  the
 details  of  the  same?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N.  BAHUGUNA):  (a)
 and  (b).  The  information  is  being
 collected  and  will  be  eid  on  the  ta-
 ble  of  the  House.
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 Boring  by  ONGC  at  Ramshehar
 District  Solan  im  Himachal

 7302.  SHRI  GANGA  SINGH:  Will
 the  Minister  of  PETROLEUM,  CHE-

 CALS  AND  FERTILIZERS  be
 pleaged  to  state:

 (a)  the  reasons  for  abandoning  the
 boring  ON.G.C,  at  Ramshehar
 district  Solan  (Himachal  Pradesh);
 and

 (b)  whether  the  boring  was  done
 at  the  points  and  upto  the  depth
 suggested  by  the  Geological  Survey;
 if  not,  reason  therefor?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 {SHRI  H,  N,  BAHUGUNA):  (a)

 Projected  depth  of  Ramshehar  Well
 No,  i  was  4000  metres.  It  was  target-
 ted  to  drill  the  Subathu  Section.  But
 after  drilling  down  to  the  depth  of

 700  metres  the  Siwalik  succession

 got  repeated  due  to  the  pressence  of

 Paonta  thrust,  which  was  not  antici-

 pated  earlier.  The  data  has  been  re-

 evaluated  and  it  suggests  that  depth
 of  Subethu  would  be  more  than  6

 Kms.  and  there  is  no  antichnal  struc-

 ture  below  the  thrust.  As  such  dril-
 ling  was  discontinued  at  8  depth  of

 2648  metres,

 (b)  Yes,  Sir,  The  boring  was  done

 at  point  suggested  by  the  Geological
 Survey  but  the  well  had  to  be  aba-
 ndoned  at  2648  metres  only  for  rea-

 song  given  at  (a)  above.

 Magasine,  published  by  Publications
 Division

 7308  RAM  NARBEE KUSHWAHA:  Will  the  Minister
 INFORMATION  AND  BROADCAST
 ING  be  pleased  to  etate:
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 (a)  the  nameg  of  English  ang  Hindi
 magezines  published  by  the  Publica-
 tions  Division  and  the  details  of  the
 Pay  scales  and  qualifications  of  Edi-
 tors  and  other  editing  staff  for  each
 of  these  magazines  pertaining  to  the
 last  three  years;

 (b)  whether  it  is  a  fact  ¢hat  the
 central  official  language  committee
 hag  take,  a  decision  two  years  ago
 that  English  and  Hindi  publications
 should  be  given  equal  statug  end
 facilities;  and

 (c)  if  so,  the  reasong  for  not  imple-
 menting  this  decision  in  respect  of
 some  of  magazines  indicating  the  full
 details  of  implementation  of  the  de-
 cision  and  the  action  proposed  to  be
 taken  against  the  officers  responsible
 therefor?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K,  ADVANI):  (a)  Astatement  is
 attached.  The  entire  editorial  staff
 for  these  journals  belong  to  the  Cen-
 tal  Information  Service  to  which  re-
 cruitment  is  made  though  the  UPSC.
 The  incumbents  are  lable  to  be  trang-
 ferreq  to  other  posts  within  the
 Cadre.

 (9)  Yes,  Sir.

 (c)  The  recommendations  of  the
 Central  Official]  Language  Committee
 have  deen  accepted  in  principle.  In
 case  of  certain  journals,  however,  the
 implementation  of  these  recommenta-
 tions  are  at  various  stages  of  finalisa~
 tion.
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 Statement

 S.  No.  Name  of  Publication  Periodi-  Staffing  pattern
 city  Chief  Editor{/  Assistant  Sub-Editor

 Editon  Senior  Aditor  (Pay  scale
 (Pay  scale  Corrpdt.  (Pay  scale  Rs,  470-750)

 (Pay  scale
 Rs.  Rs.  Rs.

 §00-38G0)  1100-1600)  650-1200)
 i  Yojana  (English)  Fortnightly  I  2  i

 2  Yojana  (Hindi)  Do.  I  i  r

 3  Kurukshetra  (English)  Do.  2  I

 4  Kurukshetra  (Hindi)  Monthly  I  I

 5  Bal  Bharati  (Hindi)  Do.  |  I
 6  Ajkal  (Hindi)  Do  I  2

 7  Ajkal  (Urdu)  Do.  a

 thy.

 Nore.  ‘Che  incumbent  of  the  post  of  Chief  Editor  (Y  ojana)  is  responsible  for  coordination  and
 supervision  of  editing  work  of  all  the  othcr  language  editions  of  the  ‘Yojana’.Also, there  has  been  no  change  in  the  above

 eee that  the  post  of  the  Assistant  Editor  for  “Bal  Bi
 post  of  Editor  in  February,  1979.

 Ir  may  also  be  mentioned  that  yet  anotherjournal  “Bhagirath’
 ed  by  Publications  Division  on  behal  fof  the  Ministry of  Agriculture  and  Irrigation  but  wi
 any  contrel  upon  its  policy  and  staffing  pattern.

 Cleding  of  Guru  Nanak  Dev  Thermal
 Plant  for  want  of  Coal

 "7804,  SHRI  IQBAL  SINGH
 DHILLON:

 CHOWDHRY  BALBIR
 SINGH:

 DR.  BALDEV  PRAKASH:
 SHRI  GANGA  SINGH:

 Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (b)  whether  the  said  plant  had
 been  operating  by  fits  and  starts  since
 January  for  want  of  ceal  only;

 (c)  if  90,  whether  the  people  of
 are  suffering  heavy  losses

 wecause  of  the  closure  of  this  plant:
 and

 pattern  for  the  last  three  years,  except
 arati’?  (Hindi)  was  converted  in  the

 '—Hindi  and
 Fogle

 is  prin-
 out  having

 (d)  the  reasons  why  coal  was  not
 supplied  to  this  plant  in  time  to  en-
 able  its  regular  functioning?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 No,  Sir,

 (b)  Availability  of  linked  quanti-
 ty  of  coal  was  also  a  constraint  in  the
 operation  of  the  station.

 (c)  The  question  of  people  of
 Punjab  guffering  heavy  losses  dees
 not  arise  as  the  shortfall  in  genera~-
 tion  from  thermal  power  station  was
 fully  made  up  by  proporational  in-
 crease  in  hydro  generation.

 (d@)  This  thermal  station  is  linked
 with  CCL  and  WCl:  mines  and  the
 quantity:  af  goal  received  from  beth
 these  sources  bad  been  less  than  the
 allecdtion’  due  to  number  of
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 such  as  shortage  of  wagons,  labour
 problems  being  facted  both  by  coal
 suppliers  and  Railways  and  delay
 in  release  of  wagons  by  the  power
 station,  ’

 Liberalization  for  Import  of  Crude
 Oil  and  Petroleum  Productg

 7305  SHRI  YADVENDRA  DUTT:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  in  reply  to  Starred
 Question  No.  39]  on  20th  March,  1979,
 the  Mnnister  of  State  for  Petroleum
 accepted  the  suggestion  of  Shri  R  K
 Amin  regarding  liberalization  of  :m-
 port  of  crude  oil  and  petroleum  pro-
 ducts  in  view  of  comfortable  foreign
 exchange  position;

 (b)  xf  so,  whether  Government
 propose  to  liberalise  the  import  of
 petrol  and  petroleum  products  thro-
 ugh  private  agencies  or  State  agen-
 cies;  and

 (c)  whether  the  acceptance  by  the
 Minister  of  State  for  Petroleum  of
 the  suggestion  referred  to  in  part  (a)
 above  has  not  contravened  the  an-
 nounced  policy  of  the  Government
 that  petrol  and  petroleum  products
 will  be  imported  on  a  State  to  State
 basis  according  to  the  need  of  the
 country.

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N.  BAHUGUNA):  (a)

 From  the  record  of  discussion  in  the
 Lok  Sabha  on  203.1979,  it  would  be
 seen  that  the  Minister  of  State  for
 Petroleum  had  only  agreed  to  @xa-
 mine  the  suggestion  relating  to
 liberalisation  of  acta  of  petrol  and
 petroleum  products  in  relation  to  the
 comfortable  position  of  foreign  ex-
 change.

 ab)  and  (c).  The  requirements  of
 evade  ofl/product  imports  ate  deter-
 mined  each  year  on  the  basis  of  es-
 fimated  overall  demand  for  pitry-
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 leum  products,  the  expected  avail-
 lability  of  indigenous  crude  oj]  and
 the  available  refining  capacity  in  the
 country.  Imports  of  products  are
 planned  only  after  optimising  crude
 processing  in  the  refineries  in  the
 country.  Simultaneously,  steps  are
 being  taken  to  reduce  consumption
 of  petroleum  products  to  the  extent
 possible,

 The  bulk  of  our  crude  oil  and  pro-
 ducts  imports  are  in  terms  of  con-
 tract  with  the  National  Oil  Compan-
 ies  of  the  Oil  Producing  Countries
 There  is  no  change  in  the  existing
 policy  providing  for  canalsed  import
 of  crude  0  and  petroleum  products
 only  through  public  sector  undertek-
 ings  under  the  guidelines  issued  by
 the  Government  from  time  to  time.
 There  is  no  propusal  to  allow  the  :m-
 port  of  crude  oil  and  petroleum  pro-
 ducts  through  private  agencies

 Gulburga  and  Bhadravati
 Stations

 Relaying

 7306.  SHRI  F.  प्र.  MOHSIN:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  the  present  relaying
 stations  at  Gulbarga  and  Bhadravati
 ‘would  be  made  independant  stations
 since  those  stations  have  been  wark-
 ing  for  a  long  time;  and

 (b)  how  much  time  it  would  take
 to  make  them  independant?

 THE  MINISTER  OF  INFORMATION
 AND  BROAPCASTING  (SHRIL  K.

 ADVANI):  (a)  and  =  (b}.  It  is  pre-
 posed  to  convert  the  quxiliary  centres
 et  Gulbarga  and  Bhadravatt  into  full-
 fledged  programme  originating  sa-
 tions  by  setting  up  permanent  studies
 at  Gulburga  and  Shimoga  (for  AIR
 Bhadravati)  during  the  Sixth  Sen
 period  (978—83).
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 Supply  ef  Brick-Burning  Coal

 7307.  SHRI  L,  L.  KAPOOR:  Will
 the  Minister  of  ENERGY  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the
 Eastern  Coal  fields  Limited  have  con-
 fined  allotment  of  brick-burning  coal
 supply  from  collieries  in  Mugma-
 Salanpur  area  only;  and

 (b)  if  so,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OP  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  It  is  a
 fact  that  the  allocation  tor  brick-
 burning  coal  from  Eastern  Coalfields
 Limited  have  been  mostly  confined  to
 Muguma-Salanpur  Area  which  prod-
 uces  inferior  grades  of  coal.

 (b)  The  reason;  for  the  same  are
 as  follows:

 (i)  Large  stocks  of  slack  coa]  are
 available  in  this  coalfield.

 (ii)  The  production  of  superior
 gardes  of  coal  from  Raniganj  coal
 fields  suffered  heavily  during  last
 monsoon  and  a:  a  result  of  which
 these  grades  of  slack  coal  has  had  to
 be  earmarked  to  meet  the  require-
 ments  of  consumers  like  cement
 plants,  paper  mills  ang  other  indus-
 trial  slack  coal  consumers  who  tech-
 nically  need  such  coal.  Brick  bur-
 ners  are  technically  able  to  make  use
 of  inferior  grades  of  coal  produced
 in  Mugma  Salanpur  area.

 Mini  Hydel  Projects  in  Dras,  Suru  and
 Ohikten  in  Kargli  Kegion  of

 Ladakh

 7308.  SHRIMATI  PARVATI  DEVI:
 Will  the  Minister  of  ENERGY  be
 Pleased  to  state:

 (a)  whether  Government  propose
 survey  and  take  steps  for  construc-

 tion  of  mini  hydel  projects  in  Dras,
 Sury  and  Chikten  in  the  Kargil  region
 Ladakh  area;

 (b)  if  so,  the  details  thereof;  and
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 (c)  whether  Government  are  exa-
 mining  possibilities  of  undertaking
 hydro-electric  schemes  at  Rong,  Dum-
 khar,  Hanudo,  Handar-Nubara  and
 Sasuma-Nubarg  and  the  details  there-

 of?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)
 and  (b),  Survey  and  investigations  of
 Drag  (3  MW)  and  Suru  (4x24  MW)
 Hyde]  Schemes  have  been  completed
 by  the  Central  Water  Commission  in
 3978  ang  preliminary  Project  Reports
 prepared,  Implementation  of  these
 schemes  woulg  be  considered  in  con-
 sultation  with  the  relevant  authori-
 ties  at  the  appropriate  stage.

 (c)  Information  is  being  collected
 and  will  be  laid  on  the  Table  of  the
 House  as  soon  ag  the  same  becomes
 available.

 Iraq  Increaseg  Crude  Prices

 7309.  SHRI  BALASAHEB  VIKHE
 PATIL:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  his  attention  has  been
 drawn  to  the  news-item  captioned
 ‘Iraq  increases  crude  prices’  appeared
 in  Hindustan  Times  dated  the  9th
 March,  1979;

 (b)  if  so,  what  is  the  reaction  of
 Government  to  Iraq  decision  to  raise
 its  crude  oil  prices  by  9  per  cent
 retrospectively  from  March  Ist,  ‘1979;
 and

 (c)  the  quantity  of  all  types  of  oil
 to  be  purchased  from  Iraq  during
 979  and  the  amounts  to  be  paid  in
 excess  as  a  result  of  the  increase  in
 the  prices  of  Iraqi  oil?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N.  BAHUGUNA):  (a)
 Yes,  Sir,

 <b)  A  unmber  of  OPEC  Member
 States  had  introduced  a  permium
 over  the  official  price  of  their  erude
 oi}  during  February/March,  1978,  over
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 and  above  the  prices  effective  Jan-
 uaty  1,  979  Iraq  had  introduced
 such  a  premium  in  respect  of  their

 oul  supphes  for  the  month  of  March
 At  the  OPEC  Meeting  held  in  Geneva
 on  March  26,  OPEC  Member  States
 have  decided  to  fix  the  price
 of  the  Marker  Crude  at  US  ह  4  546
 per  barrel  with  effect  from  ist  April,
 979  which  coi:responds  to  an  increase
 of  45  per  cent  over  the  prices  appli-
 cable  th  December,  979  Besides
 this  increase,  it  has  been  left  for  each
 Memebr  Country  to  levy  q  further
 premium  which  it  deems  justifiable

 While  the  Government  is  concerned
 with  the  adverse  economic  impact  १
 our  economy  of  crude  price  inciease,

 OPEC  have  tor  their  own  reasons  not
 accepted  the  concept  of  having  a  di-
 fferential  price  for  the  6  :mpo:ting
 developing  countries

 (९)  Supphes  of  55  million  tonnes
 of  crude  ०  wilt  be  made  by
 Iraq  dumng  3979  in  terms  of  a
 contract  between  the  Indian  Onl
 Corporation  and  the  Iraqi  Na-
 tional  =  Oil  CompanyIn  addition
 Iraq  has  promised  to  make  best  en-

 deavours  to  supply  an  additional
 3  milhon  tonnes  of  crude  oil  during  tne
 year  depending  upon  availabilty  It
 is  however  a  matter  of  gratification
 that  on  our  plea  made  subsequently
 Iraq  has  released  3,50,000  tonnes  from
 out  of  their  one  million  tonnes  during
 the  months  January-March,  979  In-
 asmuch  88  the  crude  price  increase
 announced  by  Iraq  is  in  terms  of  the
 contractual  provision  and  is  ३7  line
 with  the  general  OPEC  decision  on
 @rude  ०]  prices,  the  question  of  cx-
 cess  payment  on  import  of  Iraq  Oil
 ‘doeg  not  arise

 Amount  gpent  by  DAV.P  on  Display
 of  Advertisements

 73i9  SHRI  ५  M  BANATWALLA
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased  to
 state.

 (७)  what  was  total  amount  spent
 ‘by  the  DAVP  on  (i)  ditplay  adver-
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 Usements  and  (u)  clasmfied  adver-
 tisements  during  the  years  1075-76,
 ‘1078-77  and  ‘1977-78  respectively;

 (by  how  much  was  spent  on  the
 aforementioned  types  of  advertise-
 ments  in  Urdu  language  press  in  these
 years,  and

 (c)  whether  70  78  proposed  to  in-
 crea3ze  adequately  the  allocations  for
 Urdu  and  if  so,  by  how  much?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 LK  ADVANI)  (a)  The  total  value
 of  advertiserrents  by  DAVP,  both  dis-
 play  and  classified,  during  the  vears
 1975-76.  ‘1976-77  and  l977-78  was  as
 under

 Display  Classified

 Rs  Rs

 q)  975-76  7  ०9  35  72h  ह थ 3  33.07%

 ()  1976-77.  1415,97,018,  9  89,604

 (ut)  7977  78  (85,84,182  7  48,37,487

 (b)  The  total  value  of  (a)  display
 advertishment,  and  an  classified
 advertisements  in  Urdu  language
 papers  durng  ‘1975-76,  1976-77,  and
 1977-78  was  as  under

 Display  Clasnfied

 Rs  Rs

 ()  7975-76  10,87,753  6,23,755

 Bt)  किए!  Ng 4.121  7)21,249

 (का)  1977-78  &  6,84,699  8,13,477

 (९)  Urdu  paperg  and  journals  are
 already  being  given  special  considera-
 tion  and  receive  fair  share  of  Govern-
 ment  advertisements  and  rank  third
 among  the  various  languages  in  pe-
 garg  to  the  space  and  value  of  DAVP
 advertisements
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 73i!,  ‘SHRI  RAJ  KRISHNA  DAWN:
 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  DEFENCE
 be  pleased  to  state:

 (a)  is  there  any  standing  order  to
 fill  up  the  top  posts  in  the  D.G.I.
 among  the  service  and  _  civilian
 officers;

 (b)  the  arrangement  regarding
 distribution  of  various  higher  posts
 in  the  D.G.I.  organisations  between
 scientists  and  service  officers;

 (c)  is  it  a  fact  that  a  good  number
 of  service  officers;  are  permanently
 absorbed  in  these  organisations  with-
 out  possessing  the  equivalent  techni-
 cal  qualifications  as  necessary  for
 civilian  officers;  and

 (d)  if  so,  the  reasons  for  not  mak-
 ing  screening  committee  consisting  of
 distinguished  scientists  under  the
 chairmanship  of  U.P.S.C.  to  justify
 the  permanent  absorption  of  these
 service  officers  in  those  non-military
 organisations?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATO-
 MIC  ENERGY.  ELECTRONICS,

 SCIENCE  AND  TECHNOLOGY  AND
 SPACE  (PROF:  SHER  SINGH):  (a)
 No,  Sir.

 (b)  All  posts  upto  the  rank  of  se-
 nior  Scientific  Officer  II  are  held  by
 civilians.  While  sanctioning  any
 higher  posts,  a  view  is  taken  with
 reference  to  the  job  requirements
 whether  it  should  be  held  by  a  civi-
 lian  or  Service  Officer.

 (c}  This  is  true  only  in  respect  of
 officers  drawn  from  the  non-technical
 Corps  like  Infantry,  Armour,  Artil-

 Yery  &  Ordnance,  Qualifications  laid
 @own  for  them  are  different  as  they
 take  into  account  Service  experience
 and  training  in  the  relevant  field.
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 (a)  Screening  is  done  by  a  Depart~-
 mental  Board  consisting  of  4  officers
 and  presided  over  by  Secretary.  The
 Board  takes  into  account  the  service
 history,  personal  qualifications  and
 the  performance  of  the  officer  whiie
 on  a  tenure  posting  in  the  DGI.  This
 arrangement  is  considered  adequate

 for  this  Inter-Services  Organisation.

 Production  by  M/s,  Pfizer  under
 Notification  3/3/65  of  27-B-1989

 T3123.  CHAUDHARY  BRAHM  PRA-
 KASH:  Will  the  Minister  of  PET-
 ROLEUM,  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state:

 (a)  how  many  items  are  produced
 by  Messrs  Pfizer  during  the  last  3
 years  under  the  Notification  3|3|05  of
 ‘27-5-1969;,  and

 (b)  whether  the  main  condition  of
 this  Notification  regarding  import
 content  and  25  per  cent  within  the
 licensed  capacity  were  observed,  ‘f
 not;  will  Government  agree  to  take
 necessary  steps  to  restrict  manufac-
 ture  of  such  formulations  by  this  firm
 and  if  not,  the  reason  therefor?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)
 Only  one  drug  formulation  is  claimed
 to  have  been  manufactured  by
 M/s,  Pfizer  during  the  last  3  years
 under  the  authority  of  Notification
 No.  3(3)/65-Chem.III,  dated  27th
 May.  1969.

 (bo)  In  pursuance  of  withdrawal  of
 the  above  said  Notification  on  30th
 August,  1978,  M/s.  Pfizer  have  sub-
 mitted  an  application  for  a  COB  Li-
 cence  for  the  manufacture  of  this
 formulation,  This  application  of
 M/s.  Pfizer  has  been  received  by  this
 Ministry  recently,  The  COB  Licence
 for  the  manufacture  of  this  formule-
 tion  will  be  granted  to  this  company
 only  if  its  production  is  in  conformity
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 ~with  the  Notification  of  27th  May,
 1969,

 a
 tress  मै बा  गतिरिदियों  को  तेज

 करना]

 73i3.  थो  केरशइराब  घोंडते  :  कया
 ईत्यात  और  खान  मत्रो  यह  बने  को  कृपा
 करेंगे  कि  :

 (#8)  महाराष्ट्र  राज्य  मे  खान  मवि-
 fatati  का  तेज  के  6  लि4  कं  प्र  पम
 किये  जा  रहे  है  ;

 (व)  इप  तय  किते  ब्या  पर  निज
 स्पाइन  कार्ब  जारी  है  ;

 (१)  खता  का  उत्राद;  बढ़ाने  के
 बारे  वे  सरकार  को  क्या  नोति  है;  भौर

 (घ)  क्या  महाराष्ट्र  सरकार  ने  इस
 बारे  में  कन्डोम  सरकार  को  कुठ  सुझाव  दिये
 हैं  भौर  दि  हा,  तो  उस  जर  क्‍या  कार्यवाही
 को  नई  है  ?

 इस्पात  झौर  जान  राज्य  बी  |(भो
 कड़िस  मुग्) :  (क)  झौ:  (ग).  महाराष्ट्र
 में  अनिज  तिज्ेपों  को  श्वाज  झर  मूत्यांकन
 के  लिये  महाराष्ट्र  सरका.  के  भूविसान  शौर
 ag  नि  निरेतालय  द्वारा  तय,  केन्द्रोय  संस्था
 भारतीय  भू-सर्वेजग  ह ६६१४६  अधिक  ;  अभ्रधिक
 क्षेत्र  मे  भू-वैगञाविक  सर्वेक्षण  और  खनिया
 का  पा  लाने  के  लिये  ल  कतार  प्रबाव
 किये  ह (ह  <हेहे।इपहे  ला,,  खनिव  अंडा
 क॑  दोहन  है  लिये  97  में  महाराष्ट्र  राज्य
 खनन  निन  की  स्व,  ता  की  4ई  है  इस
 निगम  द्वारा  बामे  कारदाने,  चिम्त शपोय
 कार्यनी  ,त  संपन्  नादि  खनत  आधारित
 उद्योग!  का स्थाप ा.  क॑  यि  प्रंगास  किये
 नौ  रहे  हैँ  रग्वी  सकार  ो  अप  विभजश्व
 संगठनों  जेते  भूविश।म  भोर  खत  निदेशानन
 विकास  निगला  नादि  की  कफा  जडिज
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 आंकड़े,  भोधारभूत  सुविधोयें  श्रीर  ऋण  भादि
 प्रदान  कर  उच्यमियों  को  प्रौत्साह न  देती  है

 (ख)  राज्य  के  प्रायः  प्रत्रेक  जिले  में
 इमारत'  पत्थर,  बालू  भ्रादि  गौण  रखा  जॉ
 की  खुदाई  होती  है  ।  इस  समय  को  ला,  लौह
 अयस्क,  ूनापत्यर,  बाकसाइट,  मेगनीज,
 सिलिकारेत,  फाइन।इट,  सिलिभनाइट  खनि

 मिट्रियाँ  प्रादि  प्रमुख  खनिज  नागपुर  जिले  ५

 नागपुर,  रामटेक,  कबने  प्रार  सा  बेर
 ि  सोलों,  भडारा  जिलों,  चन्द्रपुर  ले  की
 चन्द्र  रा,  राजूथ,  गादचिराल  तह
 सोलों,  यवतमान  जिले  को  बनी  तहसील,
 रस्ना  रि  जिले  की  बेनगुर्ला,  बनबावल  ,

 कुडान,  राजापुर,  माल  ,  तहसीलों,  कोल्हा-
 फुर  जिल  के,  चगाद,  जरा,  राध  नायरी
 त  सीला  में  पाये  जाते  है।

 ग)  महाराष्ट्र  सरकार  ने  राज्य  मे
 ब्रनिज  अर  उद्यागों  के  विकास  हेतु  रेल

 सुविधाभों  सहित  झ्लाध.रभूत  सु  ध  भ्रो  हेबु
 तथा  सरकारी  क्षेत्र  मे  खडनि  कघ  पन्तिं
 उद्यागा  की  स्थ,प.,  हेतु  स्रम--  म.  पर  केन्द्र
 सरकार  का  प्रस्ताव  प्रस्तुत  किय  है  1  इस
 प्रस्ताव  ५र  समूचि,,  निर्णय  रूने  से  पब  उनकी
 कई  कारकों  को  ध्यान  मे  गर्त  कर  जाच  की
 जाती  है  ।

 Helicopter  ana  Aircraft  Accidents
 during  February,  39879

 7314.  SHRI  BIRENDRA  PRASAD:
 Will  the  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  be
 pleased  to  state.

 (a)  how  many  army  helicopters
 and  aircrafts  have  met  with  accidents
 in  the  month  of  February,  979  and
 what  are  the  reasons  for  that;

 (b)  how  many  persons  lost  their
 lives;  and

 (०)  what  is  the  estimated  loss?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRi
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 JAGJIVAN  RAM):  (a)  to  (c).  There  संबंधी  ब्यौरा  क्या  है  श्रौर  उसके  बसुल  करने was  one  accident  involving  an  Army
 helicopter  during  February,  979  where  के  लिये  क्‍या  प्रबन्ध  किये  जा  रहे  हैं  ?
 two  Army  Pilots  were  killed.  The
 Court  of  Inquiry  erdered  into  the  am

 accident  has  not  yet  been  completed.  सुच्रणा  झौर  प्रसारण  मंत्री'  (ली
 लाल  कृष्ण  ाडबाणी)  :  (क)  भौर  (ख).
 दिसम्भर,  978  तक  फिल्म  बित्त  निगम

 फिल्म  विस  नि  हारा  दिया  गया  ने  288,  74  लाख  रुपये  के  ऋणों  का  भुगतान
 ऋण  कर  दिया  था  जिसमें  से  31.79  लाख

 रुपयों  की  बसूल।  हो  गयी  है  ।
 73i6.  sft  हंरगोजित्द  वर्मा:  पा

 सूचना घोर और  प्रसारण  मंत्र'  यह  बताने  की  कु  ग  (ग)  3:  दिसम्बर,  978  तक
 करेंगे  कि  :  बकाया  ऋणों  के  ब्यौरे  सलग्न  विवरण  में

 दिये  गये  हैं  ।  सभी  मामलों  में  जहां  ऋण  की

 (क)  फिल्‍म  वित  निगम  द्वारा  अब  तक  झदायगी  समय  पर  नहीं  होती  है,  कानूनी
 कार्रवाई  की  जा  चुकी  है।  सर्वप्रथम  मामला
 ऋण  के  झूरार  की  शर्तों  के  प्रनुधार  मध्यस्थ

 (a)  इसमें  से  कितना  ऋण  वसल  Bet  ता  ५  t  और  उसके  बाद  निर्णय

 हू  चना है  ;  पीर  यर  यालय  में  डिग्रो  प्राप्त  करने  के  लिये
 फाइल  किया  जाता  है  श्लौर  तब  सामान्य

 (ग)  झभी  लक  वसूल  ने  हुये  nao  प्रबस्था  में  डिग्री  तामील की  जाती  है  1

 विवरण

 31  दिसम्बर,  7:  तक  फिल्म  क्ति  निगम  के  संबंध  मे  बकाया  ऋणों  के  ब्यौरे

 कितने  राशि  का  ऋण  क्या  जा  चुका  है  :

 क्रम  |  ,र्नाता  का  नाम  फिल्‍म  का  सास  31  दिसम्बर,  978  तक  बकाया
 स०

 मूल०  र्०  ब्याज  स०

 2  3  4  5

 3.  चित्रा  शारदा  ते  माश्ले  घर  8907.  69

 2.  चत्रा  निकेतन... .  फकीरा  118449,  08  2000,  69

 3.  रखना  फिल्‍म  प्यास  469500.00  26377.42
 लेखा नं०  i  प्यास  62566.  30  —

 लेखा te  2  ५
 4.  भ्रानन्द  फिल्म  आग  और  पानी  233903,  00  28845.47

 5  बिमल  राय  पिनचस  द  दोदुनी  घार  165000,  00  —_

 a  रुप  रेखा  न  जन्म  भूमि  200000. 00  10693,  95
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 1  2  3  4  5

 7.  जुल  बेलियत  द  नया  जन्म  200000.00  34569.82

 8.  'गिरिसार  चित्ाकेला  बहुरुपी  62329.11  456.25
 9.  ललला  मनोहर.  अलेवा  तूफान  94954. 40  355.47

 दरयाला

 10  कान्तिलाल  राठोड़  .  कन्कू  24500  00  न

 Li.  रोचक  पंडित  उसकी  रोटी  259606.  92  82679.  60

 है दै  चितनदास  गुप्ता  बिलेट  फेरात  235500.00  55796,  67

 13.  प्रेम  कपूर  बदनाम  बस्ती  95694.77  238.37

 14,  राज  मारत्री  ब्विसन्ध्या  215500.  00  48909  09

 15.  सत्य  देव  योविद  प्रोडक्शन  शाता  कोर्ट  चालू है  —-5000,  00

 16.  मणि  कौल  श्ाषाढ  का  एक  202669.  00  4063.44
 दिन

 7.  प्ररुणदती  देवी  पादी  पिसिर  बर्मी  217800.  00  486.26

 18.  गजानन  जागीरदार  दोन्हो  गरचा  पहुना_  78349.  9

 19.  सुरेश  सेगल  सकल्प  308964.  66  43320,  5

 20.  प्रर्जन देव  रशक  सशा  24865.07  42203.  47

 2i.  एु०  के०  फिल्‍म  ग्रहण  (253461.71  17776,  90

 22.  कुमार  टी०  शन्‍्ती  माया  दपर्ण  288954.  00  15176,  74

 23.  गिरोश  बंद्य  :  प्राक्रात  6304.00  10568.  4

 24.  मिरजन  पटनायक  मनसारा  विलाप  —-  50000.  00  0402.9t°

 25.  ैढो  प्रोडशंस  जुक्ति  ताकोऔर  264858  .  44
 गप्पो

 26.  भवतार  कुष्ण  कौल  27  डाऊन  297626.  74  ना

 27.  काव्य  चित्रा  घकम  138665.  89

 28.  यूनिट  3  'एम०  एम०  गरम  हवा  158759.  49

 29.  मृणाल  सेन  पदातिक  253339.  0

 30.  गिरीश  रंजन  डाक  बंगला  257068.  39

 3i.  मणि  कौल  दुविधा  70675.  00

 32.  समानास्तर  चित्रा  .  परिणय  72574,  60  —_

 33.  एस०  एस०  राव  दिगाला  पावती  87086  94  ~
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 4  2  3  ry 3  3g §

 34  क्यामल  मृदा  .  ताशेर  देश  240000.  00  _

 33.  प्रचाला  शुभी  स्थान  पंत  430000.  00  ~

 eT  अकाश भरोरा.... ,  .  न्यू  क्रिज  प्रात  37875.  99  _

 भेदा

 37.  रखेश  घानी  पिक्वसे  y  मनसईना-दिवा  §938!.38  _

 38.  झा२०  एस०  बेदी  शाखों  देखी  44766  04  —

 39  welt  सरदार  जाफरी  »  डा०  मोहम्मद  —_—

 इकबाल
 40.  डी०  पी०  रामा  रेड्डी  चदा  मास्ता  143502.  93  न

 ai.  शिवेन्त्र  सिन्हा;  .  हयूमेन  डिगनिटी  =

 42.  हीरो  एच०  अडवानी  कर्स  रोड्सः  50000  00  ~

 ब्ृडिय  भिनेमा  सिस  899

 4  युक्त  फिल्म  सामायदी लि.  पअ्ररविद  देसाई  की
 झजीब  दास्ता  42900  35  _

 44.  डो०  डी०  मम  इद  इज  इड्यित
 -

 इट  इज  गुड  |  oe he  -

 45.  हरबा  प्रोडक्शन  महाकति  ननलाल  000  00  —

 46.  प्रेम  सिह  वर्मा  क  दि  लास्‍्टटाइगर  251087.  29  —

 47.  मुसाफिर  प्ली  बन  44387i  67  _

 48.  बिमल  दत्त  स्त्री  449864.  59  _

 rt  फास  पिलिसोश्या  लाइक  इंसोरेंस
 —  -

 कारपोरश  न  लि०
 go.  apt  चिता  शर्तरण के खिलाडी के  खिलाडी  500010  00  —_

 ढाज़ेबोन  डी० गगे  fF,  .  ama  एड  प्रो--  v 0000.  00  wete
 ™

 गटीविटो

 52.  बी०  डी०  गर्ग  «  श्रीमती  कमला  290  8  GO  ण्

 हे  देवी  चट्टा  ध्याय

 53.  एस०  सुखदेव  डी०  धरान०्मीना  «so  &

 कुमारी
 $4.  रबील गुप्ता  न  ७.  तरंग  166273.11  ~

 0243903.28  79372.33

 349  LS—'.
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 Nationa)  Dailiés  Controlled  by  Indus-
 Houses  and  Political  Trusts

 1317  SHRI  K.  MALLANNA:  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to
 state:

 (a)  whether  any  assessment  has
 been  made  of  the  foreign  money  and
 ‘unaccounted  money  accumulated  by
 different  nationa)  dailies  controlled  by
 the  industrial  houses  and  political
 trusts;

 (b)  if  so,  what  are  the  names  of
 newspapers  and  what  ig  the  amount
 involved;  and

 (c)  whether  Government  propose
 to  conduct  investigations  to  safeguard
 independence  of  news  media  from  in-
 terference  of  pressure  groups?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  छू,  ADVANI):  (a)  and  (9).  No
 genera]  assessment  has  been  made  in
 the  matter.  Necessary  investigations
 are,  however,  conducted  in  the  in-
 come  tax  assessments  of  the  owners
 of  the  individual  dailies  whenever
 unaccounted  funds  come  ६0  notice
 during  scrutiny  of  their  accounts.

 (c)  Government  are  concerned
 with  the  independence  of  the  news
 media  and  the  Press  Commission  will
 go  into  the  question  of  safeguarding

 the  basis  of  licence  capacity

 7818.  SHRI  PHOOL  CHAND  VAR-

 of  licensed.  capacity  in  al}  cases
 and  if  so,  time  by  which
 be  done;

 APRIL,  11  Written  Answers  —  796  :

 (9)  whether  it  is  a  fact  .  that
 releases  of  Ampicillin  Anhydrous  in
 favour  of  Cadila  hag  been  recom
 mended  on  the  basis  of  provisional
 capacity  fixed  for  all  the  items  taken
 together  instead  on  the  basis  of  past
 consumption  or  976.77  releases;  why
 deviation  in  the  policy  has  been  mate
 in  this  case;  and

 (ey  whether  Government  have  ony
 proposal  to  allow  releases  of  canalis
 eq  raw  materials  to  the  extent  desir-
 ed  by  the  manufacturers  on  the  basis
 of  overall  licensed  capacity  approved
 in  their  favour,  if  80,  details  thereof?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)
 As  part  of  the  New  Drug  Policy,
 Government  have  decided  to  issue  a
 consolidated  licence  to  each  of  the
 DGTD  units  wherein  capacitie:  for
 formulations  based  on  a  particular
 bulk  drug  are  to  be  indicated  in
 terms  of  quantum  of  that  bulk  drug.
 Once  this  is  done,  the  releases  of
 canalised  bulk  drug  would  automati-
 cally  get  linked  to  the  entitlements  as
 per  licensed  capacities  in  the  case  of
 DGTD  units.

 For  the  purpose  of  issuing  consoli-
 dated  licenses,  data  have  been  called
 for  from  the  concerned  units.  While
 some  of  the  units  have  responded,
 others  have  yet  to  respond.  The  data
 80  received  calls  for  detailed  exami-
 nation  and  in  certain  cases,  frequent
 exchange  of  correspondence  with  the
 companies.  Moreover,  the  issuance
 of  consolidated  licenses  also  calls  for
 amendment  of  certain  provisions  of
 ID&R  Act,  95l.  In  view  of  this,  it
 is  dificult  to  indicate  the  time  by
 which  the  work  regarding  issuance  of
 consolidated  licences  would  be  com-
 pleted.

 (b)  Upto  1977-78  M/s.  Cadila
 boratories  were  treated  as  a  small
 scale  unit.  Late  in  ‘1977-78  a  COB
 Meence  was  issued  to  this  company
 following  the  change  in  their  status
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 to  that  of  a  DGTD  unit,  For  the  year
 ‘1978-78,  this  company  is  bemmg  re-

 leased  canalised  bulk  drugs  including
 Ampicillin  Anhydrous  as  a  DGTD  unit.
 in  case  of  Ampicilln  Anhydrous,  the
 State  Chemicals  and  Pharmaceuticals
 Corporation  of  India  Ltd  (CPC)
 sought  clarifications  from  the  Ministry
 88  to  the  quantity  to  be  released  im
 the  context  of  the  provisional  capa-
 cities  indicated  im  Cadilas  COB  H-
 cence,  On  June  15,  978  CPC  was
 advised  to  restrict  the  release  for  the
 first  six  months  of  ‘1978-79  to  50  per
 cent  of  the  quantity  of  this  drug  re-
 leased  to  them  during  1977-78  The
 party,  however,  represented  against
 this  decision,  In  consideration  of
 which  the  CPC  were  advised  on  7th
 July,  978  to  allow  release  of  3240
 kgs  Ampicilin  Anhydrous  to  this
 party,  pending  determination  of  their
 entitlenent  Further  release  of  3240
 kgs  and  2000  kgs  of  Ampicillin  An-
 hydrous  were  authorised  on  October,
 3,  978  and  7th  March,  979  respec-
 tively  These  recommendations  for
 release  of  Ampiellln  Anhydrous  were
 based  on  the  provisional  capacities
 indicated  in  the  COB  licence  granted
 to  M/s,  Cadila  Laboratories  on  Feb-  ०
 Tuary  28,  977  which  was  initially
 valid  upto  the  end  of  August,  ‘1978,
 but  wags  later  extended  upto  the  end
 of  1978-79,  when  the  final  capacity
 for  this  company  are  expected  to  be
 fixed  on  the  basis  of  actual  production
 achieved  by  them.

 (०)  There  38  no  proposal  to  this
 effect  under  consideration  of  the
 Government.

 कोचले  की  कमी  के  कारण  उबरक  संधंत्रों
 @  उत्पादन  में  गिरावट

 73  o  sit  झनग्त  राम  जापसबाल  :
 क्या  पेट्रोलियम,  रसायन  झौर  खरथरक  मत्री
 वह  बताने  की  उपा  बरेंगे  फि

 (क)  क्या  कोयले  का  कमी  कु  कारण
 वर्ष  i978  के  प्रस्तिम  6  महीनों  से  सावें-
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 जनिक  एवं  निजी  क्षेत्र  के  उर्वरक  संबतों  मे
 उत्पादन  मे  गिराबट  आई  है  धौर  भटिडा
 तथा  पानीपत  ने  उर्वरक  सयत्र  चालू  किये
 जाने  में  विलम्ब  हुश्ा  है  ,

 (ख)  यदि  हा,  तो  3  जुलाई  से  31
 जनवरी,  979  तक  की  अवधि  वे  दोरान
 सार्वजनिक  एवं  निजी  क्षेत्र  के  उर्वरक  सयक्षों
 को  श्रलग  अलग  क्तिना  कोयला  सप्लाई
 क्या  गया  शौर  यह  मात्ना  उसकी  अनुमानित
 माग  की  मात्रा  से  कितनी  कम  थी  ;  भौर

 (ग)  उन  उवेरक  सयतों  ने  7  जुलाई,
 978  से  31  जनवरी,  7979  तक  की

 अवधि  के  दौरान  कितनी  मात्रा  में  फास्फेटी
 और  नाइट्रोजनी  उर्वेरको  का  उत्पादन
 क्या और  पिछले  वर्ष  के  उत्पादन  की  तुलना
 में  यह  स्थिति  क्‍या  है  ?

 पेट्रोलियम,  रसायन  शौर  उरबरक  मंत्री

 (थी  हेमचहो  नम्दन  बहुगुणा  )  :  (क)  यद्यपि  वर्ष

 1978-79 के दूसरे भरे के  दूसरे  गघे  (भ्रक्तूबर,  978
 से  मार्च,  979)  के  दौरान  नाइट्रोजन  का
 उत्पादन  वर्ष  i978-79  के  पहले  बध

 (भब्रैल  1978-सितम्थर,  978)  के

 उत्पादन  से  भ्रधिक  है।  फिर  भी  सरकारी

 क्षेत्र  म ेगोरखपुर  तथा  तगल  (विस्तार)  यूनिट
 और  गैर-सरकारी  क्षेत्र  म ेकोटा  एकक  नामक

 कुछ  संयंत्रो  मे  कोमले  की  प्रपर्याप्त  सप्लाई

 के  कारण  दूसरे  अर्घ  में  उत्पादन  पर  प्रभाव

 पडा  t

 इसके  अतिरिक्त,  कोयले  की  प्पर्याष्त

 सप्लाई  के  कारण  भटिंडा  और  पानीपत  परि-

 योजनाओं  के  प्रारम्भ  होने  से  भी  विलम्ध

 हुआ  था  ।

 (ख)  जुलाई  1978-जनवरी  979

 की  झवधि  +  दौरान  कोयले  का  सप्लाई  की

 गई  माज़ा  तथा  प्रभावित  एकको  मे  झनु-
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 मारनित  चंपत  कौ  कमी  की  प्रतिशततां  निम्न  प्रकार  है  —

 बूनिट  का  नाम  सप्लाई की  गई  मात्रा  प्रतुंमांनित  बॉपत  की

 (000  भीक  &7)  कनी  की  प्रतिक्षता

 L.  सरकारी  केश
 l  गोरखपुर  ga.  5  78

 2.  नंगल  विस्तार  20.0  36  2

 2.  गैर-सरकारी  त

 l.  कोटा  8i.0  277

 (+)  जुलाई  1978-जनवरी  979  के  दौरान  पूनिंट-वार  उत्पादन  दशीने  बाला
 की  प्रवधि  तथा  गत  बर्ष  की  सद्सरूपी  अवधि  एक  विवरण-पत्र  सलगन  है  |

 जिषरण

 (000  मी०  टन  मे)

 संयत्र  i-7-76  से  I-7-7728  कमी  की  माता
 3i-i-79  के  दौरान  =  -3i--78  के  दौरान

 उत्पादन  उत्पादन

 नाइट्रोजन  फास्फेट  ७  नाइट्रोजन  फास्फेट  नाइड उन  फरपेट

 l  2  3  4  5  6  ?

 सिन्दरी  ,  वि  —_  .7  5.6  5.6  +i7

 पोरक्षपुर  .  54.0  _  54.7  —  0.7  ~

 नामरूप  ,  «..  24.4  —  25.9  —  4.6  —

 नामकृप  विस्तार  44.  4  —  483.6  —  +10.8  _

 दुयापुर  27.3  —  34.1  —  «है, है  —

 बरौती  38.  5  —  20.0  —  +8.5  —_

 great  .  $3.9  22.5  62.8  22.7  +2.1  0.2

 द्राम्बे  IV  20.8  20.8  _  —  +20.8  +20.8
 लगल  .  41.7  —  34,3  —  +7.4  _—

 भंगल  विस्तार  34,  6  _  .7  —  +2.9  —

 wert  मडल  30,  7  7.0  33.5  7.7  “2.8  -0.7

 कोचीन  y  58.i  —  43.0  —  +15,1

 कोचीन  ri  :  0.6  34.3  2i.7  6.5  +  7.3  —-24.8

 राहरफेशा  .  44.6  —  43.7  —  +  i  —

 dat  .  6  —  27.5  —  + 1.9  —
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 १  2  3  4  5  8  7

 are  9i.5  65.9  60.  6  59.4  +10.9  +6.6
 खप-तर्पाद  14,9  —  १8.7  धा  +2.2  _

 ऋरषाणती  2.8  _  2.5  —  +0.3  नल

 इन्दौर  .  4.8  6.5  5.2  6.5  —0.4  ~

 ग्रढ़ौदा  92.l  22.6  95.8  23.3  ->-3,7  0.7

 विजाय  40.l  40.8  38.0  48.3  +233  +0.7
 कोटा  65.3  —  79.8  —  —l4.7  _

 कानपुर  2.9  —  2.8  —  6.9  —_

 गोवा  85.6  18.2  93.2  20.4  -7.6  +22

 दृटीकोरिन  06.2  23.4  111,2  2.6  5.0  +10.8
 मगलौर  84.4  —  44.3  —  +40.1  _

 झाई०  एफ०  एफ०की  ०
 शो .  .  447.6  0.6  23.8  9i.8  +23.8  +9.8

 खत्री...  9.8  न  —_  +9.8
 एस०  एस०  पी०  98.4  मस  936  +4.8

 योग  362.8  480.5  240.0  404.6  +122.8  +75.9

 Siete  in
 Cue  Cascingy

 Factory,  wat  ot  के  लिये  मेस  का  झबिक

 7320  ह.. २.1.) क  SHARAD  YADAV

 (a)  whether  it  328  a  fact  that  there
 is  complete  strike  and  the  work  has

 (b)  and  (c)  Do  not  arise

 भष्डार  तथा  राजस्थान,  सब्प  अदेश  तथा

 उत्तर  प्रदेश,  को  इसकी  पाईप  लकतानों
 हारा  सप्लाई

 732:, भी  पफ  1... क  क्या

 वेट्रोशियाल,  रसायन  और  उ्दरक  मत्री प्रह
 बताने  की  क्कपा  करेंगे  कि:

 (क)  पड़ा  भ्रह  सच  है  कि  (1, अ  1 ई
 तथा  साउथ  बेसीन  में  बैस  क ेविशाल  शत  रिक्त
 अण्डार  पाग़े  गयें  हैं;

 (ख)  ग्रदि  हां,  तो  बहा  से  येस की

 कितनी  म्रतविदिक्त माता  फ़्त  1: ड  की  भाशा

 है;

 (ग)  इंस  गैस  का  अपभोय  करने  के  बारे

 में  सरकार  का  प्रस्ताव  क्‍या  है;  शौर
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 (=)  क्‍या  केम्द्र  सरकार  इस  गैस  को
 पाईप  लाइनों  द्वारा  राजस्थान,  मध्य  प्रदेश  तथा
 उत्तर  प्रदेश  को  सप्लाई  करने  तथा  वहां  उर्ब रक
 कारखाने  स्थापित  करने  के  एक  प्रस्ता  पट
 विचार  कर  रही  है?

 पेट्रोलियम,  रसाथन  शौर  उर्वरक  मंत्री

 (भी  हेलवती बन  बहुगुणा)  :  (क)  उत्तर
 बेसिन  के  उत्तर  में  महत्वपूर्ण  गैस  भण्डार
 मिलने  तथा  दक्षिण  बेसित  में  पूर्वानुमानों  से
 प्रधिक  गैस  के  भण्डार  होने  को  सभावना

 होने  के  फलस्वरुप  समुद्री  क्षेत्र  से  मैस  की
 उपलब्धता  का  भ्रनुमान  पहले  से  श््च्छा  है।

 (ख)  गौस  सप्लाई  का  निश्चित  मुल्याकन
 शौ,  एक.  जो.  सो.  द्वारा  किया  जा  (रहा  है
 झौर  मई/जुन,  i979  तक  स्थिति  स्पष्ट  होने
 की  सभावना  है।  भो.  एन.  जी.  सी.  का  भ्रनुमान
 है  कि  स्वतत्न  गैस  की  उपलब्धता  17-27
 मि.  घन  मोटर  प्रतिदिन  होगी  जबकि  पूर्वानू-
 मान  io  मिलियन  शन  मीटर  प्रतिदित  का
 था।

 ग)  मेस  को  उपलब्धता  की  सभावित

 वृद्धि  को  ध्यान  में  रखते  हुए  i9  मार्च,  i979
 को  एक  $-यंक्रारों  दल  का  गठत  किया  गया
 था  जी  कि  झन्य  बातों  के  साथ  साथ  कच्चे
 तेल/स्ववत्र  मेस  और  सबद्ध  बैस  के  उत्पादन
 कार्यक्रम  को  विभार  मे  र्यते  हुए  समुद्री  गैस

 के  भवधिकतम  झाबिक  उपयोग के  लिए  सि  व रिश
 करेगा।  यहू  कार्यकारी  दल  74  के  प्रध्षिकतम
 उपयुक्त  परिवहन  तथा  समुद्री  गैस  को  तट  पर
 किस  स्थल  पर  लाया  जाय  आदि  की  भी  जाच
 करेगा।  इस  कार्यकारी  दल  से  कहा  गया  है
 कि  वह  अपनो  रिपोर्ट  दो  महीनों  की  अवधि
 भ  प्रस्तुत  करे।  इस  रिपोर्ट  की  प्राप्ति  पर
 सरकारी  समुद्रों  गेस  के  विभिन्न  प्रयोगों  जैसे
 उ्  रकों  का  उत्पादन  झ्रादि  के  सबध  मे  निर्णय
 करेगी  qd
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 (@)  राजस्थान,  मध्य  प्रदेश  भौर  उत्तर
 प्रदेश  की  सरकारों  से  यह  श्रम्रोध  प्राप्त  हुए
 हैं  कि  समुद्री  बेस  पर  प्राघारित  उर्वरक  संयंत्र
 इन  राज्यों  में  स्थापित  किये  जायें।  समुद्री
 भैस  पर  प्राधारित  भ्रतिरिक्त  उर्वरक  क्षमता
 की  योजना  पर  विचार  करते  समय  झम्य
 राज्यों  के  सुझावों  सहित  राजस्थान,  मध्यप्रदेश
 झौर  उत्तर  प्रदेश  की  सरकारों  ;  सुझावों  को
 भी  ध्यान  में  रख।  जायेगा।

 मई  बिललो  में  मनोहर  पार्क  में  डी-सब्लाक  में

 स्ट्रीट  लाइट  की  व्यवस्था

 7322,  श्री  बाजोवा  देसाई  :  कया  ऊर्जा
 भत्री  यह  बताने  की  कृपा  करेंगे  कि

 (क)  क्‍या  मनोहर  पार्क,  नई  दिल्ली-
 26  में  डी०  ब्लाक  में  एक  गली  मे  स्ट्रीट
 लाइट  की  कोई  व्यवस्था  नही  की  गयी  है  और
 बहा  एक  भी  बिजली  का  खसम्भा  नही  है,  भौर

 (ख)  यदि  हा,  तो  उसके  बया  कारण

 हैं  भौर  उसके  परिणामस्वरूप  होने  वाली
 प्रत्यधिक  प्रसुविधा  को  पूरा  करने  के  लिए
 सरकार  का  विचार  क्‍या  कार्मवाही  करने  का

 है?

 ऊर्जा  मंत्री  (सी  पी०  रामचनान) 1
 (क)  पश्चिम  दिल्‍ली  के  मनोहर  पार्क  का
 प्रधिकाश  रूप  से  विधुतीकरण  कर  दिया  गया

 है।  तथापि,  डी-ब्लाक  में  एक  गली  मे  स्ट्रीट
 लाइट  की  व्यवस्था  नहीं  है।

 (ख)  दिल्‍ली  नगर  निगम  के  क्षेत्र  म
 मलियो  में  स्ट्रीट  लाइट  की  व्यवस्था  इसके
 सामान्य  स्क  द्वारा  की  जाती  है।  मनोहर
 पार्क,  नई  दिल्ली  के  डी-ब्लाक  में  प्लाट  do

 9  से  22  तक  की  स्विस  सेन  में  स्ट्रीट  लाइट
 के  लिए  निधि  की  व्यवस्था  करने  क  लिए
 दिल्‍ली  विद्युत  प्रदाय  संस्थान  ने  दिल्‍ली  नगर
 निगम  के  सामान्‍य  श्क्ध  को  त्था  इस  क्षेत्र  क
 सिगम  पाषंद  का  लिखा  है।
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 Gtiin  Vikas  Project  with  British
 Collaboration  in  Karnataka

 1328,  SHRI  K.  S.  VEERBHADRAP-
 PA;  Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleaseq  to  state:

 (a)  the  detaily  regarding  targets
 fixed  for  the  Gram  Vikas  (rural  de.
 velopment)  project  launched  in  396
 by  the  Mangalore  Chemicals  and
 Fertilisers  at  Herur  in  Raichur  dis-
 trict  and  Sangankal  in  Bellary  district
 in  Karnataka  in  collaboration  with
 the  British  Government  in  Tunga-
 bhadra  Grameen  Bank;  and

 (b)  the  details  regarding  the  assis-
 tance  provided  by  the  U.K,  Govern.
 ment  in  the  form  of  fertilisers?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N  BAHUGUNA):  (a)  A
 statement  giving  the  details  regarding
 the  targets  fixed  is  attached,

 (b)  The  following  assistance  has
 been  provided  by  U.K  Government  in
 the  form  of  ॥7  77  १7  NPK  complex
 fertilisers

 year  Quantity  (TE)  ४४०८  (S£)

 1978-79  1,200  1,56,000,
 1979-80  ॥  ‘1,500  1,95,000
 लानत,

 Out  of  the  above,  86  Tes  of  VV
 9  NPK  Complex  were  received  in
 October,  978  and  the  balance  quan-
 tity  of  fertilisers  is  expected  to  be
 veceived  during  June  1979,

 Statement  showing  the  details  of  tar-
 gets  set  out  for  the  two  villages  San-
 gankal  in  Bellary  district  ani  Herur  in
 Ratchur  diftrict  of  Karnataka  under
 the  United  Kingdom-Mangelore  Chem!-
 cals  ang  Pertilizers-Tongabhadra  Gra-~
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 meen  Bank  Gram  V'kas  (Rural  Deve-
 lopment)  Projects:—

 Details  of  the  target  Sangankal  Herur

 ject  200  709

 11,0201 5४  A  2312,  HA.

 Optimum  uti-
 hsation  of  Ieri-
 gationsources  648H  A  1,518  HA.

 Other  targets  include  the  following:

 (a)  Change  in  the  cropping  pattern
 so  as  to  achieve  double  cropping.

 (9)  Balanced  fertilsation  of  crops

 (c)  Entire  area  to  be  grown  with
 high-yielding  varieties,

 (9)  Optimisation  oi
 yield.

 (e)  Development  of  subsidiary  occu-
 pations  hke  Sheep  rearing,  piggery,
 dairy-farming,  promotion  of  cottage  in-
 dustries  and  handicrafts  ete.

 (f)  Encouragement  fo  activities  such
 as  providing  better  housing  facilities,
 health  and  family  welfare  activities,
 Adult-Education  Programme  and  cul-
 tural  activities.

 per/hectare

 काठमांड  में  भारत  धौर  नेषाल  के  इंजी-
 मियरों  की  बेठक

 7304,  श्री  उप्रसेन  :  क्या  हां  मंत्री

 यह  बताने  की  क्रपा  करेंगे  कि  :

 (क)  करनाली,  भालुवास  शौर  बंचेरबर
 परियोजनाभों  के  लिए  पूरा  सर्वेक्षण  करने  के
 संबंध  में  नेपाल  सरकार  के  निमंत्रण  पर  हाल
 ही  में  काठमांडु  मे  भारतीम  नौर  नेपाला
 इंजीनियरों  की  समुक्त  बैठक  हुई  थी  ;
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 खि  दि  हां,  तो  इस  करे  में  क्या
 मुख्य  निर्णय  लिए  गए  ;

 पग)  क्‍या  उक्त  नदी  भाटी  परियौजनाभों
 के  करियान्यपन  के  लिए  विश्व  बैंक  को  ऋण
 सम्बन्धी  भावेदन-पत्त  प्रस्तुत  किए  गए  है;  भौर

 (घ)  (घाधरा  नदी  पर)  करताली
 *  परियोजना  पर  निर्माण-कार्य  कब  तक  आरम्भ

 किया  जाएगा  ?

 कर्जा  मंत्री  (भी  to  रामचनाल)  :

 (फ)  (a)  राप्ती  (भालुभग)  परियोजना
 के  बारे  मे  विचार-विमर्श  करने  के  लिए  एक
 भारतीय  प्रतिनिधि  मण्डल  मार्च,  978  मे

 काठमाष्शड  गया  था।

 (2)  करनाली  परियोजना  के  कार्या-
 स्व्यन  के  लिए  गठित  समिति,  जिसमे  भारतीय
 झौर  नेपाली  अधिकारी  शामिः  हैं,  की  एक
 बैठक  नवम्बर,  976  में  काठ्माण्ड  में  हुई
 थी।

 (3)  पच्चेश्वर  परियोजना  से  सबधित  संयूक्‍त
 विशेषज्ञ  दल,  जिसमें  महामहिन  मेपाल  ७  रकार
 और  भारत  सरकार  के  प्रतिनिधि  शामिल  थे
 को  पहली  बैठक  अप्रैल,  976  मे  नई  दिल्‍ली

 हुई  ली  शोर  बाद  4,  नवम्बर-दिसम्बर,
 L976  में  एक  संयुक्त  दल  मे  परियोजना

 ह! ल  का  दौरा  प्रस्मंधणात्मक  कार्य  के  भाग  के
 wT  में  किया  था।

 च)  (2)  चसप्दी  (भालुसंस)  के  करे

 मे,  भर  नेकी  संबृकत  तकनीकी  समिति
 के  निधवेशन  में  धागे  प्रन्ववण  करने  का  प्रस्ताव

 है।

 (2)  करताली  परियोजना  के  बारे  मे

 प्रियोजना  के  विनिभ्  पहलूओों  vc  रस  को

 रिपोर्टों  को  धर्तिम्त  रूप  देगे  का  भोसला  कितना

 अब  था  ताकि  समिति  की  ््तिस  सिफाशियों
 दोनों  सरकारों  को  की  जा  सकें ।
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 (a)  अंदेरवर  फरिभोजना  के  ह... ह  में,
 संयुक्त  तंकगीकों  @  दो  wt  की  कानांधि  में
 अ्वेषण  कार्य  पूरे  करने  का  प्रस्ताव  कया  है।
 इस  समिति  थें  महामहिम  बेपाल  सरकार  के
 तथा  भारत  सरकार  के  पतिनिजि  शामिल  हैं।
 भारतीय  झोर  नेपाली  दल  द्वारा  अतिरिक्त
 अस्वेषणों  के  लिए  संयुक्त  रूप  से  तैयार  की
 गई  रिपोर्ट  विचाराधीन  है।

 (म्र)  हमें  ऋण  संबंधों ऐँसे  किस,  भा  वेदन
 पत्र  की  जानकारी  नही  है  जो  इन  नदी  धाढी
 परियोजनाओं  के  लिए  विश्व  बैंक  को  सेना
 गया  हो  ;  तथा

 (थ)  निर्माण  के  कार्यक्रम  को  प्रस्तिम
 रूप  नही  दिया  गया  है।

 Journals  Published  by  Planning
 Commission

 7825,  SHRI  SACHINDRA  LAL
 SINGHA:

 SHRI  M.  A,  HANNAN
 ALHAJ;

 Will  the  Minister  of  INFORMA-
 TION  AND  BROADCASTING  be
 pleased  to  state;

 (a)  the  names  of  the  Journals  Pub-
 lished  by  the  Planning  Commission;

 (eb)  details  of  the  circulation;

 (c)  whether  the  complimentary
 copies  of  these  journal,  are  not  distri-
 buted  to  the  accredited  correspondents
 and  the  language  dailies  editors;

 (dy  if  not,  the  detailed  reasons
 thereog;

 (७)  whether  ft  ig  a  fact  that  the
 Planning  Comtnission’s  day  to  day
 reporting  are  missing  in  language
 press;

 (£)  के  so,  the  detailed  reasons  there-
 of;  and
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 THE
 MINISTER  |  OF

 INFORMA-
 TION  AND  BRO.  STING  (SHRI
 2८  K  ADVAND:  (a)  ami  (0).  A
 statement  8४  attached.

 (०  Complimentary  copies  of  these
 journals  in  English  and  Hind:  are
 distributed  to  selected  press  represen-
 tatives  and  editors

 (d)  Does  not  arise

 (९)  No,  Sir  Adequate  coverage
 about  the  activities  of  the  Planning
 Commission  ig  provided  in  Indian
 language  newspapers

 (f)  Does  not  arise

 (g)  Several  measures  have  already
 been  taken  to  inform  the  people,  par-
 ticularly  those  in  the  villages,  about
 the  new  strategy  and  planning  for  a
 better  life  for  the  people  The  jour-
 nals  published  by  the  Planning  Com-~
 mission,  the  newspapers  and  maga-
 zines,  the  news  bulletins  and  pro-
 grammes  of  Ali  India  Radio  are  all
 used  dependimg  on  the  message  to  be
 conveyed  and  the  target  audience  or
 readership  in  view  These  methods
 are  under  constant  review  and  pe-
 riodical  meetings  with  Planning  Com-
 mission  are  held  to  achieve  better
 results

 Statement

 No  Name  of  the  Journal  Circulation

 Yeyona  (English)  क  8778
 a  «6¥edaee  (lads).  is  9632
 3  Yona  (Tem!)  .  9975

 4  ‘Yojana  (Maratht),  बड़ा
 5  Yojana  (Bengali)  ,  2326
 €  Yojana  (Gyaran)  .  2978

 7  Yojana  (Telugu).  2069
 8  Yojank  (Malayalam)  .  2800

 g  ‘Yowuna  (Amamese)  .  3625
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 भारत  कोक  कोल  लिमिटेड  ड्रा
 प्रतक्रतिक  द...  गोका  का  बता  लगा

 जाता

 7329.  शी  बुवराज  :  क्या  ऊर्जा  मत्री
 मर  नताने  की  कृपा  करेगे  कि

 (क)  कया  भारत  कोकिय  कोल  लिमिटेड
 ने  घरेंनू  ईंधन  के  रूप  भें  उपयोग  के  लिए
 प्राकृतिक  “सोफूट  कोक”  का  पता  लगाया  है  ,

 (ख)  क्या  प्राकृतिक  सौफट  कोक
 परम्परागत  सौफूट  कोक  की  तुलना  में  महंगा
 होगा  ,  और

 (ग)  यदि  हा,  ता  इस  सोफूट  कोक  को
 किस  प्रकार  तथा  कब  तक  सस्ता  बनाया
 जाएगा  शौर  यदि  नहीं,  तो  इसके  क्‍या
 कारण  है?

 ऊर्जा  मंत्रालय  में  राज्य  मंत्री  (शो
 जनेश्वर  सिञ्ू)  :  (7)  जी  नही।  प्राकृतिक
 साफूट  कॉक  जिसे  झामा'  कहा  जाता  है
 उसका  पता  बहुत  पहले  से  ६।

 (@)  भौर  (भ).  राफू्ट  कोक  के
 शल्पावन  की  अपेक्षा  झ  मां  का  खतन  महा  है
 क्योंकि इसकी  परत  काफी  «  ae  है जिनके  लिए
 अधिक  'चिस्कोडक  पदार्थों  की  जरूरत  होली  है  t
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 तकनीकी  तथा  गैर  तकनीकी  व्यक्तियों  की
 संख्या  कितनी-किततनी  है  ;  और

 (ख)  उनमें  से  कितने  व्यक्तियों  को
 अतैनिक  सेवाभों  मे  नौकरियां  दी  गई  और
 कितने  व्यक्ति  झभी  तक  बेरोजगार  है  क्‍या
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 उप  प्रधान  ची  तथा  रला  मंत्री

 ी  जगजीवन  राम)  :  (क)  1977  भौर

 978  के  दौरान  थलसेना,  नौसेना  झौर  वायु
 सेना  में  सेवा-निवृत्त  हुए  लोगों  की  संख्या

 उन्हें  भी  रोजगार  प्रदान  करने  के  लिये  कार्यवाही  नीचे  दी  गई  है  :--

 की  जा  रही  है  ?

 वर्ष  झफसर  जें०  सोग  ओो०/  जोड
 भ्रन्‍्थ  रैक

 थल  सेना

 977  49  28,585  29,004

 978  565  51,305  51,870

 नौसेना

 977  65  422  487

 978  42  694  736

 बायू  सेना

 977  89  3366  3455

 978  50  4644  4794

 लकते.क।  तथा  गैर-सक्नीका  कर्मचारियों  के  बारे  मे  भ्रलग-अलग  आकड़े  उपलब्ध  नहीं  हैं  ।

 (@)  977  तथा  978  (सितम्बर
 978  तक)  के  दोरान  क्रमशः  7,842

 तथा  14,397  भूतपूर्व  सैनिको  को  रोजगार
 दिया  गया  t  सितम्बर,  978  के  झन्त  मे
 i,49,298  भूतपूर्व  सैनिक  रोजगार  कार्यालयों

 तथा  पुनर्वास  महानिदेशालय  के  रजिस्टरों
 में  दर्ज  थे  ।  चूंकि  रोजगार  के  लिए  पंजीकृत

 भूतपूर्व  सैमिकों  के  झाँकडे  उनकी  खेवानिवृत्ति
 के  वर्ष  के  भ्रनुसार  नहीं  रखे  जाते  है  इसलिए
 उपर्युक्त  सूचना  उन  भूतपूर्व  सैनिकों  के  बारे
 में  हैं  जिन्हें  पिछले  दो  वर्षों  में  रोजभार  दिया
 गया  ।

 wea  प्रदेश  %  एक  समन्वित  लोहा  शोर
 इस्पात  संबंध  की  स्थापना  हेतु

 7328.  थी  हकम  सम्द  कछवाय  :

 क्या  इस्पात  और  खान  मंत्री  यह  बताने
 की  कृपा  करेंगे  कि  :

 (क)  क्या  मेक्स”  ने  बेलाडिला  में

 लौह  झयस्क  निक्षेपों  पर  झाधारित  एक
 समन्वित  लोहा  भौर  इस्पात  संयंत्र  की  स्थापना
 करने  के  लिए  मध्य  प्रदेश  सरकार  के  सहयोग
 के  साथ  एक  बव्यवहायंता  झब्ययन  किया  था
 झौर  क्‍या  इसका  परियोजना  प्रतिवेदन
 भारतीय  इस्पात  प्राधिकरण  के  पास  है;  भौर

 (ख)  ग्रदि  हां,  तो  केम्द्र  सरकार  भ्यवा
 भारतीय  इस्पात  प्राधिकरण  ने  यष्त  संयंत्र
 की  स्थापना  के  बारे  में  मध्य  प्रदेश  सरकार  को

 कोई  सूचना  ने  देते  के  क्या  कारण  हैं  ?
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 और  जान  अंब्रालय  में  crea
 हि. ,  (थी  कड़िया  दुन्ण)

 :  (क)  घोर  (ज).

 बेलाडीला  में  एक  इस्पात  कारणाता  लगाने
 के  बारे  में  मेकन  ने  अप्रैल,  i975  में  एक
 शक्‍्यता  प्रतिवेदन  तैयार  किया  था  तथा  सेल
 को  प्रस्तुत  किया  था  स  शकयता  प्रतिवेदन
 की  तैयारी  के  लिए  आवश्यक  झांकड़े  एकल
 फरने  हेतु  मध्य  प्रदेश  सरकार  के  सम्बन्धित
 विभ  गों/भभिकरणों  से  सहयोग  प्राप्त  किया
 गया  था  ।  ये  शक्‍्यता  अध्ययन  इस  उद्देश्य
 से  किए  गए  थे  ताकि  कुछ  परियोजनाभों  के
 बारे  में  शक्यता  रिपोर्ट  हमारे  पास  तैयार

 रहे  और  झभाधिक  स्थिति,  संसाधनों  की  उपलब्धि
 इस्पात  की  मांग  भ्रादि  जैसी  कई  बातों  को
 देखते  हुए  उचित  समय  पर  इन  पर  कार्रवाई
 की  जा  सके  ।

 उर्वरक  कारजाते

 7329.  श्री  हुकुम ब्न्व  कछबाय  :  क्या

 पेड्री  लियम,  रसायन  झौर  उर्वरक  मंत्री  यह
 बताने  की  कृपा  करेंगे  कि  :

 (क)  देश  में  इस  समय  कितने  उर्वरक
 कारखाने  हैं  भौर  उनमें  कितने  कर्मचारी  काम
 कर  रहे  हैं  तथा  इस  कारखानों  का  वाधिक
 उत्पादन  कितना  है  ;

 (ख)  प्रत्येक  कारखाने  से  गत  दो  वर्षों
 के  दौरान  प्रत्येक  राज्य  को  कितनी  मात्रा
 में  तथा  कितसे  मूल्य  के  उर्वरक  सप्लाई  किए
 गए;  और

 .  .  (ग)  क्या  सरकार  सभी  प्रकार  के

 उबेरकों  के  लिए  एक  जैसी  दरें  निर्धारित
 करने  हेतु  कोई  कार्यवाही  करेगी  ?

 बेडरोलियम  .  रपतायत बौर,  उर्थरक  मंत्री
 7a  (थी  मबती  स्वत  बहुगुणा):  (क)

 दिनकि  i-4~-79  को  देश  में  55  उर्वरक

 को  रखाने  (29  सिंगल  'ुपर  फास्टेट  कारखानों
 सहित)  उत्पादन  कर  रहे  हैं  |  इन  कारणानों
 की  कुल  वाधिक  स्थापित  क्षमता  32.  59
 लाख  दन  नाइट्रोजन  तथां  «0.80  लाख
 टन  फास्फेट  है  दन  कारखातों  में  लगभग
 65,000  कर्मचारी  कार्य  कर  रहे  है।

 (ख)  सूचना  को  एकत्रित  करने  में
 लगने  वाले  समय  झौर  श्रम  की  तुलना  में
 प्राप्त  होते  वाले  परिणाम  लाभप्रद  नहीं  होगे  t

 (ग)  यूरिया,  भ्रमोनियम  सल्फेट  तथा
 सम्स्त  मिश्वित  फास्फेटिक  उर्वरकों  के  सी०  wo
 एन०  शौर  टी०  एस०  पी०  तामक  तीन

 प्रमुख  उवरकों  के  भ्रधिकतम  मूल्य  कानूनों  के
 झर्तेंगत  निर्धारित  किये  जाते  हैं  तथा  ये  देश
 के  सब  भागों  में  लागू  होते  हैं।  झत:  इस
 समय  देश  में  प्रचलित  प्रत्येक  प्रमुख  उर्वरक
 के  लिये  फुटकर  मुल्य  एक  समान  हैं  '

 Record  Output  by  Central  Coalflelds
 Limited  in  February  799

 7330,  SHRI  PABITRA  MOHAN
 PRADHAN:  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  whether  there  has  been  re-
 cord  output  by  CCL  collieries  repre-
 venting  a  daily  average  of  ‘97,268-
 tonnes  in  February,  979  which  is
 the  highest  ever  daily  rate  of  coal
 production  during  the  first  eleven
 months  of  any  financia]  year  since  its

 inception  in  1958;  ;

 (b)  what  ig  its  lean  coal  from

 va
 washeries  during  February,

 ‘1978;

 (c)  whether  it  is  a  fact  tha,  the
 output  would  have  imoresse  had  the
 off  take  and  electric  supply  ‘been

 (१)  whether  because  of  poor  off
 take  and  electric  troubles,  the  coal
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 wtock  swelled  to  unmanageable  state
 ok  offairg;  and

 e)  whether  the  Talcher  Colliery
 and  the  Deulbera  Colliery  competed

 dn  this  record  output  or  not?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  The
 daily  average  output  in  the  collieries
 of  the  Central  Coalfields  Limited  in
 February,  4979  was  the  highest  ever
 for  the  first  eleven  months  of  any
 financial]  year  since  1956.

 (४)  The  production  of  .clean  coal
 from  its  four  washerjes  during  Feb-
 ‘ruary,  979  has  been  2.95  lakh  tonnes.

 (०  Yes,  Sir.

 (a)  As  a  result  of  lower  despatches
 the  stocks  of  coal  have  gone  up
 substantially  during  (February,  979
 from  37.69  lakh  tonnes  ag  on  Ist
 February,  979  to  4.49  lakh  tonnes  as
 on  lst  March,  979  ie.  an  increase  of
 3.80  lakh  tonnes.

 (e)  Like  all  other  collieries  in  the
 Central  Coalfields  Ltd.  the  Talcher
 avid  Deulbera  collieries  have  also  tried
 to  improve  coal  production.  There  was
 no  specific  competition  as  such  for  re-

 Only  an  overall  thrust
 fer  improving  production  was  main-
 tained  in  view  of  the  growing  demand
 for  coal.

 STEEL  AND  MINES  be  pleased  to
 state;

 fa)  the  quantity  with  rapee  value

 {TISCO)  in  the  year  1977-78;

 &)  weeether  there  ip  any  eppre-
 hension  of  reduction  in  production  at
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 the  USCO  1  the  year  ‘1978e79;  and

 (c)  if  so.  what  are  the  reasons
 thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL.  AND
 MINES  (SHRI  KARIA  MUNDA):

 @ The  production  of  ingot  steel  in
 Indian  Iron  and  Steel  Company  Limi-
 ted  (IISCO)  in  the  year  1977-78  was
 661.163  tonnes.  Ingot  being  an  un-
 finished  product  not  meant  for  sale,
 it  is  not  possible  to  quantify  its  value.
 Theye  is  no  seliing  price  for  this  item
 figed  by  the  Joint  Plant  Committee.

 (b)  The  production  of  ingot  steel  in
 TISCQ  during  the  year  ‘1978-79  was
 627,609  tonnes.

 (c}  The  maim  reasons  for  the  short-
 fall  in  production  during  1078-79
 were;

 (i)  Continuing  problems  in  supply
 of  coking  coal,  both  in  terms  of
 quantity  and  quality;

 (a)  Frequent  operational  prob-
 lems  in  blast  furnaces  due  to  poor
 quality  of  raw  materials;

 (iii)  Power  shortage  and  frequency

 fluctuations;
 (iv)  Indifferent  industmal  rela-

 tions  in  some  units  of  the  plant;
 and

 (v)  Unprecedented  Hoods  in  West
 Bengal  in  Septerabey,  4978  resulting
 in  flooding  of  coal  fields  and  the
 steel  plant  and  dislocation  of  rail
 movement.

 डाटा.  शाधरम  एण्ड  स्टील  |...  के

 झ्राधुनिकीकरण  की  बोलना

 7332.  शनी  पव्रिर्जा  सोहन  प्रधान  :

 ष्या  इस्पात  1... ३  छान  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि  :

 (क)  गया  सरकार  को  पता  है  कि  टाटा
 झायरन  एण्ड  स्टील  कम्पनी  को  पने  समंत्रों
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 आधुनिकीकरण  करने  भ्ौर  ह... ड

 बहाने  के  लिए  ह द  20  करोड़  रुपए  कौ  थौजनां
 आरम्भ  करनी  है

 र्थ)  या  ठाटा  भागवरन  एण्ड  स्टील
 कक्पती  इसके  लिए  वित्त  पोषण  हेतु  विश्व
 बैंक  से  भ्रनुरोध  कर  रही  है;  भौर

 (ग).  कया  इस  वित्त  हेतु  ठाठा  भावरन
 जड  स्टील  कर्वनी  ने  केन्द्रीय  सरकार  से

 अनुरोध  किया  है  ?

 इस्पात और  जान  मंत्रालय  में  राज्य  मंत्री

 (श्री  कंड़िया  मुण्डा)  :  (क)  टोटा  प्रायरन

 एच्ड  स्टील  कम्पनी  ने  i:8  करोड़  रुपये  की

 पूंजीगत  लागत  से  एक  योजना  बनाई  है  जो
 झविश्येक  रूप  से  इस्पात  कोर॑जाने  के  प्राधु-
 निकीकरण  के  लिए  है  |  भ्रगर  यह  योजना
 कायोन्वित  की  जाती  है  ती  इससे  उनकी
 बतेमान  स्थापित  क्षमला  में  सीमान्त  वृद्धि
 होगी  ।  झभी  तक  योजमीा  के  विभिन्न  पहलुश्ों
 के  लिए  सरकार  की  यथापेक्षित  औपचारिक

 श्रंनुमति  नहीं  मांगी  गई  है  ।

 (ल)  और  (न)  नयभी  सक  इस  बारे  में
 कोई  झोपचारिक  प्रत््ताव  प्राप्त  नहीं  हुआ है  ?

 Cost  of  Mathura  Refinery

 333.  SHRI  PABITRA  MOHAN
 PRADHAN;  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state

 (४)  ‘whether  the  origindy  ह...
 ea  ‘cost  of  the  Mathura  Refinery  was
 ‘Re,  97  crores;

 (b)  ‘whether  the  cost  by  now  has
 risen  over  double—being  dhout  Re.  200
 ‘crores;  and

 (९)  if  30,  the  reatong  thereof?
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 @HRI  H.  N.  RBAHUGUNA):  (a)

 (b)  The  total  revised  cost  estimates
 Of  the  Mathura  Refinery  Project  is
 Rs.  (192.32  crores,

 (c)  The  reasons  for  the  increase  in:
 the  cost  estimates  are  as  under:—

 (i)  Escalation  in  the  cost  of  equip-.
 ment,  materials,  and  labour  that.
 has  occurred,  subsequent  to  the  sub-

 etait
 of  the  feasibility  report  ६

 1973.

 (ii)  Increase  in  cost  on  aceount
 on  additions  to  or  enhancement  in.
 the  facitities  such  ag  Power  Plant,
 Water  supply,  additional  LPG  fari-
 lities,  crude  tankage,  railway  lines
 additional  land,  shifting  of  power
 plant  away  from  refinery,  provisions
 of  block  and  by  pass  valves  for  all
 control  valves,  increase  in  length
 of  loading  gantrieg  and  cost  of  pol-
 lution  studies  not  envisaged  earlier.

 (iii)  Financial  costs  (not  provided:
 in  the  original  estimates),

 (iv)  Increase  on  account  of  ftems
 such  as  tankages,  pump  stations,
 despatch  facilities  etc,  the  cost  of
 which  could  be  covered  only  after
 detailed  studies.

 (v)  Increase  due  to  changes.  in
 the  rates  of  customs  duty  and  clear~
 ance  charges,  for  imported  equip-

 -mént  materials;  and

 (vi)  Increase  in  cost  of  township.

 Step  to  check  concentration  of
 Economic  Power

 7334.  SHRI  S.  S.  LAL:  Will  the
 Minister  of  LAW,  JUSTICE  AND
 COMPANY  AFFAIRS  be  pleated  to
 state  as  to  what  is  the  net  result  of
 the  steps  taken  by  the  Government
 to  check  the  concentration  of  economic
 power  in  the  private  corporate  sec-
 for?

 THE  MINISTER  OF  STATE  SN.
 THE  MINISTRY  OF  HOME  APHAIRS-
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 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8,  D,  PATIL):  Studies  which

 have  so  far  been  made  regarding  the
 value  of  assets  and  turnover  of  com-
 panies  belonging  to  large  industrial
 houses  a.  per  the  registrations  under
 section  26  of  the  Monopolies  &  Res-
 trictive  Trade  Practices  Act,  969  for
 the  years  972  and  ‘1976,  have  shown
 that  there  has  been  a  general  increase
 both  in  the  value  of  assets  and  in  the
 turnover  and  profits  of  these  large
 houses.

 The  MRTP  Act  seeks  to  provide
 inter  alia  that  the  operation  of  the
 economic  system  does  not  result  in  the
 concentration  of  economic  power  to
 the  common  detriment  Chapter  ITI
 of  the  Act  contains  the  regulatory
 provisions  for  achieving  the  above
 objective  Under  these  provisions,
 proposals  from  undertakings,  regis-
 tered  under  section  26  of  the  Act,  for
 substantial  expansion,  establishment
 of  new  undertakings,  merger,  amal-
 gamation  and  take-over  are  scrutinised
 in  the  light  of  the  criteria  laid  down
 in  section  28  of  the  Act  and  in  the
 light  of  the  current  industrial  licens-
 ing  policy  so  as  to  ensure  that  the
 proposals  are  not  likely  to  lead  to  con-
 centration  of  economic  power  to  the
 common  detriment  or  are  not  likely
 to  be  prejudicial  to  the  public  inter-
 est.

 Large  Industrial  Houses  are  eligible
 to  participate  in  the  industries  speci-
 fied  in  Appendix  I  of  the  Industrial
 Policy  Statement  of  2nd  February,
 1973,  Even  in  respect  of  these  indus
 tries,  proposals  for  substantial  expan-
 sion  or  setting  up  of  new  undertak-
 ings  by  the  Large  Industrial  Houses
 are  generally  approved  only  after
 taking  into  consideration  the  public
 sector,  non-MRTP  and  small  scale
 angles  and  only  after  satisfying  that
 these  units  will  not  be  adversely
 affected.  While  the  policy  regarding
 financing  of  the  expansion  or  new
 projects  by  the  Large  Industrial  Hous
 es  has  been  made  more  stringent,  the
 policy  in  the  case  of  non-MRTP  com-
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 panies  has  been  liberalised  to  encour-
 age  their  growth.  These  restrictions
 on  large  houses  have  ensured  that
 they  do  not  expand  into  sectors  where
 non-MRTP  and  small  compames  have
 the  capacity  to  expand  and  to  that
 extent  the  growth  of  large  houses  has
 been  curbed.

 Price  of  Crude  Oli

 7336,  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 be  pleased  to  state:

 (a)  whether  there  is  at  present  a
 boom  in  price  of  crude  oil]  above  the
 official  Organisation  of  Petroleum  Ex-
 porting  Countries  level  in  open  mar-
 ket  rates  specially  by  international
 oil  companies;  and

 (b)  what  steps  have  Government
 taken  to  attain  self-sufficiency  in  oil
 and  develop  alternative  indigenous
 sources  of  energy?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N.  BAHUGUNA)  (a)
 From  the  information  available  in
 Market  Journals  it  is  gathered  that
 the  spot  prices  of  crude  oil  in  the
 open  market  is  substantially  higher
 than  the  official  OPEC  sales  prices  of
 these  crude  oils,

 (b)  While  all  attempis  are  being
 made  to  intensify  our  exploration
 activities,  and  while  plans  are  being
 made  for  the  exploitation  of  our  esta-
 blished  reserves,  keeping  in  view  the
 need  to  conserve  this  non-renewable
 sources  of  energy,  it  is  difficult  to
 hold  out  any  promise  of  self-sufficiency
 in  crude  ofl.  Our  exploration  policy
 will  be  pursued  vigorously  with  a
 view  to  making  an  inventory  of  our
 hydro-carbon  resources,  Simultaneous-
 ly,  Mimstry  of  Energy  and  Deptt.  of
 Science  and  Technology  are  presently
 engaged  in  co-ordinating  research
 and  development  and  exploration  acti-
 vities  relating  to  various  alternative
 sources  of  energy,  such  as  Solar
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 Energy,  Tidal  Power  Geo-thermal
 Energy,  Wind  Power  and  Bio-gas

 4  Representaton  for  changing  working
 of  AIR  and  TV  Centres

 7336  SHRI  VASANT  SATHE.  Will
 the  Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to
 state:

 (a)  whether  the  Ministry  has  re-
 ceived  a  representation  regarding  the
 change  in  the  planning  and  working
 of  ALR.  and  T.V.  Centres  in  various
 States  keeping  in  view  the  regional
 socio-cultural  and  other  requirements
 of  the  people  and  in  tune  with  gene-
 ral  policies  of  the  State;

 (b)  if  so,  furnish  details  thereof
 State-wise;  ang

 (c)  details  of  action  taken/proposed
 in  the  matter?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  छू,  ADVANI)  (a)  to  (०  No  speci~
 fic  request  has  been  received  from
 any  State  Government  demanding
 change  in  the  planning  and  working
 of  Akashvani  and  Doordarshan.  How-
 ever,  Government  have  sent  a  Report
 in  the  Patriot  dateq  i6th  March,  979
 that  the  West  Bengal  Information
 and  Cultural  Affairs  Minister  has  made
 such  a  demand  while  moving  grants
 for  his  department  According  to  this
 Press  Report,  the  State  Government
 ‘was  of  the  view  that  it  should  have
 its  proper  say  in  the  planning  and
 working  of  this  media  to  ensure  that
 the  special  problems  and  political,
 social  and  cultural  life  of  a  particular
 Yegion  or  its  ethos  or  distinctiveness
 are  refiected  through  them,

 ATR  and  TV  stations  always  strive
 to  project  the  special  social  and  cul-
 tural  features  of  the  areas  covered
 by  them.  The  State  Government's
 representatives  are  included  in  the
 Programme  Advisory  Committees  of
 the  Stations  in  whose  meetings  they
 heave  ample  opportunity  to  make
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 suggestions  for  improving  the  pro-
 grammes.  Even  otherwise  there  ts  no
 bar  to  making  the  suggestions  for  the
 improvement  of  programmes  Such
 suggestions  will  be  given  due  consi-
 deration

 Anomalies  in  Third  Pay  Commigsion
 Report  regarding  Staff  Artists  of

 Doordarshan

 7337  SHRI  SACHINDRA  LAL
 SINGHA  Will  the  Mhnister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state

 (a)  whether  anomahes  created  by
 the  Third  Pay  Commussion  for  staff
 artists  of  Doordarshan  have  not  been
 removed  so  far,  if  so,  reasons;

 (b)  whether  g  revision  of  pay  scales
 of  staff  artists  were  made  in  968  and
 97i,  if  not,  reasons,

 (c)  why  the  cameraman  (Grade  77)
 in  the  scale  of  Rs,  650—30—00  are
 not  treated  like  the  staff  of  other
 organisations  of  the  Ministry  such  as
 TV  Institute  Pune  and  the  Films  Divi-
 sion;  ang

 (9)  the  time  by  which  the  anomaly
 in  the  scale  of  Doordarshan  camera-
 man  will  be  removed  and  revised
 scales  will  be  implemented,  if  not,
 why?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L.  K  ADVANI)  (a)  The  Third  Pay
 Commission  did  not  make  any  re-
 commendations  about  the  Staff  Artists
 of  Doordarshan.  On  the  analogy  of
 the  recommendations  of  the  Commie-
 sion  in  respect  of  regular  civil  posts,
 the  fee  scales  of  Staff  Artists  in  Door
 darshan  were  revised  in  March,  797
 with  retrospective  effect  from  ist
 January,  1973,  A  few  categories  of
 Staff  Artists  did  not  benefit,  Their
 cases  were  considered  by  an  Inter-
 Departmental  Review  &  Rationalisa-
 tion  Committee.  The  Committee  felt
 that  since  the  difference  between  the
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 emoluments  in  pre-revised  scales  and
 those  admissible  in  the  revised  scales
 ‘Wag  treated  as  personal  pay  to  be
 absorbed  in  future  increases,  no  ano-
 maly  was  involved  Ror  was  this  pecu~
 Mar  to  staff  artists  of  Doordarshan.

 (b)  Doordarshan  was  part  of  All
 India  Radio  until  3ist  March,  1976.
 The  tee  scales  of  Staff  Artists  working
 on  TV  side  of  All  India  Radio  were
 prescribed  in  1968.  Certain  categories
 of  staff  Artists  which  were  common
 to  Sound  and  Television  were  given
 the  same  scales  as  prevalent  on  the
 Sound  side.  There  wag  no  revision  of
 fee  scales  in  97i  on  television  side.

 (c)  The  Cameraman  Grade  II  in
 Deordarshan  is  in  the  fee  scale  of
 Rs.  550—900,  This  scale  is  the  tran-
 slated  scale  of  Rs,  325—-25—500-—-EB—
 30-560  prescribed  in  968  on  the  re-
 commendations  of  a  Departmental
 Committee  which  took  into  account
 the  job  requirements,  qualifications
 prescribed,  mode  of  recruitment,
 emoluments  of  comparable  or  analo-
 gous  categories  of  personnel  employed
 on  the  Sound  Broadcasting  side  of
 AIR,  in  the  Films  Division  and  other
 comparable  Departments,

 The  conditions  of  service,  pay  scales
 etc.  of  Cameraman  of  Doordarshan,
 Films  Division  and  Film  &  Television
 Institute  of  India  are  different  because
 the  qualifications,  mode  of  recruit-
 ment  and  job  requirements  of  the
 three  organisations  are  different.  Be-
 sides,  the  Film  &  Television  Institute
 of  India  is  a  self-governing  society
 regisiered  under  the  Societies  Regus
 tration  Act  of  860

 @  There  ig  no  anomaly  in  the
 fee  stale  prescribed  for  Cameraman
 in  Doordarshan  and  therefore  there  is
 ne  questien  of  its  revision.
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 Wertiliners  Association  of  tnd

 7838,  SHRI  KISHORE  LAL  :  Will
 the  Minister  of  PETROLEUM,  | * ' औ
 MICALS,  AND  FERTILZEERS  be
 pleased  to  state;

 (a)  is  thare  a  body  known  as  Fert-
 ilzers  Aseooiation  of  Indi;

 (b)  ig  it  a  fact  that  the  Association
 is  recoverng  Ra,  5/-  per  ton  per  year
 from  aij  the  33  factories  manufacther-
 ing  fertilisers;

 (९)  fs  that  Association  gubject  to
 Audit;

 (d)  what  are  their  main  heads  of
 expenditure  during  the  last  three
 years  and  how  much  money  has  been
 spent;  and

 (e)  are  Government  factories  manu-
 facturing  fertilizers  also  pay  this
 amount?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Yes.
 Sir.

 (b)  The  Fertilizer  Association  is

 have  jotnea  the  Association,  contri-
 bute  towards  the  Association  ex-
 penses.  The  rate  of  subscription
 ig  determined  by  its  Board  of  Direc-
 ters  in  accordance  with  its  bud-
 getary  needs.  Currently,  the  rate
 of  subsctiption  is  Rs.  8/-  per  tonne
 of  nutrient  for  lerge  factories  sub-
 ject  to»  ceiling  of  Rs.  one  lakh
 per  anrnurm.  Concessional  rate  of
 subscription  eppHes  to  small  manu-
 facturers,

 (c)  The  Association  makes  its
 own  arrangements  for  audit.  नि



 225

 The  expenses  in  the  last  three  years
 have  been  ay  follows:

 Rs.  lakhs

 1975-76.  .  .  .  24°38
 3970-77  «  24°  48
 1977-78  27  26

 (e)  All  members,  including  public
 sector  units,  pay  the  same  rate  of
 subscription.
 Coal  supplied  to  TISCO  by  BOCL  in

 3977  and  978
 7339.  SHRI  A.  K.  ROY.  Will  the

 Minister  of  ENERGY  be  pleased  to
 state:

 (a)  coking  coal  supplied  by  the
 Bharat  Coking  Coal  Limited  to  the
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 (b)  whether  some  coal  mg
 plied  to  the  Bokaro  Steel  Lid.  for  its
 consumption  also  went  for  the  TISCO
 after  making  coke;

 (c)  whether  TISCO  hag  already
 captive  collieries  for  its  consumption
 and  the  public  sector  units  are  im~
 porting  coking  coal  from  abreaq  at
 high  rate;  and

 (d)  if  so,  reason  for  supplying
 coking  coal  to  the  TISCO  at  cheap
 rate?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA):  (a)  Coking
 coal  supplied  by  BCCL  to  TISCO
 during  977  and  978  and  the  rates

 TISCO  in  (1977  ang  978  and  the  rate  charged  for  such  supplies  were  as
 chargeg  foy  that;  follows: —

 Quantity  supplted  in  Rates  charged

 7977  7978

 (in  १000  tonnes)

 Washed  Coal  923.0  754  ०  Varied  from.  tte
 Rs,65  to  r92  per  tonnes
 depending  upon  the  grade.

 Durect  feed  raw  coking  coal  55°  90.7  Varied  from  fee
 Rs.  87.70  to  Rs.00'80  de-
 pending  upon  the  grade
 (excluding  the  levies)

 (b)  Bokaro  steel  plant  after  making
 coke  from  the  coking  coal  supplied
 to  it,  releases  coke  to  other  steel  plants
 including  TISCO  after  meeting  its
 own  requirements.

 (९)  TISCO  have  captive  collieries  of
 their  own  but  since  the  production
 from  those  collieries  is  not  adequate
 to  meet  their  full  requirements  they
 are  also  dependent  upon  coal  supplies
 from  other  produvers  of  coal.  The

 549.  LS—8.

 public  sector  steel  plants  are  import-
 ing  small  quantities  of  coking  coal
 from  abroad  at  higher  than  the  indi-
 genous  prices  for  studying  techno~
 economic  advantages  of  blending  low
 ash  imported  coal  in  the  operations
 of  the  steel  plants.

 (d)  Coking  coal  prices  are  statu-
 torily  fixed  and  the  rates  charged  for
 supplies  to  TISCO  are  the  same  as
 that  for  other  steel  plants  in  the  Put-
 lic  Sector.
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 Agreement  of  Tovkuical  Collaboration
 with  M/s.  Pharmafin  ang  IDPL

 7340,  SHRI  MOTIBHAI  R  CHAU-
 DHARY  Will  the  Minister  of  PET-

 ROLEUM,  CHEMICALS  AND  FER-
 TILIZERS  be  pleased  to  state:

 (a)  when  wag  technical  collabo-
 ration  of  IDPL  with  M/s.  Pharmafin
 entered  into,  approved  by  Board  of

 Directors,  approved  by  Cabinet  and
 when  wag  money  repatriated;

 (b)  who  negotiated  the  agreement
 on  behalf  of  IDPL  and  Government
 ef  India,  names  and  designations  of
 officers  and  what  expenses  were
 incurred  and  whether  approval  of
 expenses  incurred  was  taken  from
 the  Board,  xf  so,  on  what  date  and
 who  authorised  the  negotiations  of
 the  agreement  between  IDPL  and
 Pharmafin;

 (०)  effect  on  the  production  of
 various  bulk  drugs  due  to  adoption
 of  Pharmafin  technology?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N  BAHUGUNA):  (a)
 Indian  Drugs  and  Pharmaceuticals
 Limited  (IDPL)  entered  into  agree-
 ments  with  M/s,  Farmafin  of  Italy
 for  strain  and  knowhow  for
 menufacture  of  Pencillin  G  Potas-
 sium  Salt,  Tetracycline  Hcl,  and
 Erythromycin  Estolate  and  know-
 how  for  the  production  of  Semi-
 Synthetic  Penmeillins  and  Doxycyc-
 line.  The  agreement  for  Doxycycline
 was  mad?  on  l4th  June,  976  and
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 those  for  other  products  on  6th  De-
 cember,  3976.

 The  Cabmet  approved  the  invest-
 ment  on  the  expansion  of  Antibiotics
 plant  involving  the  first  four  products
 among  others  on  the  60  February,
 1977  The  Board  of  Directors  of  IDPL
 approved  the  projects  in  thely  mect-
 ing  held  on  2ist  March,  1977.  <A
 Statement  showing  the  amounts  re-
 mitted  with  dates  is  attached,

 (9)  The  agreements  were  negotiat-
 ed  in  Italy  by  Chairman  and  Manag-
 ing  Director  of  IDPL  and  other  con-
 cerned  officers  of  the  company  Govt.
 of  India  was  not  directly  concerned
 with  the  negotiations  at  Italy  which
 was  IDPL’s  responsibility  The  actual
 expenses  incurred  on  the  visit  to
 Italy  of  the  IDPL  delegation  for  the
 negotiation  are  not  available  and  will
 be  collected  and  placed  on  the  Table
 of  the  House  No  specific  authorising
 of  negotiations  was  necessary  by  the
 Board  or  Government;  nor  was  Board
 approval  requred  for  incurring  the
 expenses  or  the  visit  of  IDPL’s  nego-
 trating  team  to  Italy.  The  Board  was
 kept  informed  of  the  progress  of  ne-
 gotiation  from  time  to  time.  It  was
 specified  in  the  Agreements  that  they
 shall  come  into  force  among  other
 things,  on  IDPL  obtaining  the  appro~
 val  of  the  Govt  of  India,

 (c)  As  the  Farmafin  technology  is
 still  under  implementation,  it  is  too
 early  to  assess  the  impact  of  the
 technology  on  the  production  of  the
 concerned  bulk  drugs  by  IDPL.
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 Advertising  Agencies  registered  with
 Ale  Stations  in  Karuntaka

 7841,  SHRI  JANARDHANA
 POOJARI:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCAS-
 TING  be  pleased  to  state:  '

 (ay  the  number  of  registereq  ad-
 vertising  agencies,  engaged  in  adver-
 tising  over  the  All  India  Radio  Sta-
 tions  ip  the  Karnataka  State;  and

 (७)  the  annual  revenue  earned  dur-
 ing  ‘1977-78  and  1078-70  by  the  com-
 mercial  broadcasting  services?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  K.  ADVANI):  (a)  The  number  of
 registered  advertising  agencies  engeg-
 ed  in  advertising  over  the  All  India
 Radio  Stations  in  the  Karnataka  State
 is  eight.

 (b)  The  annual  revenue  earned  du-
 ting  ‘1077-78  and  1978-79  by  the  com-
 mercial  broadcasting  services  was  as
 follows:—

 Gross  Revenue

 Rs.
 1977-78  >

 ९8००
 (Prev.

 1978-79  .  .
 Sigevoo,000

 (Prov.

 किशतगंज-शाहबाद  में  माबों  का  जिखुती-
 करण

 7342.  शनी  चतुर्भुभ :  क्‍या  या

 मंत्री यह  बतातें  की  कृपा  करेंगे कि  :

 (क)  क्या  राजस्थान  राज्य  सरकार  नें
 फकिशनगंज-शाहबाद  (स्टेट).  बिजली
 परियोजना  केल्लीय  सरकर  को  प्रस्तुत  कर
 दी  है;

 (ल)  यदि  हां,  तो  उक्त  परियोजना  कंखीय
 सरकार  के  वियाराधीन  कब  से  पड़ी  हुईं  है

 233

 और  क्यों  पड़ी  हुई  है  तथा  इसे  कब  तक  स्वीकृत
 किया  जावेगा

 (ग)  प्रादियासी  क्षेत्र  के  423  गाँवों  ,
 में  से  ऐसे  कितने  गांव  हैं  जहां  पहले  ही  बिजली

 पहुंचाई  जा  चुकी  है  ;  भौर

 (घ)  समूचे  क्षेत्र  के  [विदयुतीकरण  के
 लिये  प्रस्तावित  योजना  क्‍या  है  भौर  इसे  |
 कब  तक  स्वीकृति  प्रदान  कर  दी  जायेगी  तथा
 क्षेत्र  मे ंविजली  सगा  दी  जायेगी  भौर  उसका
 ब्यौरा  क्या  है  ?

 ऊर्जा  संत्री  ी  [पी०  रामचनान)  :

 (क)  शौर  (ख)  राज्य  बिजली  बोर्ड  से
 प्राप्त  राजस्थान  के  कोटा  जिले  के  शाहबाद
 पंचायत  समिति  क्षेत्र  झौर  किशनगंज  पंचायत
 समिति  क्षेत्र  क ेलिए  क्रमशः  1,09  करोड़
 रुपए  और  2.i7  फरोड़  रुपए  की  ऋण
 सहायता  की  2  ग्राम  विद्युतीकरण  स्कीमो  का

 अनुमोदन  ग्राम  विद्युतीकरण  निगम  ते  मात्र,
 979  में  कर  दिया  था  ।

 (ग)  और  (घ)  .  शाहबाद झौर  किशन-
 गंज  पंचायत  समिति  क्षेत्रों  मे  435  गांव  है  iy
 2  गांव  नामशः  किशनगंज  और  जलवाड़ा,
 विद्युतीकृत  है।  आकी  बचे  सभी  गांवों  कर

 विदृयुतीकरण  प्राम  विदयुतीकरण  निगम

 दूबारा  अनुमोदित  2  स्कीमो  के  झम्तबंत  झाता
 है  इन  स्कीमों  को  पाच  वर्ष  की  भ्रवधि  में
 सोपानबद्ध  रूप  में  पूरा  किया  जाना  हैं  ।

 हे

 छीवा  बढ़ोद,  तहसील,  राजस्थान
 के  लिए  बिजलों  विस्तारण  बोलना

 7343,  भी  चतुर्भुज  :  गया  ऊर्जा  मंत्री
 यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  कया  राजस्थान  सरकार  ने  छीपा
 बड़ोठट,  छबड़ा  तहसील  के  लिये  एक  विशेष
 प्रकार  की  बिजली  विस्तारण  योजना  बनाई
 है  और  उसे  केन्द्रीय  सरकार  को  भेजा  है,
 यदि  हा,  तो  उसकी  मुख  1, अ  क्या  है  ;
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 (a)  कस्ीव  बरकरार  ख़बत  थोजना
 पर  "कच  तक  स्वीकृति  दे  देशी  ;  यदि  महोँ
 दो  इसके  क्या  कारण  है  ;  भौर

 (ग)  विलम्भ  के  लिये  किस  भाग  को
 उत्तरदायी  ठहराया  जायेगा  भौर  हसके
 विदद्ध  क्या  कार्यवाही  करतें  का  विचार  है  भौर
 इसका  पुरा  ब्यौरा  क्‍या  है  ?

 ह... औ  मंत्री  प्  पी०  'रामजनाव)  :

 (क)  से  (ग).  :  ग्राम  विदुयुतीकरण  का
 कार्यक्रम  राज्य  बिजली  बोर्डों  दुबारा  बनाया
 जाता  हैं  भौर  उन्हीं  के  दवारा  कार्यास्वित
 किया  जाता  है

 राजस्थान  के  कोटा  जिले  की  छाबरा
 पंचायत  समिति  के  विदूयुतीकरण  के  लिए
 राजस्थान  राज्य  बिजली  बोर्ड  फ्री  एक  स्कीम

 बाम  विदृयुतीकरण निगम  नें  1975-76  में

 मंजूर  की  थी  v  यह  स्कीम  चार  बचों की
 अवधि  में  सोपानबद्ध रूप  में  पूरी  की  जानी  है।

 राजस्थान  राण्य  बिजली  बोर्ड  ने  सूचित
 किया  हैं  कि  ग्राम  बिदुमुत  सहकारी  समिलियों
 के  गठन  के  लिए  चुने  गए  क्षेत्रों  मे  स ेएक

 क्षेत्र  कोटा  जिले  का  छीपा  बडोद  भी  है  भौर
 बोर्ड  बाम  विध्यृतीकरण  मिगम  के  भागदष्हो
 के  अनुसार  1 ॥  स्कीम  की  रिपोर्ट  कब्र  कर

 रहा  है।  स्कीम  प्राप्त  हो  जाने  पर  निगम  इस '
 घर  ऋण  सहायता  के  लिए  कारंवाई  बरेगा  |

 production  of  Coking  Coal  in  Durgapur
 Steel  Factory

 1344,  SHRI  MANORANJAN
 BHAKTA:  Will  the  Minister  of
 ENERGY  be  pleased  to  state:

 (a)  the  total  production  of  coking  coal
 in  the  Durgapur  Steel  Factory  since
 last  3  years;  state  ह...

 (b)  the  system  prevailing  regariing
 sale  of  coking  coal;

 (०)  the  price  of  coking  coal  per  tonne in  1078-  8  ३४१० Ey  1978-79;  and
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 (b)  Coking  coal  of  metallurgical
 grade  is  sold  to  the  steel  plants  and
 other  cokeries  as  per  the  allocation
 made  by  the  Coal  Controller  who  is
 the  statutory  authority  for  distribu-
 tion  of  coking  coal.  Certain  grades  of
 coking  coal  not  useable  in  the
 washeries  or  steel  plants  are  also
 released  by  the  Coal  Controller  for
 sale  to  other  consumers  and  cokeries
 manufacturing  beehive  hard  coke  62
 soft  coke

 (c)  The  pithead  prices  of  coking
 coal  which  are  statutorily  fixed  by  the
 Government  have  remained  the  same
 since  August,  1975,  These  statutory
 prices  for  different  grades  are  as
 follows’

 Grade  Price  per  tonne

 rs,  P
 A  100,80,
 B  98  35
 6  96  7०
 D  95.0
 E  93.45

 ¥F  97.00
 G  89.95
 H  87.30
 HH  &  95
 J  not  exceeding:  73.80
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 (a)  The  coke  prices  are  dso  statu-
 torily  fixed  and  the  prices  charged
 for  the  sale  of  beehive  and  by-product
 coke  sold  by  the  Public  Sector  coal
 companies  have  remaineg  the  same.
 However,  depending  upon  the  demand
 and  supply,  the  market  prices  at
 which  coke  is  purchased  from  the
 private  sources  are  reported  to  be
 higher  particularly  during  last  mon-
 80005  when  both  production  of  coking
 coal  and  manufacture  of  coke  were
 seriously  affected  due  to  unprece-
 dented  rains  and  heavy  floods.  Re-
 presentations  to  this  effect  have  been
 received.  Steps  taken  by  the  Govern-
 ment  are:

 (i)  Since  November,  4978  onwards
 larger  quantities  of  coking  coal  are
 being  released  for  licensed  private
 cokeries.  The  increased  production
 of  coke  in  these  cokeries  should  help
 keep  the  prices  in  check.

 Qi)  The  manufacture  and  supply
 of  beehive  ‘coke  at  controlled  prices
 from  BCCL’s  own  coke  ovens  has
 alzo  been  stepped  up.

 गुजरात  में  प्रामीण  विशुतीकरण  के  लिये

 निर्धारित  धनराशि

 7348.  श्री  धर्म  सिह  भाई  पटेल  :

 क्या  ऊर्जा  कतरी  यह  बताने  की  कृपा  करेंगे  कि  :

 (क)  क्‍या  ग्रामीण  विदुयुत  निगम  ने

 4,200  से  अधिक  गांधों  में  बिजली  पहुंचाने

 के  लिए  23  करोड़  रपये  की  राशि  मंजूर  की  है  ;

 (ल)  यदि  हां,  तो  इसमें  से  शुजरात
 राज्य  के  लिये  कितनी  राशि  निर्धारित  की

 गई  है  भौर  बह  किन-किल  ग्रामीण  विदयुतती-

 करण  योजनाओं  के  लिये  मंजूर  की  गई  है  ;  भर
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 (ग)  भुजरात  सरकार  को  i978  के

 दौरान  किन-कित  यीजसाभों  के  जिए  शहायता

 दी  गई  है  ;  कब  तक  दी  गईं  है  भौर  कितनी

 तथा  किस  प्रकार  की  सहायता  दी  मद  है  ?

 कर्जा  मंत्री  भी  पी०  रामचनान)  :

 (क)  ग्राम  विदुयुतीकरण  निगम  ने  4200

 से  भ्रधिक  गांवों  में  बिजली  पहुंचाने  के  लिए
 24  ,  69.  करोड़  दपये  की  ऋण  सहायता  की

 ग्राम  विदयुतीकरण  स्क्रीमे  1  जनवरी,  979

 से  2  मार्च,  979  के  बीच  मंजूर  की  हैं  t

 (ख)  24.69  करोड़  Bo  की  धनराशि

 में  से  ,  29  करोड़  रुपये  की  राशि  गुजरात
 की  ग्राम  विद्युतीकरण  स्कीमो  के  लिए  मंजूर
 की  गयी  है  जित  ग्राम  विदयुतीकरण  स्कीमों

 के  लिए  's.29  करोड़  रुपये  को  यह  राशी

 मजूर  की  गयी  है  t  उसका  ब्यौरा  संलग्न

 विवरण एक  में  दिया  गया  है  ।

 (ग)  1978-79  के  दोरान,  इस
 निगस  ने  गूजरात  बिजली  बोर्ड  को  45  प्राम

 विवृवुतीकरण  स्कीसो  के  लिए  2.96

 करोड़  रुपये  ऋण  के  रूप  में  मंजूर किए  थे  ।  .

 इन  स्कीसों  के  ब्यौरे  संलग्न  विवरण-दो  में

 दिए  गए  हैं  ।

 वर्ष  (978—79)  के  दौरास  नियम  ने

 गुजरात की  इस  वर्ष  मंजूर की  गयी  नयी  स्कीमों

 के  लिए  पबम  किस्त  के  रूप  में  4,  77  करोड़

 रुपये  ऋण  सहामता  के  |  में  वितरित  किए
 झौर  इससे  पहले  के  वर्षों  में  स्वीकृत  की  सभी

 स्कीमों  के  लिए  2.92  करोड़  1... अ  की
 दूसरी  और  फ्रब्ती  कसते  विश्ञरित  कीं।
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 विगरण---एक

 गूजरात  की  उन  आम  विदृवुतीकरण  स्कीमो  के  बपौरे  दर्शाने  वाला  विवरण  जिनके  लिए  ग्राम

 विदयृत्तीकरण  निगम  दूवार!  i  29  क्रोंड  रुपये  की  ऋण  सहायता  मजूर  की  गयी  है  ।

 —

 जिला  तहुसाल  ऋण
 (लाल  झपयों  मे)

 .  शुरेत  मगराल  56  2

 2  जामनगर  a  खेतभाटिया  51  7

 3  ग्रहमदाबाद  सावरमत।  77

 4  खेडा  -  नाडियाद  9  4

 5  राजकोट  .  धोराजी  39

 wie  i28  9

 विवरण---दो
 !  2  3

 8—  के  दौरान  गुजरात  की  स्वीकृत ee  et  =
 4  वेडगाव  ,  है  11,8

 ग्राम  विद्युतीकरण  स्कीमे  L5.  पालनघुर  '
 i6  दीसा  .  हि  9.8

 क्रम  स्कीम  का  नाम  स्वीकृत  ऋण
 7.  हिम्मतनगर  ,  .  8.7

 (लाख  Bo  मे  )
 i9  जूनागढ़  न  9.5
 20.  मानबदार  .  8.6

 l.  वाधोडा  ;  6  9  2).  नखतराणा  .  7.5

 2.  पाड़ों  29  6  22  प्रान्तिज  13.1

 3  चोटीला  52.3  23.  कलोल  .  46.4

 ro  बीरमगाव  .  52.  9  24  पनधुका  .  80.9

 5.  बोताड  न  26.  9  25.  सायला .  हि  46  0

 6.  व्यारा .  26  3  26.  गॉडल  हि  .8

 7.  चासमा  4.6  27.  बोताड़  .  :  46.7

 8.  सुरत  .  4.5  28.  भुज  .  .  6.5

 o  सबारकुण्डला  3.6  29.

 किर टी
 द  29,  9

 30.  मेहसान  .  84.6
 10.  ढाभोई .  न  3.0  3.  भ्जर  '  36
 1.  लाठी. .  -  33.0  32.  पादना  2s
 12,  वलल्‍्लभीपुर  F  40.3  33.  लकथर  .  5.

 3.  गाधघड़ा  ,  *  49.8  34  बद्ान  .  .  14,3
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 i  2  3

 35.  सावरमती  हे  7.7
 36,  नाडियाद  .  9.4
 37.  हरोज  44.8
 38.  डोराजी  3.9
 39.  खम्भालिया  :  SL.7
 40.  मंगरोल  .  56.3
 4  भारह  .  .  70.1
 42.  रापड  .  55.7
 43.  सामी  60.8
 AA  मंगरोल  7.6
 45.  वीराबल  .  .  0  7

 कुल  जोड  1295  5

 Number  of  Mining  Leases  of  Diffevent
 Ores  /Mlinerals  given  to  Private  Parties

 7346  SHRI  GIRIDHAR  GOMAN-
 GO.  Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  total  number  of  mining  leases  of
 different  ores/minerals  given  to
 private  parties  by  the  Government
 of  Orissa  till  ‘1978;

 (b)  the  names  of  the  ores/muinerals
 and  the  parties  taken  the  lease;  dis-
 trict-wise;

 (c)  how  many  of  them  are  in  work-
 ing  and  non-working  conditions;  and

 (d)  the  steps  taken  by  the  Govern-
 ment  of  Orissa  to  stop  the  closure
 of  Mines?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA)  (a)
 to  (d):  According  to  the  information
 made  available  by  the  Directorate  of
 Mining  and  Geology,  Government  of
 Orissa,  480  mining  leases  for  different
 ores/minerals  have  been  granted  to
 private  parties  till  1978,  The  district-
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 wise  breakup  of  these  leases  is  given
 below.  At  present  209  mines  are  re-
 ported  to  be  working.  According  to
 the  State  Government,  appropriste
 action  Las  been  initiated  for  violation
 of  lease  conditions  and  also  for  keep~
 ing  the  mines  idle.

 Districtwise  treakup.  हि

 District  Numer  of Jeases  granted
 t.  Keonjhar..  75
 2.  Koraput  re ee  26
 3.  Phul  Bam  eo  9
 te  Purr  ee  नि  5
 5B  Dhenkanal  न  79
 6  Samlalpur  72
 7.  Mayurtham....  35
 8.  Bolangir  eee ee  87
 oe  Kalshand:  ee eo  25
 ro,  Sundargarh  .  «  107,

 Cuttack =  ry  ०००००  20

 Total  480

 Metallic  and  Non-Metalifc  Miuerals  in
 Koraput  District  of  Orissa

 73847  SHRI  GIRIDHAR  GOMAN-
 GO.  Wil)  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  total  number  of  mottalic  and
 non-  metallic  minerals  found  so  far  im
 the  Koraput  district  of  Orissa,

 (b)  number  of  leases  given  to  the
 private  parties  with  names  of  the  par-
 ties  and  mines/minerals,  and

 (c)  number  of  mines  closed  and  new
 mines  opened  during  the  year  977  and
 1978?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  &  MINES
 (SHRI  KARIA  MUNDA):  (a)  The
 metalhc  and  non-metallic  minerals
 and  tneir  reserves  found  $i  Karaput
 district  are  :  bauxite  about  822  mil-
 lion  tonnes;  dolomite  about  00  mul-
 lions  tonnes;  limestone  about  87
 million  tonnes;  iron  ore  about  i6
 million  tonnes;  manganese  of  alyout
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 13  Jekhs  tonnes;  quartzite  about  €0
 mifiton  tonnes  and  some  occurrences
 of  tin  ore,  china  clay,  soapstone,  gra-
 phite  etc.

 ६0)  and  {c).  According  to  the  Direc-
 torate  of  Mines  and  Geology,  Govern
 ment  of  Orissa,  26  mining  leases  have
 been  granted  for  different  minerais
 to  private  parties.  During  1977,  2
 names  were  opened  and  none  closed.
 During  ‘1978,  3  mines  were  closed  and
 none  opened.

 Mines  of  Copper  Ore  in  Balaghat  Dis-
 trict  of  M.  क्,

 1848.  SHRI  MADHAVRAO  SCINDIA:
 Will  the  Miniser  of  STEEL  AND  MINES
 be  pleased  to  state:

 (a)whether  project  report  for  mining
 copper  ore  in  Balaghat  District  of
 Madhya  Pradesh  has  been  prepared  but
 the  work  is  being  delayed;  and

 (b)  if  so,  reasons  therefor  and  steps
 proposed  to  be  taken  to  start  the
 work  in  near  future?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA)  (a)
 and  (b).  A  detailed  project  report  for
 the  Malanjkhand  Copper  Project  in
 Balaghat  District  of  Madhya  Pradesh
 was  preparerd  by  Soviet  Consultants
 M/s.  TSVETMETMETPROMEXPORT,
 The  project  envisages  mining  of  copper
 ore  and  setting  up  of  the  concentra-
 tor.  Government  sanction  for  the
 project  was  given  in  February,  1977.

 The  preparatery  work  on  the  pru-
 ject  was  started  in  June,  ‘1977.  How-
 ever,  the  tempo  cf  work  had  to  be
 slowed  down  in  ‘1978-79  pending  a
 review  by  the  Planning  Commission
 ebout  molementativn  of  this  project,

 “Ali  view  of  the  constraints  on  re-
 sources,  The  review  was  completed
 in  November,  1978,  and  it  wag  de-
 cided  that  the  project  should  be  im-
 plemented.  Preparatory  work  on  the
 project  such  as  development  of  in«
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 frastructure  and  procurement  of
 machinery  is  now  in  full  swing  and
 the  regular  mine  construction  is  ex-
 pected  to  commence  by  July,  ‘1979,

 Land  of  Village  Nagal  Rava  and  their
 New  Dethi  on  hire  with  the  Ministry

 of  Defence

 7349.  SHRI  BALAK  RAM:  Will  ths
 DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  the  land
 measuring  8.39  acres  of  village  Nangal
 Raya  and  Tihar,  New  Delhi  is  on  hire
 with  the  Ministry  of  Defence;

 (b)  whether  the  Government  want
 to  dehire  the  said  land  and  give  the
 possession  to  owners,  if  so,  by  what
 time;  and

 (c)  further  steps  proposed  to  be
 taken  by  Government  in  this  regard?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Out

 of  48.39  acres  of  hired  land,  2.45
 acres  were  dehired  and  handed  over
 to  the  ownerg  in  January  975  and
 thereafter  5.94  acres  are  held  by
 Defence  Institute  of  Fire  &  Research,
 Ministry  of  Defence.

 (b)  Yes,  Sir,  sometime  in  January
 1980.

 (c)}  Complete  the  requisite  for
 malities  connected  with  dehiring  and
 send  necessary  communication  to  the
 owners  in  due  course  to  take  over
 their  land.

 Survey  of  Minerals  in  Orissa

 7350.  SHRI  GIRIDHAR  GOMANGO:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  the  Government  of
 Orissa  have  taken  any  steps  for  inten-
 sive  and  extensive  survey  of  mineral
 belt  for  assessing  the  State  mineral
 wealth
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 (9)  if  so,  the  belts  so  far  planned  in
 the  Geological  map  of  the  State  and
 belt  that  remains  to  be  surveyed;

 (०)  District-wise  metallic  and  non-
 metallic  ores/minerals  found  and  asses-
 sed;  and

 (6)  the  programmes  and  funds  plan-
 ned  for  the  survey  and  assessment  of
 minerals  for  the  year  ‘1978-79  and
 1978-807

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND

 Mines  (SHRI  KARIA  MUNDA).  (a)
 The  Directorate  of  Mining  &  Geology,
 Government  of  Orissa  as  also  Central
 Agencies  like  Geological  Survey  of
 India  have  been  carrying  out  investi-
 gations  for  assessing  the  mineral
 wealth  of  the  State.

 (b)  The  State  Directorate  have  so
 far  covered  11,000  Sq.  Km.  of  mine-
 ralised  belt  by  mineral  surveys  and
 200  Sq.  Km.  by  detailed  exploration
 About  89,000  Sq.  Km.  remains  to  be
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 covered  by  mineral  surveys  followed
 by  detailed  exploration  in  selected
 areag,

 (c)  District-wise  details  of  metal-
 lic  and  non-metallic  ores/minerals
 found  and  assessed  by  various  agen-
 cies  are  given  in  the  enclosed  State-
 ment,

 (d)  During  1978-79  the  State
 Directorate  carried  out  mineral  in-
 ventories  of  940  Sq.  Km.  area;  large
 scale  mapping  of  46  Sq.  Km.  area;
 trial  excavation  7300  Cu.  metres;  dril.
 ling  8460  metres;  and  sampling  5000
 numbers.  The  work  for  1979-80  has
 started.

 Funds  allotted  by  the  State  Govern-
 ment  for  survey  and  assessment  dur-
 ing  ‘1978-79  are:  Rs,  62.3  lakhs  for
 Plan  Schemes  and  Rs.  22.46  lakhs  for
 Non-Plan  Schemes,  For  1979-80  the
 budget  estimates  are:  Rs.  48.46  lakhs
 for  Plan  Schemes  and  Rs.  27,54  lakhs
 for  Non-Plan  Schemes.

 Statement
 Minerals  resources  a  sessed  sn  different  district  of  Orissa

 Minerals  District  Reserve  Grade
 in  million

 tonnes

 I  2  3  4

 Limestone  Sambalpur  92°86  A})  grades

 Sundargarh  696° 36  Al)  grades

 Koraput  187° 30°  Al)  grades
 Total  of  Orissa  ५  856° 52

 Dolomite  +  *  .  Sundargath  394°:4  All  grades

 Koraput  ५  teo*00  Unclassified

 Sambalpur  55°50  Unclassified

 Total  Orissa  689° 64

 Tron  Ore  ,  Dhenkanal  ,  4°40  55-60%  iron

 Cuttack  t0°00  §§-~-63%  iron
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 1  2  3  4

 Keonyhar  1991-89  All  grades

 Koraput  .  .  T'50  —62%  iron

 Mayurbhan)  16°99  ~—63%  tron

 Sambalpur  50°00  §5——-60%  sron

 Sundargarh  837°94.  All  grades
 Total  2709°  72

 Vanadiferous  Magnetite  Mayurbhan)  हे  5°39  ora
 7

 9  41%  V2-O5,

 Keonyhar  &  Balasore  2°20  Mostly  0°  78  to  9°  TA
 T:02

 Total  .  659

 Manganese  Ore  .  Bolangr  07582,  25  to  35%  Mn

 Sambalpur  .  O-20  ५5  to  35%  Mn.

 Sundargarh  5°654  25  to  +46%  Mn.

 Keonyhay  24°50:  25  to  +46%  Mn.

 Koraput  .  O-Ig0  25  to  +46%  Mn.

 Total  ,  .  30°  987

 Chromte  .  Cuttack  a.  19°594  Cs:  ao
 35  to

 Dhenkanal  0°253  All  grades

 Keonjhar,  हे  0959  All  grades

 Total  74"  786

 Copper  Ore  -  «©  Mayurbhan;  *  3°66  =  1°59%  Copper

 LeadOre  ,  .  .  +  Sundargerh,  Cor  5°77%  Lead

 Bauzite  .  .  Koraput.  842°:7  Alumina
 ranging  fom

 43

 to  4  १५
 sca  leas

 Kalahandi  ,  .  67-00
 Do.

 Koraput  &  Kalahandi  19°00  Do

 Bolangir  &  Sambalpur  .  116-54  BBY
 808  :2°5%

 Total  bauxite  for  Orissa  3369°93

 Nickel  Ore  ,  P  ;  .  Cuttack  .  वि  वि  390°45  19g  10: 1°09%,  Nickel

 Mayurbhanj  7°50  0°97%  Nickel

 Total  nickel  orefor  Orissa  197°95.
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 Tin  338  Cassiterite  has  been  found  in  the  eluvial  placer  as  well  as  ia  a
 matire  vein  of  one  metre  width  and  35  metre  length  in  Muods
 gude

 area  of  Koraput  district  in  Orisa.  This  is  the  extension  of
 tar  tin  occurrence  of  Madhya  Pradesh,  D.G.M.,  Orissa_is

 engaged  in  this  investigation.
 Chun  Slay  °  Sundergarh  .  0९078

 Mayurbhanj  57°79

 Sambaipur  |

 Keonjhar  3°78
 Phulbani  *  oO  008

 Bolangir  .  नि  9९007

 Total  china  clay  for  Ori-
 sa.  59°658

 Fire  Clay  ,  हे  कल  Dhenkanal  वि  वि  26°23
 Purr.  है  0°285
 Sambalpur  पे  78°38

 Sundargarh  ०९638

 Cuttack  0°293
 Total  fire  clay  for  Orissa:  45°606

 Kyanite  ,  :  a  .  Dhankanal  >  &  ७००१

 Graphite  Sambalpur,  Bolangir,  Reserve  not  All  grades
 Patna,  Dhenkanal,  >  estimated] Phulbani  &  Kala-  J hand:

 He  nate  Monazite  The  dune  and  beach  sands  on  the  sea  coast  in  Cuttack,  Pur:  and
 Ganjam  districts  contain

 ap
 preciable  amount  ofilemenite,  garnet

 sillimanite,  rutile,  monazite  and  zircon.

 Goal  :

 Reserves  in  Million  Tonnes
 District  Coalfield  Depth-

 rangeinm.  Proved  Indicated  Inferred  Total

 |  2  3  4  5  6  7

 Dhenkanal  .  Talcher  .  ©  to  goo  979  a8  9581
 Sambalpur  .  Ib  River  .  0  to  60०  83  930  56  2976

 Grand  Totals  5907

 Besides,  coal  also  occurs  in
 get

 basin  in  Sundargath  district  and  also  in  Phulbani  district, bt  ह...  estimate  of  reserves  are  .  हि
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 देश  में  देशोविज्षन  के  शम्तर्गत  क्षेत्र  को
 प्रतिशतता

 735]  भी  सुनेस  wt  सुमन :.  क्या

 सूचना जोर  प्रसारण  मत्री  यह  बताने  की  कृपा
 करेंगे कि  :

 won  सा आर
 (क)  क्‍या  देश  टेलीविजन  के  झन्तमेत

 झभी  तक  के  वल  5  प्रतिशत  क्षेत्र  ही  भाता  है  ,

 (ख)  क्‍या  टेलीविजन  सेवादुके  प्रसार
 के  ये  चरणबद्ध  कार्यक्रम  बनाने,  का  कोई
 प्रस्ताव  है  ,  झौर  4

 (4)  यदि  हा,  तो  तत्सबधी  ब्यौरा  क्या
 हैं?

 सुचना  झोर  प्रसारण  मंत्री  (भी  लाल

 कृष्ण  झाडवाणी)  :  (क)  इस  समय  दूरदर्शन
 सेवा  दवारा  देश  का  69  प्रतिशत  कबर  किया
 जाता  है  1

 (ख)  भौर  (ग)  छठीपत्रवर्षी।य  ज
 अवधि  के  द  रान  निम्नलिखित  कन  स्थापित
 ६ए  जाने  ह 16  प्रस्ता+  है

 (a)  प्र्णकूपेण  दश्वक्षंत  केसा  .

 (1)  भ्रहमदाबा
 (2)  बगल।र

 (3)  तिवेन्दरम्‌

 (2)  रिले  करा

 (i)  भ्रजमेर

 (2)  कटक

 (3)  पणजी

 (4)  जम्मू
 5)  मदुर

 (6)  बिजयथवाड़ा
 (7)  वराणसी

 (8)  मु  शाबाद
 (9)  आमनधोल

 (10  कसौली
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 ae:  wafer  स्थापना  के  रूप  में  रलन्धर
 में  एक  पृर्णकेपेण  दूरदर्शन  केन्द्र
 3—4- 78  को  चालू  किया  गया  था  ।

 Drilling  in  Lakshmikantaper  Weil
 Ne.  I,  West  Bengal

 7352  SHRI  SHANKERSINHJI  VAG-
 HELA
 DR  BIJOY  MONDAL

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  whether  it  38  a  fact  that  the
 Lakshmikantapur  Well  No  l  in  the
 24-Parganas  in  West  Bengal  has  been
 kept  in  abeyance,  if  so,  reasons  there-
 of,  and

 (०)  whether  the  reasons  for  keeping
 the  well  in  abeyance  were  not  com-
 municated  to  the  Central  Govern-
 ment  in  spite  of  repeated  reminders
 made  to  that  effect  and  if  what
 are  the  details  in  regard  thereto?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  &  FERTILIZERS
 (SHRI  H  N  BAHUGUNA):  (a)  Yes,
 Sw  Drilling  m  Lakshmukantapur  Well
 No  i  in  the  24  Parganas  in  West
 Bengal  has  been  kept  in  abeyance
 subject  to  re-evaluation  of  the  pros-
 pects  in  the  light  of  the  results  ob-
 tained  from  Diamond  Harbour  Well
 No  i  currently  under  drilling.

 (b)  The  reasons  for  keeping  the
 well  in  abeyance  were  communicated
 to  the  Central  Government

 Complaints  against  Garfison  Engineers
 Kanpur

 7353  SHRI  MANOHAR  LAL  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state.

 (a)  whether  Government  have  re-
 ceived  several  complaints  agaist  the
 officers  of  Garrison  Engineers,  Kanpur
 Division,  including  from  Members  of
 Parlament  and  Union  Leaders  regard-
 ing  their  corrupt  practices,  and
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 (b)  if  so,  what  action  Government
 have  taken  against  them?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  (a)  Yes,
 Sir.

 (9)  As  a  result  of  enquiries  con-
 ducted,  a  Supdt.  Gde.  I  is  being  prose-
 cuted  in  the  Court,  departmental  dis-
 ciplinary  proceedings  have  been  (ini-
 tiated  against  one  Assistant  Execu-
 tive  Engineer,  two  Supdts,  Gde.  I,  a
 Store-keeper  and  four  other-non
 gazetted  employees.  Besides,  “recor-
 dable  warning”  has  been  issued  to
 &  Supdt.  Gde,  7.

 Production  and  Supply  of  Billets

 7354.  SHRI  KUMARI  ANANTHAN:
 Will  the  Minister  of  STEEL  AND
 MINES  be  pleased  to  sfate

 (a)  whether  the  re-rollers  get  hard-
 ly  30  percent  of  their  requirement  of
 8000  tonnes  of  billets  a  month;

 (b)  whether  it  is  a  fact  that  the  in-
 tegrated  steel  plants  give  second  priori-
 ty  for  production  of  billets;

 (c)  the  number  of  units  that  have
 been  closed  down  because  of  acute
 shortage  of  billets,  and

 (a)  the  steps  being  taken  by  the  Gov-
 ernment  to  augment  the  production  of
 billets?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA)  :
 (a)  The  total  capacity  of  the  re-
 rolling  industry  m  the  country  is
 being  assessed  by  a  Committee;  the
 report  of  the  Committee  is  awaited.
 Meanwhile,  against  the  total  claimed
 capacity  of  about  4.2  million  tonnes

 per  annum,  the  supplies  of  re-rollab-
 legs  from  the  main  producers  during
 1978-79  came  to  about  .35  million
 tonnes,  including  about  740.000  tonnes
 of  billets.  In  addition,  about  4.49  mil-
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 lion  tonnes  of  ingote/billets  were
 supplied  by  ‘the  ministeel  plavite,
 making  a  total  of  about  2.84  million
 tonnes.  This  works  out  to  about
 68  per  cent  of  the  claimed  capacity.

 (b)  No,  Sir.

 (९)  The  information  is  being  collect-
 ed  and  will  be  laid  on  the  Table  of
 the  House.

 (d)  Over  the  last  eighteen  months
 a  large  number  of  measures  have
 been  taken  by  the  Government  to
 rehabilitate  the  mini-steel  plants  and
 to  ensure  that  their  production  goes
 up;  this  has  given  resuts  and  there
 has  been  substantial  increase  in  the
 production  of  pencil  ingots/concast
 billets.  The  feasibility  of  importing
 billets  for  meeting  the  requirements
 of  rerollers  is  also  being  examined.
 As  a  long-term  measure,  production
 of  billets  specially  for  the  re-rollin
 industry  is  being  included  in  the  pro-
 duct-mix  of  the  new  plants  such  as
 the  Vizag  Steel  Plant.

 Direct  Allocation  of  Raw  Materials

 7355  पहा  OM  PRAKASH
 TYAGI:  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  how  many  applications  have
 been  received  durmng  ‘1977-78  and
 1978-79  for  the  direct  allocation  of  raw
 materials  of  bulk  drugs  in  response  to
 the  policy  announced  by  C.P.C,,

 (b)  under  what  provisions  of  I
 (D&R)  Act,  Import  Trade  Control
 Act,  FERA  this  announcement  was
 made  for  direct  allocation  of  raw
 materials;  and

 (c)  would  Government  obtain  Char-
 tered  Accountants  certificate  from  all
 parties  applying  for  allocation  of  raw
 materials  under  this  announcement;  if
 not,  why  and  how  CPC  can  verify  the
 past  consumption  figures  in  the  absence
 of  Chartered  Accountants  certificate?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  &  FERTILIZERS  (SHRI



 253  «(Written  Answers

 H.  N,  BAHUGUNA):  (a)  and  (b).
 Procedure  regarding  direct  allotment
 of  certain  canalised  bulk  druge/drug
 jnter-mediates  as  specified  in  Section
 Il  of  Import  Trade  Control  Policy
 ‘1977-78  (Vol.  I)  was  laid-down  in

 paragraph  92  to  93  of  the  said  policy.
 During  1977-78,  M/s.  Indian  Drugs
 and  Pharmaceuticals  Ltd.  and  the
 State  Chemicals  &  Pharmaceuticals  of
 India  Ltd.  registered  605  and  444  ap-
 plications  respectively  under  the
 ‘Direct  Allotment’  procedure.  No  pro-
 vision  of  allocation  of  canalised  raw
 material  under  the  scheme  of  ‘Direct
 Allotment’  exists  in  the  1978-79,  Im-
 port  Policy

 (०)  As  indicated  above,  the  ‘Direct
 Allotment’  scheme  has  been  dis-con-
 tinued  in  1978-79  The  question  of
 obtaining  Chartered  Accountants’
 Certificate  under  the  said  scheme,
 therefore,  does  not  arise  However,
 as  per  guidelines  for  distribution  of
 canalised  raw  materials  for  ‘1978-79,
 for  the  purpose  of  calculating  entitle-
 ments  based  on  licenced  capacities  of
 formulations,  the  DGTD  units  regis-
 tering  with  the  State  Chemicals  &
 Pharmaceuticals  of  India  Ltd.  and
 M/s  Indian  Drugs  and  Pharma-
 ceuticals  Ltd.  are  required  to  submit
 Chartered  Accountants  Certificate  in
 respect  of  their  entitlements  based  on
 such  licenced  capacities.

 Publicity  of  ‘Harmony  Pian’  of
 Dr.  Gupta

 7358.  SHRI  VASANT  SATHE:
 Will  the  Minister  of  INFORMATION
 AND  BROADCASTING  be  pleased
 to  state:

 (a)  wheher  it  is  a  fact  that  a  ‘Har-
 mony  Pian‘  formulated  by  Dr.  Mahabir
 Prashad  Gupta—a  Delhi  Physician  has
 been  forwarded  by  the  Prime  Vi:nister
 to  the  Minister  of  Information  and
 Broadcasting  for  further  action  in  thé
 matter  and  giving  the  plan  due  pub-
 Keity;

 ro)  ig  whether  the  Information
 Minister  hag  received  such  reference
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 from  the  Prime  Minister  as  has  ap-
 peared  in  the  ‘National  Herald’  dated
 25-2-1979  and  important  features  of  the
 ‘Harmony  Plan’  formulated  by  Dr.
 Gupta  ang  reaction  of  the  Gove-nment
 thereto;  and

 (c)  details  of  action  taken/pro-
 posed  by  Government  in  thig  matter?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BRODCASTING  (SHRI

 L.  K.  ADVANI):  (a)  to  (oe).  Some
 papers  relating  to  the  writings  of  Dr.
 Mahabir  Prashad  Gupta  were  passed
 on  to  the  Ministry  of  Information  and
 Broadcasting  by  the  Prime  Minister’s
 Office  for  appropriate  action.  Dr.
 Gupta  also  has  met  the  Minister  and
 has  urged  that  the  Ministry  arrange
 publicity  fo:  his  articles.  It  has  been
 explained  to  him  that  the  Ministry

 does  not  arrange  publicity  on  behalf
 of  private  citizens.

 Isaue  of  New  Licences  to  M/s.  Synthe.
 tics  and  Chemicals  Lid.

 7357.  SHRI  SURENDRA  BIKRAM:
 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  how  many  new  licences  for  uiver-
 sification  have  been  issued  to  Srnthe
 tics  ang  Chemicalg  Limited  during  the
 last  twelve  years  and  why,

 (9)  how  many  licences  have  been
 utilised  by  this  company  and  how  many
 licences  not  utilised  and  surrendered
 and  the  reasons  therefor;  and

 (c)  which  of  such  projects  have  been
 completeg  and  how  they  are  operating
 and  which  guch  projects  are  under  erec
 tion  and  when  expected  to  be  com-
 pleted?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  The
 industrial  licences  isued  to  M/s.  Syn~«
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 thetics  &  Chemicals  Limited  during  the  last  twelve  years  are  as  under:

 Industrial  Licence  No.  and  date  Item  of  manufacture

 C-:L:220(74)  dated  S9°7°74  NatrileRubber  a.  2000  tonnes  per  an.
 num

 C:IL:g338(77)  dated  5-33-77  Butadiene  Catalyst  60  tonnes  per  annum.

 2:TL:3  46(77)  dated  9-18-77,  ABS  Resins  and  Plastics  ,  .  2000  tonnes  per  ane
 num

 (9)  &  (०)  Out  of  the  above  three
 industrial  licences,  plants  for  nitrile
 rubber  and  Butadiene  catalyst  have
 already  been  commissioned  and  ac-
 cording  to  the  Company  are  operating
 satisfactorily.  The  ABS  project  is
 being  implemented  in  a  phased  man-
 ner  depending  on  the  demand  of  the
 product  and  availability  of  funds.
 Beet  of  Bish  Coal  Prices  om  Steel
 Industry,  Ballway,  Thermal  Power

 Piants  etc.

 7358,  SHRI  A.  R.  BADRINARA-
 YAN:  Will  the  Minister  of  ENERGY
 be  pleased  to  state:

 (a)  whether  prevailing  high  coal
 prices  have  already  had  an  vt  iverse
 impact  on  iron  and  stee]  industry,  rail
 way,  thermal  power  plants,  cement  ano
 other  coal  consuming  industries  besides
 domestic  consumers;

 (by  ig  so,  whether  any  further  revis-
 ed  trend  of  the  increase  in  price  of  coal
 may  adversely  affect  the  above  in-
 dustries;

 (c)  if  80,  the  steps  being  takea  to
 check  further  rise  in  coal  prices;  and

 (d)  the  total  effect  the  coal  price  had
 on  the  Industry  Sector  and  consumers
 now  and  in  future?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY
 (SHRI  JANESHWAR  MISHRA):  (a)
 The  prevailing  pithead  prices  of  coal
 are  inforce  from  7.975  and  cannot
 be  considered  ag  high.

 (b)  &  (c).  Due  to  the  increase
 in  the  cost  of  inputs,  wages  of
 workers  going  up,  high  incidence  of
 excise  duty  on  inputs,  depreciation

 and  interest,  the  cost  of  coal  produc-
 tion  has  gone  up.  Revision  in  coal
 prices  is  thus  called  for.  This,  in
 turn,  would  affect  all  users.

 (d)  The  cost  of  coal  constitutes  a
 varying  percentage  of  the  cost  of  pro-
 duction  according  to  the  nature  of  the
 industry  Since  no  increase  in  the
 pithead  price  of  coal  has  been  made
 after  Ist  July,  ‘1975,  the  question  of
 industries  being  affected  does  not
 arise,

 उपकमों  में  'निय, कत  किये  गये  सेना  के

 लेबा-मिबस्त  शिकार

 7359.  श्री  दयारासल  शाक्ष्य  :  कया
 खप  प्रधान  मवी  तथा  रक्षा  मती  यह  बताने
 की  कृपा  करेगे  कि

 (क)  स्ब्ल  सेता,  नौसेना  भौर  वायु
 सेना  के  ब्रिगडियर  से  जनरल  तक  के  रैकों  के
 उन  अधिकारियों  की  पृथक  पृथक  संख्या
 कितनी  है  जो  गत  तीन  बचों  मे  सेवा  निबत्त
 हुए  तथा  सरकारी  सेवा  झौर  सावंजनिक
 केत्र  के  उपक्रमो  मे  उन्हें  किन-कित  पदों  पर

 नियूक्‍त  किया  गया  ;  भौर

 (@)  क्या  उक्त  अ्रधिकारी  बतंमात
 पदों  से  58  वर्ष  को  आय  में  सेवा  निवुत्त  होते
 हैं  भौर  मि  नहीं,  तो  इसके  ब्या  कारण  है  ?

 उप  प्रधान  मंत्रों  तथा  रक्षा  मंत्री

 (झ्यो  जगजोदन  राम)  :  (क)  पिछले

 तीन  वर्षों  में  त्रप्नेंडि/र  से  जनरल  तक  के  रैंक

 के  थल  सेना,  नौसेता  भौर  सवा  नियुम
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 सिगेशियर

 चीफ  आपरेशन  मैनेजर,  कलकत्ता

 ट्रान्सपोर्ट  कारपोरेशन,  कलकत्ता  उप

 महा  प्रबन्धक,  भारतीय  खाद्य  निगम
 लिमिटेड,  पूर्वी  जोन  परियोजना  मैनेजर,
 इंजीनिय्स  इण्डिया  लिमिटड,  बड़ोदा
 मैंनेजिंग  डाइरेक्टर,  प्रागा  टूल्स  लिमिटेड,
 सिकन्दराबाद  उप  निदेशक,  आसूचना
 ब्यूरो,  गृह  मंत्रालय  सचिव,  राज्य
 सैनिक  बोर्ड,  जयपुर  निदेशक,  झान्घ्र
 प्रदेश  राज्य  सैनिक  बोर्ड,  हैदराबाद
 कोल  इण्डिया  लिमिटेड  में  भ्रध्यक्ष  के

 सलाहकार  चीफ  आफ  मेटीरियल,
 भारत  कूकिंग  कोल,  धनवाद  चीफ  शराफ
 मैटीरियल,  बौस्टन  कोल  फील्ड,  नागपुर
 सिविल  सम्पर्क  अ्रधिकारी,  जम्मू-
 कश्मीर  सरकार,  जम्मू  मुख्य  कार्यपालक
 अधिकारी,  फर्टीलाइजर_कारपोरेशन
 आफ  इण्डिया,  सिन्दरी

 उप  महानिरीक्षक,  सीमा  सुरक्षा  दल,
 बाल्दीपुर  (जम्मू-कश्मीर )

 मुख्य  कार्यपालक  अ्रधिकारी  (4)
 फर्टीलाइजर  कारपोरेशन  झाफ  इण्डिया
 सचिव,  राज्य  सैनिक  बोर्ड,  उड़ीसा
 महाप्रवस्धक,  स्कूटर्स  इण्डिया  लिमिटेड,
 लखनऊ

 उपमहानिदेशक,  होम  गार्ड्स
 सचिव,  राज्य  सैनिक  बोर्ड,  केरल
 उप  महानिरीक्षक,  सीमा  शुल्क  दल,
 इम्फाल

 सम्पर्/विकास  श्रधिकारी,  सेन्ट्रल  बैक
 श्राफ  इण्डिया

 सचिव,  राज्य  सैनिक  बोर्ड,  गुजरात
 मुख्यालय  महानिदेशक,  सीमा  सुरक्षा
 दल,  गृह  मंत्रालय

 डिप्टी  कमांडेंट,  सीमा  सुरक्षा  दल,
 टेकनपुर
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 कोलोशोर

 सचिव,  राज्य  सैनिक  बोर्ड,  बिहार,
 पटना

 एचर  फोसोडोर

 मुझ्य  कार्यंपालक  भ्धिकारी,  फर्टीलाइजर
 कारपोरेशन  झाफ  इण्डिया

 सेना  मुख्यालय  के  साध्यम  से
 एयर  भाशंल

 अध्यक्ष,  हिन्दुस्तान  एयरोनाटिक्स  लिमिटेड
 बंगलौर

 एपर  कोमोडोर

 हवाई  पत्तन  निदेशक,  अन्तरराष्ट्रीय
 हवाई  पत्तन  प्राधिकरण

 सशस्त्र  सेना  चिकित्सा  सेवा  महानिदेशालय
 के  माध्यम  से

 मेजर  जनरल

 सलाहकार,  चिकित्सा  सेवा,  लेन्जी  गांव
 रिफाइनरी  तथा  पेट्रोकेमिकल  लिमिटेड,
 असम

 स्रिभेडियर

 निश्चेतक,  पश्चिमी  बंगाल  स्वास्थ्य
 सेवा,  कलकत्ता

 सी  एम  ो  दामोदर  वैली  कारपोरेशन,
 कलकत्ता

 सी  एम  श्री,  हिन्दुस्तान  कारपोरेशन,
 लिमिटेड,  कलकत्ता

 एयर  कोमोडोर

 सी  एम  शो,  सिविल  डिफेंस,  डी०  जी०
 एच०  एस०,  नई  दिल्‍ली  ।

 धर-सरकारी  कम्पतियों  सें  निवेशकों  की
 बिना  काम  मियुक्ति

 7360.  श्री  शलभ  कुमार  शर्मा  :  क्या
 चिधि,  ग्याथ  और  कफम्पती  काय  मंत्री
 यह  बतामे  के  कृपा  दरेगे  कि

 (क)  क्‍या  गैर  सरकारी  कम्पनियों  में
 ऐसे  बहुत  से  व्यक्ति  निदेशकों  के  पद  पर



 261  Written  Answers  CHAITRA  27,  1901  (SAKA)

 नियुक्त  हैं  जिनके  पास  कोई  काम  नहीं  है
 और  वे  वेतन  तथा  भ्रन्य  भारी  लाभ  प्राप्त
 कर  रहे  हैं  जिसके  परिणामस्वरूप  कम्पनियों
 हारा  लाभ  का  अधिकांश  भाग  भ्पने  रिश्तेदारों
 को  दिया  जा  रहा  है  ;  भौर

 (ख)  इस  प्रथा  को  रोकने  के  लिए
 सरकार  का  क्‍या  ठोस  कदम  उठाने  का  विचार
 है?

 गृह  संत्रालय  तथा  विधि,  स्थाय  झोर
 कम्पनी  कार्य  संत्रालयों  से  राज्य  मंत्री

 (शी  एस०  डो०  पाटिल)  (क)  तथा  (ख).
 कम्पनी  अ्रधिनियम,  i959  के  अन्तगंत
 केन्द्रीय  भरकार  का  श्रनुमोदन,  पब्लिक  लिमिटेड
 कम्पनियों  शौर  प्राइवेट  लिमिटेड  कम्पनियों,
 जो  पब्लिक  लिमिटेड  कम्पनियों  की  सहायक
 है,  के  प्रबन्धकीय/पुर्णशालिक  निदेशकों  भौर
 प्रबन्धकों  को  केवल  नियुक्ति  या  पुनतियुक्ति
 तथा  पारिश्रमिक  की  ग्रदायगी  के  लिए
 अपेक्षित  है  ।  इस  प्रकार  का  श्रनुमोदन
 ब्राइबेट  लिमिटेड  कम्पनियों  जो  पब्लिक
 लिमिटेड  कम्पनियों  की  सहायक  नहीं  हैं,  के

 लिए  प्रपेक्षित  नहीं  हैं  ।  इस  के  अ्न्तोक्‍्त
 वर्ष  में,  देश  में  38,000  प्राइवेट  लिमिटेड
 कम्पनियों  से  प्रध्तिक  हैं  ।  कम्पनी  कार्ये
 विभाग  के  पास  प्रश्न  के भाग  (क)  के  सम्बन्ध
 पे  इस  प्रकार  से  कोई  सूचना  नही  है  ।  इस
 प्रकार  की  सुचना  सानी  से  एकत्र
 नहीं की  जा  सकती  है  क्योकि  इसके  लिए
 भारी  प्रयास  और  समय  अपेक्षित  हैं  तथा
 इसके  परिणाम  इस+  प्रयासों  और  व्यय  में

 समानुपातिक  ही  होगे  ।  पब्लिक  लिमिटेड
 कम्पनियों  प्रौर  जाइवेट  लिमिटेड  कम्पनियों,
 जो  पब्लिक  लिमिटेड  फम्पतियों  की  भहायक
 है,  के  प्रवन्धदा|पूर्ण  शक  विदेशों  और
 प्रबस्धकों  की  सिन्रक्निययों/प्नाियुक्तियों
 तथा  पारिश्षमिक  की  झटापगी  =  के  लिए
 झाविदन  पत्नो  में  प्रबन्ध कोय'  कामिय'  द्वारा
 किये  गये  कार्यों  को  प्रकृति  को  विशेषत,  मांगा
 जाता  है।  इस  पहलू  पर,नियुद्तित  के  भ्रनुमोदन
 और  पारिश्रमिक  को  निर्धारित  करते  समय
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 ध्यान  दिया  जाता  है।  जहां  तक  साधारण
 निदेशक  का  हम्शन्ध  है,  वे  “।मान्यत  बैठक
 शुल्क  के  हकदार  हैं  ।  बैठक  शुल्क  मे  प्रधिक
 उनके  पारिशभ्रभिक  को  कम्पनी  अ्रधिनियम,
 I956  की  धारा  309  +$  उपवन्धों  द्वारा

 विनियमित  किया  जात,  है  |

 Amendment  of  Damodar  Valley  Corpo-
 ration  Act

 ‘7361,  SHRI  M.  ve  CHANDRASHE-
 KHARA  MURTHY:

 SHRI  P.  M.  SAYEED:
 SHRI  R.  V.  SWAMINATHAN:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)whether  Government  are  examin-
 ing  some  proposals  to  amend  the
 Damodar  Valley  Corporation  Act;

 (9)  if  so,  how  many  suggestions  have
 been  received  in  this  regard;

 (c)  the  details  of  the  suggestions
 made;  atid

 (d)  when  the  final  decision  to  amend
 the  Act  ig  likely  to  be  taken?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (2a)

 to  (d),  Various  proposals  for  restruc-
 turing  the  Damodar  Valley  Corpura-
 tion  involving  amendment  of  the  Act
 have  been  received.  A  decision  will
 be  taken  at  the  appropriate  time.

 Rural  Electrification  in  North  Eastern
 Region

 7362  SHRI  AHMED  HUSSAIN:
 Will  the  Mimster  of  ENERGY  be
 pleased  to  state:

 (a)  the  Government’s  policy  on
 rural  electrification  of  N.E.  Region  and
 the  amount  of  assistance/grants/loans
 given  to  these  States  during  the  last
 five  years  ending  $1-8-1979  (State-
 wise);  and

 (b)  the  names  of  places  in  the  Goal-
 para  District  of  Assam  and  number  of
 villages  in  Assam  which  will  be  elec-
 trified  during  1979-80  and  980-8i  and
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 funds  so  far  earmarked  by  the  Centre
 and  State  Government  of  Assam  for
 the  purpose?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN):  (७)

 No.  th-Eastern  Region  comprises  the
 States  of  Assam,  Manipur,  Meghalaya,
 Nagaland  ang  Tripura  and  the  Union
 Territories  of  Arunachal  Pradesh  and
 Mizoram.  A  Statement  indicating  the
 total  outlays  approved  for  rural  elec-
 trification  works  in  these  States/
 Union  Territories  during  1974—79
 under  the  different  sources  of  financ-
 ing  8  enclosed,

 Although  rural  electrification  has
 made  good  progress  in  the  country  as
 a  whole  the  North  Eastern  States/
 Union  Territories  have  been  lagging
 behing  in  this  regard.  Electrification
 of  villages  in  these  States  has  been
 generally  slow  due  to  geographical
 conditions,  lack  of  communication
 facilities,  inadequate  transmission/
 Gistribution  network,  lack  of  load
 development  etc,  With  a  view  to  re-
 moving  the  regronal  imbalances  rura?’
 electrification  wag  taken  up  as  a  part
 of  the  Minimum  Needs  Programme  in
 the  Fifth  Plan  in  order  to  supplement
 the  resources  of  the  States  which  are
 lagging  behind  in  this  regard.  It  has
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 continued  to  receive  special  considera-
 tion  under  the  Revised  Minimum
 Needs  Programme  (RMNP)  in  the
 Five-Year  Plan  978—88.  The  RMNP,
 envisages  electrification  of  at  least
 50  per  cent  villages  in  each  State
 during  the  next  40  years  1978-88,

 (b)  The  Annual  Plan  for  1979-80
 provides  for  an  allocation  of  Rs,  8
 crores  for  rural  electrification  in
 Assam,  The  details  are  as  follows:—

 Rs.  crores
 REC  Norma]  Programme  2

 RMNP  ,  5  .  न  5  3
 Normal  Development  Programme of  the  State  .  I

 जाता  Area  Plan  +  2
 af  rs

 The  target  of  electrification  of  about
 1,200  villages  has  been  envisaged.

 The  State  Electricity  Board  has  a
 tentative  programme  for  electrification
 of  30  villages  in  Goalpara  district  in
 1979-80.  List  of  villages  to  be  electri.
 fied  has  not  yet  been  finalised,

 The  programme  for  1980-31  has  not
 been  drawn.

 Statement

 Outlays  abproved for  rural  electrification  works  in  respect  of  the  north  eastern  regron  during  the  last  fire  yars
 ViZ,,  974—79.

 (Ra.  in  lakhs)

 Outlays  Under
 Sl.  States/U.Ts.  Total

 No.  NDP  REC  MNP

 t  Assam  36g:00  g62°00  =  975°00°  7  '2300°00 00
 2  Manpar  दि  %  20°00  I0°00  85°00  795°00
 3  Meghalaya  नि  .  ate  424°00  361'00,  =  785°00,
 4  Nagaland.  .  45°00  169°00  24°00

 5  Tripua  600  T00°00  =  99°00  =  §  0500
 Union  Ternitores

 6  Arunachal  Pradesh  .  वि  .  .  134°00  ae  28r-50  0  &75'50
 7  Mizoram  86-00  =  '832°00:  878500

 Tomal  oo.  654°00  1496'00  agea'50  |  4652°50
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 Production  Capacity  of  Hindustan  tn.
 peotisides  Lid,

 7368.  SHRI  D,  0,  DEGAI:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  the  production  capacity
 of  Hindustan  Insecticides  Ltd.  has  fal-
 Jen  resulting  in  shortage  of  a  wide
 variety  of  important  pesticides  and
 insecticides;

 (9)  if  so,  whether  this  hag  created
 a  blackmarket  for  pesticides;  and

 {c)  the  steps  taken  to  remedy  the
 situation?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N  BAHUGUNA):  (a)  No,
 Sir.  Hindustan  Insecticides  Limited
 produce  only  DDT  and  BHC  techni-
 cal,  the  production  of  which  during
 1978-79,  was  an  all  time  record  of  6403
 tonnes,

 (b)  Does  not  arise.

 (०)  Does  not  arise.

 Publicity  policy  and  growth  of  langu-
 age  dailies

 7364.  SHRI  SACHINDRA  LAL
 SINGHA:  Will  the  Minister  of  IN-
 FORMATION  AND  BROADCASTING
 be  pleased  to  state:

 (a)  the  details  of  the  in-country
 publicity  policy  of  the  Ministry;

 (b)  whether  it  has  been  brought
 to  the  notice  of  his  Ministry  that
 there  is  no  proper  growth  of  language
 dailies  in  varioug  States  particularly
 in  backward  areas;

 (c)  if  so,  whether  some  officials
 of  hia  Ministry  have  met  the  language
 press  editors  of  the  different  States;

 (da)  if  so,  the  details  thereat  dur-
 ing  the  last  two  years,  date-wise;
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 (e)  the  detailg  of  the  arrangement
 made  up-to-date  by  the  Publicity
 Department  to  feed  the  language
 press  with  the  up-to-date  develop-
 ment;  and

 (f)  the  result  achieved?

 THE  MINISTER  OF  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L,  K,  ADVANI):  (a)  Government
 publicity  essentially  aims  at  inform-
 ing  the  people  in  the  country  about
 the  Government  policies  and  prog-
 rammes  in  an  objective  and  impartial
 manner.

 (०)  There  hag  been  a  general  feel-
 ing  in  the  language  Press  about  the
 need  for  Government  assistance  in
 regard  to  their  growth  and  develop-
 ment.  Government’s  decision  in  re~
 gard  to  the  future  of  News  Agencies
 duly  kept  this  in  view,  The  Press
 Commission  has  also  been  askeg  to
 examine  this  aspect.

 (c)  and  (d).  The  meeting  of  the
 officials  with  language  press  repre-
 sentatives  is  a  normal  and  continuous
 feature.  No  separate  records  as  such
 are  kept  about  these  meetings,  How-
 ever,  Principal  Information  Officer  of
 the  Press  Information  Bureau  recently
 held  regional  conferences  at  Hydera-
 bad,  Bombay  and  Calcutta  where  he
 met  the  language  press  editors  and  re-
 presentatives.  He  also  hag  a  meeting
 with  language  press  editors  and
 journalists  at  Jaipur  when  he  visited
 that  place  in  January,  1979.

 (e)  A  statement  ig  attached.

 (f)  This  hag  resulted  in  increasing
 coverage  of  the  developmental  acti-
 vities  in  the  language  press,  creating
 a  greater  awareness  and  understand-
 ing  among  the  people  about  the  pro-
 grammes  and  policies  launched  by  the
 Government  for  social  ang  economic
 betterment  of  the  country,

 Statement

 Press  Information  Bureay  releases
 information  data  etc,  to  the  news-
 papers  in  the  country  in  all  languages,
 Of  late,  increasing  emphasis  ia  being
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 leiq  on  reaching  this  information  to
 language  small  and  medium  news-
 papers  as  fast  as  possible,  Besides,
 newg  réleases,  Press  Notes  and  other
 information  material,  photographs,
 ebonoid  blocks  and  Charbas  (for  Urdu
 Papers)  are  being  supplied  for  use  by
 smal]  and  medium  newspapers,  The
 number  of  features  for  which  there
 js  substantial  demang  from  small
 and  medium  papers  in  all  languages
 has  been  increased.  Some  exclusive
 services  are  also  being  provided  for
 use  by  small  and  medium  papers
 Janguage  paperg  such  as  Gramin  Patra
 Seva,  Saptahik  Samachar  Samiksha,
 Vigyan  Patrika,  Krishi  Patrika  ete.
 Accreditation  rules  have  also  been
 amended  tp  facilitate  accreditation  for
 small  papers  who  can  join  together
 to  reach  the  minimum  standard  of
 circulation  for  eligibility  of  accredi-
 tation.  The  Press  Parties  taken  out
 by  the  Press  Information  Bureau  from
 Headquarters  and  Regional  Centres
 also  include  a  growing  number  of  re-
 presentatives  from  Indian  language
 Press,  In  a  few  cases  the  language
 papers  have  also  been  induced  to  send
 their  correspondents  to  accompany
 the  Prime  Minister  on  his  tours
 abroad  by  offering  them  partially
 free  passage.

 Mini  Steel  Plant  in  Goa

 7365.  SHRI  EDUARDO  FALEIRO:
 Will  the  Minister  of  STEEL  AND
 MINBS  be  pleased  to  state:

 (a)  whether  there  have  been  de
 mands  to  set  up  a  mini  steel  plant  in
 Goa;

 (b)  माँ  80,  by  whom  and  when  were
 these  demands  made;

 (c)  whether  Government  have  ac-
 cepted  this  proposal;  and

 (a)  .f  not,  the  reasons  therefor?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 No  request  for  setting  up  an  electric
 are  furnace  unft,  commoniy  known  88
 mini  steel  plant,  in  Goa,  is  pending
 with  the  Department  of  Steel.
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 (b)  to  (9).  Do  not  arise.

 Release  of  Gentamycin  to  M/s,  Indian
 Schering  and  C,  Fulford

 7366.  SHRI  MOTIBHAI  R.  CHAU-
 DHARY:  Will  the  Minister  of  PETRO-
 LEUM,  CHEMICALS  AND  FERTILI-
 ZERS  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  Gavern-
 ment  stopped  release  of  Gentamycin
 to  Indian  Schering  and  C.E.  Fulford,  if
 80,  stocks  available  with  both  these
 companies  on  ist  April,  ‘1978,  detaile
 of  procurements  of  Gentamycin  from
 different  sources  thereafter  date-wise
 and  total  quantities  procured  so  far,
 and

 {b)  in  cage  both  companies  have  pro-
 cured  Gentamycin  from  sources  other
 than  canalising  agencies,  what  action
 has  been  taken  against  both  of  them
 for  violation  of  provisions  of  Indus-
 tries  (Development  ang  Regulation)
 Act.  ITC  policy  etc.?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA):  (a)  Yes,
 Sir,  the  release  of  Gentamycin  by  CPC
 to  M/s.  Indian  Schering  and  CE.  Ful-
 fard  in  ‘1978-79  has  been  stopped.

 The  information  with  regard  to
 stocks  available  with  them  on  ist
 April,  978  details  of  procurement  of
 Gentamycin  from  different  sources
 thereafter  and  total  quantities  9005
 éured  80  far  is  being  collected  and  will
 be  laid  on  the  Table  of  the  Sabha.

 (b)  Does  not  arise  at  this  stage  in
 view  of  reply  to  part  (a)  above,

 Setting  up  of  Petro-Chemical  Plant  at
 Haldia,

 7367,  SHRI  KRISHNA  CHANDRA
 HALDAR:  Will  the  Minister  of  साला
 ROLEUM,  CHEMICALS  AND  FERTI-
 LIZERS  be  pleased  to  state:

 (a)  whether  Government  have  de-
 cided  to  set  up  a  Petro-chemical  plant
 at  Haldia  during  the  Sixth  Five  Year
 Plan;  and



 CHEMI  FERTILIZERS
 (SHRI  H,  N.  BAHUGUNA):  (a)  and
 (b).  A  letter  of  intent  was  issueg  to
 the  West  Bengal  Industrial  Develop-
 ment  Corporation  Limited,  in  Novem-
 ber,  1077,  for  setting  up  of  a  Petro-
 chemical  complex  at  Haldia  with  the
 following  capacities: —

 Items  of  manufacture  Annual
 capacitics in S  tonnes

 Ethylene  54,000
 2.  Propylene  30,000
 $  Prolysis  Gasoline  46,000
 4  =  Butadiere  8,000

 §.  Benzene  .  8,000
 6,  Ethylene  Oxide  वि  3,000
 9.  Ethylene  Glycol  ‘10,000
 8,  DiethyleneGlycol  .  -  ‘1,500
 9.  Ethy)  Hexanol  21,000

 Io.  Isobutanol  {  8,100
 द  N-Butanol  '  8,150
 ta.  HDPE  20,000

 P.V.C.  45,000

 Oensumption  of  Orxytetracyciine  by
 M/s.  PFIZER

 7368.  SHRI  SHANKERSINEJI  VAG-
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 detailg  of  ali  jJetters  iasued  by  his
 Ministry  of  JDPL  in  this  regard,  during
 the  above  period;  and

 (c)  what  steps  were  taken  like  is-
 suing  these  letter  to  ensure  that  Pfizer
 do  not  get  Oxytetracycline  beyond
 their  licensed  capacity  for  various
 formulations  and  bulk  drugs  specified
 in  their  industrial  licence?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  EH.  N.  BAHUGUNA):  (a),
 Details  of  formulations  based  on  Oxy-
 tetracycline  being  produced  hy  M/s.
 Pfizer  Ltd,  are  given  in  the  Annexure,

 Details  of  consumption  of  Oxyte-
 tracycline  and  production  of  formu~
 lationg  baseq  on  Oxytetracycline  by
 M/s,  Pfizer  Ltd,  during  ‘1978-77,  1977-
 78  and  1978-79  are  being  collected  and
 will  be  laid  on  the  Table  of  the  Lok
 Sabha,

 (b)  IDPL  supplied  the  following
 quantities  of  Oxytetracycline  to  M/s.
 Pfizers  during  the  last  three  years:

 3970  (calendar  year)  2°37  MT

 7977-78  «5  MT

 1978-79.  «+  +»7  MT

 Oxytetracycline  was  canalised  only  during
 ithe  year  1977-78.

 On  November  2i,  1977,  in  the  con~
 text  of  certain  production  problema
 faced  by  M/s.  Pfizer  Ltd,,  the  Ministry
 advised  M/s,  Indian  Drugg  and  Phar-
 maceuticals  Ltd,  to  release  a  quantity
 of  5  MT  of  Oxytetracycline  to  M/s.
 Pfizer  so  as  to  enable  them  to  continue
 the  production  of  the  formulations
 of  this  group.

 (ec)  In  the  case  of  canalised  bulk
 drugs,  the  Ministry  hes  laig  down
 guidelines  for  distribution  of  canalis-
 ed  raw  matérialg  to  DGTD  units  as
 well  as  Small  Scale  Units,  which  are
 followed  by  the  canalising/distribut-
 ikg  agencies,  viz.  CPC  and  IDPL.  In
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 pursuance  of  the  new  drug  policy,
 Government  have  also  initiated  ac-
 tion  to  issue  consolidated  licences  to
 all  DGTD  unit,  indicating  consolida-
 ted  capacities  in  termg  of  the  permis-
 alble  quantities  of  the  relevant  bulk
 drugs,  Once  these  licenses  are  issued,
 the  release  of  canaliseq  rew  materials
 would  automatically  get  linked  to
 the  entitlements  ag  per  licensed
 capacities.

 Statement
 L  Terramycin  Intravenous  Solu-

 tion
 2.  Terramycin

 Solution.
 3.  Terramycin  Tablets,
 rs  Terramycin  Capsules.
 6.  Terramycin  SF  Capsules,
 6  Terramycin  Syrup,
 पृ,  Terramycin  Premixeg  Pediatric

 Drops.
 8.  Terramycin  Ophthalmic  Oint-

 ment.
 9,  Terramycin  Dental,

 10,  Terramycin  Topical  Ointments.
 ll.  Terramycin  Injectable  Solu-

 tion.
 i2,  Amehbiotic  Capsules.
 33,  Terramycin  Eye/Ear  Suspen-

 sion,
 14,  Terramycin  Liquid,
 15,  Terramycin  Powders.
 i6.  Terramyein  Animal  Formula

 for  Mastitis.

 17,  Terracortril  Ointments,
 18,  Urobiotic  Capsules.
 19.  Mastalone.
 20,  Terramycin  Poultry  Formula

 ‘with  Antigerm-77,
 2i,  Terramycin  Otic  Solution,

 Release  of  Raw  Materials  to  M/S.
 IDPL,  PFIZER  AND  HOECHST

 7369.  SHRI  SHANKERSINHJI
 VAGHELA:  Will  the  Minister  of
 PETROLEUM,  CHEMICALS  AND
 FERTILIZERS  be  pleased  to  state:

 (a)  details  of  canalised  raw  mate-
 vials  given  to  IDPL,  Pfizer,  and  Hoe-

 Intramuscular
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 each  formulation  for  which  canglised
 raw  materials  were  given  and  whether
 it  is  a  fact  that  their  releases  have  not
 been  restricted  to  licensed  capacity;

 (b)  whether  it  is  a  fact  that  release
 of  canalsed  raw  materials  made  to
 these  three  units  and  consumption  in
 formulations  along  with  carry-over  of
 stocks  do  not  tally  and  if  so,  whether
 they  have  sold  the  excess  procurement
 or  procured  bulk  drugs  from  sources
 other  than  the  canalsing  agency;  and

 (c)  if  so,  details  of  the  same  and
 what  action  has  been  taken  against
 these  three  companies  for  violation  of
 import  Trade  Control  Policy?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N,  BAHUGUNA):  (a)  De-
 tails  of  currently  canalised  raw  mate-
 rials  (drugs)  given  to  IDPL,  Pfizer  and
 Hoechst  during  1976-77,  anq  1977-73,
 are  given  in  the  attached  statement
 Similar  figures  for  1978-79,  are  being
 collected  and  will  be  laid  on  the  Table
 of  the  House  The  releases  of  cana-
 liseg  bulk  drugs  to  DGTD  units,  in-
 cluding  these  three  firms,  during  ‘1976-
 77  ang  ‘1977-78  were  not  made  on  the
 basis  of  entitlements  ag  per  licensed
 capacities  of  each  drug  formulation.
 Releases  of  canalised  bulk  drugs  to
 these  three  firms  and  other  DGTD
 units  during  1978-79  were  made  on  the
 following  basis: —

 April-Sept,,  978—To  the  extent  of
 50  per  cent  of  allocations  of  indivi-
 dual  items  for  the  year  1976-77,

 Oct.-978,  March,  979:—

 (i)  Where  industrial  approvals
 helg  by  the  unit  indicate  well-
 defined  formulation-wise  capacities,
 allocation  to  the  extent  of  50  per
 cent.  of  entitlement  as  per  such
 capacities;  and

 (ii)  Where  industrial  approvals
 do  not  indicate  formulation~wise
 capacities,  allocation  to  the  extent  of
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 80  per  cent  of  allocation  of  industrial
 items  for  this  year  ‘1976-77,

 The  formulation-wise  capacities  of
 DGTD  units,  including  these  three
 firms,  have  yet  to  be  fixed  ag  part
 of  the  exercise  relating  to  issue  of  &
 consolidated  industrial  licence  to  each
 DGTD  unit  in  pursuance  of  the  Gov-
 ernment  decision  on  the  Hathi  Com-
 mittee  recommendations,  a  statement
 on  which  was  laid  on  the  Table  of
 the  House  on  29-38-1978.  It  ig  proposed
 to  restrict  the  releaseg  of  canalised
 bulk  drugs  to  DGTD  units  to  the  level
 of  their  entitlements  288  per  licensed
 capacities  after  consolidated  industrial
 licences  issue  to  them  specifying  with
 capacities.

 In  the  case  of  M/s.  Hoechst,  how-
 ever,  the  release  of  Streptomycin  Sul-
 phate,  Chloramphenicol  Powder  and
 Tetracycline  Hc]  during  1978-79,  was
 restricted  to  the  level  of  their  entitle-
 ments  based  on  formulation-wise lic-
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 sed  capacities  as  per  ‘1978-79  release
 policy  indicateg  above,

 (b)  Data  relating  to  consumption/
 stocks  of  canalised  bulk  drugs  by
 these  three  firms  during  the  last  three
 years  is  being  collected  from  them.
 Thereafer,  it  is  proposed  to  compare
 the  same  with  the  figures  of  releases
 of  each  drug  received  by  them  from
 the  canalising  agencies.  If  gups  are
 observesd  in  the  two  8९४  of  figures,
 the  same  would  be  gone  into  to  see
 if  these  firms  sold  any  materials  pro-
 cured  in  excess  of  their  requirements
 or  procured  bulk  drugs  from  sources
 other  than  the  canalising  agencies.

 (c)  The  matter  whether  any  viole-
 tion  of  Import  Policy  has  been  made
 by  these  three  firms  would  come  to
 light  only  after  the  exercise  indicated
 in  (b)  above  is  over,  Hence  the
 question  of  taking  any  action  against
 these  firms  for  such  violation  does
 not  arise  at  this  stage,

 Statements

 S.No.  Name  of  canalised  bulk  drug  (Qty.  in  Kgs  )

 I—IDPL  1976-977  7977-78

 :  Chloramphenicol  Powder  .  779750  ‘12,770
 2  Ampicillin  Trihydrate,  ‘3,500  5,000

 g  Ampicillin  Sodium  Sterile  380  200

 4  Streptomycin  Stearate  ‘  मर  .  .  .  .  ~  ‘1,500,

 §  Streptomycin  Estolate  नि  हे  ‘  .  हे  न  गा  -a8  2,500
 6  Streptomycin  Base  1

 7  Ohloroquin  Phosphate  7  .  40,000  32,500
 8  MethyiDopa  .  «wt,  .  12,000,  4,000,

 9  Indomethocin  595  245
 10  Sulphamethoxazole  7775

 -Hewokat
 s  Ghloroquin  Phosphate  75

 g  Chloramphenicol  Powder  ,  ५,87  3,055,
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 tee
 8.  No.  Name  of  Canalised  bulk  drug  (Qty.  in  Kgs.)

 §  Tetracycline  Hel.  I4,380  ty  880

 4  Streptomycin  Sulphate  5y930  599°

 5  Vitamin  B:  Oral  66  140
 6  Vitamin  Ba  go  7°

 Iil—Pficer
 .  Streptomycin  Sulphate  12,000  2.000

 9  Piperazine  Hexahydrate  §,000  13,185.

 g  Vitamin  Br  Hel.  780

 4  Vitamin  Br  Ampoule  Grade  700  50

 5  Vit.B:  Mono  6124  B,800°
 6  Vitamin  Ba  2,998  3550

 4  Chloroquin  Phosphate  550  75

 राजस्थान  में  ग्राकाशवाणी  केस

 7370.  श्री  दौलत  राम  सारण  :  क्‍या

 सूचना  धौर  प्रसारण  मत्रो  यह  बताने  की
 कृपा  करेगे  कि

 (क)  राजस्थान  में  उन  स्थानों  के  नाम

 कया  हैं  जहा  प्राकाशवाणी  केन्द्र  कार्य  कर  रहे

 @  जोर  उन  स्थानों  के  ताम  क्‍या  है  जहां
 झागे  प्राकाशवाणी  केन्द्र  स्थापित  करने  का

 प्रस्ताव  है  ,

 (ख)  इन  दैनिक  प्रसारणो  मे  से  कितने

 कार्यक्रम  राजस्थानी  भाषा  में  हैं;

 (ग)  क्या  यह्  सच  है  कि  राजस्थानो

 भाषा  के  कार्यक्रप्तों  में  भी  राजस्थानी  भाषा

 को  उचित  स्थान  नही  दिया  गया  है  शौर  द्न्य

 भाषाओं  में  कार्यक्रम  का  प्रसारण  होता

 है;

 (घ)  बया  यह  सच  है  कि  राजस्थानी

 भाषा  के  ग्रच्छे  लेखको  'बात  एवं  खियात'

 शर  कवियों,  गीतकारों,  सगीतकारों,
 लोकगीतों  में  विशेषज्ञों,  कहानीकारों,

 पुराणशासत्र  भौर  विभिन्न  शैलियों  में

 लोकगीतों  के  भ्रच्छे  गायकों  और  कलाकारों  को
 झवसर  नही  दिया  जाता  है  ,  और

 (3)  कया  यह  सच  है  कि  राजस्थानी
 भाषा  के  नाम  पर  जोधपुर  बोली  में  कार्यक्रम
 प्रसारित  किये  जाते  हैं  ?

 सूचना  औौर  प्रसारण  मंत्री  (लो
 लाल  कृष्ण  झाववाणी)  :  (क)  राजस्थान  में

 इस  समय  जयपुर  , बीकानेर,  उदयपुर,  झ्रजमेर
 शौर  जोधपुर  में  प्राकाशवाणी  के  केन्द्र  हैं  ।

 सरतगढ़  मे  एक  धौर  केन्द्र  स्थापित  करने  का
 प्रस्ताव  है  जो  निर्माणाधीन  हैं  t
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 (a)  राजस्थानी  भाषा/बोली  मे  कार्यक्रम  निम्न  अकार  से  प्रसारित  किए  जाते  है  —

 दैनिक  साप्ताहिक  पा  किक/माशिव' मा  सिक

 Q)  .0  fare  के  «6(2)  5  मिनट  जनरुचि  के  (Qa)  30  मिनट  मासिक  मैगजीन
 प्रादेशिक  समाचार  के  समाचार  कार्यक्रम

 (2)  श्रौसतन  45  मिनट  (2)  सप्ताह  में  तीन  भार  प्रत्येक  (2)  प्रामोण  क्षेत्रों  बे  बच्चो  के

 राजस्थानी  लोकसगीत  l0-lofaae  के  सामान्य  लिए  30  मिनट  का
 कार्यक्रमों  में  स्पोकन  पाक्षिक  कार्यक्रम
 वर्डज  श्राईटम्स

 (3)  कृषि  सम्बन्धी  बातो  (3)  .0  मिनट  साप्ताहिक  (3)  ग्रामीण  क्षेत्र  मे  मास  में

 पर  हुर  सुबहू  5  मिनट  कविता  पाठ  6  बार  प्रत्येक  30  मिनट

 (रविवार  छोडकर)  क  महिला  कार्यक्रम  ।

 (ग)  जी,  नहीं  ।  liery  and  sacrificed  a  large  number  of

 (a)  wet  भाषा  की  कविता,

 लघु  कथा,  लोक्गोत  में  उपलब्ध  और  जानी
 मानी  प्रतिभाय्ो  का  चिना  किसी  भेदभाव  के
 उपयोग  किया  जा  रहा  है  1  लोक  संगीत  म
 नियमित  स्वर  परीक्षाएं  आयोजित  करने  के
 अलावा  दु१  दराज  के  क्षेत्रों  के लोक  कल्लाकारो
 की  ध्वनिया  भी  उसी  स्थान  पर  रिकार्ड  की
 जाती  हैं  ।

 ड)  जो,  नहीं  ।  मारवाडी  को  भी
 राजस्थानी  बोलों  के  रूप  मे  लिया  जाता

 है।

 People  of  Chasnala  and  Kandra  villa-
 ges  not  willing  to  work  in  underground

 ‘7371  SHRI  ISHWAR  CHAU-
 DHARY:  Wull  the  Minister  of  STEEL
 AND  MINES  be  pleased  to  state:

 (a)  whether  Government’s  attention
 hes  been  invited  to  the  Indian  Express
 dated  24th  March,  7979  that  the  inhabl-
 tant,  of  Chasnala  ang  Kandra  villages
 who  lost  their  land  ani  occupation
 while  building  up  the  70-year  old  col-

 bread-winners  in  the  December,  975

 disaster,  are  now  counting  days  for
 their  ‘banishment’;

 (b)  whether  it  is  a  fact  that  the  dia-
 aster  and  the  apathy  that  followed  have
 shaken  them  up  and  a  large  number
 of  them  are  determined  not  to  work
 in  the  underground  mines;  and

 (ec)  if  so,  the  details  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):  (a)
 Yes,  Sir

 (b)  and  (c),  After  the  December
 975  accident,  employees  of  ISCO
 were  reluctant  to  work  in  the  under-
 ground  mines  By  now,  they  heve

 largely  overcome  they  initial  appre-
 hensions  and  many  of  them  have
 been  working  underground,  as  and
 when  required
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 Snfo-Pak  Fertiliser  Educational  ॥... ड

 7872.  SHRI  M.  दि  CHANDRASHE-
 KHARA  MURTHY;

 SHRI  P.  M.  SAYEED;
 SHRI  A.  R.  BADRINARAYAN;

 Will  the  Minister  of  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  whether  it  ig  a  fact  that  Gov-
 ernment  have  recently  approved  the
 Indo-Pak  fertiliser  educational  pro-
 ject  which  will  be  financed  out  of  the
 sale  proceeds  of  fertilisers  worth
 £  30  million  provided  by  the  Gov-
 ernment  of  the  U.K;

 (b)  if  80,  when  the  agreement  in  this
 regard  is  likely  to  signed;  and

 (c)  what  are  the  main  features  of
 the  agreement?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N,  BAHUGUNA):  (a)  No
 Sir,  No  Indo-Pak  fertiliser  educational
 project  has  recently  been  approved
 by  the  Government.  However,  an
 Indo-UK  Fertiliser  Educational  P:o-
 ject  has  been  approved  recently  which
 would  be  financed  out  of  the  sales
 proceeds  of  fertilisers  fertilisers  worth
 £&  30  millions  provided  by  the

 Government  of  U.K,  with  the  follow-
 ing  objectives:

 (i)  to  extend  the  scientific  use
 of  fertilisers  to  suit  the  local  farm-
 ing  conditions  and  to  improve  the
 benefit  cost  ratio  of  fertiliser  ap-
 plications:

 (ii)  to  ensure  timely  supply  of
 the  various  inputs  for  maximising
 agricultural  production,

 (b)  The  project  agreement  with
 U.K.  ig  likely  to  be  finalised  soon,

 (c)  The  project  will  cover  25  selec-
 ted  districts  in  six  States  i.e,  Uttar
 Pradesh,  Madhya  Pradesh,  Bihar,
 ‘West  Bengal,  Orissa  and  Assam,  The
 salient  features  of  the  project  are  as
 follows:
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 (a)  Educating  the  farmers  on  the
 correct  choice  and  use  of  fertilisers,

 (b)  Working  out  cropping  pro-
 gramme  for  the  participant  farmers
 in  the  project  areag  ag  on  the  basis
 of  the  resources  available  with  far-

 mers  and  arranging  supply  of  inputs
 viz,  high  yielding  variety  seeds,
 fertilisers,  pesticides,  pump-~sets
 and  other  agricultural  equipments
 and  credit  at  the  right  time  through
 proper  coordination  with  (1)  State
 Department  of  Agriculture  (2)  Na-
 tionaliseq  Banks  and  Cooperatives
 (3)  Agro-Industries  Corporation
 (4)  Pesticides  Manufacturers  and
 (5)  Fertiliser  dealers,

 (c)  Organising  block  demonstra-
 tion  covering  00  to  200  hectares  in
 selecteg  villages.

 (d)  Holding  fertilizer  dealers’
 training  programmes;

 (e)  Construction  of  storage
 godowns  in  selected  villages  in
 order  to  ensure  timely  supply  of  the
 materials  to  the  farmers  as  per
 plans.

 (t)  Providing  soil  testing  facilities
 for  analysing  the  soil  in  the  areas
 and  providing  fertiliser  quality  con-
 trol  facilities  to  test  the  samples  of
 fertilisers,

 Whole  sale  business  of  Bengal  Lamp
 Works  Limited

 7378,  SHRI  com  K.  CHANDRAPPAN:
 Will  the  Minister  of  LAW,  JUSTICE
 AND  COMPANY  AFFAIRS  be  pleas-
 ed  to  state:

 (a)  whether  the  Government  are
 aware  of  the  fact  that  the  Bengal  Lamp
 Works  Ltd.,  hag  done  away  with  all
 their  genuine  wholesalers  and  en-
 trusted  the  large  chunk  of  its  whole-
 sale  business  to  a  public  limited
 Company  called  Belrex  India  Lid,
 whose  major  shares  are  controlled  by
 close  relationg  of  the  Directors  of  the
 Bengal  Lamp  Works  Ltd.;

 (b)  whether  the  attention  of  Gov-
 ernment  has  been  drawn  to  the  fact
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 that  this  arrangement  helps  the  00705
 pany  to  eVade  excise  duty;  and

 (c)  if  so,  what  gre  the  steps  taken
 and  the  results  thereof?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  HOME  AFFAIRS
 AND  IN  THE  MINISTRY  OF  LAW,
 JUSTICE  AND  COMPANY  AFFAIRS
 (SHRI  8,  0.  PATIL):  (a)  It

 is  presumed  that  the  question
 relates  to  Bengal  Electric  Lamp  Works
 Ltd,  M/s,  Belrex  India  Ltd.  is  one
 of  the  wholesalers  of  the  company.
 Ministry  of  Finance  has  informed  that
 the  Collector  of  Central  Excise,  Cal-
 cutta  hag  reported  that  quantities  of
 direct  supply  of  goods  from  Bengal
 Electric  Lamp  Works  Ltd,  to  Belrex
 India  Ltd.  do  not  indicate  that  large
 chunk  of  wholesale  business  has  been
 entrusted  by  the  former  to  the  latter.

 (b)  Ministry  of  Finance  has  intima.
 teq  that  the  Collector  of  Central  Ex-
 cise,  Calcutta  has  reporteq  that  there
 is  no  evasion  of  central  excise  duty
 and  that  the  assessment  of  the  goods
 supplied  to  M/s,  Belrex  India  Ltd.  are
 done  at  par  with  the  assessment  of
 supplies  made  to  other  wholesale
 dealers,

 (ey  Does  not  arise,

 National  Power  Grig

 7374,  SHRI  M.  V.  CHANDRA-
 SHEKHARA  MURTHY:

 SHRI  NIHAR  LASKAR:
 SHRI  A.  R.  BADRINARA.

 YAN:

 Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  a  National  network  of
 power  transmission  or  power  grid  has
 been  drawn  by  the  National  Thermal
 Power  Corporation  for  meeting  the
 country’s  power  needs;

 (b)  if  80,  the  details  of  the  proposed
 9
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 (c)  when  the  same  is  likely  to  be
 implemented;  and

 (a)  the  expenditure  involved?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN):  (a)

 to  (d),  No,  Sir.  However,  the  Na-
 tional  Thermal  Power  Corporation
 are  constructing  the  associateg  400  KV
 transmission  lines  for  evacuation  of
 power  from  the  large  sized  regional
 thermal  power  stations  at  Singrauli,
 Korba,  Ramagundam  and  Farakka  to
 the  bulk  supply  points  in  the  bene-
 ficiary  States.  The  estimated  cost  of
 the  transmission  projects  is  indicated
 below:

 Rs.in
 crores

 (४)  Tramsnission  system  asso-
 ciated  with  Singrauls  Stage I  (600  MW)  3  gr6g

 (iz)  Transmission  system  asso-
 ciated  with  Korba  Stage  I
 (100  MW)  100°90

 (iti)  Transmission  System  asso-
 ciated  with  Ramagudam
 Stage  I  (:r00  MW).  776  14

 (iv)  Transmission  System  asso-
 ciated  with  Farakka  Phase  I
 Stage  I  (600  MW)  (30°20

 an  erent  ree  NNN
 The  transmission  projects  are  ex-

 pected  to  be  completed  to  match  the
 commissioning  programme  of  the
 power  stations.

 Reorganising  ferrons  scrap  collection
 and  processing  Industry

 7375.  SHRI  M.  V,  CHANDRASHE-
 KHARA  MURTHY:

 SHRI  R.  V.  SWAMINATHAN:
 SHRI  P.  M.  SAYEED;
 SHRI  BALASAHEB  VIKHE

 PATIL:

 Will  the  Mimster  of  STEEL  AND
 MINES  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  ferrous
 scrap  collection  and  processing  Industry
 is  being  re-organised  and  streamlined
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 fo  meet  the  growing  demand  of  mini-
 Steel  plants  in  the  country;

 (b)  if  so,  the  details  of  the  same;

 (c)  whether  it  ४७  ais  a  fact  that
 Steel  Mimstry  has  decided  to  accept
 some  major  recommendations  of  the
 Committee  on  Development  of  fer-
 rous  scrap  industry  which  had  pro-
 posed  measures  to  bring  the  industry
 within  the  purview  of  the  Govern-
 ment  controls;  and

 (d)  if  so,  how  many  of  its  recom-
 mendations  have  been  accepted?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  STEEL  AND
 MINES  (SHRI  KARIA  MUNDA):
 (a)  ang  (b),  The  ferrous  scrap  col-
 lection  and  processing  industry  8
 fairly  well  orgamsed  even  now,  Only
 the  limited  aspect  of  processing  of
 scrap  being  brought  within  the  pur-
 view  of  Industries  Development  and
 Regulation  Act  is  under  consideration,

 (c)  It  would  not  be  correct  to  say
 that  the  Committee  on  Development
 of  Ferrous  Scrap  Industry  had  pro-
 Posed  Measures  to  bring  the  industry
 within  the  purview  of  the  Govern-
 ment  controls.

 (ad)  Out  of  25  recommendations
 made  by  the  committee,  9  were  noted,
 8  were  accepted,  6  are  under  consi-
 deration  and  one  was  partly  accept-
 ed?

 Observance  of  Flag  Code

 7376  DR  VASANT  KUMAR  PAN-
 DIT.  Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  DEFENCE
 be  pleased  to  state

 (a)  whether  it  is  a  fact  that  the
 national  fag  was  displayed  on  the
 building  of  Western  Naval  Command
 and  the  Navy  House  at  Bombay  on
 Republic  Day  and  Independerlos  Day;
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 (b)  whether  itis  a  fact  that  the
 above  practice  has  not  been  disconti-
 nued  in  contravention  of  the  Flag  Code
 of  India;

 (c)  whether  it  is  a  fact  that  a  social
 worker  of  Bombay,  Shri  C.  V.  Varad,
 has  requested  that  the  National  Flag

 \has  to  be  displayed  on  a)  Republic
 Day  (ai)  Independence  Day  as  also
 (iu)  Birth  day  of  Mahatma  Gandhi
 and  (iv)  National  week  in  memory
 of  the  martyrs  of  Jallianwala  Bagh
 as  per  the  Flag  Code  of  India;  and

 (a)  the  action  taken  by  the  Govern-
 ment  in  the  above  matter?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE  (SHRI
 JAGJIVAN  RAM):  (a)  to  (d).  Shri
 C.  V,  Varad  wrote  to  Government  to
 suggest  that  Western  Naval  Command,
 Bombay,  and  Navy  House,  Bombay,
 should  be  asked  to  fly  the  National
 Flag  on  Independence  Day,  Republic
 Day  and  certain  other  days  of  nation-
 a]  importance.

 It  was  explaineg  to  him  that  build-
 ings  of  Western  Naval  Command  fly
 the  Naval  Ensign—which  itself  incor-
 porates  and  gives  a  place  of  honour  to
 the  National  Flag—throughout  the
 year.  This  is  in  conformity  with  the
 Naval  Rules,  as  well  as  the  National
 Flag  Code  which  jays  down  that  De-
 fence  installationg  will  follow  their
 own  rules  for  the  display  of  the  Na-
 tional  flag.

 Fertilizer  Factories  Running  at  a  Loss

 7378  SHRI  R  L.  P  VERMA  Will
 the  Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state

 (a)  the  names  of  the  fertilizer  fac-
 tories  at  Baraum,  Simdri  and  Namrup
 (Assam)  which  are  running  at  a  loss
 and  the  reasons  therefor;  and

 (b)  in  case  any  factory  is  continue
 ously  running  at  a  loss  due  to  certam
 reason,  the  steps  being  taken  by  ०...
 ernment  to  find  a  permanent  solution?
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 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H,  N.  BAHUGUNA):  (a)  The
 Sindri  unit  of  the  Fertilizer  Corpora-
 tion  of  India  Ltd,  ang  the  Barauni
 and  Namrup  units  of  the  Hindustan
 Fertilizer  Corporation  Ltd.  have  been
 running  at  a  loss,

 The  Sindri  unit  is  one  of  the  oldest
 Fertilizers  plants  in  the  country  hav-
 ing  gone  into  production  in  1951-52,
 The  main  reasons  for  the  loss  in  this
 unit,  have  been  inadequate  capacity
 utilisation  and  higher  consumption
 norms  of  raw  material  and  utilities
 due  to  ageing  of  the  plant,  and  the
 uneconomic  price  for  the  fertilizers
 produced  before  the  introduction  of
 the  scheme  of  retention  prices  for
 fertilizers.

 The  Barauni  and  Namrup  units
 have  incurred  losses  due  to  low  capa-
 city  utilisation  arising  out  of  design
 deficiencies,  equipment  failures  and
 power  fluctuations/interruptions,

 (b)  In  view  of  the  deterioration  in
 the  condition  of  the  plants  at  Sindri
 and  increasing  incidence  on  repairs
 and  maintenance,  some  of  the  old
 plants  are  being  renovated  while
 others  are  being  phased  out.  Simul-
 taneously  action  has  been  taken  to  set
 up  new/projects  at  Sindri,  viz.  Sindri
 Modernisation  and  Sindri  Rationalisa-
 tion  in  order  to  modernise  the  plants
 ang  diversify  production  at  Sindri.
 The  Rationalisation  project  is  expect-
 ‘ed  to  stabilise  production  at  near  rat-
 ed  capacity  in  1980.  The  Sindri  Mod-
 ernisation  project  is  mechanically
 complete  and  ig  expected  to  go  into
 commercial  production  by  July,  ‘1979,

 In  Barauni  and  Namrup,  design
 deficiencies  ang  equipment  problems
 have  been  identified  and  remedial
 measures  are  On  hand.  Production  at
 these  plants  is  expecteg  to  improve  in
 the  coming  years.  Captive  power  ge-
 neration  facilities  are  also  proposed  to
 be  set  up  at  Namrup  as  part  of  Nam-
 शफ  Tit  to  provide  stable  power  sup-
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 ply.  With  the  introduction  of  the  Re-
 tention  Price  Scheme  from  Now
 1977,  the  various  manufacturing  units
 including  Sindri,  Namrup  and  Bara-
 uni  have  been  allowed  retention  prices
 for  their  products  which  would  ena-
 ble  them  a  reasonable  return  on  net
 worth  provided  they  operate  at  sti-
 pulated  levels  of  efficiency.

 Memorandum  fom  the  Akhil  Bhartiya
 Vidyut  Mazdoor  Sangh

 7379.  DR.  VASANT  KUMAR  PAN-
 DIT:  Will  the  Minister  of  ENERGY  be
 pleased  to  state:

 (a)  whether  the  Akhil  Bhartiya  Vid-
 yut  Mazdoor  Sangh  has  given  a  memo-
 randum  to  the  Government  on  various
 demands  regarding  the  workers  in  the
 industry  of  generation  and  distribu-
 tion  of  electric  energy;

 (b)  if  so,  what  are  those  demands;
 (c)  38  #  a  fact  that  there  is  a  dis-

 crimination  regarding  the  payment  of
 bonus  under  the  Indian  Electricity  Act,
 1910.  The  Electricity  Supply  Act,
 7948  and  the  Payment  of  Bonus  Act;

 and

 (d)  :f  so,  steps  Government  propose
 to  take  to  protect  the  interest  of  the
 labour  engaged  in  electric  generation
 and  distribution  industry  and  give
 adequate  bonus  to  them?

 THE  MINISTER  OF  ENERGY
 (SHRI  P.  RAMACHANDRAN).  (a)
 Yes,  Sir,

 (b)  The  various  demands  submitted
 by  the  Akhil  Bhartiya  Vidyut  Maz-
 door  Sangh  in  its  Memorandum  re-
 late  to  the  service  conditions,  includ~
 ing  security  of  service,  leave  rules,
 liberalization  of  allowances,  payment
 of  bonus,  future  prospects  of  the  emp-
 loyees  of  the  State  Electricity  Boards.
 The  State  Governments/State  Electri-
 city  Boards  are  administratively con-
 cerneq  with  these  demands.

 (ec)  and  (d),  The  payment  of  bonus
 to  the  workers  is  governed  under  the
 provisions  of  the  Payment  of  Bonus
 Act,  1965,  as  amended  from  time  to
 time.  There  is  no  reference  about  the
 quantum  of  bonus  in  the  Indian
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 Electricity  Act,  1910,  or  in  the  Elect-
 ricity  (Supply)  Act,  1948,
 Selection  of  Films  for  display  on  T.V.

 7380.  SHRI  VASANT  SATHE.  Will
 the  Minster  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  what  is  the  procedure  followed
 for  selection  cf  films  for  display  on
 T.V.  stations  and  the  guidelines,

 (b)  whether  any  changes/modifica-
 tions  have  ben  effected  in  the  guide-
 lines/procedure  for  selection  of  films
 and  if  so,  detailed  reasons  in  support
 thereof;

 (c)  number  of  complaints  of  favouri-
 tism  and  other  nature  received  dumng
 ‘1977-78,  1978-79  regarding  selection  of
 films  and  how  many  of  them  have  been
 found  to  be  of  substantive  nature  and
 details  of  action  taken  against  the
 officers  involved;

 (d)  total  number  of  films  displayed
 on  T.  V.  during  ‘1979-78  and  ‘1978-79,
 T.V.  station-wise,  language  wise  and
 break-up  of  expenditure  incurred;  and

 (e)  whether  it  is  a  fact  that  the  film
 “Kissa  Kursi  Ka”  was  rejected  for
 display  on  T.V.  with  reasons  thereof.

 THE  MINISTER  OF  INFORMA.
 TION  AND  BROADCASTING  (SHRI
 L.  K.  ADVANI)  (a)  The  procedure
 followed  for  the  selection  of  feature
 films  for  telecast  by  Doordarshan  and
 the  guidelines  for  selection  are  indi-
 cated  in  the  statement  attached.

 (b)  No,  Sir
 (०)  and  (da).  The  information  is

 being  collected  ang  will  be  laid  on
 the  Table  of  the  House.

 (e)  The  film  ‘Kissa  Kursi  Ka’  was
 offered  by  a  film  distributor  of  Bom-
 bay  for  previewing  by  the  Screening
 Committee  attached  tg  Bombay  Door-
 darshan  Kendra  The  Screening
 Committec,  after  preview,  did  not
 fing  the  film  suitable  for  telecast
 However,  the  matter  is  being  review-
 ed,

 Statement

 A  list  of  Hindi  feature  films  offered
 by  the  feature  film  producers  who
 have  TV  rights  is  sent  by  the  Bom-
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 bay  Doordashan  Kendra  to  the  DG:
 Doordarshan  every  quarter.  The
 Directorate  selects  about  20  films
 from  the  lis;  and  a  list  of  these  filma
 is  sent  to  Bombay  Doordarshan  Ken-
 dra  for  preview.  The  selection  of
 Hindi  feature  films  is  ocen-
 tralised  at  Bombay  Doordarshan  Ken-
 dra  by  a  screening  Committee  consis.
 ting  of  eminent  personalities  in
 different  walks  of  life.  For  each
 screening  session,  three  members  are
 invited  by  rotation.  Regional  films
 are  previewed  ang  selected  at  Kendrag
 like  Calcutta,  Madras  etc.

 The  following  guidelines  apply  for
 selection  of  feature  films  shown  over
 Doordarshan:

 (i)  Any  film  or  other  material
 shown  on  TV  shall  conform  to  the
 directions  issued  by  the  Central
 Government  to  the  Central  Board
 of  Film  Censors  fo  certifying  fims.

 (ii)  Films  which  are  certified  as
 ‘A’  by  the  Central  Board  of  Film
 Censors  shall  not  be  telecast.

 (iii)  Any  sequence  from  the  films
 certified  ag  ‘A’  shal]  not  also  be
 shown  in  the  ‘Chitrahar’  or  other

 such  programmes.
 (iv)  Even  ‘U’  certificate  films

 should  be  previeweg  by  a  duly  con-
 stituted  Committee  and  their  clear-
 ance  obtained  before  telecasting  the
 films.

 (v)  No  film  which  has  been  sus-
 pended  from  exhibition  and  is
 therefore  deemeg  to  have  been  ‘un-
 certified’  shall  be  shown  on  TV.

 (vi)  Films  telecast  from  Doordar-
 shan  should  have  social  purpose  and
 should  be  fit  for  family  viewing.

 Holding  of  a  Film  Festival  in  State  of
 Orissa

 7381.  SHRI  SARAT  KAR:  Will  the
 Minister  of  INFORMATION  AND
 BROADCASTING  be  pleased  to  state:

 (a)  whether  it  is  a  fact  that  the  Gov-
 ernment  of  India  are  reluctant  to  spon-
 sor  any  Film  Festival  or  Cultural  Fune-
 tion  of  foreign  countries  in  fhe  State
 of  Orissa;  and
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 (b)  what  is  the  criteria  adopted  by
 Government  in  arranging  such  film
 festivals  in  different  cities  or  States  in
 the  country?

 THE  MINISTER  OF  INFORMATION
 AND  BROADCASTING  (SHRI  L.  K,
 ADVANI):  (a)  No,  Sir.

 (b)  The  International  Film  Festi-
 vals  in  India  are  generally  helg  in
 metropolitan  cities  because  of  avail-
 ability  of  international  airport  facili-
 ties  and  large  theatre  complexes,  As
 for  film  festivals  under  Cultural  Ex-
 change  programmes,  attempts  are
 made  to  organise  them  at  one  or  two
 important  cities,  in  addition  to  Delhi,
 in  consultation  with  the  country
 sponsoring  the  festival.

 Lock  out  in  Bharat  Electronics  Ltd.

 7382.  SHRI  R.  L.  P.  VERMA:  Will
 the  DEPUTY  PRIME  MINISTER  AND
 MINISTER  OF  DEFENCE  be  pleased
 to  state:

 (a)  whether  a  lock  out  has  been  en-
 forced  in  the  Bharat  Electronics  Ltd.,
 Ghaziabad  (a)  Government  of  India
 Undertaking)  since  the  9th  March,  979
 and  whether  it  is  incurring  a  loss  worth
 Rs.  4  lakhs  daily  on  this  account;

 (b)  whether  payment  of  CCA  to  Offi-
 cers  from  September,  977  and  repriv-
 ing  the  workers  of  this  benefit  are  the
 reasons  fer  this  lock  out;  and

 (c)  Government  reaction  to  such  a
 discriminatory  policy  in  a  public  under-
 talung,  if  so,  the  action  proposed  to
 be  taken  again  the  guilty  officer?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATOMIC
 ENERGY,  ELECTRONICS  SCIENCK
 AND  TECHNOLOGY  AND  SPACE
 (PROF.  SHER  SINGH):  {a)  A  lock-
 out  has  been  declareg  in  Bharat  Elec-
 tronics  Ltd.  Ghaziabad  since  March
 9,  ‘1979,  It  is  not  possible  to  compute
 the  daily  financial  loss  incurred  by
 the  Company  et  &  result  of  lock-out
 at  this  stage.  However,  estimated
 vaine  of  4
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 proximately  Rs,  4  lakhs  per  day.

 (b)  ang  (c).  The  management
 were  forced  to  declare  lock-out  due
 to  continuous  intimidation,  go-slow
 to  continuous  intimidation,  go-slow
 and  other  coercive  methods  adopted
 by  the  workmen,  Their  demand  is
 for  grant  of  City  Compensatory  Al.
 lowance  to  workmen  which  is  totally
 unjustified.  A  comprehensive  settle-
 ment  regarding  wages  and  allowances
 ‘was  entered  into  last  year  and  is  valid
 upto  June,  98l.  In  terms  of  this
 settlement,  no  issues  having  financial
 implications  can  be  raised  during  the
 pendency  of  the  agreement.

 City  Compensatory  Allowance  is  be-
 ing  paid  to  the  officers  as  their  Dear-
 ness  Allowance  ig  linked  to  the  All
 India  Consumer  Price  Index.  The
 Dearness  Allowance  for  the  workers
 of  the  Gaziabad  Unit  is  based  on  the
 Local  (Delhi)  Consumer  Price  Index.
 As  such,  there  is  no  discrimination  and
 the  question  of  taking  any  action
 against  any  officer  does  not  arise,

 News  item  captioned  ‘Higher  Prices
 at  Power,  Coal’

 7383.  SHRI  DURGA  CHAND:  Will
 the  Minister  of  ENERGY  be  pleased  to
 State:

 (a)  whether  Government's  attention
 has  been  drawn  to  a  statement  made
 by  Shri  V.  G.  Rajadhyaksha,  Member
 of  the  Pianning  Commission  and  Chair-
 man  of  the  High  Power  Committee
 on  Energy  regarding  a  substantial  in-
 crease  in  prices  of  power  and  coal  ap-
 peared  in  the  Times  of  India  of  28th
 February,  ‘1979;

 (b)  If  80,
 thereto;

 (c)  whether  the  Committee  has  sub-
 mitted  any  repart  to  Government;

 (d)  if  so,  the  details  thereof;  and

 (e)  the  steps  being  taken  for  con-
 serving  energy?

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN)  (a)
 Yes,  Sir.

 Government's  reaction
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 (b)  to  (d).  A  Committee  o  ower
 under  the  Chairmanship  of  Shri  तज  6.
 Rajadhyaksha  has  been  set  up  to  study and  submit  a  report  on  various
 aspects  of  the  Power  Sector  including
 its  tariff  structure.  The  Committee
 has  not  submitted  its  report  yet,
 However,  the  pricing  of  coal  has  not
 been  referreg  to  this  Committee

 (e)  The  National  Energy  Policy  fo.
 the  country  envisages  that  energy
 production  and  utilisation  must  be
 made  as  efficiently  as  possible  with  a
 view  to  conserving  energy  in  all  sec-
 torg  of  energy  use,  In  the  Electricity
 sector,  the  policy  and  programme  en-
 visage  efforts  to  reduce  transmission
 losses,  avoid  wasteful  use  of  energy
 and  propose  a  study  of  measures  to
 improve  the  efficiency  of  use  of  elert-
 ricity,

 In  regard  to  oil,  the  energy  policy
 envisages  that  where  technically  and
 economically  possible,  oi]  shall  be
 substituteg  by  other  forms  of  energy
 Studies  are  being  undertaken  in  cer-
 tain  core  industries  such  as  refineries
 and  steel  piants  to  reduce  the  con-
 sumption  of  oil  as  wel]  as  losses.  The
 Petroleum  Conservation  Research  As.
 sociation  hag  set  an  objective  of
 achieving  5  per  cent  improvement  of
 average  efficiency  of  petroleum  pro-
 duct  by  1981-82  and  a  number  of  stu-
 dies,  fielg  activities  ang  projects  are
 under  way  in  this  connection.

 Conservation  in  the  coal  sector,  par-
 ticularly  for  coking  coal,  envisages
 measures  for  improved  mining  prac-
 tices  to  increase  recovery  of  coal
 from  mines  and  a  major  study  on  open
 cast  mining  in  the  Jharia  Coalfields
 has  been  initiated.  Other  R&D  acti-
 vities  are  being  undertaken  to  improve
 recovery  by  washing  of  coal  and
 other  techniques,

 Electricity  tariffs  prescribeq  by  the
 State  Electricity  Boards  generally  are
 80  structured  that  tariff  rates  for  sec-
 tora  other  than  the  high  priority  pro-
 ductive  sector  euch  as  agriculture
 and  essential  industries  are  higher
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 and  thereby  indirectly  attempt  to  re.
 strain  consumption  in  non-priority  or
 non-productive  sectors.  Some  Elec-
 tricity  Boards  have  introduced  tariff
 where  energy  charges  rise  with  in-
 creased  electricity  consumption,  This
 is  also  33  aimed  at  conserving  energy.
 No  direct  fiscal  incentives  are  being
 given  by  the  Government.

 Full-time  and  part-time  Officers  on  NCC

 7384.  DR  VASANT  KUMAR  PAN-
 DIT:  Will  the  DEPUTY  PRIME  MINIS.
 TER  AND  MINISTER  OF  DEFENCE
 he  pleased  to  state

 (a)  what  .s  the  total  number  of  full-
 time  officers  and  part-time  officers  in
 the  NCC  Division  of  the  Ministry  af
 Defence,

 (b)  whether  it  is  a  tact  that  several
 posts  of  NCC  officers  are  vacant,  if  80,
 how  many,

 (c’  what  is  the  total  number  of  va-
 cancies  that  would  occur  by  the  end  of
 1979;

 (d)  whether  it  is  a  fact  that  the
 Government  have  decide  to  compul-
 sorily  retire  part-time  N('C  officers
 after  completion  of  45  yevrs  of  age,

 (e)  whether  the  All  India  NCC  OM.
 cers  Association  has  given  a  memoren-
 dum  to  the  Government  demanding  a
 change  in  the  new  policy;  and

 (f)  the  action  taken  by  the  Govern-
 ment  thereupon?

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  DEFENCE
 (SHRI  JAGJIVAN  RAM):  {a)  t&
 Ww.  The  preseng  strength  of  whole-
 time  and  part-time  NCC  officers,  with
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 deficiencies  in  their  ranks,  is  as  under:

 Whole-tume  NCC  Officers

 Part-tuine  NCC  Officers

 Strength  Deherney
 male  fenatle  male  female

 b4,  43  के  25

 हे  Polo  os  igiz  52

 The  vacancies  are  largely  of  part-
 time  Officers,  Since  service  with  the
 NCC  38  voluntary  in  their  case,  the
 vacancies  which  may  occur  in  their
 ranks  by  the  end  of  979  cannot  be
 visualised  at  this  stage.  In  the  case
 of  whole-time  NCC  Officers,  the
 vacancies  are  expected  to  be  only
 marginal  by  the  eng  of  979

 Prior  to  August,  1977,  the  retire-
 ment  age  of  NCC  part-time  men  oOfli-
 cer:  was  45  years,  extendable  upto  ०0
 years  ang  that  of  women  officers  52
 years,  extendable  upto  55  years,  The
 position  was  reviewed  by  the  NCC
 Evaluation  Committee,  which  recom.
 mended  that  the  NCC  part-time  offi-
 cers  should  retire  after  5  years  of
 service  or  on  attaining  45  years  of
 zge  whichever  is  earlier.  The  recom-
 mendation  was  accepted  ang  imple-
 mented  in  the  case  of  men  officers  to
 ensure  greater  efficiency  in  the  Corps.
 However,  due  to  persistent  large  defi-
 ciencies  jn  the  ranks  of  the  women
 officers,  no  change  was  made  in  their
 age  of  retirement.

 To  overcome  the  existing  deficien-
 cies  amongst  men  officers,  a  proposal
 is  under  consideration  under  which
 pert-time  men  officers  may  be  retain-
 ed  in  service  upto  the  age  of  45  years,
 irrespective  of  their  length  of  service
 with  the  NCC  consistent  with  the  re-
 quirements  of'  efficiency  of  the  Carps.
 A  memorandum  has  also  been  receiv-
 ed  in  this  connection  from  an  organi-
 sation

 galing  is
 iteelf  the  All  India  NCC

 Officers’  Ai  tion,  requesting  for  a
 ‘change  in  the  existing  policy,

 Consumption  of  petrol

 7385.  SHRI  DURGA  CHAND,  Will
 the  Minister  of  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  _  be
 pleaseg  to  state.

 (a)  what  is  the  percentage  of  total
 petrol  consumed  in  the  public  sector;

 (b)  whether  there  jis  any  p!oposal
 to  introduce  rationing  or  a  levy  on
 petrol  lor  small  consumers;

 (c)  if  so,  the  details  thereof,  if  not,
 the  reasons  therefor;  and

 (d)  the  steps  being  taken  to  seduce
 the  consumption  of  petrol  in  the
 country?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N.  BAHUGUNA),  (a)  The
 overal]  consumption  of  motor  spirit
 (petrol)  in  the  country,  including
 tha;  of  public  sector,  for  the  years
 ‘1978-79,  is  expected  to  be  about  3.8
 million  tonnes.  The  public  secter
 draws  its  requirement  of  petrol  from
 consumer  pumps,  if  available  at  its
 premises,  or  from  retail  outlets
 (petrol  pumps).  The  oil  companies  do
 not  maintain  statistics  of  supplies
 made  by  retail  outlets  to  public  sec-
 tor  undertakings.  For  reasons  stated
 above,  it  is  not  possible  to  indicate
 the  percentage  of  petrol  consumed  in
 the  public  sector  vis-a-vis  the  total
 consumption  of  this  product.

 (b)  No,  Sir.
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 (c)  It  28  the  intention  of  the  Gov-
 ernrrent  to  bring  about  an  overall  re-
 duction  in  the  consumption  of  petro)
 so  that  larger  quantities  of  naphtha
 could  be  made  available  for  the
 manufacture  of  fertilizers  It  is  not
 considered  necessary  to  adopt  a  sepa-
 rate  system  for  smal]  consumers

 (d)  Reduction  in  the  consumption
 of  petrol  is  sought  to  be  achieved
 mainly  through  public  cooperatioi
 The  attention  of  the  Union  Ministries/
 Departments  and  State  Governments/
 Unron  Territory  Admunistrations  has
 also  been  drawn  to  the  steep  increase
 in  the  consumption  of  petrol  and  they
 have  been  requested  to  take  neces
 »  ry  steps  for  achieving  ३  Siving  ol
 5  pe;  cent  in  the  consumption  of
 petrol  duszing  1979-80  over  that  of
 1978-79  in  respect  of  the  departments
 public  sector  undertakings,  etc  com-
 ing  within  their  contro]

 Electricity  rates  for  different  colonies
 in  Delhi

 7388  SHRI  DURGA  CHAND  Will
 the  Minister  of  ENERGY  bce  pleased
 to  state

 (a)  whether  it  38  a  fact  that  rates
 of  electricity  in  the  colonies  of  the
 House  Building  Cooperative  Soviet  e
 in  Delhi  are  more  than  those  in  un-
 authorised  colonies

 tb)  if  so,  reasons  for  disparity,  and
 (c)  the  steps  proposed  to  be  taken

 to  fix  the  rates  of  electricity  n  honse
 building  Cooperative  Societies  colonie
 at  par  with  unauthorised  colomes?

 THE  MINISTER  OF  ENERGY
 (SHRI  P  RAMACHANDRAN)  (a)
 No,  Sir  the  rates  of  energy  consump-
 tion  charges  are  uniform  for  all  the
 areas  m  Delhi

 (by  and  (०)  Do  not  arise

 सैलिसिलक  एसिड  जौर  सत्फयूरिक  एसिड
 की  कमी

 7387.  डा०  लक्ष्मी  भारापण  पांडेय:
 क्र  पेट्रोलियम  तथा  स्सापन  सौर  उंरक  मती

 APKIL  1,  979  Written  Answers  296

 यह  बताने  की  कृपा  करेगे  ि

 (क)  बपा  यहूं  सच  है  कि  देश  में
 सैलिसिलिक  एसिड  झोर  संसपफ्यूरिक  एसिड  की
 भार;  कम  है  ,

 (ख)  यदि  हा  तो  इसको  बकम  को  दूर
 करने  के  लिए  क्‍या  कार्यवाही  की  गई  है  ,
 श्र

 (ग)  दश  मे  इसका  उत्पादन  बढ़ाने
 ~~  लिए  क्‍या  बायवाही  का  गई  है  ?

 पेट्रोलियम  रसाधन  झौर  उंरक  मंत्री

 फी  हेमवती  नन्दन  बहुगुणा)  :  (क)  जा

 नही  1  देश  भ  सालिसिलिक  (न  कि  सैलिसिलिक  9
 पुसिद  तथा  द  फ्यूरिक  एसिड  का  वम।  के
 बार  म  हाल  ही  म  कोई  शिक्राव  प्राप्त  नही
 हुई है ।

 (ख)  प्रणत  नहीं  उठता  ।

 (ग)  दशम  इन  एजिडा  का  सम्भावित
 कमी  पर  बाबू  पाने  के  लिए  झ्रतिरिदत  क्षमतड
 लाइसेसोक़त  करने  के  लिए  कदम  उठाये
 जा  र्है

 सध्य  प्रदेश  सें  रेडियो  स्टेशनों  को  द्रांस-
 सिशन  क्षमता

 7388.  डा०  लक्ष्मो  नारायण  पांडेश  :
 क्या  सुचना  और  प्रसारण  मत्ती  यह  बताने  की

 कृपा  करेगे  कि

 (क)  क्‍या  यहू  सच  है  कि  मध्य  भ्रदेश  मे
 रेडियो  स्टेशना  की  ट्रासमिर्शन  क्षमता  बहुत
 निम्न  है  और  इसी  कारण  जहाँ  से  प्रसारित

 होने  वाले  कार्यक्रम  द्रस्भ  स्थानों  पर  डौक:

 लरह  से  नही  सुने  जा  सकते  है  ,
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 (ar)  क्या  विभिन्न  स्थानों  पर  रेडियो

 प्टेशनों  की  स्थापना  स्थानीय  जनता  की

 ऋचि  को  ध्यान  में  रख  कर  झौर  प्राम  लोगों

 के  लाभ  +»  लिए  को  जाती  है

 (ग)  क्‍या  यह  भा  सच  है  कि  मध्य  प्रदेश

 कोइ  सुविधा  से  वचित  रखा  गया  है  ,

 (घ)  क्‍या  नामच  मे  रेडियो  स्टेशन  की

 स्थापना  की  मांग  की  गई  है  ,  शौर

 (३)  यदि  हा,  तो  सरकार  ने  उस  पर
 क्या  कार्यवाही  की  है  ?

 सुना  और  प्रपारण  मंत्री  (क्री  साल

 गद  झाडवाणी):(क)  जो,  नही  |  मध्य  प्रदेश
 के  9  स्टेशर्ना  में  से  एक  उच्च  शक्ति  वाला

 दृ।म्मीटर  शरीर  झन्य  मीडियम  गक्तिवाले

 द्वाममीटर  है  ।  इस  समय  राज्य'  की  ध्ाबादी
 के  80  प्रचिशत  लोगों  को  प्राथमिक  ग्रेड  दिन
 के  समय  को  सेवा  उलब्ध  है।

 (ख)  जा,  हा  |

 (ग)  जा,  नहीं  ।

 (घ  जो,  नी  ।  तोमच  सहित  पुरा
 मन्दसौर  जितना  इन्दोर  में  उच्च  शक्ति  वाले
 न्रावमोटर  क  मीडियम  बेव  द्वारा  भली  प्रकार

 से  कवर  हाता  है  ।

 (डि)  प्ष्न  नहीं  उठता  ।

 आकाशवाणी  के  केन्दों  के  लिए  सलाहकार
 लमितियां

 7389.  Wo  लक््मीसाराषण  पांडेय  :
 जया  सुचना  बोर  प्रतारण  मत़ी  यह  बताते
 की  कृपा  करेगे  कि

 (क)  क्या  विभिन्न  ग्राकाशवाणी  केन्द्रों
 का  सुचारू  कार्यकरण  सुनिश्चित  करते  के  लिए

 सलाहकार  समितियों  का  गठत  किया  जाता

 है  भ्रथवा  वे  विद्यमान  हैं  ,  भौर

 ख)  यदि  हा,  तो  इस्दौर  भौर  भोपाल
 के  लिए  ऐसी  समितिया  कब  गठित  की  गयी
 श्रौर  उतके  सदस्यों  के  नाम  क्‍या  है  ?

 सूचता  शौर  प्रसारण  स॑त्री  (श्री  लाल
 श्ग्ह्ल  झाडबाणी):  (क)भौर  (ख)  सलाहकार
 समितिथा  भोपाल,  कालीकट,  जम्मू  ,  जलधर

 ल्िचूर  और  त्िवेन्द्रम  मे  गठित  का  गई  हैं  ।
 भापाल  मे  सलाहकार  समिति  21-2-1979
 को  गठि  त  की  गई  थी  ।  सदस्यां  4  नाम  सलग्न
 विव रण  में  दिये  गये  है।  प्राकाशवाणी  इन्दोर
 की  सलहकार  सभितति  श्रभी  गठित  नहीं
 की  गई  है  ।

 विवरण

 l.  श्री  राजेन्द्र  मत्हांत्रा

 2  4  fe  lo  नारायण

 3  डा०  रवि  प्रक्राण  माथर
 4  प्रो"  To  @lo  मनोचा

 5  शो  झब्दुन  काबी  दासनवी

 6  डा०  चन्द्र  प्रकाश  वर्मा

 7  श्रामती  सरोज  लालवानी

 8  श्री  सवाई  सिह  सिसौदिया
 ससद  सदस्य

 9.  श्री  मिश्री  लाल  तिवारी

 10.  श्री  यशवन्त  प्ररगारे  .
 IL.  डा०  श्रीमती  सुशीला  पोहानकर

 12  श्री  राघवजी,  ससद  सदस्य
 13.  डा०  चांद  नारायण  हस्कर

 14.  क्री  माधव  शकर  हत्व्ापुरकर,
 सदस्य,  विधान  सभा
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 इस्पात  के  उत्पादन  में  बट

 7390.  डा०  लक्ष्मी  मारायण  पांडेप!
 क्या  इस्पात  शौर  थाम  मंत्री  यह  बताने  की
 कृपा  करेंगे  कि

 (क)  क्‍या  यह  सच  है  कि  इस्पात
 उत्पादन  से  देश  की  आवश्यकता  प्री  नहीं
 होती  है  भ्रौर  इससे  इस्पात  की  कीमत  में
 लगातार  वृद्धि  हो  रही  है  ;

 (ख)  कया  इस्पात  सयब्र  अपनी  पूरी
 क्षमता  से  कार्य  नहीं  कर  रहे  है  ,

 (ग)  क्‍या  यह  भी  सच  है  कि  वित्तीय
 कठिताइयों  के  कारण  नये  इस्पात  सयत्रों  की
 स्थापना  में  विलमस्प  किया  जा  रहा  है  ;
 शौर

 (घ)  यदि  हा,  ता  उपरोक्त  तथ्यों  को
 ६  न  में  रखते  हुए  इस्पात  क  उत्पादन  मे  वृद्धि
 करने  के  लिए  क्‍या  कार्यबाही  क॑  गई  है?

 इस्पात  और  खान  अंत्री  पभ्ो  बोजू
 पटनाथक)  (क)  यह  सत्र  है  वि  इस  समय
 इस्पात  का  घरेलू  उत्पादन  देश  की  सम्पूर्ण
 प्रावश्यकता  पूरी  करने  के  लिए  पर्याप्त
 नही  हैं।  लेकिन  सयुकत  सयत्र  समिति  द्वारा
 वर्ष  i978-79  मे  इस्पात  क  मूल्य  में  की
 गई  वृद्धि  की  घोषणा  इस्पात  क॑  घरेलू  उत्पादन
 के  श्र  याप्त  होने  |  कारण  नहीं  भी  अ्रपितु
 यह  निम्नलिखित  मुख्य  कारणों  से  की  गई
 थी  i

 1. नोहे  श्र/र  इस् 1.  के  उत्पादन  में

 हुई  मूल्य  बद्धि  को  पुरा  करने
 के  लिए;

 2.  उत्पादकों  को  उचित  लाभ

 सुनिश्चित  करने  वे  लिए;

 3.  कुछ  समय  से  झौसत  दूरी  में

 बृद्धि  हो  जाने  के  कारण  भाडे
 के  बोझ  में  हुई  बाद्ध  को

 पूरा  करने  के  लिए  ;
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 4.  ड््स्पा  'चथोग  के  भाध  निकरण
 प्रतिस्थापन  शीर  विकास  के
 लिए  पर्याप्त  संसाधन  जुठाने
 तथा  बजट  पर  इसकी
 निर्भतता  कम  करने  के
 लिए;  और

 5.  कुछ  श्रेणियों  के  श्राया  ह. 1. ई
 तया  घरेलू  इस  तिक  मूल्यों
 को  मिलाकर  एक  सम
 बनाने  ।  लिए  ।

 (ख)  जी,  हा  ।  ऐसे  कारगों  से
 '

 श्र  धक।र  उनकी  बस  के  बाहर  थे  ।

 (  ग)  जी,  नहीं।  नए  इस्पात  का  रखा ने
 सगाने  के  लिए  ऋण  तथा  श्न्य  सुविधाए
 प्राप्त  करने  के  लिए  रूस  तथा  श््न्य  देशों  स
 बातचीत  चल  रही  है  पह  बातर्च,त  इम  उदेशय
 स  को  14  रही  हैं  ि  योजना  मेकी  गई
 व्यवस्था  ५  भ्रलावा  भ्रतिरिक्त  ससाधन

 जुटाए  जाए  ताकि  बज्ट  से  रुपया  लिये  बना
 य॑  परियोजनाएं  शुरू  की  जा  सके  ्ड््म  क्च
 बिकास  कोष  के  लिए  इस्पात  के  मूल्या  मे  गल
 म  लगाए  गए  अधिभार  से  भी  अतिरिक्त
 रासधान  जुटाएं  जा  रहे हू  |  इस  कोष  में
 प्राप्त  होन  वालो  राशि  मुख्यत.  इस् तत  की
 नई  क्षमता  क  सूजन  के  लिए  खर्च  की  जाएगे।  +

 (घ)  जैसा  कि  ऊपर  कहा  गया  है
 नई  इस्पात  क्षमता  क  सूजन  के  भ्लावा  वर्तमान
 कारखानों  के  भ्राधुनिकीकरण,  पुन.स्थापन  वे
 लिए  बड़  पैमाने  पर  कार्यक्रम  बनाए  ण्
 तथा  वतंमान  सुव्धाश्रों  मे  प्रौद्योगिक॑।म।
 उत्पाध्ता  सम्बन्धी  रुधार  करने  के  लिए
 उपाय  किए  गए  है  तथा  किए  जा  रहे ६  ।
 अल्पकालिक  उपाय  के  रूप  में  वर्तमान  क्षम्ता
 से  झधिकाध्िक  उत्पादन  सुनिश्चित  करने
 के  लिए  कोककर  कोयले,  बिजली  तथा  रेल
 यातायात  जैसे  भ्रादानों  की  पर्याप्यता  पर
 लगातार  निगरानी  रखी  जा  नही  है  तथा
 सम्बन्धित  मन्नालये।  से  निकट  तथा  संततू
 सम्पर्क  रखा  जा  रहा  है  t
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 Shortage  of  Staff  in  0.  N.  6.  C.

 ‘7391.  SHRI  &  s.  LAL:
 SHRI  D.  D  DESAI:
 SHRI  BIJOY  MONDAL:
 SHRI  K  GOPAL’

 Wul  the  Minister  of  PETROLEUM
 CHEMICALS  AND  FERTILIZERS  be
 pleased  to  state

 (a)  whethe:  it  is  a  fact  that  ONGC’S
 oil]  explorat  on  programme  and  other
 works  too  aie  badly  suflering  due  to
 shortage  ot  staft,

 (b)  whether  the  Commussicn  has
 been  losinz  many  of  ifs  best  men  to
 multinationals  in  the  Persian  Gult  who
 pay  enormous  salaries,

 (c)  whether  there  enists  a  strong
 case  for  winding  up  foreign  operations
 by  the  ONGC  in  order  to  supplement
 the  domestc  availability  of  drillers,
 Zeo-suientists  and  piodurtion  engi-
 neers,  and

 (d)  what  measures  he  proposes  to
 take  to  see  that  the  work  of  ONGC
 which  t5  so  vital  for  the  economic  health
 of  the  country  does  not  suffer  only
 because  ot  shortage  cf  staff  in  the  wake
 of  Governments  pohcy  to  create  em-
 ployment  potential?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N  BAHUGUNA)  (a)  No,
 Sur,

 (9)  No  details  are  available  with
 the  Ol  and  Natural  Gag  Commission
 regarding  the  number  of  persans  who
 may  have  joined  multmmationals  after
 resigning  from  ONGC  However,  the
 number  of  offices  who  have  resigned
 from  ONGC  during  the  last  three
 years  is  very  small  compared  to  the
 total  filled  in  strength.

 (6)  There  ry  no  case  for  winding  up
 ONGC’s  foreign  operations  for  sup-
 plementing  the  domestic  availaility
 of  drillers,  geo-scientists  and  produc-
 tion  engineers  Suitable  well  qualified
 persons  are  available  in  the  county  for
 drilling,  geo-seientific  work  ang  for
 production,

 (da)  Does  not  arise  in  view  of  reply
 te  part  (a)  above.
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 New  Pricing  Policy  of  Drugs

 7392  SHRI  R  AGHAVJI:  Will  the
 Mmuster  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state

 {a)  when  new  Drug  Price  Control
 Order  would  be  issued,  and

 (b)  when  the  entire  policy  announc-
 ed  on  29-3-1978  would  be  implemented?

 TUE  MINISTLR  OF  PETROLEUM,
 CHEMI(  ALS  AND  FERTILIZERS
 (SHRI  H  N  BAHUGUNA):  (a)
 Drugs  (Prices  Control)  Order,  1979,
 which  has  replaced  the  Drugs  (Prices
 Contiol)  Order,  1970,  was  issued  on
 3ist  Mich  979  A  copy  of  the  new
 Orde:  ३५  shortely  being  laid  on  the
 Talse  ot  the  Lok  Sabha

 (b)  Action  has  been  initiated  on  all
 the  decisions  indicated  in  the  State-
 ment  on  new  Diug  Policy  laid  on  the
 Table  ot  the  Lok  Sabha  on  March  29,
 978  There  arc  several  decisions
 which  involve  othe:  Mhunistries,  or-
 ganisations  and  State  Governments.
 In  such  cases,  all  the  concerned  agen-
 cies  have  been  moved  to  take  neces-
 sary  ation  The  implementatoa  of
 certain  decisions  also  cally  for  amend-
 ments  ot  certain  Acts/Rules  which  are
 being  processeq  by  the  concerned
 Ministries
 Pending  cases  of  grant  of  Licence  to

 Foreign  Drug  Companies

 7393  SURI  G  Y  KRISHNAN  Will
 the  Minister  of  PETROLEUM  CHE-
 MICALS  AND  FERTILIZERS  be
 pleased  to  state:

 (a)  what  was  the  number  of  pend-
 mg  cases  of  grant  of  licence  pertain-
 ing  to  foreign  drug  companies  and
 which  have  been  recentiy  renewed
 in  view  of  the  new  diug  policy;  and

 (b)  the  details  regarding  the  policy
 of  Government  in  this  regard?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H  N  BAHUGUNA):  (a)  Ason

 Sist  March,  1979,  30  (thirty)  applica-
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 tions  from  foreign  companies  for  the
 Brant  of  Industrial  Licences  for  the
 manufacture  of  new  articles  or  for
 effecting  Substantial  Expansion  in  the
 Manufacture  of  such  items  as  are
 being  presently  manufactured  by  them,
 are  pending  with  this  Ministry.  Be-
 sides,  there  have  been  4  (four)  applica-
 tions  relating  to  foreign  companies,

 dlecisions  on  which  have  been  taken.

 (b)  The  policy  of  the  Government
 relating  to  grant  of  Industrial  Licences
 to  foreign  companies  is  indicated  in
 para  25  of  the  New  Drug  Policy  State-
 ment,  a  copy  of  which  was  laid  on  the
 Table  of  the  House  on  29-3-1978

 Production  of  Bulk  Drugs  by  Foreign
 Firms

 7394.  SHRI  RAGHAVJI:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  in  the
 statement  laid  on  the  Table  on  29th
 March,  1978,  ॥  is  provided  that  all
 foreign  dfug  companies  who  didn’t
 produce  any  bulk  drug  will  be  re-
 quired  to  bring  down  their  foreign
 equity  to  40  per  cent  and  that  other
 foreign  companies  will  reduce  their
 foreign  equity  based  on  policy  para-
 meters  which  would  be  applied  to  the
 activity  as  prevalent  in  ‘1976-77;

 (b)  whether  it  is  a  fact  that  various
 foreign  companies  have  been  asked  to
 submit  their  applications  for  the  manu-
 facture  of  bulk  drugs  within  6  months,
 if  so  under  what  authority  and  for
 what  reason  such  a  circular  was  issued;
 details  of  the  circular  and  its  reper-
 cussions  on  the  Policy  statement,  and

 (९)  whether  issuance  of  such  a  cir
 tular  is  not  against  the  letter  and  spi-
 rit  of  Cabinet  decision  on  the  policy?

 THE  MINISTER  OF  PETROLEUM.
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  प्र.  BAHUGUNA).  (a).
 Para  i5  of  the  Statement  on  the  New
 Drug  Policy  laid  on  the  Table  of  the
 Sabha  on  29-8-1978  states,  inter  alia,
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 that  80  far  as  foreign  companies  en-
 gaged  only  in  the  manufacture  of  for-
 mulationg  or  bulk  drugs  not  involy-
 ing  high  technology  or  both  are  con-
 cerned,  they  should  be  directed  to
 bring  down  their  foreign  equity  forth-
 with  to  40  per  cent,

 For  another  foreign  companies  as
 per  parg  8  of  the  Statement,  the
 FERA  guidelines  and  dilution  formula
 applicable  to  other  industries,  shall
 apply  subject  to  the  Appendix—l
 activity  bemg  computer  in  accordance
 with  para  17  Those  companies  have
 been  requested  to  furnish  data  for
 the  three-year  period  ending  Ist
 March,  ‘1977,

 (b)  In  compliance  with  the  decision
 of  the  Cabinet,  foreign  drug  companies
 currently  carrying  on  activity  as  de-
 fined  in  the  existing  item  4  of  Ap-
 pendix—a  have  been  asked  to  achieve

 a  ratio  of  as  for  bulk:  formulations
 within  a  period  of  2  years  and  to  sub-
 mit  their  proposals  in  that  behalf  not
 later  than  six  months  from  the  date
 of  issue  of  the  Department  of  Chemi-
 cals  and  Fertilizerg  letter  dated  20th/
 22nd  November,  1978.  This  letter  was
 issued  for  implementing  the  provi-
 sions  of  the  New  Drug  Policy.

 (cy  No,  Sir.

 Drug  price  equalisation  Fuad

 7395.  SHRI  RAGHAVJI:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  Government  propose  to
 recognise  the  costs  of  the  manufactu-
 rers  while  not  determining  prices  un-
 der  the  new  policy  over  and  above
 these  costs  admissible  returns  would
 be  allowed  on  individuals  products  to
 individual  manufacturers  so  that  price
 reduction  dees  not  result  in  closure
 of  the  unit;

 )  whether  it  is  a  fact  that  drug
 price  Equalisation  Fund  is  proposed

 te  be  created  for  the  purpose  of  mak-
 ing  reimbursement  to  manufacturers

 |

 whose  costs  are  high;  if  so,  how  long
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 Government  would  take  to  assist  the
 Manufacturers  from  this  account;  and

 (ec)  the  ost  of  sphere  of  production
 of  various  drugs  produced  by  IDPL
 and  HAL  vis-a-vis  those  produced  by

 other  units  in  private  sector?
 THE  MINISTER  OF  PETROLEUM,

 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  N,  BAHUGUNA):  (a)
 While  fixing  the  prices  of  price-con-
 trolled  bulk  drugs  under  the  new
 Pricing  Policy,  Government  would
 ordinarily  take  into  account  the  ave-
 rage  cost  of  production  of  the  major
 efficient  manufacturer(s)  of  such  drug
 and  allow  a  reasonable  return  on  net
 worth.  In  exceptional  cases,  however,
 “Government  may  fix  separate  reten-
 tion  prices  for  individua]  manufactu-
 rers  of  such  drugs,  with  a  common
 selling  price  for  sales  to  non-~associa-
 ted  formulations,

 (b)  Drugs  Prices  Equalisation  Ac-
 count  shall  be  established  under  the
 Drugs  (Prices  Control)  Order  ‘1979,
 ang  the  amounts  which  would  be  cre-
 dited  in  the  account  shall  be  spent  for
 the  following  purposes:

 (i)  paying  to  the  manufacturer,
 jmporter  or  distributor  ag  the  case
 may  be,  the  shortfal]  between  his
 retention  price  ang  the  common  sel-
 ling  price  or,  as  the  case  may  be,
 the  pooled  price  for  the  purpose  of
 increasing  the  production,  or  secur-
 ing  the  equitable  distribution  and
 availability  at  fair  prices  of  drugs.

 (ii)  expenses  incurred  by  the
 Government  for  discharging  the
 functions  relating  to  maintemance
 of  Drugs  Priceg  Equalisation  Ac-
 count.

 Action  has  been  initiated  to  work
 out  the  modalities  of  operating  the
 Account,

 (ec)  Bulk  drugs  as  well  as  formula-
 tions  are  sold  by  IDPL  and  HAL
 tas  well  ag  other  units  in  the  private
 sector’  at  the  prices  fixed  ‘by  the  Gov-
 expment  fiom  time  to  tlme.’  No  body

 ‘hag  so.  far  been  made.  to  compare  the
 cost.  of  production  of  various  drugs
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 and  formulations  reduced  by  IDPL
 and  HAL  with  those  produced  by  the
 private  sector  companies,

 Registration  of  requirements  of  Drug
 Firms  with  CPC

 7396.  SHRI  RAGHAVJI:  Will  the
 Minister  of  PETROLEUM,  CHEMI-
 CALS  AND  FERTILIZERS  be  pleased
 to  state:

 (a)  whether  it  is  a  fact  that  ‘1978-
 79  Import  Pclicy  provides  that  supply
 of  canalised  drugs  manufacturers  can
 register  their  requirements  at  any
 t.me  during  the  course  of  the  year  and
 CPC  has  to  supply  the  material  with-
 in  3  months  of  such  registration;

 (b)  whether  it  is  a  fact  that  CPC
 have  refused  to  register  the  require-
 ments  of  various  drug  manufacturers
 on  the  ground  that  their  applications
 have  not  been  made  upto  3l-2-978;
 if  so,  details  of  manufacturers  whose
 applications  have  not  been  registered
 by  CPC  and  under  what  provisions  of
 ITC  policy  and  Act  this  has  been  done:
 and

 (c)  if  CPC  have  violated  Import  policy
 and  Act,  what  action  is  proposed  to
 be  taken  against  it  and  also  to  ensure
 that  manufacturers  who  apply  for  re-
 gistration  within  licensing  period  are
 released  canalised  raw  materials  with-
 out  delay?

 THE  MINISTER  OF  PETROLEUM,
 CHEMICALS  AND  FERTILIZERS
 (SHRI  H.  पे.  BAHUGUNA):  (a)'
 No,  Sir,  Appendix  9  of  Import  Policy
 ‘1978-79,  which  relates,  inter-alia,  to
 canaliseg  bulk  drugs,  provides  that
 import,  distribution  and  pricing  of
 these  drugs  will  be  made  by  the  CPC
 as  per  the  connected  policy  of  the
 Government  in  the  Ministry  of  Pet-
 roleum,  Chemicals  and’  Fertilizers
 Accordingly,  Ministry  issued  instruc-
 tions  in  May,  978  laying  down  thag  it
 woulg  be  open  fo  the  drug  manufac-
 turers  to  register  their  requirements
 of  canalised  drugs.  during  the.  course
 of  1978-79.  ut.a  lead  period  of  three
 montha  would  have  to  be  given.  to  the.
 CPC  for  making  the  arrangements.
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 (b)  Towards  the  end  of  1978,  :t  was
 noticeg  that  there  ha@  been  heavy
 out  of  proportion  registration  after

 Ist  October,  978  for  certain  canah-
 sed  bulk  drugs  such  as  Chlorampheni-
 col  Powder/Paimitate,  Streptomycin
 Sulphate  Sulphamathoxazole  Tetra-
 cycune  Hel  etc  As  this  heavy  :egi-
 stration  was  found  to  disturb  the
 planned  schedule  of  releases  of  the
 concerned  bulk  drugs,  CPC  and
 IDPL  weie  adviseg  that  no  allocation
 need  be  made  in  regard  ६0  any  appli-
 cation  concering  these  bulk  drugs
 where  the  three  months  lead  time  has
 not  been  given  Details  of  the  manu-
 facturers  whose  applications  have
 rot  been  iegistered  by  CPC  as  per  the
 above  advice  are  being  collecteq  and
 will  be  laid  on  the  Table  of  the
 House

 (c)  Does  not  arise  in  view  of  the
 position  explained  im  reply  to  part
 ya)  and  (b;  above

 Steps  taken  to  ensure  regular  and  Ade-
 quate  Supply  of  Coal

 7307  PROF  P  G  MAVALANKAR
 Will  the  Vi  mister  of  FNERGY  be  plea-
 sed  to  stute

 (a)  whether  any  steps  in  coordina-
 tion  with  the  Ministry  of  Railways
 have  been  taken  during  the  first  quar-
 ter  of  979  in  ensuring  a  regular  aud
 scequate  supply  of  coal  to  various
 parts  of  the  country  and  particularly
 to  Ahmedabad  and  other  cities  and
 places  in  Guyalat,

 (b)  If  so  broad  details  therecf

 (९)  whether  the  said  steps  and  action
 have  significantly  improved  the  sup-
 vly  position  of  coal,  and

 (d)  ata  sp  main  indication  thereté?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI
 JANESHWAR  MISHRA)  (a)  Close
 eordination  with  the  Railways  conti-
 nued  in  that  first  quarter  of  979  Yor
 ensuring  regular  and  adequate  sup-
 Plies  of  coat  to  various  Parts  of  the
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 countiy  including  Ahmedabad  and
 other  places  i,  Gujarat  A  high  lever
 meeting  at  the  Cabinet  Ministers  level
 took  place  on  l?th  February,  979
 with  the  Zona]  Railways  concerned
 with  coal  loading  the  coal  companies,
 Departments  of  Coal  and  Power  and
 the  Railway  Board  The  possibilities
 of  improverrent  in  coal  loading  from
 different  coalfilds  were  examineg  and
 steps  to  be  taken  for  umproved  sup-
 plies  ang  loading  determined

 (b)  to  (d)  An  improvement  in  the
 loading  of  the  order  of  300  te  200
 wagons  per  day  in  the  major  coal-
 field,  was  planned  to  given  a  overall
 increase  of  over  700  wagons  per  day
 to  meet  the  minimum  requirement,  of
 the  consumers

 A  total  coal]  loading  of  275  wagons
 pe.  day  was  planned  from  Pench,
 Wardha  Umrer  Korea-Rea  aii  Cen-
 tial  India  coalfields  which  teed  coal  to
 Wardha  India  including  Gujarat  The
 total  loading  of  wagons  from  these
 coalfields  increased  from  978  wagons
 per  day  in  January  “1979  40  209
 wagons  pe:  day  in  March,  979  and
 2i45  wagons  per  day  in  Apmil,  979
 (upto  l0th)  The  supplies  to  Ahmada-

 bad  and  other  parts  of  Gujarat,  per
 day,  have  improved  from  533  wagons
 in  January,  979  to  574  wagons  m
 March  979  and  58l  wagons  in  April,
 979  (upto  7000)

 Production  of  Coking  Coal  in  Collabo-
 ration  with  Poland

 7398  SHRI  JANARDHANA  POO-
 JARY  Will  the  Minister  of  ENERGY
 be  pleased  to  state

 (a)  whether  Poland  has  shown  inte~
 rest  in  cooperating  with  Intha  in  the
 production  of  coking  coal,  and

 (b)  if  so,  the  details  in  this  regard?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  ENERGY  (SHRI

 =e
 MISHRA):  (a)  Yes,
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 (b)  India  has  been  collaborating
 With  Poland  in  the  development  of
 coking  coal  mines  in  India,  Sudam-
 dih  and  Monidih  coking  coal  mines  in
 the  central  part  of  Jharia  coalfield
 have  been  developed  with  Polish  col-
 laboration,

 The  Central  Mine  Planning  and  De-
 sign  Institute  in  collaboration  with
 Polish  experts,  has  prepared  a  feasi-
 bility  report  for  the  recostruction  of
 Jharia  coalfield.  Thi,  report  is  inten-
 ded  to  serve  as  8  guide  for  deta.led
 min¢-planning  ang  designing  for  the
 reconstruction  of  the  individual  mines.
 Besides,  contracts  have  been  entered
 into  with  Polish  organisations  for  the
 setting  up  of  an  organisation  im  the
 Bharat  Coking  009  Ltd,  for  the  con-
 truction  of  coal  mines  and  shaft  sink-

 ing  at  Pootkee—South  Loyabad  The
 protoro]  also  provides  for  the  training
 of  Indyan  personnel  in  Poland,

 Criticism  of  procedure  for  selection  of
 films  for  film  festivals

 7399  SHRI  JANARDHANA
 POOJARY:

 SIRI  K.  MALLANNA:

 Will  the  Misaste:  0  INFORMA-
 TION  AND  BROADCASTING  ne
 pleased  to  tate:

 (a)  whether  it  is  a  tact  that  serious
 Objections  have  heen  raised  over  the
 procedure  adopted  hy  his  Ministry  for
 selection  of  films  for  fore  gn  festivals,

 (b)  whether  if  is  a  fret  that  many
 films  worthy  of  serious  consideration
 never  got  out  cf  the  country  becrise
 of  the  procedure  followed  at  present:

 (c)  whether  it  is  a  fact  that  the
 tmembers  of  panel  have  met  the  Minis-
 ter  and  stressed  the  need  for  setting
 right  these  aspects  in  the  interests  of
 the  fim  makers  in  Ind’a;  and

 (d)  if  so,  the  details  regarding  the
 procedure  in  this  regard  and  the  argu
 ments  placed  by  the  member  of  ithe
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 Panel  tor  the  consideration  0.  Gover  ५«
 ment?

 THE  MINISTER  FOR  INFORMA-
 TION  AND  BROADCASTING  (SHRI
 L  K,  ADVANI):  (a)  to  (d),  The
 Cnairman  ang  some  members  uf  the
 All  India  Panel  for  selection  of  films
 for  International  Festivals  met  the
 Minister  of  Information  and  Broad-
 co  ting  on  3-3-l979  and  handed  over-
 to  him  a  letter  expressing  their  views
 On  the  present  procedures,

 Indian  films  are  entered  into  the
 official  section  of  Inte:nationa]  Festi-
 val,  on  the  recommendations  of  the  All
 Ind  Panel,  The  opportunity  to  en-
 ter  films  recommended  by  the  Panel
 i4  offered  to  all  producers.  There
 have,  however,  been  occa-ions  when
 the  producers  have  not  supplied  prints
 with  sub-titles  which  is  essential  for
 entering  the  films  to  International
 Festivals

 The  present  procedure  has  been  ‘aid
 down  ty  ensure  widest  possible  op-
 pvuitunities  for  film  producers  to  par-
 ticipate  in  the  International  Festivals,
 The  Government,  in  addition  to  the
 All  India  Panel,  has  set  up  Regional
 Panels  7  Bombay,  Calcutta  and
 Madras,  The  Regional  Panels  select
 festival-worthy  films  which  are  shown
 to  the  All  India  Panel,  Films  which
 have  won  National  awards  are  shown
 to  the  Central  Panel  In  addition,  the
 Central  Pane}  and  Regional  Panels  also
 view  flimg  on  direct  requests  received
 from  producers/directors,  Thus,  every
 voroducer  who  ३४  interested  can  avail
 of  the  opportunity  of  offering  films
 for  selection.

 The  Panel  has  recommended  that
 no  film  should  be  sent  to  the  official
 section  of  an  International  Festival
 which  has  not  been  approved  by  the
 Panel,  Also,  ४४  has  recommended  that
 a  film  rejected  by  the  Panel  should
 not  be  entered  Thto  q  festival,  Both
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 these  practices  are  already  being  fol-
 lowed,

 Dwindling  work  load  in  H.A.L,  Kanpur
 and  Banasgtore

 7400.  SHRI  9  D  DESAI:
 SHRI  JANARDHANA

 POOJARY:

 Will  the  DEPUTY  PRIME  MINIS-
 TER  AND  MINISTER  OF  DEFENCE
 ne  pleased  to  state

 (a)  whether  Kanpur  and  Bangalore
 complexes  of  the  ITAL  are  taced  with
 the  problem  of  dwindling  work  joad,
 and

 (b)  if  so,  the  action  taken  by  ‘he
 Government  to  utihse  the  capacities  of
 the  units  fully?

 THE  MINISTER  OF  STATE  IN
 THE  MINISTRY  OF  DEFENCE  AND
 IN  THE  DEPARTMENTS  OF  ATO-
 MIC  ENERGY,  ELECTRONICS,  SCI-
 ENCE  AND  TECHNOLOGY  AND
 SPACE  (PROF  SHER  SINGH)  (a)

 Yes,  Sir,

 (b)  Government  have  decided  to
 undertake  the  manufacture  of  the
 Jaguar  Aircraft  in  the  Bangalore  Com.
 plex.  The  manufacture  of  HPT-32
 (Basic  Trainer)  aircraft  will  be  en-

 trusted  to  Kanpur  Division.

 2.04  hrs.

 st  छुबिरभ  प्र्गल  (मरता)'  ध्णक्ष
 महो  य  शेड्यूल्ड  कारट्स  श्लौर  शेडयूल्ड
 ट्राइडम  कमिश्नर  की  रिपोर्ट  973-74
 के  बाद  ह (: 3  सदन  मे  प्रप्त  नही  हुई  है।  वरा
 सदन  इस  बात  से  चिन्तित  है  .

 (व्यक्षधान  )
 MR.  SPEAKER;  |  will  look  into  it

 ी  सोहन  जाल  चिपिल  (खुर्जा)  he
 जा  सा  बाद  रिपोर्ट  नाती  ह ैभौर  उस  पर
 भो  सरभ  को  विद्या  करने  का  टाइम  नही
 मिलता  ,....  (ब्यक्ष्यात)  .....
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 MR.  SPEAKER:  I  have  told  you  I
 will  look  into  the  matter  H

 Aine

 32.65  hrs.

 PAPERS  LAID  ON  THE  TABLE

 DETAILED  DEMANDS  For  GRANTS,  1979-
 80  or  THE  MINISTRY  07  WORKS  AND
 HOUSING

 THE  MINISTER  OF  STATE  {N  THE
 MINISTRY  OF  WORKS  AND  HOUS-
 ING  AND  SUPPLY  AND  REHABI-
 LITATION  (SHRI  RAM  KINKAR):
 I  beg  to  lay  on  the  Table  a  copy  of  the
 detaileq  Demands  for  Grants  (Hmdi
 and  English  versions)  of  the  Ministry
 of  Works  and  Housing  for  1979-80.
 [Placed  i»  Library.  Seg  No  LT-4298/
 79).

 ANNUAL  REPORT  OF  THE  CENTRAL  POWRR
 RESEARCH  INSTITUTE,  BANGALORE

 For  ‘1977-78  AND  STATEMENT  FOR
 DELAY

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  ENERGY  (SHRI  JA-
 NESHWAR  MISHRA):  I  beg  to  lay
 on  the  Table  a  copy  each  of  the  fol-
 lowing  papers  (Hindi  and  ‘English
 versions)  :—

 (i)  Annuel  Report  of  the  Central
 Power  Research  Institute,  Bangalore,
 for  the  year  1977-78  along  with  the
 audited  accounts,

 (ii)  A  statement  showing  reasons
 for  delay  in  laying  the  above  Re-
 port.
 {Placed  in  Library.  See  No.  LT-
 4299/79].

 े ्णाइफा  AND  ANNUAL  REPORT  OF  THE
 Pyvrres  PHOSPHATES  AND  CHEsI-
 CALg  LrmitTsp,  DEBRI-ON-SoNnE  FOR
 ‘1977-78

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  PETROLEUM,  CHE-
 MICALS  AND  FERTILIZERS  (SHRI
 NARSINGH  YADAV):  I  beg  to  lay
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 on  the  Table  a  copy  each  of  the  fol-
 Jowing  papers  (Hindi  and  Enghsh

 »  versions)  under  sub-section  (1)  of
 section  6l9A  of  the  Companies  Act,
 3896

 (3)  Review  by  the  Government  on
 the  working  of  the  Pyrites  Phos-
 phates  and  Chemicals  Limuted,  Deh.
 -on-Sone,  District  Rohtag  (Bihar)
 fo:  the  year  1977-78.

 (uy)  Annual  Report  of  the  Pyuites
 Phosphates  and  Chemicals  Limited,
 Dehii-on-Sone,  District  Rohtas
 (Bihar)  for  the  year  1977-78  along
 vith  the  Audited  Accounts  and  the

 comments  of  the  Comptroller  and
 Auditor  General  thereon

 {Placed  m  Library  See  No  LT-
 4300/79]

 Reporr  on  Satie  Ww  ORKING  OF  THE  Deposrr
 INSURANCE  AND  CREDIT  GUARANTEE
 CORPORATION  FOR  THE  YEAR  ENDING
 0४  3l-2-78

 THE  MINISTER  OF  STATE  IN  THE
 MINISTRY  OF  FINANCE  (SHRI
 ZULFIQUARULLAB);  I  beg  to  lay  on
 the  Table  q  copy  of  the  Report  (Hindi
 nd  English  versions)  on  the  working
 of  the  Deposit  Insurance  and  Credit
 Guarantee  Corporation  for  the  year
 ended  the  3lst  December,  1978,  under
 sub-section  (2)  of  Section  32  of  the
 Depost  Insurance  and  Credit  Gueran-
 tee  Corporation  Act,  96l,  [Placed
 an  Library.  See  No.  LT-430i/79]

 SOME  HON.  MEMBERS  rose—

 MR  SPEAKER:  I  cannot  even  hear
 you.  What  is  the  use?  You  can  come
 and  meet  me,  end  discuss  with  me.
 T  have  no  objection,  Nothing  will  be
 recorded.

 SHRI  VAYALAR  RAVI  (Chiray-
 inkil):  On  a  point  of  order,  Sir....
 (Unteruptions)

 MR.  SPEAKER:  Every  day,  you  raise
 a  point  of  order  and  make  @  speech.
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 SHRI  VAYALAR  RAVI;  Sur,  Yes-
 terday,  in  your  wisdom,  you  directed
 the  Home  Minister  to  make  a  state-
 ment  regarding  the  incidents  at  Jams-
 hedpa:.  The  statement  has  not  come.

 MR  SPEAKER:  He  will  be  making
 a  statement  tomorrow  He  has  gone
 again  to  Jamshedpur  |  have  directed
 him  to  make  a  statement  tomorrow

 SHRI  VAYALAR  RAVI:  The  dis-
 cuss0n  3s  also  tomorrow,

 MR  SPEAKER  Yes.  (Interruptions)
 THE  MINISTER  OF  PARLIAMENT-

 ARY  AFFAIRS  AND  LABOUR  (SHRI
 RAVINDRA  VARMA):  I  understand
 from  the  hon,  Members  that  they
 want  to  have  a  discussion  on  the  Re-
 port  of  the  Commissioner  for  Schedul-.
 ed  Castes  and  Scheduled  Tribes.  The
 Government  will  find  time,  88  soon  as
 the  financial  business  is  over,  during
 the  session  to  have  g  discussion  on  this
 Report,

 72.7]  hrs,
 CALLING  ATTENTION  TO  MATTER
 OF  URGENT  PUBLIC  IMPORTANCE

 REPORFED  CONTINUING  RISE  IN  PRICES  OF
 CSSENTIAL  COMMODITIES

 SHRI  CHITTA  BASU  (Barasat):
 Sir,  I  call  the  attention  of  the  Deputy
 Prime  Minister  and  Minister  of  Fin-
 ance  to  the  following  matter  of  urgent
 public  importance  and  I  request  that
 he  may  make  a  statement  thereon:

 Reporteg  continuing  rise  in  prices
 of  essential  commodities  despite  the
 assurances  thet  the  price  increase
 would  not  exceed  one  per  cent  fol-
 lowing  the  budget  proposals  and  the
 steps  taken  by  Government  to  check
 the  rise  in  prices,

 THE  DEPUTY  PRIME  MINISTER
 AND  MINISTER  OF  FINANCE  (SHRI
 CHARAN  SINGH):  Mr  Speaker,  Sir,
 as  the  House  is  aware,  and  as  has  been
 pointed  out  in  the  Economic  Survey
 for  1978-78,  there  has  been  a  remark-
 able  degree  of  price  stability  since  the
 new  Government  took  over  in  March,
 1977.  The  Wholesale  Price  Index
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 (1970-73  == 100)  which  stood  at  82.9
 for  March,  977  fluctuated  thereafter
 within  narrow  limits  and  stood  at  83.5
 for  February  ‘1979.  For  the  week  end-
 ing  February  24,  979  the  index  stood
 at  183.6,  but  in  the  subsequent  four
 weeks  it  has  advanced  by  3.2  per  cent
 40  189.4.  There  is  no  doubt  that  this
 is  a  substantial  increase  considering
 that  it  has  taken  place  over  such  oa
 short  period,  and  I  share  the  concern
 of  Hon'ble  Members  in  this  regard.

 However,  I  must  clarify  the  position
 in  regard  to  what  Shri  Basu  has  re-
 ferred  to  as  an  assurance  g.ven  by  the
 Government  that  the  price  increase  on
 account  of  the  Budget  proposals  would
 not  exceed  4  per  cent.  It  is,  perhaps,
 insufficiently  realised  that,  whatever
 may  be  the  extent  of  rise  in  the  price
 of  an  individual  commodity,  its  im-
 pact  on  the  general  price  level  will  be
 determined  by  the  impotance  which
 attaches  to  it  in  the  context  of  the
 totality  of  wholesale  transactions.

 The  current  wholesale  price  index
 overs  a  large  number  of  commodities
 and  quotations.  The  primary  articles
 group,  which  accounts  for  about  42
 per  cent  of  the  total  weight  in  the
 index,  is  not  affected  by  the  Budget
 proposals,  except  in  the  isolated  case
 of  raw  tobacco  on  which  the  excise
 duty  has  actually  been  removed.  Yet,
 this  group  alone  has  contributed  3.6
 per  cent  to  the  price  rise.

 As  regards  manufactured  goods,  it
 has  to  be  noted  that  only  a  certain
 proportion  is  affected  by  the  present
 Budget  levies.  In  fact,  about  one-fifth
 of  the  Index  (by  weight)  has  been
 affected  by  the  excise  levies  proposed
 in  the  1979-80  budget.  And  of  this
 one-fifth  of  the  Index,  the  petroleum
 group  alone  will  be  found  responsible
 for  a  figure  of  as  much  as  5.9  per
 cent  in  the  increase,  while  sugar,
 Whandsar:  and  gur  and  non-ferrous
 metals  though  unaffected  by  the  budget
 levies  have  together  contributed  228
 per  cent.  In  the  case  of  sugar,  con-

 APRIL  77,  2979  of  Essential  376
 Commuocities  (CA)

 trolled  releases  by  industry  have  been
 responsible  for  a  rise  in  prices,  while
 in  that  of  non-ferrous  metals  prices
 were  raised  by  the  M.M.T.C.  at  about
 the  same  time  as  the  Budgei.  Prices
 of  imported  vegetable  oils  have  also
 gone  up  as  a  result  of  h.gher  prices
 prevailing  in  world  markets.  It  is  thus
 evident  that  items  affected  by  the
 Budget  have  not  contributed  much  to
 the  price  rise,  and  there  shculd  be  no
 reason  to  doubt  that  the  direct  impact
 of  Budget  levies  on  the  wholesale  price
 index  wil  constitute  only  about  l  per
 cent  out  of  the  total  increase  of  32
 per  cent.  58  is  usual,  factors  other
 than  the  Budget  also  begin  to  play
 their  part  about  this  time  of  the  year.

 In  defending  the  estimates  made  by
 my  Ministry  4  de  not  intend  to  behttle
 the  hardship  caused  to  certain  groups
 of  people  by  the  rise  in  prices  of  the
 particular  commodities  used  by  them.
 What  I  wish  to  say  is  that,  even  though
 the  price  increase  in  the  case  of  one
 or  more  commodities  may  appear  to  be
 appreciable,  overall  price  stability  has
 so  far  not  been  endangered.  On  the
 ether  hand,  price  stability  has  been
 substantially  maintained  in  the  face  of
 significant  increases  in  money  supply
 in  the  last  two  years.  But  the  very
 fact  that  money  supply  expansion  is
 running  ahead  of  growth  in  real  out
 put  cautions  us  about  the  jpossibie
 dangers  which  may  lie  ahead.  Govern-
 ment  have  always  been  alive  to  this
 38sue,*and  appropr  ate  meusures  have
 been  taken  from  time  to  time  in  order
 to  ensure  that  undue  price  increases
 do  net  take  place.  The  credit  policy
 continues  to  be  restrictive,  consistent
 with  the  needs  of  increased  production,
 and  af  the  commodity  level  the  various
 Ministries,  and  the  Department  of  Civil
 Supplies  in  particular,  keep  constant
 watch  on  the  situation  As  Hon’ble
 Members  would  be  aware,  in  the  case
 of  packaged  commodities  it  is  net  easy
 for  traders  to  over-charge  their  cus-
 tomers  as  prices  are  marked  on  the
 container.  Off-season  increaseg  in
 prices,  as,  for  example,  in  the  case  of
 fruits  and  vegetables  at  the  present
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 ‘moment,  are  inevitable,  and  should  not
 be  confused  with  the  effects  of  Budget
 proposals  merely  because  the  twe  hap-
 pen  to  coincide,  In  fact,  the  Govern-
 ment  owes  a  responsibility  to  farmers
 to  ensure  that  prices  do  not  fall  to  un-
 economic  levels  because  of  an  increase
 jn  production,  and  supply  running
 ahead  cf  demand.

 I  know  that,  currently,  manufactur-
 ers  and  traders  of  some  commodities,
 taking  advantage  of  temporary  shori-
 ages.  are  trying  to  push  up  prices.  I
 would  urge  them  to  desist  from  such
 anti-social  behaviour.  As  the  House  :s
 aware  the  public  distribution  system  in
 the  country  is  going  to  be  strengthened
 with  effect  from  July  this  year,  and
 the  most  pressing  needs  of  the  com-
 mon  man  catered  to  in  a  manner  which
 will  result  in  minimum  of  hardship  for
 him.  I  may  also  assure  the  House
 ihat  Government  will  not  hesitate  {o
 take  whatever  other  steps  are  found
 necessary  to  preserve  reasonable  price
 stability.  Anti-social  elements  sho.  ्
 be  under  no  illusion  that  Government
 will  remain  4  helpless  spectator  while
 they  continue  making  undue  profits  at
 the  expense  of  the  conimon  man.

 My  statement  is  not  yet  complete.
 After  I  had  sont  a  copy  of  this  state-
 ment  to  you,  Sir,  information  was  re-
 ceived  from  the  Delhi  Administration,
 of  which  I  will  read  out  enly  one  para-
 graph  to  make  things  still  clearer.

 The  Delhi  Administration  has  the
 following  comments  to  offer  for  an-
 swering  this  question.  This  is  how  it
 runs,

 I  will  read  only  one  paragraph.
 “A  recent  survey  of  the  various

 markets  of  Delhi  revealed  that  soaps
 and  matches  are  easily  available  in
 the  market  and  there  is  no  shortage
 of  these  item.  sere

 SHRI  JYOTIRMOY  BOSU  (Diamond
 Harbour):  At  what  price?

 SHRI  CHARAN  SINGH:  ....‘Tt  has
 -also  been  ascertained  that  these  items
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 had  not  disappeared  from  the  market
 after  the  presentation  of  the  General
 Budget  on  the  28th  February  ‘1979.  So
 far  as  toilet  soaps  are  concerned,  these
 are  reported  as  being  sold  at  the  trade
 pres.  However,  in  case  of  matches
 of  specific  brands  of  Ship  and  Witco,
 dealers  are  charging  5  paise  per  box
 instead  of  3  paise  which  is  the  mark-
 ed  price  on  the  match  box.  This  attracts
 the  provisions  of  clause  6  of  the  Delhi
 Display  of  Prices  and  Stocks  of  Sche-
 duled  Essential  Commodities  Order  977
 and  necessary  raids  are  being  organis-
 ed  by  the  Department  and  action  shall
 be  taken  against  the  defaulters  under
 the  existing  law.”

 What  I  meant  to  say  by  reading  out
 this  paragraph  is  that  the  Government
 is  net  complacent  in  this  regard.

 MR.  SPEAKER:  Mr.  Venkataraman,
 what  is  your  objection?

 SHRI  R.  VENKATARAMAN  (Madras
 South):  |  want  thig  statement  be  cic
 culated  to  all  the  members  as  it  con-
 tains  a  lot  of  information.

 MR  SPEAKER:  I  will  consider.

 syfRI  JYOTIRMOY  BOSU:  Matches
 are  being  sold  at  20  paise  per  box.

 SHRI  CHITTA  BASU:  I  have  care-
 fully  gone  through  the  statement  read
 out  by  the  hon.  Deputy  Prime  Minis-
 ter  and  the  Minister  of  Finance.

 At  the  outset  I  am  constrained  to
 make  the  comment  that  he  hus
 chosen  to  resort  to  diversionary  tac-
 ties  in  order  that  this  House  cannot
 really  understand  the  real  issue  at
 stake.  I  am  really  sorry  for  this  kind
 of  tactics  taken  by  the  most  respected
 jeader  of  the  Janata  Party  now  func-
 tioning  as  thc  Deputy  Prime  Minister
 of  the  country.

 Mr.  Speaker,  Sir,  as  you  know  the
 Finance  Ministry  after  the  presenta-
 tion  of  the  Budget  on  the  last  day
 of  February  2979  made  a  public  state-
 ment  saying  that  the  new  levies
 would  have  an  imperceptible  impact
 on  the  orice  front,  They  were  of  the
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 opinion  that  the  wholesale  price  in-

 may  gO  up  by  |  per  cent  ang  the
 Working  Class  Consumer  Price  Index
 May  go  up  by  only  0.5  per  cent.  I  am
 sorry  that  the  hon.  Deputy  Prime
 Minister  is  still  sticking  to  his  gun.
 That  is,  throghout  his  statement  he
 Means  to  say  that  there  has  been  no
 rise  in  price  by  more  than  per  cent
 in  essential  commditties

 SHR]  C.  K.  CHANDRAPPAN  (Can-
 manore):  Wholesale,  not  the  retai)  pric-
 es.

 SHRI  QHITTA  BASU:  I  am  com-
 ing.  Please  don’t  disturb.

 But  what  is  the  actual  situation  in
 the  country  to-day,  particularly,  in
 the  price  front?  The  official  index
 shows,  as  I  have  got  in  my  posses-
 sion.  that  the  prices  continued  to  rise
 ever  since  the  presentation  of  the
 Budget  on  February  27.  This  is  an
 important  point  to  be  taken  note  of.
 In  order  to  prove  this  contention  or
 ailegation  of  mine,  I  would  like  to
 quote  the  following  information,
 namely:

 qa)  In  the  week  ended  March  3,
 the  immediate  period  after  the  Bud-
 get,  the  wholesale  price  index  rose
 by  a  massive  .7  per  cent.  An  in-
 crease  of  this  magnitude  in  a  single
 week  has  never  been  registered  since
 the  infationu.y  pressures  were  con-
 tained  three  years  ago.

 Sir,  even  after  that,  in  the  subse-
 quent  week  ended  March,  10,  the
 wholesale  index  rose  by  another  7  per
 cent.  In  the  next  week  ended  on
 the  1th  March.  which  is  the  latest
 figure  available  with  me,  the  index
 rose  by  another  3  per  cent.

 Now,  if  you  add  these  up,  it  will
 be  clearly  evident  that  this  increase
 has  been  of  the  order  of  2.7  per  cent
 during  these  three  or  four  weeks.  But
 all  this  happened  after  the  presenta-
 tion  of  the  budget  on  the  28th  of
 February  last.  Now  it  has  to  be  re-
 membered  and  taken  note  of  by  the
 House  itself  that  before  20th  of  Feb-
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 ruary,  before  the  budget  was  present-
 ed,  the  wholesale  price  index  was
 actually  falling  and  it  was  lower
 than  that  of  the  same  period  last  year. This  is  another  important  point  to  be-
 taken  note  of.

 Therefore,  Sir,  the  conclusion  is
 very  irresistible  and  you  cannot  resist
 that  conclusion  arrived  at  by  me  that
 the  increase  in  the  wholesale  price
 index  by  about  27  per  cent  accrord-
 ing  to  my  calculations.  cannot  he
 attributed  directly  to  the  new  imposts
 This  is  an  important  aspect  of  my
 argument  placed  before  you.  We
 should  also  remember  that  the  in-
 crease  in  retail  price  is  ai)  the  more
 higher.  This  2.7  per  cent  increase
 that  I  have  shown  is  the  wholesale
 price  index.  But  the  retail  price  is
 all  the  more  higher  to  which  I  shall
 come.  I  have  got  certain  documents
 in  my  possession  to  show  how  the
 price  (१  sugar  bas  increased.  You
 should  give  me  a  tittle  more  time  to-
 day,  Mr.  Speaker.

 MR.  PEAKER:;  Of  couurse,  you
 being  the  only  speaker  ]  shall  give
 you  a  little  more  time.  But,  there  is
 a  limit  for  that.

 SHRI  CHITTA  BASU:  Sir,  I  want
 some  time.  He  has  given  an  ana-
 lysis  of  the  rise  in  prices  as  to  which
 are  the  items  which  have  registered
 an  increase  in  the  price.  I  have  als>
 got  an  anaiysis  with  me  and  so  he
 should  listen  to  me.  The  price  in  the
 group  under  the  head  ‘Fuel,  Power,
 Light  and  Lubricant’  rose  during
 these  four  weeks  by  5.l  per  cent.  Is
 this  not  due  to  the  budget  imposts?
 This  is  my  question.

 The  price  of  the  manufactured  pro-
 ducts  algo  went  up.  Really  I  am  stot
 in  a  position  to  say  in  which  of  the
 items  of  the  manufactured  product
 the  price  has  gone  up  and  to  what
 extent  it  is.  I  am  not  in  possession
 of  these  figures.  But  the  price  of  the
 food  products  went  up  by  ७  yer
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 cent  The  price  of  the  tobacco  pro-
 ducts  880  went  up  by  83  per  cent;
 the  price  of  paper  and  paper  products
 went  up  by  l.7  per  cent;  the  chemicals
 registered  an  increase  by  .4  per  cent.
 These  rises  are  entirely  different  ac-
 cording  to  me,  and  I  suppose,  to  the
 entire  House,  due  to  the  maasive  tax
 efforts  of  Rs.  604  crores  mainly  thro-
 ugh  excise  levy.

 Sir,  protests  had  been  made  ‘hro-
 ughout  the  country;  the  protest  had
 been  made  nct  by  only  the  ordinary
 people  on  the  street  but  it  had  been
 made  by  one  of  our  colleagues,  Shri
 Mohan  Dharia,  the  Minister  of  Com-
 merce,  Civil  Supplies  and  Coopera-
 tion  In  a  written  statement  in  the
 Rajya  Sabha  which  he  made  on  the
 l7th  of  March,  he  says:

 “He  did  not  agree  with  the  Fin-
 ance  Ministry’s  official  recording  and
 calculatéons  and  forecasts”.

 Sir,  protests  have  also  come  from  the
 Chief  Minister  of  West  Bengal.  The
 State’s  Chief  Minister  writes  to  the
 Prime  Minister  saying  that  the  new
 imposts  will  create  conditions  for  the
 rise  in  prices  which  will  ultimate‘y
 lead  to  the  law  and  order  situation
 all  over  the  country.  ‘The  Chief
 Minister  writes  to  the  Prime  Minister
 to  revise  the  decision  of  the  Goven-
 ment  in  this  regard.

 Sir,  next  I  come  to  certain  conces-
 sions,  As  you  know,  on  the  0
 March  last,  the  hon.  Deputy  Prime
 Minister  and  Minister  for  Finance  an-
 nounced  certain  concessions.

 MR.  SPEAKER:  Mr.  Basu,  you  sho-
 uid  not  take  this  as  an  occasion  to
 make  a  budget  speech.

 SHRI  CHITTA  BASU;  Only  four
 or  five  points  I  want  to  make.

 SHRI  SPEAKER;  ‘You  may  have
 them.  After  all  it  is  q  calling  atten-
 tion.  Please  take  another  two  to  three
 minutes.
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 SHRI  CHITTA  BASU:  Sir,  he  has
 raised  certain  points  I  have  also  to
 makg  certain  points.  I  am  only  con-
 testing  his  points.

 SHRI  SPEAKER:  Please  take  ano-
 ther  two  minutes.  The  rules  provide
 for  only  four  minutes  for  this.  But
 I  have  given  you  more  time.

 SHRI  CHITTA  BASU:  The  rule
 also  does  not  provide  that  the  Deputy
 Prime  Minister  should  go  with  his
 statement  without  that  being  contest-
 ed  Allow  me  a  few  more  minutes.
 J  shall  not  take  much  time.  Gur,
 some  concess,ons  have  been  announce  },
 I  will  qiote  in  this  connection  the  Hia-
 dustan  Times  dated  l8th  March  as  to
 the  effect  of  these  concessions:

 “The  concessions  announced  by
 the  Finance  Minister  in  Parliament
 have  not  any  visible  impact  in  the
 retail  market  as  per  the  statement
 of  the  Delhi  Administration.”

 New,  |  would  culy  like  to  refer  to
 certain  opinion  given  by  the  National
 Institute  of  Public  Finance  and
 Policy:

 “An  increase  in  the  general  price
 level  of  about  6  per  cent  can  be
 expectej.  The  major  portion  of  the
 burden  of  additional  levies  tails  on
 the  poorer  expenditure  groups,
 rural  househo’ds  with  a  monthly  per
 capita  expenciture  below  Rs.  100
 have  to  bear  69.35  per  cent  nearly
 70  per  cet  of  the  additional  tax  bur-
 den  while  higher  expenditure
 group  in  rural  areas  have  to  bear
 only  30.56  per  cent  of  the  burden.”

 Therefore,  S'r,  :cu  would  understand
 this  budget  has  sffected  adversely
 poth  the  urban  people  as  well  ag  the
 rural  peopie.  In  his  statement  the
 Finance  Minister  has  mentioned  that
 there  has  been  no  inflationary  pres-
 sure  as  a  result  of  the  budget  nro-
 posals.  In  this  connection  I  again
 quote  the  opinion  of  the  Institute  of
 Publie  Finance  and  Policy:

 “inflation  rate  would  range  from
 6  per  cent  to  १8  per  cent  and  this
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 {Shri  Chitta  Basu
 inflation  if  it  ranges  fom  6  per
 cent  to  2  per  cent  is  bound  to
 create  condition  fo  higher  price
 rise.”

 MR.  SPEAKER;  Please  conclude
 now.

 SHRI  CHITTA  BASU:  I  will  only
 now  put  him  one  or  two  questions
 First,  having  taken  into  account  the
 variuos  factors  mentioned  by  me,
 would  the  government  kindly  revise
 the  budget  proposals  and  drop  some
 of  the  imports  which  directly  affect
 the  common  mass;

 Whether  it  is  ४४50  not  a  fact  that  the
 proposal  of  expansion  of  public  dis-
 tribution  system  for  the  distribution
 of  essentia)  commodit.es  ha,  been  put
 into  coid  storage  It  has  again  been
 referred  to  a  committee  of  the  Cabi-
 net  or  officers.  It  will  not  come  into
 effect  on  July  .

 Whether  it  is  elso  not  a  fact  that
 the  distribution  system  cannot  be  of
 any  benefit  urlets  the  prices  of  essen-
 tial  commod  ti2s  are  statutorily  fixed
 In  order  to  prove  this  I  only  want  to
 show  you  cash  memo  of  |  kg  sugar
 purchased  by  me

 rer
 m,  Super  Bazar

 Cooperative  Stote,  mnaught  Circus
 today.  The  price  of  kg  sugar  writ-
 ten  there  is  Rs.  3  0  paisa  whereas  the
 poiicy  of  the  government  in  regard
 to  sugar  is  that  if  the  price  of  sugar
 goes  beyond  Rs  2.75  then  the  govern-
 ment  will  intervene  May  I  know
 from  the  hon’ble  Finance  Minister
 whether  the  govenment  will  revise
 the  decision  of  decontrolling  sugar  or
 take  up  the  ps‘icy  of  procurement  of
 essentia:  commodities  and  expansion
 of  public  distribution  system  so  that
 the  price  rose  can  be  curbed?

 SHRI  CHARAN  SINGH:  I  made  a
 plain  and  unvarnished  statement  ab-
 out  the  truth  of  the  economic  situa-
 tion  as  it  exists  today  But  my  hon.
 friend  Mr.  Chitta  Basu  has  not  been
 able  to  controvert  a  single  statement
 which  I  made  stcut  the  statistics  or
 the  facts  of  tne  situation  ‘None.
 Actualy  {  was  afraid  of  a  better  per-
 fomance  from  him  but  I  haye  been
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 disillusioned.  I  want  to  say  this  poin-
 tedly.  I  may,  Sir,  with  your  permis-
 Sion  tell  the  House  that  the  Calling
 Attention  Motion  refers  only  to  the
 price  increase  as  a  consequence  of  the
 Budget  proposals.  The  hon.  Member
 has  referred  to  the  increase  in  the
 price  of  sugar  or  of  steel  or  some
 other  thing.  He  has  also  quoted  a
 statement  of  some  Institute  of  Public
 Opinion  etc.  Facts  are  there;  figures
 are  there.  We  car  draw  our  Own  con-
 clusions  frem  them.  We  need
 not  refer  to  any  body  else  or  any
 other  institution  fo  drawing  our
 inferences  or  forming  an  opinion.  As
 t  have  said  in  my  statement,  Govern-
 ment  78  alive  to  the  situation.  Nothing
 has  happened  to  lead  to  any  distress
 to  the  common  peopie.  As  I  said.
 Government  is  going  to  see  that  the
 prices  do  not  rise  unreasonably

 SHRI  VASANT  SATHE:  (Akola):
 He  has  not  answered  his  question  ah-
 out  the  Public  Distribution  system.

 MR.  SPEAKER:  He  has  already
 said  in  the  main  statement.

 SHRI  VASANT  SATHE:  He  asked
 about  the  Public  Distribution  System.
 There  is  a  Committee  appointed.  This
 is  not  a  dialogue  between  the  hon,
 Deputy  Prime  Mumister  and  Mr.
 Chitta  Basu

 MR.  S!’EAKER:  Nor  is  7  a  dialogue
 between  you  and  others.  Order  plea-
 se

 SHRI  VASANT  SATHE:  |  only
 want  to  ask  him,  what  has  happened
 to  the  Public  Distribution  system.  Is
 it  going  to  be  started  or  not?

 SHRI  CHARAN  SINGH:  J]  cannot
 go  into  the  details  now.  What  f
 understand  from  the  Commerce  Manis
 try  ig  that  they  ore  going  to  Constitute
 the  Public  Distribution  System,  as  the
 position  stands  today,  with  effect
 from  July  next.  That  is  all  that  I  can
 say.

 SHRI  VASANT  SATHE:  You  will
 put  it  in  cold  storage.

 —yenes
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 2.37  fare.

 COMMITTER  PN
 PAPERS  LAID  ON

 TABLE

 FourrsanTH  Rerort

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  S-‘ar),  Sir,  I  beg  to  preent
 the  Fourteenth  Report  (Hind:  and
 English  versions)  of  the  Committee
 on  Papers  Laid  on  the  Table.

 PUBLIC  ACCOUNTS  COMMITTTEE
 Seventy-FirrH  REPORT

 SHRI  P  Vv.  NARASIMHA  RAO
 (Hanamkonda):  Sir,  I  beg  to  present
 ihe  Seventy-fifth  Report  of  the  Public
 Accounts  Committee  on  Paragraph  l
 of  the  Report  of  the  Comptroller  anu
 Auditor  General  of  India  for  the  year
 1975-76,  Union  Government  (Rail-
 ways)  relating  to  import  of  Whee-scts

 nwt

 COMMITTEE  ON  PUBLIC  UNDER-
 TAKINGS

 Turrry-rourTH  REPORT  AND  MINUTES

 SHRI  JYOTIRMOY  BOSU:  (Dia-
 mond  Harbour):  Sir,  I  beg  to  present
 the  Thirty-fourth  Report  of  the  Com-
 mittee  on  Public  Undertakings  on
 Purchase  of  Tobaczo  by  the  State
 Trading  Coporation  of  India  Limited
 anc  Minutes  of  siitings  of  the  Com-
 mittee  relating  thereto.

 32.39  hrs.

 PERSONAL  EXPLANATION  BY
 MEMBERS

 SHRI  BALDEV  SINGH  JASROTIA
 (Jammu):  Sir,  on  4th  April  lest,  when
 Demands  for  Grants  under  the  con-
 trol  of  the  Ministry  of  Home  Affairs
 were  under  consideration,  in  violetien
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 of  the  rules  of  Lok  Sabha.  Hon’bie
 Smt.  Akbar  Jahan  Begum  read  out  a
 prepared  statemert  in  deference  to  the
 Chief  Minister  of  J&K  State,  who
 happens  to  be  her  husand.

 Sir,  while  reading  the  statement,
 She  cast  aspersiong  on  me  of  gave
 nature  such  as;  (a)  that  I  went  from
 door  to  door  persuading  students  from
 going  to  schools;  and  (b)  launching
 a  comnaga  of  coercion,  creating
 dual  authority  etc.

 It  is  extremely  sad  that  the  hon’ble
 lady  Memn2:  shoulg  have  made  wrong,
 misleading  and  absurg  allegations
 against  me

 SHRI  KANWAR  LAL  GUPTA:
 (Delhi  Sadar):  Mr.  Speaker;  Sir;  I
 want  to  make  a  submission  with  your
 kind  permission.  You  made  a  promise
 to  this  House  that  you  will  cal:  for  a
 copy  of  the  book  in  which  some  alle-
 gations  were  there.  The  book  ks
 come  This  is  an  urgent  matter  and
 I  would  request  you  to  fix  a  date  for  a
 discussion  in  this  House  as  promised
 by  you.

 MR.  SPEAKER:  The  book  {s  not  in

 My  possession  You  seem  to  know
 miore  than  I  do.

 Rr  KANWAR  LAL  GUPTA:
 Sometimes  it  happens.  It  is  a  very
 serious  matter;  the  whole  country  is

 agitated.  4

 MR.  SPEAKER:  I  wil:  look  into
 the  matter.
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 Hl  bees,
 ५  MATYERS  UNDER  RULE  377

 i)  Reremep  exduance  or  Covwran-
 FEET  DOLLARS  FOR  INDIAN  CURRENCY
 BY  FOREIGNER  FROM  A  Dewat  BANN-

 थी  wwregre  तिवारी  (जलीलाबाद):
 प्रद्यक्ष  महोदय,  मं भापकी  क्रनुमति  से  निमभ
 377  के  अधीन  भविलम्बदीय  जोक  महुत्व
 के  निम्तलिखित  विद्या  को  उल्लेख  करना

 चाहता  हू  ed

 27  नवम्बर,  1978  को  यूनियन  बैक
 की  आसकली  रोड  शाखा  में  500  प्रमरीकी
 डालर  एक  जेन  महिला  द्वारा  भुनाया
 गया  और  भारतीय  मुद्रा  मे  उक्त  भुग-
 तान  किया  गया  |  जब  ये  डालर  अम्बई

 मूब्सलय  में  भेंजे  मये,  तो  वहा  जाली
 करार  दिया  गया  शौर  ऐसी  रिपीर्ट  के
 शय  पुन.  प्रासफप्नली  रोड  शाला  को  भेज  दिया
 सझा  +  उत  जमन  महिला  ने  दरिय्रागज
 दिल्ली  का  पता  दिया  था  भोर  वह  बनारस
 से  दिल्ली  काराणती  के  एक  व्यक्ति  के
 शाथ  बैंक  गई  थी  और  उक्त  व्यक्ति  ी

 जान-पहुचान  वहां  के  रिजनल  मैनेजर  से
 11  जितकी  पहुंचाने  पर  ही  उक्त  डालर
 का  भुगतान  कराया  गया  यह  आश्चर्य
 को  बात  है  कि  उस  जमेन  महिला  ने  भुग-
 तान  कराने  का  कारण  अपनी  स्वदेश  बाला
 बताया  शीर  यहूं  भी  पता  चला  कि  बह
 उसी  दिन  रात  को  जहाज  से  जमेतो  वापस
 चलो  गईं  |  जमनी  में  भारतीय  मुद्रा  की
 कोई  ग्रावश्यकता  नहीं  पड़ती  ।  उस  ध्यक्षित
 की  जान-पहचान  शाखा  के  रिंजनल  मैनेजर
 @  पुरानी  है  |  उपबुक्त  तथ्यों  से  यह
 प्रमाणित  होता  है  कि  देश  के  प्रन्दर  एक
 ऐसा  मिरोह  हैं,  जो  इस  प्रकार  के  जाली
 डालर  बनाता  हैं  जौर  बेक  के  भ्रश्विकारियों
 से  मिल  कर  उतका  भुगतान  कराता
 है।
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 me  बहुत ही  गम्भोर  शरीर  सावे-
 जतिक  भहस्व  का  विषन  है  ६  फैली  सित में: मैं
 सरकार  से  प्रतुरोध  करूंगा  कि  वह  इस
 पूरी  घटना  की  सी०  बी०  झ्राई०  द्वारा  जांच
 कराये  ध्रौर  इससे  सम्बद्ध  व्यक्तियों  तथा
 बढ़े  गिरोह  का  पता  लगाये  शीर  उनके
 विरुद्ध  सत  आवश्यक  कार्यवाही  करे  ।
 सारी  स्थिति  को  साफ  करने  के  लिए
 आवश्यक  है  कि  वित्त  मती  सदन  में  बंवान
 दे

 (u)  Harnassment  or  Canteen  ध
 KERS  OF  D=PARTMENT  oF  Sraris-
 mics,  Haws  Buavan,  New  Deru.

 थी  राम  दास  सिह  (गिरडीह  )  :
 महोदय,  मैं  नियम  377  के  प्रधीन  मोजना
 मता  का  ह: 11.6  नेशनल  सैम्पल  लरवे
 श्रार्गनाइजेशन  के  साडियकी  विभाग,  हस
 भवत,  नई  दिल्‍ल।,  में  व्याप्त  भ्रष्टाचार
 बौर  सरकार  के  नियमों  का  उल्लचत  कर  के
 गरीब  कर्मचारियों  को  सताने  की  श्लोर
 प्राकषित  करना  चाहता  ह

 नेडनल  हैम्पल  सर्वे  आरा  ताइजेशन  के
 अन्तर्गत  जो  कैन्टोन  है,  उसमे  काम  करने
 बाले  निम्न  वेतन  भोगी  कर्मचारियों  के  एक
 वर्ग  को  i70  रुपए  माहुवार  और  दूसरे
 बग  को  239  रुपये  माहुवार  तनख्वाह
 मिलती  थी  cate  डिपार्टमेट  के

 हैड  ने  अपने  मोमों  नम्बर  6/(2)/23/
 76-बेलफेयर,  तारीख  7-I-77  के  जरिए
 श्ादेश  दिया  कि  उनकी  तनखवाह  में  सुधार
 किथा  गया  है  झौर  मिनिमम  वेज  के

 मुताबिक  उनकी  तनदवाह  में  धढ़ोत्तरी  की
 गई  है  1  लेकिन  ह: ह  डिपार्टमेंट  के  अधि-
 कारियो  ने  इतने  दिनों  से  झाज  तक  इस
 निवभ  के  मुताबिक  तनख्वाह  नहीं  दी  1
 झभी  एक  महीने  पहले,  जब  उन  कर्म-
 चारियों  को  मालूम  हुआ,  तो  उन्होंने
 डॉयरेक्टर,  पसॉनिल  को  लिखा  ।
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 WR.  SPCAKRR:  ‘You  have  to  con-
 fine  yourstif  to  the  written  statement;
 you  cannot  travel  outside,

 SHRI  RAMDAS  SINGH:  I  have
 queted  the  relevant  regulation  which
 has  been  violated  and  that  is  why  I
 am  telling  all  this.

 MR,  SPEAKER:  You  have  to  con-
 fine  yourself  to  the  statement,  Now,
 go  on  mag  finish.  The  time  of  the
 House  w  very  valueble,

 aft  crete  सिह  :  इस  महीते,  अयत्‌
 माले  श्रे,  उत्तको  िसिमम  वैश  के  मुता-
 बिक  तनवाह  मिल  गई  है।  इसलिए  मैं

 प्राग्रहू  करता  हूँ  कि  i976  से  फरवरी,
 979  तक  दोनों  बेतनमातनों  मे  श्न्तर  का

 उनका  जो  बकाया  है,  उसका  चन्दे  भुगतान
 किया  जाये  1

 दूसरा  जो  उत्तको  मिला  था  उसके  लिए
 ब्राईर  प्रसोगल  डिपार्टमेट  ने  दिया  |
 उसका  मेमो  न०  6  (2))9/77  वेलफंयर
 डेटेड  2i-2-78  है,  उसके  मुताबिक
 उनको  गर्मी  भोर  जाड़े  में  वर्दी  मिलनी

 चाहिये  जो  श्ाज  तक  नही  मिली  ।

 तीसरा  जो  नियम  मैंने  कोट  किया  है

 बह  हैं मेमो  नं०  6(2)/24/77  डेदेड  30-
 @-197B 1...

 MR  SPEAKER:  You  give  one  state-
 ment  and  read  another,

 की रामदास  क्त्हु  :मैं  दो  मिनट  मे  खत्म
 कर  रहा हू  1

 ्  महोबन :  पभ्रापका  स्टेटमेट

 दूसरा  है  1

 श्री  रामबास च्िह  वही  है  जो  मैंते

 मेनी  मध्णर  शिक्षा  है  उसी  के  बायलेशन  का
 है.  .  fare)  tye

 I  have  said  that  it  is  about  the  wilful
 violation  of  regulation  guch-and-such.

 4
 वही  तीन  भार  जो  आामशैशत  किदा

 हैं  उसके  नम्बर  हैं,  वही  मैं  बोल  रहा  हू।
 दूसरा  मैं  बोल  नहीं  रहा  हू।  उसके  मुता-
 बिक  एकाउइट  रजिस्टर  प्रौद।  कमतराततिश
 तरह  से  मेन्‍्डेन  होना  चाहिये  बह  ज़नदे
 नहीं  किया  गया  है  शरीर  उन्हें  कैटीन  के
 लिए  8  हजार  रुपया  जो  ह, उ  करते  के
 लिए  दिया  द :.1  था  उसमें  से  3698  रुपए
 93  पैसे  का  ख्  उन्होंने  चिलम  है  लेकिम
 बाकी  4303  र०  7  पैसे  का  न  जन्होंते ,
 खर्च  दिखाया  है  शौर  न  कानून  के  मुताबिक
 ज।  उनको  उसे  डयरेक्टर  के  पास
 करना  चाहिये  था  बह  जमा  किया  है।
 ह: 1. ह  तरह  की  जो  रिपोर्ट  मिली  है  उस
 रिपोर्ट  के  सुतक्नाश्रिक  एक  झर  1  है
 कि  नियम  के  मुताबिक  उन्होने  एप्वाइटमेट
 लेटर  नही  दिया  है  ।  वहू  क्‍या  करते  हैंकि
 जिस  कमंचार।  से  नाराज  हो  जाते  है
 उसको  हुठा  देतैहै . . .

 MR  SPEAKER  I  am  very  sorry  I
 will  have  to  stop  you,  because  you
 have  given  me  a  Gling  statement,  and  ,
 now  you  have  made  a  speech,  Here,
 it  as  just  5  lines.

 SHRI  RAMDAS  SINGH;  My  notice

 on
 the  wilful  violation  of  the  .

 MR  SPEAKER:  You  cannot  do  that,
 Ag  a  senior  Member,  I  have  given  you
 some  latitude,

 aft  रामबास  सिह:  तो  उसके  अन्तर्गत
 उनको  वर्दी  श्राज  तक  नहीं  दी  गई  है  ।

 बहा  पर  *  *  ४  *  एकाउट  झाफिसर-कम-

 ऐडमिनिस्ट्रेटिव  भ्राफिसर  है  जो  कि  पांच
 साल  से  डेपुटेशन  में  है  जो  नियम  वियद्ध

 है  ।  उनका  एप्वाइटमेट  या  तो  सरकार
 को  रेगुलराइज  कर्ता  लाहिये  या  ह...
 देना  चाहिए।  पंजाथ  धरकार  में  उसके  बारे
 में  ६...  कहा  है  कि  डपुदेशन  पर  रहने  से
 फेवरिदिज्म,  निपोटिम्म  और  माल-'
 प्रैश्टिप्तिज  हीती  Fi...

 Punged  as  ordered  by  the  chair,
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 MR,  SPEAKER:  All  the  names
 should  be  deleted.

 ft  रामदास  सिंह:  तो  ये  जो  तीन

 नियम  मैंने  दिल्लाये  हैं  इनको  भ्रधिकारियों

 में  बायलेट  किग्रा  है  ।  इत  नियमों  को  लायू
 करके  वहां  के  कर्मचारियों  का  जो  बकाया

 है  उसका  भुगतान  किया  जाना  चाहिये
 शौर  दहन  नियमों  के  मुताबिक  उनको

 सुविधायें  प्रदान  करनी  चाहियें

 APRIL  1,  3979  rule  377  332

 (ili)  ReroRTED  IRREGULAR  SUPPLY  OF
 COAL  To  BANKuRA  DusrRicT  or

 Wesr  Brncat.

 SHRI  A.  हू,  SAHA:  Sir,  under  rule
 377,  I  wish  to  maise  the  following
 matter:

 A  serious  situation  has  arisen  in  the
 Bankura  district,  due  to  irregular  sup-
 ply  of  soft  coke  coal  to  Bankura
 Wholesale  Consumers  Cooperative  So-
 ciety  Ltd,  a  Government  agency,  since
 December,  1978,  A  brief  picture  of
 coal  delivery  to  the  district  of  Bankura
 by  Basanti  Mata  Colliery  and  Salan-
 pur  Area  Colliery  is  given  below:

 Month  Quota  Delivery  made  upto  Balance
 date

 Remarks

 January  "9

 nupur.

 February  979  .  540  MT

 200  MT  62  MT

 MT  for  Bankura  Noliftingin  thiscol-  88  MT
 een! and  790  MT  for  Bish-  _  liery,

 No  lifting.

 798  MT  Balance  quantity  hot
 yet  been  supplied  by
 the  colliery

 denied  to
 4

 No lifting  in  this  col-  540  MT  The  Salanpur  Area
 hhery  Co!  lliery  directed

 randi  peat inferior  quality,
 B.W.C.C  S.L.  pra
 yed  for  making  ar-
 rangeménts  for  de-
 livery  from

 Live ol mehari  and
 collieries,  but  the

 prayer
 has  heen  re-

 5०4  MT  The  colli  attho-
 ty  608

 tacted  on  16-9-79,
 but  the  sepl

 y,  has
 poe
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 Ip  this  connection,  I  should  like  to
 mention  that  railway  wagons  are  not
 available  to  continue  delivery  ag  it  is
 argued  by  fhe  authority  concerned
 But  we  have  the  bitter  experience

 that  whenever  the  private  concern
 of  thig  above  named  society  goes  to
 carry  coals  with  hired  trucks  they  are
 unnecessarily  delayed  for  two  or
 three  days  even  sometimes  four  days,
 at  the  colliery  area,  The  usual  prac-
 tice  is:  “more  you  pay  bribe  mire
 you  get  the  prompt  delivery.”  This
 corruption  2४  rempant  throughout  the
 coal  field  aea  from  top  to  bottom  ana  is
 well  known  to  alj  and  consequently
 people  suffer  I  would  therefore  re-
 quest  the  concerned  ministers  through
 your  good  offices  to  (a)  regulate  the
 delivery  of  ceal  to  Bankura
 district  as  per  prescribe  quota,  (b)
 institute  a  through  enquiry  imme-
 diately  and  fix  responsibility  and  (c)
 a  statement  giving  factual  details  may
 Please  be  made  avajlable  on  the  Table
 of  the  House

 att  भगत  राम  :  (फलौर)  प्रध्यक्ष

 महादय  मेरा  भापसे  एक  सबमिशन  है

 MR,  SPEAKER;  This  ig  not  the
 time,  ४  ३.  ६.5

 श्री  भगत  राम  :  मे  लगातार  कई  दिनों

 से  झापसे  कह  रहा ,

 MR.  SPEAKER:  That  very  state-
 ment  hag  been  made  by  somebody
 else,  You  cannot  go  on;  I  am  not  al-
 lowing,

 श्री  भगत  राम  :  तीन  हफ  से  377
 के  मातहत+*

 MR.  SPEAKER:  Don’t  record.  I
 have  got  my  notes  here  that  the  state-
 ment  hag  been  made  already  by  some-
 body  else  If  it  is  your  pleasure  to
 disturb  the  proceedings  of  the  House,
 you  may  do  it.  I  have  not  ellowed  it.

 S*Not  recorded,  ~

 Min.  of  Energy
 av)  REPORTED  RISE  IN  PRICES  OF  GOLD

 AND  SILVER  IN  BoMBAy  BULLION
 MARKET,

 tt  उप्रसेम  (देवरिया)  :  भ्रध्यक्ष  महोदय,
 मैं  श्रापकी  आज्ञा  &  नियम  277  के
 झन्तर्गत  निम्नलिखित  बक्तब्य  सदन  के

 सम्मुख  प्रस्तुत  करता  हु

 “बम्बई  सर्राफ  कारोबार  के
 इतिहास  में  सोने  के  भाव  ने  उच्चतम
 कीतिमान  कल  स्थापित  किया  जबकि
 सभी  पिछले  रेकार्ड  तोड़कर  सोना
 i000  रुपए  प्रति  0  ग्राम  हो  यया।

 यह  कहा  नहीं  जा  सकता  कि  यह  भव

 वृद्धि  किस  स्तर  तक  जायेगी  ।  इसकी
 देखादेखी  मे  चादी  का  भी  भाव  बढ़
 गया  और  उसका  भाव  प्रति  किलोग्राम
 I70i  रुपए  हो  गया  |  इसका  असर

 सभी  जीवनोपयोगी  वस्तुओ  पर  पडा।
 है  ।  स्थिति  प्रत्यन्त  गम्भीर  होती  चली
 जा  रही  है  भौर  जिन्दगी  दूभर  हो
 रही  है  मैंबित्त  मंत्री  जी  से  तत्काल

 हस्तक्षेप  करते  हुये  स्पष्टीकरण  की
 माग  करता  ह्

 जीजा
 ‘12.53  hts,
 DEMANDS  FOR  GRANIS,  1979-70 —

 Contd
 Ministry  or  Enercy—Conid

 MR  SPEAKER’  We  will  now  take
 up  further  discussion  and  voting  on
 the  Demands  for  Grants  under  the
 control  of  the  Ministry  of  Energy.
 Shri  Janeshwar  Mishra

 SHRI  SOMNATH  CHATTERJEE
 (Jadavp  ॥"१'  Two  hon  Members  are
 absent  I  have

 ४
 a  377  notice  on  a

 very  urgent  matter,
 MR  SPEAKER:  If  you  have  given

 notice,  I  ghall  consider  it,  This  will
 be  bad  practice

 SHRI  VAYALAR  RAVI  (Chizayin-
 kil):  I  rise  On  a  point  of  order.  Yes-
 terday  the  debate  on  the  demands  of
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 thin  ministry  Was  going  of,  Prof.
 Mavelenker  was  here  ह  that  time:
 just  before  7  O'clock  we  were  sitting
 here;  we  were  called  to  speak  and  we
 spoke  only  for  a  minute  or  two  and  it
 was  20  minutes  to  7  p:m.  There  was
 nobody  to  speak,  Then  the  Chairman
 called  the  Minister  to  reply  to  the
 demands,  Unfortunately  nothing  was
 recordeg  in  the  debate  here.  I  do
 not  know  why.  The  calling  of  the
 Minister  to  speak  has  not  been  record-
 ed.  Normally  we  expect  what  the
 Chairman  says  should  be  recorded  in
 this  book;  it  has  not  been  recorded.
 That  is  my  protest.  L  want  your  rul-
 ing  whether  Mr,  Janeshwar  Mishra,
 Minister  is  replying  to  the  debate,
 was  called  by  th:  Chairman  to  reply
 or  he  is  intervening,

 THE  MINISTER  OF  ENERGY
 (SHRI  P,  RAMACHANDRAN);  In-
 tervening.

 SHRI  VAYALAR  RAVI;  I.  want  ६
 ruling,  The  Minister  was  called  to
 reply.  There  was  no  speaker  left  to
 speak,  There  was  not  a  single  mem-
 ber  in  the  Janata  benches  except  Mr.
 Ramachandran  and  his  deputy,  We
 were  about  45  members  from  the  op-
 position  sitting.  Naturally  there  was
 nobody  to  speak.  The  Chairman  ¢el-
 led  the  Minister  to  reply  to  the  debate,
 Please  go  through  the  debate.  I  want
 your  ruling

 MR,  SPEAKER:  I  cannot  give  a  rul-
 ing  without  knowing  the  fects,  I  will
 go  through  the  facts  and  then  give  a
 réing,  Ido  not  know  anything  xbout
 it.  Wo-such  répreseritation  hag  come
 to  me.  I--will  gy  ‘th¥ough  the  matter
 and  give  q  ruling.  He  says  he  is  not
 replying  but  he  is  only.  intervening

 SHRI  kK.  GOPAL,
 (kent)

 Yester-
 day  at:  about  6.59,  a8  Ravi  ‘pointed
 ost  a  tsw-of  tee  members  pelonging  to
 vatious  opposition”  partits  were  ere.
 There  was  not  a  single  mitmber  from
 the  Janata  Party.  Only  the  Minister

 uty  were  ‘stiting,  “Even  dn, शत  Dis“aeputy
 shah  ‘wei  ‘nobody Central

 We  wil  फली  ake  Mr  ‘ghar,  "hedete
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 there  is  a  gentlemanly  understanding
 that  ‘during  lunch  bour  end  afters
 Odlock,  we  do  not.  esk  for  quorum,
 There  Wak  no  speaker  trom  our  ide
 because  we  had  exhausted  our  fime.-
 The  metfbers  from  Jensta  Party  who
 were  cilled  to  89085  were  not  -prese.t
 So,  the  ‘Chairman  calleg  the  Minister
 He  did  not  say  whether  he  should
 intervene.  Normally  I  know.  that  the
 Deputy  ister  intervenes,  But
 when  ‘he  a  ea  the  Minister,  we  took
 it  that  he  started  replying.  So,  we  all.
 walked  out,  He  wag  only  talking.  to
 his  senior  colleague  and  the  Chairman,
 That  wes  the  unfortunate  situation,  I
 want  fo  kucw  whether  the  Minister
 was  called  to  réply  to  the  debate..  If
 80,  he  should  coritinue  with  the  reply
 and  finish  it.

 PROF,  P.'G,  MAVALANKAR  (Ga-
 ndhinager):  I  rige  6n  a  point  of  order
 on  two  grcunds.  Yesterday  evenirg
 I  had  the  misfortune  to  raise  this
 matter  at  about  6.40.  I  am  not  mak-
 ing  a  complaint  that  it  was  not  report-
 ed  in  the  press,  because  the  press  may
 decide  what  to  report  and  what  not  to
 report.  My  botheration  ig  what  goes
 into  the  record  here,  I  am  not  inte-
 rested  in  press  reports  as  such.  Yes-
 terday,  I  raised  the  point  that  uil  the
 Janata  memberg  were  absent,  As  a
 matter  of  fact,  Shri  Ramachandran,
 my  good  frieid  Shri  Janeshwar
 Mishra  and  a  member  from  the  Akal
 Party  were  the  only  three  members
 present  on  the  treasury  benches,  We
 were  about  40  or  i2  people  beloniitig

 .to  ‘Congress  (I),  ‘Congress  and  ‘other
 parties  Shri  A,  K,  Rey  and  a  few.
 others.  One  after  the  other  the  names
 of  Janata  members  were  called  a
 they  were  found  absent,  You  have
 ruleq  that  ff  members  ‘were  absent.
 they  should  not  be  called  again.  ‘Bhat
 was  followed.  But  my  objection  is,  if
 they  were  not  called  again  yesterday,
 would  ‘ey  be‘talied  again  tofay?

 MR,  SPEXIER:  No.
 Por.  G  We
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 members  were  :;sent,  the  Chairmi.
 ‘wag  forced—I  am  using  his  words—ne
 told  me,  “  agree  with  you;  Iam  oblig-
 ed  to  give  more  tine,  disproportiona‘e-
 ly  more  time,  to  sore  of  the  opposit.c  3
 speakers”  “because  the  iden  was  pro-
 bably  to  kill  time,  I;  the  sitting  of  the
 Hottgze  extended  from  6  to  7  in  order
 to  kill  time?”

 MR,  SPEAKER:  That  is  not  8  point
 of  order,

 PROF.  P,  G.  MAVALANKAR;  At
 that  point  of  time  I  requested  the
 Chatringn  to  cali  the  Minister  to  re-
 ply  Mt.  Chairman  said,  yes,  the
 Minister  should  reply.  At  thet  ‘tine,
 the  Minister  said:  “No,  my  colleague
 will  reply”,  I  want  to  ask  you  one
 question:  now  is  the  debate  regulated?
 I  understand  that  the  Minister  of  State
 intervenes  in  the  middle  of  the  debate,
 in  between  various  speeches,  and  the
 more  speeches  will  follow  and  then
 the  Minister  replies,  But  what  hap-
 pened  yesterday  was  that  the  moment
 thelr  speeches  were  over,  the  Mem+
 bers  went  away,  and  those  Members
 who  were  Called  were  absent.  Then,
 instead  of  the  Minister  replying,  the
 Minister  cf  State  started  replying.  It
 is  the  most  unfortunate  situation,  I
 would  request  you  to  kindly  tell  my
 frietids  of  the  Janata  Party  not  just
 to  make  speeches  and  immédiately  go
 away,

 3.00  hrs.

 MR,  SPEAKER:  It  iy  not  a  point  of
 order,

 PROF,  P.  ्.  MAVALANKAR:  My
 point  of  order  is  this,  You,  Sir,  and
 your  distinguished  predecessors  have
 tints  anti  again  ruled  that  the  Members
 of  Parliament  must  listen  to  the  gpee-
 ches  made  by  other  Members,  egpecial-
 ly  fhoge  wit  have  already  thade  spee~
 ches,  Yesterday,  what  heppened  was
 that  the  moment  their  speeches  were
 over,  they  left  the  House.

 MR  SPEAKER:  You  ete  trying  to
 make  another  apeech.  This  is  put  in
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 the  bulletin.  I  cannot  force  them  to
 do  it,  You  have  already  made  a  long
 speech,

 PROF,  P,  G.  MAVALANKAR:  Some
 of  us  who  never  spoke  continued  to
 listen  while  others,  those  who  have
 spoken,  immediately  left  the  House.
 Is  it  right?

 MR.  SPEAKER:  You  have  made  an-
 Other  speech  already,  There  is  no
 point  of  order,  It  has  been  repeatedly
 mentioned  and  members  have  been
 requested  that  they  must  be  present
 in  the  House  during  the  discussion.
 It  is  not  proper  or  parliathentary  to
 me@ke  a  speech  and  then  immediately
 walk  out,  Nor  is  it  parliamentary  to
 come  just  in  time  to  make  a  speech.
 Then,  we  have  laid  down  g  ‘ule  that
 na  member  when  he  is  called  to  sneak,
 if  he  is  absent,  wil)  not  he  called
 again.  It  has  formed  part  of  the  rule
 Therefore,  there  fs  no  question  of  any
 point  of  order,

 The  Minister  of  State  tells  me  that
 he  is  intervening  gnd  not  replying  to
 the  debate,  which  the  Minster  will  do,

 अर्जा  मंत्रालय  में  राज्य  मंत्री  (भी
 फनिश्वर  निभ)  :  प्रध्यक्ष  महौदय,  कल  मैं
 बता  रहा  था

 SHRI  VAYALAR  RAVI:  The  Chair-
 man’s  words  have  gone  jnto  the  re-
 cord,

 AN  HON,  MEMBER:  Why  is  it  not
 recorded?

 MR.  SPEAKER:  I  wil)  look  itito
 the  matter.

 aft  भनेश्यर  सिन:  कल  मैं  बता  रहा
 था  कि  अधिग्रहण  से  पहले  कोयला  खातों
 का  नियंत्रण  करने  के  लिए  मसलमभेन  रखें
 जाते  थे  भौर  विशेष  रूप  से  मजदूरों  की
 निगराती  भौर  निमंत्रण  के  लिए  रखे
 जाते  थे  ।  भ्रब  स्थिति  बदली  हुईहै  ।

 गंजदूर  भपने  भ्रधिकार  पहचानने  लगा  है
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 लेकिन  पहले  के  पहलवान,  खदान  के  मालिक
 श्ौर  उनके  साथ  लगे  हुये  दूसरे  मुनाफादोर
 लोग  झझब  भी  खदानों  के  इदंगिंद  घूमते
 रहते  है  भ्रधिकृत  तौर  पर  भौर  गैर-अधि-
 कृत  तौर  चर  और  इनको  यह  सक्रियता
 कोयले  के  उत्पादन  को  भी  प्रभावित
 करती  है  i  इतकी  सक्रियता  डिम्पच
 को  भी  प्रभावित  करती  है  और

 इनकी  सक्रियता  के  कारण  वहां  पर  कानून
 व्यवस्था  भी  प्रभावित  होती  है  और  मज-

 दूरों  की  जो  वर्तामान  दयनीय  स्थिति  है
 उसके  लिए  इन  तत्वों  की  सक्रियता  भी

 एक  मुख्य  कारण  है  ।  इनको दूर  करने  के
 लिए,  निर्मूल  करने  के  लिए  सरकार
 ने  कई  कदम  उठाये  है  ।  मै  उन
 की  चर्चा  बाद  में  करूगा।  सबसे  पहले  मै
 कोल  इण्डिया  की  चर्चा  करगा  जिस  के  बारे
 में  यहां  बहुत  बहस  चली  थी।

 कोल  इण्डिया  के  लिए  474,  31  करोड़
 रुपए  रखें  गये  है,  जिनमे  से  274.31

 करोड़  रुपये  तो  योजना  के  लिए  हैं  शौर
 200  करोड़  रुपये  गैर-योजना  के  लिए  है  ।
 कोल  इण्डिया  ने  पिछले  साल  90  मिलियन  टन
 कोयले  का  उत्पादन  किया  था  शौर  इस
 साल  का  लक्य  i0i  मिलियन  टन  कोयला
 उत्पादन  करने  का  है  और  उत्पादन  का
 लक्ष्य  जो  उसने  बढ़ाया  है,  तो  यह  क

 है  किजो  उसकी  पुरानी  खदान  है,  उसमें
 ज्यादा  उत्पादन  किया  जाए,  दूसरी  खदान
 का  एक्सपेसन  किया  जाए,  उसमें  सुधार
 किया  जाए  तथा  नई  योजना  चालू  की  जाये
 झौर  इसके  लिए  जरूरी  था  कि  204.  3
 करोड़  रुपए  की  योजना  मंजूर  की  जाये  ।
 ब  1978-79  में  उत्पादत  पर  भी  कुछ
 प्रतिकूल  प्रभाव  पड़ा  और  वहू  इस  कारण
 कि  बिहार  और  बंगाल  में  प्रप्रत्याशित

 बाढ़  भाई  |  इसके  झलावा  समम  समय  पर
 विजली  ा  फेल  होती  रही  ।
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 तथा  परिवहन  के  भी  ठीक  से  साधन
 नहीं  मिल  पाये  ।  झौर  इस  कारण  से  भौर
 कई  वजह  से  हम  अपने  पूरे  लक्ष्य  को
 हासिल  नहीं  कर  सके  ।  ये  हमारे  बाहरी
 तत्व  थे  ।  लेफिन  कई  सदस्यों  ने  बार  बार
 इस  बात  को  उठाया  है  क्ति  भारत  में  कोयले
 का  भडार  पर्याप्त

 SHRI  VAYALAR  RAVI:  It  ig  not
 the  problem  of  the  railways.  Because
 there  28  less  production,  they  cannot
 supply,

 MR,  SPEAKER:  This  is  the  usual
 controversy.  9  is  not  a  cross-exami-
 nation,

 3.05  hrs

 [Dr.  Susuma  Nayar  in  the  Chair]

 oft  जनेश्यर  कलबा :.  एक  बात  कई  सदस्यों
 द्वारा  बार  बार  कही  गई  है  कि  भारत  में
 कोयले  का  भडार  पर्याप्त  है  फिर  भी
 विदेशों  से  कोकिंग  कोल  मगाने  की
 योजना  इस्पात  मत्नालय  की  तरफ  से  चली
 है  ।  इस्पात  मंत्रालय  ने  कोयला  बाहर  के
 मंगराने  का  जो  निर्णय  लिया  है  बहू  केवल
 प्रयोग  के  तौर  पर  तथा  यह  देखने  के  लिए
 लिया  है  कि  उत्पादन  की  श्राथिकी  पर
 इसका  क्या  प्रभाव  पडता  है  ।  मैं  यहां  यह
 स्पष्ट  करना  चाहूंगा  कि  भारत  के  कोक  कर
 कोयले  में  एश  कल्टेन्ट  ज्यादा  हुप्ना  करता
 है  ।  फिर  भी  कोल  इंडिया  लिमिटेड  कोक
 कर  कोयले  की  नौ  वाशरी  शौर  कोक
 कोयले  की  एक  वाशरी  चलाती है  ।  इस
 समय  सुदामडीह  मोनीडीहू  रामगढ़  भौर
 बरोरा  में  चार  वाशरियों  का  निर्माण
 किया  जा  रहा  है।  इसके  बाद  केडला  और
 लम्दन  में  भी  दो  वाशरियों  की  स्थापना
 होगी  ।  जब  यह  बाशरियां  पूरी
 ही  जायेंगी  तब  झांशा  है  कि  कोक  कर
 कोयले  का  उत्पादन  वर्तमान  0  मिलि-
 सब  टन  के  बढ़कर  is  मिलियत  दस
 हो!  जाएगा  ।  बाशरियों  के  सत्पांदन  में
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 बिजली  की  कभी  शौर  परिवहन  की  पनुप-
 शक्तता  के  कारण  भी  बहुत  धक्का  सहना
 पड़ता  है  तवस्वर,  78  में  कोक  कर
 कोयले  और  घुले  कोपले  के  उत्पादन  को

 बहुत  धक्कों  लगा  था  बौर  बह  त  कारण
 से  लगा  था  कि  परिवहन  की  सुविधाये  ठीक़

 नहीं  थी  और  कई  सदस्यों  ने  यहा  पर

 सुझाव  दिए  थे  कि  झाप  कैप्टिव  रेलवे  क्यों

 नहीं  रखते,  कोयला  उच्चोग की  तरफसे।

 इस  सम्बन्ध  में  मैं  यह  साफ  करना  चाहता

 ह्  श्रौर  माननीय  सदस्य  श्री  ए०  के०  राय
 भी  को  यह  बताना  चाहता  हू  कि  कोयला
 उद्योग  मे  कोयला  खान  से  परिवहस  का
 प्रबन्ध  हमेशा  उपचभोक्ताहों  की  जिम्मेदारी
 पर  होता  है  और  उत्पादको  को  जिम्मेदारी

 यह  नहीं  हुआ  करती  है  ।  जहां  कही
 तकनीकी  और  श्राथिक  दृष्टि  से  सुविधाजतक
 हुआ  करता  है.  वहा  कीप्टिव  रोपवे  प्रणाली
 का  प्रवन्ध  उपभाक्ताओ  ने  किया  है  ।

 इसके  लिए  मै  मिसाल  दूगा  बोकारो  बिजली

 घर,  दुर्गापुर  इस्पात  कारखाने,  कोरबा

 सुपर  पावर  कम्पनी  और  तालचर  ताप
 बिजली  कम्पनी  की  ।  इनमें  इस  तरह  की
 व्यवस्थाय  हैं  कि  कैप्टिव  रेलवे  का  वे  प्रपती

 झपनी  तरफ  से  चलन  करें  ।  यह  तो  हमको
 इस  बारे  में  कहना  है  ।

 दूसरी  बात  मुझे  हू  कपनी  है  कि

 देश  में  जो  कोयले  की  कमी  है,  इस  कमी
 का  मुख्य  कारण  उत्पादत  है  या  परिवहन,
 हस  बारे  में  सदत  स्वयं  विचार  करे  ।
 इस  पर  हम  ज्यादा  नहीं  कहेंगे,  केवल
 इतना  ही  कहेंगे  कि  कोयला  उद्योग  रेलवे
 विभाग  से  लगातार  समत्वव  शौर  सम्पर्क
 स्थापित  करने  की  कोशिश  कर  रहा  है  कि
 हम  सबको  समय  पर  कोयला  पहुंचा
 सके
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 तरक. से, मजदूरों . की. छंटनों
 की  जा  रही  है  i  उन  लोगों
 ने  बताया  कि  पिछले  साल  करीब
 पांच  हजार  मजदूरों  की  संख्या  में  पहले
 साल  के  मुकाबले  में  कमी  की  गयी  t  में
 समझता  हूं  कि  इसको  कर्मचारियों  की  छंटनी
 नहीं  कहते  ।  कोई  भी  कर्मचारी  बर्खास्त
 नहीं  किया  गया,  हां,  भर्ती  पर  कठोर
 नियत्रग  रखा  गया  है  और  इस  भर्ती  पर
 कंट्रोल  रखने  का  कारण  यह  है  कि  बावेजा
 कमेटी,  जिस  पर  इस  सदत  में  कई  सदस्यों
 ने  हमला  किया  था,  और  यह  कहा  था  कि
 बावेजा  कमेटी  ते  श्रमिक  नेताओं  से  सलाह
 नहीं  ली  उस  कमेटी  ने  श्रपनी  रिपोर्ट  में
 कहा  है  कि  झाज  भी  कोयला  उद्योग  में  50
 हजार  से  ऊपर  भतिरिक्त  मजदूर  काम  कर  रहे
 है।  पचास  हजार  मजदूरो  पर  इस  समय  चालीस
 करोड़  रुपया  सालाना  के  करीब  च  होता  है  ।
 महू  मामूली  रकम  नहीं  है।  किसी  भी  मजदूर
 की  छंटनी  हम  नही  करेगे,  नौकरी  से  निकालेगे
 नहीं  लेकिन  भ्रगर  मजदूर  रिग्रपर  कर  जाता
 है  तो  नई  ४रती  करने  समय  हम  को  सब्ती
 जरुर  बरतनी  ल्डेगो  ।

 इसो  सिलसिले  में  राम  सहब  ने  कहीं  कि
 एक  तरफ  मजदूरों  की  छंटनी  करने  की
 बात  चलती  है  प्रौर  दूसरी  तरफ  श्रध्िकारियों
 थी  तादाद  बढ़ती  चली  जा  रही  है।  झड़ा
 रेश  करना  चाहतः  हुं।  976  मे  भ्रधिकारी
 6700  थे,  977  में  7400,  978  में
 8000  भौर  979  में  8309  हैं।  जहां  तक
 कामगारों  का  सम्बंध  है  i976  में  उनकी
 ंख्या  6  लाख  5  हजार  शी,  1977  में  5
 लाख  86  हजार,  978  में  5  लाध  83

 हजार  शौर  979  में  5  लाख  73  हजार  है  '

 इच  नरह  से  मजदूरों  को  संद्या  जेंडर  कम

 हुई  है  क्योंकि  नई  भरती  पर  कंट्रोल  किया  गया

 है।  भव  प्रश्चकारी  क्‍यों  बढ़  गए  हैं  इसको  थी
 मैं  बता  देना  चाहता  हूं  '  कछ  तो  इंस्टीट्य -
 शतरी  पोस्ट्स  हुआ  करती  हैं  जोकि  जरुरी
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 fet  ite  मिथ,  हूँ  कि  कोयले  की  भाग  देश  में  जिस  रफ़्तार से
 '

 होती  हैं:  इंजोनियर  थः  दूसरें  ब॑टीलेशन  बीरह  बढ़  रही  है  भ्रगर  पुराने  तरीके  वर  ही  कोयले:

 को  देखने  वाले  लोग  होते  हैं  :  इसके  अलावा  के  खनन  'का  काम  होता  रहा  तो  कोयला
 '

 पहने  जब  आइवेट  ो  के  पास  कोबला  उद्योग  भारत की  मांग  को  प्रा  करले  मे ंजिल्कल

 खदामें  बीं  को  सनकी  विंकित्सा  सेंक्धि  के  लिए
 बहुत  भ्रधिक  इतअाक  नहीं  होता था  4  ह. ह
 डाक्टर  अकि  अंधिकारिश!  की  श्रेणी  में  बहे
 हैं  उसकी  भी  7:  रही  की  मई  है  शौर  इस  तरह
 से  यह  तोदाच  भ्री  बकी  है  '  इसके  अणावा  1
 नई  ोलनीय  श्बली  हैं  उनके  निर्भाण  शौर  हिज"-
 इन्टिंग  के  स्लिश  भी  इजीजिसर  of  इसरे

 एग्ज॑क्यूटिंग  भरती  किए  गाए  |  वहां  मंजदूर
 श्र  गे:पर्तो  नहीं  किए  गए  हैं  ल्कि  डिजाइन
 मयार  कर  के  जिए  ऋष्विकारी  भरती  किए
 गए  हैं।  इसके  अलावा  बहुत  से  मो  सुंपरवाह-
 जरी  ग्रेड  कर्मचारी  थे  उमकी  तेरंबिकर्या

 हुई  हैं  भौर  ये  भी  अधिकारी  हो  गए  हैं  ।
 इस  तरह  से  उनकी  तादाद  घढ़ी है  ।  इस
 तादाद  में  बरद्धि  को  प्रगर  मानवीय  सदस्थ
 आपत्ति  की  भिगाह  से  देखेंगे  तो  में  समझता

 हूं  कि  अमिकों  के  साध  वे  न्याय  नहीं  करेंगे  7  इस
 समय  कोयला  चैयीग  में  करीब  85  परसेंट
 तो  कामगार  हैं  भौर  पंद्रह  परसैंट  कामगारों  का
 इंतजाम  करने  थाले  दूसरे  लोग  हैं  जिनको
 सब  को  अ्रधिकारी  नहीं  किया  जा  सकता  है
 बल्कि  प्रबन्‍्धकार  कहा  जा  संकता  है,  भैर-
 कार्मकार  कहा  जा  सकता  है  4

 ह... ह  के  बारे  सें  गांधी  जी  क्षा  नाम  लिया
 गया  है  और  साथ ही  साथ  जनता  फर्टी  की
 तीति  की  नर्चा  की  यई  है  t  यह  कहा  सपा  है  कि
 भारत  में  आादमियों की  ताबाद  बहुत  अधिक है
 और  मशीनों  का  इस्तेमाल ज्यों  किया  जा  रहा  है
 कई  काबों  के  लिए  ।-मैं  कहना  चाहता  हूं  कि
 मशीस  ककेयल  आदभी:की  छंटली  के  लिए  नहीं
 होती है,  झादमी 'के हास हाथ  की  मदद  के  लिए  भी  -

 होती  है,  काम  आरते  में  -सहूलिग्त  देखे  के  लिए
 भी  है.  उसके  साथ  सात्र  :उत्तादत

 गढ़ाते  के  लिए  भी  होती  है।  मील  के लास पर
 चक्सा  जाते  ऋते  सत्तयों  से  &  कहता  चाहता

 फेल  हो  जाएगा  1  इस  वास्ते  इस  बम्भीरता
 को  भी  हमें  समभना  होगा  4

 वाबेजा  कमेटी  की  रिपोर्ट  की  ग्लब
 भ्रालोचना  होती  है  तो  कोयला  उद्योग  जिस
 संकट  में  फंसा  हुआ  है,  जिस  तरह से  झाठमिमों
 की  तादाद  वहां  पर  है,  जिस  तरह  की  बद-
 इंतजामी  का  वह  शिकार  हुभा  है  उसकी
 चर्ची  की  जाती  है  !  उस  नस्था  में  जब  कभी
 भी  कोई  ड्रॉरिट्क  कृदम  उठाया  जाएगा
 बदलाव  के  लिए  तो  उस  कदम  को  लोग
 च्प्निय  मार्नगे,  उस  कदम  को  दूशरों  की
 झालोचना  का  शिकार  होता  पड़ेग।  ।  जहां
 तक  मजदूरों  की  छंटनी  का  सम्बन्ध  है  मैं  प्राश्वा-
 सन  और  विश्वास  दिलाना  चाहता  हूं  कि
 जब  कभी  भी  कोई  इस  प्रकार  का  कदम  फीयला
 उद्योग  या  सरकार  उठाएगी  तो  मणू  ऐसे  सलाह
 किए  बिना,  उन  से  मश्विरा  किए  बिसा,  उससे
 राय  किए  बिना  नहीं  उठछाएगी  a  ger
 फिलहांस  छंटनी  फरने  का  हीं  है;  इतना  भी
 विश्वास  मैं  'शिलाना  चाहता  हूं  ।  कोघला
 उद्योग  में  एक  चर्चा  चली  है  कि  सुरक्षा  का
 इंतजाम  नहीं  है,  शौर  कहा  गया  है  कि  दुर्धेट-
 ताझों  भर  झासजनी  की  याति  बहुते  बढ़े
 पैसाने  पर  होने  लगी  हैं  ।  यहां पर  मैं  यही
 कहना  चाहता  हूँ  कि  पिछला  साल  राष्ट्रीय
 करण  के  खाद  कील  इंडियों  लिमिटेंड  में

 सुरक्षा  के  व्याल  से  सर्वोत्तम  रेकोर्ड  साले
 रहा  है।  दुर्घटनाओं  में  मृर्यू  हर  i976

 तक  जो  बढ़ती  जा  रही  भी  वह  घटने  लगी  है  1
 i978  में  मृतकों  की  संता  5  रहो,  जब

 कि  976  में  249  जौर  i977  में  257°
 थी  1  कोयला  खातों  में  सुरक्षा  के  सम्बन्ध  में

 चितमूत्त  रिपोर्ट  तैकार  ऋरने  के  लिये हक
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 जोगैंगी  चौर  उस  पर  कार्यवाही  की  जायेगी  1

 मजदूरों  के  लिये  हस  बीच  में  करीव  44  हजार
 से  भी  भ्रधिक  मकान  बताये  गये  है  |  यह
 उनको  सुविधा  दी  जा  रही  हैं  7  कहा  जाता
 थो  कि  इसकों  कोई  संविधा  नहीं  दी  गई
 8  लाख  मजदूरों  के  परिवार  के  लोगों  के  लिये
 पानी  रखने  भर  का  और  पहुंचाने  का  इंतमाम
 झ  तक  किया  जा  चुका  है

 '  तथा  उनके
 बस्वो  की  पढ़ाई  के  लिये  स्कूल  की  श्यवस्था  भी

 की  जा  रही है,  जो  पहले  नहीं  ह्  करती  थी
 तो  यह  सारी  बातें  सहुलियत  के  स्याल  से  की
 जा  रही'  हैं।  लेकिन  फ्रि  भी  सरकार  का

 दुर्भाव  है  कि  माननीय  सदस्य  भौर  खास  कर
 विरोधो'  दल  के  लोग  सरक'र  जो  यह  कदम
 उठा  रही  है  उसकी  तरफ  नहीं  देख  रहे  हैं  ।

 यह  सही  है  कि  कोल  इंडिया  लिमिटेड

 राष्ट्रीयकरण  के  बाद  से  घाटे  में  चल  रहा  है,
 और  झाशा  की  जाती  है  कि  इस  |, अ  भी  £0
 करोड़ we  का  घाटा  होगा  |  इसका  मुख्य  कारण
 कोयले  की  भ्रलाभकारी'  कीमत  है।  कोयले
 की  जो  ध्टट्यटरी  कीमत  तय  वी  गई  थी
 उससे  भी  साढे  चार  so  कम  है  जो  975
 में  भ्रग्तर  मंत्रालय  कमेटी  ने  तय  की  थी  t
 साढ़े  जार  रु०  कम  झ्राज  भी  उससे  कोयले
 की  कीमत  तय  है  ।  i975  के  बाद  से  जो

 इनपुट्स  थे  मज़दूरी  महंगाई  या  दूसरे  जो
 साधन  लगते  है  उनकी  कीमत  में  बढ़ौतरी
 के  बाद  भी  कोयले  की  कीमत  नही  बढ़ी  है  i
 तो  इस  संभव  ह... 6  पर  20  र्०  का  घाटा
 कोयला  उद्योग  को  हो  रहा  है  ।  भौर  इसको
 यदि  मालतीय  सदरय  समझेंगे  तो  बह  किसने
 करोड  में  जारेगा  हसका  भी  हिसाब  देश  शौर
 सदन  को  रखना  चाहिये  कि  कोयला  उतलोग
 कितना  चाड  पर  चले . ,

 शी  भारत  ूवन  (नैवीनाल)  :  उप -
 भोकषता  की  कम  पर  मिल  रहा  है  मा  यादा
 में  ?  1976  %  जो  स्टेट्क्टरी  प्राइस  थी

 उच्  कम  प्राइस  भापकी  हो  गईं।  उपभोक्ता
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 के  लिये  वह  ढाई  गुना  हीं  गई  ।  दोनो  के
 बीच  में  यह  अन्तर  क्यों  हैं  यह  भी  जरा  बता
 दीजिये  ।

 शी  जनेसवर  मिथ  :  यह  तो  बहुत  मामूली
 बात  है  t  कोयला  उपभोक्ता  मोहान  फर

 जब  खरीदेगा  तो  उसको  जिस  भाव  पर  सिलेगा
 वहां  से  जब  उसके  धर  तक  पहुचेबा  कचिडा
 या  बम्बई  तक  तो  उसकी  ढलाई  का  खर्चा
 बढ़  जायेगा  |  उपभोक्ता  जो  हमारे  यहा  से

 मुहान  पर  जिस  भाव  पर  लेता  है  केवल  वही
 मैं  कईंगा ।  उपभोक्ता  के  धर  दूसरे  लोग

 पहुंचाते  &  जर  उसमे  जो  भाड़ा  जुदता  है
 उसकी  जिन्मेदरी  हमारी  तहीं  है।  कोयला
 जो  भुहान  पर  बिकता  है  वही  भाव  मैं  बता  ऊंगा.
 और  उसमे  हमको  दन  पर  20  ०  का  घाटा
 इस  समय  हो  रहा  है।  इसके  लिये  जो  उद्योग
 कार्यालय  के  महानिदेशक  थे  उनके  नेतृत्व
 में  एक  कमेटी  बनी  थी  शौर  उन्होंने  सलाह  दी
 थी  कि  कोयले  की  कीमत  कैसे  कम  की  जायें  या
 कोयले  की  कीमत  के  बारे  में  क्या  सिफोरिशें

 हा  1  उन  सिफारिशों  के  शाधार  एर  सरकार
 की  तरफ  से  कोल  इडिया  लिमिटेड  को  सलाह
 दी  गई  है  कि  उन्हें  लागू  करें  श्रौर  5  साल  के
 शैरान  7  77  78  ठन  कोयले  के  दाम  में  कभी
 करने  की  योजना  बनायी  है  1  इसके  साथ  ही
 उस  सिफारिश  मे  था  कि  हाई  रु  पर  टन
 कम  किया  जा  सकता  हैं!  झौर  इरू  सारी
 सिफररिओं  को  देखते  हुए  प्रौर  कोय””  उद्योग
 में  कोयले  की  कीमत  *  चाटे  फो  रेख हुए हुए
 इस  समय  कोयले  का  दाप  ब्य'  हो  'हैं  सवान
 सरकर  के  विचा/छी”  है  1

 जो  अन्तिम  बात  मैं  यहा  कहना  चाहता

 हू,  वह  अभिक  सम्बन्धों  के  बारे  हूँ।  078
 मे  623  हताले  हुई  थी,  जब  कि  977  ई 4

 340  हडताल  हुईं  थीं।  इसके  परिणामस्वरूप
 जहां  977%  3,15,584  मैनडेज  का  सुकृसात
 हुआ  था,  बहा  इस  साल  7,011  82  मैनेज
 का  नुकसान  हुआ  है  ।  इसे  तरह  का  नुकसाव
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 [at  जनेश्वर  मिश्र]
 में  भी  नुकसान  हुभा  है  ।  पिछले  साल  होते
 वाले  3,59,209  टन  के  नुकसान  की  तुलना
 में  इस  साल  7,22,537  टन  का  नुकसान
 हुआ  है  7  कामबन्दी  की  वारदातो  में  बढ़ोतरी
 का  सब  से  बडा  कारण  ह  रहा  है  कि  कोयला
 उद्योग  में  बहुत  ज्यादा  ट्रेड  यूनियने  है  भौर
 उनमें  झापस  में  राइवैलरी,  प्रतिद्वद्विता,
 चलती  रहती  है  ।

 कल  कुछ  माननीय  सदस्यों  ने  कोयला
 उद्योग  के  इदं-गिदं  गूडागर्दी  की  चर्चा  की
 शौर  कहा  कि  बहू  बहुत  बड़े  पैमाने  पर  व्याप्त

 है  ।  श्ाज  शुरू  में  मैने  उसकी  तरफ  इशारा
 कर  दिया  था।  मै  फिर  उन्ही  सदस्यों  से  निवेदन
 करना  चाहता  हु  कि  वे  ही  इस  बारे  मे  सरकार
 की  मदद  करे,  और  को  ला  उद्योच  की  मदद
 करे  7  उनकी  मदद  से  हम  वहा  पर  बाकी
 तत्वों  का  भी  मुकाबला  कर  सकते  है।

 लेकिन  हमने  देखा  है  कि  खास  तौर  से  बिहार
 शौर  अगाल  के  कोयला  उद्योग  के  क्षेत्र  मे  जो
 कत्ल  की  वारदातें  होती  है,  उनमे  ट्रेड  यूनियन
 के  लीडर,  नेता,  भी  रहते  है  ।  कही  ट्रेड
 यूनियन  के  नेताओो  का  वेस्टेड  इन्ट्रेट  भी

 होता  है  और  कही  कही  वे  कट्रेक्टर  भो

 होते  है  ।  वे  वहा  पर  एक  अजीब  किस्म  का
 चक्कर  बना  रहे  है  |  इसलिए  मै  ट्रड  यूनियनों
 के  लीडरो  से  अपील  करूगा  कि  गुडागर्दी  की
 वारदातों  के  मामले  मे  वे  हमारी  मदद  करे  ।

 हमको  यह  बहुत  बड़ा  नुकसान  झेलता  पड़

 रहा  है  t

 यह  भ्रारोप  लगाया  गया  है  थि  इस  बीच
 में  भज़दूरी  को  तय  7  रने  के  लिये  कोयला
 उद्योग  और  श्रमिक  सधो  के  बीच  में  जो
 द्विपक्षीय  वार्ता  हो  रही  है,  सरकार  उसमे
 झड़गेबाजी  कर  रही  है  ।  सरकार  की  नीयत
 अडगेवाजी  की  नहीं  है।  हमने  स्वय  श्रमिक

 शो  भौर  कोयला  उद्योग  से  बातचीत  की

 APRIL  YW,  7979  Min  of  Energy  348

 भौर  चाहा  कि  वे  जल्दी  से  जल्दी  किसी

 निर्णम पर पहुचें पर  फुर  ।  इस्त  द्विपक्षीय वार्ता  समिति
 की  पाच  बैठक  प्री  तक  हो  चुकी  है।  झाने
 वाले  तीन  चार  दिनों  में  उसको  बैठक  फिर
 होने  वाली  है  झर  हम  उम्मीद  करते  है  कि
 वह  अवश्य  किसी  निर्णय  पर  पहुंचेगी  ।

 मैं  यह  कहना  चाहता  हु  कि  यह  सरकार

 मजदूर  विरोधी  नहीं  है  ।  सरकार  की  दृष्टि
 में  मजदूर  की  हालत  जरूर  है  भौर  उस  दृष्टि
 से  सरकार  यह  मान  कर  चलती  है  कि  मज़दुर
 को  नाराज़  करके  हम  न  तो  उद्योग  की
 तरक्की  कर  सकते  है  भौर  न  उत्पादत  बढ़ा
 सदते  है  ।  एक  तरफ  तो  हम  चाहते  है  कि

 मजदूर  की  हालत  मे  तर्खकक।  हो भौर  उसक
 साथ  साथ  दूसरी  तरफ  हमारी  दृष्टि  यह  भी
 है  कि  ऐसा  हो  कि  एक  उद्योग  के  मज़दूरों
 को  इतनी  सुविधाये  मिले  कि  बगल  के  उद्योग
 उसके  कारण  घुटने  टेक  दे,  दम  तोड़  दे  ।
 तीसरी  तरफ  भी  हमारी  बुद्धि  रहती  है  कि
 कोयले,  हमारे  उत्पादन,  के  जो  उपभोक्ता  है,
 उनकी  कमर  पर  भी  इतला  अ्रध्चिक  बोझ
 न  पड़े  ।  मै  सदन  से  निवेर।  करूगा  कि  बहू
 सरकार  की  इस  दुष्टि,  इर  दिशा  और  इस
 इरादे  मे  समन्वय  करने  के  लिए  पूरी  मदद
 करे

 इन  शब्दों  के  साथ  मैं  श्रापको  धन्यवाद
 देता  हु  ।

 MR  CHAIRMAN:  There  are  only
 9  minutes  left  for  the  Congress  and
 0  muuutes  for  the  Anna  DMK  No
 other  party,  except  Janata,  has  any
 time  left

 Shr,  C  N  Visvanathan—he  is  not
 here

 Shr;  Annasaheb  P  Shinde

 SHRI  ANNASAHEB  P.  SHINDE
 (Ahmednagar).  Madan  Chairman,  7
 am  thankful  to  you  for  giving  me
 time  When  one  looks  mto  the  Reports
 of  the  Ministry  of  Energy—there  are  ee
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 ह...  Reports—one  feels  and  one  gets
 an  impression  that  the  Ministry  is
 really  complacent  about  the  energy
 problem  beth  at  the  national  level  and
 at  the  international  level.  I  will  come
 to  this  point  a  little  Mater.

 At  this  point,  I  would  like  to  touch
 upon  the  fact  that  I  do  not  know  who
 is  responsible  for  mismanagement,
 whether  the  Railways  are  responsible
 for  mismanagement  or  the  Minis-
 try  of  Energy  is  responsible  for
 mismanagement.  Individually,  the
 Ministers  are  good  persons;  they  are
 good-intentioned  persons;  I  have  no
 complaint  individually  against  them.
 But  the  point  is,  what  happens  to  the
 coutry’s  economy  and  to  the  con-
 sumers.  That  is  really  the  point.  Since
 a  number  of  points  have  been  touched
 about  mismanagement,  |  would  not

 go  into  all  aspects  of  the  problem  I
 would  like  to  draw  the  attention  of
 the  hon,  Munster  only  to  two  puinty

 First  of  all  I  would  seek  hi.  help
 in  respect  of  small  scale  industries.
 In  this  country,  ail  State  Govern-
 ments,  including  the  Governmen!
 of  India,  are  encouraging  and
 promoting  small  .cale  industrie,,
 and  there  are  many  small  gcale  indus-
 tries  who  require  coal.  But  along  with
 those  of  big  industry,  the  require-
 ments  of  small  scaic  industrics  are  also
 cut  down  proportionately.  I  would
 seek  an  assurance  from  the  hon.  Minis-
 ter  that  the  coal  requirement  of  the
 Smail  scale  industries  m  this  country
 would  be  met  in  full.  That  would
 not  be  more  than  0  or  5  per  cent  of
 the  total  requirement,

 Unfortunately,  despite  nationalisa-
 tion,  a  lot  of  middle-men  have  deve-
 lopeg  at  the  collicrizs  and  corruption
 has  developed  in  the  collieries.  Without
 bribing  the  officers  and  others,  no
 coal  delivery  takes  place.  It  js  a  very
 unfortunate  state  of  affairs.  And  the
 small  geale  sector  has  no  capacity  to
 bribe,

 Secondly,  I  woulg  seek  an  assurance
 from  the  hon.  Minister  about  the
 public  sector  units.  They  may  be  big,
 but  they  have  no  capacity  to  bribe.
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 The  two  extracts  from  the  Report,
 which  I  will  read  out  now,  will  suffice
 to  corroborate  my  point  how  the  public
 sector  units  are  also  suffering  as  a
 result  of  not-availability  of  coal.  It
 is  well  known  that  the  Minister  of
 Steel  came  forward  before  the  House
 and  made  an  announcement  about
 cutting  down  production,  At  a  time
 when  the  country  badly  needs  steel,
 when  the  country  is  importing  steel,
 the  Minister  of  Steel  comes  forward
 and  says  that,  que  to  lack  of  coke,
 etc.,  they  have  to  cut  down  the  capa-
 city  utilisation,  It  is  most  unfortunate.
 I  do  not  know  whose  responsibility  it
 is.  In  a  democracy,  ultimately,  the
 accountability  has  to  be  there,  not
 only  in  regard  to  crimina]  offences,
 but  even  jn  regard  to  execution,  im-
 plementation  and  running  of  adminis-
 tration.  Somebody  in  the  Government
 has  to  take  the  responsibilty.  The
 accountability  to  the  Indian  public  has
 to  be  there  as  far  as  these  aspects  are
 concerned.

 I  am  reading  from  page  2l  of  the
 Report  The  “Steel  Plants

 For  the  estimateg  hot  metal  pro-
 duction  of  0.96  million  tonnes
 during  the  current  year,  the  coking
 coa]  requiremnts  were  estimated  at
 6.68  million  tonnes  against  which
 the  supply  upto  the  end  of  December,
 1978,  was  about  0.34  million
 tonnes,”

 Now,  I  wil]  read  about  soft  coke.

 “Soft  Coke
 The  overall  requirements  of  soft

 coke  in  the  country  are  estimated
 to  be  around  3.4  million  tonnes  per
 year.  The  production  and  deés-
 patches  during  the  current  year
 (April—  December  978)  were  of  the
 order  of  .60  million  tonnes.  The
 production  and  despatches  suffered
 on  account  of  heavy  rains  and  floods
 during  the  year,”

 I  am  not  concerned  with  the  explana-
 tion,  what  happened,  But  this  is  the
 state  of  affairs.  That  is  why  I  was
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 {Shri  Annasaheb  P.  Shinde]  first  of  ali,  request  the  Minister  to

 bringing  this  to  the  notice  of  come  out  with  8  White  Pager,
 the  hon.  Minister,  On  these  two
 suggestions,  ag  far  as  publie  sector
 units  and  the  small  scale  indus-
 tries  are  concerned,  [  wish,  the  Minis-
 ter  takes  a  special  interest  and  annou-
 neeg  it  as  a  policy  approach  that,  as
 far  as  these  two  gectorg  are  concerned,
 their  full  coal  requirements  will  be
 met,  so  that  at  least  the  sincerity  of
 the  Ministry  will  be  acceptable  to
 the  Indian  public,

 I  now  come  to  the  basic  issue  of
 energy  crisis  in  the  world.  The
 energy  crisis  jg  very  serious.  But

 unfortunately  our  response  does  not
 reficct  any  seriousness,  A  number  of
 countries  are  naturally  worrieg  about
 it.  I  am  reading  from  the  Indian  Exr-
 press  of  today.  It  is  a  limited  issue,
 but  a  major  issue  arises  out  of  it,

 “Washington,  April  16.

 Saudi  Arabia’s  oil  production  will
 fal)  far  short  of  worldwide  demand
 by  the  late  980s,  touching  off  the
 potential  for  ‘a  fierce  political  and
 economic  struggk’  among  consum-
 ing  nations,  a  Senat.  Foreign  Reia-
 tiong  Sub-Committee  said  on  Satur-
 day.

 The  study  saig  that,  while  Saudi
 Arabia  has  more  gil  reserves  than
 any  other  nation,  previous  optimis-
 tic  forecasts  of  its;  ability  and  will-
 ingneag  to  produce  as  much  oil  as
 is  needeg  should  be  discarded

 Unless  the  United  States  and
 other  industrialised  importers  of
 mideast  oil  sharply  revise  their
 energy  policies,  there  will  be  ‘ad-
 verse  inplicationg  for  the  lives  of
 people  everywhere’,  the  report
 said.”

 I  think,  India  canngt  be  an  exception
 to  this.  The  situation  is  so  serious.
 Therefore,  I  would  only  suggest  this.
 Whether  it  is  the  previous  Govern-
 ment  or  this  Government,  jt  is  the
 same  in  the  sense  that  responsiblity
 is  taken  by  them.  Now,  what  is
 happening  in  this  country?  |  would,

 not  oh  power  policy  but  on  the  energy
 polity  of  the  country.  Without  a  White
 Paper  and  a  comprehensive  approach,
 without  a  clear  direction  or  thrust  or  8
 clearcut  policy  implementation  this
 country  is  going  to  Ind  itselt  in  difi-
 culties.  Already  as  far  as  administra-
 tion  is  concerned,  you  are  failing.
 Despite  the  ample  coal  reserves,  even
 the  thermal  stations  are  not  operating
 as  per  their  capacity.  But  even  the
 clearcut’  policy  ig  not  there.

 The  hon.  Minister  is  aware  that  the
 Estimates  Committee  of  the  Parhament
 has  gone  into  this  problem  a  number  of
 tumes  and  requested  the  government  to
 publish  a  White  Paper  on  this,  but.  un-
 fortunately,  it  has  noi  been  done.  Even
 when  th2  previous  Government  was
 there,  this  issue  came  up  The  Esti-
 mates  Committee  says  in  its  latest  re-
 port:

 “The  Committee  would  like  to
 point  out  that  there  is  a  clear  state-
 ment  made  by  the  then  Minister  of
 Energy  in  the  Lok  Sabha  on  4  Nocem-
 ter,  1976,  thal  the  Government  are
 interested  in  evoiving  a  national
 power  policy.  tt  appears  to  the  Com
 mittee  that  there  is  some  mixup  bet-
 ween  having  a  National  Powc  Policy
 and  a  National  Energy  Policy.  While
 admittedly  power,  being  a  source  of
 energy,  it  woulg  be  covered  by  Nato-
 nal  Energy  Policy,  the  Committee
 have  to  point  put  tnat  Government
 as  such  have  not  brought  out  any
 White  Paper  or  official  document
 spelling  out  in  detail  even  the  Natio-
 nal  Energy  Policy.”

 Now  your  contention  is,  we  have  ap-
 pointed  a  Working  Group.  I  de  net
 know  how  much  time  the  Working
 Group  would  take,  But  it  is  high  trate.
 Your  Ministry,  [  know,  Rave  many
 intelligent  officers  and  good  advigess.

 ‘You  have  enough  information  with
 you.  Why  should  you  require  time  now, to  announce  to  the  country  as  far  ns
 the  various  aspects  of  the  energy  policy
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 are  concerned?  And  then  88  far  88  our
 enangy  policy  i#  concerned,  I  think,
 our  main  thrust  should  be  on  renew-
 able  sources  of  energy.  Now,  with
 regarg  to  hyde]  power,  my  contention
 ig  that  all  our  estimates  are  not  correct.
 The  first  study  was  made  in  1958—1960
 und  all  these  facts  are  known  to  you.
 Whatever  wag  attempted  is  based  on
 60  per  cent  Joad  factor.  I  think  this  is
 absolutely  wrong.  In  the  Himalayas
 in  the  rainy  season  all  the  rivers  flow
 with  full  fury.  The  way  the  Himala-
 yen  rivers  flow,  there  are  a  number  of
 spots  wherefrom  «during  the  rainy  sea-
 son  the  entire  energy  requirements  of
 the  country,  as  far  88  power  is  cOncern-
 ed,  can  be  tapped  But  our  whole
 approactl  is  only  to  base  that  study  on
 60  per  cent  load  factor.  That  has  to  be
 given  up.  Similarly,  the  potential  of
 power  production  has  to  be  taken  into
 consideration.  Even  suppose  a  river
 is  in  a  position  to  produce  power  for
 six  months  or  four  months  only,  you
 have  to  utilise  that  potential  because
 you  have  no  option.

 Then,  coming  to  coal,  we  can  afford
 it  today  but  we  have  to  think  of  our
 future  generations  also.  All  non-
 renewreble  sources  of  energy  have  to
 be  very  carefully  utilised,  ~  know  the
 controversy  during  Mao's  time  in
 China.  Whatever  may  be  ovr  differen-
 ces  on  other  things,  on  one  thing  Mao
 was  right,  when  he  emphasized  that  as
 fay  as  non-renewable  sources  of  energy
 are  concerned  like  coal  and  ou,  they
 have  to  be  preserved  and  utilised  in  a
 most  economical]  manner,

 So,  in  this  country  there  are  two
 aspects,  The  hydel  power  potential
 has  to  be  developed.  प्रपेच्डा,  of  all,  the
 estimates  are  tatally  wrong,  as  far  as
 the  hydel  power  requirements  are  con-
 cerned.  Hydel  power  potential  in  this
 country  is  so  much,  I  think,  because
 of  the  hilly  nature  and  heavy  monsoon
 and  a  number  of  other  factors.  I  think
 an  absolutely  new  appraisal  and  a  new
 sort  of  review  in  this  direction  is  called
 for,  And  you  say  now  that  Rs.  30
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 lakhs  have  been  sanctioned  for
 into  this  problem.  What  is  this
 lakhs?  ‘You  also  say  five  years’
 will  be  required.  This  is  the
 placency  we  see  in  the  government.
 five  years  the  olf  position,
 supply  position  in  the  workd
 to  be  totally  changed.  As  I
 earlier,  there  is  going  to  be  a
 fuel  economy  war  in  the  world  and
 poor  countries  will  be  the  worst  suf+
 ferers  and  India  wll  be  one  of  them.
 You  cannot  just  afford  to  be  complacent
 on  this.  I  request  that  as  far  as  the
 hydel  power  potential  is  concerned,  you
 have  to  give  the  highest  priority  for
 this.  Give  up  your  red-tape  and  pre-
 pare  a  blue  print  of  action  as  far  as
 harnessing  the  hydel  power  is  con-
 cerned.
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 I  come  to  another  renewable  source
 of  energy.  You  must  have  read  a  lot
 hterature.  Sugar  cane  is  one  of  the
 wonderful  plants  in  the  world  which
 absorbs  solar  energy.  The  scientists
 the  world  over  are  all  agreed  that  sugar
 cane  has  the  highest  potential  among
 the  plants  to  convert  solar  energy  into
 usable  energy.  You  can  produce  molas-
 ses  and  from  molasses  you  can  produce
 alcohol  and  you  can  mix  alcohol  with
 petrol  and  thereby  petrol  consumption
 can  be  brought  down.  This  is  possible
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 [Shri  Annasaheb  P,  Shinde]
 individual  cars.  Maybe,  at  some  places
 it  may  be  abiolutely  necessary.  For
 example,  for  Ministers  to  use  cars,  I
 have  no  objection.  But  generally  using
 of  petrol  for  individual  motor  cars
 should  be  discouraged  in  this  country
 and  we  must  follow  the  example  of
 China.  They  do  not  allow  the  use  of
 motor  cars  by  individuals  excep!  on
 official  duty.  In  this  country,  you  starve
 agriculture  of  power.  Here  our  Minis-
 ters  should  make  a  beginning.  All  of
 us  should  make  a  start.  Stop  all  air-
 conditioners  in  the  country  and  see
 that  no  power  cut  is  allowed  to  agri-
 culture.  Everywhere  we  see  agricul-
 ture  is  not  getting  its  full  requirements
 of  power.  In  Punjab  the  other  day
 I  saw  thousands  and  thousands  of
 farmers  standing  in  a  queue  for  diesel
 as  they  do  net  get  electricity.  They
 say  there  is  power  shortage.  There  is
 equipment  shortage.  Even  when  de-
 posits  are  made,  :t  takes  the  Electri-
 city  Boards  years  to  give  connections.
 This  is  not  confined  to  Punjab,  every-
 where  it  is  the  same  story.  You  say
 you  are  going  to  give  the  highest
 priority  to  agriculture  and  I  think,  Sur,
 this  gap  between  our  pronouncement
 and  action  has  to  be  removed.  Other-
 wise,  in  this  country  the  credibility  gap
 is  developing  between  the  politicians
 and  the  public  and  the  public  are  com-
 ing  to  the  conclusion  that  the  politi-
 cians  m  this  country  should  not  be
 relied  upon,  whatever  Party  they  may
 belong  to.  I  think  we  have  to  change
 this  unfortunate  state  of  affairs.

 MR.  CHAIRMAN:  Please  conclude.
 fou  have  taken  more  than  the  time
 due  to  your  Party.

 SHRI  ANNASAHEB  P.  SHINDE:
 One  point  more  and  I  have  finished.
 fhe  energy  policy  has  one  more  ao-

 pect.  In  this  country  the  largest  con-
 sutner  of  fuel  is  the  domestic  section
 for  cooking  and  the  estimates  are,  I
 em  afraid,  underestimates.  In  this
 country  they  say  113-112,  milfion  tonnes
 of  firewuod  are  burnt.  But  if  you
 look  to  the  forest  records,  they  will
 show  only  8  to  9  million  tonnes  of  fire-
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 wood  are  taken  away.  Obviously  de-
 forestation  is  going  on  on  a  massive
 scale.  You  cannot  blame  the  people
 because  there  is  no  other  alternative.
 The  largest  energy  consumer  is  the
 domestic  section.  We  feel  already  our
 forests  are  getting  destroyed,  whether
 it  is  the  Himalayas  or  the  Vindhyas  or
 the  Sahayadris  or  the  Western  Ghats.
 Large-scale  denudation  of  forests  is
 going  on  with  disastrous  consequences
 for  the  future  of  the  country’s  economy.
 We  have  to  find  out  how  this  problem
 can  be  solved.  Therefore,  an  energy
 policy  is  absolutely  necessary.  Please
 come  out  with  a  comprehensive  White
 paper  on  the  energy  policy  80  that  we
 are  in  a  position  to  guide  the  destinies
 of  the  country  and  put  it  on  a  sound
 basis  for  the  development  of  the
 country’s  economy  and  to  ensure  ade-
 quate  availability  of  energy  for  the
 industry  and  agriculture.  Otherwise
 our  economy  will  collapse  and  under
 the  population  pressure  all  of  us  will
 suffer  and  even  the  democratic  fabric
 will  break  down.  That  is  my  fear.

 MR.  CHAIRMAN:  Shri  Iqbal  Singh
 Dhillon—absent.  Shrf  Phirangi  Prasad.

 SHRI  VAYALAR  RAVI:  These  names
 were  called  yesterday  and  Speaker  gave
 a  ruling  that  the  names  which  were
 called  yesterday  but  who  were  absent
 will  not  be  called  again.

 MR.  CHAIRMAN:  I  am  only  calling
 those  names  that  have  been  given  to
 me  for  to-day.  People  who  have  been
 called  and  found  absent  will  not  be
 called  again.  The  list  is  here.

 SHRI  VAYALAR  RAVI:  I  have  no
 objection  of  anybody  speaks.  But  things
 should  be  regulated  In  a  proper  form.

 MR.  CHAIRMAN:  To  whose  name
 are  you  objecting?

 SHRI  VAYALAR  RAVI:  Yesterday
 all  the  names  that  were  given  by  the
 Ruling  Party  were  called.

 MR.  CHAIRMAN:  I  have  a  list  here
 for  to-day.  Two  members’  names  have
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 been  given  to  me  from  the  Janata  and
 two  members’  names  were  there  for
 Congress.  Both  of  them  were  absent
 and  so,  I  called  Mr.  Shinde.  Ten
 minutes  are  left  with  them  for  their
 party.  Mr.  Phirangi  Prasad.  (Interrup-
 tions).  Now  only  ten  minutes  are  there
 for  the  AIDMK,  If  the  gentleman  is
 here,  I  will  call  him,  If  he  is  not
 here...  (Interruptions).

 SHRI  VAYALAR  RAVI:  Madam,
 Chairman,  my  objection  is  that  you
 have  taken  Parliament  according  to  the
 convenience  of  the  ruling  party  and  not
 according  to  rules.  Last  day,  every
 member  had  been  called  by  the  Chair-
 man.  The  list  was  exhausted  and  so
 he  called  the  Minister  to  reply  to  the
 debate.

 e

 MR,  CHAIRMAN,  Mr  Ravi,  will  you
 please  take  your  seat?

 SHRI  VAYALAR  RAVI:  I  shall  take
 my  seat,  madam

 MR.  CHAIRMAN:  I  have  here  in
 front  of  me  a  list  of  members  who
 have  not  been  called.  Against  the  per-
 sons  absent,  ‘A’  is  put  down.  Where
 there  is  no  ‘A’  I  take  it  that  they  were
 not  absent.  So  I  am  calling  them.

 The  list  given  to  me—left  with  me—
 is  given  by  the  Speaker.  So,  we  are
 following  the  procedure,  that  has  been
 agreed  upon  and  we  are  not  departing
 from  that  precedure.

 SHRI  VAYALAR  RAVI:  Madam,  I
 beg  to  differ  Yesterday  evening,  the
 Chairman  called  the  Minister  to  reply
 because  he  had  exhausted  the  names  in
 the  list.  There  was  no  name  to  be
 called  and  that  is  why  he  called  the
 Minister  to  reply  to  the  debate,

 MR.  CHAIRMAN:  What  canI  do
 if  the  Whip  has  given  me  this  list?  I
 cannot  help  it.  Anyway,  Mr.  Ravi,
 please  don’t  waste  the  time  of  the
 House,  Will  you  please  take  your  seat?

 SHRI  MUKUNDA  MANDAL  (Ma-
 thurapur);  You  may  please  allow  our
 party  member  to  speak,
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 MR.  CHAIRMAN:  Will  you  kindly
 take  your  seat?  Let  Shri  Phirangi
 Prasad  proceed.

 SHRI  VAYALAR  RAVI:  You  have
 already  wasted  the  time.

 MR.  CHAIRMAN:  Don't  yor  under«
 stand  that?

 SHRI  VAYALAR  RAVI:  I  cannot
 understand  this  procedure,  The  Chair-
 man  called  the  Minister  to  reply.  The
 interpretation  given  was  this  that  there
 was  an  intervention  by  Shri  Janeshwar
 Mishra,  Yesterday  the  Chairman  call-
 ed  all  the  names  and  he  exhausted
 that.  So  he  called  the  Minister.

 MR.  CHAIRMAN:  The  Minister  of
 State  hag  intervened;  he  has  spoken.

 SHRI  VAYALAR  RAVI:  He  has  not
 intervened.  Please  go  through  the  re-
 cords.

 MR  CHAIRMAN:  |  am  not  going
 through  the  records,  I  am  not  respon-
 sible  for  what  the  Chairman  said  yes~
 terday,  You  have  to  go  by  the  Chair-
 man’s  ruling.  You  are  wasting  the
 time  of  the  House.

 SHRI  VAYALAR  RAVI:  I  am_  not
 wasting  the  time.  You  see  the  Rules
 of  Procedure,  You  have  taken  the
 House  for  granted

 MR.  CHAIRMAN:  Mr.  Ravi,  I  take
 very  strong  exception  to  your  mis-
 behaviour,

 SHRI  VAYALAR  RAVI:  See  the
 rules.  The  rule  book  is  here.  You
 please  see.

 MR,  CHAIRMAN:  I  do  not  accept
 your  objection.

 SHRI  VAYALAR  RAVI  Kindly  see
 the  rule,
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 MR.  CHAIRMAN:  Will  you  please
 take  your  seat  now.  Mr.  Phirangi
 Prasad.

 eft  फिरनी  श्रलाद  चिासगाँव)  :  प्रधि८-

 कता  महीदया,  प्राज  ऊर्जा  का  बड़ी
 हैेजी  के  साथ  दोहन  हो  रहा  है,  यदि  यही
 स्थिति  लती  रही  तो  जैसा  कि  ऊर्जा  वैज्ञानिकों
 का  कथन  है--सत्‌  2000  तक  इसमें  लगभग
 झमाष्ति  की  स्थिति  पैदा  हो  जायेगी,  क्योंकि
 सरकार  की  जितनी  योजनायें  हैं,  बल्कि

 पहले  से  जितनी  योजनामें चल  रही  हैं,
 उन  सब  में  बहुत  तेजी  से  इसकी  माग  बढ़

 रही  है.  जिस  की  पूर्ति  भ्राज  भी  नहीं  हो
 पा  रही  है  |  चारों  तरफ  से  यह  बात  शा

 रही  है  कि  ऊर्जा  की  बढी  कमी  है  ।
 जिसमें  कोयला  भौर  बिजली  प्रमुख  है  ।

 जहां  तक  ऊर्जा  के  स्रोतों  की  बात  है,  विश्व  के

 वर्तमान  ऊर्जा  स्रोतों  में  खनिज  तेल  44 प्रतिशत

 है,  कोयजा  39  प्रतिशत  है  और  प्राकृतिक
 बस  के  रूप  में  rs  प्रतिशत है  ।  इस  तरह से
 देखा  जाए,  तो  करीब  करीब  बात  यह  बैठती

 है  कि  जितनी  प्रावश्यकता  है,  उसके  लिए
 झतिरिक्श  सौंधन  सरकार  को  काफ़ी  प्रयास
 करके  जुटाने  होंगे  ।  इसके  वैकल्पिक  खोज
 के  लिए  सरकार  ज्यादा  प्रयत्नशील  है  कि
 इसको  कहां  से  उपलब्ध  कराया  जाए  t

 सर्व  प्रथम  933  में,  एक  वैज्ञानिक  रथ  रफोर्ड

 हुए  हैं,  जिन्होंने  हाईड्रोजन  को  ऊर्जा  ल्लोत  के
 रूप  में  प्रयोग  करने  का  प्रस्ताव  रखा  था  1
 इसके  साथ  साथ  जब  से  अपनी  लोकप्रिय
 सरकारों  का  प्रचलन  हुआ,  तो  जितने  भी

 ऊर्जा  मंत्री  झाए,  सब  लोगों  से  भ्रपनी  वंचमर्थीय
 बोजना  के  झाधार  पर  इसकी  पूति  करने  का
 ग्रमास  अपने  ढंग  से  किया
 झौर  प्रपने  बैबनेट  सष्डल  हारा  इसको
 कराया  गया  लेकित  शुरू  से  ही  इसकी  कमी
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 बनी  रही  है  भौर  झाज  भी  वह  कमी  हैं
 हमारी की  सरकार  है,  उस  की  यह  तीति है  कि
 ऊर्जा  के  ल्लोतों  को  बढ़ाया  जाए  गौर  हमारे
 माननीय  राज्य  मंत्री  ने  अनेक  स्थितियों  पर
 प्रकाश  डाला  है  प्रौर  उत  सब  से  लड़ते  हुए
 यह  सरकार  चाहती है  कि  हम  भी  इस  दिशा  में
 बागे  बढ़ें  ।  इस  समय  जो  छठी  योजना  की

 बात  है,  तो  हमारे  कर्जा  मंत्री  ने  कहा  है  कि
 हम  लई  नई  परियोजनाएं  शुरू  करने  जा  रहे  है
 और  उनके  द्वारा  जितनी  पूर्ति  हो  सकती  है,
 वह  हम  करेंगे  |  उन्होंने  एक  नम्बाददाता
 सम्मेलन  मे  कहा  था  कि  हमारे  यहां  जो
 ऐसी  स्कीमों  की  कमी  है,  भ्रागे  से  हमारा

 "्यहू  प्रयास  होगा  कि  यह  कमी  की  स्थिति
 न  रह  जाए  ऐसा  कह  तो  दिया  जाता  है
 लेकिन  झागे  चल  कर  जब  इसका  मूल्यांकन
 किया  जाता  है,  तब  सारी  बातों  का  पता
 जलता  है।  मान्यवर,  हमारा  जो  उत्तर  प्रदेश
 है,  जहां  से  मैं  प्राता  हू,  बहू  बहुत  पिछड़ा  हुभा
 है  |  उत्तर  प्रदेश  और  बिहार  प्रान्त  ऐसे  है,
 जहां  पर  काफी  पिछड़ापन  है  ।  उद्योग  धंधों
 के  लिए  वहा  पर  ऊर्जा  की  बहुत  कमी  है
 शौर  यहू  उनके  विफास  मे  काफी  बाधा
 उत्पन्न  करता  है  |  कई  पन  बिजली  श्रौर
 तापघर  ऐसे  है  जो  झाज  संकट  की  स्थिति
 में  है।  वहां पर  श्राज  संकट  की  स्थिति
 पैदा  हो  गई  है।  नये  खुलवमि  की  बात॑  ती
 प्रलग  रही,  जो  पुराने  हैं,  उन  में  भी  खुभार बहीं वहीँ
 हू)  पा  रहा  है।  उन  की  क्षमता  जितने  चैगाप
 वाट  बिजलों  पेदा  करने  की  है,  ह]. ह  में  भ
 कर्मी  होती  जा  रही  है  ।  श्राप  राष्ट्रीय

 प्रति  व्यक्ति  बिजली  की  खपत  का  भौसत
 देखिये  ae  करीब  i088  यूनिट है
 जबकि  हमारे  उत्तर  प्ररेश  सिर्फ
 727  पूनिट  है,  गुजरात  को  280

 मंतिट  है,  पंजब  का  औसत  292.3
 है  धौर  महाराष्ट्र  का  742  यनिट  है  ।
 इस  तरह  से  जब  हम  तुखन/स्मक  बाकड़ों
 से  धपने  प्रदेश  की  बुस्न  करते  हैं,  तो  हम
 यह  चपती  हैं  कि  हम  दूसरे  प्रदेशों  ते  बहुत  पीछे
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 हैं  ।  भाज  उत्तर  श्रवेश  झनेक  स्थितियों  से

 पिंछड़ा हुआ  है  ।  यह  केवल  फुा  ही  मामरों
 में  बिहार  से  भागे  है  झन्यथा  हिर्दुस्त न  के

 दूसरे  सभी  श्रान्तों  से  यह  पिछड़ा  द्भा  है
 इसलिए  में  माननीम  मंत्री  जी  से  महू
 निवेदन  करूंगा  कि  इस  देश  के  जितने  शी

 पिछड़े हुए  भाग्त  है,  या  तो  वहां  के  रांसाधन
 भाव  बढ़ाइए  या  दूसरे  प्रान्तों  में  जहां  उन
 की  क्षमता  ज्यादा  है-वैसे  में  समझता  हूं  कि

 हर  एक  जयह  यह  दिखाई  नही  देती-बहं  से

 पिछड़े  हुए  प्रान्तों  को  सद्दापता  दें  झौर  एक

 समतामूलक  बृश्टि  स्थापित  कर  के  इन  प्रदेशों
 हो  साथ  लें  ताकि  इन  पिछड़े  हुए  प्रदेशों  मे
 बेरोजगारी  की  समस्या  हल  हो  |

 मैं  यह  भी  कहता  चाहता  हूं  कि  कोयले  की
 खातों  में  जिगसे  मज़दूर  जाते  है,  वे  स्हि.र
 झभौर १०  पी  सें  जाते  हैं  भौर  उन  की  बढ़ी
 बुदेंशा है।  उन  की  दवा-दारु भौर  शिक्षा  के
 विषय  में  मानतीय  राज्य  मंत्री  ने  झपने  भाषण
 में कट्  है  कि  वे  मई  ब्ण्यल्था  करने  जा”  रहे
 हैं।  इस  के  लिए  थे  बधाई  के  पात  हैं।  इस  देश
 में  ऐसर  हो  रह  है  कि  भाज  कल  कोयले  की

 कमी  बड़ी  तेज़ी  से  हो  रही  है  भौर  उस  के
 लिए जो  कारण  अताए  गये  है  प्रश्तों  के  माध्यम
 दे  प्रौर  भ्रत्य  माध्यमों  से  उन  मे  एक  मुख्य
 कारण  यहू  बताया  गमा  कि  बोगियां  नहीं
 मिलती  t  इस  माते  कोयला  नहीं  प्राता  ।  उस
 मंज्रालय की की  बात  कूछ  भौर  है  लेकित  इस  से
 देश  की  जनता  अ्रसमंजस  की  स्थिति  में  पड़ी
 हुईं  है  धौर  कोई  निर्णायक  पेमाना  नहीं  हो
 पा  रहा  है  कि  प्राख्विर इस  के  लिए  कौन  जिम्मे-
 दर  है  ।मैं आप  के  माध्यम  से  सरकार  से  यह
 भाष  केा  कि  यह  जो  प्रसंगजस  की  स्थिति

 है,  जिसमें  देश  की  जनता  पड़ी  हुई  है,  यह
 खत्म  होगी  चाहिए  1  जनता  भागा  की  दृष्टि
 से  क्च  रही है  कि  हमें  कैसे  चीजें  मिलें  ।
 खास  कर  थे  भीजें जो  रोजमार्र  के  काम  में
 झतली  हैं  1
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 मैं  देख  रहा  हूं  कि  पिछले  दस  यों  से
 ईंट  का  रेट  सौ  रुपये  प्रति  [जार  से  ष्र्  अधिक
 था  ।  हमारे  उत्तर  प्रदेश  में  यह  रेट  238
 बपये  प्रति  हजार  है  I  भ्रजकल  इस  भाव  में
 भी  वहां  ईंट  नहीं  मिल  रही  हैं।  कोमले  के
 प्रभाव  में  ईंट  भट्टे  नहीं  चल  पा  रहे  है ंजिसकी
 वजह  से  ईटों  का  भ्रभाव  हैं  I  पहले  किसान
 झपना  पेट  काट  कर  कही  झपना  कमरा  बनवा
 लेता  था  लेकिन  झाज  ईंट  झौर  सीमेंट  के  न
 मिलने  के  करण  भ्राज वह  भी  नही  कर  पा  रहा
 है  |  इसलिए  इस  दिशा  में  सरकार  को  झागे
 बढ़  कर  नयी  योजना  चलानी  पड़ेगी  जौर

 पुरानी  योजनाओों  में  सुधार  करना  पड़ेगा  |

 उत्तर  प्रदेश  के  राज्य  में  कई  योजनाों
 फो  चलाना  पड़ेया  ;  किसी  समय  माननीय
 मंत्री  जी  ने  बनारस जा  कर  कहा  था  कि  हम
 दो  योजनाएं  उत्तरप्रदेश  को  देने  जा  रहे  हैं  ।
 वे  योजनाएं  हैं  भनेरी  मालीव  कोटेश्वर  बांध

 जल  विद्युत  योजना  ।  मैं  इनके  बारे  में  बंदी
 जी  से  झाग्रह  करूंगा  कि  इन  योजवाों  में

 गति  लाने  के  लिए  जो  भी  कमी  ग्हां  पड़ती है,
 उसकी  कभी  1. 4  द्वारा  दूर  की  जाए।  तभी
 उत्तर  प्रदेश  का  पिछड़ापन  दूर  होगा  भौर  लोगों
 को  रोजगार  के  साधन  मिलेंगे  ।  उत्तरप्रदेश

 के  बिजली  मंत्री  श्री  रेवतीरमण  सिंह जी ने जी  ने
 कहा  है  कि  किसातों  की  गेह  ी  फसल  खलिदानों
 में  पड़ी हुई  है।  उसके  लिए,  उसकी  मढ़ाई  के
 लिए  ही  पर्याप्त  बिजली  देने  का  भराश्यासन
 दिया है  1  मैं  मानसीय  मंत्री  जी  से  ह  भी
 झात्रह  करेंगा  कि  वे  प्रदेश  सरकारों  को  ऐसी
 सलाह  दे  कि  फ्भी  कभी  जो  लाइन कट  जाती
 है,  उसको  जोड़ने  के  लिए  जो  हफ्तों का  समय
 लग  जाता  है  वह  उसमें  न  लगे  ।  इससे
 किसानों  को  परेशानी  होती  है  ।इस  समय

 बदली  डायी  हुई  है  a  ware  बरसात हो  गयी
 तो  अलिहान  में  ही  प्राण  सड़ने  ater,
 मैं  मंत्री जी  से  इस  झोर  भौर  उत्तरप्रदेश  की
 योजनाभों  की  जोर  ध्यान  देते  का  og
 weer.  केमीय  मंत्री  जी  उत्तर  प्रदेश  को
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 जो  नयी  नयी  योजनाश्ों  को  देने  जा  रहे  हैं  वे,
 मैं  चाहूंगा,  तुरन्त  दें  ।

 बिजली  विभाग  काम  कर  रहे
 कर्मचारियों  में  से जिनकी  सेवा  काल  में  मृत्पु
 हो  जाती  है  उनके  आ्राश्चितों  शौर  विधवाशों
 को  साल-साल,  दो-दो  साल  तक  बिजली  विभाग
 के  चक्कर  फाटने  पड़ते  है  लेकिन  उनकी  भोर
 कोई  ध्यान  नहीं  देता  ।  जबकि  ऐसे  मामलों
 में  सरकार  की  नीति  है  कि  उनके  झ्राश्चित  को
 या  उनकी  विधवा  को  किसी  न  किसी  पद  पर
 सेवा  का  झवसर  दिया  जाएगा  ।  मंत्री  जी
 इस  बात  को  देखे  कि  ऐसे  लोगों को  सेवा मे
 छेने  की,  उनकी  रोटी-रोजी  की  तु  स्त  व्यवस्था

 हो  ।  यह  स्थिति  केन्द्र  मे  भी  है  अर  राज्यो
 में  भी  है  कि  भ्राश्रितों  को और  विधवाशो  को

 बहुत  चक्कर  लगाने  पड़ते  है  भौर  उनसे  कह
 दिया  जाता  है  कि  स्थान  खाली  नहीं  है।
 आये  दिन  उत्तर  प्रदेश  में  इस  बात  के  लिए
 यूनियन  हड़ताल  करती  है  1  जब  सरकार  ने
 इस  सम्बन्ध  मे  जी०  शो०  निकाले  हुए  है
 तो  फिर  यह  स्थिति  क्‍यों  पैदा  होने  दी  जानी

 है।  जी०  श्ो०  जो  निकाले  गये  हैं  वे  सभी
 परिस्थितियों  को  ध्यान  मे  रख  फ  रही  निकाले
 जाते  है  1  इसलिए  में  सरकार  से  आग्रह
 करुगा  कि  जो  लोग  देश  की  सेवा  में  रहते  हुए
 मर  जाते  है  उनके  प्राश्नितों  को काफी  से  काफी
 और  जल्दी  से  जल्दी  सहायता  दे  ताकि
 झापकी  योजनाएं  सफल  हों  |

 कुछ  पुराने  टाइप  के  पन  बिजली  घर

 हैं  जहां  पर  कि  मशीनें  टूट  जाने  पर  उनका

 सुधार  बहुत  देर  से  हो  पाता  है।  इसका  सीधा
 असर  किसानों  पर  पड़ता  है  भौर  छोटे-छोटे

 उद्योग  धंधों  पर  पड़ता  है  1  हम  देखते हैं  कि
 उन  बिजली  घरों  में  इतते  पुराने  यंत्र  लगे  होते
 हैं  कि  ह!  सुधार  में  बड़ी  दिक्कतें  पेश
 झाती  है  झौर  जिस  मे  विलम्ब  होता  है  भौर

 फिर  जल्दी  ही  विगड़  जाती  है।  इस  तरह से
 स्थिति  क  फी  दुखद  है  a  जब  इस  ओर  ध्यान
 दिलाया  जाता  है  तो  कह  दिया  जाता  है  कि
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 पिछले  समय  से  ऐसा  हो  रहा  है।  जो  सरफारी
 नौकरी  मे  होता  है  बहू  सरकारी  काम  को
 अपना  काम  न  समझ  करके  सरक्रारी  कास
 समझ्नता  है  भौर  यह  जो  मनोगृत्ति है  यह  देश
 को  पीछे  की  झोर  ले  जा  रही  है।  इस  से  सुबार
 होना  चाहिये  7  लोगों  को  सरकारी  काम
 अपना  काम  समझ  करके  करना  चाहिये  ।  ऐसा
 होगा  तो  स्थिति  बहुत  जल्दी  सुधर  सकती  है  ।

 झन्त  में  मैं  इतना  ही  कहना  चाहता
 हूं  कि  कोयले  के  विषय  में  जो  दुखंद  स्थिति  है
 उसको  मत्री  महोदय  सम्भाले  और  उसको
 ठीक  करे  I

 MR,  CHAIRMAN,  The  hon  Minis-
 ter

 DR  SARADISH  ROY:  Sufficient
 time  is  still  there;  please  allow  some
 of  us  to  seak  .(Interuptions)

 SHRI  SOMNATH  CHATTERJEE:
 I  have  made  a  request  to  allow  me
 some  time,

 SHRI  K  GOPAL  Five  hours  have
 been  aliotted  for  this;  there  is  plenty
 of  time,

 MR  CHAIRMAN:  May  I  just  ex-
 plain  the  position?  Two  hours  were
 left  when  we  started.  We  have  al-
 ready  taken  one  hour.  The  time  given
 for  various  Parties  is:  Janata  Party—
 one  hour  forty-nine  minutes,  Congress
 had  9  minutes  and  AIDMK  had  ten
 minutes  left,  The  Congress  Party  has
 spoken,  AIDMK  member  is  not  here,
 they  have  not  spoken.  Shri  Shinde
 took  more  than  nine  minutes  and  other
 hon,  Members  have  also  taken  time.
 The  hon,  Speaker  has  left  very  clear
 instruction  that  nobody  who  was  ab-
 sent  yesterday  should  be  called.

 SHRi  SOMNATH  CHATTERJEE:
 I  was  not  absent  (Interruptions,

 MR,  CHAIRMAN:  Your  name  is  not
 here,  because  there  is  no  time  left  for
 your  party.
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 Now,  I  have  called  the  Minister....
 (laterruptions).

 DR.  SARDISH  ROY:  There  is  no
 quorum.  (Interruptions),

 SHRI  KRISHNA  CHANDRA  HAL-
 DER  (Durgapur):  There  is  no  quorum
 in  the  House.  (Interruptions).

 MR.  CHAIRMAN:  Will  you  please
 sit  down;  १  am  on  my  legs.

 AN  HON.  MEMBER:  Please  give  five
 minutes  to  each  Member,  who  want  to
 speak  ..(Interruptions),

 MR.  CHAIRMAN:  Wil  you  please
 take  your  seats?  You  heard  an  hon
 Member  raising  a  lot  of  hullabaloo,  He
 objected....

 ‘SHR1  K,  GOPAL:  What  is  hulla-
 baloo?

 MR,  CHAIRMAN,  All  right,  a  lot  of
 noise  ‘wag  made  saying  that  yesterday,
 the  Minister  had  been  called  and  he
 wanted  me  to  look  up  the  record  of
 yesterday.  I  told  him  that  |  was  not
 going  to  look  up  the  record  of  yester-
 day.  Today,  I  have  a  list  in  front  of
 me;  this  has  been  left  by  the  hon.
 Speaker  himself.  I  am  following  that
 list,  I  am  not  calling  the  hon.  Mem-
 berg  who  were  called  and  were  absent
 yesterday.  I  have  exhausted  the  list
 given  to  me  by  the  Speaker,  And  as
 things  stand,  there  is  just  one  hour.
 Generally,  we  take  about  an  hour  for
 the  Minister’s  reply,  disposing  of  the
 cut  motions,  etc.  (Interruptions)  I  am
 not  able  to  follow  you,  (Interruptions)
 4.00  hrs.

 SHRI  PURNANARAYAN'  SINHA
 (Tezpur);  You  are  giving  one  hour  to
 the  Minister.

 MR.  CHAIRMAN;  Mr,  Minister,
 please  begin  your  speech.  This  will
 go  on,  (Interruptions)

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  I  have  raised  a  point  of  order
 about  quorum.

 SHRI  हू,  RAMAMURTHI  (Dharam.
 puri):  There  is  no  quorum.

 ty
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 MR.  CHAIRMAN:  The  quorum  bell
 is  being  rung.

 Now  there  is  quorum.  I  have  called
 the  Minister  to  reply.  The  hon.  Minis-
 ter,  (Interruptions)

 THE  MINISTER  OF  ENERGY
 (SHRI  9,  RAMACHANDRAN):,  I  am
 indeed  very....  (Interruptions)  |

 MR.  CHAIRMAN:  There  is  one
 more  hour  left.  (Interruptions).
 What  if  all  this  fuss  for?  (Interrup-
 trons).  Please  begin  speech,  Mr.  Minis-
 ter.  Please  get  up  and  start  speaking
 Mr,  Minister,

 (Interruptions)
 MR.  CHAIRMAN:  I  cannot  under-

 stand  when  so  many  persons  speak
 simultaneously.

 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  Please  don’t  be  so  rigid:  you
 must  allow  two  or  three  Members  to
 speak,  give  five  minutes  each  From
 our  side  you  can  call  Shri  Somnath
 Chatterjee;  from  that  side  you  can  call
 the  hon.  Member  from  Assam  and  one
 Member  from  this  side.

 MR.  CHAIRMAN:  I  _  understand
 that  some  of  you  want  to  speak:  Mr.
 Somnath  Chatterjee  wants  to  speak
 but  the  time  is  not  there  for  him...
 (Interruptions)  Will  you  please  try  to
 understand?  For  CPI(M)  minutes
 were  allotted.  (Interruptions)  Please
 let  me  finish.  Instead  of  i  minutes,
 the  Member  from  his  party  has  alrea-
 dy  taken  8  minutes  and  I  am  not  in
 a  position  to  give  any  more  time  to
 his  Party....(Interruptions)  No,  3
 have  called  the  Minister.

 SHRI  P.  RAMACHANDRAN:  Madam
 Chairman,  I  am  indeed  very  grateful
 to  the  hon,  Members.

 SHRI  KRISHNA  CHANDRA  HALe
 DER:  If  you  do  not  allow  our  speaker
 to  speak,  I  protest  and  we  are  walking
 out  of  protest  against  your  behaviour.

 (Shri  Krishna  Chandra  Halder  and
 some  hon,  Members  then  left  the
 House),
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 MB.  CHAIRMAN;  The  Minister  may
 begin  hig  speech;  I  am  calling  the  hon.
 Minister,

 SHRI  Cc.  K.  CHANDRAPPAN
 (Cannsnore):  But  there  is  no  quorum.

 जन  mer  संसदीय  कार्य  बंत्रालव  में

 राध्य  मंत्र:  (णी  हॉरग  साथ)  सभापति

 महोदय,  समय  तो  लगेगा,  झमर  समय  लगेगा

 सो  आने  वाले  विषय  के  लिये  सक्षम  बहुत  कम

 दोगा।  प्रगर  कोई  ऐसे  माननीय  सदस्प'  भाहुते

 हैं  वो  बोड़ा  बहुत  मय  उनको  देकर  भाप  कर
 सकते  हैं  ।

 MR.  CHAIRMAN:  It  is  not  the  cus-
 having  once  called  the  Minister,

 back;  the  Chair  is  not  going  to
 I  am  sorry;  I  do

 anybody  else..,.(In-
 terruptions),  No,  no.  Only  the
 Minister  shall  speak.

 SHRI  P.  RAMACHANDRAN:
 Madam  Chairman,  I  am  grateful  to  the
 hen.  Members  who  have  participated

 shortage  of  power  was  5.5  per
 ह उ  ‘1917-78.  In  1978-79  it  has

 bod

 ड

 S

 3
 eg

 ae

 g  3  :  4

 rey fr
 i

 nae
 (CHAIRMAN:  ‘The bell  E

 APRIL  37,  499  Min.  of  Energy  368

 SHRI  ्,  RAMACHANDRAN:  As
 I  told  you  earlier,  the  power  posi-
 tion  38  comfortable  in  the  country.
 Not  only  generation  has  gone  up  all
 over  but  in  certain  regions,  the  gene-
 ration  has  gone  up  very  well  and
 overall  improvement  in  the  power
 generation  we  can  notice.

 Members  have  expressed  concern
 about  the  power  shortage  in  the  eas-
 tern  region..  Last  week,  I  came  be-
 fore  the  House  and  seid  that  we
 would  take  necessary  steps  to  see
 that  west  Bengal  gets  enough  power
 from  neighbouring  States,  ]  am  happy
 te  inform  the  House  that  the  power
 position  in  West  Bengal  has  improved
 considerably.  We  were  able  to  arrange
 power  from  Orissa,  and  Uttar  Pra-
 desh.  Also  by  better  generation  in
 the  DVC,  we  are  able  to  give  enough
 power  as  required  in  the  West  Bengal
 system.

 Members  have  expressed  concern
 about  the  functioning  of  the  regional
 electricity  boards.  It  is  true  that  the
 regional  electricity  boards  have  to
 function  effectively  if  there  is  to  be
 integrated  operation  of  power  in  the
 country,  I  entirely  agree  ‘with  the
 hon,  Members,  Unless  the  electricity
 boards  follow  a  disciplined  method  of
 operation,  it  will  be  difficult  to  have
 optimum  utilisation  of  power  in  the
 country.

 Hon.  Members  have  expressed  con-
 earn  about  the  lack  of  capacity  4m  the
 country.  It  ia  true  that  in  the  y.
 1977-78  when  the  Government  came  to
 power,  the  availabe  capacity  in  the
 country  in  utilities  was  only  about  22,00
 MW  and  with  non-utilities,  it  was
 only  24,000  काछा,  Today  I  am  happy
 to  announce  in  the  House  that  we
 have  added  nearly  5000  MW  in  the
 course  of  the  last  two  years,  Most  of
 the  units  are  functioning  and  generat-
 ing  power,  And  in  the  course  of  the
 coming  few  weeks....
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 SHRI  KRISHNA  CHANDRA  HAL-
 DER:  Theré  is  no  quorum.  And  if
 there  is  nd  quordm,  how  can  the
 House  continue?

 I
 find  there  are  only  45  Members  and
 the  question  of  quorum  has  not  been
 raised.  Today  certain  members  are
 determined  to  raise  the  quorum  ques-
 tion.  So,  I  would  request  them  to  re-
 main  in  their  seats.  Now  the  han.
 Minister,

 SHRI  VAYALAR  RAVI:  This
 Madam  Chairman  is  not  co-operating.
 She  is  always  creating  obstacles.  I
 take  objection  to  her  remarks,

 SHRI  P,  RAMACHANDRAN:  We
 propose  to  add  to  the  capacity  in  the
 Seventh  Plan  also.  For  the  Seventh
 Plan  we  have  already  sanctioned

 have  slready  sanctioned.

 two  units
 will  be  ready  at  intervals  of  six
 months  each,

 With  regard  to  the  Salal  project,
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 problem  of  shortage  of  power  in  West
 Bengal.

 In  spite  of  all  these  things  we  have
 tried  to  go  to  the  assistance  of  West
 Bengal  and  solve  their  problem.

 Some  hon.  Memebers  have  raised
 the  question  about  the  equipment  that
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 [Shri  P.  Ramachandran]
 capabilities  of  the  BHEL  which  has
 been  supplying  power  equipment  to
 various  power  projects.

 About  the  capacity  utilisation  which
 the  hon.  Members  have  raised,  one  of
 the  hon.  Members  has  mentioned  that
 in  this  country  capacity  utilisation  or
 the  load  factor  is  very  low  compared
 to  other  countries,  Probably  the  hon.
 Member  has  made  a  mistake  because
 availability  is  different  from  utilisa-
 tion.  Even  in  our  country  the  availa-
 bility  is  more  than  70  per  cent,  And
 even  in  most  of  the  other  countries
 availability  is  roughly  about  76  per
 cent.  The  utilisation  depends  upon  the
 demand  for  power  during  the  off-
 peak  time.  Today  the  chronic  difficul-
 ty  in  this  country  is,  there  is  only
 peak  time  shortage  in  most  of  the  re-
 gions  and  areas.  In  fact  during  the
 night  time  we  have  got  a  lot  of  sur-
 plus  power.

 Not  only  that.  What  the  monsoon  is
 good,  when  the  hydel  power  genera-
 tion  goes  up,  naturally  the  thermal
 generation  will  come  down  thereby
 on  an  average  the  capacity  utilisation
 will  go  down  In  fact,  even  in  eastern
 region,  or  as  a  matter  of  fact  in  all
 the  regions,  the  night  load  demand  is
 very  low  and  even  the  maintenance
 time  that  is  taken  is  a  little  more
 than  normally  what  it  should  be.  In
 addition,  we  find  that  if  a  number  of
 units  are  in  drought  prone  areas  na-
 turally  the  capacity  utilisation  also
 comes  down.  Because  of  these  various
 factora  only  the  capacity  utilisation  is
 lower  than  in  other  countri¢s.  Unless
 we  take  effective  steps  to  see  that  the
 power  during  the  off-peak  time  is
 utilised  to  the  best  advantage,  the
 capacity  utilisation  will  be  low  only.
 Unless  the  load  curve  is  flattered,  it
 is  very  difficult  to  have  higher  capa-
 city  utilisation.  So  we  have  to  think,
 and  all  the  State  Governments  and
 the  hon.  Mi emb  ers  also  must  come  fot-
 ward  with  syggestions  qn  how  to  use
 this  off-peak,  power  particularly  in
 night  times,  For  instance,  one  sug-
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 incentives  might  be  given  not  only
 for  the  industrial  units,  but  also  to
 the  workers  who  work  during  night
 shift.  If  these  steps  are  taken,  the
 capacity  utilisation  will  not  only  go
 up,  but  the  national  wastage  can  also
 be  minimised  by  utilising  this  power

 After  this  Government  came  to
 power,  the  gestation  period  with  re-
 gard  to  thermal  projects  has  been
 brought  down.  It  was  previously  more
 than  60  months.  Today  we  have
 brought  it  down  to  an  average  of  5i
 months,  and  our  efforts  are  to  see
 that  this  gestation  period  of  commis-
 sioning  a  project  from  the  day  of  its
 commencement  should  be  brought
 down  to  48  and  even  42  months.  Then,
 cost  escalations  will  be  minimised,
 and  wastage  will  not  be  there.  These
 power  projects  can  be  commissioned
 on  time,  and  we  can  utilise  the  power
 available.

 ‘Members  have  made  some  reference
 to  the  functioning  of  the  electricity
 boards  and  the  losses  incurred  by
 them.  We  have  appointed  a  high
 power  committee  under  the  chair-
 manship  of  a  Member  of  the  Planning
 Commission  to  go  into  the  working  of
 these  electricity  boards  and  advise
 them  about  improvement  of  their

 management,  Also,  the  selection  of  the
 personnel  for  the  electricity  boards,
 tariff  various  problems  concerning
 the  electricity  boards  and  the  power

 sector  will  be  gone  into  by  this  com-
 mittee.  I  hope  the  committee  will  sub-
 mit  their  report  and  their  sugges-
 tions  will  be  circulated  to  the  State
 Electricity  Boards,  so  that  they  can
 implement  them  as  and  when  they
 came  across  these  difficulties,

 About  the  future  energy  policy,’
 hon.  Member  Shri  A.  P.  Shinde  made:
 a  few  suggestions.  I  would  like  to
 make  some  remarks  on  that.  Deve+
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 lJopments  in  the  energy  economy  of
 the  world,  following  the  sharp  in-
 crease  in  the  price  of  oil  in  the  inter-
 national  market  since  1978,  focussed
 attention  on  the  need  for  a  compre-
 hensive  energy  policy  framework  to
 guide  the  pattern  of  energy  demand
 and  development  of  various  forms  of
 energy,  consistent  with  the  develop-
 ment  of  over-all  economy  and  the
 availability  of  resources,  There  are
 certain  basic  features  of  our  energy
 scene  which  render  our  energy  pro-
 blems  more  complex.  Our  present
 level  of  energy  consumption  is  very
 low  compared  to  standards  in  devc-
 loped  countries  and  a  sizeable  portion
 of  our  energy  demand  is  met  from
 sources  like  fuel  wood,  cowdung  and
 agricultural  waste,  though  their  share
 has  reduced  from  about  67  per  cent
 in  the  early  fifties  to  about  48  per
 cent  at  present.  The  consumption  of
 commercial  forms  of  energy  has  re-
 gistered  an  impressive  growth  since
 the  advent  of  planned  development.
 During  the  period  1953-54  to  ‘1975-76,
 over-all]  commercia]  energy  consump-
 tion  grew  at  the  rate  of  6.78  per  cent
 per  annum.  Electricity  registered  the
 fastest  growth  rate  of  0.33  per  cent
 followed  by  direct  use  of  oil  products
 which  grew  at  the  rate  of  7.4  per  cent
 and  direct  use  of  coal  which  grew  at
 4.2  per  cent.

 On  account  of  the  fiscal  and  other
 measures  taken  by  the  Government
 following  the  steep  rise  in  oil  prices
 in  the  international  market  in  ‘1978,
 the  consumption  of  oil  products  _re-
 mained  almost  stationary  during  974
 and  ‘1975,  but  has  again  shown  a  ten~-
 dency  to  pick  up  since  1976.  In
 terms  of  coal  replacement,  oil  pro-
 ducts  provide  even  about  45  per
 cent  of  the  commercial  energy  con-
 sumed  ‘in  the  country,  the  balance
 being  shared  almost  equally  by
 direct  use  of  coal  and  electricity,

 Though  the  demand  for  energy
 of  modern  commercial
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 Phenomenal  growth  in  the  past
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 thirty  years,  ours  is  still  a  low  ener-
 gy  economy  in  comparison  with  ad-
 vanced  countries,  Our  per  capita
 consumption  of  commercial  energy
 is  about  40  per  cent  of  the  world
 average  and  only  about  3.5  per  cent
 of  the  average  in  the  developed
 economies.  Given  our  population  base
 and  resource  availability,  we  cannot
 possibly  pursue  strategies  which
 would  enable  us  to  meet  demands
 for  energy  in  an  unrestrained  man-
 ner,  During  the  current  decade,  the
 world  has  been  made  to  realise  that
 energy  is  something  precious  and  it
 cannot  be  wastefully  used.  The  cost
 of  energy  supplies  has  also  increased
 steeply  in  recent  years,  and  it  is
 expected  to  increase  further  ag  re-
 sources  become  more  and  more
 scarce.  Given  thege  trends,  it  would
 be  prudent  for  us  to  pursue  a  deve-
 Jopment  policy  would  be  least  energy
 intensive  but  ensure  economic  growth
 appropriate  to  achieve  our  socio-
 economic  objectives  and  fulfil  the
 asp:rations  of  cur  people.  Our  stra-
 tegy  should  be  to  judiciously  mix
 energy  intensive  and  labour-intensive
 technologies  to  derive  optimum  bene-
 fits  in  the  given  situation.  As  a
 nation,  we  cannot  aspire  for  a  free
 and  unconstrained  energy  economy.
 On  the  other  hand,  we  shptld  seek
 to  introduce  measures  for  efficient
 management  of  the  energy  demand
 and  supplies  consistent  with  our
 basic  goals  and  objectives.  The  per-
 spective  in  the  Five  Year  Plan  ‘1978-
 83  broadly  aims  at  such  an  objective,

 Given  our  resource  endowments,
 coal  will  be  the  main  source  of  pri-

 mary  energy  for  the  next  few  decade.
 The  Policy  of  the  Government  ig  thal
 oi]  and  natural  gag  are  not  wasted  by
 industries  ang  utilities  that  can  use
 coal  instead.  This  is  extremely
 relevant  considering  the  trends  in
 energy  consumption  prior  to  the  oil
 price  hike,  The  performance  of  the
 coal  industry  in  the  recent  past  ins-
 Pires  hope  and  confidence  that  they
 would  meet  the  increasing  energy
 demand  in  the  foreseeable  future,
 The  curbs  on  the  consumption  of  oil
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 and  gas  would  result  in  mereased
 demand  for  electricity  in  view  of  its
 versatility  and  convenience  in  hand!l-
 ing.  While  development  of  hydro-
 power  would  be  given  preference,
 wherever  feasible  sites  are  available,
 thermal  power  generation  based  on
 coal  would  continue  to  be  the  major
 source  of  electricity  in  the  foresee-
 able  future.

 SHRI  K,  RAMAMURTHY:  Madam,
 Chairman,  there  38  no  quorum.

 MR,  CHAIRMAN:  Let  the  quorum
 bell  be  run.  .New  there  is  quorum
 Mr,  Minister,  you  may  continue.

 SHRI  P,  RAMACHANDRAN:  The
 Government  is  alive  to  the  problems
 of  energy  availability  and  supply  in
 the  counrty  and  the  problems  posed
 by  increase  in  the  price  and  insecu-
 tity  of  supplies  of  oi]  in  the  interna-
 tional  market,  The  last  comprehen-
 sive  review  of  energy  issues  was
 carried  out  a  few  years  ago  on  the
 basis  of  the  report  submitted  by  the
 Fuel—Policy  Committee,  Having  re-
 garg  to  the  critical  role  of  energy
 in  the  economic  development  and
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 two  more  points.

 Wag  properly  followed.

 SHRI  P,  RAMACHANDRAN:  It
 was  perfectly  followed.

 SHRI  K,  RAMAMURTHY:  Three
 tenders  have  been  submitted.  My
 Question  is  whether  all  the  three
 tenderg  have  been  submitteg  to  the
 World  Bank.

 SHRI  P|  RAMACHANDRAN,  Un-
 less  it  comes  back,  I  will  not  be
 able  to  tell  you.  (Interruptions).

 followed,  and  whether  it  has  been
 properly  followed,

 SHRI  P.  RAMACHANDRAN.  As
 regards  transmission  distribution
 losses,  it  is  true  that  in  our  country,
 it  is  roughly  about  20  per  cent  and
 in  some  other  countries  it  ig  much
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 ‘With  regard  to  coal,  my  esteemed
 eollesgue  hag  already  made  his  re-
 marks,  With  regard  to  availability
 of  coal  for  the  various  consuming
 sectors,  I  can  assure  the  House  that
 the  coal  is  available  in  plenty  to  meet
 the  consumers’  demands  and  even
 the  demands  of  the  smallscale  indus-
 tries  and  other  consumers.  The
 quéstion  is,  ag  we  make  available  the
 coal,  there  may  be  some  constraints
 in  transport,  In  fact,  we  ore  allow-
 ing  the  coal  to  be  transported  even
 by  road  when  the  consumer  comes
 forward  with  a  valid  permit  and
 certificate  from  tHe  small-scale  in-
 dustries  and  the  industrial  concerns...

 PROF.  P.  G  MAVALANKAR:
 Have  you  seen  the  S.O.S.  from  the
 Gujarat  Chief  Minister?

 SHRI  P,  RAMACHANDRAN:  7
 got  the  letter  also,

 PROF.  P,  ७  MAVALANKAR:
 What  are  you  doing?

 SHRI  P,  RAMACHANDRAN:  We
 are  trying  to  move  the  coal  and  we
 are  having  coordination  meetings
 with  the  Railway  Ministry  and  trying
 to  improve  the  position  of  wagons.
 He  hag  assured  that  in  ¢he  coming
 two  weeks,  there  will  be  a  very  per-
 ceptible  improvement  in  the  wagon
 availability  ang  we  hope  to  see  that
 No  consumer  suffers  for  want  of  coal.

 PROF,  P.  G  MAVALANKAR:  I
 only  say,  Tathastu,

 SHRI  P,  RAMACHANDRAN:  I
 do  not  know  whether  I  should  take

 Min,  of  Energy,  378

 SHRI  K,  RAMAMURTHY:  I  want
 to  have  one  clarificetion.  I  would
 like  to  Know  from  the  hon.  Minister
 whether  the  regional  electricity
 boards  are  subordinate  to  the  Central
 Electricity  Authority.

 SHRI  P,  RAMACHANDRAN:
 These  electricity  boards  are  consti-
 tuted  with  the  consent  of  the  State
 Electricity  Boards  and  the  State  Gov-
 ernments.  It  igs  qa  question  of  inte-
 grated  operation  of  the  power.  When
 we  are  aiming  at  a  national  grid,
 unless  we  have  a  regional  grid  effec-
 tively  functioning,  we  cannot  have
 an  effective  national  grid,  To  have
 these  things,  there  must  be  coopera-
 tion  from  all  sides.  It  38  a  question
 of  putting  the  available  power  to
 the  best  possible  use.  Otherwise,  it
 is  a  national  waste.  That  tg  why  we
 want  regional  electricity  boards  to
 function  effectively,  It  is  only  with
 this  end  in  view  that  we  are  doing
 all  this.

 SHRI  K.  RAMAMURTHY:  My
 question  was,  whether  the  regional
 electricity  boards  are  subordinate  to
 the  Centra]  Electricity  Authority  or
 not,

 SHRI  Pp,  RAMACHANDRAN:
 There  is  no  question  08  subordina-
 tion,  It  is  a  question  of  regional
 electricity  boards  functioning  on  the
 advice  of  the  Central  Electricity  Au~-
 thority,  These  boards  are  constitu-
 ted  with  the  consent  of  the  State
 Electricity  Boards.  Where  ig  the
 question  of  subordination?  It  ig  a
 question  of  a  particular  purpose  for
 which  these  boards  are  constituted.
 There  is  no  question  of  subordina-
 tion  or  insubordination.  It  is  a
 question  of  the  optimum  utilisation
 of  available  power  that  these  boards
 are  constituted.  Where  ig  the  ques-
 tion  of  subordination?

 SHRI  K.  RAMAMURTHY:  Madam
 Chairman,  through  you  I  would  like
 to  suggest  to  the  hon.  Minister  to
 correct  hig  answer  that  he  has  given
 to  me,  in  the  written  answer,  stathig
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 that  all  the  regional  electricity  boards
 are  subordinate  to  the  Central  Elec-
 tricity  Authority,  I  woulg  like  him
 to  correct  the  answer,

 MR  CHAIRMAN:  Ig  I  have  under-
 stood  the  hon,  Minister,  he  says  that
 the  Central  Electricity  Authority  will
 give  such  direction  to  the  regional
 electricity  boards  as  may  be  neces-
 sary.  To  that  extent,  you  may  consi-
 der  them  subordinate.  But  he  does
 not  like  the  word  “subordinate”.

 SHRI  K,  RAMAMURTHY:  He  has
 given  a  categorical  answer  to  this
 House,  to  my  Unstarred  Question,
 stating  that  all  the  regional  electri-
 city  boards  are  subordinate  to  the
 Central  Electricity  Authority.  It
 shows  that  they  are  encroaching  upon
 the  functioning  of  the  State  Electri-
 city  Boards,  For  the  limited  purpose
 of  integrated  operations,  the  Regional
 Electricity  Boards  are  subordinate  to
 the  Central  Electricity  Authority.

 SHRI  A.  K.  ROY  (Dhanbad):  I
 want  to  know  whether  the  hon,
 Minister  has  seen  thig  report  in
 today’s  paper.  The  Power  Engineers’
 Association  hag  disputed  the  Minis-
 ter’s  claim  of  generating  a  capacity
 of  3,022  MW  this  year.  They  say
 that  only  1,500  MW  capacity  has  been
 created,  Would  he  like  to  make  any
 comment  on  thig  observation  of  the
 Power  Engineers’  Association?

 SHRI  P,  RAMACHANDRAN:  I
 am  not  going  to  comment  on  what  has
 appeared,  But  I  can  say  one  thing.
 In  any  power  development,  these
 units  are  completed  at  q  particular
 time,  and  these  units  take  some  time
 for  stabilisation.  Even  when  a  unit
 is  commissioned,  for  a  couple  of  days
 it  will  run  and  then  it  will  be  stop-
 ped  and  the  machines  will  be  taken
 out  to  examine  the  bearings  and
 other  things  and  to  see  whether
 everything  is  working  allright.  When
 the  projects  are  completed  in  physi-
 cal  work,  we  call  it  completion  of
 the  projects’,  and  if  somebody  has
 got  some  other  opinion,  I  cannot
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 help  it.  ere,  out  of  5,000  MW,  so
 fay  completed,  already  more  than  65
 per  cent  are  generating  commerciai:
 power,  ang  the  rest  of  the  units  will
 generate  commercial  power  in  the
 course  of  the  next  six  to  eight  weeks
 because  that  ig  the  time  taken  for
 stabilisation.  There  is  no  question  of
 dispute  in  this.  Suppose  some  unit
 has  been  taken  out  for  exa-
 mination  and  suppose  somebody
 says  that  it  has  not  been.
 What  can  you  do?  For  instance,  we
 have  not  included  the  units  like
 Vijayawada  even  though  the  work
 has  been  completed;  we  have  not
 taken  this  into  consideration.  For
 instance,  in  Kali  Nadhi,  the  work
 has  been  completed,  but  we  have  not
 taken  this  into  consideration  because
 of  lack  of  water,  So,  we,  in  the  best
 of  our  judgment,  consider  that  cer-
 tain  units  are  completed  and  then  we
 take  them  into  consideration.

 हा०  रामजो  सिह  (भागलपुर)
 सभापति  महोदय,  ष्ल  मैंने  मंत  जीके

 सामने  जो  कुछ  विचार  रखे  थे,  उनके  सम्बन्ध  मे
 उन्होंने  कुछ  नही  कहा  ।  खैर  मैं  तो  डिमांड्ज़,
 का  समर्थन  बरता  ही  हू,  लेकिन  ब्या  माननीय
 मंत्री  जी  से  मैं  यहु  जान  सकता  हूं  कि  कहुलगांव
 के  सुपर  थर्मल  पावर  स्टेशन  का  जो  क्लेम
 था,  वहां  4  हजार  मिलियन  टन  कोयला
 रिजर्व  है,  पानी  कार्फी  ज्यादा  है,  वहां  की
 फिजिबलिटी  रिपोर्ट  भी  हो  गई  है,  फिर  भी
 उसकी  मांग को  झभी  तक  नजरन्दाज  किया  गया

 है,  क्या  इस  पर  मंत्री  महोदय  सहानुभूतिपुर्वक
 विचार  करेगे  ?

 SHRI  P,  RAMACHANDRAN;  We
 are  not  ignoring  the  claims  of  any
 State,  It  is  a  question  of  planning
 for  larger  power  programme,  We
 are  sanctioning  a  number  of  schemes
 as  soon  as  the  project  reports  are
 ready.  In  Bihar,  we  have  already
 sanctioned  projects  like  Tenughat  and
 Muzaffarpur,  and  there  are  other
 hydel  projects  like  Koel  Karo,  When
 these  projects  arg  taken  up  and
 completed,  there  will  be.  enough
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 power  in  Bihar,  In  addition  to  these,
 when  the  demand  grows,  when  the
 next  batch  of  super  thermal  stations
 are  considered,  definitely  the  Kahal-
 gaon  Project  also  will  be  taken  into
 consideration.

 eft  पमुना  प्रसाद  शास्त्री  (रीवा)  :

 मैं  माननोम  मंत्री  जी  मे  जानना  चाहूँगा  कि

 मध्य  प्रदेश  में  सिगरौली  में  कोयले  वा  सबसे

 बड़ा  डिपाज़िट  है  श्लौर  कई  वर्ष  पहले  भारत

 सरकार  के  ऊर्जा  मंत्रालय  के  भौर  रूस  के  विशेषज्ञ

 भी  वहां  गये  थे.  और  उन्होंने  यह  निश्चित

 किया  था  कि  यहां  पर  सुपर  थर्मल  पावर

 स्टेशन  बनाया  जा  सकता  है  भौर  उसमें  कास्ट

 श्राफ  प्रोडक्शन  भी  बहुत  कम  होगा  क्योंकि

 पास  में  ही  कोयले  की  सबसे  बड़ी  खदान  है  ।

 इसको  शौर  बिजली  की  कमी  को  देखते  हुए
 ष्या  मध्य  प्रदेश  क  सिगरोल।  में  सुपर  थमंल

 पावर  स्टेशन  स्थापित  करने  की  भश्रापकी

 कोई  योजना  है  ?

 SHRI  P,  RAMACHANDRAN:
 Already  there  is  a  large  thermal
 station  coming  up  et  Singhrauli.
 Even  in  Madhya  Pradesh  another
 super  thermal  power  station  is  com-
 ing  up  at  Korba.  So  there  is  no
 question  of  any  area  being  neglected.
 It  is  true  that  there  are  large  reserves
 in  Singhrauli  area  and  we  are
 planning  even  some  more  thermal
 stations  nearabout.  So  there  ig  no
 question  of  any  wrea  being  neglected.

 MR,  CHAIRMAN:  Before  I  put
 the  cut  motions  te  the  Demands  for
 Grants  of  the  Ministry  to  the  vote
 of  the  House,  .  would  like  to  know
 if  any  hon.  Member  wishes  to  with-
 draw  his  cut  motion,

 SQME  HON.  MEMBERS:  They
 are  not  there,
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 MR.  CHAIRMAN:  Then  [  will  put
 them  all  together.

 SHRI  K.  RAMAMURTHY:  No,
 Madam,  you  please  put  my  cut
 motions  14,  63  and  62  .eparately.

 SHRI  A.  K.  ROY:  Also  mine,  105,
 106,  07  and  108,

 MR.  CHAIRMAN:  I  shall  now  put
 the  Cut  Motion  No.  7405  of  Shri
 A,  K.  Roy  to  the  vote  of  the  House,
 This  relates  to:  “Failure  to  have
 captive  Railway  to  ensure  supply  of
 coal  to  Steel  and  Power  Plants”.

 Cut  Motion  No.  05  was  put  and
 negatived,

 MR.  CHAIRMAN:  I  shall  now  put
 cut  motion  No.  06  to  the  vote  of
 the  House,

 Cut  Motion  No.  706  was  put  and
 negatived.

 MR.  CHAIRMAN:  |  shall  now  put
 Cut  Motion  No.  107,

 SHRI  A,  K.  ROY:  Madam,  Chair-
 man,  kindly  read  that  out,

 MR.  CHAIRMAN:  All  right.  Cut
 Motion  No.  07  relates  to:

 “Delay  in  finalising  new  Wage
 Board  for  the  workers”.

 SHRI  A.  K.  ROY:
 to  press  for  a  Division.

 I  would  like

 MR.  CHAIRMAN:  The  Lobbies
 have  already  been  cleared.  If  the
 doorg  have  not  been  opened,  we  shall
 proceed  with  the  division,

 The  question  is:

 “That  the  Demang  under  the
 head  Coal  ang  Lignite  be  reduced
 to  Re,  1

 (Delay  in  finalising  new  Wage
 Board  for  the  workers}  (0%).
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 The  Lok  Sabha  divideds

 Division  No,  27

 AYES
 (18.88  evs.

 Roy,  Shri  A.  K.

 *Verma,  Shri  Raghunath  Singh.
 NOSS

 Amin,  Prof,  R.  K.

 Argal,  Shri  Chhabiram
 Bal,  Shri  Pradyumna
 Ralak  Ram,  Shri
 Baldev  Prakash,  Dr.

 Bhanwar,  Shri  Bhagirath
 Chakravarty,  Prof.  Dilip
 Chandra  Shekhar  Singh,  Shri
 Chaturvedi,  Shri  Shambbu  Neth
 Chauhan,  Shiri  Bega  Ram
 Chowhan,  Siri  Bharat  Singh
 Deshmukh,  Shri  Ram  Prasad
 Dhillon,  Shri  Iqbal  Singh
 Fernandes,  Shri  George
 Ghosal,  Shri  Sudhir
 Jain,  Shri  Kacharulal  Hemraj
 Jaiswal,  Shri  Anant  Ram
 Jasrotia,  Shri  Baldev  Singh
 Kapoor,  Shri  L.  L.
 Khan,  Shri  Kunwar  Mahmud  Ali
 Kureel,  Shri  हें,  L.
 Liaquat  Husain,  Shri  Syeq
 Mahala,  Shri  K.  L.
 Maiti,  Shrimati  Abha
 Mandal,  Bhri  Dhantk  Lai
 Mangal  Deo,  Shri
 Mathur,  Shri  Jagdish  Prasad
 Mishra,  ‘Shri  Janeshwar
 Mohinder  Singh,  Shri
 Munda,  Shri  Govinda
 Nayak,  Shri  Laxmi  Narain
 Oraon,  Shri  “Lalu
 Parmar,  Stiri  Natwarial  है.
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 Patel,  Shri  Dharmasinhbhai
 Patil,  Shri  Chandrakant
 Pattialk,  Shri  Biju
 Phirangt  Prasad,  Shti
 Pipil,  Shri  Mohan  Lal

 Pradhan,  Shri  Gananath
 Raghavendra  Singh,  Shri
 Raghavji,  Shri
 Rai,  Shri  Gauri  Shankar
 Rai,  Shri  Shiv  Ram
 Rajda,  Shri  Ratansinh
 Ram  Deo  Singh,  Shn
 Ram  Dhan,  Shri
 Ram  Kishan,  Shri

 Ramachandran,  Shri  P

 Ramapati  Singh,  Shri

 Ramji  Singh,  Dr.

 Rathor,  Dr.  Bhagwan  Dass

 Sai,  Shri  Larang
 Sat.  Shri  Narhari  Prasad  Suihdeo

 Samantasinhera,  Shri  Padmacharan
 Sarkar,  Shri  8.  K.

 Sarsnia,  Shri  Shiv  Narsin

 Shestri,  Shri  Ram  Dhari

 Shastri,  Shri  Y.  P.

 Sheo  Narain,  Shri

 Shukla,  Shri  Chimanbhai  H

 Shukla,  Shri  Madan  Lal

 Singha,  Shri  Sachindralal

 Somani,  Shri  Roop  Lal

 Sukhendra  Singh,  Shri

 Suraj  Bhan,  Shri

 Tiwari,  Shiri  Brij  Bhushan

 Tiwary,  Shir  D,  N.

 Ugrasen,  Shri

 Yadav,  Shri  Vinayak  Prasad

 *Wrongly  voteq  for  AVES:
 सा | bie
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 MR.  CHAIRMAN;  Subject  to  correte
 tion  the  resultfof  the  division  is:

 Ayes  2

 Noes  69

 The  motion  was  negatived.

 MR.  CHAIRMAN:  Now  I  shall  put
 Motion  No.  08  ts  the  vofe  of  the
 ‘House.

 Cut  Motion  No,  08  to  the  ve  of  the
 negatived

 MR  CHAIRMAN:  I  shall  now  put
 Cut  Motion  No  i44  to  vote.

 SHRI  K.  RAMAMURTHY:  Kindly
 read  that  out.

 MR,  CHAIRMAN:  The  question  is:

 “That  the  Demand  under  the  head
 Ministry  of  Energy  pe  reduced  by

 Rs.  100.”

 [Need  to  stop  the  entry  of  foreign
 multinationals  lke  Seimens  in  the
 vital  sector  of  power  digtribution  in
 the  country,  (1)

 The  motion  was  negatived

 MR.  CHAIRMAN:  I  shall  now  put
 cut  motion  N6,  53  of  Shri:K.  Ramam-
 murthy  to  the  vote.

 Cut  Motion  No.  i53  was  not  ang
 negatived.

 MR,  CHAIRMAN:  |  shall  now  put
 Cut  Motion  No.  362  of  ‘Sad  K.  Rama-
 murthy  to  the  vote.

 SHRI  RAMAMURTHY:  Kindly  read
 it  out.

 MR.  CHAIRMAN;  All  right.  I  shall
 read  out  Cut  Motian  No.  ré%  which  re-
 lates  to:
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 “Failure  to  appoint  C.B.I.  enquiry
 into  the  Seimens  deal  for  the  supply

 of  equipment  ¢o  Ldad  Despatch  Cen-
 tres.”

 SHRI  K.  RAMAMMURTHY:  Madam,
 I  would  like  to  press  for  &  Diviston

 MR.  CHAIRMAN:  Let  the  lobbies  be
 cleared............  ‘TDihbies  have  ०९९०
 cleared  The  question  is:

 “That  the  Demand  under  the  head
 Power  Development  be  reduced  by
 Rs,  100.

 [Failure  to  appoint  CBI  enquiry  into
 the  Seimens  deal  for  the  supply  of
 equipment  to  Load  Despatch  Cen-
 tres.  (I62)]

 The  Lok  Sabha  divided:

 Division  No.  8)

 AYES

 (15.04,  bra.

 Chandrappan,  Shri  C.  ट,
 Chatterjee,  Shri  Somnath
 Damor,  Shri  Somfibhat
 Gopal,  Shri  K.
 Haider,  Shit  Krishna  Chandra
 Kodiyan,  Shri  P."K,
 Krishnan,  Shrimafi  Parvathi
 Lakshminarayanan,  Shri  M.  R.
 Mavalankar,  Shri  P.  G,
 Naidu,  Shri  P.  Rajagopal
 Naik,  Shri  8,  प्त,
 Narr,  Shri  8,  K.
 Patil,  Shri  Vijaykumar  N,
 Rajan,  Shri  K.  A.
 Ramamurthy,  Shri  K
 Ravi,  Shri  Vayalar
 Roy,  Shri  A  K.
 Venkataraman,  Shri  R.

 tThe  follow:
 ae  8  enn

 Members  also  re-  corded  their  votes  for  NOS:
 Sara  shri  Kazam  Ali  Mecrza  and  Raghunath  Singh  Verma.

 549  LS—i8,"  *  *
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 NOES

 Amin,  Prof,  R.K.
 Argal,  Shri  Chhabiram
 Bal,  Shri  Predyumna
 Balak  Ram,  Shri
 Baldev  Prakash,  Dr.
 Bhanwar,  Shri  Bhagirath
 Chakravarty,  Prof.  Dilip
 Chandra  Shekher  Singh,  Shri
 Chaturvedi,  Shri  Shambhu  Nath

 Chauhan,  Shri  Bega  Ram
 Chowhan,  Shri  Bharat  Singh
 Das,  Shri  8.  &
 Deshmukh,  Shri  Rem  Prasad
 Dhillon,  Shri  Iqbal  Singh
 Dhurve,  Shrj  Shyamla)
 Fernandes,  Shri  George
 Ghosal,  Shri  Sudhir
 Jain,  Shri  Kacharulal  Hemraj
 Jaiswal,  Shri  Anant  Ram
 Jasrotia,  Shri  Baldev  Singh
 Kepoor,  Shri  L.  L,
 Khan,  Shri  Kunwar  Mahmud  Ali
 Krishan  Kant,  Shri
 Kureel,  Shri  के,  L.
 Liaquat  Husain,  Shri  Syed
 Mahala,  Shri  K.  L.
 Maiti,  Shrimati  Abha
 Manda),  Shri  Dhenik  Lal
 Mangal  Deo,  Shri
 Mankar,  Shri  Laxman  Rao
 Mathur,  Shrj  Jagdish  Prasad
 Meerza,  Shri  Syed  Kazim  Alj
 Mishra,  Shri  Janeshwar
 Mohinder  Singh,  Shri
 Nayak,  Shri  Laxmi  Narain
 Oraon,  Shri  Lalu
 Parmar,  Shri  Natwarlal  B.
 Patel,  Shri  Dharmasinhbhai
 Patil,  Shri  Chandrakant
 Patnaik,  Shri  Biju
 Phirengi  Prasad,  Shri
 Pipil,  Shri  Mohan  La)
 Pradhan,  Shri  Gananath
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 Raghavendra  Singh,  Shr!

 Raghavji,  Shri

 Rai,  Shri  Gauri  Shankar

 Rai,  Shri  Shiv  Ram

 Rajda,  Shri  Ratansinh

 Ram  Deo  Singh,  Shri

 Ram  Dhan,  Shri

 Ram  Kinkar,  Shri

 Ram  Kishan,  Shri

 Ramachandran,  Shrj  P.

 Ramapati  Singh,  Shri

 Ramji  Singh,  Dr.

 Rathor,  Dr,  Bhagwan  Dass

 Sai,  Shri  Larang

 Sai,  Shri  Narhar:  Prasad  Sukhdeo

 Samantasinhera,  Shri  Padmacharan

 Seran,  Shri  Daulat  Ram

 Sarkar,  Shri  S.  K.

 Sarsonia,  Shri  Shiv  Narain

 Shastni,  Shri  Ram  Dhari

 Shastri,  Shri  Y.  P.

 Sheo  Nara,  Shri

 Shukla,  Shri  Chimanbhai  H.
 Shukla,  Shri  Madan  Lal

 Singha,  Shri  Sachindralal

 Sinha,  Shri  Purnanarayan

 Somani,  Shr;  Roop  Lal

 Sukhendra  Singh,  Shri

 Suraj  Bhan,  Shri

 Tiwari,  Shri}  Brij  Bhushan

 Tiwary,  Shri  0.  N,

 Tiwary,  Shri  Madan

 Ugrasen,  Shri

 Verma,  Shri  Phoo]  Chand

 Verma,  Shri  Raghunath  Singh,
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 ™R.  CHAIRMAN:  Subject  to
 eorrection  the  result*  of  the  division
 is:  Ayes  18;  Noes  78

 The  motion  was  negatived.

 MR,  CHAIRMAN:  I  will  put  ali  the
 remgining  cut  motions  which  were
 ™moved  already  to  the  vote  of  the
 House.

 SHRI  K.  A,  RAJAN  (Trichur):  I
 want  my  cut  motion  to  be  put  to  vote
 separately.

 MR.  CHAIRMAN:  I  called  on  the
 Members  and  asked  them  jf  they  want
 any  of  the  cut  motions  to  be  singled
 out  ang  put  separately.  The  hon
 Member  was  not  present  at  that  time.
 Therefore  I  @  sorry,  ]  cannot  take  it
 up  again  now  at  this  stage.  I  will  now
 put  all  the  remaining  cut  motions
 which  have  already  been  moved  to  the
 vote  of  the  House.

 SHRI  K.  A.  RAJAN  :
 my  cut  motions...

 j  have  moved

 MR,  CHAIRMAN:  I  will  put  them
 all  tagether  to  the  vote  of  the  House

 SHRI  K.  A,  RAJAN:  I  have  a
 right  to  submit  that  it  may  be  put  to
 vote  separately.

 MR.  CHAIRMAN:  I  have  got  before
 me  the  list  containing  cut  motions
 Nos.  105,  106,  107,  108,  I44,  62  etc.
 Which  60  you  want  to  be  put?

 SHRI  हू,  A.  RAJAN:  381.

 MR.  CHAIRMAN:  There  is  no  881
 in  this.  I  have  seen  it.  The  cut
 motions  moved  are  upto  7l.  That  is
 al.  The  cut  motions  moved  are
 28—88,  52—-57°  76—85;  8604

 SHRI  VAYALAR  RAVI:
 Move  it  now.

 I  will
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 MR.  CHAIRAMAN:  No.  You  can't
 move  anything  now.  These  are  already
 moved,

 SHRI  VAYALAR  RAVI:  By  whom?

 MR,  CHAIRMAN:  By  the  Mem-
 bers.

 SHR;  VAYALAR  RAVI:  Give  the
 names.

 MR,  CHAIRMAN:  Shr  Rajagopal
 Naidu--28  to  38.  Then  52  to  ‘BL  Shn
 Robin  Sen,  76  to  85.  The  cut  motion
 m  the  name  of  Shr;  Bijoy  Modak  are
 Nos.  86  to  94,  in  the  name  of  ‘Shri
 A.  K.  Roy  are  Nos.  99  to  24  and  171,
 in  the  name  of  Shri  K.  A  Rajan  are
 Nos.  25  to  89  and  in  the  name  of
 Shri  K.  Ramamurthy  are  Nos.  42  to
 170,  I  will  put  all  the  remaining  cut
 motions  which  have  already  been
 moved  to  the  vote  of  the  House

 Cut  motion  Nos.  28  to  88,  52  to  57,  76
 to  94,  99  to  104  09  to  188,  45  to  52
 54  to  6i  and  68  to  7l  were  put  and

 negatived.

 AN  HON,  MEMBER:  I  want  my
 cut  motion  to  be  put  separately.

 (Interruptions)
 ar ie

 MR.  CHAIRMAN:  The  hon.  Mem-
 ber  who  moved  his  cut  motion  may  say
 which  cut  motion  he  moved.

 SHRI  K.  GOPAL:  All  the  cut
 motions.

 MR.  CHAIRMAN:  I  am  not  going
 to  reopen  the  question.  The  question
 shall  not  be  reopened.  jy  asked  the
 hon,  Members  to  intimate  as  to  the
 Nos,  of  cut  motions  which  they  wanted
 to  be  put  separately.  At  that  time  the
 Members  were  not  present.  So,  I  am
 putting  all  the  cut  motions  together  to
 the  vote  of  the  House  Those  in
 favour  may  please  say  ‘Ayes’,

 SOME  HON.  MEMBERS:  ‘Aye’.

 *The  following  Members  also  recorded  their  votes:
 AYES:  Shri  P.  Shiv  Shankar.
 NOES:  Shri  Govinda  Munda,
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 MR  CHAIRMAN:  Those  who  are
 against  may  please  ‘No’

 SEVERAL  HON  MEMBERS  ‘No’

 MR  CHAIRMAN  I  think  ‘Noes’
 have  it  and  all  the  cut  motions  are
 lost

 (Interruptions)
 MR  CHAIRMAN  Now,  the  ques-

 tion  is

 “That  the  respective  gums  not  ex-
 ceeding  the  amounts  on  Revenue
 Account  and  Capital  Account  shown
 in  the  fourth  column  of  the  order
 Paper  be  granted  to  the  President
 out  of  the  Consolidated  Fung  of
 India  to  complete  the  sums  necessary
 tc  defray  the  charges  that  will  come
 in  course  of  payment  during  the  year
 ending  the  Slst  day  of  March,  1980,
 in  regpect  of  the  heads  of  demands
 entered  in  the  second  column  thereof
 against  Demands  Nos  28  to  30,
 Telating  to  the  Ministry  of  Energy  ”

 Those  in  favour  May  Please  say  ‘Aye’
 SEVERAL  HON  MEMBERS  ‘Aye
 MR  CHAIRMAN’  Those  against

 may  please  ‘  No”

 SOME  HON  MEMBERS  ‘No’
 MR  CHAIRMAN  I  think  the

 ‘Ayes’  have  it.

 SHRI  K  A  RAJAN  My  crt  motions
 have  not  been  put  separately

 MR  CHAIRMAN  If  vou  want  a
 division,  there  will  be  a  qivision  on
 the  Demands  for  Grants  of  this
 Ministry

 (Interruptions)

 If  you  do  not  want  a  division,  then
 I  take  it  that  the  Demands  are  passed.

 (Interruptions)

 SHRI  VAYALAR  RAVI
 a  Division

 MR  CHAIRMAN  Let  the  lobbies
 be  cleared

 We  want

 (Interruptions)
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 SHRI  KRISHAN  KANT  (Chathh-
 garh)  Accosding  to  the  rules  of
 Procedure  if  any  Memibey  wentts  a
 division  on  any  of  his  cut  motions,  it
 cannot  be  refused  That  ig  the  right
 of  every  Member  of  the  House  [If
 any  Member  wantg  his  cut  motion  to
 be  put  to  the  vote  of  the  House,  it
 should  be  accepted  The  chair  hag  no
 discretion  to  overrule  it

 SHRI  K  GOPAL  Not  only  that,
 when  you  put  the  demands  te  the  vote
 of  the  House,  aft  any  Member  wants  #
 division,  how  can  you  step  it?
 (Interruptions)

 MR  CHAIRMAN  Now,  the  lobbies
 are  being  cleared  And  as  things
 stand,  J  consulted  the  hon  Members
 (Interruptions)  I  asked  the  jhon.

 Members  if  any  hon  Member  wanted
 any  cut  motion  to  be  fut  separately
 As  a  result  of  my  enquiry,  two  hon
 Members  wanted  seven  cut  motions
 to  be  put  separately  ang  I  have  done
 that  If  any  one  of  you  wants  any
 other  cut  motion  to  be  put  separately,
 let  the  mover  say  so  and  I  will  put
 tt

 SHRI  K  A  RAJAN  I  want  my
 cut  motion  No  39  to  be  put
 (Interruptions)

 PROF  p  G  MAVALANKAR  Shri
 Krishna  Kant  is  night  (Interrup-
 trons)

 SHRI  K  GOPAL  More  than  that
 when  you  put  the  demands  also  and  if
 we  want  a  division  you  are  not  per-
 mitting  that  (Interruptions)

 PROF  P  G  MAVALANKAR  When
 you  asked  the  hon  Members  at  any-
 one  of  them  wanted  his  cut  motions  to
 be  put  separately  to  the  vote  of  the
 House  it  so  happened  that  several  hon
 Members  djd  announce  the  numbers
 of  their  cut  motions  but  unfortunately,
 it  seems  that  in  the  din  of  the  noise,
 the  chair  could  not  hear  a  particular
 Member  who  was  giving  his  number
 Mr  Rajan  did  say  that  his  cut  motion
 No  39  should  be  put  to  the  vote  of
 the  House  Perhaps  you  did  not  hear
 that  appreciate  that  f  would  be
 grateful  ig  you  go  itaow  (Znftarup-
 tions)
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 ‘MR.  CHAIRMAN:  I  wish  to  make
 it  clear  that  if  any  hon.  Member  wants
 a  division  on  anything,  there  is  no
 question  of  denying  it.  There  is
 absolutely  no  intention  to  deny  any
 Member  of  his  mght  to  demand  a
 division.  But  in  all  fairness,  you
 must  also  concede  this  point  that  I
 did  ask  {f  any  hon.  Member  wanted
 to  move  hig  cut  motions  separately.
 At  that  time,  only  two  Members  stood
 up  ang  they  gave  seven  cut  motions.
 (Interruptions).  Let  me  finish.  Mr.
 Mavalankar,  please  take  your  seat.
 Now,  I  have  one  further  and  ]  can
 understand  some  of  the  hon,  Members
 @re  upset  and  ruffled  because  they
 could  not  speak.  (Interruptions).

 SHRI  C.  K.  CHANDRAPPAN:  We
 are  only  exercising  our  right.
 (Interruptions),

 MR,  CHAIRMAN:  |  will  explain.
 Will  you  please  take  your  seats?  The
 lobbies  have  been  cleared.  (Interrup-
 tions).  May  I  say  this?  May  I  say
 that  as  far  as  the  speaking  episode  is
 concerned,  if  there  was  one  Member,
 I  would  have  accommodated,  but
 several  stood  up.  (Interruptions).
 Anyway,  now  the  lobbies  have  been
 cleared;  and  lobbies  having  been
 cleared....  (Interruptions).  I  cannot
 hear  when  so  many  people  talk....
 (Interruptions).  If  there  is  any  hon.
 Member  who,  even  at  this  stage,  wants
 it...  (Interruptions).  I  am  going  to  ask
 Mr.  Rajagopal  Naidu,  whether  he
 wants  it....  (Interruptions).

 कई  मानवोय  सदस्य  :  ग्रास्ट्म  प'स  हो  चुफी  है।

 MR.  CHAIRMAN:  The  suggestion
 ig  that  all  the  Cut  Motions  having
 been  disposed  of...  .(Int@rruptions).

 SOME  HON.  MEMBERS:  No,

 THE  MINISTER  OF  STEEL  AND
 MINES  (SHR]  BIJU  PATNAIK):  The
 Chair  has  already  declared  that  the
 Cut  Motions  have  been  disposed  of, and  the  Demands  have  been  passed.
 You  cannot  go  back  on  that,
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 MR.  CHAIRMAN:  I  am  going  to
 have  only  division  on  the  Demands
 and  nothing  else  Those  in  favour
 of  the  Demang  may  please  say  ‘Aye’.

 SOME  HON.  MEMBERS:  ‘Aye’.
 (Interruptions)

 MR.  CHAIRMAN:  I  have  disposed
 of  the  Cut  Motions  (Interruptions).
 Please  send  jt  to  me  in  writing  which
 of  the  Cut  Motions  (Interruptions)
 I  understand  that  Mr,  K,  A.  Rajan
 wants  his  Cut  Motion  No.  39  to  be
 put  to  division.  Is  that  so?

 SHRI  K.  A.  RAJAN:  Yes.

 MR.  CHAIRMAN:  Anything  else,
 after  No.  139?  (Interruptions).  All
 right.

 SHRI  K.  GOPAL:  On  a  point  of
 order,  Madam.  (Interruptions).

 MR.  CHAIRMAN:  What  is  your
 point  of  order?  All  right;  raise  it.

 SHRI  K.  GOPAL:  When  the  House
 is  going  on,  the  only  person  who  can
 advise  you  on  the  Rules  of  Procedure
 and  other  things  is  the  Secretary  of
 the  Lok  Sabha  or  his  assistants  in  the
 Office.  But  I  find  one  of  the  Cabinet
 Ministers  walking  up  to  you  and  giving
 advice  to  you.  I  would  like  to  know
 the  propriety  of  the  zentleman  who
 comes  and  advises  you  on  the  business
 of  the  House.  You  must  give  a
 ruling.  Are  you  going  to  listen  to
 him?

 SHRI  KANWAR  LAL  GUPTA
 (Delhi  Sadar):  There  seems  to  be
 some  confusion  somewhere.  (Inter-
 ruptions).  I  think  you  must  give  the
 right  to  speak  and  vote.  We  have  no
 objection.  I  think  you  should  concede
 this,  (Interruptions).

 MR.  CHAIRMAN;  Will  you  all
 please  take  your  seats?  So  far  ag  the
 point  of  order  raised  by  Mr.  Gopal  is
 concerned,  he  jg  right  that  with  regards
 to  the  rules,  the  Secretary  can  give
 such  advice  or  guidance  as  may  be
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 needed.  And  on  the  Secretary's
 advice,  I  am  going  to  allow  Mr,  K.  A.
 Rajan’s  Cut  Motion  No.  189.

 SHRI  BIJU  PATNAIK:  He  said
 Cut  Motion  No.  $8i;  only  33I.

 MR.  CHAIRMAN:  Will  you  please
 listen?  The  question  is:

 “That  the  Demand  under  the
 head  Coal  and  Lignite  be  reduced
 to  Re.  a

 [Failure  to  evolve  a  suitable  Policy
 for  the  distribution  of  coal  to  various
 industries.  (188)  L

 Those  in  fayour  may  say  ‘Aye’

 SOME  HON.  MEMBERS:  ‘Aye’.
 MR.  CHAIRMAN:  Those  against

 may  say  ‘No’.

 SEVERAL  HON.  MEMBERS:  ‘No’

 MR.  CHAIRMAN:  The  Noes  have
 it.

 SOME  HON  MEMBERS:
 have  it.

 MR,  CHAIRMAN:  Then  division.
 Lobes  have  been  cleared  already
 They  have  not  been  opened.  There-
 fore  division,  Lobbies  heve  been
 cleared  already  (Interruptions).

 SHRI  VAYALAR  RAVI:  Lobbies
 thave  not  been  cleared.

 ‘Ayes’

 MR,  CHAIRMAN:  Lobbies  have
 been  cleared.

 SHRI  K.  GOPAL:  No,

 MR.  CHAIRMAN:  I  hag  the  lobbies
 cleared  for  voting  on  the  Demands.
 (Interruptions).

 AN  HON.  MEMBER:  Lobbies  have
 been  cleared  only  now,

 (interruptions)
 MR.  CHAIRMAN:  There  is  no

 neeg  to  get  excited.  Please  try  to
 understand.  When  I  asked  for  the
 lobbies  to  be  cleared  for  a  division  on
 the  voting  on  the  Demand  itself,  after
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 that  the  gate  has  not  been  opened.
 (Interruptions).  Ifyou  want  the  lob-

 bies  to  be  cleared  again,  they  will  be
 cleared.  Let  the  lobbies  be  cleared.
 The  lobbies  have  been  cleared.  I  am
 putting  cut  motion  No,  39  to  the  vote
 of  the  House.  The  question  is:

 “That  the  demand  under  the  head
 coa}  and  ligmte  be  reduced  to  Re.  fel?

 [Failure  to  evolve  a  suitable  policy
 for  the  distribution  of  coal  to  various
 industries  (139) ].

 The  Lok  Sabha  divuled:

 Division  No.  20  AYES  5.32  brs.

 Busu,  Shri  Dhirendranath
 Chandrappan,  Shri  C.  K.
 Chatterjee,  Shri  Somnath
 Damor,  Shri  Somjibhai
 Das,  Shr;  है.  P,
 Deo,  Shri  V.  Kishore  Chandra  8.

 Desai,  Shri  Dajiba
 Gode,  Shri  Santoshrao
 Halder,  Shri  Krishna  Chandra
 Kadannappalli,  Shri  Ramachandra
 Kodiyan,  Shri  P.  K.
 Kisku,  Shri  Jadunath
 Krishnan,  Shrimati  Parvathi
 Lakshminarayanan,  Shri  M,  R.
 Naidu,  Shrj  P.  Rajagopal
 Naik,  Shri  S,  H.
 Nair,  Shri  8.  हू.
 Patil,  Shri  Vijaykumar  N.
 Patnaik,  Shri  Sivaji
 Rachaiah,  Shri  B.
 Ramamurthy,  Shri  K.
 Rajan,  Shri  K.  A.
 Rao,  Shri  G.  Mallikarjuna
 Ravi,  Shr;  Vayalar
 Roy,  Shn  A.  K.
 Saha,  Shr  A.  K
 Shaiza,  Shrimat;  Rano  M.
 Shankaranand,  Shri  B.
 Stephen,  Shri  C.  M,
 Tirkey,  Shri  Pius
 Venkataraman,  Shri  8.
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 NOES
 Amin,  Prof.  R.  K,
 Ansari,  Shri  Faquir  Ab.
 Bal,  Shri  Pradyumna
 Balak  Ram,  Shri
 Baldev  Prakash,  Dr,
 Bhanwar,  Shri  Bhagirath
 Brij  Raj  Singh,  Shri

 Chakravarty,  Prof,  Dilip
 Chaturvedi  Shri  Shambhu  Nath
 Chhetri,  Shri  Chhatra  Bahadur
 Chowhan,  Shri  Bharat  Singh
 Das,  Shri  S.
 Deshmukh,  Shri  Ram  Prasad
 Dhillon,  Shri  Iqbal  Singh
 Dhurve,  Shri  Shyamlal
 Fernandes,  Shri  George
 Ghosal,  Shri  Sudhir

 Gupta,  Shri  Kanwar  Lal
 Jain,  Shri  Kacharulal  Hemra)
 Jaiswal,  Shri  Anant  Ram
 Jasrotia  Shri  Baldev  Singh
 Kapoor,  Shri  L,  L.
 Khan,  Shri  Ghulam  Mohammad
 Khan,  Shri  Kunwar  Mahmud  Ali
 Krishan  Kant,  Shri
 Kureel,  Shri  BR.  L.
 Liaquat  Hussain,  Shri  Syed
 Mahala,  Shri  K.  T.
 Maiti,  Shrimat:.  Abha
 Mandal,  Shri  Dhamk  Lal
 Mankar,  Shri  Laxman  Rao
 Mathur,  Shri  Jagdish  Prasad
 Meerza,  Shri  Syeq  Kazim  Ali
 Mishra,  Shri  Janeswar
 Mohinder  Singh,  Shri
 Munda,  Shri  Govinda
 Nayak,  Shri  Laxmi  Naram
 Oraon,  Shri  Laly
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 Parmar,  Shri  Natwarlai  B.
 Patel,  Shri  Dharmaainhbhai
 Phirangi  Prasad,  Shri
 Pipil,  Shri  Mohan  Lal

 Pradhan,  Shri  Gauanath
 Raghavendra  Singh,  Shri
 Raghavji,  Shri
 Rai,  Shri  Shiv  Ram
 Rajda,  Shri  Ratansinh
 Ram  Dhan,  Shri
 Ram  Kinkar,  Shri
 Ram  Kishan,  Shri
 Ramachandran,  Shri  P
 Ramapati  Singh,  Shri
 Ramji  Singh,  Dr,
 Sai,  Shri  Larang
 Sai,  Shri  Narhari  Frasaq  Sukhdeo
 Samantasinhera,  Shri  Padmacharan
 Saran,  Shri  Daulat  Ram
 Sarsonia,  Shri  Shiv  Narain
 Shastri,  Shri  Ram  Dhari
 Sheo  Narain,  Shri
 Shukla,  Shri  Chimanbhai  H.
 Shukla,  Shri  Madan  Lal
 Singha,  Shri  Sachindralal
 Sinha,  Shri  Furnanarayan
 Somani,  Shri  Roop  Lal
 Sukhendra  Singh,  Shri
 Suraj  Bhan,  Shri
 Tiwari,  Shri  Brij  Bhushan
 Tiwary,  Shri  D,  N.
 Tiwary,  Shri  Madan
 Ugrasen,  Shri
 Verma,  Shri  Phool  Chand
 Verma,  Shri  Raghunath  Singh

 MR.  CHAIRMAN:  Subject  to  correc-
 tion  the  result*  of  the  division  is-
 Ayes  31;  Noes  78,

 The  motion  was  negatived.
 *The  following  Members  also  recor  ded  their  votes:
 AYES:  Sarvshri  K,  Gopal  and  P.  Shiv  Shankar;
 NOES;  Sarvehri  Narandra  Singh.  Chhabiram  Argal  Mangal  Deo  and
 Y,  फ्  Shastri,
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 MR  CHAIRMAN:  I  shall  now  put
 demands  28  to  30  to  the  vote  of  the
 House

 SHRI  SOMNATH  CHATIERJEE  On
 a  point  of  order

 MR  CHAIRMAN  During  division,
 there  can  be  no  point  of  order

 SHRI  SOMNATH  CHATTERJEE
 Kindly  allow  me  to  speak  You  made
 an  observation  that  some  Members  who
 were  not  allowed  ty  speak  are  upset
 and  that  is  why  some  things  have  taken
 place  here  This  38,  if  I  may  say  80,
 the  most  unmerited  observation,  be-
 cause  here  we  are  only  trying  to  es-
 pouse  the  cause  of  the  people

 MR  CHAIRMAN  That  is  not  g  point
 of  order  JI  shall  now  put  the  demands
 to  vote  The  Lobbies  have  been  clear-
 ed,

 a.

 SHRI  SOMNATH  CHATTERJEE
 What  38  your  decision  on  the  point  of
 order?

 (Interruptions)
 MR  CHAIRMAN  This  is  no  pont  of

 order  Under  what  rule  are  jou  rais-
 ing  the  point  of  order?

 Lobbies  have  been  cleared  I  am
 putting  Demands  Nos  28  to  30  to  the
 vote  of  the  House

 (Interruptions)
 MR  CHAIRMAN  This  is  no  point  of

 order  I  am  putting  Demands  Nos  28
 to  30  to  the  vote  of  the  House

 The  question  १5
 ‘That  the  respective  sums  not  ex

 ceeding  the  amounts  on  Revenue
 Account  and  Capital  Account  shown
 in  the  fourth  column  of  the  Order
 Paper  be  granted  to  the  Presicent
 out  of  the  Consolidated  Fund  of
 India  to  complete  the  sums  neces-
 Sary  to  defray  the  charges  that  will
 come  in  course  of  payment  during
 the  year  ending  the  Sist  dav  of
 March  1980,  in  respect  of  the  ‘heads
 of  demands  entered  in  the  second
 columm  thereog  aganst  Demands
 Nos  28  to  30,  relating  to  the  Ministry
 of  Energy”
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 Those  in  favour  may  say  Aye,
 SOME  HON  MEMBLRS:  Aye.
 MR  CHAIRMAN:  Those  against  may

 Say  No
 SOME  HON  MEMBERS  No
 MR  CHAIRMAN.  The  Ayes  have  at,

 ayes  have  it
 SOME  HON  MEMBERS  Noes  have

 it
 MR  CHAIRMAN  Already  lobbies

 have  been  cleared  Let  there  be  Dtvi-
 sion

 SHRI  AJITSINH  DABHI  (Anand)
 Lobbies  have  not  been  .leared

 MR  CHAIRMAN  Let  the  lobbies  be
 cleared

 The  lobbies  have  been  cleared

 The  question  38

 That  the  respective  sums  not  ex-
 seeding  the  smounts  on  Revenue
 Account  and  Capital  Account  shown
 mm  the  fourth  column  of  the  Order
 Paper  be  grantey  to  the  President
 out  of  the  Consolidated  Fund  of
 India  to  complete  the  sums  necessary
 to  defray  the  charges  that  will  come
 in  the  course  of  payment  during  the
 year  ending  the  3181.  day  |  March,
 980  im  respect  of  the  heads  of  de-
 mands  entered  3  the  second  column
 thereof  against  Demands  Nos  28  to
 ३0  relating  to  the  Ministry  of  Ener-
 sy”

 The  Lok  Sabha  divided

 Division  NO  22)  rely  40  hrs.

 AYES
 Amin  Prof  R  K
 Ansar:  Shri  Faquir  Al:
 Argal  Shri  Chhabiram
 Bal,  Shri  Pradumna
 Balak  Ram,  Shri
 Baldev  Prakash,  Dr
 Bhanwar,  Shri  Bhagirath
 Bnj  Raj  Singh,  Shn
 Chakravarty,  Prof  Djhp
 Chaturvedi,  Shn  Shambhu  Natlr
 Chhetri  Shri  Chhatra  Bahadur
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 Das,  Shri  8  8
 “Desai,  Shri  Dayiba
 Dhurve,  Shri  Shyamlal
 Fernandes,  Shri  George
 chosal,  Shri  Sudhur
 Gupta,  Shri  Kanwar  Lal
 Jain,  Shri  Kacharulaj  Hemraj
 Jaiswal,  Shri  Anant  Ram
 Kapoor,  Shn  LL  L
 Khan,  Shr:  Ghulam  Mohammad

 Khan,  Shri  Kunwar  Mahmud  All
 Krishnan  Kant,  Shri
 *Krishnan,  Shrunati  Parvath:
 Kureel  Shri  R  L
 Liaquat  Husain,  Shri  Syed
 Mahala,  Shri.  K  L
 Maiti  Shrimati  Atm
 Mangal  Deo,  Shri
 Mankar,  Shri  Laxman  Rao
 Mathur,  Shn  Jagdish  Prasad
 Meezza,  Shri:  Syed  Kay  m  Ah
 Mishra,  Shri  Janeshwar
 Mohinder  Singh,  Sh:
 Munda,  Shn  Govinda
 Narendra  Singh  Shr
 Nayak,  Shri  Laxmi  Narain
 Oraon,  Shri:  Lalu
 Parmar  Shr  Natwarla]  B
 Patel,  Shr;  Dharmasinhbha
 Phirang:  Prasad  Shn
 Pipil,  Shri  Mohan  Lal
 Raghavendra  Singh  Shri
 Raghavj;  Shri
 Rajda,  Shri  Ratansmh
 Ram  Deo  Singh,  Shri
 Ram  Dhan,  Shni
 Ram  Kinkar,  Shn
 Ram  Kishan,  Shri
 Ramachandran,  Shi  P
 Ramapat:  Singh  Shn
 Ramy  Singh,  Dr
 Sai,  Shm  Larang
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 Sai,  Shri  Narhari  Prasad  Sukhdeo
 Samantasinhera  Shri  Padmacharan
 Saran,  Shri  Daulat  Ram
 Sarkar,  Shn  S  K
 Sarsoma,  Shri  Shiv  Narain
 Shastr:  Shri  Ram  Dhar:
 Shastri  Shri  Y  P
 Sheo  Narain,  Shr
 Shukla,  Shr.  ChimanLhu  H
 Shukla  Shr:  Madan  [  al
 Singha,  Shri  Sachindrata}
 Sinha,  Shri  Purnanriaya}
 Soman  Shri  Roop  L.«il
 Sukhendra  Singh  Shn
 Sura)  Bhan,  Shr
 Tiwan,  Shri  97  Bhushan
 Tiwary  Shr  D  WV
 Tiwary  Shri  Madan
 Verma,  Shr  Phool  Chang
 Verma  Shr;  Raghunath  S  ngh

 NOES

 Basu,  Shri  Dhirendranath
 Chandrappan  Shr  C  K
 Chatteryee  Shr:  Somnath
 **Chauhan  Shri  Bega  Ram
 **Chowhan,  Shr  Bharat  Singh
 Damor  Shri  Somjrhna:
 Deo,  Shri  दि  Kishore  Chandra  S
 *Deshmukh,  Shr;  Ram  Prasad
 Gode  Shr  Santoshrao
 Gogo:  Shn  Tarun
 Gopal  Shri  K
 Halder,  Shr:  Krishna  Chandra
 Kadannappalli,  Shr:  Ramachandran
 Kodiyan,  Shn  P  K
 Lakshminaranyanan,  Sh  M  R
 Murthy,  Shn  Kusuma  Krishna
 Naidu,  Shri  P  Rajagopal
 Naik  Shri  S  H
 Nair  Shri  8  ह्य
 Patil,  Shn  Vijaykamar  N
 Patnaik,  Shri  Sivaji

 “Wrongly  voted  for  Ayes  **Wrongly  voted  for  NOES
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 **Pradhan,  Shr,  Gananath
 Rachaiah,  Shri  B
 **Rai,  Shri  Shiv  Ram
 Rajan,  Shri  K  A,
 Ramamurthy,  Shri  K
 Rao,  Shri  G  Mallikarjun
 Roy,  Shn  A  K
 Shankaranand,  Shr  B
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 Stephen,  Shri  C  M.
 uryanarayana,  Shri  छू.

 Venkataraman,  Shri  R  K

 MR  CHAIRMAN  Subject  to  cor
 rection};  the  result  of  the  division  is:
 Ayes  73  Noes  32

 The  motion  was  adopted,

 Demand:  for  Grants,  1979-80,  का  respect  of  the  Mumstry  of  Energy  voted  by  Lok  Sabha

 Name  of  D  id  A  of  D  d  for  Grant  Amount  of  Demand  for  Grant
 on

 ar  A  toa
 House  voted  by  the  House

 I  2  3

 Revenue  Capital  Revenue  Capital

 Rs  Rs  Rs  Rs

 MINISTRY  OF  ENERGY

 Munustry  of  Energy  14,3900  '71,97,000
 Power  Development  9  24,86,000  63,55,01,000  46  /24,30,000  —37,75,08,000
 Coal  and  Lignite  /3:95157,000,  96,50,11,000  —9,77,84,000  482,80,57,000

 MR  CHAIRMAN  The  House  will
 now  take  up  discussion  and  on  the  De-
 mands  under  the  control  of  the  Minis
 try  of  Industry  for  which  8  hours  have
 been  allotted  (Interruptions)

 HRI  SOMNATH  CHATTERJEE
 On  a  pomt  of  order  (Interruptions)

 PROF  P  G  MAVALANKAR  Ona
 point  of  order  (Interruptions)

 MR  CHAIRMAN  There  can  be  no
 point  of  order  when  there  is  Ro  busi-
 ness  pefore  the  House  The  point  cf
 order  wil]  be  taken  up  by  the  next
 Chairman

 PROF  P  G  MAVALANKAR'  We
 cannot  walt  for  the  next  Chairman  I
 rise  on  a  pont  of  order  and  J  request
 you  to  refer  to  rule  3760)  and  rule
 380,  Let  me  read  them  for  your  benefit
 and  for  the  begefit  of  the  House
 Rule  376(i)  says

 ‘A  poimt  of  order  shall  relate  to
 the  interpretation  or  enforcement  of
 these  rules  or  such  Articles  of  ihe
 Constitution  as  regulate  the  busines’
 of  the  House  and  shall  raise  a
 question  which  tg  within  the  cog-
 nizance  of  the  Speaker”

 Rule  380  says

 **Wrongly  voted  for  NOES
 +The  following  Members  also  recorded  their  Votes
 AYES  Sarvshri  Dhamik  Lal  Mandal,  Iqbal  Singh  Dhillon,  B  9  Mandal,

 Ugrasen,  Shiv  Ram  Ral,  Bharat  Singh  Chowhan,  Bega  Ram  Chauhan,
 Gananath  Pradhan  and  Ram  Prasad  Deshmukh

 NOES  Sarvshri  Vayalar  Ravi,  P.  ्  Narsimha  Rao,  P  Shiv  Shankar,
 Dajiba  Desai  and  Shrimat{  Parvathi  Krishnan
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 “If  the  Speaker  is  of  opinion  that
 words  have  been  used  in  debate
 which  are  defamatory  or  indecent  07
 unparliamentary  or  undignified,  he
 may,  in  his  discretion,  order  that
 such  words  be  expunged  from  the
 proceedings  of  the  House.”

 MR.  CHAIRMAN:  if  any  such
 words  have  been  ysed  at  any  stage,
 certainly  they  will  be  expunged,  There
 is  no  question  about  that.  The  matter
 will  be  examined  and  if  there  is  any-
 thing  which  has  upset  anybody  or  is
 undignified,  it  will  be  removed.

 PROF.  P.  G.  MAVALANKAR:  Please
 listen  to  me.  I  have  quoted  the  rale-
 vant  rules.  Let  me  formulate  my
 point  of  order

 15.44  hrs,

 [SHRmmatr  ParvatHt  KRisHNAN  yn  the
 Chair,}

 I  have  already  quoted  the  releva.t
 portiong  of  the  two  rules  on  the  basis
 of  which  J  am  formulating  my  poinf
 of  order.  I  have  already  quoted  rules
 376(1)  and  380.  do  not  want  to  read
 them  again  because,  I  am  sure,  you
 know  them  very  well.  Now,  the  point
 is  that  during  the  debate  on  the  De-
 mands  for  Grants  of  the  earlier  Minis-
 try  i.e.  the  Ministry  of  Energy,  it  so
 happeneg  that  certain  observations
 came  from  the  then  person  who  was
 Occupying  the  Chair  and  my  submis-
 sion  is  that  those  observations  which
 have  gone  on  record,  are  in  violation
 of  rule  376  and  rule  380.  I  do  not
 want  to  go  into  details.  My  subm’s-
 sion  is  that  some  of  the  observations
 which  the  then  Chairperson  was  pleas-
 ed  to  9888  on  were,  if  not  indecect,
 ai  least,  they  were  unpariiamentary
 and  undignified  and  I  would  like  them
 to  be  expunged.

 Secondly  and  lastly,  if  you  read  Rule
 378(l)  some  of  us—~I  had  also  the  pri-
 vilege  of  doing  so  myself  today~
 raised  the  question  of  quorum.  Rule
 376  gays  clearly  that  the  business  and
 proceedings  of  this  House  shall  be  in
 conformity  with  the  principles  and
 articles  in  the  Constitution.  Now,  the
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 Constitution  of  India  says  very  clearly
 that  the  quorum  of  thig  House  shall
 be  /l0th  of  the  total  membershin  of
 this  House.  The  total  membership  is
 544  and,  therefore,  the  quorum  is  54.
 If,  therefore,  some  of  my  esteemed
 colleagues  and  myself  asked  for  quo-
 rum  legitimately  after  having  counted
 that  we  were  very  much  less  than  54,
 We  Were  very  much  within  our  rights.
 Not  only  that,  we  were  only  going
 by  the  oath  to  the  Constitution  which
 we  have  taken  here  when  we  entered
 the  House  that  we  will  be  loyal  to  ‘he
 Constitution.  If,  therefore,  we  have
 demanded  quorum  not  once  buf  re-
 peatedly,  we  have  done  the  right  thing,
 and  I  am  very  sorry  to  say  that  the
 Chair  was  pleased  to  observe  that  this
 faction  on  our  part  was  obstruction.  I
 am  greatly  agitated  over  this  word
 ‘obstruction’,  and  I  would  suggest  that
 the  word  ‘obstruction’  must  also  be
 expunged  because  we  were  not  trying
 to  obstruct  but  we  were  only  trying
 to  help  and  conform  to  the  constitu-
 tional  requirements  of  this  House
 Therefore,  these  words  may  please  be
 expungeq  from  the  proceedings.

 SHRI  SOMNATH  CHATTERJEE:
 Madam  Chairman,  what  happened
 earlier  in  the  day  was  that  when  a
 number  of  hon.  Members  whose  names
 were  there  to  be  called  by  the  Spea-
 ker,  were  absent,  7  had  sent  in  my
 Mame  as  one  of  the  speakers  and  re-
 quested  the  hon.  Speaker  to  allow  me
 a  little  time  to  speak.  At  that  time,
 some  of  the  members  were  present
 and  a  request  was  made  to  the  hon.
 Chairman  to  allow  some  time  to  me
 and  may  be  to  one  or  two  other  hon,
 Members  to  speak,  Thereafter,  Madam
 Chairman  did  not  allow  us  to  speak
 and  allowed  the  Minister  to  speak.

 MR.  CHAIRMAN:  How  is  this  rele-
 vant  to  the  point  of  order?

 SHRI  SOMNATH  CHATTERJEE.  I
 do  not  know  how  it  is  infectious
 today?

 MR.  CHAIRMAN:  ‘You  mean  con-
 tagious.  It  cannot  be  infectious.

 SHR  SOMNATH  CHATTERJEE:  I
 stand  corrected.
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 [Shr,  Somnath  Chatterjee]
 Again,  what  happened  was  that  there

 ‘was  a  walk  out  Some  hon,  Members
 also  on  8078  occasinng  called  quorum
 I  am  supporting  the  point  of  order
 raised  by  Mr  Mavalankar  But  Madam
 Chairman  made  a  further  observation
 that  members  who  are  not  allowed  to
 speak  seem  to  have  become  upset  and
 ruffled  as  if  it  328  a  personal  matter
 of  mine  or  any  other  hon  Member
 We  were  raising  these  questions  or
 points  of  order  to  protect  the  rights
 of  the  Members  of  this  House  There-
 fore,  such  a  comment  in  my  respectful
 submission,  was  only  un-merited,  un-
 dignified  and  unparliamentary  and  re-
 fiection  on  the  Members  of  the  Iouse,
 Therefore,  I  request  that  portion
 should  also  be  5  mgd  under  rule
 380  read  with  376  and  also  356

 MR  CHAIRMAN  You  have  quoted
 that  expression  Should  that  also  go
 on  record  or  not?  I  want  to  be  c'ear
 on  that

 SHRI  SOMNATH  CHATTERJEE
 Let  what  I  have  submitted  remain
 But  what  the  Chair  has  said  has  to  be
 expunged  The  Chair  used  such  words
 which  are  not  proper  Let  the  Chair-
 t™man’s  words  be  expunged  and  let  the
 words  which  I  have  quoted  remain  so
 that  the  House  will  know,  the  posterity
 will  khow,  what  sort  of  words  are
 used  against  the  Members  of  this
 House

 SHRI  K  GOPAL  A  very  unprece-
 dented  situation  has  amrsen  today
 When  the  Demands  are  taken  up,  the
 Chiir  calls  upon  the  members  who
 want  to  move  their  cut  motions  to
 send  the  slyps  within  i5  munutes
 After  the  discussion  is  over,  a  member
 can  press  a  cut  motion  for  a  division
 If  no  cut  motion  is  pressed,  all  the  cut
 motions  are  put  together  Today  what
 happened  was  that  in  the  din  the
 Demands  were  put  to  vote  and  the
 Demands  were  passed,  because  the
 ruling  party  members  said  “Ayes”.
 After  that,  Cut  Motion  No.  39  by  ghri
 Rajan  was  taken  up  The  cut  motion
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 was  put  to  vote,  after  the  demands.
 were  passed  I  raised  objection  It
 ४  highly  irregular  Once  you  pass
 the  demands,  how  can  the  cut  motion
 be  put  to  the  vote?  So,  they  put  the
 demands  to  the  vote  again  In  other
 words,  the  demands  were  voted  twice.

 MR  CHAIRMAN  The  earher  vote
 would  be  expunged  2f  required

 SHRI  K  GOPAL  We  want  to
 know  whether  double  the  arrount
 would  be  given

 MR  CHAIRMAN
 fully  voted  earher

 They  were  not

 SHRI  K  GOPAL
 cord

 You  see  the  re-

 MR  CHAIRMAN  All  nght  I  will
 look  into  the  record

 SHRI  VAYALAR'  RAVI
 on  a  point  of  order

 Madam,

 MR  CHAIRMAN
 subject?

 Is  it  on  the  same

 SHR]  VAYALAR  RAVI
 on  a  different  aspect

 No  if  48

 MR  CHAIRMAN  Then,  let  me
 dispose  of  this  point  of  order  We
 cannot  have  five  points  of  order  at  the
 same  time

 As  far  as  the  point  of  order  raised
 by  Prof  Mavalankar  is  concerned,  I
 think  7  is  rather  unfortunate  that  the
 word  “obstruction”  has  been  used
 Anyway,  I  will  loox  into  the  proceed-
 ings  and,  if  it  is  there,  we  will  set
 matters  mght

 As  far  as  the  additional  point  raised
 by  Shm  Somnath  Chatterjee  is  con
 cerned  I  will  have  to  look  into  the
 proceedirigs,  because  I  was  not  here  at
 that  time

 SHR{  C  M  STEPHEN
 “I”  means  what?

 MR  CHAIRMAN  The  Cheir

 (Idukki)  *
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 SHRI  SOMNATH  CHATTERJEE:  If
 dt  ig  there?

 MR.  CHAIRMAN:  Appropriate  ac-
 tion  would  be  taken.

 SHR]  K.  GOPAL:  What  about  my
 point?

 MR.  CHAIRMAN:  You  say  it  is  on
 record;  I  am  told  it  is  not  on  retord
 I  will  see  it  and  appropriate  action
 would  be  taken.

 SHRI  B.  P.  MANDAL  (Madhepura)
 At  what  time  will  you  see  the  record?
 Let  us  know  by  which  time  you  will
 see  the  record.  You  can  see  the  recerd
 Just  now.

 MR.  CHAIRMAN:  No,  |  cannot  gee
 them  just  now.  They  have  to  be
 transcribed.  There  is  a  technical  diff-
 culty.  I  am  not  an  astrologer  to  know
 at  what  speed  people  type  and  89  on.

 SHRI  VAYALAR  RAVI:  My  point
 of  order  is  that  when  one  hon.  Mem-
 ber  calls  for  quorum  and  the  bell  xs
 tung  for  the  prescribed  time,  and  it
 ts  repeated,  if  the  quorum  js  stil)  not

 ‘there,  the  procedure  to  be  adopted  is
 to  adjourn  the  House  for  some  time.
 But  this  procedure  was  not  adopted.

 MR.  CHAIRMAN:  what  is  the  point
 of  order  in  this?

 SHRI  VAYALAR  RAVI:  I  want  it
 to  go  on  record  that  three  times  the
 quorum  bell  was  rung...

 MR.  CHAIRMAN:
 on  record?

 You  want  to  go

 SHRI  VAYALAR  RAVI:  I  will  take
 it  up  with  the  Speaker.  The  Speaker
 must  give  the  ruling  for  the  guidance
 and  benefit  of  all  of  us.  Because,  if
 the  quorum  is  not  there,  the  ficuse

 dias  to  be  adjourned.  Unfortunately,
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 without  a  Quorum  the  hon.  Chairman
 who  was  in  the  Chair  at  that  time
 allowed  the  debate  to  continue.  It  is
 most  unconstitutional.

 MR.  CHAIRMAN.  Now  you  are  08
 record,  you  can  resume  your  seat.

 35.54  hrs.

 DEMANDS*  FOR  GRANTS—Contd,

 MINISTRY  OF  INDUSTRY

 MR  CHAIRMAN:  The  House  will
 now  take  up  discussion  and  voting  on
 Demands  Nos.  58  to  6]  relating  to  the
 Ministry  of  Industry,  for  which  8
 hours  have  been  allotted.

 Hon  Members,  whose  cut  motions  to
 the  Demands  for  Grants  have  been
 circulated,  may,  if  they  desire  to  move
 their  cut  motions  send  slips  to  the
 Table  with.n  45  minutes,  indicating
 the  serial  numbers  of  the  cut  ™oticns

 they  would  like  to  move,  Motion
 moved;

 “That  the  respective  sums  not  ex-

 ceeding  the  amounts  on  Revenue
 Account  and  Capital  Account  shown
 in  the  fourth  column  of  the  Order
 Paper  be  granted  to  the  Presi‘ent
 out  of  the  Consolidated  Fund  of
 India  to  complete  the  sums  neces-

 sary  to  defray  the  charges  that  will
 come  in  the  course  of  paymem  ure
 ing  the  year  ending  the  3ist  day  of
 March,  1980,  in  respect  of  the  reads
 of  demands  entered  in  the  second
 colomn  thereof  against  Demands  Nos,
 58  to  6l  relating  to  the  Ministry  of
 Industry.”

 *Moved  with  the  recommendation  of  the  President.
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 Demands for  Grants,  1979-80  in  respect  of  the  Minustry  of  Industry  ह. 2  fo  the  vote  of  Lok  Sabha

 No
 of

 Name  of  Demand  Amount  of  Demandfor  Grant  |  Amount  of  Demand  for  Grant
 on  account  voted  by  the  House  submitted  to  the  vote  of  the

 on  16-8-1979  House

 I  a  3  4

 Revenue  Capital  Revenue  Capital

 Rs.  Rs  Rs.  Rs
 MINISTRY  OF  INDUSTRY

 58.  Minutry of  Industry  68,17,000  3.40,B7,000
 59  Industries,  .  .  द  54099000  42,42,80,000  =  पका पण्किज000.  —22,4,00,000
 60.  Village  and  Small  Industries  5,06,I8,000  —7,38,99,000  —75,90,93,000  —86,94,95,000

 l.  Textiles,  Handloom  and
 Handicrafts  re ee  -29,93;02,000  §943,57,000  L04,65,!4,000  46:57:85,000

 SHRI  R.  VENKATARAMAN  (Mad-
 ras  South}:  Madam  Chairman,  after
 all  the  dust  and  din,  we  have  come
 really  to  devote  some  concentrated
 attention  on  a  very  important  aspect
 of  our  national  economy.  In  the  short
 1p—20  minutes  it  will  be  impossible
 to  do  justice  to  an  area  which  ccvers
 trom  handlooms  to  heavy  industries.
 Nevertheless,  I  shall  try  to  highhght
 some  of  the  points  on  which  policy
 decisions  would  be  necessary  in  order
 that  we  may  sustain  a  national  growth
 in  the  field  of  industries.

 Madam  Chairman,  the  Prime  Minis-
 ter  was  pleased  to  say  at  the  inaugura-
 tion  of  the  Commonwealth  Industnes
 Ministers  Conference  that  India  t  day
 ranks  700  among  the  industrialised
 nations  of  the  world.  |  looked  into
 the  statistics  and  I  found  that  this  re-
 lates  to  the  United  Nations  statutics
 for  the  year  1977,  and  the  credit
 should,  therefore,  go  to  a  government
 which  was  in  existence  prior  to  1977,
 Concerning,  the  progress  that  has  been
 made  in  the  last  two  years,  I  have  a
 suspicion,  almost  an  apprehension,
 that  when  the  next  statistics  are  pub-
 lished,  4  may  be  that  we  will  not  be
 in  the  same  i0th  rank  of  which  we

 are  now  boasting,
 Madam,  I  was  not  present  last  year

 when  the  debate  on  this  item  was
 taken  up  and  so,  to  educate  myself  I
 went  through  the  elaborate  reply  which
 the  hon.  Minister  had  given  to  the  de-
 bate  last  year.  I  noticed  that  he  culled
 to  his  assistance  at  least  a  dozen  times
 the  misrule  of  the  Congress  over  the
 last  30  years  to  justify  almost  every
 criticism  that  was  made  against  his
 Ministry.  It,  therefore,  prompted  me
 to  examine  the  performance  of  his
 Ministry  during  the  year  1977-78,  that
 is,  the  first  year  of  the  Janata  rule,
 and  compare  it  with  the  performance
 of  the  game  Ministry  in  the  year  1976-
 77,  the  last  year  of  the  previous  gov-
 ernment.  That,  I  think,  is  a  correct
 comparison  because  in  April  1977  the
 new  Ministry  inherited  the  industrial
 organisation  left  behind  by  the  last
 Ministry  on  the  Slat  March  i977,  and
 if  that  organisation  achieved  a  certain
 measure  of  growth,  the  new  Ministry
 should  at  least  maintain  if  {t  ceonot
 improve  upon  its  performance.
 १6  hr

 Now,  the  Industry  Minister,  in  reply
 to  this  point,  saiq  last  year  that  the
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 average  gtowth  over  the  last  30  3  ‘are
 has  been  4  per  cent,  I  think,  it  is  an
 illogical  answer  because,  when  certain
 assets  ars  handed  over  ta  a  new
 management  and,  if  the  same  assets
 achieved  a  30  per  cent  growth  in  the
 previous  year  and  under  the  new
 management,  it  achieved  only  6  per
 cent  growth,  the  relative  efficiency  of
 management  is  obvious.

 Let  us  take  the  public  sector  enter-
 prises  under  the  Department  of  Heavy
 Industry  There  are  about  i6  indus-
 tries,  including  BHEL,  HMT,  HEC,  etc.
 In  ‘3975-78,  we  achieved  growth  over
 a  period  of  ‘1974-75,  of  32  per  cent  We
 will  ignore  it  But  in  the  year  ‘AP 76-
 77,  the  growth  was  l0  per  cent  over
 ‘1975-76  In  ‘1977-78,  the  growth  was
 only  6  per  cent;  that  is,  in  the  first
 year  of  the  Janata  rule,  the  growth
 was  only  6  per  cent  as  against  0  per
 cent  of  the  previous  year.

 Again,  if  you  take  the  overall  prcfits
 of  the  units  under  the  charge  of  the
 Ministry,  in  ‘1976-77,  the  profits  were
 Rs.  6.6  crores  and  in  the  firet  year,
 ‘1977-78,  of  the  Janata  rule,  the  loss
 was  Rs.  0  crores.  As  against  a  profit
 of  Rs.  6.6  crores,  in  the  first  year
 of  the  management  of  the  Janata
 Government,  it  incurreg  8  loss  of  Rs.
 40  crores.  4]  units  out  of  6  units
 under  this  category  suffered
 Josees  ag  agamst  7  units  in
 the  previous  year,  In  phy-
 sical  terms,  if  you  take  the  value  of
 production,  the  Bharat  Heavy  Plates
 and  Vessels  produced  Rs.  29.66  crores
 dn  ‘197677  and  in  1977-78,  it  produced
 Rs,  25.46  crores,  a  minus  of  24  per  cent,
 in.  the  case  of  HEC,  from  Rs.  86.3
 Cfores,  it  came  down  to  Rs.  39.44
 crores,  a  deficit  of  84  per  cent,  in  the
 case  of  MAMC,  from  Rs.  84.01,  it  came
 down  to  Rs.  9.7  crores,  it  deficit  of
 43  per  cent  and  in  the  case  of  Scooters
 India,  froty  Rs.  0.85  crores,  it  came
 down  to  Ra.  8.84  crores,  a  deficit  of
 39  per  cent.  ¥  must  in  fairness  gay
 that  there  are  a  few  industries  which
 have  performed  well.  The  improve-
 ment  was  in  the  BHEL,  the  Bharat
 Pumps  and  Compressors  and  the
 Tungabhadra  Steel.  But  #  you  teke
 the  average  performance,  as  againit  a
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 growth  of  0  per  cent  in  1976-77,  the
 growth  was  only  6  per  cent  in  ‘1977-18.
 The  oft-repeated  plea  about  the  Con-
 gress  musrule  of  50  years  does  not
 avail  in  the  face  of  these  facts  that  in
 the  first  year  of  the  management  of
 the  Janata  rule,  the  performance  has
 been  pooi

 An  analysis  of  the  accounts  pro-
 duced  in  capital  goods  under  the
 heavy  engineering,  according  to  the
 Annual  Report  on  the  working  of
 industrial  and  commercial  unde.  tak-
 ings  of  the  Central  Government  pub-
 lished  by  the  Bureau  of  Public  En-
 terprises,  shows  that  in  1976-77,  it
 has  made  a  profit,  after  payment  of
 interest  and  taxes,  of  Rs,  26.3  crores
 and,  in  the  first  year  of  the  Janata
 management,  there  was  a  loss  of
 Rs  43.72  crores.  I  can  go  on  giving
 more  figures,

 I  should  like  to  refer  briefly  to
 some  of  the  major  points,  As  re-
 gards  enterprises  under  the  control
 of  the  Industries  Ministry,  the  story
 ‘s  no  different.  The  NIDC,  which
 had  made  a  profit  of  Rs,  675  lakhs
 in  1976-77  incurred  a  loss  of  Rs.  43  55
 lakhs,  The  NSIC  which  had  suffer-
 ed  a  loss  of  Rs,  72  lakhs  increased
 the  loss  to  Rs.  9]  lakhs,  Hindustan
 Salt,  which  hag  made  a  marginal
 profit  of  Rs,  047  lakhs  incurred  a
 loss  of  Rs.  16,44  lakhs,  I  wil]  not
 refer  to  the  Paper  Corporation  be-
 cause  it  is  under  construction.  The
 National  Instruments,  Calcutta
 which  had  suffered  a  loss  of  Rs.  40
 lakhs  increased  its  loss  to  Rs.  02
 lakhs.  The  Bharat  Opthalmic  Glass
 increased  its  loss  from  Rs,  46  lakhs
 to  Rs,  76  lakhs.  Tannery  and  Foot-
 wear  increased  its  loss  from  Re,  29
 Jakhs  to  Rs.  31  lakhs  Ag  against
 these  losses,  there  are  somg  units
 which  have  made  some  profits  The
 Instrumentations  Ltd,  Kotah  has
 increased  its  profit  from  Rs.  9
 lakhs  to  Rs  58  Jakhs.  But  I  would
 like  the  Minister  to  check  the  figures.
 There  must  be  some  mistake.  On
 p.  4  of  the  Report  it  is  stated  that
 the  profit  for  the  year  ‘1977-78  was
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 Rs,  297.64  lakhs,  but  I  checked  this
 with  the  atidited  statement  of  ac-
 counts  published  by  the  Bureau  of

 Public  Enterprises  and  found  that
 the  figures  are  different:  it  is  Rs.  58
 lakhs,  Anyway,  these  are  some
 things  about  which  the  Minister
 would  perhaps  like  to  have  a  cor-
 rect  picture

 Again,  if  you  take  Hindustan
 Cables,  it  78  said  that  it  has  increased
 its  profit  from  Rs.  207  to  Rs,  383
 lIekhs,  but  here  also,  there  must  be
 2  mistake;  it  wag  Rs  342  lakhs,

 If  you  take  the  over-all  perform-
 ance  of  all  these  industries  you  will
 find  that  there  is  a  loss.  Theretore,
 I  would  like  to  emphasize  that
 greater  attention  should  be  paid  to
 the  performance  of  the  public  sector
 enterprises,  I  am  one  of  those  who
 believe  that  the  public  seetor  has  a
 role  to  play  in  our  country,  that  it
 must  be  sustained.  But  it  does  not
 mean  that  it  should  be  supported
 in  every  way,  even  though  it  makes
 losses,  is  inefficient  and  works  below
 capacity.

 Now  let  me  turn  my  attention  to
 the  performance  of  small  scale  in-
 dustries.  The  Janata  Government
 has  been  raising  the  slogan  that  it
 ig  giving  greater  and  greater  em-
 phasis  to  the  small-scale  industries,
 But  even  here  the  performance  has
 been  poor,  compared  to  what  it  was
 in  the  last  year  of  the  previous
 Administration.  Ag  against  26,496
 small  scale  units  registered  in  1976-
 ा  only  24  were  registered  in
 197778  in  all  the  Directorates  of
 Thdustrieg  in  the  States.

 Madam,  the  figures  speak  for
 themselves,  and  that  is  the  record
 of  performance  in  the  first  yeer  of
 Janata  rule.

 The  accounts  for  the  year  1978-79
 3758  not  complete  and  detailed  com-
 ments  mugt  be  reservey  for  the  next
 year.  Navettheless,  the

 Pago has  claimeg-  a  growth  of  8  yer
 ‘over  the  previous  year.  “It  ‘you *
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 scrutinise  this  figure  of
 wee

 cent  a
 little  more  clovely,  you  fired  ‘that
 a  greater  part  of  this  per  cent
 growth  is  attributable  to  a  73
 cent  growth  in  power  generation  and,
 even  in  this  43  per  cent  growth  in
 power  generation,  30  per  cent  is  in
 hydro-generation,  thankg  ts  a  favour-
 able  mongoon,  and  a  shortfall  in
 thermal  generation  is  ntticed.  In
 basic  industries  like  steel,  coal,  dnd
 engineering,  the  production  is  stag-
 nant  and  there  is  nothing  to  eel
 complacent  about,

 On  page  109  of  the  Annual  Report
 the  Ministry  hag  clasmed:

 “In  aggregate  terms,  the  produc-
 tion  units  put  together  incurred  a
 net  loss  of  Rs.  9.7  croreg  during
 the  last  year.  Against  this,  it  is
 estimated  that  they  would  make  a
 profit  of  approximately  Rs  28
 crores  during  the  current  year.
 With  the  measures  in  hang  to  im-
 prove  the  working  of  the  units,  the
 estimateq  profit  next  year  is  esti-
 mated  to  be  of  the  order  of  Rs.  84
 crores...”

 This  will  give  an  impression  to  the
 Members  who  redd  this  thet  they  are
 improving,  But  if  you  compare  it
 with  the  performance  in  ‘1978673,  you
 will  find  that,  in  ‘1976-77,  the  profit
 made  was  Rs,  6.8  crores,  in  ‘1078-99,
 the  improved  performance  ‘of  the
 Janata  Ministry  will  bring  a  prom  of
 Rs.  28  crores  and  the  much  tore
 improved  performance  of  the  Janeta
 Ministry  in  the  year  1979-80  will
 bring  only  Rs,  54  erores.  [T  do  not
 know  how  tong  tt  will  take  far  the
 Janata  ‘Ministry  to  catch  ap  with  the
 ‘performance  of  the  previous  Ministry
 in  ‘1976-77

 ‘
 Madam  Chairman,  I  want  to  know

 how  much  time  I  have  taken
 MR  OHAIRMAN:  You  heve  teken

 7  minutes.

 SHRI  R.
 VENEATARAMAS:  PY do  not  Kiow  What  I'am‘  to

 ¥  will  try  #o'  sbesk  in  telegreghile
 ‘English,  rf  possible”
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 The  Industries  (Development  and
 Regulations)  Act  was  conceived  for
 the  purpose  of  diversifying  industries
 in  this  country.  In  fact,  m  the  early
 years  of  our  independence,  I  know,
 people  wanted  to  go  in  for  only  the
 traditional  industries  like  sugar  and
 textiles,  They  did  not  go  in  for  new
 industries.  Therefore,  we  used  the
 system  of  licensing  for  the  purpose  of
 diversifying  them  into  chmicals,  en-
 gmeering,  oil  refinery  and  other  in-
 dustries.  The  progress  that  we  have
 made  in  the  diversification  of  the
 industries  is  really  a  credit  to  the
 functioning  of  the  Industries  (Deve-
 lopment  and  Regulations)  Act.  But
 at  the  same  time,  unfortunately,  a
 namber  gf  unintended  evils  have  re-
 sulted  from  the  functioning  of  this
 Act.  The  manure  stimulates  the
 growth  of  the  plane,  but  at  the  same
 time  it  breeds  posts  and  worms,
 Similarly,  there  are  q  number  of  evils
 which  have  sprung  up  along  with  it.
 One  of  the  evils  is  that,  by  restrict-
 ing  the  growth  of  industries  through
 licensing,  we  have  enabled  a  number
 of  industries  to  concentrate  power  in
 their  hands.  In  fact,  we  issued  a
 long  list  of  banned  industries  saying
 that,  in  these  industries,  there  would
 be  no  scope  for  further  development.

 Sir,  in  the  early  Sixties,  I  used  to
 do  some  sales  talk  in  the  India  Invest-
 ment  Centre  abroad  for  inviting  in-
 vestment  in  this  country.  On  one
 occasion  one  of  the  American  inves-
 tors  said,  ‘Your  country  does  not  re-
 quire  any  investment.  You  seem  to
 have  developed  much  more  than
 America  itself’  JI  was  taken  aback
 and  I  asked,  ‘How?’,  Then  he  pro-
 duced  a  list  of  banned  industries  and
 said,  ‘In  your  country  all  these  inius-
 tries  are  banned.  In  America  none
 of  these  are  banned,  It  shows  that
 you  have  no  need  for  any  of  these
 industries’  |  am  citing  this  as  an
 example  to  show  that  by  restricting
 development  of  industries  you  have
 abused  the

 re  Pa
 the  Industries

 (Development  ang  stion)  Act.  It
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 has  gone  on  for  a  long  time.  Even
 in  the  latest  guidelines  issued  In  1977-
 48  |  find  08  .ndustries  have  been
 declared  in  tne  banned  list.  My  sug-
 gestion  to  the  government  is,  except
 those  industries  which  should  be  re-
 ulated  or  banned  for  the  purpose
 of  protecting  the  small  scale  indus-
 try,  no  industry  should  be  banned  at
 all.  Otherwise,  you  will  never  allow
 a  free  growth  of  industries  and  no
 country  hays  become  prosperous  by
 restriction  and  shortages,  Every  pro-
 sperous  country  has  grown  because
 of  a  plethora  of  goods  and  services
 produced,  Wherever  there  is  scope
 for  development,  the  investment  de-
 cision  should  be  left  to  the  entrepre-
 neur  and  government  should  not  step
 in  and  make  those  decisions  which
 must  necessarily  be  of  a  very  poor
 quality,  not  having  all  the  facts  be-
 fore  them

 My  second  point  with  regard  to  the
 general  policy  is  that  there  ig  a  lot
 of  confusion  in  the  minds  of  the  Janata
 Party  with  regard  to  their  attitude
 to  large  scale  industry.  The  Govern-
 ment  appointed  a  committee  under
 Mr.  HL  P.  Nanda,  an  industrialist,  to
 look  into  the  working  of  the  Indus-
 tries  (Development  and  Regulation)
 Act.  That  committee  has  made  cer-
 tain  recommendations,  I  have  no
 time  to  go  into  that.  One  of  the
 recommendations  of  that  committee  is
 that  the  core  sector  industries  must
 be  de-licenced—completely  de-licens-
 ed  On  the  other  hand,  we  find  sug-
 gestions  made  to  the  Party  by  various
 people  that  no  unit  which  has  an
 investment  of  more  than  Rs  00  crores
 should  be  allowed  ६0  expand  and,
 therefore,  there  must  be  a  ceiling.  All
 that  the  country  is  anxious  to  know
 from  this  government  is:  what  is  your
 policy  with  regard  to  this?  Even  after
 2  years,  if  you  do  not  enunciate  your
 Policy,  then  there  will  be  no  develop-
 ment  and  no  entrepreneurial  enter-
 prise,  There  are  areas  in  which  you
 should  encourage  private  enterprise
 because  we  have  accepted  a  mixed
 economy  There  are  areas  which  we
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 [Shri  R  Venkataraman]
 have  reserved  for  public  enterprise
 and  we  must  make  it  clear  Unless
 you  come  forward  and  make  it  clear
 to  the  country  the  areas  m  respect  of
 which  there  will  be  scope  for  private
 enterprise  and  areas  in  ~espect  of
 which  there  will  not  be  any  scope  and
 there  will  be  scope  only  for  public
 enterprise  I  am  afraid,  there  will  be
 mere  stagnation  in  the  country  It  38
 high  time  that  the  government  came
 forward  with  a  positive  statement  of
 policy,

 The  third  matter  on  which  I  would
 hke  to  make  a  comment  33  the  ques-
 tion  of  nationalisation  While  the
 Prime  Minister  says  that  f+  is  not  n
 favour  of  nationalisation  for  its  own
 sake  there  are  Jimsters  who  go  about
 saying  that  they  will  nationalise  ever)
 industry  conceivable  Mv  submission
 to  the  House  is  that  the  principle  in
 respect  of  nationalsation  has  been
 enunciateg  by  Prime  Minister  Jawa-
 harlal  Nehru  He  said  that  the  aval-
 able  national  resources  should  be  in-
 vested  in  building  new  industries
 with  the  latest  and  sophisticated  tech-
 nology  rather  than  investment  in  ११६
 ing  existing  units”

 The  reasons  being  thit  if  .ou
 buy  the  existing  unit  you  will  net
 add  one  more  employment,  nor  will
 you  add  more  goods  and  services  to
 the  country  But  ft  on  the  other
 hanfi,  you  invest  the  same  amount
 in  new  enterprises  you  will  be  able
 to  get  more  services  and  more  em-
 ployment  Therefore  in  respect  of
 nationalisation  mv  suggestion  cy  that
 Government  shoulq  come  forward  and
 say  that  all  the  new  enterprises  bas-
 ed  on  latest  and  sophisticated  techno-
 logy  must  be  undertaken  bv  the  Gov-
 ernment  itself  and  its  resources  should
 not  be  wasted  on  buying  of  the  ex:st-
 ing  units  except  those  sick  units  which
 we  take  up  for  reasons  other  than
 nationalisation

 I  will  come  to  one  more  point  on
 which  there  has  been  a  considerable
 confusion  of  thought  hoth  at  the  na-
 tional  and  international  levels  <A  lot
 of  money  is  spent  on  propagating
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 what  is  called  the  ‘appropriate  techno-
 logy’  Actually,  ths  is  an  endevour
 by  the  developed  countries  to  keep
 all  the  developing  countries  at  a  low-
 er  level  of  technology  and  maintain
 them  only  as  future  markets  of  the
 sophisticated  development  goods  In
 fact,  it  78  a  new-imperialism  and  on
 this  they  are  spending  &  lot  of  money
 I  would  like  to  draw  the  attention  of
 the  House  to  a  comment  in  the  Hindu
 which  appeared  yesterday

 “Given  the  existing  state  of
 India’s  development  (with  its  ad-
 vantages  as  well  88  weakness  and
 lags),  the  import  of  advanced  tech-
 nical  know-how  and  sophisticated
 plant  and  equipment  cannot  be  di<-
 pensed  with,  or  an  autarkic  line
 pursued  In  faqt  the  scemingly
 msulationist  tendency  that  is  inhe-
 rent  in  the  romantic  championing
 of  backward  and  mefficient  genres
 of  technology  under  the  :ignboard  .
 “appropriate’  (dovetailing  into  the
 line  that  has  long  been  advocated
 by  certain  vested  interests  which
 contend  that  a  poor  country  hke
 India  dog  not  really  need  rapid  in-
 dustrial  development)  is  the  surest
 way  to  soften  up  the  Indian  eco
 nomie  and  technologica)  fields  for
 the  loss  of  relative  self-rehance”

 Therefore  Madam  this  is  a  very  im-
 portant  aspect  which  people  like  mv
 self  would  hke  to  know  I  know  the
 gusto  with  which  the  new  theory  of
 ‘appropriate  technology’  5  being
 spread  In  fact  one  of  the  things
 which  they  do  is  that  thev  brainwash
 some  of  our  civil  servants,  they  brayn-
 wast  our  techonologists  and  see  to  it
 that  the  developing  countries  are
 kept  at  a  backward  level  Therefore
 we  must  be  very  chary  about  it  and
 in  the  choice  of  technology  we  should
 be  our  own  masters  and  we  should  be
 able  to  decide  what  is  meht  for  us
 and  we  should  not  be  led  by  these
 people

 Lastly  Madam,  the  Chrome  Leather
 Co  of  Madras  has  been  closed  for  8
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 long  time  for  over  a  year.  The  Muni-
 ster  wrote  to  me  that  he  had  asked
 the  Government  of  Tamilnadu  to  take
 at  up  and  work  it  through  the  Bank.
 Nothing  has  happened  to  it.  They  are
 all  on  hunger  strike.  Even,  other-
 wise,  they  are  all  hungry.  They  are
 on  hunger  strike.  I  have  written  to
 the  Minister.  I  hope  he  will  take
 some  action  on  it

 SHRI  DHIRENDRANATH  BASU
 <Katwa):  I  beg  to  move:

 “That  the  demand  under  the  head
 Ministry  of  Industry  be  reduced  by
 Rs.  100.”

 {Falure  to  formulate  well
 thought  out  industrial  plans  to
 secure  regulated  and  integrated
 development  of  industries  m  the
 country  and  for  industrial  growth
 through  close  monitoring  and
 management  of  inputs.  (4)].

 “That  the  demand  under  the  head
 Ministry  of  Industry  be  reduced  by
 Rs.  100.”

 [Failure  of  the  Bureay  of  In-
 dustrial  Costs  and  Prices,  New

 Delhi  to  advise  on  industrial  costs
 in  a  methodical  and  regulated
 way.  (5)].

 “That  the  demand  under  the  head
 Ministry  of  Industry  be  reduced  by
 Rs,  100."

 [Failure  of  National  Producti-
 जाए  Council  for  promotion  of
 productivity  through  training  pro-
 grammes,  productivity  surveys
 applied  research  and  implementa-
 tion  services.  (6)  i
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  by
 Rs,  100.”

 [Failure  to  establish  industrial
 units  in  new  selected  Backward
 Areas.  M1)

 “That  the  demand  under  the  head
 Ministry  of  Industry  be  reduced  by
 Ra  1

 (Failure  to  run  Heavy  Engi-
 neering  Corporation  and  other
 heavy  industries  to  increased  ca-
 pacity  utilisation.  (8)].

 “That  the  demand  under  the  head
 Ministry  of  Industry  be  reduced  by
 Rs.  100.”

 (Failure  to  set  up  and  encourage
 Publig  Sextor  Industries  in  the
 Backward  Areag  of  Nagaland,  Mi-
 zoram,  Assam,  Orissa  and  West

 Bengal,  (10) J.
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  by
 Rs.  400.7

 [Failure  to  set  up  the  Project
 of  HLM.T.  at  Darjeeling  in  West

 Bengal,  (10)).
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  by
 Bengal.  (10) J.

 [Failure  to  revitalise  Mokameh
 Umt  of  Britania  Engineering
 Company  Limited.  (46)]

 “That  the  demand  under  the  head
 Minmstry  of  Industry  be  reduced  by
 Rs  100.”

 है

 [Need  to  check  the  assets  and
 accounts  of  all  Government  Un-
 dertakings,  (47)].
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  by
 Rs,  100,”

 (Failure  in  formulating  well
 throughout  pian  to  run  joint  sec-
 tors  and  Public  Undertakings
 such  as  Scooters  India  Jimited,
 Heavy  Engineering  Corporation
 Limited,  Bharat  Heavy  Plates  and
 Vessels  Limited,  Jessopand  Com-
 pany,  Braithwaite  and  Company
 Limited,  and  Bharat  Wagon  and
 Engineering  Company  Limited.
 (48) 1,
 “That  the  demang  under  the  head

 Village  and  Smali  Industries  be
 reduced  to  Re  3.7

 (Failure  to  develop  village  and
 small  scale  industries,  (*)1.
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 “That  the  demand  under  the  head
 Village  and  Small  Industries  be  re-
 duced  to  Re  i.”

 [Failure  of  Nationa]  Small
 Scale  Industries  Corporation  to
 extend  its  services  to  the  Districts
 particularly  in  backward  areas
 like  Katwa,  Monteswar,  Purbas-
 thali,  Balarghat,  Pandua  and
 Kalina  and  Tribal  areas  in  Assam.
 (65)  J.

 “That  the  demand  under  the  head
 Village  and  Small  Industries  be
 reduced  to  Re.  Ww

 [Failure  of  Cotton  Corporation
 of  India  in  undertaking  price  sup-

 port  operation  and  effect  pur-
 chases  of  cotton  for  eventual  com-
 mercial  sales  not  only  to  NTC
 Mills  but  also  to  Millg  in  Pri-
 vate  Sector.  (68)) ]
 “That  the  demand  under  the  head

 Village  and  Small  Industries  be
 reduced  to  Re.  .7

 {Failure  of  Cotton  Corporation
 of  India  to  undertake  buffer  stock
 operation  commencing  from  the
 cotton  year  1978-79.  (87)].
 “That  the  demand  under  the  head

 Village  and  Small  Industries  be
 reduced  by  Rs.  100.”

 {Failure  to  set  up  Small  Cot-
 tage  Industries  in  Villages  and
 backward  areas  in  all  the  districts
 of  India.  (69)].
 “That  the  demand  under  the  head

 Village  and  Small  Industries  be
 reduced  by  Rs.  100.”

 [Failure  to  improve  the  work-
 ing  of  Khadi  ang  Village  indus-
 tries  Commission  and  to  repay  the
 past  loans.  (70)].
 “That  the  demand  under  the  head

 Village  and  Small  Industries  be
 reduced  by  Re.  100.”

 [Failure  to  implement  the  credit
 granting  scheme  to  small  scale  in-
 dustries  and  to  grant  more  fin-
 nancial  assistance  to  National
 Small  Industries  Ccrporation
 Limited  (m2.
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 “That  the  demand  under  tne  head
 Village  and  Small  Industries  be
 reduced  by  Rs.  190.”

 [Failure  to  step  up  the  activities
 of  Industrial  Cooperatives.  (72)].

 “That  the  demand  under  the  head
 Village  and  Small  Industries  be
 reduced  by  Rs.  100.”

 (Failure  of  Marketing  Assist-
 ance  Scheme  to  streamline  the
 marketing  researh  and  informa-
 tion  system  and  to  utilise  the
 existing  marketing  out  lets  like

 Super  Bazars.  (73)].

 “That  the  demand  under  the  head
 Textiles,  Handloom  and  Handicrafts
 be  reduced  to  Re.  4.7

 {Failure  of  the  Textile  Mulls
 under  National  Textile  Corpora-
 tion  to  maintain  capacity  produc-
 tion  §=(80)].

 “That  the  demand  under  the  head
 Textiles,  Handloom  and  Handicrafts
 be  reduced  to  Re.  oe

 {Failure  of  the  National  Textile
 Corporation  to  reduce  their  con-
 tinued  loss  m  spite  of  heavy  in-
 vestment,  (81)),
 “That  the  demand  under  the  head

 Textiles,  Handlooms  and  Hand-
 crafts  be  reduceg  to  Rs,  l.'

 [Failure  to  develop  Handicraft
 Industries.  (82)  L
 “That  the  demand  under  the  head

 Textiles,  Handloom  and  Handi-
 crafts  the  reduced  to  Re  ww

 [Failure  to  develop  Handloom
 and  Powerloom  Industmes.  (83)].

 SHRI  P  RAJAGOPAL  NAIDU
 (Chittoor):  I  beg  to  move:

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100.”

 [Failure  to  curb  the  growth  of
 large  Industrial  Houses,  (49)].

 “That  the  demend  under  the  head
 Industries  be  reduced  by  Rs,  190.”
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 [Failure  to  curb  influence  of
 Multinationals  on  our  Industries.
 (50)  iL

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  १00.7

 [Failure  to  replace  the  Report
 on  work  done  by  the  Bureau  of
 Industrial  Costs  and  Prices,  New
 Delhi  on  the  Table  of  the  House.
 (51)].

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100.”

 [Fatlure  to  produce  _  sufficient
 cement  for  the  growing  needs  of
 the  country.  (52)].

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100.”

 {Failure  to  reduce  the  cost  of
 cement.  (53)  L

 “That  the  demand  under  the  nead
 Industries  be  reduced  by  Rs.  100.”

 {Failure  in  producing  sufficient
 number  of  artificia]  lines  neces-
 sary  for  the  country.  (54)  |

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  i00”

 [Failure  7  manufacturing  suffi-
 cient  photo  film  material  re-
 quired  in  the  country  (58)  ].

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs,  100.”

 [Failure  tg  identify  correctly
 the  backward  areas  for  giving
 subsidy  for  starting  industries.
 (56)  j.

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs,  100.”

 {Need  to  declare  Kuppam,  Pala-
 maner  and  Punganur  Taluks  as
 backward  areas  in  Chittoor  Dis-
 trict,  Andhra  Pradesh  for  giving
 subsidy  for  setting  up  industries.
 (37)  dL

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs,  100."
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 [Failure  to  start  any  heavy  in-
 dustry  in  Rayalseema.  (58)  ]J.

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs,  100.”

 {Neglecting  public  sector  In-
 dustries  in  the  country.  (59) ).

 “That  the  demand  under  the  head
 Village  and  Small  Industries  be  re-
 duced  by  Rs.  100.”

 [Failure  to  survey  rural  Indus-
 try  and  to  prepare  action  plans  for
 industrial  development  in  rural
 areas.  (14).
 “That  the  demand  under  the  head

 Village  ang  Small  Industries  be  re-
 duced  by  Rs.  100.”

 [Lack  of  efficiency  in  Small  In-
 dustries  Service  Units  in  giving
 useful  advice  to  the  small  entre-
 preneurs,  (75)  i
 “That  the  demand  under  the  head

 Village  ang  Small  Industries  be  re-
 duced  hy  Rs.  100.”

 [Failure  to  persuade  the  Sthe-
 duled  Banks  to  give  loans  to  rural
 and  small  industries  quickly  and
 without  creating  difficulties.  (78)].
 “That  the  demang  under  the  head

 Village  and  Small  Industries  be  re-
 duced  by  Rs.  100.”

 [Failure  to  develop  markets  for
 selling  the  products  in  the  rural
 and  small  industries.  (1D).
 “That  the  demand  under  the  head

 Village  and  Small  Industries  be  re-
 duced  by  Rs.  100.”

 [Failure  to  develop  the  coir  in-
 dustry  as  required.  (78)3,
 “That  the  demand  under  the  head

 Textiles,  Handloom  and  Handicrafts
 be  reduced  by  Rs.  100.”

 {Failure  in  setting  apart  Dho-
 tees  and  Sarees  for  Handloom
 sector,  (85) 1.

 SHRI  ROBIN  SEN  (Asansol):  7
 beg  to  move:—

 “That  the  demand  undey  the  head
 Industries  be  reduced  hy  Rs.  100.”
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 {Failure  to  check  the  collabo-
 ration  of  big  monopoly  houses,
 and  middie  entrepreneurs  with
 foreign  monopoly  capital  in  the
 form  of  financia]  aid  and  technical
 know-how  (60)].

 “That  the  demang  under  the  head
 Industries  be  reduced  by  Rs
 100.”

 [Failure  to  check  modernisation
 and  rationalisation  by  big  emp-
 loyers  led  by  the  multinationals
 in  different  industries  thereby
 making  more  and  more  workers
 redundant  and  surplus  (61)1,

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs  100”

 {Falure  to  mplement  the  assu-
 tances  given  to  the  Refractory
 and  ceramic  workers’  union  to
 revise  the  present  poor  pay  scale
 and  D.A  of  the  workers  of  Cera-
 mic  Groups,  Burn  Company  Lim!-
 teq  (62))

 “That  the  demand  under  the  head
 Ministry  of  Industry  be  reduced  to
 Re  Ww

 {Fetlure  to  reduce  the  grip  of
 bureaucrats  in  formulating  the
 policies  of  the  Ministry  (86)].

 “That  the  demand  under  the  head
 Industries  be  reduceg  to  Re,  4”

 {Supply  of  defective  machinery
 by  BHEL.  to  Santaldihi  and
 Chandrapura  (DVC)  (92)]

 “That  the  demang  under  the  head
 Industries  be  reduced  to  Re,  77

 [Agreement  between  B,HE.L
 and  Siemens  thereby  giving  an
 opportunity  to  foreign  mulitina-
 tionals  to  interfere  jn  vital
 industries  (93)

 SHRI  BHAGAT  RAM  (Phillaur):
 I  beg  to  move:

 “That  the  demand  under  the  head

 rtd
 of  Industry  be  reduced  to

 LS
 [Failure  to  come  to  a  settlemert

 in  Wage  negotiations  due  to  undue
 interference  by  the  Bureau  of
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 Public  Undertakings  and  the  anti-
 labour  policy  of  the  various  pub~
 lic  undertaking  managements
 (87)}
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  to
 Re  1?

 {Failure  to  democratise  the
 Public  Undertakings  and  too  much
 dependence  on  the  bureaucrats
 (88)  ]
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  to
 Re  i”

 [Falure  to  end  contract  sys-
 tem  79  Pubhe  Undertakings  (89)].

 “That  the  demand  under  the  head
 Ministry  of  Industry  be  reduced  by
 Rs  100”

 [Need  to  set  up  composite  tex-
 tile  muls  including  weaving  up
 in  Punjab  to  utilise  total  produc-
 tion  of  cotton  in  the  State  and  also
 need  to  allocate  200  looms  for
 each  of  the  two  mills  being  set
 up  in  the  State  (90)},
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  by
 Rs  100”

 [Failure  of  the  management  of
 Kharay  Textile  Mill,  Kharar
 (Punjab)  to  protect  the  workers
 from  goonda  attack,  collaboration
 with  the  goondas,  false  cases  on
 the  workers,  unprecedented  police
 repression  and  worst  type  of  bu-
 reaucratic  attitude  towards  the
 workerg  resulting  in  the  closure
 of  the  mill  since  a  long  time  (919).

 SHR]  A,  K.  SAHA  (Vishnupur):  I
 beg  to  move:

 “That  the  demand  under  the  head
 Ministry  of  Industry  be  reduced  by
 Re.  100."  हि.

 [Need  for  setting  up  a  high
 power  committee  to  look  into  the
 fairs  of  the  industries  getting
 subsidies  for  a  number  of  years
 (169)],
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 “That  the  demand  unde,  the  head
 Industries  be  reduced  by  Rs.  00.7

 {Neeg  for  setting  up  salt  indus-
 try  at  Sundarban,  24  Parganas,
 West  Bengal  (179)].
 “That  the  demand  under  the  Fead
 Village  and  Small  Industries  be
 reduced  by  Rs,  100”,

 [Need  for  regularising  the  sup-
 ply  of  raw  materials  to  the  small
 and  cottage  industries  (188)].
 “That  the  demand  under  the  head

 Village  and  Small  Industries  be  re-
 duced  by  Rs.  100.”

 [Need  for  providing  an  organis-
 ed  marketing  facilities  for  the
 products  of  the  small  and  cotiage
 industries  (184) J. |.

 SHRI  MUKUNDA  MANDAL
 (Mathurapur)  I  beg  to  move:—

 “That  the  demang  under  the  head
 Ministry  of  Industry  be  reduced  by
 Rs.  100.”

 {Failure  to  extend  the  sphere
 of  activities  of  the  nationalised
 sector  (170)),
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  by
 Rs.  100.”

 {Failure  to  get  rid  of  the  grip
 of  the  monopolist  and  multma-
 tional  corporations  (171)1.
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  by
 Rs,  100.”

 {Failure  to  enthuse  self-depen-
 dence  in  respect  of  indigenous
 technology  and  industry  (172)).
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  by
 Rs,  100.”

 {Failure  to  instal  industrial  units
 in  Backward  districts  like  Bankura
 and  pururlia  in  West  Bengal

 (173)  Rh
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  by
 Ra.  100.”

 [Failure  t.  organise  mini
 cement  factory  in  Purulia  District
 West  Bengal  where  raw  materials
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 and  other  factors  are  present
 (174)].
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  by
 Rs,  100.”

 (Need  for  providing  financial
 assistance  for  the  growth  and  pro-
 tection  of  industrles  in  West
 Bengal  (175).
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  by
 Rs,  100”"

 {Need  for  national  policy  for
 the  equal  price  of  all  raw  mate-
 rials  needed  for  the  industry
 throughout  the  country  (76)1.
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  by
 Rs.  100.”

 [Need  fo,  proper  distribution
 of  raw  materials  to  all  States  ace
 cording  to  their  actual  needs  or
 demands  (177).
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  by
 Rs,  100.”,

 [Failure  to  purchase  jute  from
 the  jute  growers  by  the  Jute  cor-

 poration  of  India  (178) J.
 “That  the  demand  under  the  head

 Industries  be  reduced  by  Rs,  100.”

 [Failure  to  reorganise  the  ma-
 nagement  of  the  public  sector  in-
 dustries  (180) 1.
 “That  the  demand  under  the  head

 Industries  be  reduced  by  Rs.  100.”

 [Need  for  representation  of  la-
 pour  in  the  management  of  sick
 industries  for  their  revival  (181)),
 “That  the  demand  under  the  head

 Industries  be  reduced  by  Rs.  100."

 {Need  for  setting  up  industrial
 advisory  council  to  go  intp  the  in-
 vestment  proposals  to  all  sectors
 (182)1,,
 “That  the  demang  under  the  head

 Village  and  Small  Industries  be  re-
 duced  by  Rs.  100."

 [Failure  to  provide  economic
 and  technical  assistance  to  small
 and  cottage  industries  (185) ].
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 “That  the  demang  under  the  head
 Village  and  Small  Industries  be  re-
 duced  by  Rs,  100."

 (Failure  to  enthuse  small  and
 cottage  itidustries  (186)1.

 “That  the  demand  under  the  head
 Village  ang  Small  Industries  be  re-
 duced  by  Rs,  100.”

 [Need  for  setting  up  council?  for
 the  development  of  small  and
 cottage  ondustries  (18793.

 “That  the  demand  under  the
 head  Textiles,  Handloom  and  Handi-
 crafts  be  reduced  be  Rs.  100.”

 (Need  for  supplying  threads  and
 looms  to  the  weavers  by  the
 Government  through  the  co-
 operative  (188)  dL

 SHRI  P.  K  KODIYAN  (Adoor):  I
 beg  to  move:——

 “That  the  demand  under  the  head
 Textiles,  Handloom  and  Handicrafts
 be  reduced  by  Rs.  100."

 {Failure  to  contro!  the  rising
 price  of  textile  goods  (189) }.”

 “That  the  demand  under  the
 heag  ‘Textiles,  Handloom  and
 Handicrafts  be  reduced  by  Rs.  100”

 {Need  to  take  drastic  action
 against  the  private  textile  mill
 owners  for  arbitrary  increase  in
 Prices  of  textile  goods  (190)],
 “That  the  demand  under  the

 head  Textiles,  Handioom  and  Handi_
 crafts  be  reduced  by  Rs,  100."

 {Failure  to  make  available  ade-
 quate  quantity  of  controlled  va-
 riety  of  clothes  for  the  use  of
 common  people  (191) 1.
 “That  the  demand  under  the  head

 Textiles,  Handloom  and  Handicrafts
 be  reduced  by  Rs.  100.”

 [Neeq  to  provide  adequate
 quantity  of  yarn  to  harkiloom
 weavers  at  chesp  prices  (19897.
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 “That  the  demand  under  the  head
 Textiles,  Handioom  and  Handicrafts

 be  reduceg  by  88.  100,”

 {Need  to  set  up  a  committee  to
 enquire  into  the  problems  and
 difficulties  of  handloom  weavers
 and  to  suggest  measures  to  solve
 them  (198) J.
 “That  the  demand  under  the  head

 Ministry  of  Industry  be  reduced  to
 Re,  ww

 [Tendency  to  enter  into  techn.
 cal  collaboration  with  foreign
 companies  even  in  spheres  where
 indigenoug  technology  ig  capeble

 of  meeting  requirements  of  indus-
 trial  development  (184) J.

 “That  the  demand  under  the
 heag  Ministry  of  Industry  be  redu-
 ced  to  Re  wn

 [Co'laboration  agreements  with
 Multinational  Corporations  and
 public  sector  undertakings  (195)),

 “That  the  demand  under  the  head
 Ministry  of  Industry  be  reduted  by
 Rs.  100.”

 “{Slow  and  unsatisfactory  pro-
 gress  in  the  work  of  the  Com-
 mussion  of  Inquiry  on  large  indus-
 trial  houses  (196) }.

 we  That  the  demend  under  the  heed
 Industries  be  reduced  by  Re,  100.”

 [Need  to  discontinue  the  policy
 of  setting  up  joint  sector  indus-
 tries  (1979).

 “That  the  demand  under  the  head
 Industries  be  reduceq  by  Hs.  100,”

 TFailure  to  take  effective  mea~-
 sures  to  curb  the  growth  of  mo-

 nopoly  in  Industria]  sector  (198)).,

 “That  the  demand  under  the  head
 Industries  be  reduced  by  s.  I00.”

 [Need  to  break  up  large  indus-
 trial  houses  with  a  view  to  delink
 industries  from  them  (199) 1.
 “That  the  demand  under  the  head

 Industries  be  reduced  by  Rs,  2007
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 (Neeg  for  setting  up  a  com-
 mittee  to  enquire  into  the  conti-
 nuoug  growth  in  the  assets  of
 large  industrial  houseg  in  India
 (200)),
 “That  the  demand  under  the  head

 Industries  be  reduced  by  Rs.  100.”
 (Failure  to  prevent  the  increas-

 ing  penetration  of  foreign  multi-
 nationals  into  various  industrial
 sectors  in  the  country  (2019).
 “That  the  demand  under  the  head

 Industries  be  reduced  by  Re.  100.”
 (Need  to  set  up  more  consumer

 goods  industries  in  the  public  sec-
 tor  (202) ],

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs,  100,”

 [Undue  interference  of  the  Bu-
 reay  of  Industrial  Costs  and
 Prices  in  the  working  of  the  pub-
 lic  sector  undertakings  and  pre-
 venting  better  and  proper  under-
 standing  between  the  management
 and  the  labour  (208)  3}

 “That  the  demand  under  the  head
 Industries  be  reduced  by  Rs.  100.”

 [Failure  to  attain  self-suffi-
 ciency  in  the  production  of  cement
 (204)).

 “That  the  demang  under  the  head
 Industries  be  reduced  by  Rs.  100.”"

 [Need  to  drop  the  proposed
 broad-baseq  collaboration  agree-
 ment  between  Siemeng  ang  Bharat
 Heavy  Electricals  Ltd,  (205)},,

 “That  the  demand  under  the  head
 Industries  be  reduceg  by  Rs.  100.”

 (Need  to  encourage  the  deve-
 lopment  of  indigenous  technical
 know-how  in  public  sector  under-
 takings  (208)}.

 “That  the  demand  under  the  head
 Village  and  Small  Industries  be  re-
 duced  by  Rs.  100.”

 [Need  to  increase  the  allotment
 of  funds  for  development  of  In-
 dusteliil  Cooperatives  (207)].
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 a
 the  demand  under  the  head

 Village  and  Small  Industries  be  re-
 duceq  by  Rs,  100,"

 [Difficulties  faced  by  Industrial
 Cooperative  Units  due  to  lack  of
 adequate  institutional  finance  to
 help  them  (208)].
 “That  the  demand  under  the  head

 Village  ang  Small  Industries  be  re-
 duced  by  Rs.  100.”

 {Need  to  encourage  the  setting
 up  of  an  Industrial  Cooperative
 Development  Bank  in  Kerala  for
 the  promotion  of  Cooperative  In-
 dustrial  Units  in  the  State  (209)]

 aa
 the  demand  under  the  head

 Village  ang  Small  Industries  be  :e-
 duced  by  Rs.  100."

 [Need  to  speed  up  the  imple-
 mentation  of  the  Coir  Develop-
 ment  Scheme  in  Kerala  (210)],

 “That  the  demand  under  the  head
 Village  and  Small  Industries  be  re-
 duced  by  Rs,  100.”

 [Need  to  take  more  effective
 steps  for  popularising  coir  and  coir
 products  within  the  country
 (22)J.

 “That  the  demand  under  the  head
 Village  and  Small  Industries  be  re-
 duced  by  Res.  100.”

 [Slow  progress  in  setting  up
 District  Industrial  Centres  (212)}.

 “That  the  demang  under  the  head
 Village  and  Small  Industries  be
 reduced  by  Rs.  10.”

 {Need  to  accord  priority  to  the
 development  of  traditiona]  indus.
 tries  like  coir,  handloom,  fisheries
 and  handicrafts  in  fhe  programme
 of  the  District  Industries  Cent-
 Tes  (213) J.

 “Phat  the  demand  under  the  head
 Village  and  Small  Industries  be  re-
 dueed  by  Rs,  100.”

 {Failure  +  coordinsite  District
 Industries  Centres  ang  Intensive
 Rural  Development  Program-
 thés  (214)).
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 “That  the  demand  under  the  head
 Village  and  Small  Industries  be  re-
 duced  by  Rs  100”,

 [Nee  to  use  all  available  build.
 ings  of  the  old  Industrial  Estates
 for  the  purpose  of  setting  up  Dis-
 trict  Industries  Centres  (215)]
 “That  the  demang  under  the  head

 Village  and  Small  Industries  be  re-
 duced  by  Rs  100”

 [Need  to  gfve  special  importance
 to  Womens’  Industial  Units  m  the
 smal]  scale  sector  (216)
 “That  the  demand  under  the  head

 Village  and  Small  Industries  be  te-
 duced  by  Rs,  100"

 [Need  to  give  special  assistance
 to  small  scale  industrial  units  set
 up  by  people  belonging  to  Sche-
 duled  Castes  and  Scheduled  Tn-
 bes  (217)]

 MR  CHAIRMAN  The  cut  motions
 are  also  before  the  House

 PROF  R  K  _  AMIN  (Surendra
 nagar)  Madam,  Chairman,  I  consi
 der  the  discussion  on  Demands  ag  an
 occasion  to  take  stock  of  the  gituation,
 that  is,  what  is  on  the  debt  and  credit
 Bide  of  the  Ministry  of  Industry  dur-
 ing  the  last  year  and,  on  this  basis,
 where  we  are  and  where  do  we  pro-
 pose  to  go  for  the  next  year?

 Now,  7  we  look  back,  we  find  that
 the  mimetry  has  done  qurte  a  good
 job,  during  the  last  year  The  indus-
 trial  growth  hag  been  more  than  the
 previous  year  It  has  reached  up  to
 85  per  cent  It  coulg  have  done  bet-
 ter  but  at  least  it  has  attempted  to
 reach  a  reasonable  level  ‘During  the
 Jast  year,  it  has  established  new  dis-
 trict  centres  for  industrial  advice  It
 has  also  shaped,  after  8  long  period
 of  time,  the  mini-cement  policy  in
 order  to  establish  a  mini-cement
 plant  in  order  to  meet  the  needs  of
 the  situation  It  has  also  declared  a
 big  list  of  items  which  are  reserved
 for  the  cottage  and  small  scale  indus-
 tries  While  it  is  good  that  these  good
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 things  should  be  appreciated,  there
 are  a  number  of  things  which  are  on
 the  debit  mde  which  I  would  like  to
 point  out  go  that  in  the  next  year
 when  the  policy  is  being  shaped  by
 the  hon  ble  Minister  he  can  look  into
 these  aspects  more  fully

 Madam,  Chairman,  only  a  few  mi
 nutes  ago  my  hon  ble  friend  drew  the
 attention  to  the  question  of  appio-
 priate  technology  and  he  ,has  an  ob-
 section  to  it  My  own  grouse  is  that
 the  Ministiy  have  not  evolved  a  ‘PIO
 per  technology  policy,  that  18,  an  ap
 propriate  technology  policy  has  not
 becn  evolved  by  the  Ministry  When
 the  Janata  party  came  in  power  it  in-
 dicated  that  we  are  going  to  follow
 Gandhian  principle,  that  we  want  to
 decentiilisation  and  encourage  the
 sirall.  and  cottage  industiies  in  orde)
 to  give  more  ang  more  employment
 and  that  too  to  the  rural  areas  and  to
 the  poor  people  Ourg  was  to  be  an
 employment  oriented  policy  Now
 are  we  acting  accordingly?  In  order
 to  implement  that  strategy  one  of  the
 things  that  was  very  important  m
 that  strategy  was  to  have  a  technology
 policy  and  that  too  not  by  declaration
 of  one  or  two  principles  but  it  ghould
 be  well-institutionalised,  that  18,  when
 yOu  make  a  choice  of  technique,  take,
 for  example,  textiles  you  have  to  de-
 cide  how  much  percentages  there  will
 be  for  powerloom  and  how  much  of
 percentages  for  handloom  Then
 when  you  decide  on  a  cement  plant
 we  have  to  decide  whether  Bi  should
 be  50  tonnes  400  tonnes,  200  tonnes
 or  308  tonnes  plant  also  you  will  con-
 sider  aS  an  appropriate  technology
 while  looking  to  our  own  circumstan-
 ces  ang  resources  This  is  very  ne-
 cessary  because  we  cannot  take  tech-
 nology  as  a  ready-rrade  thing  from  the
 West  It  should  cater  to  the  cons'-
 mer  needs  of  our  country  We  want
 to  satisfy  and  raise  the  standard  of
 living  of  our  poor  people,  Their  de-
 mands  for  goods  and  services  are  not
 the  same  as  those  in  the  West.  There
 fore,  to  satisfy  our  demands  the  tech-
 nology,  looking  tO  our  resources  and
 our-unskilled  labour,  should  be  such
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 which  should  be  appropriate  for  our
 production.  This  requires  an  institu-
 tional  set-up  where  the  technology
 choises  are  being  studied,  implemen-
 ted  and  tested,  The  search,  re-
 search  and  testing  should  go  together
 in  that  institution.  Our  scientific  and
 research  centres  which  were  establish.
 तु  after  950  are  not  proper.  They
 are  also  not  in  tune  with  the  require-
 ments  of  the  country.  Probably,  if  you
 see  the  record  for  the  last  30  years
 whatever  research  has  taken  place
 has  not  been  carrieg  to  the  industry
 so  far.  Now,  the  Minister  of  Indus-
 try  ought  to  have  over-hauled  the
 entire  thing  and  created  an  institu-
 tional  set-up  which  could  be  well-
 fitted  for  making  our  choice  about  ap-
 propriate  technology.

 Madam  Chairman,  the  second  thing
 which  I  wouid  like  to  point  out  is  that
 we  have  made  during  the  last  year
 certain  policy  statements  which  are
 not  appropriate  to  the  employment
 oriented  strategy  which  we  have  ad-
 opted.  We  talk  about  nationalisation
 withou;  raising  adequate  resources  ia
 the  public  sector;  we  have  a  take
 over  policy  but  without  any  objective
 and  consistent  guideline  and  that  is
 Why  government  had  to  face  strictu-
 Tes  from  the  court  regarding  the  tak-
 ing-over  of  a  tyre  unit.  Similarly
 about  licensing,  Decentralisation  re-
 quires  de-licensing  policy  which  the
 licensing  policy  has  been  continued
 and  I  know  of  one  ९8४5९  about  the
 floor  mills  where  for  the  last  two
 years  no  decision  has  been  taken  with
 the  result  that  the  existing  floor  mills
 are  having  the  monopoly  benefits  as
 the  government  is  not  able  to  take  de.
 cision  regarding  the  manne;  in  which
 the  licences  are  to  be  granted.  Now
 such  a  delay  gives  benefit  to  the  mo-
 nopolists  and  at  the  same  time  the
 consumers  ate  put  to  difficulty.

 Now,  Madam  Chairman,  one  finds
 that  on  the  one  hand  the  policy  of
 merger  of  the  sick  units  with  the
 healthy  units  is  being  adopted  ang  on
 the  other  hand  you  find  there  ig  lot  of
 delay.  A  aick  unit  requires  immediate
 help  to  remove  sickness  and  the  doctor
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 must  come  in  time.  If  the  doctor
 com  when  the  pateient  is  dead
 then  it  is  of  no  use,  When  I  look  in-
 to  the  list  of  date  of  application  by
 the  sick  unit  and  the  date  of  final  de-
 cision  I  find  there  is  delay  of  six
 months,  eight  months  and  sometimes
 of  nine  months.  It  means  you  are
 not  serious  about  sicknes.  Then  uilti-
 mately  you  have  to  give  it  to  the  fa-
 mily  unit,  On  the  one  hand  you  con-
 sider  family  units  as  a  bane  ang  a
 curse  on  the  society,  at  the  same  time
 whatever  policy  you  adopt  you  have
 to  give  the  sick  units  to  them.  This
 should  not  happen  and  the  Ministry
 must  evoive  a  consistent  policy  and
 consistent  utterances  in  regarg  to  such
 matters.

 While  I  have  pointed  out  these
 weaknesses  let  me  take  one  o,  two
 industries  where  these  weaknesses
 are  visible.  First,  I  take  up  the  tex-
 tile  industry.  In  the  textile  industry
 last  year  the  obligation  to  supply  the
 janata  cloth  which  was  put  on  ail  the
 textile  mills  was  taken  out,  Many  of
 the  healthy  mills  producing  fine  and
 super-fine  cloth  used  to  give  a  sub-
 sidy  of  a  rupee  or  two  rupees  a  metre
 to  other  mills  who  would  produce
 their  obligation  on  their  behalf.  With-
 out  any  counter-burden  or  arrange-
 ment  the  minister  took  away  that
 burden  with  the  result  a  windfall  has
 been  given  to  healthy  mills  by  this
 decision  of  the  government  to  take
 over  this  obligation  and  keep  it  in  the
 National  Textile  Corporation,  Why
 was  it  taken  over?  What  was  the
 point  in  doing  it?  Have  you  imposed
 any  other  financial  obligation  on  the
 part  of  good  mills  in  order  to  en-
 courage  either  the  handloom  of  power-
 loom  sector  where  labour  intensive
 methods  coulg  be  adopted?  No  such
 thing  was  done  at  that  time,

 Madam  Chairman,  the  second  exam-
 ple  I  would  like  to  give  is  that  of
 eotton  industry.  Prices  of”  ‘cotton
 available  to  the  farmers  depend  on
 the  whole  set  of  arrangements.  Tf  you
 give  the  support  price  then  do  you
 have  the  machinery  for  purchase  of
 cotton  at  the  support  price?  Do  you
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 keep  those  regularisations  that  one
 cannot  keep  More  than  one  or  two
 months‘  stock?  Do  you  put  obliga-
 tion  of  0  per  cent  use  of  the  man-
 made  fibres  by  all  the  cotton  textile
 mills?  90  you  have  an  arrangement
 to  give  enough  credit  to  cotton  trade
 Do  you  have  forward  market  mecha
 nism  available?  If  you  tinker  with
 any  House  of  these  then  injustice  is
 to  be  done  to  the  cotton  growers.
 Parental  care  ought  to  be  given  by
 the  Minister  of  Industries.  He  can-
 not  say  that  I  have  done  my  part
 instructing  the  Cotton  Corporation
 to  purchase  cotton  at  the  support
 price  but  what  happen  to  the  next
 and  the  other  aspects  is  not  very
 concern.  If  he  leaveg  it  to  the  Com-
 merce  gnd  the  Finance  Minister  with-
 out  pursuing  vigorously  then  what-
 ever  medicine  he  gives  wil)  not
 serve  its  purpose.  He  should  go
 to’  the  Commerce  Minister  and
 tell  him  how  forward  market  me-
 chanism  has  to  be  introduced.  He
 should  go  to  the  Finance  Ministry  and
 tell  them  how  support  price  should
 work,  You  should  tell  him:  Give  95
 per  cent  credit  to  the  traders  and  cot-
 ton  growers  at  the  support  price.  You
 can  give  that  even  to  the  textile  mills
 who  are  buying  cotton.  You  can  give
 95  per  cent  of  the  credit  at  the  sup-
 port  price  and  a  higher  margin  when
 the  prices  go  up  above  the  support
 price.  This  is  what  is  needed  and  if
 the  Minister  of  Industry  does  not  look
 into  this  aspect,  I  am  afraid,  all  the
 other  steps  which  he  has  taken  will
 not  yield  any  results.  Some  steps
 have  been  taken  after  undue  delay,  In
 the  past  2  or  3  years  the  cotton  grow-
 ers  have  been  losing  lot  of  money.
 Your  rule  to  producers  for  using  0
 per  cent  man-made  fibre  igs  still  con-
 tinuing.  Only  quite  recently  some  of
 these  were  given  up  but  that  tod  aft
 great  deal  of  delay  which  has  caused
 untéld  suffering’  on  thie’  part  of  ‘the:

 ton’  growers.  The  prices  were  g0-
 ing  down  in  fig  Vast  2  years,  Ever
 nearly  “I  the
 ought  to  have  taken  this  devisiba  but’
 it  requited  2  yard  off  great  sulterny
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 on  the  part  of  the  cotton-growerg  to
 convince  the  Minister  that  this  zule

 ene
 to  be  givén  up  once  andq  for

 Regarding  the  man-made  textiles
 and  the  balance  of  trade,  it  is  very
 visible  that  whatever  exports  we  haa
 in  (1976-77  were  reduced  in  ‘1977-78
 These  are  still  going  down  in  ‘1978-79.
 If  you  look  to  the  import  of  raw  mate-
 rial,  that  is,  man-made  fibre,  the
 total  cost  is  about  Rs,  99  to  Rs.  200
 crores.  What  is  the  total  amount  of
 fabricg  from  the  man-made  fibre
 which  we  are  exporting?  It  is  of  the
 order  of  Rs,  8  to  Rs.  30  crores.  The
 balance  of  trade  deficit  only  on  that
 man-made  fibre  account  comes  to
 the  tune  of  Rs.  90  crores.  If  we  don’t
 impose  the  export  obligation  on  the
 part  of  the  textile  mills  who  are
 using  man-made  fibres  wholly  or
 partially,  then,  such  g  deficit  will  con-
 tinue.  Therefore  you  must  impose  a
 restriction,  at  least  on  the  impor,  of
 fibre,  which  is  directly  competing  with
 cotton,  In  the  country  the  amount
 of  cotton  is  quie  enough.  It  is  more
 than  adequate.  It  is  therefore  very
 necessary  that  the  import  of  viscose
 fibre  at  least  should  be  prohibited,  be-
 cause,  it  directly  competes  with  २०-
 ton.

 Now,  I  woulg  like  to  point  out  one
 lacuna  which  remains  in  the  textile
 policy  of  the  Government,  3  or  4
 years  ago,  when  the  textile  industry
 was  in  difficulties,  it  wag  thought  that
 loang  ehould  be  provided  to  them  at
 lower  rate  of  interest,  or  what  are
 known  as  ‘soft  loans’.  But  during  the
 lest  2  years,  they  have  been  making
 huge  profits.  One  of  the  magnates
 who  has  been  in  the  industry  for  the
 last  50  years  in  Ahmedébad  has  said
 that  in  hig  life-time  he  has  never  seén
 such  huge  profits  belng  earned  by  the
 textile  mills.  A.  suggestion  which
 was  thade  when  the  textilé  mills  were
 in  diffiguitids  and  were  sick,  is  being

 plerienited  How,  when  they  ate
 no  (ek  In.  tact: healthy  -ani

 But  you  o
 with  tis.  ft  is’  fist  like  giving  a:  ine
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 medicine  to  a  healthy  person  when  it
 wag  required  only  for  a  sick  person.
 At  that  time  such  a  step  would  have
 been  appropriate  but  after  so  much
 of  delay.  If  you  give  this  sort  of
 medicine  to  a  healthy  person,  tha:
 will  be  of  no  use,  Therefore,  what  I
 submit  is  that  soft  loan  should  be  dis-
 continued  forthwith.  This  is  my  sub-
 mission  The  Industrial  Development
 Bank  still  gives  those  loans  to  the
 textile  units  althogh  the  textile  units
 are  making  huge  profits  They  could
 meet  their  requirements  from  their
 own  resources,

 Then,  it  has  been  said  that  the
 handloom  industry  has  to  be  encour-
 aged  Handloom  industry  is  a  vey
 “ootly  affar.  It  derives  its  ex-
 sstence  only  because  of  the
 export  potential.  For  export  they
 require  300  per  cent  cotton  fab-
 rics.  \How  can  they  know  whether
 the  yarn  got  from  the  textile  mill  is
 !°0  per  cent  cotton?  The  cotton  mils
 walle  supplying  the  yarn  mix  the
 man-made  fibre  with  the  cotton  yarn.
 5,  when  they  send  their  commo-
 dities  abroad,  immediately  they  are
 rejected.  When  the  handloom  people
 exported  their  commodities,  they
 were  rejected.  For  instance,  when
 the  goods  were  exported  to  Australia,
 they  were  rejected  hecause  they  were
 mixed  with  man-made  fibre.  So,  the
 Government  should  ensure  that  the
 cotton  fibre  which  is  sent  abroad
 should  be  of  00  per  cent  cotton
 varn  If  necessary,  this  job  shouwid
 be  done  by  the  National  Textiles  Cor-
 poration  Another  thing  is  that  in  re-
 gard  to  handloom,  N.TC,  itself  can
 take  up  the  job  of  supplying  00  per
 cent  cotton  to  the  handloom  industry.

 There  is  another  point,  that  is,  re-
 farding  sericulture.  Now,  our  Cen-
 tral  Silk  Board  is  in  Bombay.  But  our
 stk  production  activities  are  done  in
 Karnataka,  Jammu  &  Kashmir,  and
 around  Banaras  and  not  in  Bombay.
 The  job  given  to  the  Silk  Board  is  to
 issue  certifieates  for  export  while  it
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 should  look  after  the  developmental
 work  Sericulture  is  the  most  labour
 intensive  industry.  It  is  labour  inten-
 sive  both  in  terms  of  raw  siik  and
 also  in  the  matter  of  preparing  fab-
 rics  from  raw  silk.  Last  year,  we
 earned  about  Rs.  400  crores  by  ex-
 port  of  these  fabrics.  Now  what  is  to
 be  done  in  this  regard?  How  is  it
 that  the  Ministry  is  not  thinking  of
 estublishing  a  croper  machinery  in
 order  to  see  that  the  development  in
 sericulture  industry  takes  place?  It
 has  a  tremendous  potential  for  em-
 ployment  The  Board  should  not  be
 socated  at  Bombay  and  it  should  be
 focated  in  one  of  those  places  where
 the  industry  is  loeated.  It  should  be
 given  the  developmental  work  and
 not  the  work  of  issuing  certificates
 for  export  of  the  goods,  It  is  the  Fix-
 port  Promotion  Councils  duty.

 MR  CHAIRMAN;  Mr.  Amin,  T  am
 calling  the  next  speaker,

 PROF  R.  K.  AMIN:  Thank  you.
 SHRI  BEDABRATA  BARUA  (Ka-

 liabor):  Madam  Chairman,  it  is  a  bit
 difficuit  to  speak  on  the  policies  of
 this  Government.  There  has  been  50
 much  confusion,  contrary  objective
 has  been  stated,  and  contrary  policy
 declarations  have  been  made  that  one
 does  not  know  what  is  the  Govern.
 ment  policy  at  the  various  levels  This
 Government  had  assumed  pewers  two
 years  ago  and  they  had  been  fuming
 and  fretting.  I  would  like  to  take  up
 their  policy  about  the  multi-nationai
 companies,  for  example.  It  has  been
 claimed  tha,  these  multinational  com-
 panies  are  working  against  the  na-
 tion’s  interest.  I  would  like  to  know
 from  the  Government  what  is  real'v
 being  done  to  curb  the  activities  of
 these  multinationals  I  had  asked  4
 few  questions  from  the  Department
 of  Company  Affairs.  |  we  onrrrised
 to  know  only  matters  regarding  Far-
 eign  Fxchange  Regulations  Act  were
 mentioned  in  their  reply  which  ate
 well-known  to  all  of  us.  It  onlv  con-
 cerned  with  shareholdings  and  not
 controls  exercised  by  foreigners,
 What  is  happening  there?  I  wanted
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 to  know  it  from  the  Company  Affairs
 Mepartment  But  they  did  not  like  to
 answer  this  question  and  they  passed
 it  on  to  the  Finance  Ministry.  ?
 asked  about  the  control  being  exer-
 eised  over  the  multinationals.  The
 Finance  Ministry  had  said  that  it  was
 entirely  decided  by  voting  in  their
 general  body  meeting  and  Govern-
 ment  had  nothing  to  do  in  this.  They
 said  that  they  did  not  interfere  in
 the  internal  matter  of  the  company,
 There  are  so  many  facets  of  multina-
 tional  operation  in  India  Indian
 companies  are  not  considered
 ag  multinationals  if  they  are  register-
 ed  in  India  and  if  they  have  less  than
 50  per  cent  shareholdings.  Many  of
 them  have  been  functioning  as  they
 please.  There  were  some  contro’s
 over  them  by  the  previous  Govern-
 ment  Phihps  India  Ltd,  to  make  an
 example,  had  over-produced  to  the
 extent  of  300  per  cent.  Such  acts  are
 pushing  out  Indian  enterprises  and
 very  good  Indian  companies  are  not
 able  to  function.  And  then  the  Gov-
 ernment  takes  no  action  saying  that
 it  has  no  power.  The  Government  is
 also  not  taking  necessary  powers  tc
 take  action  by  amending  the  IDR  Act
 and  still  they  are  speaking  of  pushing
 out  the  multinational  compames

 About  the  big  business  houses,
 there  has  been  a  iot  of  tall  talk.

 Again,  here  nothing  has  been  done.
 Under  the  Companies  Act  there  is  a
 provision  under  Section  27  about  de-
 linking  of  big  business  houses  from
 the  companies.  That  can  be  done  by
 introduction  of  professional  manage-
 ment;  managemeny  that  could  be  ap-
 proved  only  if  found  fit  and  proper
 to  be  appointed  But  there  also  noth-
 ing  has  been  done.  J  asked  a  question
 directed  to  that  Ministry  to  know
 what  action  has  been  taken  about  de-
 linking  and  the  Ministry  was  frank
 enough  to  tell  me  that  no  action  was
 taken.  It  was  not  considered  neces-
 sary  to  delink  any  company  from  the
 control  of  the  big  business  ‘houses.
 That  was  exactly  the  reply  given  to
 me.
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 Now,  the  appointment  of  Managing
 Directors  of  big  business  houses  is  :n
 the  hands  of  the  Government.  I  asked,
 appointment  of  how  many  Managing
 Directors  of  the  big  business  houses
 and  multinationals  had  been  disap-
 proved  and  the  reply  was  that  prac-
 tically  none  has  been  disapporved.
 They  said  that  it  had  been  disapproved

 in  two  cases,  but  the  reasons  for  their
 disapproval  were  not  known  I  would
 like  to  know  that,

 About  the  monopoly  control,  noth-
 ing  has  been  done  again.  I  rece:ved
 a  reply  but  I  am  not  quoting  that  and
 taking  the  time  of  the  House.  Again,
 there  is  a  lot  of  talk  about  rural  an-
 dustries,  but  what  is  being  done  in
 regard  to  that?

 The  Commerce  Ministry  has  Veen
 taking  credi;  not  only  for  exports  that
 they  are  making,  but  also  fo:  non-
 exports  If  they  fail  to  export  they
 say  that  it  is  being  done  in  order  to
 help  the  country;  no  export  becomes
 another  slogan  If  it  fails,  it  takcs
 the  credit,  if  70  succeeds  in  export:7,
 it  takes  the  credit  Export  7९  basica!-
 ly  necessary  and  ‘no  imports’  As  १7९०
 necessary  when  it  helps  our  economy
 Within  two  years  of  Janata  rule  ours
 has  become  an  import-based  econo-
 my  It  was  not  so  previously  Now,
 we  are  importing  everything,  even
 salt,  cement  etc.  What  is  that  we  are
 not  importing?  The  same  capacity
 that  is  available  now  was  available
 earher  also  and  it  was  able  to  meet
 the  needs  of  the  country,  Even  ०)
 and  foodgrains  are  being  imported
 In  spite  of  that,  we  are  not  able  to
 make  both  ends  meet.  We  have  been
 talking  of  creating  jobs  in  the  smal!
 seale  sector.  What  we  are  doing  by
 resorting  to  imports  is  that  we  are
 creating  jobs  outside  the  country.  I
 can  give  you  the  figures,  but  I  do  not
 have  the  time  IDPL  order  books  are
 all  but  empty,  but  yet  super-thermal
 plants  are  being  imported  freely.
 Same  is  the  case  with  practically  all
 the  public  secter  enterprises  in  the
 name  of  having  too  much  foreign  ex-
 change.  That  is  true,  but  they  should
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 know  how  to  use  that  foreign  ९२०
 change.

 Recently,  the  Steel  Authority  has
 announced  8  per  cent  cut  in  the  pro-
 duction  of  steel.  Could  the  Govern-
 men,  have  allowed  a  private  sector
 company  to  announce  such  a  cut  in
 production,  which  may  lead  to  hoard-
 ing  and  blackmarketing.  They  might
 have  taken  a  decision  in  view  of  the
 shortage  of  coal  and  due  to  misma-

 nagement,  but  how  can  they  an-
 nounce  it?  If  the  private  sector  would
 have  done  it,  they  woud  have  been
 hauled  up  for  this.  On  the  other
 hand,  the  railways  are  opposing  na-
 tional  permits,

 To  add  to  the  confusion,  the  Hindu-
 stan  Times,  in  its  issue  dated  380
 April,  979  has  said:

 “Move  to  halt  expansion  of  pub-
 lic  sector.  <A  strong  opinion  s
 growing  within  the  Government  in
 favour  of  virtually  freezing  the  pub-
 lic  sector  to  its  present  dimensions
 and  concentrating  on  improving  the
 profitability  of  the  State-run  units,
 According  to  sources,  the  Finance
 Ministry  is  against  a  policy  of  bit-
 ing  more  than  the  Government  can
 chew,  and  would  be  unwilling  to
 consider  new  projects  in  the  public
 sector  unless  they  were  as  vita]  as
 power  or  fertiliser  factories.

 The  Industry  Ministry  is  known  to
 hold  contrary  views,  but  seems  to
 have  been  pushed  to  a  difficult  spot
 after  the  recent  castigation  of  the
 pubtic  sector  management  by  the
 Prime  Minister  himself.”

 All  this  has  to  be  clarified  I  still  iry
 to  believe  that  we  have  a  Government
 and  though  I  think  that  this  report  is
 very  much  true,  I  would  like  the
 Government  io  clarify  what  exactly
 has  been  happening.  There  has  been
 thorough  demoralisation  in  the  public
 sector.  I  think,  the  Ministers  should
 be  held  responsible  for  the  perform-
 ance  of  the  public  sector.  The  Minis-
 ters  in-charge  of  economic  Ministries
 should  be  made  to  do  their  work;  they
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 have  to  do  their  home  work  and  should
 really  apply  their  minds  to  the  work
 of  their  respective  Minustries,

 I  would  suggest  that  we  must  have
 at  least  a  target  of  0  per  cent  growth
 rate  in  the  industrial  field.  We  are
 having  some  sort  of  a  growth  rate.  In
 the  automobile  industry,  for  example,
 what  38  happening?  We  are  having
 growth  in  the  production  of  trucks.
 How  it  is  the  costliest  mode  of  trans
 port.  Why  are  we  having  it?  Govern-
 ment  is  asking  that  coal  should  be
 hauled  by  trucks,  while  Railway's
 capacity  is  being  restricted,  Who  are
 the  beneficiaries?  What  type  of  eco-
 nomics  is  this—raising  and  pushing  up
 of  prices  in  all  directions?

 Look  at  the  sick  industries.  By
 now,  Rs.  2500  crores  by  way  of  bank
 advances  are  gettng  invelved  in  the
 sick  industry.  What  is  the  policy
 about  the  sick  industries?  How  to
 prevent  industries  from  getting  sick?
 What  type  of  control  is  Government
 envisaging?  Uptill  now,  it  was  all  in
 jhe  stage  of  declarations.

 On  the  other  hand,  the  growth  of
 production  is  at  the  cost  of  labcur.
 And  if  there  is  no  labour,  apart  from
 creating  unemployment,  it  cuts  out
 demand,  Our  national  objective
 should  have  been  growth  with  the
 highest  employment  potential.  But.
 unfortunately,  we  are  importing  tech-
 nology  even  new.  Every  3  months  we
 have  the  Foreign  Investment  Com-
 mittee  and  they  are  allowing  the  im-
 port  of  technology—both  equity  parti-
 cipation  and  the  ordinary  types  of
 consumer  technology  are  being  im-
 ported.  One  cartocnist—I  do  not  know
 whether  it  was  Abu  or  somebody  else
 —-said,  when  we  had  the  atomic  ex-
 plosion,  that  now  that  we  were  having
 atomic  explosion,  let  us  go  forward  to
 produce  our  cwn  chocolates  and  chew-
 ing  sums.  Actually,  this  country  has
 the  technology  to  produce  practically
 anything.  We  have  educated  man-
 power  wh'ch  is  available.  They  have
 gone  out  and  spread  out  throughout
 the  world;  but  we  are  not  able  to  put
 them  together,  to  produce  the  techne-
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 logy  The  late  Mr  Sarabha:  told  me
 when  I  was  visiting  the  atomic  power
 plant,  that  they  could  get  produced
 anything  they  wanted--because  Nehru
 wanted  them  to  produce  them  in
 India  There  was  no  difficulty  at  ull
 A  number  of  experts  would  go  to
 IDPL  and  BHEL  and  tell  them  their
 requirements,  and  they  will  design
 them  The  country  can  desgn  them
 Bul  we  depend,  and  the  Government
 depends  on  DGTD  whe  say  that  such
 a  technology  38  not  available  at  pre-
 sent.  It  only  means  that  nobody  5
 making  it  But  the  point  1s,  who  can
 make  if  That  aspect  they  have  nevel
 looked  into  This  import  of  foreign
 technology,  instead  of  increasing  pro-
 ductien  euminates  competition  That
 has  been  going  on  I  am  not  part-
 culariy  saying  that  this  Government  is
 doing  it  But  in  our  national  life  this
 has  been  a  great  mistake,  wz  that  we
 are  getting  technolosy  and  then  that
 person  getting  that  technology  tries  to
 lull  every  other  competitor

 When  Coca  Cola  came—it  is  gocd,
 in  one  respect,  that  that  company  38
 going—there  were  literally  hundreds
 of  people  who  were  bottling  very  re-
 freshing  and  healthy  cold  drinks  m
 India  They  were  pushed  out  All
 those  drinks  were  pushed  out,  when
 Coca  Cola  came  In  this  manner,  when
 you  get  something,  te  a  foreign  col-
 laboration,  with  a  technology  and  a
 hig  name  everybody  i4  pushed  out
 There  was  a  plant  which  was  produc-

 ng  beer  somewhere  in  North  India
 I  know  the  name  I  will  not  ‘ay  that
 It  had  an  Indian  name  and  it  could
 not  sell  It  went  to  a  foreign  coun-
 try,  get  a  foregn  name  without  any
 change  in  technology  Nothing  Only
 9  change  in  the  name  Thev  had  to
 pay  something  for  the  name  And
 immediately  the  country  started  pur
 chasing  that  beer  Purchases  from
 that  company  went  up

 One  company  was  producing  tooth
 brushes  in  Bombay  The  tooth  brush-
 es  would  not  sell  Then  the  multi-na-
 tionals  came  and  teld  that  company:
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 “G  ve  us  this  tooth  brush  for  50  paise,
 but  pack  7  in  our  name”  They  mar-
 keted  it  for  Rs,  50.  And  it  sold.  And
 the  company  also  got  50  paise  and
 grew  This  is  the  probiem  It  is  only
 the  name  which  is  being  sold;  and  it
 is  only  the  brand  that  is  being  sold.

 We  must  stop  this  repetit.ve  import
 of  technology  In  tytes,  we  have  got
 Dunlops,  we  have  got  Firestones  and
 others—all  with  the  same  technology
 the  same  collaboration  agreements  and
 with  the  same  remittances—Rs.  30
 lakhs  or  Rs  50  lakhs  down  And  a
 new  technology  75  continuously  and
 repeatedly  being  placed  to  keep  up  the
 technical  collaberation  And  the
 guide.ines  for  the  import  of  technology
 laid  down  by  Government  are  most
 absurd  They  include  everyth  ng,  for
 sophisticated  technology,  we  can  do
 this  and  that  But  the  point  is  that
 thi,  technology  could  have  been  im-
 ported  at  a  strcke,  tke  Japan  did
 when  they  developed  it  We  could
 have  imported  technology  which  is  not
 very  advanced  And  then  we  can  de-
 velop  it  in  our  country  in  the  publc
 sector  and  hand  it  over  to  any  num-
 ber  of  companies  who  would  like  to
 have  it  That  is  the  way  for  indus-
 trial  development  Then  nobody  would
 have  the  sort  of  an  agreement  viz,
 that  this  technology  will  not  be  trans-
 ferred  to  anybody  else

 Every  agreement  for  transfer  of
 technology  contains  a  clause  that  this
 technology  will  be  secret,  it  wil)  not
 be  handed  over  Today,  there  are
 companies  which  are  producing  bulbs;
 whether  it  ig  Philips  or  some  other
 company,  they  have  an  agreement  tc
 keep  the  technology  secret  ‘Yet  there
 are  companies  in  India  which  are  pro-
 ducing  good  bulbs  without  coljabo-
 ration  We  are  also  producing  good
 bulbs  and  would  have  foreign  techno-
 logy  Same  is  the  case  with  tyre,
 There  are  4-5  other  companies  which
 have  no  technological  collaboration
 and  still  they  are  producing  good  tyres
 and  noboy  questions  which  tyre  is
 better
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 it  should  be  on  a  national  basis  so
 that  we  do  not  go  on  importing  tech-
 mology  for  producing  sauce,  polished
 marble  memorials  and  that  type  of

 In  a  country  like  India,  our
 technology  import  policy  must  be  very
 restricted,  We  can  confine  to  areas
 like  oil  exploration;  and  in  those  areas
 where  we  cannot  possibly  rule  out  a
 foreign  collaboration,  we  can  get
 somebody  to  spend  money  and  ex-
 Plore  something,  It  ig  all  right  for
 us.

 Another  area  in  which  we  have
 failed  badly  is  in  our  policy  towards
 the  backward  area.  During  the  past
 regime  ang  during  the  rule  of  the
 party  to  which  I  had  the  privilege  to
 belong,  there  was  some  effort  io
 develop  the  backward  area,  Now  the
 slogan  has  become  80  diffusive  that
 one  does  not  know  whether  there  is
 even  a  talk  of  developing  the  back-
 ward  area;  it  is  no  longer  talked
 about.  There  is  not  even  a  murmur.
 No  sound  is  heard  about  it.  Speaking
 for  myself,  I  think  the  backward
 areas  do  not  need  the  type  of  assis-
 tance  that  has  been  offered.  What
 they  need  is  equal  availability  of  po-
 wer.  This  is  the  basic  thing.  My
 State  of  Assam  ig  backward.  If  you
 give  a  small  amount  of  money  here
 and  there  it  will  not  help  me,  An
 industrial  licence  will  not  help  me
 since  without  power  nobody  will  go
 to  Assam.  But  if  power  is  supplied—
 not  the  power  availability  of  /4th
 of  the  developed  area  per  capita  now
 being  provided—it  will  help  me.  No
 amount  of  effort  made  by  the  previcus
 Assam  Government  ang  the  present
 State  Government  had  changed  this
 policy  of  the  Central  Government.
 Unless  power  is  supplied  and  equal
 transport  facilities  are  provided,  it
 will  not  be  developed,  Possibly,
 Azzam  would  not  be  able  to  get  equal
 transport  facilities,  but  there  should
 be  some  effort  to  equalise  them,
 Brahmaputra  route  could  have  given
 us  good  transport  facilities,  but  no
 effort  is  being  made  to  develop  it.
 The  Constitution  provides  that  there
 should  be  a  national  waterways  like
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 national  railways,  like  national  road-
 ways,  like  national  airways  but  30
 years  have  passed,  even  this  matter
 of  declaring  Brahmaputra  a  National
 waterway  has  not  been  paid  any  at-
 tention.  I  asked  a  question  from  the
 Minister  concerned.  He  said,  “There
 ig  no  proposal,”  There  is  not  even  a
 declaration  that  Brahmaputra  is  a
 National  Water-way.  Also,  the  back-
 Ward  area  needs  equal  quotas  of  de-
 velopment  materials,  In  cement,
 again  Assam’s  quota  is  /7th  of  the
 quota  of  Haryana  and  Punjab.  Every
 time,  we  say  that  it  should  be  in-
 creaseq  but  they  say,  “No,”  In
 Assam,  blackmarket  prices  of  cement
 are  always  2-1/2  times  of  the  quoted
 prices  of  cement  and  yet  there  is  no
 response  when  we  ask  for  increase  of
 quota.  So,  if  the  backward  areas  have
 to  be  developed,  they  must  be  given
 equal  facilities.  It  is  not  a  question
 of  giving  them  some  money.

 If  the  smal]  scale  industries  have  to
 be  developed,  then  all  restrictions
 should  go,  When  they  are  allowed  to
 have  no  restriction,  that  itself  causes
 so  many  restrictions—filing  of  80
 many  forms.  Sometimes,  they  would
 prefer  not  to  be  declared  as  small
 scale  industries.

 I  had  gone  to  the  public  sector  in-
 dustries  where  they  were  not  allowed
 to  increase  production,  In  the  ord-
 mance  factory,  in  Jabalpur,  they
 were  producing  20  per  cent  of
 the  capacity,  They  said  that  they
 would  like  tn  produce  other  consuyner
 products.  Somehody  from  here  teéle-
 phoned  to  them  saying  that  it  was  not
 their  business  to  go  on  producing
 things  that  were  not  within  your
 competence.  Today,  they  have  got
 competence  to  produce  things.  IDPL,
 I  have  heard,  has  got  the  competence
 to  produce  the  best  blades,  but  they
 were  dissuaded,  The  same  mechanism
 works  here.  Somebody  from  some
 Ministry  gives  a  telephone  call  at  the
 instigation  or  at  the  initiative  of  the
 big  industrial  houses  who  ate  pro-
 ducing  those  goods.  Even  when  they
 have  the  best  capacity  to  produce  that
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 commodity,  they  are  not  allowed,  all
 the  restrictions  are  placed  before  them
 if  they  want  to  produce  consumer
 %tems  With  all  these  things,  I  am
 really  sorry  that  this  country  28  not
 havittg  an  industrial  policy  today  but
 confusion  and  political  moves  and  po-
 litical  statements  One  munistry  78
 working  at  ¢ross  purposes  with  the
 other  ministry  I  do  not  know  how
 they  are  collaborating  ang  working
 and  calling  themselves  government  I
 hope  government  will  see  to  ४७  that
 things  are  really  moving  in  the  direc-
 tion  of  progress

 st  प्राम  सुम्दर  दास  (सीतामढी)
 समापति  महोदया,  मैं  उद्योग  विभाग  के

 मातहूत  मागो  का  समर्थन  करते  के  लिए  खडा

 हुमा हूं  i

 Vi  hrs.

 [Saar  M,  Sarvawarayan  RAo  sn  the

 Chatr  ]

 इस  एरकार  वा  जो  इडस्ट्रिपल  पालिसी
 का  स्टेटमेट  दिशम्बर  977  में  हुआ  था
 उसके  झाग  का  कार्यान्‍्व८्त  पिछने  छाल  मई  में

 शुरू  हुआ  मेरे  कहने  का  तात्पयं  यह  है  कि

 हमे  जो  977  मे  मेन्डेट  प्राप्त  हा  था,
 डब  मेन्डेट  के  अतृद्वार  हुमारी  नयी  भौद्योगिक
 मीति  इधस्ट्रियल  पालिसी  स्टेटमेट  के  बाद  रे
 दिस्म्प र,  977  »  लागू क।  गया।  श्र्य  उसके
 तहत  डिस्ट्रिक्ट  इडस्ट्रीज  सेन्टर  के  मातहत
 कुटोर  उद्योग  शोर  छोटे  उद्योगो  को  बढावा
 देने  का  बाम  शुरु  क्या  गया  हैं  ।

 समापति  ज,,  झऋापको  स्मरण  होगा  कि
 जिप  समय  पह  पोषणा  क।  गयी  थी  स  समय
 सरकार  ने  यह  कहा  था  कि  चार  वर्षो  के  अन्दर
 देश  के  पत्ती  जिलो  में  जिला  उद्योग  केन्द्रों  को
 स्थापना  हो  जाएगी  लेकिन  एक  साल  के  अन्दर
 झन्दर  ही  हमने  जिला  उद्योग  खोलने  का  जो

 टारगेट  रखा  था  उससे  कही  ज्यादा  केस  खोल
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 दिये  गये  हैं  शोर  ऋभी  246  उद्योग  केन्द्र  अल
 रहे  है।  979  तब  (रे  देश  में  जिना  उद्यान
 केद्र  खुल  जाएगे।  यहु  दिद्ध  बग्तों  है  वि;
 हमारो  ररवार  की  जो  नीति  था  ह-1 अ  नीति  ह
 कितना  सफलतापूर्वक  कार्यान्वयन  क्व्गि  ब्य
 और  झागें  भा  द्  नीति  को  कार्यान्दित  व  (ने
 के  लिए  सरकार  कृत  सकरप  है  7  सरकार  की
 नीयत  में  इस  बारे  मे  कोई  खोट  नही  है  ।

 मैं  ऋपको  यह  भी  स्मरण  कराना  चाहुगा
 कि  जिन  क्षेत्रों  मे  जिना  उद्योग  केन्द्र  खोलने
 की  बात  चली  तो  उस  समय  इनके  दारे  में
 शका  प्रबट की  गयी  थी  शुरू  मे  जद  प्लानिंग

 शुरू  हुई  तो  ड्घ  साल  ब्नाक  डवलपमेट
 ऋाफिसर  के  तहत  ध्लाव'  डबलपमेट  एरियाज
 बनें  थे।  वे  रूरल  इडस्ट्रज़  के  विकास  के  लिए
 बने  थे  लेक्नि  वह  प्रयोग  चल  नहीं  झुका  था
 इसीलिए  जब  जिला  उद्योग  केन्द्र  की  घोषणा
 की  गयी  तो  कई  लोगो  ते  झ्राशका  प्रकट  की
 थी  और  पिछले  दाल  जब  इसी  विभाग  की
 मांगों  पर  बहुप  चल  रही  थी  तब  भी  कई
 साननीय  उदस्थो  ने  आशका  7  कट  की  थो  कि
 जब  पिछला  प्रयोग  असफल  हुआ  है  तो  वही  यह
 प्रयोग  भी  झसफल  न  हो  जाएं।  लेकिन  जहां
 पिछ  ला  प्रयोग  ग्रामोद्योग  या  गाधीजी  की
 याद  की  पति  के  न्ब्प  में  किया  गया  था  वहा
 समूचे  देश  को  जो  भ्रौद्योगिक  नीति  थी,  उसके

 एक  झश  के  रूप  में  ग्रामोद्योग  के  विकात
 का  कार्यक्रम  चालू  नहीं  किया  गया  था।
 इसके  कारण  ही  बहू  फेल  हो  गया  |

 967  के  चुनाव  के  बाद  जब  केख  मे
 काग्रेत  की  सरकार  थी  शौर  विभिन्न  राज्यों
 मे  विभिन्न  दलों  को  सरकारें  थी  तो  केस्द्रीय
 स्पोन्सड  स्कीम  के  प्रन्तगेत  झान  वाले  कार्य  को
 को  बन्द  कर  दिया  गया  था  ।  लेकित  झाज

 यह  प्रसन्नता  की  बात  है  कि  झाज  भो  जब

 कई  राज्यो  मे  विभिन्न  दलों  की  छ्तरकारें

 हैं  तब  जिला  उद्योग  केर्द्रो  को  स्थापना  को  जा

 रही  है  और  सभी  राज्य  सरकारें  पूरी  निष्ठा
 के  साथ  इस  कार्यक्रम  का  समर्थन  कर  रही  हैं|
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 महंज  इसलिए  है! ह  कार्यक्रम  को  लागू  कर

 रही  हैं  कि  इससे  उत्पादन  बढ़ेगा  और  रोजगार
 के  भ्रवस्तर  भी  बडेंगे  ।

 जहा  तक  जिला  उद्योग  केन्द्र  को  प्रगति
 का  सवाल  है,  उसमे  कुछ  ऐसे  सवाल  प्राते  है
 जिनकी  ओर  मैं  उद्योग  मत्रो  का  ध्यान  आाक्ृष्ट
 करता  चाहूगा  |  खाकर  हमे  अपने  राज्य
 का  अनुभव  है,  बिहार  मे  करीब  is  जिला
 उद्योग  केन्द्र  ह ैऔर  उनमे  जितने  भी  डिस्ट्रिक्ट
 मैनेजर्स  की  नियुक्तित  हुई  है,  सब  के  सब
 प्राविन्शियल  संबिस  के  आदमी  है  ।  मुझे  याद
 आता  है  कि  उद्योग  स्त्री  ले  पब्लिक  सैक्टर
 के  बारे  मे  चर्चा  करते  हुए  एक  जगह  जिक्र  किया
 आ  कि  पड्लिक  सैबटर  का  एक  नया  मैनेजमैंट
 कल्चर  होना  चाहिये  t

 दूतरी  जगहू  उन्होंने  यह  भी  कहा  था
 कि  पब्निक  सेक्टर  में  एक  होशियारी  है,
 यहा  ब्यूरोक्रेसी  का  बहुत  प्रीडोमोनेंट  हो
 गया  है  जो  कि  नही  होना  चाहिये  ।  लेकिन

 जैसे  कि  डिस्ट्रिक्ट  ्स्ट्री  सेन्टर्स  मे,
 खास  कर  हमारे  राज्य  मे  जो  स्थिति  हैं  उस
 हिसाब  से  सब  जगह  सिविल  सर्वेन्ट्स  को  रखा
 गया  है  जिनको  कि  विकास  के  कार्यक्रम  का
 ने  व्यावह्ारिक  ज्ञान  है  श्रौर  न॒सैद्भान्तिक

 ज्ञान  है  t  ठोक  है,  कि  7  लोगों  को  उसकी
 ट्रैनिंग  दी  गई  है,  लेकिन  मेरी  तो  अपनी  राय
 है  कि  उपके  लिये  जब  तक  कोई  स्वतन्त
 पसंनल  की  व्यबस्था  नही  होगी  जो  कि  उच्च
 काम  को  कर  सके,  तब  तक  सिर्फ  प्रशाससिक
 अधिकारियों  को  जिला  उद्योग  केन्द्र  मे  बैठाने
 का  कोई  झच्छा  झसर  नही  होगा  ।

 दुचरी  जो  त्रुटि  व्यवहार  मे  देखने  में
 आई  है,  चाहेस्माल  स्केल  इइस्ट्रो  हो  या  काटेज

 इंडस्ट्री  हो,  यह  सही  है  कि  बड़े  उद्योगों  के  लिए
 बढ़े  द्न्फा  स्ट्रक्चर  हैं  जैसे  सडक  हैं,  रेल  गौर
 बिजली  हैं,  लेकिन  यहूं  मानना  कि  छोटे
 उद्योग  श्लौर  कुटीर  उद्योग  को  शायद  उतने
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 इन्फ्रा  स्ट्रक्चर  की  जरूरत  नही  है,  तो  सरकार

 वहा  हूं  गलती  कर  रही  है।  जो  रा-मेटीरियल
 ग्राना  चाहिये,  उसके  लिये  मार्केटिंग  के  लिये
 भी  इन्फ़ा  स्ट्क्बर  को  आवश्यक्ता  है  लेविन
 धरकार  उस  पर  ज्यादा  ध्यान  नही  दे  रही  है  t

 डिस्ट्रिक्ट  इंडस्ट्री  मन्ट्स  का  3,  4  जगह  ा
 मेरा  अनुभव  है,  उनके  पास  सिर्फ  झपने  विभाग
 के  काम  के  लायक  साधन  है,  लेक्नि  सरकार
 की  ओर  से  जो  और  इन्फा  स्ट्रकचर  के  लिये
 करना  चाहिये  बह  नही  हो  रहा  है,  जैसे  कि

 कोई  बड़”  उद्योग  खुलता  है  तो  सरकार  पर
 उसकी  जिम्मेदारी  रहती  हैं  कि  यह  इन्फा

 स्ट्रक्चर  ्दे  मुहैया  करे  लेकिन  छोटे
 उद्योगो  के  सम्न्बन्ध  मे  शायद  राज्य  सरकारे
 झभी  अपने  उत्तरदायित्व  का  निर्वाह  नहीं  कर

 रही  है  +

 पिछले  दिनो  कन्द्रांय  सरकार  न  प्रोग्रेस
 रिपोट  भी  मांगी  थी  ।  महाराष्ट्र  भौर  झ्रान्ध
 सरकार  से  डिस्ट्रिक्ट  इंडस्ट्रीज  सेंटर  के
 मैनेजर्ग  ने  करीअ-करीब  सथ  लोगो  ने  रिपोर्ट
 झौर  एक्शन  प्लान  भेजा,  लेकित  बिहार  में
 8  में  से  केवल  5  जगह  द  रिपोर्ट  शौर

 एक्शन  प्लान  झाया  है  वहा  यह  कमी
 लगती  है  t

 एक  पौर  भी  कमी  लगती  है,  बहुत  से
 कार्य  शुरू  किये  गये  है  जिसमे  टेबनो-इकनामिक

 सर्वे  किया  गया  है  |  बह  बहुत  जल्दबाजी  में
 किया  गया  है  ।  जैसे  इंडियन  काउनन्सिल
 श्राफ  एप्लाइड  इकतामिक  रिसर्च  है,  इस

 तरह  के  जो  प्रोफेशनल  श्रार्गेनाइजेशन्स  हैं,
 चाहे  यूनिवर्सिटीज़  है,  इनको  भी  सरकार  को
 सचेत  करना  चाहिये  ताकि  बह  ठोक  से  टेक्नो-
 इकनामिक  सर्वे  करे  शौर  इवैल्यूशन  तथा  मौनि-
 टरिंग  का  काम  भी  कर  नके  ।  मौनिर्टारिग
 के  लिए  सरकार  ते  एक  मशीनरी
 इवाल्व  की  है,  लेकिन  घरकार  के  द्वारा
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 एक्सपर्ट स  लोगों  को  इसमें  इन्वौल्व  करना
 चाहिये  ।  लेकिन  इसके  बावजूद  भी  एक
 शहूर  मे  पिछले  मई  से  काम  शुरू  हुआ  है,
 एक  साल  भी  पुरा  नही  हुआ  है,  इतने  दिनो
 के  भ्रन्दर  जितने  नये  उद्योगो  का  रजिस्ट्रेशन  हुआ,
 नये  उद्योगों  को  प्रोडक्शन  में  लाया  गया,
 जितने  लोगो  को  एम्पलायमेट  मे  लाया  गया,
 वहा  स्थिति  काफी  सन्‍्तोषप्रद  है  1

 एक  शोर  चोज  मैं  केनद्र  सरकार  के
 ध्यान  में  लाना  चाहुगा  ।  पिछले  कितने  ही
 सालो से  क्षेत्रोय  वियमता  बढती  जा  रही  है,
 जो  बैकवर्ड  रीजन्स  हैं  उनमे  बेकवर्डनेंस
 बहुत  बढ़ती  जा  रही  है  और  जो  फार्बड
 रीजन  है  वह  श्रागे  बढ़ते  जा  रहे  है  ।
 डिस्ट्रिक्ट  इडस्ट्रीज़  सेन्टर  द्वारा  इन
 इम्बेलेन्सेज़  को  सुधारने  की  कोशिश  की  जा
 रही  है,  लेकिन  बिहार  मे  कई  उद्योगो  के  लिये
 बिहार  के  इडस्ट्रियल  ड ैलवपमेट  कार्पीरेशन
 ने  चाहा,  बिहार  के  इडस्ट्री  मिनिस्टर  की
 झोर  से  इनने  प्रपोज़ल्स  जाये  लेजिन  वह  अभी
 तक  सैटर  म  इडस्ट्री  डिपार्टमेंट  मे  पेडिंग  मे
 पडे  हुए  है  ।  इस  साल  जो  उद्यांग  'मत्ादाथ  की
 रिपोर्ट  शाई  है  उसमे  भो  कुछ  चांजो  वा
 जिक्र  ब्यथिा  गया  है  जैसे  उत्तर  बिहार  मे
 क्लस्टर  साफ  शूगर  फैक्टरीज़  ्  और  उसके
 दगाल  पर  आधारित  पेपर  प्लाट्स  के  लिये
 रा-मैटीरियल  क।  माग  हैं,  उस  6  लिव  बेतिया
 में  काम  करने  का  प्रपोज़ल  धाया  लेक्नि

 बहुत  समय  से  हमको  पता  चल  रहा  था  कि
 केन्द्रीय  मरबार  उसको  क्लीयर  करने  की
 स्थिति  मे  भ्रा  गई  है  ।  लेकिन ए  क  डेढ महीने
 से  वह  फ्राइल  बेसी  हो  पड।  हुई  है।  मैं  चाहूगा
 कि  उद्योग  मत्रा  जवाब  देते  हुए  स्पष्ट  रूप  से
 बतायें  कि  बय।  बहु  बेतिया  वाली  फ्र क्टरी
 स्वापित  करने  जा  रहे  है  या  नहीं  ।

 घिहार  राज्य  को  तरफ  |  तीन  जगह
 स्पिनिंग  मिल  लगाने  के  बारे  मे  भी  डिमांड
 की  गई  है,  मगर  सेंटर  ने  झभाी  तक  उसको
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 क्लीयर  नहीं  किप  है  ।  इर्प  तरह  बिहार  के

 इडस्ट्रयल  डे वलपमेट  कमिशर  शौर  हगर्पीरेशन
 दोनों  ने  एक  सीमेट  की  फैक्टरी  लगाने  की  भी
 भाग  की  है।  वहु  फ्राइल  भी  सेट्रल  गवर्न॑मेट
 के  पास  पैौडिग  मे  पडी  हुई  है।  यह  धही  है  हि
 सेटल  गवर्नमेट  का  रुख  हमारी  समस्याप्ो
 के  प्रति  सहानुभूतिपूर्ण  है,  लेकिन  भ्रभी  तक
 निर्णय  नही  हो  पा  रहा  है  ।  मेरा  निवेदन  है
 कि  इस  बारे  में  शीघ्रतापूर्वक  निर्णय  क्या
 जाना  चाहिए  ।

 पिछले  दितो  .5  माचे  को  राज्य  सभा  मे

 यह  प्रश्न  उठाया  गया  कि  मयूर  (केरल)  से
 बिडेला  का  कारखाना  थिना  लाइसेंस  भौर
 बिना  प्रनुमति  के  कसी  खाप्त  वस्तु  का  उत्पादन
 कर  रहा  है  और  नागदा  (मध्य  प्रदेश)  म
 बिडला  के  एक  यूनिट  में  लाइसेंस्ड  कैपेसिटां
 से  वही  ज्यादा  उत्पादन  हो  रहा  है  |  राज्य  मर्त्।,
 श्री  जगदम्बी  प्रसा  यादव,  ने  वहा  यह
 आश्वासन  दिया  कि  इस  सम्बन्ध  मे

 कार्यवाही  की  जा  रह  है  ।  मैं  चाहुगा  ि
 उद्योग  मत!  स्पष्ट  रूप  रे!  बताये  कि  वह
 इस  विषथ  मे  क्या  कार्येवाही  करने  जा  रह
 है  t

 ate  में  बिडला  वा  एक  साबुन  का
 कारखाना  है  ।  उस  कारखाने  वे  खुलने  से

 पहले  वहा  पर  साबुन  के  300  बादेज  इडस्ट्री
 के  यूनिट्स  थे  ।  लेक्नि  उस  कारखाने  के

 खुलने  बे  बाद  उन  मे  &  200  यूनिद्ध  बन्द  हो
 गये  है  ।  एक  तरफ  तो  सरवार  चाहती  हैं  वि
 बड़े  बडे  इडस्ट्रियल  हाउसिज्ञ  के  एकाधिकार
 मानोपल।  को  कम  किया  जाये,  मगर  दूसरी
 तरफ  उनके  द्वारा  कानून  का  प्रत्यक्ष  उत्लघन
 क्यि  जाने  पर  भ।  उनके  विरुद्ध  कोई  कार्यवाही
 नही  क।  जात॑  है  ।  प्रकार  को  इस  सम्धन्ध
 में  कोई  निर्णयात्मक  कदम  उठाना  चाहिए--
 उसे  केवल  घोषणाएं  करने  तक  सीमित  नहीं
 रहना  चाहिये  ।
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 बिहार  राज्य  से  यहां  पर  कास्टिक  सोडा  की
 एक  फैक्टरी  स्थापित  करने  का  भी  एक  प्रस्ताव
 शाया  है।  चार  पांच  साल  पहले  बिड़ला  की
 ओर  से  कास्टिक  सोडा  की  फ़ैक्टरी  लगाने
 की  अनुमति  मांगी  गई  थी,  लेकिन  एम०
 झार०  दी०  पी०  एक्ट  के  कारण  बह  भ्रनूमति
 नहीं  दी  गई  ।  पेट्रोलियम,  कैमिकल्ज  और
 फ़र्टेलाइज़ज  मिनिस्ट्री  ने भी  उसकी  भ्रनुमति
 नहीं  दी  ।  तब  इन  लोगों  ने  तत्कालीन  मुख्य
 मत्री  स ेमिल  कर  यह  चाहा  कि  श्रगर  उनके  पास
 पर  लाइसेंस  नहीं  दिया  जाता  है,  तो  बिहार
 सरकार  यह  कहे  कि  उसका  इडस्ट्रियल
 डेबेलपमेंट  कार्परेशन  उनके  साथ  मिल  कर
 जायंट  सैक्टर  में  कास्टिक  सोडा  का  कारखाना
 लगाना  चाहता  है  |  उस  कारखाने  के  लिए
 अनुमति  दे  दी  गई  ।

 वह  कारखाना  जायंट  सैक्टर  में  होगा,
 जिसमें  25  परसेंट  शेयर  बिड़ला  की  तीन

 फ़ेक्टरियों--पैन्ट्यूरी,.  ग्वालियर  रेयन
 और एक  अन्य  फ़ैक्टरी-के  रहेंगे,  26  परसेंट
 शेयर  बिहार  सरकार  के  होंगे  और  बकिया
 ईक्विटी  शेयर  बेचे  जायेंगे  ।  बिड़ला  ने  कहा  है
 कि  झगर  कोई  शैयर  नहीं  खरीदेगा,  तो  हम
 खरीद  लेंगे  ।  यद्यपि  उनके  शेयर  25  परसेंट
 रहेंगे,  लेकिन  मैनेजमेंट  उन्हीं  के  हाथ  में  रहेगा  ।

 बिजली  के  लिए  वे  चाहते  हैं  कि  उन्हें
 बिजली  कनसेशनल  रेट  पर  9  पैसे  प्रति-यूनिट
 के  हिसाब  से-दी  जाये,  झौर  सरकार  उनको  डेढ़
 प्रेसा  प्रति-यूनिठ  का  भनुदान  दे  ।  झाज

 भागलपुर  का  सिल्क  उद्योग  बिजली  के  बिना
 बन्द  पड़ा  हुआ  है  1  उत्तर  बिहार  से  चौबीस
 घंटों  से  केवल  दो  तीन  घंटे  तक  बिजली  मिलती
 है।  बिहार  के  इलैकिटूसिटी  बोर्ड  ते  कहा  है  कि
 ये  बिजली  के  लिए  झपना  कैप्टिव  प्लांट  लगायें,
 हम  उन  लोगों  के  फ़ायदे  के  लिए  25  करोड़
 म्ष्पया  खर्च  कर  के  एक  एक्स्ट्रा  प्लांट  नहीं
 लगा  सकते  हैं।

 मैं  उद्योग  मंत्री  के  कहुंगा  कि  पिछली
 सरकार  से  जो  समझौता  किया  था,  उसको
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 वह  रह  करें,  उसकी  सब  टम्ज  एंड  कन्डीशन्ज
 को  देखें  -  यदि  कास्टिक  सोडा  की  इस  फ़ैक्टरी
 को  अनुमति  दी  गई,  तो  बिहार  के  पब्लिक
 एक्सचेकर  पर  बहुत  बड़ा  बड़ेन  पड़ेगा  ।

 इसी  सन्दर्भ  में  मैं  एक  बात  श्रौर
 कहना  चाहूंगा  |  बिहार  में  और  बिहार
 ही  क्‍या  समूचे  नार्दन  रीजन  में  पावर
 की  बहुत  शार्टेज  है  और  श्रभी  सरकार
 इस  स्थिति  में  नहीं  है  कि  तात्कालिक
 इसका  कोई  निदान  करे  ।  हो  सकता  है  उत्तर
 बिहार  का  यह  पावर  का  प्राबलम  सुज़फ्फरपुर
 का  जो  थर्मल  पावर  स्टेशन  है  उस  के  चालू  होने
 के  बाद  समाप्त  हो  जाय  लेकिन  उसमें  अभी
 तीन  साल  का  समय  लगेगा  ।  तब  तक  या  तो
 उत्तर  बिहार  का  श्रौद्योगिकरण  नहीं  होगा
 या  सरकार  वहां  ऐसे  उद्योग  लगाने  की  तरफ
 ध्यान  दे  जिन  में  पावर  का  कन्जम्पशन  बहुत
 कम  होता  है  ।  ज्यालाजिकल  सर्वे  डिपार्टमेंट
 को  इस  के  ऊपर  कुछ  काम  करना  चाहिए  |

 उदाहरण  के  लिए  मैं  कहना  चाहूंगा  कि
 कलकत्ता  में  ग्लास  फैक्ट्री  है।  उस  के  लिए
 सैंड  उत्तर  प्रदेश  के  नैनो  से  झाता  है।
 जहां  तक  मेरी  खबर  है  भौर  इस
 के  संबंध  में  उद्याग  के  लोगों  से  जो  मुझे
 जानकारी  मिली  है  उसके  प्राधार  पर
 मैं  निश्चित  इस  राय  का  हूं  कि  दक्षिण  बिहार
 में  झौर  उत्तर  बिहार  के  कुछ  स्थानों  में  यह  सैंड
 मिल  सकता  है  ।  सिर्फ  उस  की  वाशिंग  की
 झावश्यकता  है।  तो  क्या  सरकार  इस  पोजीशन
 में  है कि  बिहार  में  सैंड  वाशिंग  का  प्लांट  बहु
 लगाए  ?  इस  ग्लास  का  काफी  मात्रा  में

 एक्सपोर्ट  होता  है  श्रगर  यह  प्लांट  लग  जाय
 तो  कलकत्ते  के  ग्लास  उद्योग  को  जो  उत्तर  प्रदेश
 से  सैंड  मंगाना  पड़ता  है  वह  उसको  उत्तर  बिहार
 से  मिल  जायगा  ।

 इसी  तरह  से  हैंड  भेड़  पेपर  को  बात

 है।  डिस्ट्रिक्ट  इंडस्ट्रीड  सेंटर  के  द्वारा

 यह  उद्योग  वहां  चलाया  जा  सकता  है
 जिससे  पुराने  कपड़े  श्रौर  पुराने  कारज
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 को  रा-मैटीरियल  के  रूप  मे  इस्तेमाल
 किया  जाता  है  ।  इस  तरह  के  कई  उद्योग  वहा
 लगाए  जा  सकते  है  जिन  मे  पावर  न  लगे  t

 मोरीशस  में  बगासे  का  उपयोग  गनी  बैग्स
 बनाने  के  काम  में  करते  है।  जिस  तरह  से
 हम  जूट  के  बोरे  बनाते  है  उसी  तरह  वहा
 बगासे  का  उपयांग  कर  के  बोरे  बनाए  जाते  है  |
 तो  इस  उद्योग  को  भी  वहा  चलाया  जा  सकता
 हे  1  इस  के  ऊपर  भी  सरकार  को  ध्यान  देना
 चाहिए।  और  सरकार  को  भ्रपनी  पहल  इसमे
 करनी  चाहिए  ।

 तो  एसे  कई  उद्योग  है  जो  वहा  चलाए  जा
 सकते  है  जिस  मे  पावर  का  कन्जम्पशन
 ज्यादा  नही  हांगा  लेक्नि  एम्पलायमेट  ज्यादा
 जनरेट  हांगी  ।  ऐसे  ही  उद्योगो  की  तरफ
 सरकार  को  ध्यान  देना  चाहिए  क्यो  कि
 दो  तीन  वर्षों  तक  बिहार  मे  बिजली  की
 समस्याओं  का  कोई  समाधान  होने  वाला  नहीं
 है।  तब  तक  या  तो  वहा  का  श्रोद्योगीकरण
 बन्द  हो  शझौर  नहीं  तो  इस  के  सिवाय  और  कोई
 रास्ता  नही  है  ।  मै  उद्योग  मत्री  जी  से  चाहुगा
 कि  झपता  उत्तर  देत ेसमय  इस  बात  का  भी
 उत्तर  हमे  देगे  ।

 SHRI  VIJAYKUMAR  N  PATIL
 (Dhula)  Mr  Chairman,  Sir,  the
 Janata  Party  had  given  many  promis-
 es  to  the  people  at  the  time  of  the
 elections  The  people  also  thought
 that  some  of  them  at  least  will  come
 true  Last  year,  the  Industries  Minis-
 ter,  Shri  George  Fernandes,  had  got
 legs  time  for  framing  the  policy  for
 the  Industries  Department,  because
 he  was  a  new  Minister  then,  But  this
 year  much  wag  expected  from  him
 ang  from  the  Janata  Government
 But  what  we  see  78  stagnation  in  the
 Public  sector  undertakings,  which
 ultimately  results  in  more  taxation
 on  the  poorer  people  of  this  nation

 In  many  public  sector  undertakings
 what  we  find  today  is  the  appoint-
 ment  of  favourites,  who  do  not  have
 sufficient  technical  knowledge,  exper-
 tige.and.  experience  in  management,
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 at  the  top  level  The  same  criticism
 which  was  made  about  the  Congress
 regime  during  the  last  30  years,  we
 find  the’  same  thing  happening  under
 the  Janata  rule  in  the  puble  sector
 undertakings  in  the  matter  of  appoint.
 ments

 To  quote  an  example  of  decline  m
 production  and  inefficiency,  take  the
 BHEL,  which  28  losing  ७०  many  con-
 tracts  The  State  Electiicity  Boards
 are  also  not  coming  forwaid  to  give
 contracts  to  BHEL,  because  of  its  lack
 of  technical  knowhow  y;  mability  to
 produce  certain  articles  which  are  re-
 quired  by  the  State  Electricity
 Boards  There  383  a  report  in  todays
 papers  80  aS  to  how  the  public  sector
 undertakings  are  failing  to  get  more
 and  more  contracts  It  78  mentioned
 in  the  report  that  there  is  8  per  cent
 industrial  giowth  during  the  last  year
 But  we  should  not  forget  that  during
 the  time  of  Emergency  also  there  was
 9  to  20  per  cent  increase  in  the  indus-
 trial  growth  ang  we  cannot  expect
 more  than  0  per  cent  growth  duzing
 this  year  But  this  problem  78  not  g0-
 mg  to  be  solved  Secondly,  the
 Janata  Government  had  assured  the
 people  that  more  emphasis  wi'l  be
 laid  on  industries,  that  is  rural  38०५0
 industries  and  there  will  be  legisla
 tion  for  protection  of  small-scale  in-
 dustries,  but  no  legislation  so  far  has
 come  forth  As  far  as  rural  bias  of
 the  industries  78  concerned,  what  we
 see  today  is,  even  that  industry  which
 38  manufacturing  umproved  bullock-
 carts  28  situated  in  the  suburbans  of
 Bombay  city  We  do  not  see  any  in-
 dustries  Which  are  coming  forward  m
 rural  areas  although  licensing  of  some
 mdustries  in  towns  having  more  than
 five  lakhs  of  population  has  been  stop-

 There  are  other  lacunae  by
 which  the  industrialists  are  not  com-
 ing  forward  to  start  new  indus-
 tries  in  rural  areas,  not  even  in
 backward  areas,  as  proposed  by  the
 Government.  We  also  find  that  in
 Meensing  policy  there  is  no  improve~
 ment  Due  to  bureaucratic  procedu-
 res  and  olq  rules,  we  see  that  peo-
 ple  find  it  very  diffeult  even  to  get  8
 Ueence  for  @  tice  flour  mill,  If  an
 educated  unemployed  youth  wants  to
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 start  a  stone  crusher,  he  has  to  go
 through  tremendous  hurdles.  So  in
 that  respect  also  there  is  no  improve- ment,

 About  the  District  Industries  Service
 Centres,  during  the  last  one  year  we
 have  seen  their  performance  ang  it  is
 not  that  satisfactory  ag  was  expected.
 Only  what  has  been  done  is  more, civil  servanis  are  employed  and  there
 is  no  outcome,  if  the  outcomng  is  jud~
 ged  by  the  number  of  industria]  units
 established  in  a  district  and  the
 amount  of  loan  advanced  to  the  new
 enterprencurs  in  the  district,  And  if
 the  Minister  comes  forward  with  pro-
 mising  figures  this  year,  then  we  can
 say  that  something  has  been  achieved
 in  the  establishment  of  the  district  in-
 dustries  service  centres.

 Secondly,  there  is  fluctuation  in  the
 pohcy  regarding  giving  aid  to  small-
 scale  industries.  We  have  to  raise  a
 discussion  in  Parliament  regarding
 seed  capital  in  backward  districts.
 For  example  in  Maharashtra  there
 was  a  scheme  through  which  the  Cen-
 tral  Government  was  giving  secd
 capita]  to  the  tune  of  49  per  cent  in
 Chandrapur,  Aurangabad  and  Ratna-
 giri  districts,  There  was  news  that
 this  scheme  would  be  stopped.  So
 people  who  hag  planned  industries  in
 these  districts  with  the  help  of  the
 State  Government  which  had  invested
 a  lot  of  money  for  developing  in-
 frastructure  in  these  districts,  hug  to
 request  again  not  to  change  the
 policy,  and  fortunately  the  Govern-
 ment  has  again  extended  this  scheme
 for  one  year  more.  But  what  we  find
 is  that  the  fluctuation  in  policy  Jeads
 to  stagnation  in  industries  and  the
 person  who  wants  to  establish  an  in-
 dustry  at  a  particular  point  hag  to
 give  a  second  thought  to  it.

 There  was  much  talk  about  back-
 warq  areas  saying  that  industries
 would  be  established  in  backward
 areas,  But  what  do  we  actually  find?
 Take  the  example  of  my  district  Dhu-
 Via.  In  Dhulla,  there  is  the  Raymond
 Woollen  Co.  Farm  run  by  the  Sin-
 ghania  Group.  It  is  having  more  than
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 30  sq,  miles  area  for  the  grazing  of
 steep.  But  when  it  came  to  establish-
 ing  a  processing  unit  for  wool  with
 some  employment  potential,  ४  started
 that  processing  unit  in  another  dis-
 trict.  Although  Dhulia  is  a  backward
 district,  the  Government  did  not  stop
 the  Singhania  Group  from  starting  an
 industry  in  another  district.  When
 the  Government  had  a  policy  that
 some  industries  either  in  the  public
 sector  or  in  the  privaic  sector  should
 be  started  in  backward  districts,  this
 was  not  a  hindrance  to  the  industrial-
 ists  to  start  a  processing  unit  in  an-
 other  district,  So,  the  thing;  that
 are  promiseq  remain  unly  on  paper
 and  they  do  not  come  true.  So,  I
 would  request  the  hon.  Minister  to
 see  that  at  least  during  this  year,
 when  we  talk  of  rural  industries,
 when  we  talk  of  industries  in  back-
 ward  areas,  it  should  be  proved  at
 least  to  some  extent.

 Regarding  Khadi  Gram  Udyog  in-
 dustries,  what  we  find  is,  ever  after
 you  have  shifted  to  some  mixed  khadi
 there  is  a  lot  of  stock  of  khadi
 cloth  which  is  just  remaining  unsold
 in  Khadi  Bhavans,  So,  we  should
 give  more  emphasis  to  other  subsidiary
 industries  also  where  we  can  employ
 more  people....

 AN  HON.  MEMBER:  Polyester
 khadi.

 SHRI  VIJAYKUMAR  N.  PATIL:
 Polyester  khadi  is  not  the  answer  to
 increasing  employment,  It  is  only  a
 change  over  and  we  do  not  know  what
 is  in  the  mind  of  the  hon.  Minister.
 I  would  suggest  that  if  more  subsidy,
 more  credit,  is  given  for  the  Khadi
 Gram  Udyog  mills,  for  the  collection
 of  nimboli  seeds  and  for  the  produc-
 tion  of  lime  for  building  construe~
 tion,  for  establishing  more  gobar  gas
 plants  in  villages  ang  for  producing
 iron  containers  for  gobar  gas  plants
 in  smalis-scale  industries,  that  will
 be  of  much  help  to  the  development
 of  small-scale  industries  in  the  rural
 areas  and  in  the  backward  areas,

 Lastly,  I  would  like  to  sey  a  word
 regarding  textile  mills,  I  come  from
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 {Shri  Viyyoy  Kumar  N,  Patil]
 a  district  where  we  have  got  a  num-
 ber  of  textile  mills  which  are  run
 through  the  NTC.  What  we  find  is
 that  there  is  non-availability  of  cosl
 and,  because  of  that,  we  have  to  close
 down  some  shifts  We  cannot  employ
 more  labour  there.  So,  I  would  re-

 “quest  the  hon,  Minister  to  look  into
 the  cut  which  has  been  brought  on
 the  supply  of  coal  through  the  non-
 cooperation  between  the  Railway
 Ministry  and  the  Industry  Ministry
 and  other  Departments  and  the  ques-
 tion  of  textile  mills  which  are  run-
 ning  sick,  although  there  is  a  poten-
 tial  of  their  running  at  a  profit,  can
 be  solved  by  just  simple  technical
 rectifications  through  proper  and
 timely  supply  of  coal  and  other
 things.

 With  these  words,  I  conclude  and
 I  hope  that  the  district  industries’
 service  centres  will  be  given  more
 attention  and  that  they  will  be
 result-oriented,  rather  than  planning-
 oriented,  that  we  will  not  go  by  just
 slogans  but  we  will  go  by  their  per-
 formance  and  I  expect  that  from  the
 hon,  Minister  who  is  known  for  his
 dynamism,  through  trade  unions  and
 workers’  unions,  in  the  past,  and,  I
 hope,  his  dynamism  will  be  of  grea- ter  help  to  the  establishment  of  in-
 dustries  in  the  country.

 wy  जगदोश  प्रसाद  सायुव  (सीकर)  :
 भाषति  महोदय,  मैं  उद्योग  मंत्री  जो  को

 इस  बात  के  लिये  तो  बधाई  देना  चाहूंगा  कि
 उन्होंने  जिला  उद्योग  केन्द्र  स्थापित  करने  की
 योजना  बनाई  झौर  उसके  कारण  एक  चेतना
 प्रत्येक  क्षेत्र  में  नये  उद्योग  लगाते  की  श्राई  है
 लेकिन  केवल  उद्योग  केन्द्र  को  योजना  बना  कर
 ही  काम  नहीं  चलने  वाला  है  क्‍योंकि  जो

 कुछ  भी  पिछली  सरकार  मे  प्रपने  देश  के
 झम्दर  किया  है,  जो  विकासशील  क्षेत्र  और
 झवडेवलप्ड  क्षेत्र  दवा  कर  सारे  देश  को
 विभकत  किया  है,  उस  शिभाजन  रेखा  को
 ससाप्त  करने  की  दृष्टि  से  कोई  भी  योजना
 नहीं  बनाई  गई  है  जिसके  कारण  सभी  क्षेत्रों
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 को  समान  रूप  से  प्रौद्योगिक  विकास  करने  का
 ग्रवसर  मिले  |

 पिछली  सरकार  ने  हर  एक  प्रान्त  के
 अन्दर  कुछ  जिलो  को  भ्रौद्योगिक  दृष्टि  से
 बकवर्ड  माना  था  मगर  मैं  अपने  प्रान्त  के
 बारे  मे  यह  जानता  हू  कि  जित  जिलों  को

 हमारी  पिछली  कांग्रेस  सरकार  ने  बेकवर्ड
 घोषि  त  किया  था,  वास्तव  में  वे  श्ौद्योगिक

 दृष्टि  से बैकवई  नही  थे,  सब  से  ज्यादा
 झौद्योगिक  दृष्टि  से  झागे  थे  शौर  झाज  भी  हैं
 लेकिन  केन्द्रीय  सरकार  की  शोर  से  5  परसेंट
 जो  सबसिडी  मिलती  है  ,  उसके  कारण

 सुलाडडिया  साहद  के  जिले  को  या  उस  समय  के
 उद्योग  मत्नी  के  जिले  को  या  उस  समय  के

 फ्राइनेस्स  मिनिस्टर  के  जिले  को
 बकवर्ड  जिला  घोषित  कर  दिया  गया  ।  बाकी

 प्रान्तो  मे  जी  ऐसी  हो  स्थिति  होगी  क्‍योंकि
 पिछली  काग्रेस  सरकार  के  जमाने  मे  प्रान्तीय
 सरकारो  की  सिफारिशो  के  भाधार  पर  केन्द्र

 पिछड़े  जिले  घोषित  करता  था  ।  इस  प्रकार
 से  इस  तरह  का  इम्बेलेंस  पिछली  कांग्रेस  सरकार
 के  कारण  हुआ  था  ।  इसलिए  मेरा  कहना  यह
 हैं  कि  केवल  भौद्योगिक  केन्द्र  खोलने  मात्र
 से  ही  यह  चीज़  द्र  नहीं  होगी  बल्कि  सरकार
 को  अपनी  सारी  नीति  पर  पुनः  विचार  करना

 होगा  कि  किस  प्रकार  से  पिठली  सरकार
 ने  मोजना  बनाई  थी  और  कुछ  जिलों  को

 बिलकुल  ही  बैकवर्ड  रखा  शौर  जिलों  मे  उद्योग

 होते  हुए  भी  बेकबर्ड  माता  गया।  उस
 जिलो  में  झाज  भी  कोई  आदमी  उद्योग
 खोलना  चाहेगा  क्योंकि  उसको  केन्द्र  की  तरफ़
 से  5  प्रतिशत  सबसिडी  मिलती  है  पौर  वह
 जो  पिछड़े  हुए  जिले  हैं,  उनमें  उद्योग  जोलना

 नहीं  चाहेगा  ।  इस  नीति  के  बारे  में  मंत्री

 महोदय  ने  कुछ  नही  किया  जब  तक  इस  नीति

 में  प्रामूनचूर  परिवर्त।  नहीं  किया  जाता,

 तब  तक  प्रौद्योगिक  केन्द्र  छोल  से  को  काम

 होते  वाला  नहीं  ह्
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 एक  बात  मैं  और  कहता  चाहूंगा  ।

 हमारे  देश  की  जो  फइनेन्सियल  इस्टीट्यूशन्स
 है,  जा  उद्योगीकरण  मे  मदद  करती  हैं  जेसे

 कुमाई०
 डी०  बो०  झाई०,  प्राई०  एफ०  सी०

 झाई०  था  आई०  सो०  भाई  साज  झाई>

 इस  प्रकार  को  जो  छः  इस्टोटयूशन्स
 है,  खन्हीने  जो  लोन  दिया  है,  कुल
 लोन  का  50  प्रतिशत  तक  उन्होंने  केवल

 4  स्टेटस  के  श्रन्दर  हो  दिया  है,  महाराष्ट्र,

 ;  गृजरात,  तमिलनाडु  झौर  वैस्ट  बंगाल  इन  को
 50  परसेट  लोन  दिया  गया  है  द्रोर
 50  प्रतिशत  बाको  की  जा  स्टेट्स  है,  उनको

 दिया  गया  है।  प्राखिर  यह  पैता  जो  इनक
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 इसमे  परिवर्तन  नहीं  किया,  ता  समू  V  देश  के
 अन्दर  जो  रोजगार  देने  की  बात  झाप  करते  हैं
 और  नई  झ्रौघोगिक  मीति  की  जो  बात  शाप
 ने  को  है,  वह  सफब  नही  हागी।  में  एक
 छोटा  सा  उदाहिरण  मत्नी  महोदय  के  सामने
 रखता  चाहुगा।  आप  का  टैक्‍्सटाइल  कमिश-
 नर  जा  स्विडिला  एलाट  करता  है  और  उस
 में  जहा  तक  पावरलूम  का  सवाल  हूँ,  महा-
 राष्ट्र  के  श्व्दर  ग्रौर  दूसरे  इनाकों  मे  जि  हानि
 गर  कापूती  स्पिडिल्म  लगा  दिये,  उल्ही  का
 जेगलैराइज  क्र  दिया  जाता  है  और  जिन
 स्टेदम के  लागो  ने  गैर-कानूनी  स्पिडिल्स
 नही  लगाए  है,  वकी  कुछ  मिलता  है  ।
 हमारे  राजस्थान  को  क्या  हालत  है  ।  वह  44

 प्र  तशत  डन  झारे  देश  का  उत्यातित  कर  ता  हैं।
 लेकिन  हम  को  जो  स्पिन्‍्डल्स  मिले  है  पार  प्रति-
 शत  मिले  है  ।  अगर  झाप  कहें  कि  श्राध  मे,
 महाराष्ट्र  मे  रूई  पैदा  होती  है  इसलिए  उनको

 |  बाप्त  झ्ाया  है,  यह  केन्द्र  सरकार  ने  दिया  हैं
 प्या  जनता  से  इकट्ठा  फिया  हुप्रा  पसा  है  1
 ग्या  दूपरों  सामैज  से  पैसा  श्राता  है,  वह  कसा  है

 ; उस पसे  का  वितरण  अगर  -मात्र  रूप  से

 |  या  जहा  भी  भ्रावश्यकता  है  उन  श्रावश्यकताश्रों
 के  अनू  सार  नही  किया  गया,  तो  मुझे  लगता  है
 कि  किस  प्रकार  से  पिछनी  काग्रेस  सरकार
 की  नोति  थो,  उससे  कुछ  क्षेत्रों  को  ही  फायदा
 होगा  ।  मै  जाजें  फर्नान्‍्डोस  साहब  से  निवेदन
 करूगा  कि  इस  प्रकार  से  पेसे  का  भ्रधिकाश
 भाग  केवल  कुछ  क्षेत्रों  मे  हो  दिया  जानता  है
 प्रौर  बाकी  के  जो  दूतरे  क्षेत्र  है,  वे  उससे
 वबित  रह  जाते  हैं,  तो  इस  प्रकार  की  नीति
 जो  कि  पिछल।  काग्रेस  सरकार  की  नीति  थो,

 उसमें  परिवर्तन  करते  क॑  लिए  कौन  से  उपाय
 सोचे  हैं,  जिसके  द्वारा  सभी  क्षेत्रों  को  फ़ायदा

 पहुंच  सके  1

 झगलो  बात  मैं  यह  कहना  चाहता  हू
 कि  लेटर  आाफ़  इन्टेस्ड  जो  यहा  से  इशू  करते  हैं,
 उनके  बारे  मे  जो  जानकारी  मुझे  मिली  है
 वह  यह  है  क  50  परसेट  महाराष्ट्र,  गुजरात,

 _ कर्ाडक  और  वेस्ट  बगाल  का  मिल  जाते
 .हैं।  50  परतेट  इन  चार  स्टेट्स  को

 जारी  हुए  और  बाको  50  परसेट  दूसरे  सरे
 घ्ान्तों  को  जाते  हैं।  इस  प्रकार  जो  इम्जलेस्स
 हमारे  देश  के  झन्दर  भ्रौद्योगिक  विकास  की
 जकिया  के  बारे  मे  पिछली  सरकार  के  जमाने

 में  प्रारम्भ  हुमा,  वर्तमान  मंत्ञी  महोदय  ते  अगर

 स्पिन्डल्स  मिले  है  तो  राजस्थान  भी  44  प्रतिशत
 ऊन  पैदा  करता  है  शौर  उस  पर  भी  हमे  पाच
 प्रतिशत  स्पिन्डल्स  मिले  ।  यह  कहा  तक  उचित

 है  ?

 देश  मे  जनता  सरकार  के  शभाने  के  बाद  भी
 पिछली  सरकार  ने  जो  नीतिया  बनायी  थी,
 उन  नीतियों  में  जो  परिवर्तन  करना  झ्रावश्यक
 था  बहू  परिवर्तन  हम  नही  कर  पाये  हैं  -  उस
 के  परिणामस्वरूप  देश  का  जो  विकास  होना  था,
 विकास  को  जो  गति  मिलनी  थी,  वह  नहीं  मिल
 पायी  है  भौर  पिछड़े  प्रातों  भौर  पिछडे  जिलों
 का  विकास  नही  हो  पा  रहा  है।  माननीय  मत्री

 महोदय  इस  दृष्टि  से  विचार  करें  |

 माननीय  मत्री  महोदय  ने  भ्राठ  परसेंट
 के  ग्रोथ  रेट  की  बात  कही  है  i  मैं  चाहगा  कि
 वे  उसमें  भौर  अन्य  सारी  योजनाश्रो  मे सफल

 हों  '  लेकिन  भ्राज  भी  हमे  भ्रपने  देश  के  झन्दर
 सीमेन्ट,  स्टील,  पेपर  आहर  से  मगराता  पड़ता

 हैं।  जो  चीजे  झपने  देश  मे  निरभित  हो  सकती  हैं
 वे  भी  कुछ  सैद्धांतिक  विवाद  के  कारण  से
 श्ाज  भपने  देश  के  प्रन्दर  नही  हो  पा  रही  हैं  1
 मंत्री  जी  व्यावहारिकता  के  नाते  इस  पर
 विचार  करें।
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 जहा  तक  सीमेट  का  सवाल  है,  इसका
 उद्योग  25  करोड  रुपए  की  पृजी  के  बिना  नहीं
 लग  सकता  ।  इसे  सीमेंट  कारपोरशन  झाफ
 इडिया  लगा  सपती  है  या  बड़े  घराने  के  लाग
 लगा  सकते  है  |  हमारी  सीमेंट  कारपारशन  इस
 मदान  मे  नही  शप्  रही  है।  भ्रव  माननीय
 मत्री  जी  ने  नया  नारा  दिया  है---मिनी  सीमेट
 प्लान्ट  का  |  मुझे  पता  नही  कि  दश  में  कही
 मिनी  सीमेट  प्लान्ट  लगे  है  या  लगने  जा  रहे
 है।  अभ्रगर  श्राप  नही  चाहते  कि  बडे  घराने
 इस  व्यापार  में  आये  ता  धाप  पँसला  वर

 लीजिए  झौर  सीमेट  कारपारशन  को  कहिए
 कि  वह  इस  क्षेत्र  मं आये  1  अभी  मेर॑  से  पहले
 बोलने  वाले  श्रसम  के  माननीय  सदस्य  ने  कहा
 कि  श्रसम  मे  सीमेट  का  ढाई  गना  ब्लेक  चल

 रहा  है।  क्योकि वहा  सीमेट  की  कमी  है  1
 माननीय  मलरी  जी  मानते  है  कि  सीमेट  दश  मे

 बाहर  से  मग्ाना  पडता  है।  हमारी  पब्लिक
 सैक्टर  यह  कारखाने  लगा  नही  सकती  ता  फिर
 जो  लांग  ये  कारख।ने  लगाने  +  लिए  लायसेस
 की  माग  वरते  है  तो  उनको  लायसेस  देने
 के  बारे  मे  क्यो  मही  विचार  किया  जाता ।

 हमे  देश  में  उत्पादन  की  बात  को  सोचना

 चाहिए  न  कि  छोटे  और  बडे  घरानो  वे  कसी

 विवाद  में  पडना  चाहिए।  आपने  मिली  प्लाट
 की  बात  कह  दी  -  इनसे  तो  सीमेट  का  उत्पादन

 नही  होगा  ।

 इसी  प्रकार  से  भ्रन्य  उद्योगो  मे  भी  यही
 स्थिति  है।  सभापति  महोदय,  राजस्थान  के
 झस्दर  साभर  उद्योग  एक  गवर्नमेट  का  कसने

 है।  वहां  पर  समक  पर  भाधारित  उद्योग  लगाये
 जा  सफते  हैं  1  राजस्थान  गवर्नमेट  ने  एक
 उद्योग  लगा  भी  रखा  है  7  साभर  प्रोजेक्ट
 राजस्थान  के  प्रन्दर  सब  से  बड़ा  प्रोजेक्ट  है।
 वहा  पर  हमारे  मत्ती  महोदय  का  जो  विभाग

 है  ह  भी  कदम  उठाये  ।  भ्राज  हम  को  बाहर
 से  जो  भ्ीजे  सगानी  पड़  रही  हैं  उन  चीजो  का
 उत्पादन  हसी  देश  में  हो  सकता  है  ।

 हमारे  देश  में  सैद्धांतिक  चर्चा  के लाम  पर

 शक  कंफ्यूजन  किप  क्या  गया  है  ।  में
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 समझता  हू  कि  इस  बारे  में  मत्नी  महोदय  को
 एक  स्पष्ट  नीति  का  निर्धारण  बरना  होगा।
 झभी  कहा  गया  था  कि  प्रतिवर्ष  देश  बे  भ्रन्दर
 एक  लाख  बसे  भौर  ट्रके  सड़क  पर  लायेंगे  ।
 श्रबन  ये  कहा  से  झ्ायेगे?  भ्राज  जो  देश  के
 अन्दर  उत्पादन  शौर  यातायात  की  स्थिति
 है  उसको  देखते  हुए  तो  यह  सभव  नही  मालूम
 होता  a  जा  लक्ष्य  हमने  निर्धारित  क्या  है
 वह  लक्ष्य  पूरा  हांना  चाहिए।  लेक्नि  वतमान
 जा  हमारे  उद्योग  है  उनमे  ऐसा  नहीं  लगता
 है  कि  यह  पूरा  हांगा

 आज  देश  में  एक  चर्चा  चलायी  गयी  कि

 कुछ  उद्योगों  का  राष्ट्रीयकरण  होना  चाहिए  ।
 उनसे  मॉटर  ब्हेइबत्स  का  उत्पादन  करते
 वाले  उद्याग  भी  हे  ।  जब  हम  राण्ट्रीयकरण
 की  बात  कह  रहे  है  ता  मझे  लगता  है  वि  सभी
 क्षेत्र  म ेजितना  पजी  विनियोजन  होना  चाहिए
 वह  नहीं  हांगा  ।  हमारे  पिछले  वित्त  मत्नी
 जी  ने  स्पष्ट  कहा  हे  कि  पृणी  वितियाजन  का
 काम  बिल्कुल  ठप्प  होता  था  रहा  है।
 अगर  पजी  नियांजन  का  काप  ठप्प  हा  जाएगा
 तो  स्पप्ट  है  कि  हमारा  उत्पादन  नहीं  बढेगा।
 इसमे  सरकार  की  नीति  स्पष्ट  नहीं  है  +
 सरकार  की  नीति  स्पष्ट  न  होने  के  कारण
 न  सरकारी  क्षेत्र  मे  कुछ  काम  किया  जा  सकता
 है  और  न  प्राइवेट  सेक्टर  के  लोग  कुछ  काम
 कर  सकते  है।  झापने  कहा  कि  मोटर  उद्योग
 का  स्टील  उद्योग  का  राष्ट्रीयकरण  होना
 चाहिए  ।  अल्मूनियम  का  राष्ट्रीयकरण
 होना  चाहिए  t  तो  या  तो  श्राप  एक  झटके  मे

 राष्ट्रीयकरण  कर  दीजिए,  नही  तो  इस  प्रकार
 की  चर्चा  हवा  मे  छाड  कर  सारे  देश  के  विकास
 की  गति  को  झवरूद्ध  करना  भ्रच्छी  बात  नहीं
 है  1

 झगर  देश  का  कोई  उद्योगपति  किसी  चीज
 का  निर्माण  करता  है  तो  उसको  प्रोत्साहन  देता
 चाहिए।  भ्रभी  एक  सवाल  झाया  कि  जयपुर
 इंजीनियरिंग  कम्पनी  ने  डायलेसिस  मशीत  का
 पम्प  बनाया  +  उसी  पर  लोग  ना  राज  हैं  कि
 क्यों  बनाया  q  ere  प्राइबेड  सेक्टर  के  रिसर्च
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 झौर  डेवलपमेंट  के  कारण  कोई  भ्रादमी  मशी-
 नरी  बनाये  तो  हमें  उस  पर  एतराज  नही  होना
 चाहिए  -  लेकिन  जहां  तक  मल्टीनेशनल
 कम्पनियों  का  सवाल  श्राता  है  उनसे  सभी
 प्रकार  के  समझौते  किये  जाते  है।  आपने
 एम०  आर०  टी०  पी०  मे  20  करोड  की  सीमा
 निर्धारित  की  है।  लेकिन  श्राज  रुपए  की
 बेल्यू  घट  गई  है  भ्रौर  उस  नाते  से  प्रगर  व्याव-
 हारिक  तौर  से  सोचे  तो  इस  सीमा  मे  परिवर्तन
 करना  होगा  ।  पश्रगर  परिवरतंत  नहीं  किया  तो
 काम  नहीं  चलेगा  |  हम  यह  नहीं  कहते  कि
 श्राप  नियन्नण  न  करे  ।  च्तिने  भी  नियत्नण
 सम्भव  हो  सकते  है  जिससे  देश  का  शोपण
 न  हो,  उतने  नियत्नण  लगाये,  लेकिन  श्राम  हमार
 यहा  के  लाग  यहा  का  पेसा  ल  जारर  दुनिया  के

 दूमरे  देशो  में  उद्य  ग  खाल  रहे  है,  न।इजारिया
 मेप्इडोने  शिया  मे  कागज  और  सीमेट  के  बार-
 खाने  लगाते  ह्  ॥/र  ऐसा  इस  वजह  से  करते  है
 कि  यहा  उनका  साधन  नही  मिलत॑  है  1

 इसलिए  बाहर  «  देशो  में  जाते  है  ।  श्रगर
 देश  से  'डावट्स,  इजोनियस  को  बाहर  नहीं
 जानें  देना  चाहते  तो  उसी  प्रकार  से  हमें
 उद्यागपतियों  का  भी  बाहर  नहीं  जाने  देना

 चाहिए  और  देश  मे  ही  उद्योग  बढ़ाने  क  लिए
 उन्हें  प्रोत्साहित  करना  चाहिए  tv  लेकिन

 ऐसा  हो  नही  रहा  है  t

 जहा  तंक  मल्टी  नेशनल्स  का  सवाल  है,
 मेरे  से  पूर्व  वक्ता  में  कहा  था  कि  जिस  प्रकार
 के  संक्‍्टर्स  के  अ्रन्दर  उनको  भ्राज  झलाऊ  किया
 जा  रहा  है  वह  देश  हित  मे  नही  है  माननोय
 बरूधा  साहब  ने  पभ्रभी  कहा  था  कि  चौकलेट
 से  ले  कर  टाफी,  पेस्ट  झौर  टूथ  शश  मल्टी  ते  श-
 ननल्स  बनाती  हैं।  क्‍या  उनको  रोका  नहीं
 जा  सकता  है  ?  अभ्रगर  झाप  बह  काम  देश  के

 बढ़ें  घरानों  को  नही  देना  चाहते  है  तो  पब्लिक
 सेक्टर  को  इस  क्षेत्र  मे ंजाना  चाहिए।  लेकिन

 ऐसा  भी  नहीं  |  श्रगर  कज्युमर  गुड्स  में  सल्‍टी
 नेशनल  की  जगह  पब्लिक  सैक्टर  जायेगा  तो
 देश  को  कुछ  फयदा  ही  हो  सकता  है  1
 लेकित  देश  का  जिस  प्रकार  से  यह  कम्पनियों
 शोषण  कर  रही हैं  उस  बारे में  मैं  भ्रधिक
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 कहना  मुनासिब  नहीं  समझता  t  लेकिन  एक  बात
 जरूर  कहृगा  जिस+  बारे  मे  मत्नी  जी  भ्रपने
 उत्तर  में  बताये  कि  बो०  एच०  ई०  एल०
 शौर  सीमेन्स  के  बीच  जो  समझौता  हुप्ना
 और  जिसके  कारण  देश  मे  विवाद  खडा  हुआ,
 है,  उसमें  कोई  ग्लोबल  टेडर  नही  लिया  गया,
 बह  कहा  तक  उचित  है  1  जो  टरवाइन्‍्स  दसरी
 कम्गनिया  बढ़िया  बना  सकती  थी,  उनसे  ने
 बनवाकर  सोमेन्स  को  ही  क्‍यों  यह  काम  दिया
 गया  ।  जा  चीजे  हमारे  देश  के  छोटे  छोटे
 कारखाने  बना  सकते  थे  जैसे  बटन,  स्विच
 गीयसें,  यह  कीये  भो  मं मेंन्स  बर्णनी  बनायेंगी,
 इसमे  हमार  'उच्चाग  ह. 1 ह  प्रतिष्ठ।  बा  बड़ा
 भारी  धक्का  लगा  है।  इसलिए  मै  चाहूगा
 कि  सीमेन्स  कम्पनी  से  जो  समझौता  हुभ्रा  है
 झौर  उसके  का  रण  से  जो  हमारे  स्थानीय  उद्योगो
 को  नुकसान  हो  रहा  है,  उस  नति  का  आर
 स्पप्टोकरण  करे  कि  ऐसा  क्यो  किया  गया  ।
 मेरी  तो  राय  है  कि  भ्रगर  इस  समझौते  को
 समाप्त  किया  जा  सकता  है  तो  उसको  समाप्त
 किया  जार  1  हमारे  देश  के  जो  इजीनियर्स
 बी०  एच०  ई०  एल०  में  काम  करते  है  उनकी
 योग्यता  में  किसी  प्रकार  की  कोई  शंका  नहीं
 है,  क्योकि  मैने  रवय  उस  क्षेत्र  को  देखा  था  1
 उनका  कहना  है  कि  हम  सब  प्रकार  क,  चीजे
 भ्रपनी  प्रतिभा  के  द्वारा  बना  सकते  हैं।
 यदि  ऐसा  है  तो  इस  प्रकार  का  समझौता  मल्टी
 नेशनल  से  नहीं  करना  चाहिए  भौर  उसके
 फारण  से  फैली  हुई  शकाझों  का  प्रापको
 निराकरण  करना  चाहिए  ।  इतना  ही  मै  कहना
 चाहता  हूं  1

 SHRI  DHIRENDRANATH  BASU
 (Katwa):  Mr.  Chairman,  Sir,  the

 industrial  position  ang  the  economic
 situation  of  the  country  are  most  de~
 plorable,

 Firstly,  I  would  like  to  point  out
 something  about  the  public  sector
 undertakings.  While  we  encourage
 nationalisation  of  industries,  we  must
 see  that  the  public  sector  undertak-
 ings  or  the  nationalised  industries  are

 Tun  properly  with  the  people  know-
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 ing  the  management  technical  know-
 how,  But,  what  we  find  here  is  that
 most  of  the  public  sector  undertak-
 ings  are  now  running  at  a  loss—not
 more  than  35  to  50  per  cent  of  the
 capacity  of  almost  all  the  public
 sector  undertakings  is  being  utilised
 now.  They  say  that  it  is  because  of
 varloug  reasons  What  do  they  say—
 they  say  that  it  is  due  to  shortage
 of  power,  wagons  or  non-availability
 of  coal.  At  least  on  the  floor  of  the
 House,  the  Energy  Minister  told  that
 there  should  be  no  power  shortage.
 But  due  to  shortage  of  wagons,  we
 could  not  send  coal  to  the  industrial

 3950-5r  GNP.
 Share  of  Public  Sector
 Share  of  Private  Sector
 Tax  Collection

 7955°56  G.N.P.  .  .

 Share  of  Public  Sector
 Share  of  Private  Sector
 Tax  Collection

 1960-61  .  GNP.

 Share  of  Public  Sectors,
 Share  of  Private  Sector
 Tax  collection’  *  ‘
 G.N.P.  ,
 Share  of  PublicSector
 Share  of  Private  Sector

 1965-66.  ,

 Tax  Collection

 97०77  G.N.  P.

 Share  of  Public  Sector
 Share  of  Private  Sector  .
 Tax  collection

 1977-78.  GNP,  oy,
 Share  of  Public  Sector
 Share  of  Private  Sector  ,
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 zones,  But,  the  Minister  of  Railways
 has  told  time  and  again  on  the  floor
 of  the  House  that  there  are  adequate
 numbers  of  wagons;  there  is  no
 dearth  of  wagons.  This  is  a  contra-
 dictory  statement,  What  we  find  is
 that  there  is  perhaps  no  better  co-
 ordination  amongst  the  ministries.

 Well,  Sir,  it  will  be  seen  from  the
 last  fifteen  years’  record,  from  the
 performance  budget  submitteq  this
 year  and  the  report  on  industries
 submitted  this  year  as  also  trom  the
 Economic  Survey,  the  contribution
 of  both  the  public  sector  and  private
 sectors  to  the  Gross  National  Product
 for  the  following  years  is  as  follows:

 Rs.  9,340  crores.

 «  Rs.  500  crores.  a  4%
 Rs.  8,830  crores.  94°6%
 Rs.  627  crores.  6  7%
 Rs.  9,499  crores.  (All  indus

 tries)
 Rs.  587  crores.  (5°  7%)
 Rs.  9,908  crores.  (94°  3%  }
 Rs.  761  crores.
 Rs.  13,999  crores.

 Rs.  1,558,  crores.  (ra-4%)
 .  Rs.  4440  crores.  (88-9%)

 +  Rs.  1,355,  crores.  (9°  MH)
 .  Rs.  21,866,  crores.

 Rs.  2,960  crores.  (13°5%)
 Rs.  18,906  crores.  ‘(86°  5%)
 Rs.  2,903  crores.  (r3°3%)

 Rs.  36,548  crores.  '

 Rs.  5,485,  crores.
 Rs.  31,083  crores.  (85%)
 Rs.  2,735  crores.

 वि  .  Rs.  69,55  crores,
 +  «  Rs.  9,907  crores.  (13°9%)

 Rs,  60,264  ह... (ह  (86°  £%)
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 The  gross  tax  collection  ig  Rs,  9,206
 crores.  I  have  mentioneg  all  these
 figures  to  show  as  to  how  many
 crores  of  rupees  have  been  invested
 in  the  public  sector  8700  how  meagra
 gross  national  product  they  have  pro-
 duced.

 Mr,  Chairman,  the  Finance  Minister
 other  day  very  rightly  pointed  out
 that  there  is  loss  of  Rs,  40,000  crores
 in  public  sector  undertakings,  This
 shows  that  there  is  mismanagement
 and  they  are  not  running  the  manage-
 ment  properly  as  they  have  no  tech-
 nical  people  who  can  run  the
 management.  So,  you  have  to  change
 the  policy  in  this  regard.  If  you  go
 on  in  this  way  then  you  will  be
 eroding  the  public  exchequer  re-
 sources.

 Now,  in  West  Bengal  for  the  last
 one  week  al]  industries  have  been
 closed  down  due  to  power  shortage,
 transport  difficullies  and  non-avail-
 ability  of  raw-materials  and  so  on
 and  so  forth.  I  am  surprised  the
 Tndustries  Minister  is  supervising
 the  affairs  while  sitting  in  Delhi,  In
 the  eastern  zone  what  is  happening
 is  that  either  many  of  the  industries
 are  closed  down  or  in  some  of  the
 industries  there  is  heavy  lay  off.  If
 the  things  go  on  in  this  way  then
 there  will  be  either  chaos  or  revolu-
 tion  in  this  country,  So,  I  would
 like  to  tell  the  hon'ble  Minister  that
 if  the  industria]  development  policy
 is  not  revised  there  will  be  no  im-
 provement  of  industry.  What  we
 find  is  that  all  over  India  the  indus-
 trial  and  the  economic  situations
 are  going  down.  There  is  no
 improvement  anywhere.  What  are
 the  reasons,  The  Minister  says
 that  National  Textile  Corporation
 has  made  a  profit  but  3  would  like  to
 point  out  that  they  are  not  producing
 Janata  dhotis.  The  Managing  Direc-
 tor  of  National  Textile  Corporation
 stays  in  Bombay  and  does  not  come  to
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 West  Bengal  or  goes  to  the  mills  at
 all.

 Now,  Mr.  Chairman,  J  would  like  to
 point  out  what  the  government  has
 taken  over.  They  have  taken  over
 Britania  Engineering  Company  and  the
 experts  had  estimated  their  assets  at
 Rs.  i  crores  whereas  they  have  been
 paid  a  compensation  of  Rs.  i6  crores.
 In  Mokamah  unit  of  Britania  Engineer-
 ing  Company  the  properties  were
 valueq  at  Rs.  8  crores  whereas  after
 two  years  they  have  been  paid  Rs,  2
 crores.  How!

 Now,  a  word  about  the  licensing
 policy.  The  hon’bie  Minister  would
 agree  with  me  that  there  was  a  com-
 mission  of  enquiry  in  respect  of  Birla
 Group  of  Industries  and  the  enquiry
 commission  found  out  that  the  licences
 were  wrongly  issued.  Investigations
 were  going  On  and  some  injunctions
 were  filed  by  the  Birla  group  of  indust-
 ries  and  the  injunctions  were  not  vacat-
 ed  during  the  last  two  yeurs.  This  is
 the  position.  Even  n2w  lhcences  have
 been  issued  and  they  have  allowed  ex-
 pansion  yn  respect  of  their  rayon  unit.
 You  say  rural  sector  will  be  given  pri-
 ority  but  what  we  find  is  that  big  sec-
 tors  are  getting  more  and  more  priori-
 ty.  Bureaucrats  are  doing  everything.
 They  put  the  papers  before  sou  and
 you  sign  Thul  8  what  is  happening.
 This  is  what  is  happening  and  I  would
 like  to  tell  you  this.  In  respect  of
 these  Birla  grouns  of  imdustiies  Gov-
 ernment  have  gone  out  of  its  way  to
 grant  them  industrial  Leences  ior  ex-
 pansion  o{  industics.  Multmatonals
 are  getting  priority.  I  am  gliq  that
 the  other  day  the  hon.  Minister  for  In-
 dustnes  announceg  that  he  wili  look
 into  this  matter.  It  is  very  necessary.
 If  industries  are  not  allowed  to  deve
 lop  how  can  the  emvloyment  problem
 be  solved?  Ii  has  already  been  an-
 nounced  by  the  Prime  Minister,  the
 Finance  Minister  and  the  Industries
 Minister  that  they  will  give  topmost
 priority  to  the  rural  problems.  But
 what  has  actually  happened?  Mere
 speech  is  not  enough;  you  should  show
 action.  Small-scale  and  village  indust-
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 ries  are  not  siven  prionmty  You
 shoulg  give  them  toprnost  priority
 You  should  not  only  make  speeches  put
 you  shoulg  give  topmost  priority  to
 the  agricultural  sector  Agmceultural
 equipment-oriented  industries  must  be
 set  up  in  all  rural  areis  I  am  glad
 that  certain  industrial  centres  have
 been  opened  in  wome  districts  The
 hon,  Minister  has  done  a  good  thing.
 But  what  about  financing  of  these  in-
 dustries,  particularly,  the  sick  indust-
 ries?  In  this  regard  wnat  happens  38
 this.  If  they  apply  for  loan  in  this
 year,  they  will  get  this  after  about  two
 years.  By  this  time  the  industry  will
 become  more  sick  and  some  of  the  in-
 dustries  may  be  driven  to  go  out  of
 existence  also.  It  38  just  like  saying
 that  the  doctor  has  come,  but  the
 patient  hag  passed  away.  This  situa-
 tion  should  not  be  there  and  necessary
 remedia]  measures  should  be  taken,
 not  only  on  paper,  but  vou  should

 ‘translate  them  into  action  With  these
 words  I  conclude  my  sreech

 et  पदमाजरण  सांमतसिहेरा  (पुरी)  :

 मैं  इस  बजट  का  समर्थन  करते  के  लिये  खड़ा  हुमा
 हैं  लेकिन  मैं  उड़िया  भें  बोलूगा  ।

 *Mr.  Chairman  Sir,  our  Industry
 Minister  was  socialistic  revolutionary.
 It  was  our  hope  that  he  will  bring  out
 certain  changes  in  Industry  as  he  has
 5  lot  of  expereince  in  this  field  But

 7@s  We  saw  the  multinational  indus-
 trialist  are  getting  all  priority  to  set
 up  industries.  They  have  no  difficul-

 “ties  in  getting  necessary  licences  So
 Government  should  take  gecision  now
 about  two  things.  Zamindar:  has  been
 abolished.  The  kings  are  no  more  in
 power.  The  capitalism  is  going  to
 abolish  from  agriculture.  But  in
 other  flelds  the  capitalists  have
 started  their  suppression.  Their  main
 aim  is  to  accumulate  wealth  by

 -developing  their  industries.  They
 ere  harassing  the  people  For  ex-
 ample  I  would  like  to  say  a  few
 words  about  the  big  houses  whose
 wealth  was  00  crores.  Now  it
 has  gone  up  to  4090  crores.  They  are
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 not  cultivators,  They  do  not  cultivate

 only  they  earn  from  industries.  Their
 weaith  have  now  become  5000  crores.
 When  66  crores  of  people  are  the  owner
 of  43,000  crores  of  rupees  now  we  are
 to  see  how  their  income  will  come
 down.  We  have  taken  decision  to  give
 priority  ६०  the  cottage  mdustries,

 Sz,  fish  trade  is  there  m  Pur:  being
 sea  shore.  The  poor  fishermen  deal
 with  this  trade.  The  capitalist  like
 Tata,  Birla,  Tobacco  Company  and
 Lever  Company  have  now  extended
 their  business  in  Puri  area.  If  they
 will  ynvest  money  im  such  trade  how
 ean  the  poor  merchants  will  improve
 their  trade.  The  multinationalists
 have  started  suppression  and  harass-
 ment  m  this  area,  Therefore  I  request
 the  Minister  to  look  into  the
 matter.  The  secong  thing  I  would
 like  to  say  about  the  public  under-
 taking  company.  Some  hon,  Mem-
 berg  have  expressed  their  views  say-
 ing  that  the  condition  of  public  under-
 taking  sectors  have  become  deplorable
 now  and  it  cannot  be  improved  in
 future,  Why  it  will  sohappen?  If  the
 behaviour  of  a  son  has  become  worse
 then  it  is  not  the  duty  of  the  father
 to  kill  him,  Rather  it  is  his  duty
 to  take  steps  to  make  amend  his  cha-
 racter.

 The  aim  of  our  Government  28  to
 get  up  socialistic  pattern  of  society,
 Public  undertaking  company  can  help
 us  to  achieve  such  aim.  500  crores
 of  rupees  have  been  invested  in  such
 company.  The  total  revenue  of  India
 ig  3009  crores,  The  same  amount  is
 involved  in  public  undertaking  sec-
 tors.  If  we  go  into  it  we  will  see  that
 there  is  loss  of  hundreds  of  crores  in
 this  sector.  Therefore  I  woulg  like
 to  suggest  that  the  officers  who  are
 connected  with  the  loss  should  be

 punished.  Proper  action  should  he
 taken  against  them  to  compensate  the
 loss,  There  are  some  officets  who
 submit  Bill  showing  the  plea  of  their

 expenditure  in  foreign  tour  and  also

 The  original  epeech  was  delivered  in  Oriya.
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 in  entertainment,  There  is  a  losg  of
 lakhs  of  rupees  where  as  they  are
 spending  huge  amount  in  entertain-
 ment.  Inspite  of  such  loss  they  are
 purchasing  vehicle  for  the  depart-
 ment.  New  Guest  Houses  have  been
 constructed  even  where  there  is  loss
 of  crores  of  rupees,  These  unneces-
 sary  expenditures  shoulg  be  stopped.
 Secondly  technical  experts  should  be
 appointed  in  management.  Adviser
 should  also  be  appointed.  Because
 the  concern  officers  get  more  salary
 than  the  Central  Government  emp-
 Joyees.  Inspite  of  that  if  they  do  not
 work  propzrly  they  should  be  punish-
 “ed,

 38  hrs.
 While  citing  another  example  I

 woulg  like  to  say  that  there  are  77
 institutions  running  under  the  Public
 Undertaking  company.  When  the
 Production  is  going  up  at  that  time
 we  see  loss,  In  the  year  ‘1976-77  the
 import  was  828  crores  and  the  profit
 was  67  crores.  But  in  the  year  1977-

 "8  the  production  wag  878  crores
 where  as  the  loss  was  about  46  cro-
 Tes  rupees.  What  is  this  going  on?  It
 has  shown  in  the  Government  report
 that  due  to  coal  shortage  the  loss

 “occurred,  Whatever  may  be  the  rea-
 sons  but  when  the  production  is  in-
 creasing  how  there  will  be  loss.  So
 this  matter  should  be  scrutinised

 iia
 otherwise  nothing  can  be

 -done.

 The  second  thing  I  would  like  to
 say  about  the  total  employment  in
 Khadi  Board,  Small  scale  industries
 and  power  loom.  Till  the  year  1977-

 18  Sir,  one  crore  and  seventy  four
 lakhs  of  people  had  been  provided
 3b  in  such  industries,  But  as  per
 the  target  of  the  Government  by  the
 Year  1982-88,  we  will  provide  emp-
 loyment  to  three  crores  five  lakhs  of
 people.  How  it  is  possible?  The

 -Janata  Government  hag  decided  to  re-
 ™move  unemployment  within  0  years.
 Every  year  the  population  is  increas-

 pa  Bl
 one  crore  and  80  lakhs.  Y2

 |  of  food  is  required  for
 them.  .l  ‘lakh  20  thousand  schools
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 and  3  lakhs  teachers  will  be  requir-
 ed  for  them.  At  the  same  rate
 they  will  need  industrial  products.
 Therefore  if  the  industry  will  not
 be  managed  properly  all  cannot  get
 the  job  and  the  unemployment
 problem  cannot  be  solved.  Within
 the  time  limit.  Therefore  the  cottage
 industries  should  be  encouraged.

 Thirdly,  the  Government  should
 finalise  its  industrial  policy,  Whe-
 ther  priority  will  be  given  to  the
 well  developed  area  or  backward
 and  poor  areas?  Sir,  Orissa  is  a  State
 where  in  the  year  797  the  total
 population  of  6]  per  cent  was  under
 the  poverty  line.  A  few  days  back
 the  Chancellor  of  Orissa  University
 of  Agriculture  and  Technology  said
 in  his  speech  that  85  per  cent  of  the
 total  population  in  Orissa  are  below
 the  poverty  line,  Our  country  is
 independent  and  the  development
 works  are  taken  up  every  year.  In
 spite  of  that  if  the  poverty  has  in-
 creased  in  Orissa  then  it  is  really  a
 matter  of  great  regret,  In  India  46
 per  cent  of  the  total  population  are
 below  the  poverty  line.  In  the  6th
 Plan  the  poverty  had  come  down  to
 36  per  cent.

 Recently  we  visited  Tripura,  We
 saw  the  same  situation  there.  In  this
 context  I  woulg  like  to  request  the
 Government  that  proper  priority
 should  be  given  for  the  industrial
 development  to  the  backward  States
 like  Orissa,  The  capitalist  should
 not  be  allowed  to  grow  industry.  In-
 dustry  should  be  started  only  in  the
 States  which  are  less  developed.

 While  speaking  about  the  small
 scale  industries  I  would  to  suggest
 the  Government  that  all  the  small
 scale  industries  should  be  financed
 fully  and  properly  by  the  Govern~
 ment.  Otherwise  the  suppression
 and  harassment  will  go  up.  While
 speaking  about  the  policy  I  would
 say  that  the  country  can  be  called
 developeg  only  ig  it  is  developed
 industrially,  The  Government  hes
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 announceg  that  the  backward  area
 wil]  be  given  priority  to  grow  small
 scale  industry,  I  do  not  know  whe-
 ther  Orissa  has  been  included  in
 backward  areas?  It  has  said  that
 these  backwarg  areas  are  in  the
 North  Eastern  Zone,  46  districts
 have  been  declared  backward  and
 proper  facilities  have  been  given  to
 those  districts.  As  I  understand  and
 also  like  to  suggest  that  the  poor  and
 underdevelopeg  States  shoulg  be
 treated  as  backward  areas  and  pro-
 Per  aids  should  be  given  to  them,

 Sir,  in  Delhi  we  have  an  office  of
 the  Industrial  Development  Corpo-
 ration.  From  this  office  I  came  to
 know  that  last  year  the  total  profit
 was  6  lakhs  whereas  this  year  the
 Joss  is  45  lakhs  of  rupees.  The
 Managing  Director  of  that  office  goes
 on  foreign  tour,  Works  have  been
 taken  up  in  foreign  countrics  which
 are  running  in  loss.  This  is  only  due
 to  the  mismanagement,  This  78
 Gireclly  under  the  control  of  the  Gov-
 ernment  If  there  is  mismanagement
 in  such  office,  I  do  not  know  whether
 we  will  have  faith  upon  the  Govern-
 ment  or  the  Public  Undertaking  Com-
 pany?

 Then  I  would  like  to  say  about  the
 District  Industria]  Centres,  There  are
 246  District  Industria]  Centres.  A  few
 days  back  I  received  a  letter  from
 the  Minister  where  it  is  indicated  that
 in  244  such  districts  works  have  been
 started  Why  works  have  not  started
 in  rest  of  the  districts  industrial
 centres,  Ag  per  the  scheme  of  the
 Government  the  small  scale  industries
 will  not  have  to  go  to  the  office.  All
 types  of  assistance  and  materials  will
 be  supplied  by  the  Government,  The
 officers  will  meet  there  at  their  indus.
 trial  units.  Sir,  in  our  country  we
 have  Gita,  Puran  Bible.  We  believe
 everything,  The  Minister  decided  to
 take  up  all  possible  schemes  to  help  the
 entrepreneurs  where  as  the  officers  are
 not  paying  due  attention.  As  a  result
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 there  is  failure  in  small  scale  indus-
 tries,  Therefore,  I  would  like  to  sug-
 gest  the  Government  to  punish  the
 concern  officers,  It  is  a  matter  of
 shame  to  depend  upon  the  report  of
 the  bureaucrat  officers.

 Sir,  we  have  decided  to  give  em-
 ployment  to  the  unemployed  Graduates
 and  Post  Graduates  by  financing  them
 to  set  up  small  scale  and  cottage  in-
 dustries.  As  per  the  provision  they
 will  have  to  deposit  25  per  cent  of  the
 total  investment.  With  much  difficul-
 ties  they  complete  their  education.
 They  are  very  poor,  How  and  from
 where  they  will  get  money  to  deposit
 the  25  per  cent  of  the  total  amount?
 Recently  the  Government  has  decided
 to  pay  24  per  cent  of  the  25  per
 cent.  Those  who  are  poor  and  com-
 pleted  their  education  with  much  diffi-
 culties  will  never  be  able  to  pay  such
 amount.  Most  of  them  have  even
 completed  their  Graduation  by  selling
 their  lands.  In  this  case  the  Govern-
 ment  should  relax  its  policy.  Sir,
 hundreds  of  Graduates  have  pointed
 out  their  difficulties  to  me.  I  am  well
 concerned  with  their  problems,  They
 have  not  got  any  amount  neither  from
 the  Industrial  Development  Corporation
 or  banks  or  from  other  Government
 Institutions  though  they  have  applied
 since  tong  So  the  policy  of  the  Gov-
 ernment  should  be  changed.  Other-
 wise  we  cannot  achieve  our  goal
 Special  steps  should  be  taken  up  by
 the  Government.

 case  of  Shoe  Industries
 and  leather  corporation.  The  big  in-
 dustrialists  are  getting  real  facilities
 in  this  regard  but  not  the  poor  people.
 Company  like  Bata  is  getting  the  real
 profit  from  the  poor  people,  all  mac-
 hines  ang  necessary  equipment.  But
 the  poor  people  did  not  get  facility.
 The  cobbler  did  not  get  the  benefit.
 Only  the  capitalists  are  getting  profit
 at  the  time  of  growing  their  industries.
 Bata  Company  is  purchasing  shoes  in
 low  prices  from  the  poor  cobbler.  They
 mark  the  seal  on  those  shoes  and  get
 profit  by  exporting  them  to  foreign

 Take  the
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 countries.  Though  they  do  not  invest
 money  but  get  all  profit.  So  this  mat-
 ter  should  be  inquired.  They  argue
 that  the  poor  cobbler  do  not  make
 shoes  as  per  the  choice  of  the  people
 of  the  foreign  countries,  Why  proper
 training  will  not  be  given  to  the  cob-
 blers?  Big  industrialist  get  duty  re-
 laxation  and  rebate  for  their  products.
 For  example  they  purchase  the  shoes
 at  the  rate  of  Rs.  25/-  per  pair  where
 as  they  sell  the  same  shoes  in  Rs,  100/-.
 But  the  poor  cobbler  do  not  get  any
 relaxation  in  hig  trade,  Why  such
 disparity?  This  disparity  should  be
 removed.  at ee

 Then  [  would  like  to  say  a  few  words
 about  Central  ang  paper  industries.  33
 years  have  passed  ever  since  we  gut
 independence.  Why  we  will  impoit
 such  requirement  from  the  foreign
 countries?  Lack  of  paper  we  are  not
 able  to  point  newspaper.  For  this  pur~
 pose  we  arealsodepending  upon  the
 foreign  country,  The  Government
 should  take  decision  rnght  now,  Our
 hon.  Industry  Minister  sa  revolu-
 tionary  Minister.  He  ghould  assure
 the  House  to  stop  paper  and  cement
 import  by  the  next  three  years.  All
 such  specific  decision  should  be  taken
 up.  The  Janata  Government  decided
 that  there  should  be  Sunlight  soap  in
 our  country.  It  wasdecidedin  the
 Janata  executive  Committee  also.  But
 still  such  soap  is  existing  in  our  coun-
 try  though  the  Minister  also  announced,
 About  the  match  factory  the  Gov-
 ernment  also  took  certain  decisions.
 But  I  could  not  fing  any  change.  Now
 there  ig  lobby  among  the  capitalists
 Tata  and  Birla  company  started  plot
 against  Shri  Biju  Patnaik  as  he  gave
 some  suggestions  to  nationalise  the
 company.  There  is  relationship  between
 the  Secretary  and  the  Under  Secretary
 of  the  Government  with  the  capitalist.
 They  are  discouraging  the  public  un-
 dertaking  sectors.  So  the  Government
 whould  firm  on  his  and  bold  decisions
 shoulg  be  taken  to  end  such  attitude.
 Lastly,  I  would  request  the  Govern-
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 ment  to  give  proper  priority  for  the
 industrial  development  in  Orissa,  Of
 course,  we  will  raise  this  matter  in  our
 meeting  which  will  be  held  on  the  24th
 next.  I  am  happy  that  our  Industry
 Minister  is  the  only  Cabinet  Minister
 who  has  invited  all  MPs  and  MLAs  of
 our  country  to  discuss  about  the
 industial  development,  He  is  really
 very  much  keen  in  the  matter,  But
 the  other  Ministers  are  not  similarly
 interested,  They  are  only  depending
 upon  their  officers  for  their  approval.
 Therefore,  I  would  like  to  extend  my
 thanks  to  the  hon.  Minister  for  Indus-
 try,  With  these  words  I  conclude  my
 speech,

 SHRIMATL  PARVATHI  KRISH-
 NAN  (Coimbatore),  Mr.  Chairman,
 Sir:  When  we  come  to  discuss  the
 Demand  of  the  Ministry  of  Industry,
 a  saying  of  Benjamin  Franklin  cones
 4o  my  mind,  vr.  “Nothing  is  certain
 in  life,  except  death  ang  taxes.”  Here,
 we  have  a  Minister  who,  in  season  ang
 out  of  season,  when  he  ig  not  dabbling
 in  the  hutel  business  or  something  like
 that  is  always  Jecturing  to  us  about
 this  great  concern  for  small-scale  and
 cottage  industries;  and  yet,  in  the  Eco-
 nomic  Survey  this  year,  we  find  that
 so  great  has  been  his  interest,  and  that
 of  his  Government,  that  we  do  not
 have  anything  really  material  on  the
 progress  of  small  scale  indusiries.  Why?
 For  the  simple  reason  that  consistent-
 ly,  it  is  only  a  betrayal  of  small  scale
 industries  that  is  taking  place,  The
 Minister  agrees  with  me,  because  he
 is  nodding  his  head  approvingly.

 It  is  said  here:

 “The  small  sector,  too,  suffers  from
 sickness.  According  to  the  Reserve
 Bank  of  India,  there  were  8,000  sick
 units  in  the  small  sector  last  year;
 and  the  credit  to  them  amounted  tc
 Rs,  200  crores....

 Although  the  number  of  sick
 units  ig  lesa  than  2  per  cent  of  those
 having  credit  accounts  the  amount
 of  credit  locked  up  would  be  about
 ३98  per  cent  of  the  total  for  this
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 cussed  very  energetically  by  the
 Members  of  the  Housé  and  that  con-
 tinued  today  also,  the  hon  Munuister
 was  a  witness  to  this  But  it  is  not
 just  enough  discussing  it  The  point
 is  there  has  got  to  be  a  serious  outlook
 on  the  whole  question  because  energy
 jis  extemely  important  for  the  deve-
 lopment  and  progress  of  our  indus-
 tries,  whether  it  be  in  the  public  sector
 or  private  sector,  heavy  industry  or
 small-scale  industry  Where  are  you
 going  to  be  without  your  source  of
 energy?  How  are  you  going  to
 guarantee  that  industrial  activity  in
 our  country  continues  to  progress  and
 amprove  from  month  to  month  and
 year  to  year?  Mere  figures  are  not
 cnough,  the  reality  is  before  us  There
 as  not  a  single  day  when  you  do  not
 open  the  newspapers  and  find  that  m
 one  place  after  another  shortage  of
 energy  is  there  Therefor  you  cannot
 divorce  one  department  from  another,
 divorce  one  mimstry  from  another
 You  should  have  an  overall  approach
 I  think  the  Minister  wil]  have  to  reply
 to  the  House  as  to  what  he  i,  doing
 about  this  matter  to  see  that  coke  35
 moveg  in  sufficient  quantities  wherever
 it  is  required,  not  onoly  in  his  public
 sector  units  but  also  in  the  other  units
 and  the  small-scale  sector  Similarly,
 he  will  also  have  to  tell  us  what  he  35
 doing  about  seeing  that  the  capacity
 of  our  electric  power  generation  35
 being  increased  and  is  kept  up  so  that
 industry  38  not  affected

 Now  the  other  point  that  I  would
 like  to  geal  with  is  what  is  happening
 to  utilisation  of  nstalled  capacity
 To  what  extent  is  our  total  installed
 capacity  being  utilised?  I  am  not
 going  into  certain  aspects  of  the  per-
 formance  of  the  public  sector  and  80
 on,  because  the  public  sector  has  gone
 on  developing  over  all  these  years,  in
 which  the  workers  ang  all  other
 sections  have  also  had  their  role  to
 play  and  they  have  played  the  role
 magnificently  But  what  has  happened
 with  the  installed  capacity  as  a  whole
 whether  it  be  in  your  engineering
 industry  or  textiles  or  any  other  in-
 dustry?  We  know  for  instance  cement.

 APRIL  य्,  979  Min,  of  Industry  बहि:

 There  ig  artifical  shortage  of  cement.
 You  have  at  Sawa,  Madhopur,  one
 of  the  biggest  cement  factories  in  the
 country  lying  idle  for  many  months
 because  of  mismangement  and  because
 of  Government  sitting  tight  on  it  and
 not  stepping  in  and  seeing  that  that
 is  brought  into  operation  Is  your
 installed  capacity  in  cement  being
 utilised  to  the  optimum  or  not?  If
 not,  why  not?  What  steps  are  being
 taken  to  guarantee  that  these  impor-
 tant  industrics’  installeq  capacities  are
 being  utihsed?  We  know  very  well,
 and  this  hag  been  said  in  the  past  also,
 that  the  utilisation  of  the  installed
 capacity  particularly  in  the  private
 industry  is  quite  often  neglected
 because  it  helps  them  to  push  their
 profits  up  He  knows  about  it  When
 he  was  on  this  side  ho  tirelessly  u.ed
 to  speak  in  this  regard  What  steps
 have  been  taken  to  see  that  the  instalid
 capacity  38  utilised  to  the  optimum  and
 to  see  that  the  matenals  arc  made
 available  to  consumers”

 Throughout  the  country  to-day  if
 there  38  the  biggest  flourshing  black
 market  it  ig  the  black  market  in
 cement  Whatever  the  Mimster  may
 say  the  reality  in  hfe  to-day  18,
 wherever  you  may  go  :n  a  country  and
 in  a  developing  country  where  housing
 is  extremely  important  or  where  you
 have  got  all  kinds  of  plans  of  housing
 being  talked  about  in  season  and  out
 of  season  inside  Parliament  an  outside
 Parliament,  the  one  commodity  te.
 cement  is  available  in  large  quanti~-
 ties  in  black  market  but  not  available
 in  plenty  otherwise  if  you  want  to
 build  low  cost  houses

 We  have  got  so  many  co-operatives
 with  workers  running  those  co-opera-
 tives  They  form  then  co-operatives,
 they  get  loans  from  HUDCO  and  then
 they  find  that  they  have  gone  beyond
 the  estimate  they  hag  drawn  up  pre-
 cisely  because  of  cement  Steel  and
 cement  are  two  very  important  things
 which  are  necessary  teday  end  876
 more  easily  available  in  black  market
 than  they  are  available  in  the  opem
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 market.  This  is  linked  up  with  the
 insteHled  capacity  also  because  black
 marketing  is  something  in  which  trade
 and  private  sector  in  industry  are
 working  closely,  hand  in  gloves.  To-
 day,  there  is  shortage  of  coal  as  far  as
 Station  State  Yard  is  concerned,  but
 you  can  get  that  coke  in  the  black
 market  is  Tiruchi,  in  Madras,  in  Coim-
 batore,  in  any  place  where  small  scale
 industry  is  there.

 Similar  is  the  case  with  pig  iron,  and
 similarly,  where  housing  is  concerned,
 it  ys  the  case  with  cement.  Therefore,
 the  main  point  is  how  are  you  going
 to  check  it?  One  manner  to  check  it
 is  firstly  to  see  whether  your  installed
 capacity  is  being  properly  utilised  to
 the  optimum.  Secondly,  also  to
 Suarantee  that  these  materials  reach
 the  users  ang  not  the  traders,  Because
 when  they  reach  the  users,  where  is
 the  room  for  black  market?  Let  me
 tell  you  one  thing  in  some  of  the
 industries,  take  Scooters  India.  Some
 of  the  machinery  you  are  going  to
 sell  because  vou  are  not  using  it.  That
 is  why  this  is  advertised.  But  when
 you  are  selling  that  machinery  or
 selling  in  auction,  are  you  guarantee-
 ing  that  it  goes  to  users?  You  are  not.
 There  are  many  cases  where  it  js  the
 trader  who  has  got  his  money,  who
 is  the  speculator  who  buys  it  up  and
 he  makes  a  profit  while  selling  it  to
 the  user.  This  is  not  taxed.  The  man
 who  finally  buys  it  and  sets  up  small
 seale  industry,  he  will  be  subject  to
 all  these  varioug  jtems  of  taxation  that
 exist.  But  the  trader  8088  scot  free,
 Therefore,  one  of  the  things,  Mr.
 Minister,  you  will  have  to  look  into
 is  that  when  you  are  selling  your
 machinery  which  you  do  not  require
 guarantee,  os

 Why  are  you  smiling?  I  should,  I
 have  said  Comrade  Minister?  0.  छू.
 Comrade  Minister.  Comrade  Minister,
 I  hope  you  will  at  least  guarantee,
 when  you  are  selling  your  machinery,
 that  it  goes  to  the  user  because  these
 People  in  the  small  industries  who
 come  forward  to  huy  your  machinery
 are  proprietory  concerns  with  limited
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 money  and  they  shoulg  not  be  left  to
 the  mercy  of  the  trader  because  that
 is  another  form  of  blackmarketing  that
 is  going  on.  It  ig  not  only  black-
 marketing  in  cement,  pig  iron  and
 coke  but  this  is  also  a  form  of  black-
 marketing,  though  it  is  in  a  legalised
 form.  Therefore,  please  ensure  that
 it  ig  the  user  who  is  buying  it.  I  do
 not  think  jt  should  be  very  difficult
 because  you  have  got  such  a  huge
 ministry  and  a  whole  lot  of  minions
 who  have  nothing  to  do  except  push
 files.  Give  them  some  useful  work
 to  do  and  check  up  whether  jt  is  really
 the  users  who  are  buying  it.

 Lastly,  I  come  to  technology.  Many
 others  have  spoken  about  it.  There  is
 no  time  for  me  to  go  into  details.  As
 far  as  the  BHEL-Siemens  agrcement
 ls  concerned,  your  R&D  section  is
 going  to  be  seriously  affected  because
 after  all,  you  have  got  an  agreement
 which  is  for  l0  or  5  years,  why  have
 vou  gone  in  for  this  long-ranging
 agreement?  You  have  a  whole  lot  of
 technicians  in  the  country  who  are
 heing  turned  out  year  after  years  from
 the  various  IITs  engineering  colleges
 and  such  institutions  as  the  Indian
 Institute  of  Science,  Bangalore.  When
 we  went  to  the  Indian  Institute  of
 Science,  Bangalore,  in  g  com-
 mittee,  we  were  told,  many  times
 foreign  tcams  are  called.  They
 spend  three  or  five  or  seven  wecks.
 What  do  they  know  about  our
 country,  about  our  talent  and
 about  all  that  exists  in  our  coun-
 try,  about  our  capacities,  etc.?  Very
 often  these  so-called  experts  of  the
 UN  and  various  other  international
 agencies  or  even  from  such’  firms  85
 Siemens,  come  to  the  Indian  Institute
 of  Science  and  say,  “You  please  write
 out  the  report,  We  wil]  sign  it’.  The
 Scientists  we  have  are  responsible
 scientists  of  international  repute.  We
 have  got  more  than  enough  talent  in
 this  country.  Why  have  this  techno-
 logy  agreement?  Why  are  you  allow-
 ing  industry  to  go  in  for  technology
 agreements  with  various  multi-national
 corporations,  instead  of  seeing  that  our
 technology  and  our  engineers  are
 encouraged  to  come  forward,  are
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 given  the  wherewithal  to  carry  out
 their  work  and  contribute  towards  the
 growing  discoveries  7  our  country?
 Why  should  we  spend  the  taxpayer's
 money  on  educating  our  students  and
 our  engineers,  who  desire  to  serve  our
 people  but  are  driven  out  for  the
 simple  reason  that  they  are  not  given
 a  field  of  work  nor  are  they  encouraged
 because  the  so-called  technologists
 from  the  multi-national  corporations
 and  foreign  collaborations  agreements
 are  alloweq  to  infringe  on  the  birth
 right  of  our  scientists  and  our
 engineers?

 ह... (ल  यमुता  प्रसाव  शास्त्रों  (रीवा)
 सभापति  महोदय,  इस  समय  उद्योग  मत्रालय
 की  मागों  पर  चर्चा  को  सुनते  हुये  मुझे  ऐसा
 लगा  कि  हमारे  विपक्ष  *  मानन  य  सदस्यों
 के  मन  में  बहो  पुरानी  धारणा  बनी  हुई  है  कि
 उद्योगों  का  लक्ष्य  केबल  उत्तादन  बढाना  है,
 और,  जैसे  इप्त  देश  fr  करोड़ो  लोगां  को  रोजगार
 देना  उसका  लक्ष्य  नहीं  है  1  हमारों  बतं  मान
 सरकार  ते  पुरानी  दिशा  को  छाड  कर  भारत
 की  सहा  स्थिति  को  पहचाना  है  आर  अ्रयनो
 उद्यांग  नीति  का  लक्ष्य  यह  निर्धारित  क्रिया

 है  कि  हने  उत्पादन  तो  बढ़ाना  है,  लेकिन
 उसने  साथ  साथ  हमे  यह  भी  देखना  है  कि
 हमारे  देश  #  करोड़ां  बेराजग।  र  लागो  को  काम
 दिया  जाए,  ताकि  उद्योगों  से  जा  उतादन
 हो,  उसको  खरीदते  क॑  लिये  क्रय  शक्ति
 इस  देश  4  लोगं  म॑  रहे  |  सरकार  की  यह
 धारणा  है  कि  हमारे  देश  में  ऐसी  हानत  न
 हां  कि  उद्यागां  में  उ  दन  तो  बढे,  लेकिन
 लागा  से  क्रय-शक्ति  ने  रहे,  और  न  हम
 निर्मात  कर  सके,  और  इस  देश  मे  एक
 मन्दा  की  स्थिति  शाए,  कुछ  दिनों  पूर्व  हमने
 देखा  था  कि  हमारे  देश  म॑  एक  तरफ  तो
 झभाव  को  स्थिति  थी,  लोगां  +  पास  पहनने
 के  लिये  कपड़ा  नहीं  था  कोई  भी  उपभोक्ता
 सामान  खरीदने  क॑  लिये  उनक  पास  पैसा
 नही  था,  भार  दूसरी  तरफ  कपई  की  भ्रवार
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 लगे  हुये  थे  भ्ौर  उनके  बिकने  का  कोई  अवसर
 नहीं  था  ।  ऐसी  स्थिति  झाज  हम  नहीं  होने
 देना  चाहते,  इसलियं  एक  नई  दिशा  की  भोर
 हमार!  सरकार  बढी  है  जिसमे  सब्ंप्रथम
 लक्ष्य  हमारा  यह  है  कि  हम  देश  मे  लोगों
 को  रोजगार  नूहैया  करे  प्रौर  वह  रोजगार  हम
 तभो  मुहैया  कर  सकते  हैं  जब  इस  देश  मे
 लोगों  को  छोटे  छोट  उद्यमों  मे,  घरेलू
 उद्योग  धधो  मे  हम  काम  दे  ।  झगर  यह  हमे
 करना  है  तो  निश्चित  ही  कभी  कभी  उत्पादन
 में  ह्वास  भी  हा  सकता  ्  घटबढ़  भी  हो
 सकतो  है।  बडे  उद्योगा  पर  रोक  लगाने  को
 आवश्यकता  भो  हा  जाती  है  1

 एक  तरफ  तो  यह  बात  कहते  है  कि
 मानापलो  हाउसज  पर  आप  कोई  राक  नहीं
 लगा  रहे  है,  इनक  मुनाफे  पर  रोक  नहीं  लगा
 रहे  है,  इनकी  वृद्धि  को  श्राप  नही  रोक  रहे
 है  और  दुसरी  तरफ  यह  भी  कहते  है  कि  झाप
 द्ग  का  पाछे  ले  जा  रहे  है  ।  एक  तरफ  गांधी
 जा  को  बात  भो  हमारे  काग्रेस  त  लाग  १  रत

 है  श्रार  दुसरी  तरफ  महात्मा  गाध  का
 नोतियो  का  उपहास  भा  करत  है  शौर  कहते
 है  कि  एप्राजियेट  टंकनालाज।]  वें  नाम

 पर  आप  देश  का  पीछे  ले  जा  रहे

 हूँ।  यह  ता  जा  विकसित  देश  है  वे  चाहते
 हो  है  कि  हम  पीछे  रहे  शरीर  उन्हीं  क  उद्दश्य
 को  पूरा  करन  क  लि+  शाप  एप्राशिएट  ढेक-
 नालाजा  को  बात  करत  है  t  लेकिन  ऐसी
 बात  नही  है  ।  इससे  स्पष्ट  जाहिर  हाता  है
 कि  हम  गहराई  तक  इस  देश  को  समस्याप्रों
 को  समझ  नही  पा  रहे  है  जा  कि  हमारी  वर्तमान
 सरकार  ने  समझ।  है बौर  बतमान  उद्याग
 नोति  इसी  श्राधार  पर  झाज  चल  रही  हैं  ।

 इसो  का  लेकर  हर  एक  जिले  मे  उद्याम  केन्दों
 को  स्थापना  की  गई  है  ।  झगा  यह  तो  स्वा-
 भाविक  है  कि  जब  हम  नई  नोति  पर  चलते

 है,  एक  नई  राह  भ्रष्तियार  करते  हैं  तो  कुछ
 अडचन  भाती  है  |  लेकिन  इतनी  भड़चले
 आज  नहीं  है  ।  पहले  साल  में  i977-78
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 में  जहर  3.9  प्रतिशत  की  वृद्धि  भ्रौद्योगिक
 उत्पादन  में  हुई  |  लेकिन  इस  साल  78-79
 का  जो  वर्ष  है  इसमे  पिछले  8-9  महीनों  का
 भप्रेल  से  लेकर  अक्तूबर  तक  का  जा  ग्रोथ'
 रेट  झाया  है  वह  7  5  प्रतिशत  है  जो  कि
 पिछले  साल  की  झपेक्षा  करोब  दुगुना  है  झौर
 सन  70  से  लेकर  78  तक  जो  श्रौसत
 उत्पादन  वृद्धि  थी  उससे  काफी  झधिक  है  ।
 इस  पर  हमे  गये  करना  चाहिए  और  इस
 बात  की  हम  झनदेखी  नही  करना  चाहिए  ।
 इसको  कंसे  भुला  सकते  है  ?  क्या  इस  बात  को
 झाप  प्रसत्य  मानते  है  ”  पिछले  s—i0  महीना
 क  जां  झाकड़े  दिये  गये  है  जिस  म॑  यह  बताया
 गया  है  कि  हमादी  उत्पादन  वृद्धि  7  5  है
 इसको  क्या  आप  झसत्य  मानते  हे  और  क्या
 इसके  पीछे  के  सालो  में  उस  समय  किसा  भो

 पाल,  केवल  एक  साल  76-77  को  छोड़
 कर  बाकी  किसी  भी  वर्ष  मे  इतना  उत्पादन
 था  ?  यह  ग्रोथ  रेट  कभी  थी  ?  लेकिन  भाज
 7.5  प्रतिशत  की  ग्रांथ  रेट  है  प्रोर  भ्रनुमान
 हमारा  यह  है  कि  इस  बर्ष  8-79  र्व  झन्त  तक
 क  जो  अन्तिम  आकड़े  तंयार  होगे  उसमे  8
 प्रतिशत  की  वृद्धि  भ्रोद्योगिक  उत्पादन  मे  होगी
 झौर  झगले  साल  इस  ग्रोथ  रेट  मे  भौर  भो  वृद्धि
 होगी  1  यह  कोई  साधारण  उपलब्धि  नही  है  ।
 इस  उपलब्धि  पर  हम  गर्व  करना  चाहिये

 दूसरी  बात  मुझे  यह  कहनी  है,  बार  बार
 यहा  पब्लिक  सैक्टर  पर  हमारे  कुछ  माननीय
 सदस्यों  ५  बहुत  बडा  प्रहार  किया  है  भौर
 कहा  है  कि  यह  पब्लिक  सैक्टर  भ्रन्डरटेकिग्स
 जो  है  इनमे  तो  घाटा  हो  रहा  है,  इसलिये
 इसकी  उपयोगिता  पर  उन्होंने  शका  व्यक्त
 की  है  भौर  इस  तरह  की  बात  की  है  कि  जैसे
 इस  पब्लिक  सैक्टर  को  समाप्त  कर  देना
 चाहिए  ।  लेकिन  यह  कहते  हुये  वे  यह  भूल
 जाते  हैं  कि  पब्लिक  सैक्टर ...

 भा  बवयाजार  रवि  (चिरयिकील)
 हम  नहीं  कहते  हैं
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 Your  Janta  Party  is  trying  to  de-
 molish  it
 हम  पब्लिक  सैक्टर  को  डिफेट  करते  है|  भाप
 की  जनता  पार्टी  के  लोग  ऐसा  कहते  है  ।

 श्र,  यमुता  प्रस।द  शास्त्र।  भापने  नहीं
 कहा  हो,  लेकिन  इस  बात  की  वकालत  इस
 तरह  से  की  गई  और  पब्लिक  सैक्टर  पर  इस
 तरह  का  प्रहार  किया  गया  है  कि  जैसे  उसकी
 कोई  उपयोगिता  नहीं  है  1  लेकिन  पब्लिक
 सैक्टर  यर  विचार  करते  हुये  हमे  यह  भी  देखता
 चाहिए  कि  यद्यपि  जितनी  इस  देश  मे  पूजी
 उद्योगो  मे  लगी  हुई  है  उसका  केवल  40
 प्रतिश।  झझश  ही  पब्लिक  सैक्टर  में  लगा

 हुभ्ा  है,  60  प्रतिशत  प्राइवेट  सैक्टर  में
 लगा  हुआ्ला  है,  लेकिन  40  प्रतिशत  पूजी  के
 लगे  होगे  के  बाद  भी  दो  तिहाई  श्रमिक  से
 ज्यादा  इसमे  लगे  हुये  है।  2i0  98  लाख

 मजदूर  उद्योगों  मे  लगे  हुये  है  जिसमे  से
 43  5  लाख  केवल  पब्लिक  सैक्टर  मे  है

 झौर  जहा  60  प्रतिशत  की  पूजी  लगी  हुई
 है  प्राइवेट  सैक्टर  मे  बहा  केवव  70  लाख
 लोगो  को  काम  निल  हुप्ला  है  7  इस  बात  को

 भूलिये  मत  1  70  लाख  से  दुगुने  43  5
 लाख  लोगो  को  पब्लिक  सैक्टर  ने  काम
 दिया  है  जहा  केवल  40  प्रतिशत  पूजी  लगी

 हुई  है  और  प्राइवेट  सैक्टर  ने  केवल  70
 लाख  लोगो  को,  एक  तिहाई  से  भी  कम
 लोगो  को  काम  दिया  हुआ  है  |  इसके  बाद
 भी  जो  प्रति  वर्ष  काम  देने  का,  रोजगार
 देने  का  प्रतिशत  है  वह  प्राइवेट  सैक्टर  मे
 केबल  2  2  प्रतिशत  है  भौर  पब्लिक  सैक्टर
 मे  3  8  प्रतिशत  है  ।  इन  बातो  की  तरफ
 झनदेखी  करनी  चाहिए  क्या ?  इतने  लोगों
 को  वहा  पर  रोजगार  मिल  रहा  है  t

 इसके  भ्रलावा  टैक्स  इवेजन  भौर  दूसरी
 माल-प्रैक्सिज  जो  है,  जिस  तरह  का
 प्रष्टाचार  प्राइवेट  सैक्टर  में  है  उसको

 तुलना  श्राप  पब्लिक  सैक्टर  से  कीजिये  |

 पब्लिक  सैक्टर  का  घाटा  जो  है  उसमें  श्राप
 इस  बात  को  भूल  जाते  हैं  कि  वे  एक्साइज
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 श्री  यवुता  प्रसाद  शास्त्री]

 भी  चुकाते  हैं,  प्रांतों  के  टैक्सेज  भी  देते  है,
 रायल्टी  भी  देते  हैं  और  वह  सारा  पैसा  भी  तो

 सरकारी  खजाने  में  ही  जाता  है  ।  दूसरी
 ओर  प्राइवेट  सैक्टर  के  लोग  कितना  अ्रधिक

 टैक्स  इबेजत  करते  है--क्या  इस  पर  भी

 कभी  झ्रापकी  नजर  गई  है  ?  टैक्स  इवेजन

 पब्लिक  सैक्टर  में  सम्भव  नहीं  है|  स्वय

 कानून  मत्री  ने  राज्य  सभा  में  बताया  कि

 एम०  आर)  टी०  पी?  ए?  के  होते  हुये  भी

 उनके  सुनाफे  पर  कोई  रोक  नहीं  लगी  है  और

 नाजायज  फायदा  उन्होने  उठाया  है।  श््राज  6

 हजार  करोड  की  ष्जी  केवल  बीस  बदे

 घरानों  के  पास  है  1  यह  धन  भ्रगर  पब्लिक

 सैक्टर  के  पास  होता  तो  उसका  उपयोग

 इस  देश  के  विकास  के  लिये  हो  सकता  था

 क्योंकि  आज  देश  में  विकास  की  बडी  प्रावश्य-

 कता  है  t  श्ाज  भ्रगर  स्माल  स्केल  इण्डस्ट्रीज
 का  जाल  बिछाना  हो,  गरीबी  की  रेखा  से  नीचे

 के  लोगो  को  रोजगार  देना  हो  तो  उसके  लिये

 प्जी  निवेश  की  आवश्यकता  होगी  ।

 यह  पैसा  कहा  से  आएगा  ?  इसी  तरह  से

 मुनाफाखोरों  के  पास  उद्योग  धधे  बने  रहे

 झौर  वे  मुनाफा  कमाते  रहे,  उत  पर  कोई

 अंकुश  न  हो  ती  फिर  इस  देश  के  विकास  के

 लिये  घन  कहा  से  मिल  सकता  है  ?  छठी

 योजना  में 11  खरब  60  अरब  खर्च  करने

 का  लक्ष्य  रखा  गया  है।  देखने  पर  हू  बड़ी

 धनराशि  मालूम  होती  है  लेकिन  वास्तविकता

 यह  है  कि  यदि  आप  इस  देश  के  65  करोड़

 लोगों  में  उसको  बांटें  तो  प्रति  व्यक्ति

 केवल  300  रुपये  का  खर्चा  होता  है  ।  इतना
 “कम  पैसा  खर्चा  फरके  भाप  इस  देश  के  लोगों
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 wr  जीवन  स्तर  कैसे  ऊंचा  उठामेंगे  ?  यदि

 इसके  लिये  पैसे  की  भ्रावश्यकता  हो  तो

 प्राइवेट  सैक्टर  पर  केवल  अंकुश  ही  नहीं,
 इस  मिश्रित  प्रथ  व्यवस्था  को  समाप्त  करके

 सारे  उत्पादन  के  साधन  जनता  के  हाथ
 में  आने  चाहिए  और  इस  प्रकार  से  पब्लिक

 सैक्टर  का  उपहास  एवं  जनता  के  पक्ष  के  साथ

 खिलवाड़  नहीं  होना  चाहिए  :  प्राइबेट  सै।टर

 के  मुनाफे  पर  अंकुश  लगना  ही  चाहिए

 श्रामणन  इसके  अलावा  कुछ  क्षेत्रों  में
 हालत  बडी  गम्भीर  है  जैसे  कि  सीमेट  का  मामला
 है।  सामेठ  की  बडी  कमी  है।  यह  सुनकर
 बड़ा  आश्चय  होता  है  कि  सोमेट  का  म्रायात
 करना  पड  रहा  है  ।  इस  प्रकार  कुछ  मामलों
 में  हालत  बडी  चिग्ताजनक  हैं।  मैं  चाहूगा
 उद्योग  मती  जो  इस  तरफ  विशेष  ध्यान  दे  ।
 सीमेन्ट  का  उत्पादन  करने  के  लिए  हमारे  देश
 में  इतने  अधिक  साधन  है  सामेन्ट  का  हम  इतना
 अधिक  उत्तादन  कर  सकते  है  कि  बाहर  स
 उसको  मगाने को  कोई  अावश्यकता  नहीं  होगी  i
 इस सबन्ध  म  काग्रेस  वाला  ने  तो  कोई  क।  म  किया

 नहीं  था।  ते  तो  उनका  सिचाई  के  साधन
 बनाने  थे,  न  गरोब  लोगां  के  लिए  घर  बनाने
 थे  और  इसोलिए  उन्होने  सीमेंट  के  उत्पादन
 की  क्षमता  नहीं  बढ़ाई  ।  श्राज  देश  में  सीमेंट
 की  बड़ी  कमी  है  क्‍योंकि  वृहत  पैमानों  पर

 निर्माण  कार्य  चल  रहे  है।  लाखों  हैक्टर  भूमि
 पर  सिचाई  के  साधन  उपलब्ध  करने  हैं,  धरेलू
 उद्योग-धंधों  को  बढ़ाना  है।  इन  कार्यों  के

 लिए  सीमेट  की  भ्रावश्यकता  है  1  चूंकि
 सीमेट  की  कमी  है  इसलिए  उसका  झायात
 करना  पड़  रहा  है।  जितनी'  जल्दी  सींमेट
 का  झायात  बन्द  हो  उतना  ही  भच्छा  हैं।
 अधिक  रायात  करने  का  परिणाम  यह  होगा
 कि  रुपए  की  कीमत  गिरती  श्लीं  जायेगी  t

 ऐसा  नहीं  होता  चाहिए  कि  जो  हमारे  पास

 विदेशी  मुद्रा  का  भण्डार  है  उसको  हम  इंधर-  |
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 उधर  खर्च  करद  और  उसका  वास्तविक  सद-
 पयोग  मे  कर  सकें  ।  इसलिए  इस  बात  की
 बडी  श्रावश्यकता  है  कि  जहा  पर  सीमेंट
 के  लिए  प्रचुर  मात्रा  में  कच्चा  माल  है  वहा
 पर  जल्दी  से  जल्दी  सीमेंट  के  कारखाने  स्था-
 पित  किए  जाये  ताकि  सीमेट  का  भ्रायात  ने
 करना  पडे  ।

 मैं  स्ज्य  जि  क्षेत्र  से  भ्राता  हु--मध्य-
 प्रदेश  के  रोवा  सभाग  से--वह  चूने  का  पत्थर
 झर  कोयला  गार  मात्रा  मे  उपलब्ध  है,
 यदि  उस  का  पूरा  उपयोग  किया  जाय  तो  वहा
 पर  एक  करोड  टन  सोमेट  बन  सकता  है,  इतना
 झधिक  कच्चा  माल  वहा  पर  उपलब्ध  है  ।
 इस  के  लिए  आप  को  कोई  विशेष  धन  एकत्रित
 नही  करना  पडेगा,  कास्ट-प्राफ-प्रोडब्शन  भी

 वहा  कम  आयेगी,  क्योंकि  कच्चा  माल  वही
 पर  उपलब्ध  है  ।

 इसी  तरह  की  बात  इस्पात  की  है
 हालाकि  उस  का  इस  मत्नालय  से  सम्बन्ध  नही
 है,  लेकिन  फिर  भी  मैं  कहना  चहता  हु  --यह्‌
 बड़ी  विचित्र  स्थिति  है  कि  हमारे  देश  मे  श्रपार
 आयरन-ओर  पड  है,  करोडों  टन  झ्ायरन-घोर
 है,  लेकिन  उस  की  खपत  नहीं  हो  रही  है  ।
 जापान  खरीदता  नही  है,  हम  उस  का  उपयोग
 नही  करते  है,  हम  की  बाहर  से  स्टील  प्रायात
 करना  पड  रहा  है  क्योंकि  हम  अपने  देश  में
 स्टील  का  उत्पादन  पर्याप्त  मात्रा  मे  नही  कर
 पा  रहे  है।  हमारे  देश  भे  इस  समय  जो  स्टील
 के  कारखाने  हैं,  उन  मे  उत्पादन  घटता  जा  रहा
 है,  यह  बड़ी  शोचमीय  स्थिति  है।  दिन-प्रति-
 दिन  स्टील  का  की  मतों  से  वृद्धि  की  जा  रही  है---
 इस  पर  हम  को  विचार  क़रना  भाहिए।

 इसी  तरह  से  अआटोमोब।इल  इण्डस्ट्री  की
 हालत  भी  बड़ी  शाचनोय  हो  गई  है,  उन  से
 दिन-प्रतिदिन  घाटा  होता  जा  रहा  हूँ  ।
 इस  का  मूल  कारण  यह  है  कि  यह  इण्डस्ट्री
 व्यक्तिगत  ड्ायों  मे  है।  सरकार  को  शीक्राति-

 CHAITRA  27,  90l  (SAKA)  Min  of  Industry  498

 शीघ्र  इस  इण्डस्ट्री  का  राष्ट्रीयकरण  करना
 ऐ/  किस  से  कि  उन  की  क्षमता  का  है ग

 इन  शब्दों  क  साथ  मैं  उद्योग  मत्रालय  कॉ
 मागों  का  समधंन  करता  हु  और  पुन  :  यह  माग
 करता  हू  कि  कर  से  कम  इस्पात,  एलूमिनिय त;
 झाटा।मोबाइल,  सीमेट  और  कागज  क  का  रखानों
 का  शीघ्रातिशी ध्र  राष्ट्रयकरण  क्या  जाय  8
 ये  उद्योग  सावेजनिक  स  हाथो  म  भ्राने  चाहिए॥
 मै  कागज  के  सम्बन्ध  में  बतलाना

 चाहता*ु--मेरे  भ्रपने  प्रदेश  मे  शहडोल  जिले
 में  बिरता  का  एक  कागज  का  कारखाना  है,
 जिस  से  जानबूझ  कर  पिछले  तीन  महीनों
 से  उत्पादन  को  बन्द  कर  दिया  गया  है  #
 तमामा  मजदूरों  को  काम  से  भलग  कर  दिया
 गया  है  जहा  पर  प्रतिदिन  00  से  80  टन
 कागज  बनता  था,  झ्ाज  केवल  05  टन  कागज
 का  उत्पादन  किया  जा  रहा  है  ।  जानवूझ  कर
 देश  की  भ्राथिक  स्थिति  के  साथ  खिलवाड़
 किया  जा  रहा  है  |  इस  तरह  की  विसंगत
 स्थिति  को  शीघ्र  दूर  किया  जाना  चाहिए  #
 झाप  जानते  है  इस  समय  देश  मे  कागज  की
 भी  कमी  है,  न्यूज-प्रिट  की  कमी  है।  इन  का
 झायात  करना  पड  रहा  है,  जबकि  इन  के  रा-
 मैटीरियल की  हमारे  यहा  कोई  कमी  नही  है॥
 स्वय  मध्य  प्रदेश  मे  इतना  भ्रधिक  बास  है.
 इस  का  दूसरा  रा-मैटीरियल  जिसे  “सलई”
 की  लकडी  कहते  है--बह  बहुत  भ्रधिक
 मात्रा  मे  उपलब्ध  है,  यदि  उन  का  पूरा  उपयोग
 किया  जाये  तो  देश  से  कागज  की  कमी  हो  ही
 नहीं  सकती  ।  लेकिन  जब  तक  यह  उद्योग
 व्यक्तिगत  हाथो  मे  रहेगा,  इस  तरह  की  बनावटी
 कमी  उत्पन्न  कर  के  वे  लोग  इस  देश  की  जनता
 को  लूटते  रहेगे  ।

 इन  शब्दों  के  साथ  मैं  उद्योग  मंत्री  जी
 को  पुन  धन्यवाद  देता  हूं--उन्होंसे  नई  नीति
 झौर  नई  दिशाका  निर्धारण  किया  हैं  और  मैं
 यह  कामना  करता  हूं  कि  वे  इन  नीतियों  को:
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 ्रो  ययुता  प्रभार  शास्त्री]

 सकततापूर्वक  चना  सके  और  इस  देग  के
 लोगो  को  काम  दे  कर  समानत्रा  की  राह  पर
 जागे  बढा  सके  ।

 शअ।  छत्रिरस  ब्ांन  (मुरैना)  सभातति

 महोदय,  मानतीय  उद्योग  मत्नी  जी  ने  i979-
 80  के  लिए  विभाग  के  लिए  अनुदान  की  जो
 मांगे  रखी  है,  मैं  उतका  समर्थन  करते  के  लिए
 खड़ा  हुमा  हू  ।

 माननीय  सभापति  जी  प्रतिपक्ष  की  प्रो
 से बड़ी  जोर-शोर  से  श्राल  चता  की  गई  है,
 लेकिन  प्रिछने  30  सालो  में  जब-जब  इन  में
 परिवर्तन  हुए,  इन  के  उद्यो।  मत्ियों  ने
 झौद्योगिक  नीतियों  में  परिवर्तत  तो  फिये,
 लेकित  कोई  क्र  तिकारी  कदम  नड़  उठाव
 गये  ।  परन्तु  हमारे  उद्योग  मत्री  जी

 if  जैसे  ही  उद्योग  विभाग  का  कार्यभार
 सननाना,  जनता  पार्टी  की  रीति  और  नीति

 के झनुसार  अतेक  क्रातिक  रे  परियतन  किये।
 झाप  को  मालूम  हे--प्राद्योगि/  लाइसेस
 नीति  एवं  प्रक्रिया  मे  बढ़ुत  बड़ा  परिवर्वत
 किया  तथा  जन  की  सीमाओं  को  घटाया
 और  बढ़ा  गया  |  बड़े  उद्योगो  मे  5  करोड
 की  सीमा  4  घटा  कर  3  करोड  किया  गया
 झौर  मध्यम-उद्योगो  के  लिए  .  करोड़  की
 सीमा  को  बढ़ा  कर  3  करोड  किया  ।  इस  से
 स्पष्ट  है  कि  जनता  पार्टी  के  चुनाव  घोषणा-
 चत  मे  जो  कहा  गया,  था,  सरकार  ने  उन
 झधिकाश  सिफारिशों  को  स्वीकार  किया,
 खास  तौर  से  लाइसेस  प्रणाली  मे  जो
 घरिवर्तन  किया  है--वह  हमारे  दल  की  स्पष्ट
 भोषणा  के  अनुसार  हा  है--हस  के  लिए
 मंत्री  महोदय  धन्यवाद  के  पात  है

 सभापति  महोदय,  मैं  उस  क्षेत्र  से  चुन
 कर  प्राता  हू  जो  बहुत  पिछड़ा  हुआ  है  बैसे

 APRIL  1%,  2979  Mtr.  of  Industry  500

 तो  सम्पूर्ण  मध्य  प्रदेश  राज्य  ही  पिछडा

 हुआ  है  लेकिन  उस  में  भी  मुरैना  जिला  बहुत
 पिछड़ा  हुआ  है  ।  हमारे  प्रदेश  मे  45  जिले

 है  ब्रौर  मै  माननीय  मंत्री  जी  का  ध्यान  इसे
 बात  की  ओर  प्राकर्षित  करना  चाहया  कि
 आप  ने  जो  डिस्ट्रिक्ट  इडस्ट्री  सेन्टर  के  लिए
 ओौद्योगिक  पिछड़े  एरिया  घोषित  किये  हैं,
 उन  के  लिए  मध्य  प्रदेश  में  सिरे  22  जिलो
 को  लिया  है  और  इस  में  भी  यह  कहता  चाहगा
 कि  जो  सभ्पूर्गे  जिने  है उन  को  घोषित  नहीं
 किया  है  बल्कि  उत  में  एक  या  दो  ब्नाक  को
 या  तठसीज  को  सैनेट  किथा  है|  मैं  चाहुगा
 कि  सम्पूर्ण  जिने  का  प्रौद्योगिक  दृष्टि  से
 पिछड़ा  हुम्नमा  घोवित  किया  ज।ना  चाहिए  ।

 मैं  श्राप  से  यह  भी  कहता  चहूगा  कि
 मध्य  प्रदेश  पिछड़ा  राज्य  होते  के  कारण
 यग  पर  कुछ  फेम  पिछड़े  इनके  हैं,
 जड़ा  पर  योग  नहीं  खोने  जाते  है  1  वहा
 पर  उद्योग  ठातते  में  लोग  श्रतमर्य  रहते  है  ।
 मेरी  श्राप  से  करन  प्रायना  है  कि  मय  प्ररेश
 में  आई)  डी)  पी?  एन १,  एच  एम)  टी
 और  बी!  एच)  ई)  एल>  के  कुछ  कारखाने
 चाल  फि  जाने  चाहिए  जिससे  वहां  के
 बेरोजगार  हरिजनो  और  आदिवासियों
 को  रोजगार  मित्र  सके  ।  ऐसा  श्राप  करेगे,
 तो  अप  की  बडी  कृपा  होगी

 शाप  ने  एच»  एम  टी:  की  25वी
 बषगाठ  पर  यह  घोषणा  की  थी  कि  हम
 एच०  एम०  टी3  के  25  कारखाने  देश  भर
 में  खोलेगे  ।  मैं  श्राप  से  प्राथेना  करूगा  कि
 उम्र  घोषणा  के  मुताबिक  आप  मध्य  प्रदेश  में

 एच०  एम०  टी०  का  कारखाना  खोलें  ।
 इसी  प्रकार  से  इण्डियन  टेलीफोन  इडस्ट्री
 का  कारखाना  भी  मध्य  प्रदेश  मे  खोला  जाए।
 इस  से  वहा  के  लोगो  की  रोजगार  मिल
 सकेगा  ।

 मैं  धाप  का  ध्यान  एक  बात  की  शोर
 धौर  प्राकृष्ट  करता  चाहूंगा  ।  यह  बड़े  दुर्भाग्य
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 की  बात  है  कि  हमारे  मध्य  प्रदेश  में  सीमेंट
 का  इतना  रा-मैटीरियल  उपलब्ध  है  लेकिन
 फिर  भी  हमें  बाहर  से  सीमेट  आयात  करना
 पड़  रहा  है  मध्य  प्रदेश  मे,  मुरैना  जो  मेरी

 कास्टीटुयेसी  है,  वहा  पर  सबलगढ,  क्लारस
 शौर  शिवपुर  के  आमपास  सीमेट  के  पत्थर
 है,  जिस  के  बारे  से  जियोलाजीकल  डिपार्टमेट
 ने  अपनी  रिपोर्ट  यह  दी  है  कि  अगर  वहा  पर
 कारखाना  डाला  जाए,  तो  5  लाख  टन  रोज
 सीमेट  बहा  उपलब्ध  हो  सकता  है  |  इसी
 प्रकार  से  सतता  श्र  कई  दूसरी  जगहो  पर
 भी  सीमेट  के  पत्थरों  के  पर्याप्त  भड़ार  है  v
 बढ़ा  श्रगर  सीमेट  के  कारखाने  डाले  जाग्रेगे,
 तो  उन  से  पब्लिक  को  लाभ  हो  सकता  है
 सीमेट  की  वितरण  प्रणाली  में  भी  सुधार
 होना  चाहिए  ।  मेरी  शाप  से  प्रार्थना  है  कि
 सीमेट  का  वितरण  श्रगर  सरकार  अपने
 हाथ  में  लगी,  तो  उस  से  लोगो  को  सीमेंट
 मिल  सकेगा.  और  सीमेट  में  जो  मिलावट
 होती  है,  बह  भी  बन्द  हो  सकती  है।  प्राज  वो
 सीमेंट  मे  मिलावट  होने  से  बहुत  से  मकान
 गिर  जाते  है  और  मै  चाहगा  कि  इस  4  भी
 सरकार  को  रोकना  चाहिए  ।

 एक  बात  यह  और  कहना  चाहगा  कि
 जो  बड़े  बड़े  श्रौद्योगिक  घराने  है  जैसे  टाटा,
 बिरला,  डालमिया  और  सिधानिया,  इन  की

 पूजी  जो  पहले  50  करोड  रुपये  थी,  वह  शब
 बढ़  कर  200  क़रोड़  रुपए  हो  गई  है  1  यह
 पूजी  नहीं  बढने  देनी  चाहिए  भौर  इस  पर
 रोक  लगनी  चाहिए  |  दूसरी  तरफ  जो  सरकारी
 क्षेत्र  म ेश्राप  की  i3,000  करोड  रुपए  की

 पूंजी  लगी  हुई  है,  वह  कम  है।  उस  क्षेत्र  मे

 पूंजी  को  बढ़ाया  जाना  चाहिए  1  सरकारी
 क्षेत्र  के कारखानों  में  जो  घाटा  होता  है,  वह
 इसलिए  होता  है  कि  प्रफसरशाही  ठीक  ढंग  से
 काम  नहीं  करती  है  इस  में  उन  लोगों  के

 'टरसिफर  और  परिवर्तन  की  बहुत  आवश्यकता

 है
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 झाप  यह  भी  देखेंगे  कि  कागत  की  कमी
 हर  जगह  दिखायी  देती  है  भौर  यह  कमी
 गलत  ढ्ग  की  वितरण  व्यवस्था  होने  क ेकारण
 है  ।  इस  से  लोगो  को  कागज  ठीक  ढंग  से
 नही  मिल  पाता  है  मै  श्राप  से  यह  कहना
 चाहगा  कि  सरकारी  कारखानो  में  जो
 माप  के  मैनेजिग  डाइरेक्टर  होते  है,  उन  में
 झाप  कुछ  जनता  के  प्रतिनिधि  भी  रखें  ।
 चाहे  समद  सदस्य  हां  या  और  व्यक्ति
 हों  जिमसे  कि  लोग  वहा  ठीक  ढंग
 से  काम  कर  सरें,  उन  पर  भ्रकुश
 रहे  ।  इस  तरफ  भी  मैं  प्रापका  ध्यान

 श्ाकृष्ट  करना  चाहूंगा  |

 ज्यादातर  दबा  जति।  है  कि  कृषि
 क्षेत्र  मे  त्िजलो  की  कमो  दिखायी  देती
 है  ।  प्रांद्योगिक  क्षेत्र  में  भी  बिजली
 का  श्रभाव  दिखायी  देता  है  जिमसे  कि
 कारखानो  उत्पादन  पर  सीधा  प्रभाव
 पडता  है  ।  मध्य  प्रदेश  मं  इस  है  लिए
 काफा  स्काप  है  |  अ्रगर  श्राप  बिजलो  की
 कम  का  दूर  करना  चाहते  है  तो  कायल
 के  अधार  पर  और  भी  बिजली

 पैदा  का  जा  सकती  है।  लेकिन  ज्यादातर

 यह  देखा  जाता  है  कि  मूल्यों  गे  वृद्धि
 होती  रहती  है  मूल्यों  म  वृद्धि  नही

 होनी  चाहिए,  इन  पर  नियत्नरण  होना
 चाहिए  ।

 सभापति  महोदय,  मध्य  प्रदेश  में

 पर्याप्त  वन  सम्यदा  है  वहा  खनिजों

 का  भी  भण्डार  है।  इस  के  साथ  साथ

 वहा  कोयले  का  भ।  द्रगार  भण्डार  है  t

 इन  सारी  चाजों  का  दोहन  किया  जाना

 चाहिए  और  बड़े  पैमाने  पर  किया  जाता

 चाहिए  जिससे  कि  इस  सारी  सम्पदा  का  लाभ
 मिल  सके  ।  श्राज  हम  देखते  है  कि  कोयले
 के  प्रभाव  के  कारण  कई  गाड़िया  श्न्द  करनी

 पड़ी  हैं।  भारत  सरकार  के  विभागों  में
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 श्र  छविवाम  अगंल]

 झ्ापस  में  तालमेल  होना  चाहिए  ।  ऊर्जा
 मत्नालय  कहता  है  कि  हमे  रेलब  विभाग
 डिब्जे  नहीं  देता,  रेलब  विभाग  दूसरी  बात

 कहता  है  ate  इन  विभागों  मे  आपस  में
 तालमेल  होग।  तभो  कास  हम  बागे  बढ़ा
 पायेंगे  धौर  तभी  काम  ठीक  हो  सकता  है।

 सभापति  महोदय,  मध्य  प्रदेश  से
 जिला  प्रौद्योगिक  कन्द  की  स्थापना  के
 बारे  में  एक  प्रश्न  के  उत्तर  में  बताया
 गया  था  कि  “22  जिला  उद्योग  केन्द्रों
 मे  366.44  लाख  रुपये  क॑  पूजीगत
 निवेश  से  456  नए  एककों  की  स्थापना
 की  जा  चुकी  है  जिनमे  31-12-78
 तक  0,071  व्यक्तियों  को  रोजगार
 प्रदान  किया  गया  हैं  t  मध्य  प्रदेश  में
 स्वीकृत  किय  गये  45  जिला  उद्योग
 केन्द्रों  मे  से  22  पिछड़े  उद्योग  केन्द्र
 घोषित  किये  गये  है।”  उद्योग  मत्री  ने
 यह  ी  कहा  था  कि  हम  इनको  बढ़ा  कर
 के  ज्यादा  लोगों  को  रोजगार  उपलब्ध
 करायेंगे  ।  मैं  कहना  चाहूगा  कि  इतने  बडे
 प्रदेश  मे  इत  उद्योग  क्न्द्ो  के  माध्यम  से
 केवल  दस  हजार  लोगों  को  रोजगार  मिला
 है  a  यह  न  के  बराबर  है।  जितने  भी  पिछड़े
 कन्द्र  हैबे  भी  उद्योग  केन्द्र  'ढीक  ढग  से
 काम  नही  कर  पा  रहे  है  ।  हमारे  मुरैना
 जिले  मे  कई  लोगो  मे  आवेदन  पत्र
 दिये  है  जो  कि  वित्त  निगम  के  विचाराधीन
 है  ।  मंत्री  जी  ने  कहा  था  कि  हम  इन
 प्रावेदन  पन्नों  को  एक  ही  टेबल  पर
 निबठायेगे  ।  इसके  लिए  झ्रापने  सचालक
 की  तियुक्‍ति  की  थी,  डायरेक्टर  तैनात
 किया  था  ।  मलीजी  देखें  कि  इन  लोगों
 के  झावेदन  पत्न  वित्त  लिगम के  झधीन
 विनाराधीन  हैं  जितका  भसिक्टारा  नहीं
 हो  रहा  है।  मैं  चाहूगा  कि  छोटे
 उद्योग्रों  के लिए  जितने  भी  आवेदन  पल्ल
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 प्राय  उनको  एक  ही  ढोबल  पर  निबटाया
 जाए।  सारी  सुविध्नाश्रों  को  एक  ही  डेबल
 पर  प्रदान  किया  जाना  चाहिए  ।

 सभापति  महोदय,  झ्ब  &  फुछ
 उद्योगों  के  बारे  में  झापके  सामने  आकड़े
 रखना  चाहता  ह्  जिनकी  क्षमता  का  श्रन्य
 क्षेत्रां  पर  भो  असर  हो  सकता  है।  अप्रैलन ल-
 नवम्बर,  978  की  झवधि  के  उत्पादन  के
 ब्यौरेवार  झ्राकड़ां  की  977  की  उसा  अवधि
 क॑  भ्राकर्डा  मे  तुलना  करने  पर  यह  पता  चलता
 है  कि  पेराई  क  मौसम  के  जून  i978  तक
 चलते  रहने  के  कारण  चानी  क  उत्पादन  में
 49.6  प्रतिशत  की  अभूतपूर्व  बुद्धि  हुई  V

 eat  प्रकार  शिश्‌  भ्राहार  के  उत्पादन  में
 9.3  प्रतिशत  की,  बिस्‍्कुटा  के  उत्पादन  में
 6.5  प्रतिशत  की,  वनस्पति  के  उत्पादन  में
 2i.5  प्रतिशत  की  शौर  नमक  के  उत्पादन
 में  32  6  प्रतिशत  की  वृद्धि  हुई  i  इसो  प्रकार
 से  पूजी  निवेश  के  कुछ  झाकड़े  भी  में  भ्रापके
 सामने  रखना  चाहता  हू  ।

 29  hrs.

 सभापति  महोदव  :  दब  समाप्त  कीजिए

 st  छविराम  झर्गल  :  वाणिज्यिक
 गाड़ियों  और  जीप!  आदि  के  उत्पादन  में
 तेजी  से  वृद्धि  हुई  t

 उधर  छोट  लोग  जो  स्कूटरों  का
 इस्तेमाल  करते  है  उनका  उत्पादन  घटा

 है  ।  यह  नहीं  होना  चाहिए  ।  इसी  प्रकार
 झर  भी  बहुत  से  छोट  उद्योगों  मे  गिरावट
 झायी  है,  जेसे  चमड़े  और  'रबढ़ के  जूते,
 अखनबारी  कागज,  पिसाई  की  चक्कियां,
 क्लोरमफेनिकोल,  पोजिएस्ट्रिन,  सिन्थेटिक
 रबड़,  सलफ  दवायें;  कंप्रोलेक्ट्म  भौर
 एजो  रजक  पदार्थ  ।  जहां  लक  जूतों  का
 सम्बन्ध  है,  उनके  उत्पादन  ने  कमों  एक
 बड़े  मूनिट  में  हड़ताल  होने  के  कारण

 हुई  थी  ।  यह  हड़ताल  झब  समाप्त,
 हो  गई  है  1  पिसाई  बविकयों  के
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 उत्पादन  में  क्रमी  पिछले  ष  अ्रधिक
 उत्पादन  होने  के  परिणामस्वरूप  हुई  |

 समावति  महोदय  :  भ्रब  शाप  बैठ
 जाइये  ।  बहुत  समय  श्ापकों  मिल  चका

 है  |  भ्रव  7  बजे  गए  है  ।

 Femcrenp—s49  LS—30-6-79—880.

 The  House  now  stands  adjourned
 till  l  am.  tomorrow,
 39.0i  hrs,

 The  Lok  Sabha  then  adjourned  till
 Eleven  of  the  Clock  on  Wednés-
 day,  April  18,  979/Chaitra  28,
 90i  (Saka),


